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LOK SABHA DEBATES 

LOK SABHA 

[MR. SPEAKER in IIHI ChM1 

(T~I 

..• (lnMmJpIiansj 

MR. SPEAKER: He has been kind to me today. 

... (InttIm/pIkIn8) 

{Eng/l6hJ 

MR. SPEAKER: Q. No. 281. Shri Sanal Kumar 
Mandai. la that la that your seat? 

SHRI SANAT KUMAR MANDAl (Joynagar): v ... 

11.01 hra. 

ORAL ANSWERS TO QUESTIONS 

DewIopmant of InfrIIetruc:ture Sector 

-281. SHRt SANAT KUMAR MANDAl: WHl the Prime 
Minieter be pIea8ed to state: 

(a) the details of targets set In the Eleventh Five 
Vear Plan for the development of infraatructure aector; 

(b) the strategy to be implemented to achieve the 
targets; and 

(c) the targets set and achieved in this Sector during 
the Tenth Plan Period? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a> to (c) A 
Statement is laid on the Table of the House. 

(a) The total investment proposed by the Central and 
the State government and the private sector in physical 

intrutructure sectors over the Eleventh Plan Period is 
projected at Rs. 2,060,193 crores. Of this total investment, 
the shares of Central, States, and Private Sector are 
expected to be about 37 per cent, 33 per cent, and 30 
per cent, reapectively. The aector-wise projected 
Inveetment ia given below: 

Ssctor-wi68 If1IIfI6lmt1nt PfDjecttJd 
for IIHI Et.wnth PItIn 

(Ra. crore at 2006-07 price) 

Rs. crore 

Electricity 
(Including Non-Conventional Energy> 666,525 

Roads and Bridges 314,152 

Telecommunication 258,439 

Ralfwav- (Including Metro Railway) 261,808 

Intgation (Including Watershed) 257,344 

Water SupPy and Sanitation 143,730 

Ports 87,995 

Airports 30,988 

Storage 22,378 

Gas 16,855 

Total (Ra. crore) 2,060,193 

(b) The strategy for infrastructure development in the 
Eleventh Plan reflects the dominant role of the state In 
building Infrastructure. However, it also recognises that 
the total resources required to meet the deficit in 
infrastructure exceed the capacity of the public sector. It 
is, therefore, necessary to attract private investment 
requirements. The relative role of the public and 
private sectors will vary. In some sectors such as 
irrigation and water resources management, construction 
of rural roads, capital dredging at major ports, as well as 
in certain economically or sltuationally disadvantaged 
regions, the bulk of the investment in infrastructure would 
have to come from the public sector. In other sectors, 
such as tefecommunications and ports, competition and 
private investment will expand capacity and quality of 
service. 
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(c) Sector-wise details of the targets and 
achievements during the Tenth Plan Period are 88 under: 

(i) Power: During the Tenth Plan capacity addition 
of 21,080 MW was achieved as against target 
of 41,110 MW. The likely expenditure of the 
central power sector during the Tenth Plan is 
about Rs. 90,678 crore as against an outlay of 
Rs. 1,77,051 crore. 

(ii) Railways: The Railways has seen a tum around 
during the Tenth Plan. The originating freight 
traffic during the terminal year of the Tenth Plan 
was 728 MT as against a target of 624 MT. 
Similarly, the originating passenger traffic for the 
terminal year of the Tenth Plan was 6352 million 
passengers as against a target of 5686 million. 

(iii) Roads: The expenditure of the central sector 
was Rs. 48,594 crore as against the 10th Plan 
outlay of Rs .. 59,490 crore. 

(iv) Ports: The major ports handled 464 MT cargo 
In 2006-07 as against a projected traffic of 415 
MT. The expenditure of the central port 88ctor 
during the Tenth plan was Rs. 2,891 crore as 
against a,n outlay of Rs. 5,418 crore. 

(v) Civil Aviation: During the Tenth Plan, tne 
expenditure of the Ministry of Civil Aviation was 
Rs. 7,792 crore as against an outlay of Rs. 
12,928 crore. 

(vi) Telecom: During the Tenth Plan period, the total 
telephone connections increased from 44.97 
million as on 31.3.2002 to 205.86 million as on 
31.3.2007 thereby achieving a teledensity of 
18.31% by March, 2007 as against the Tenth 
Plan target of achieving 9.91% by March, 2007. 

{English/ 

SHRI SANAT KUMAR MANDAL: Mr. Speaker, Sir, 
according to various media reports, a massive investment 
of about $ 500 billion needed for implementing 
infrastructure projects during the Eleventh Plan period. 
Further a Committee on Infrastructure (Col) under the 
chairmanship of hon. Prime Minister has been constituted. 
In this context, I would like to know that if it is so, what 
are the policies and action plans made by the Col for 
the implementation of projects for the development of 
highways, railways, ports, airports and power in the country. 

SHRI M.V. RAJASEKHARAN: Sir, as the hon. 
Member himself has pointed out, hon. Prime Minister 
himself is monitoring the implementation of all 
Infrastructure projects. As far as Empowered Sub· 
Committee of Col is concerned, It regularly reviews the 
projects on infrastructure. Sir, that is the reason why, if 
you compare, the Tenth Plan targets with the projections 
made in the Eleventh Plan, you will find that a 
considerable progress has been made. 

As far as Eleventh Five Year Plan is concerned, on 
the 19th of this month, the National Development Council 
is going to meet and approve the Eleventh Five Year 
Plan. As far as these figures are concerned, I would be 
most happy to share after the National Development 
Council meeting approves the Eleventh Plan. 

SHRI SANAT KUMAR MANDAL: What are the 
deficiencies of funds expected while investing such a huge 
amount for infrastructure projects? I would also like to 
know the details of steps taken to fill the funds' gap for 
effective Implementation of the Infrastructure projects within 
the period. 

MR. SPEAKER: He wants to know whether you will 
have funds. 

SHRI M. V. RAJASEKHARAN: Sir, sufficient care has 
been taken under the Eleventh Five Year Plan. That is 
the reason why, apart from public sector investments, we 
have been deliberately encouraging the private sector to 
foot the funds so that we can achieve our target growth 
rate of between nine and ten per cent of GOP. Therefore, 
sufficient funds have already been taken into consideration 
and that has been ensured. 

fTranslslion/ 

SHRI HARIBHAU JAWALE: Mr. Speaker, Sir, through 
you I would like to ask only one supplementary question 
from the Hon. Minister. The hon. Minister has stated that 
investment to the tune of Rs. 3.14 lakh crore has been 
made an infrastructure for roads and bridges. Through 
you, I would like to know from the hon. Minister whether 
he would like to make some investment for the roads 
passing through the agriculture fields? 

[English/ 

SHRI M.V. RAJASEKHARAN: Sir, as far as that 
question is concerned, I shall be moat happy to respond 
to, if the hon. Member sends a separate notice. 
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MR. SPEAKER: Yee, that 18 right. 

SHRI ABDUllAKUTTY: Sir, in the last two 
consecutive Economic Surveys, in the infrastructure part, 
airports at Patiala, North-East, Navi Mumbai, Cannanore, 
etc., were considered for more development. I would like 
to bring to the kind attention of the hon. Minister the 
1Jnnecessary delay of infrastructure development in the 
country. For example, Cannanore airport in my 
constituency has been given defence and environment 
clearances. All technical studies have cleared this project. 
It is waiting only for the Cabinet clearance. The 
Government does not have to spend any money on this. 

MR. SPEAKER: Does it really apply to this question? 

SHRI ABDUlLAKUTTY: Sir, the State Government is 
providing 2,000 acree of land for this. Private investors 
are ready to take up this project based on the model of 
Kochi airport. I would like to know the actual reason for 
delay in the Cabinet clearance. 

MR. SPEAKER : Mr. Minister, you can send it to 
Shri Praful Patel. 

SHRI M. V. RAJASEKHARAN: I will be very happy to 
refer it to him, Sir. 

Prime Minister i8 sitting, Sir. 

MR. SPEAKER: So what? There is no question of 
Prime Minister'a day in this country. You know very well. 
I am trying to get you the Information. Mr. Minister, please 
request Praful Patelji to send him information. 

SHRI M.V. RAJASEKHARAN: I will do that, Sir. 

{Trans/II/ion! 

SHRI RAJIV RANJAN SINGH 'LALAN' Mr. Speaker, 
Sir, according to the eighth report of the World Bank, 
India cannot be come a developed country of the world 
unless it develops its agriculture sector. The achievements 
and targets of the Tenth Plan discussed so far do not 
refer to irrigation anywhere, where as the very basis of 
agriculture is irrigation. Irrigation did not priority either in 
the Tenth or in the Eleventh Five Year plan. Through 
you, I would like to know from the Government if it 
proposes to concentrate on irrigation by aeeording priority 
to it for developing agriculture in the 11th Five Year Plan? 

{English! 

MR. SPEAKER: There is a figure of Rs. 2,57,000 
crore. It is written here. 

SHRI M.V. RAJASEKHARAN: Sir, I would like to 
submit through you to the hon. Member's consideration 
that under Bharat Nirman the Government of India has 
taken care to invest Rs. 1,74,000 crore. Under that, 
irrigation has been given the higheet priority. Under the 
aeeelerated irrigation project the Government of India has 
taken all the care to see that all the projects which have 
been pending are completed as early as possible and 
the benefit of that is given to the farmers. Therefore, the 
UPA Government from the very beginning is giving the 
highest priority to increase the irrigation potential in the 
country and sufficient funds have already been made 
available. 

MR. SPEAKER: No. 282, Dr. Satynarayan Jatiya. 
Not present. 

New Atomic Energy Re .. rch Centres 

+ 
°283. SHRI BRAJA KISHORE TRIPATHY: 

DR. M. JAGANNATH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment propose. to set up new 
Atomic Energy Research Centres on the Eastern Coast 
of the country; 

(b) if so, the details in this regard; 

(c) whether the Government also proposes to expand 
the existing Nuclear Power Plants in the country; 

(d) If so, the details thereof; 

(e) the details of funds allocated by the Government 
for the said purpose against the estimated expenditure 
likely to be Incurred in each of such Plants; and 

(f) the time by which all these projects are likely to 
be completed? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
to (f) A Statement is laid on the Table of the House. 
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(a) Ve., Sir, near Viaakhapatnam, Andhra Pradesh. 

(b) it is a new campus of the Bhabha Atomic 
Research Centre (BARC), Trombay to carry out advanced 
A & 0 work in the field of Nuclear Science. 

(c) Vee, Sir. 

(d) Work on eight indigenous Pre .. urlaed Heavy 
Water Aeactora (PHWRs) with a total capacity oi 5800 
MWe and ten Light Water Aeactors (LWRs) with a total 
capacity of 10,000 MWe baaed on Imports by NPCIL, 
one Advanced Heavy Water Reactor (AHWR) of 300 MWe 
by BARC and Pre project activities for future FaRs by 
Indira Gandhi Centre for Atomic Research (lGCAR) 
Bharatiya Nabhikiya Vidyut Nigam (BHAVINI) has been 

Expansion Programme 

proposed to be commenced in the XI Plan. The 
commencement of work on Nuclear Power Corporation 
of India Limited (NPCIL) expansion programme is linked 
to establishment of fuel linkage. for the indigenous 
PHWRs and positive developments on international co· 
opration for imported LWAs. 

(e) XI Plan proposals envisage an expenditure 01 
As. 23,671 crore on theee projects in the Plan. Out of 
this, an expenditure of As. 22,660 crore for expansion 
programme of NPCIL is planned to be funded Ihrough a 
combination of equity from reaerves and surpluses of 
NPCIL, market borrowings and foreign credit for LWAs. 
The remaining expenditure of As. 1011 crore for AHWR 
and pre project activities for FBR. is propoHd to be met 
from budgetary support. 

The project wise details are: 

(As. in Crore) 

Outlay in XI Proposed Outlay 
Plan at 2006·07 price beyond XI Plan 

KAPP 3&4 (7 NP·1&2) 

RAPP 7&8 (7NP·3&4) 

7NP·5&6 

7Np·7&8 (Pre-Project in XI Plan) 

KK 3&4 (LWR·3&4) 

Jaitapur 1 &2 (LWR-S&6) 

KK-5&6 

LWA·11&12 

Jaitapur-3&4 

AHWR 

Pre Project activitie. FBRs 

(f) The projects, depending on the start up date, will 
get complmed progressively in the XII and XIII Plan. 

SHRI BRAJA KISHORE TRIPATHV: Hon. Speaker, 
Sir, the setting up of heavy water reactors and light water 
reactors are depending on the implem.,,~tion and on 
developments on openings up of intemational civil nuclear 

3592 4688 

2188 6102 

535 7631 

153 8013 

7672 5374 

5353 9091 

1468 11578 

1353 13152 

446 14018 

eoe 1058 

205 

cooperation. So, the projection of expenditure of Rs. 
23,671 crore on these projects during the 11th Plan period 
depends on the international civil nuclear cooperation, 
the fate of which is uncertain. 

I would like to know 'rom the hon. Minister, through 
you, Sir, what is the position now of this nuclear 



9 0111/ Af18WtJ1'S AGRAHAYANA 14, 1929 (s...t8) to OlMslions 10 

cooperation; whether the Government will give Importance 
to this indigenous way of power generation and how far 
we have prog ..... ed with Thorium baed nuclear power 
technology? 

I want to know one more thing. 

MR. SPEAKER: That can be the lecond 
supplementary. 

SHRI BRAJA KISHORE TRIPATHY: In addition to 
this, when the world is moving backward and are 
withdrawing from the nuclear power generation becau.e 
of the risk factor, whether It will be wiN for UI to go 
ahead with this nuclear power generation, depending 
always on foreign countries for fuel supply? 

SHRI PRITHVIRAJ CHAVAN: Sir, the hon. Member 
has combined 3-4 lupplementaries. 

MR. SPEAKER: That is true. 

SHRI PRITHVIRAJ CHAVAN: First of all, I would not 
say anything on the progress of the international 
cooperation because the House has just discuad the 
whole issue and the other House is continuing to dlsCU88 

the hole matter. The whole issue is before the House 
and the country; we are hoping to get a cl •• r.nce, both 
unanimity in the country and the International agreement. 
That will come loon; and we will inform the HOUle when 
it happens. 

The programme that has been planned for the future 
expansion of indigenous nuclear power, consists of eight 
indigenous 700 MW capacity preslurlsed heavy water 
reactors. This will be entirely done with indigenous 
Sources of Uranium. This has been planned now. In 
addition, we are planning 80me light water reactors based 
on imported reactors, which will be subjected to 
international cooperation. 

We are also planning for new advanced heavy water 
reactors of 300 MW capacity, which will be taken up 
soon and as you all know, the 500 MW capacity, fast 
breeder reactor is under construction at Kalpekkam. So, 
the indigenous programme is going ahead and the 
intemational programme will depend on the international 
cooperation. 

The hon. Member also asked about Thorium 
utilizatiOn. Lut week, I answered a detailed question on 

Thorium; I would not get Into that. The research on 
Thorium Is completely on track. We are going ahead 
with It. If the international cooperation happens, it will go 
on a much faster pace. 

MR. SPEAKER: Please put the second 
supplementary, though it will be the seventh I 

SHRI BRAJA KISHORE TRIPATHY: Now, we are 
going ahead with the technology depending on foreign 
countries and we are not giving more importance to the 
Indigenous technology. Now, the Government is also 
diverting NTPC, which was producing power from coal 
by thermal way. 

MR. SPEAKER: The question is not on that. 

SHRI BRAJA KISHORE TRIPATHY: Sir, it Is coming 
from the answer. They are producing nuclear power. Now, 
the NTPC is diverting to produce nuclear power. Whether 
the Government has decided to divert the work of NTPC 
from thermal power generation to nuclear power 
generation? 

SHRI PRITHVIRAJ CHAVAN: It ;s not the intention 
at all to divert from thermal power generation. The hon. 
Member had also earlier asked whether the whole world 
is moving away from nuclear power. The fact is exactly 
actually the reverse-the entire world, particularly because 
of the global warming concerns, now going towards more 
of nuclear energy; that is why, the phrase 'nuclear 
renaissance' is used. It is not correct to say that the 
world is going away from nuclear power capacity. 

The NTCP has decided to enter the field of nuclear 
power, provided the entire sector is opened up. The 
current law provides that any Central Government 
company can enter the field of nuclear power generation. 
At present, NPCIL, under the Department of Atomic 
Energy, is the only company which is producing nuclear 
energy. 

MR. SPEAKER: Dr. M. Jagannath-not present. 

PROF. BASUDEB BARMAN: I would like to know 
from the hon. Minister, through you, Sir, about the work 
being done at Bhabha Atomic Research Centre, regarding 
development of technology for utilizing thorium-bearing 
Indigenous Monazite sand In fast breeder reactors for 
generation of power. 
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What are the targets set for the 11 th Plan in this 
regard? 

MR. SPEAKER: Does it arise from this question? 

SHRI PRITHVIRAJ CHAVAN: Sir, It does not really 
arise from the question but all that I can say is that 
research work Is carried out at Bhabha Atomic Research 
Centre at Murnbai and the question is about the second 
facility of Bhabha Atomic Research Centre which is being 
opened in Visakhapatinam. The research on the thorium 
technology is going on track but it is a long three-phased 
programme. Unless and until, we complete the second 
phase Fast Breeder Reactor Programme, we cannot really 
start generating power from thorium. But the research is 
going on track. 

SHRI VIJAYENDRA PAL SINGH: Sir, it is a known 
fact that the indigenous nuclear power plants have long 
gestation. It has taken 10 to 12 years to complete. One 
power plant. One of the reasons is, as you have 
mentioned to the private players. What I want to know 
from the Minister is that leaving the critical side, if the 
other side is given to the private sector totally, then the 
gestation can be really reduced. What is the gestation so 
far and how much you feel it would come down due to 
outsourcing? 

Also in the US the private sector is being given 
even the critical side of the power plant manufacturing. 
Is that policy going to be there for India as well? 

MR. SPEAKER: This is not a debate on this. I have 
not stopped you but this is my comment on this. 

SHRI VIJAYENDRA PAL SINGH: Sir, I am talking 
about the gestation and the time factor. 

SHRI PRITHVIRAJ CHAVAN: Sir, I think the hon. 
Member is wrong on both the counts. Our completion 
time for the indigenous pressurized heavy water reactors 
is the fastest in the world. The reactors are completed in 
a record time and even before the schedule time of five 
to six years. The plants are operating at the most highest 
efficiency anywhere in the world. These types of reactors 
are used in a few countries which use uranium in a 
most efficient manner. 

The second part of the supplementary was about 
sourcing out to private sector. I would like to Inform the 

House that almost 95 per cent of the work of building 
atomic power plant is done by the Indian private sector 
because the Govemment of India has no company except 
on which produces critical parts of the power plant. But 
almost entire civil engineering work and entire construction 
is done by the Indian private sector will get a lot of 
work. 

MR. SPEAKER: Shri Adhalrao Patit Shivajirao to ask 
the supplementary. 

... (Interruptions) 

MR. SPEAKER: Do you want to put any 
supplementary? 

SHRI ADHALRAO PATIL SHIVAJIRAO: Yes. of 
course. That is why, I have stood up. But there was no 
light. It seems there is shortage of power every where. 

MR. SPEAKER: But you are opposing it. You do not 
have to bother, we shall look after you. 

SHRI ADHALRAO PATIL SHIVAJIRAO: Thank you, 
Sir. Our country is going in the right direction, particularly 
In terms of atomic energy technology. I want to ask from 
the hon. Minister whether our scientists in the Department 
of Atomic Energy and particularly in BERC or NPCIL or 
ICAR has the capability to cope up with the latest 
technology in terms of avancecl heavy reactor, nuclear 
science, latest computer softwere and hardwere technology 
relating to atomic energy. 

SHRI PRITHVIRAJ CHAVAN: Sir, I second the 
concern of the hon. Member about shortage of power in 
the country. That is why, the whole exercise about 
international cooperation is being done. But about the 
research done on advance heavy water technology, we 
are doing research on advanced heavy water reactors in 
BARC and at various other locations. We intend to set 
up an advanced heavy water reactor 300 MW capacity 
soon. 

In order to expand research activities we are opening 
up the second centre of BARC at Visakhapatnam. The 
main question is about that. We are absolutely tracking 
international developments in this field and BARC 
scientists are at par, or are even better than any in the 
world. 

MR. SPEAKER: We should compliment them. 
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Planning at G ...... Aoot Levels by the Panchayats 

·284. SHRI P.C. THOMAS: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) whether the Govemment has taken initiatives for 
people's planning by which planning Is done at the grass-
root level by the Panchyats and local bodies as it obtains 
in Kerala; 

(b) If so, the details thereof and If not, the reasons 
therefor; and 

(c) the steps taken to strengthen the financial 
conditions of the Panchayats? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (c) A statement is laid 
on the Table of the House. 

Statement 

(a) and (b) Kerala commenced the process of 
decentralized planning through the people's planning 
campaign during the 9th Five Year Plan and continued 
the same approach during the 1 Oth Plan. It has launched 
the next phase of People's Plan on 17th August 2007 to 
consolidate the gains of decentralized planning and 
address second generation issues to institutlonalise 
decentralization In the State during the 11 th Plan. 

The Ministry of Panchayati Raj, Govemment of India 
has been very proactive in promoting decentrallsed 
planning with the States and UTs. 

At the Second Round Table of State Ministers of 
Panchayati Raj held at Mysore in August 2004, It was 
resolved that the Planning Commission be requested to 
ensure that the 11th Plan begins with and is founded on 
District Plans prepared in accordance with the provisions 
of part-IX and IXA of the Constitution. Following this. the 
Ministry of Panchayati Raj constituted an Expert Group 
on Grassroots Level Planning in May 2005, in order to 
work out the modalities and make suggestions regarding 
the process of district planning from the grassroots level 
upwards. Foollowing the submission of the report of the 
Expert Group in March 2006, its suggestions were shared 
with the States and the Planning Commission. Based on 
the feedback received, the Planning CommiSSion, have 

issued guidelines on 25.8.2006 to all States for preparation 
of district plans for the 11th Five Year Plan period. These 
guidelines set out the sequential steps for decentralized 
planning, through decentralised visioning and stocktaking 
exercises, followed by a planning exercise at each local 
body level and consolidation and Integration of these plans 
at the level of the District planning Committee. 

The process of district planning has begun in most 
States though the pace of progress varies from State to 
State. 

The Ministry of Panchayati Raj has adopted in 1010 
the Planning Commission's guidelines dated 25-8-06 for 
preparation of district plans for Implementation of the 
Backward Regions Grant Fund (BRGF) Programme. The 
BRGF guidelines mandate that Integrated development 
will commence with each district undertaking a diagnostic 
study of Its backwardness by enlisting professional 
planning support. This will include the preparation of a 
baseline survey which can be used for undertaking 
evaluation at a letter date. Each district is to prepare a 
wei I-conceived participatory district development 
perspective plan to address Its backwardness, during 
2006-07 and the period of the Eleventh Five Year Plan. 
The panchayats at the village, intermediate and district 
level, referred to in Part IX of the Constitution, will 
undertake planning and Implementation of the programme, 
in keeping with the letter and spirit of Article 243G, while 
the Municipalities referred to in Part IX A will similarly 
plan and Implement the programme in urban areas in 
conformity with the letter and spirit of Article 243W, read 
with Article 243 ZD of the Constitution. An advance of 
Rs. 10 lakhs per district has been released to the States 
for preparation of district plans, with profesalonal support 
from reputed institutions if neccessary, in all 250 district 
included under BRGF scheme. 

(c) MSound finances· of the Panchayats is a 
Constitutional obligation enjOined on the States by Article 
243 I. To this end, the devolution of finances to the three 
tiers of the Panchayati Raj System should be patterned 
on activity mapping for the devolution of functions and 
functionaries, thus securing effective devolution of powers 
of the PRls through the linking of the devolution of 
finances to the devolution of functions and functionaries. 
Funds flow to Panchayats from three sources. namely. 
devolution from the central Government. from the State 
and own revenues. The key to effective performance by 
the Panchayat lies in the devolution of adeqaute united 
funds to them, so that they can perform their assigned 
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public •• rvlcee. The State Finance Comml8eiona (SFCs) 
88t up under Article 243 I of the Constitution are required 
to review the financial poaItIon of the Panchayats and to 
make recommendations inter-alia regarding the 
determination of duties, tolls and fees which may be 
assigned to or appropriated by the Panchayats. 

A consensus was reached at the First Round Table 
Conference of the State Ministers of Panchayati Raj, held 
in Kolkata in July 2004, that State Govemments should 
prepare road maps for the inclusion of a PRI component 
in their budget, devolution of untied funds to the 
Panchayats and take steps to encourage PRls to raise 
their own resources. This has been followed up with the 
States during the meetings of the Committee of State 
Secretaries of Panchayati Aaj, Council of State Ministers 
of Panchayati Raj, and the Joint Statement of Conclusions 
signed by Union Minister of Panchayati Raj with Chief 
Ministers of States and Union Territories. 22 Joint 
Statements of Conclusions have been signed so far. 

The MinIstry of Panchayati Raj organised a National 
Seminar on Panchayati Level Resource mobilization and 
efficient fiscal transfer on 6-7th July 2007. It was 
recommended there that the State Governments should 
assist the State Finance Commissions to lead policy wort< 
in respect of exploring the appropriate tax and non-tax 
revenue assignments to the Panchayats. Besides, State 
Govemment while undertaking the assignment of tax 
revenues to Panchayats must try to ensure that each 
level of Panchayati' is given a basket of at one or two 
important tax handles. 

The TweHth Finance Commission has recommended 
a transfer of As. 20,000 crore to Panchayat from the 
Central Govemment for the period 2005-2010. 

There is a need to considerably increase the abeoIute 
amounts devolved to the Panchayats by the Central 
Finance Commission as also to retain the primarily untied 
character of the same. The Ministry of Panchayati Raj 
aims to ensure that the 13th FInance Commission carries 
forward the process of devolution of untied non-plan grants 
and is taking preparatory steps in this regard. In 
pursuance of a decision taken in the third meeting of the 
Council of Ministers, held In Augu8t 2007 at 
Thiruvanathapuram, the Ministry of Panchayati Raj has 
constituted a separate sub-Committee of State Ministers, 
chaired by Professor Thomas Isaac, Finance Minister of 
Kerala to prepare detailed recommendations in this regard, 
that could be placed before the 13th Finanett Commission 
when it is constituted. 

SHRI P.C. THOMAS: Sir, decentralizatIon of power 
and planning process haS been of great importance in 
our nation. In a nation where the population is 80 large, 
real development can take place only through grusroot 
planning. This hes been approved by the Planning 
Commission and I am happy that this Ministry has made 
a lot of efforts to bring this matter into the thought process 
of the planning Commlaslon. 

MR. SPEAKER: The hon. Minister has given an 
elaborate answer. 

SHAI P.C. THOMAS: My question Is, what results 
have been obtained by the efforts made by the Yinistry 
to implement the plaming pr0C888 at the gr888root level 
taking into consideration the efforts which have been taken 
by the Planning Commieslon? 

MR. SPEAKER: Let us have brief supplementarles. 

SHRI MANI SHANKAR AIYAA: Sir, while confessing 
that this is 'Nark in progress, let me assure the hon. 
Member and the House that very considerable progress 
has been made in sensitizing the different States to the 
Importance of district planntng and actually obtaining plans 
from tham, particularly In consequence of the Backward 
regions Grants fund being admInistered by my Ministry. 
We will succeed In reaching and crossing the hal way 
point In releases this year itse" on the basis of district 
plans prepared by the District Planning Committee.. The 
way in which we are getting satisfactory responses from 
the most of the backward districts of this region Is an 
augury. I think, for a good response all along the line 
from all the districts of India and from all the States of 
India. On the whole, I would express satisfactIon and 
emphasise once again that this work is In progress and 
there Is a great deal to be done in every slnale State of 
India. 

SHAI P.C. THOMAS: Sir, I am really happy and also 
rather proud to say that Kerala has been standing in the 
forefront with regard to peoples planning. The Govemment 
of Kerala hBR taken very active interest and many steps 
in this regard and has launched the third step. I would 
like to know from the Minister as to what support the 
Ministry and the Govemment of India could give to the 
State of Kerala which has been one of the pioneers in 
the peoples planning programme and whether the Ministry 
can al80 think of giving some extra, funds to the States 
to See that some of the development activities which 
come out of the people's planning are taken through. 
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MA. SPEAKER: The entire Panchayati Raj system 
cannot be discuued here. 

SHRI MAN I SHANKAR AIYAR: Sir, I ayree with the 
hon. Member that Kerala has really progr888ed far down 
the path of people's planning and I have myself had the 
honour of having Inaugurated the latest phase of the 
people's planning programme. I am afraid that my Ministry 
is far too poverty-stricken to give any funds to Kerala 
other than through the Backward Regions Grant Fund. 
There, of course, their due share would be made available 
to them. I believe that if the funds of the Central 
Government directed towards rural development and rural 
welfare are planned and Implemented by the Panchayata, 
as the State of Kerala has shown, then the bang for the 
buck will be much bigger. To the extent to which 
bureaucratic methods of delivery are resorted to, I am 
afraid the Rajiv Gandhi syndrome of 85 paise In the 
rupee going into administrative expenses will persist. So, 
the most efficient way of using existing funds would be 
to channel them through the Panchayati Raj system and 
this Ministry stands at the disposal of all the State 
Govemments of India to improve the efficiency of delivery 
and until we get this kind of inclusive govemance, I do 
not believe that inclusive growth is possible 

/Trtlnslation! 

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, at 
the outset I would like to express my gratitude to the 
hon. Minister for his considerable efforts for atrengthening 
Panchayati Raj Institutions. Parts 'C' of this question is 
quite important 

[English! 

"The steps taken to strengthen the financial conditions 
of the Panchayats.-

/Translation! 

Until the Panchayats have their own source of 
Income, the three sources referred to by the hon. Minister 
In his reply ... (lnterruptions) 

MA. SPEAKER: We do not ask Question but add 
long preface to the Question. 

... (Inftlrn.Jptions) 

SHRI AVINASH RAI KHANNA: Sir, aU this is 
nece888ry ... (Intsrruption) 

MR. SPEAKER: Everything is neceasary. 

. .. (/nftltnJptions) 

SHRI AVINASH RAI KHANNA: Panchayata have three 
sources of funds the Central Government, State 
Govemment and own reeourcee-however, there are a 
few Panchayats which have their own resources. Presently 
tax is collected from Panchayat area and given to State 
Government and then it is given to the Central 
Government. Now Central Govemment gives the amount 
as grant to the State Govemment. In this process there 
process there is lot of I .. kage. Do the Government 
propose to provide a specified share of tax to the 
Panchayats from where it is collected? 

SHRI MANI SHANKAR AIYAR: Sir, there is no such 
provision as of now to earmark a specified share of tax 
for the Panchayata, however, I am glad that after meeting 
my other Panchayatl Raj Minister we have arrived at a 
consensus as to how to proceed further. We had a 
detailed discussion on this Issue In a workshop which 
was organized by us recently. I hope that every State 
and the respective State Finance Commissions would give 
it to due consideration. We would be giving a 
memorandum to the 13th Finance Commission In which 
we would take measures to draw attention to this Issue. 

As far as the question of providing resources to the 
Panchayats by the State Govemments is concerned, I 
would like to inform the House that Kamataka and Kerala 
have made a very good provision in this regard. There 
are five such States which have made considerable 
progrees however, there is scope for improvement. These 
States are Chhattisgarh, Maharashtra, Rajasthan, Madhya 
Pradesh and Gujarat. They have expre888d their intentions 
that they would carve out funds for Panchayats from 
their State budget. However, nothing concrete has been 
done so far. The States which have moved ahead in this 
direction are West Bengal, Haryana, Orissa, Sikkim, 
Andhra Pradesh, Himachal Pradesh and Assam. I believe 
that something concrete would be done In these States 
in the next financial year. However, there are ten such 
States where no progress has been made in this regard. 
I would like to request my colleagues that If we move 
ahead in this direction in Bihar, Uttaranchal, Tripura, Goa, 
Manipur, Arunachal Pradesh, Tamil Nadu, Punjab, Uttar 
Pradesh and even Jharkhand then probably the objectives 
of the hon. Member Shri Avinash Rai JI could be fulfilled. 
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{English} 

SHRI HANNAN MOLLAH: Sir, I thank the hon. 
Minister for Panchayati Raj for taking good initiatives in 
this regard. 

As far as grass-root planning is concerned, in most 
of the States, you know that they need power for planning. 
I want to know from the hon. Minister as to how many 
States have completed the devolution of power as per 
the Constitutional Amendment and the steps taken by 
the Government to see that proper devolution of powers 
is done for the panchayats so that they are enabled to 
go for real grass-foot planning. 

SHRI MANI SHANKAR AIYAR: No State has 
completed the effective devolution of finances, functions 
and functionaries. But some States have made very 
considerable progress, that too over a long period of 
time, including the State from where the hon. Member 
comes. I am happy to say that all the States are now 
progressing in that direction except for Jharkhand whre 
elections are still to be held to the panchayats. I am 
hoping that as a result of incentivisation from Delhi, of 
the rationalization of our Centrally Sponsored Schemes, 
the on-going dialogue at the bilateral level with all the 
Chief Minister and Ministers of Panchayati Raj of States, 
the combined efforts that we make in the Council of 
Ministers for Panchyati Raj which is serviced by a 
Committee of Secretaries for Panchayati Raj and the work 
of the Empowered Sub-Committee of the National 
Development CounCil, we will be able to progress rather 
faster than we have made in the past. 

Certainly, the pace at which we have progressed in 
the last three to four years has been much more 
considerable than In the past. 

{Trans/a/ion} 

SHRI MOHAN SINGH: Mr. Speaker, Sir, I thank hon. 
Minister for a very elaborate answer. I share his agony 
that the States from which maximum rural population goes 
out in search of livelihood have extended minimum support 
for setting up the decentralized system of governance. I 
would like to know from the hon. Minister whether the 
Union Government would take initiatives for providing 
Central assistance directly to the grass root level in 
villages and implement the Kerala model, whose success 
has been so evident, after getting it approved from all 
the States? 

SHRI MANI SHANKAR AIYAA: Mr. Speaker, Sir, 
efforts are on in this direction. I hope that we would 
achieve success, however, we need cooperation from 
States. According to the constitution, Panchayatl AaJ Is a 
State subject and responsibility of the States. I am glad 
that there is no difference of opinion as to the target. A 
little mutual cooperation is required on what steps should 
be taken. We all know our destination and the way to 
reach it. We also know that there are 18 points on which 
we have to achieve success and we have reached 
consensus on 150 measures as to what should be our 
course of action. The States which are lagging behind 
should follow the pioneering states so that are able to 
reach their destination in the next five-six year. 

{English} 

MR. SPEAKER: Shri Ram Kripal Yadav, piease put 
relevant questions. 

[Tl'lInsl8tion} 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir the 
present Govemment has taken an appropriate step by 
allocating funds through Panchayats for the development 
of villages. Bihar is not only backward but a less 
developed and poor State. He proposes to allocate funds 
to the tune of Rs. 15 crore for the construction works in 
villages in that State. Through you, I would like to know 
if the Government of Bihar has sent any sent any 
proposals for the completion of pending schemes. He 
has evolved a very important scheme for allocating 
As. 15 crore for the upliftment of districts in the backward 
region. I would like to know as to how much funds have 
been released by him so far, how many proposals have 
received by him from the Bihar Govemment and how 
much allocation he has made against them? 

{Eng/ish} 

MR. SPEAKER: This is with regard to only one State. 
I do not know whether the Minister has got the information 
or not. 

/Tl'lIns/a/ion} 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, we 
have had talks with the Government of Bihar. I hope we 
will receive many proposals from every district within this 
month. On a very large scale ... (ln/erruptions) 
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SHRI RAM KRIPAL YADAV: Has no proposal been 
received so far? It'. been one and a half years, yet no 
proposal has been sent by the Government of 
Bihar ... (Intsnup/i0n8) 

SHRI MANI SHANKAR AIYAR: I know, that is why I 
am replying. I hope that the funds which have not been 
able to reach there, would be sent this month or by the 
next month at the most. 

[English} 

Setting upon Nursing and ANM Schools 

*285 SHRI A. V. BELLARMIN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the State-wise quantum of funds approved for 
setting up of Nursing and ANM Schools under the National 
Rural Health Mission programme in 2006-07 so far 
alongwith the number of such schools proposed to be 
set up in each State; and 

(b) the State-wise details of the number of proposals 
pending in this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) A statement 
is laid on the Table of the House. 

Ststement 

Funds under NRHM are approved on the basis of 
proposals of State in their Programme Implementation 
Plan. Based on information provided in these Plans for 
2006-07, an Annexure on State-wise quantum of funds 
approved for setting up of Nursing and ANM Schools 
under NRHM Is enclosed. 

Nor Proposal with regard to setting up of Nursing 
and ANM schools under the National Rural Health Mission 
is pending for approval. 

SI.No Name of the 
State 

2 

1. Rajasthan 

Annexure 

ApprovaVRecord of 
Proceedings of State 

PIPs for 2006-07 

3 

An amount of Rs. 50.00 Lakhs 
approved for reviving ANM 
Training Centre at Zanana 
Hospital, Jaipur, Rajasthan. 

2. 

3. 

4. 

5. 

6. 

7. 

2 

Chhattisgarh 

Uttar Pradesh 

Uttaranchal 

Assam 

3 

An amount of Rs. 305.00 Lakhs 
approved for strengthening 15 
ANM/Nursing centres as a 
RCH-II activities for 2006-07. 
The approval is subject to 
submission of component-wise 
and operational details by the 
State to this Ministry. 

Rs. 80 lakhs is approved as a 
NRHM activity, subject to 
submission of component-wise 
and operational details for 
setting up 4 New Nursing 
Colleges. 

An amount of Rs. 1228.20 
lakhs approved for 
strengthening Training Institution 
for ANM and MPW and 
Rs. 920 lakhs for strengthening 
Nursing Training Institutions in 
UP. 

An amount of Rs. 204.00 lakhs 
approved for reconstruction of 
ANM Training Centre at 
Chamoli subject to submission 
of component-wise details and 
costs. 

An amount of Rs. 3525.00 
lakhs approved for setting up 
of 8 new GNM Schools, 
strengthening of 15 GNM 
Schools and 17 ANM Schools. 

Arunachal Pradesh An amount of Rs. 122.00 lakhs 
approved for strengthening of 
Nursing School at General 
Hospital, Pasighat, Arunachal 
Pradesh subject to sl.Ibmission 
of detailed project report to this 
Ministry, which is still awaited. 

Nagaland An amount of Rs. 505.50 lakhs 
approved for upgradation of 
NurSing School to Nursing 
College at Kohima and 
strengthening of Nursing School 
and Training Schoois at 



24 
23 DECEMBER 5, 2007 

2 3 

Mokokchung and Tuensang 
subject to submission of 
detailed project report to this 
Ministry, which is still awaited. 

B. Meghalaya An amount of As. 200.00 lakhs 
approved for 2 new GNM 
School at Tura and Jowai Civil 
Hospital subject to submission 
of detailed project report to this 
Ministry. The report is under 
examination of this Ministry. 

9. Trlpura An amount of As. 2372.00 lakhs 
approved for establishment of 
Nursing College at B. A 
Ambedkar Hospital, Agartala, 
Tripura, subject to submission 
of detailed project report to this 
Ministry, which is stiH awaited. 

10. Tamil Nadu An amount of Rs. 50.00 lakhs 
approved for 5 ANM schools 
and 20 AHTC 

11. Madhya Pradesh An amount of As. 50 lakhs 
approved for 27 ANMTC and 
As. 9 lakhs approved for 
Nursing Schools. 

12. Maharashtra An amount of As. 10 lakhs for 
strengthening capacity of PHN 
school at Nagpur approved, 
subject to submission of 
operational details. 

[English} 

SHAI A.V. BELLARMIN: Sir, as per the hon. Minister's 
reply, 12 States had availed funds under the NAHM. 

Will the Government consider alloting funds for the 
ieft-out States? Have the Government received any 
proposal from the State Governments? If not, will the 
Government call for proposals? 

DR. ANBUMANI RAMADOSS: Sir, usually a proposal 
will come from the State Government through the 
Programme Implementation Plan· which we call as PIP. 
Every year, they give these PIPs. According to the total 

funding, they could derive the programme for. funding 
these colleges and schools of nursing, that IS, ANM 
schools or GNM schools or even B. Sc. Nursing colleges. 

I would like to Inform the hon. Member, through you, 
Sir, and the other Members also that in the Tent Five 
Year Plan, the total ailocation for the entire nursing sector 
was only As. B2 crore. In the Eleventh Five Year Plan, 
we have envisaged to ailocate nearly about As. 2900 
crore. From As. 82 crore, it goes up to As. 2900 crore. 
This is non-inclusive of the allocation under the National 
Aural Health Mission. That is extra, other than this. Under 
this Plan, we have planned upgradatlon of schools of 
nursing Into colleges of nursing. We are going to give 
nearly As. 6 crore for each institution. Earlier, under the 
Tenth Plan, we gave rupees one-and-a-half crore. But 
now we have envisaged giving As. 6 crore. Nearly, 32 of 
them are going to be there through the country. 

For strengthening the colleges, I would like to say 
that we are giving nearly about As. 25 lakh per institution 
for nearly about 46 colleges which will be there. Then, 
for opening of Diploma Nursing Schools in the States of 
Uttar Pradsh, Madhya Pradesh, Aajasthan, Orissa, Bihar, 
Jharkhand, Chhatisgarh, Jammu and Kashmir and the 
North Eastem States, nearly 170 of them are going to 
be there. Nearly 170 new diploma nursing schools are 
going to come. Then, there is opening of ANM School-
Auxiliary Nurse Midwife. Nearly about As. 5 crore each 
is given to the States of Uttar Pradesh, Madhya Pradesh, 
Aajashthan, Orissa, Bihar, Jharkhand, Chhatisgarh, Jammu 
and Kashmir, North-Eastem States. Nearly about 155 of 
them are to be put in place. Then, for the establishment 
of Colleges of Nursing, As. 12 crore per institution Is 
given in the States of Uttar Pradesh, Orissa, Bihar and 
Jharkhand. Four of them are there. Then, there is the 
establishment of regional Institutions of nursing. There 
are four metros. These are going to be the most-premier 
institutions. We have envisaged about As. 15-25 erore 
for each of the Centres. Then, in each State in this 
country, we are going to have a Centre of Excellence in 
Nursing at the cost of about As. 20 crore each. This will 
have Nurse Practitioners Programme. M.Sc. Nursing 
Programme, Speciality Training Programme and speciality 
for nurses in Cardiology or Anaesthesia. Nearly 26 of 
them are planned.. For the strengthening of nursing ceHs 
for each State, we have envisaged giving rupees one 
crore. For strengthening of the Nursing Council, rupees 
one crore is given. So, a lot of activities are going to 
happen in the Eleventh Five year Plan. I would like to 
assure the hon. Member that whether it is Tamil Nadu or 
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tu other Statea, we are cfefinIety considering this becauae 
we have been planning. We have to have health human 
resource planning for the next 30-40 years and health 
human rMOUrce Is not only to do nursing but to do with 
doctors, dentieta, nursing, paramedical staff, ANM, ASHAS 
88 well as our Indian Systems of Medicines like Ayurveda 
programmes. 

MR. SPEAKER: You have given more information 
than he asked for. Is there any other supplementary? He 
has covered everything. 

SHFU A.V. BELLARMIN: I thank the hon. Minister for 
the efforts taken by the Health Ministry. Secondly, have 
States Governments which received funds, fully utilized 
funds alloHecI for them? 

MR. SPEAKER: That Is a big question. 

DR. ANBUMANI RAMADOSS: I wHI definitely get back 
to the hon. Member If there are any dues because we 
have given them flexible allocation. I have already 
mentioned about the Programme Implementation Plan. 
They go ahead with it. We give total funds for that. Then, 
they say that they have the priorities for that. Some of 
the States take up these as priority and some of the 
other States do not take up that as priority. As and when 
the States want them, we are giving them the funds 
required. 

PROF. K.M. KADER MOHIDEEN: Sir, I thank you 
very much for giving me an opportunity to put a 
supplementary question. 

The Government of India has identified 90 Minority 
Muslim-concentrated districts in the country. According to 
our hon. Pr1me Minister's 15-Point Programme, in these 
90 dietrlcts, educational Institutions will be set up. That is 
one of the promises made in the 15-polnt Programme, I 
would like to know from the hon. Minister whether the 
Nursing and ANM Schools established by the Health 
Ministry have been set up in any of the 90 districts. 

If not, is there any proposal from the Ministry to set 
up nursing and ANM schoola in such districts? 

DR. ANBUMANI RAMADOSS: I will collect the 
information and give It to the hon. Member. If any State 
Government wants to bring any proposal, we are happy 
to support it. 

SHRI PRALHAD JOSHI: National Rural Health 
Mission it one of the good steps taken by this 
Government which 18 aimed at providing bulc health care 
to rural masses. Its aim Is also to provide aceeNible, 
affordable, accountable and effective health system. As a 
part of the expansion of health care to extensive rural 
arees, the thrust is more on ANMs training and enlarge 
Its utility. Despite all thit, the question Is the health care 
In rural areas i8 Inadequate. Is there any proposal for 
legal changes, i.e., the change in existing law, to allow 
the ANMs to dispense the medication and MBBS doctors 
to administer anesthesia. In this background, I want to 
know whether Government has already drawn specific 
schemes to give training to ANMs and whether there is 
any proposal from the Government of Kamataka? 

MR. SPEAKER: You can g~er Information and give 
it to him. 

DR. ANBUMANI RAMADOSS: Sir, to augment the 
deficit in the rural areas, we have launched the National 
Rural Health Mission and under that we are providing a 
lot of nurses, AN Ms. Then, we haYe been upgrading all 
these Infrastructure centres and mobile medical units, 
which I have been saying to the auguet House. For 
anesthesia, because of the high rate of maternal mortality 
in the country and deficiency of anesthetists, we are 
having 18-week emergency aneathe8Ia training on obstetric 
care for MBSS doctors, MBSS could have an 18 week 
training only for obstetric care and delivery and that we 
have initiated for MBBS students 80 that they could give 
anesthesia for caesarian or difficult labour eases. For 
ANMa or auxiliary midwives, whatever Is under the 
guidelines, they have been doing that. She cannot become 
a doctor as such. But, we have been upaldUlng her and 
training her more. We feel happy In saying that we are 
giving one more ANM to all the sub centres In the country. 
There are neariy 146 thousand. We are giving 3 nurses 
for each of the PHCs in the country. If there are more 
than 9 extra nurses, we will be paying them under the 
National Rural Health Mission. 

MR. SPEAKER: O. 286. Dr. Laxmlnarayan Pandey-
not present. 

Shri Chandra Mani Tripathi-not present. O. 287. 

{Trsnsl6tionJ 

Denalty of Herbel Plant. 
+ 

*287. SHRI SANTOSH GANGWAR: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the PRIME MINISTER be pleased to state: 
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(a) whether the density of herbal plants in the forest 
areas of the hilly region in Central India Is on the constant 
decline; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Govemment has evolved any scheme 
to check the Illegal exploitation and smuggling of rare 
herbs and herbal plants from these reserved forest areas; 
and 

(d) if so, the details thereof? 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) A Statement is laid on the Table of 
the House. 

Stllfement 

(a) and (b) There is no scientific study against a 
time-series data giving quantified figures regarding 
constant decline in the density of the hilly region In Central 
India. However, as per the information received form some 
States like Madhya Pradesh, Orissa, Jharkhand, and 
Botanical Survey of India, there is a general perception 
that the density of herbal plants may be declining due to 
various anthropogenic factors. 

(c) and (d) Under the provisions of Biological Diversity 
Act, 2002 Government of India has set up the National 
Biodiversity AuthOrity and the said Act also provided for 
setting up of State Biodiversity Boards and Biodiversity 
Management Committees. The Act provides for checking 
illegal exploitation and smuggling of materials. of biological 
origin, including rare herbs and herbal plants. Conservation 
and protection of wildlife, including herbal plants, Is also 
dealt through enforcement of Indian Forest Act, 1927; 
Wildlife (protection) Act, 1972; and, Forest (Conservation) 
Act, 1980 and the rules under these Acts. However, due 
to the open access nature of biological resources, the 
possibility of illegal exploitation and smuggling cannot be 
totally ruled out. 

/Trsns/sfionj 

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, it is 
a very important question. Out of 45000 species of 
medicinal plants found WOrldwide, more than 15,000 are 

found in India alone. I would like to know about the 
initiative being taken In this regard by the Ministry of 
Health or by any other sector. Recently, the Minister of 
Health had stated that four herbal garden zones would 
be set up In the four metropolises of the country and a 
mention was also made about the setting up of processing 
zones for promoting the use of herbal medicines. If one 
remembers, the medicinal properties of herbs are 
mentioned even In Ramayana wherein Hanuman is said 
to have lifted the entire mountain on which a lot of herbs 
were existing when Laxman became unconscious. May 
be some of the people consider it a mere myth. 

MR. SPEAKER: What do others think about it? 

SHRI SANTOSH GANGWAR: Dr. Jagannath Sharma, 
the head of Pharmacology in AIMS has done a lot 01 
research In this regard and he that there is truth in it. He 
is engaged in the research of rare medicines. The hon'ble 
Minister in his written reply has stated that no sclentflc 
study against a time- series data giving quantified ligures 
regarding constant decline in the density 01 herbal plants 
in the forest areas of the hilly regions in central India 
has been conducted so far. While the export of more 
than 3 lac crore rupees has been made. He has stated 
that man made factors could be responsible for it. Besidee 
I would like to say that if we do not pay adequate 
attention towards checking the smuggling of herbal plants 
and the illegal exploitation thereol then we would not be 
able to achieve our objective and the decline in the 
density of herbal plants in our country would continue. 
As per the reply given it has also been stated that the 
National Medicinal Plants Board was set up in the country 
in the year 2000 to promote the cultivation and 
preservation of medicinal plants in the country. The work 
of promoting the cultivation and preservation of medicinal 
plants mainly falls under the jurisdiction of three Ministry, 
the Ministry of Health, Ministry of Agriculture and Ministry 
of Forests and Environment. The cultivation of medicinal 
plants also helps in maintaining ecological balance. 

MR. SPEAKER: Leave something to be asked by 
Mr. Malhotra also, if you ask all the questions what will 
be left him. 

SHRI SANTOSH GANGWAR: Through you I would 
like to .• know from the non'ble Minister whether there is 
any scope of improvement In the present state of affairs 
and whether any efforts are being made in this regard or 
not? 
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SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, as 
has been said by the Hon'ble Member, this subject comes 
under the Jurisdiction of several Ministeries. There Is 
National Medicinal Plant Board under AYUSH Department 
Ministry of Health and Family Welfare. The research is 
conducted by .. number of Institution of Ministry of Science 
and Technology. There are Horticulture Board, Horticulture 
Mission and ICAR under the Ministry of Agriculture and 
they are concerned with the subject and the marketing 
aspect is looked after by the Ministry of Commerce. As 
far as conservation and protection is concerned, it Is to 
be dealt with by the Ministry of Environment and Forests. 
It is true that no study has been conducted so far to 
know about the decline In the density of medicinal plant 
but a general perception has been received from various 
States that the number of these Medicinal plants Is 
declining. There are several reasons behind It and one 
of the reasons could be the overexploltatlon of 19 of 
these plants leading to the extinction of several species 
of medical plants from our country. 

Regarding exports, it has been stated that almost 
56,000 tonnes of products comprising medicinal plants 
are exported from our country which fetch almost 600 to 
600 crore. As far as conservation aspect by the Ministry 
of Environment and Forests is concerned, 

[English] 

there Is a National Programme on promoting conservation 
of medicinal plants and traditional knowledge for enhancing 
health and livelihood security. 

[Trsnslah'on] 

This is a UNDP project involving an outlay of 12 crore 
rupees which is presently running in 9 States in which 
the inventory of medicinal plants and traditional knowledge 
is being prepared. Besides, network areas are being set 
up and seeds are being provided so that any shortage 
could be avoided. We have issued guidelines to the states 
to plant medicinal plant in atleast 10% of the area under 
the NAB scheme. Besides, the plantation and conservation 
of herbal plants Is promoted by giving subsidy under the 
various programmes of the Ministry of Agriculture and 
the Ministry of Health Affairs. 

MR. SPEAKER: You have asked everything, you have 
even referred to Hanumanji. 

SHRI SANTOSH GANGWAR: Sir, in the reply it has 
been stated that no scientfic study has been conducted. 
My straight-forward question was whether the Government 

propose to conduct any study in this regard or not? 
However, I would like to state that our exports are only 
one and half to two percent of the total exports In the 
world and the hon'ble Minister has stated the value of 
our exports to the tune of Rs. 600 to 600 crore. 

MR. SPEAKER, Sir, nowadays the medicinal plants 
like Chlrayata and Sanay found in Himalayas are grown 
even in Russia. Still it is realty unfortunate that we are 
not paying adequate attention towards promoting Aryuveda 
In our country. The Ministry of Environment and Forests 
can play a very important role in this regard and it is 
doing 80 also. This is not a subject of debate that tree 
felling is taking place and they are also exploiting the 
medicinal plants. He has rightly stated out that the rare 
species are getting destroyed. 

I would like that a special action plan be prepared 
in this regard the Ministry of Health and Family Welfare 
and the Ministry of Agriculture are looking in it. To ensure 
as to how this destruction could be stopped and how the 
Ayurveda and the cultivation of medicinal plants be 
promoted. I would like to know whether any positive 
initiative has been taken or any guidelines prepaered in 
this regard. 

SHRI NAMO NARAIN MEENA: As I had apprised 
the hon'ble Member that several schemes by various 
Ministries are undergoing and subsidy is provided for 
encouraging the cultivation of more and more herbal 
plants. As far as scientific study is concerned some 
progress has definitely been made In this regard. Some 
work has been done In this regard. The Center of 
Excellence in Bangslora our department has also collected 
some information about 200 species of medicinal plants 
which are facing threat of extinction as per the report 
coming out in year 1996. Our departrnent has set up 
National Board of Medicinal Plants. Under the ministry of 
Health and Family WeHare as the nodal agency for 
framing, development, processing and marketing of herbal 
plants and it also looks in the rare species of the 
medicinal plants. Various Ministries have been trying to 
boost the cultivation and conservation of medicinal plants. 
I agree to the suggestion of the hon'ble Member. 

MR. SPEAKER: You invite him for tea and show 
him every thing. 

[Tf'II/7$/ation] 

PROF. VIJAY KUMAR MALHOTRA: The H ..... 
Minister has given two replies and in both the replies he 
has stated that. 



31 0rII1 AntlwtIfI!I DECEMBER 5, 2007 32 

{Eng/ish} 

There is no scientific study and the possibility of 
illegal exploitation and smuggling cannot be ruled out. 

{TmnslSh"on} 

Will the Government conduct any scientific study? 
Further, I would like to know as to what steps are being 
ta!<en by the Government to check the exploitation and 
smuggling of herbal plants. This Department Is under the 
Prime Minister's office. Do the Government, considering 
the importance of Ayurvedlc and Unanl Medicine, propose 
to create a separate Ministry for it? 

{English} 

MR. SPEAKER: It is a very good and a very pointed 
question. 

{Tmnslstion} 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, as 
far as the Question of a nodal Ministry for herbal plants 
Is concerned, we have made the Ministry of Health and 
Family Welfare as the nodal ministry. I agree to his 
suggestion that a scientific study should be conducted 
and these days emphasis is being laid on it also. This 
study must be conducted. I would apprise you of the 
Medical and Health Department with which he is 
concerned. An authority at national level, boards at State 
level and management committees at district level have 
been constituted under the Bio-diverslty Act for the 
protection of herbal plants and for creating an inventory 
therefor to keep an account of all herbal plants and to 
make a digital library to check the illegal smuggling of 
medicinal plants. All this works is being done in my 
'Department' to protect and promote the Herbal plants. 

{English} 

SHRI C.K. CHANDRAPPAN: Mr. Speaker, Sir, in his 
answer, the Minister has said ... (lnttJfTuptions) 

MR. SPEAKER: I think, it has covered all possible 
questions. 

SHRI C.K. CHANDRAPPAN: I have got another 
question which has not been covered. He said that various 
Ministries are handling this. It is too many cooks spoiling 
the brothe. The question that I would like to ask is this. 
Some of the very rare medicinalherbe, which are of 
Indian origin, are being patented by WTO in America 
and all that. 

One typical case Is kurumthottl whloh is famous for 
treating arthritis. There are turmeric and many such other 
things also .. , (InMrruptlon) 

MR. SPEAKER: The question is about the density ot 
herbal plants and whether there is any illegal exploitation. 

SHRI C.K. CHANDRAPPAN: Sir, this is 
iIIegal. .. (InltJnuptions) 

MR. SPEAKER: The patent in another country is 
Illegal exploitation I 

SHRI C.K. CHAND RAP PAN: Our own heritage plant-
it could be said like that-haa been patented by other 
countries, and the concerned Ministry is not taking any 
action ... (In/tJmJptions) 

MR. SPEAKER: Can you suggest any action? 

SHRI C.K. CHANDRAPPAN: I would like to know 
what action the Ministry has taken to preserve our plants 
and get our own patent for these things. 

SHRI NAMO NARAIN MEENA: Sir, as I have said 
earlier, there is an Act called 'Biological Diversity Act' 
As per that Act, no plant can be taken out of the country 
without the prior approval of the authority. That is one 
thing. 

Secondly, regarding patent, I have told earlier that a 
digital library is being created in our country so that if 
any plant or any medicine which is sent outside, we can 
contest the case in that particular country. 

MR. SPEAKER: You have almost covered it. 

Dr. Sujan Chakraborty. 

DR. SUJAN CHAKRABORTY: Sir, the Question 
relatM to the density of herbal plants, and the way the 
dlscusalon has gone It Is the Question of Ayurveda. The 
herbal plants have many other advatages. juat not Ayurved 
... (InM17Uptions) 

MR. SPEAKER: Please put your question. I will now 
insist on your question. Do not put all these prefaces. 

DR. SUJAN CHAKRABORTY: It is the content of 
natural oil, natural colour and everything. 

Sir, the Medicinal Plant Board is under the Ministry 
of Health. India's system of medicine is also under the 
Ministry of Health. But it is true that the Botanical Survey 

\ 

of this Ministry is having the most effective knowledge 
on the subject. It is being distributed in many 
places ... (InltJrruptions) 
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MR. SPEAKER: Pleue put your question. 

DR. SUJAN CHAKRABORTY: My specific question 
is this. In order to really effectively utilize the herbal plants, 
I would like to know whether the Ministry is going to 
propose any National Institute of Herbal Plants or National 
Institute of Herbal ReHarch so as to coordinate all these 
things. After all, it is remaining non-coordinated and non-
effective. It is the question of effectiveness, and we are 
not in a position to utilize it. So, for better coordination, 
I would like to know whether the Ministry is proposing a 
Central coordination may be in the name of the National 
Institute of Herbal Research or something like that. 

MR. SPEAKER: It is a suggestion. 

SHRI NAMO NARAIN MEENA: Sir, as I have told 
earlier, the nodal Ministry is the Ministry of Health, and 
the National Medicinal Board is the coordinating body. 
That is the main body. There are so many research 
institutions which are engaged in research of the herbal 
plants under the Ministry of Science and Technology, DVT, 
DST and CSIR. They are doing research work for 
promotion purposes. In the Ministry of Agriculture 
... (Intenuptions) 

MR. SPEAKER: He only wants to know whether you 
would constitute one National Health Research Institute 
for all these. That Is what he is asking. 

(Inlenuptions) 

SHRI NAMO NARAIN MEENA: Sir, I agree that here 
should be one, and this is being looked after. All the 
Ministries have a different role. I think, the hon. Member 
is right that it should be coordinated. For the time being, 
the National Medicinal Plant Board is coordinating all the 
Ministries. 

[Trsnslslion! 

ASHssment regarding shortage of Blood Banks 
+ 

-288. SHRI SUBHASH MAHARIA: 
SHRI ANANTA NAYAK: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether any assessment about the shortage of 
blood-banks in the country has been carried out by the 
Union Government; 

(b) if so, the details thereof; 

(c) the steps propoaed to be taken to Increase the 
number of blood banks In the country; and 

(d) the Stete-wise details of the number of existing 
blood-banks? 

[Eng/ish! 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (d) A statement is 
laid on the Table of the House. 

StIIt"",.nt 

The assessment of the infrastructure available in the 
district level Blood banks was done during the pianning 
of National AIDS Control Programme Phase III. 39 districts 
do not have a Blood bank in the public sector. The State-
wise list of these 39 districts is at Annexure-I 

The Government of India is supporting State 
Govemment to establish Blood banks in these 39 districts 
by providing one time equipment grant and annual 
recurring grant for salary of one Laboratory Technician 
and for kits and consumables while the building and 
manpower Is provided by the State. 

The State-wise list of blood banks supported by 
National AIDS Control Organisation under Modernisation 
of blood banks is at Annexure-II 

SI.No 

1. 

2. 

3. 

4., 

5. 

6. 

7. 

Ann.xu,..' 

List of Distt. Lellfll Blood BlInks tlpprollfld 
untt.r NACP-III 

State Name of Districts 

2 3 

Bihar Distt., Arwal 

Chhattisgarh Distt., BastaI' 

Distt., SarguJa 

Distt., Garhwa 

Distt., Chatra 

Distt., Koderma 

Distt., Pakur 
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2 3 1 2 3 

8. Distt., Dumke 24. Dlstt., Rudraprayag 

9. Jharkhand Distt., Gumla 25. Distt., Ambedkar Nagar 

10. Distt., Godda 26. DIItt., Auralya 

11. Distt., Sahebgunj 27. Distt., Bagpat 

12. Distt., Simdega 28. Dlstt., Balrampur 

13. Distt., Seraikela 29. Diltt., Chandrauli 

14. Distt., Jamtara 30. Distt., Chltrakoot 

15. Kerala Distt., Idukki 31. Distt., Gautam Buddha Nagar 

16. Distt., Chamrajnagar 32. Uttar Pradesh Dlstt., Hathras 

17. Kamatake Distt., Gadag 33. Distt., Jyotlba Phule Nagar 

18. Distt., Haveri 34. Di8tt., Kannauj 

19. Distt., Koppal 35. DiBtt., Kaushambl 

20. Mizoram Dlstt., Mamit 36. Distt., Khushi Nagar 

21. Distt., LawngUai 37. Dlstt., Maharajganj 

22. Distt., Bageswar 38. Distt., Sant Kablr Nagar 

23. Uttarakhand Distt., Champawat 39. DisH., Sant Ravldas Nagar 

Ann.xu,..." 

Number of Blood Banks Suppoff«J by NACQ' Sta/t1-wisB 

Name of the State District 
I 

Major Blood Blood Model Total 
Level Blood Bank (MBB) Component Blood Bank 

Banks Separation 
(DLBB) Units (BCSU) 

2 3 4 5 6 

Andhra Pradesh 69 22 4 0 95 

A & N Islands 2 0 4 

Arunachal Pradesh 14 0 0 15 

Assam 30 4 2 2 38 

Bihar '38 5 45 

Chandlgarh 2 3 0 6 
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2 3 4 5 6 

Chhattlagarh 14 2 18 

Dadra & Nagar Haveli 2 0 0 0 2 

Daman & Diu 3 0 0 0 3 

Delhi 6 13 4 0 23 

Goa 2 0 4 

Ahmedabad 8 3 0 0 11 

GuJarst 44 12 6 0 62 

Haryana 17 4 2 0 23 

Himachal Pradesh 10 3 0 14 

Jammu & Kashmir 11 8 3 0 22 

Jharkhand 25 4 2 32 

Kemataka 57 14 5 0 76 

Kerala 31 15 6 0 52 

Lakehadweep 0 0 0 

Madhya Pradesh 49 8 5 63 

Mumbal 7 17 2 0 26 

Maharashtra 55 14 7 0 76 

Manipur 8 2 1 0 11 

MeghaJaya 9 2 0 12 

Mizoram 5 2 0 8 

NagaJand 7 0 0 e 
Orissa 51 7 0 59 

Pondicheny 4 1 0 6 

Punjab 44 8 2 0 54 

Rajasthan 20 8 2 2 32 

Sikkim 0 0 2 

Chennai 10 10 2 0 22 

Tamllnadu 70 18 4 0 92 

Tripura 4 3 0 8 
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1 

Un.ranchal 

Uttar Pradesh 

West Bengal 

Others 

Total 

rrfBfl6lation} 

2 

13 

49 

62 

30 

883 

SHRI SUBHASH MAHARIA: Mr. Speaker, Sir, in hie 
reply the hon'ble Mlnlater has stated that there is shortage 
of blood banks in the entire country. Throughout the 
country, there are many district head quarters where there 
is shortage of blood banks, while in Rajasthan alone, 
there is no blood bank in 12 district headquarters. I would 
like to know whether the Government would fix any time 
limit to provide financial assistance to them? 

/English} 

MR. SPEAKER: Have you got any time-bound 
programme for Rajasthan? 

1200 hr •. 

DR. ANBUMANI RAMADOSS: Sir, in my written 
statement, I have given my answer that about 39 di8tricta 
do not have blood banks. Definitely, whatever dl8tr1ct8 
under the Public Sector and the Charitable Organlaation8 
are there, the Government of India under National AIDS 
Control Organisation (NACO) has been supporting them; 
we will be supporting them. In Rajasthan, if there Ie an 
issue, definitely, we will be happy to support them. 

3 

2 

20 

15 

o 
255 

4 

o 
7 

5 
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WRITTEN ANSWERS TO QUESTIONS 

rrfBnsllllion} 

UtIlization of Central .... FuncI 

·282. DR. SATYANARAYAN JATIYA: WII the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state the State-wise latest detaIIa of the roads 
sanctioned under the Central Road Fund and the Central 
aaei8tance granted and utilized for theM roadI during 
the last three yea ... ? 

THE MINISTER OF SHIPPING ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): The state-wise 
details up to October 2007 of number of worb, coat 
approved under the Central Road Fund· and the number 
of worIca, cost aanctIoned under the ad'IemeI of Economic 
Importance & Inter-State Connectivity (EI & ISC) since 
the year 2004-05 are given in atatement-I enctoaed. The 
allocation and reteue of fund from the Central Road 
Fund for the above mentioned worD for the lut three 
yeat8 are given .tatement II encloeed. 

SIaIMtent I 

DtlIsiIs 01 CRF lind EI & ISC ~ sI~ 1M JlMr 2O{)tI-05 snd upto 31. IQ2007. 

SI.No. State Details of works approved DetaIIe of worb 
under CRF eanctioned under EI & ISC 

No. Amount (As. in cr.) No. Amount (Rs. in Cr.) 

2 3 4 5 6 

1. Ancllra Pradesh 156 363.1118 2 8.70 

2. Arunachal Pradesh 15 58.52 3 33.51 
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2 3 4 5 6 

3. Assam 28 106.34 8 17.73 

4. Bihar 6 18.63 2 12.17 

5. Chandlgarh 0 0.00 0 0.00 

6. Chhattiegam 16 74.01 0 0.00 

7. Daman & Diu 0 0.00 2 6.51 

8. Deihl 27 45.27 0 0.00 

9. Goa 4 12.73 0 0.00 

10. Gujarat 182 307.87 30 60.94 

11. Haryana 26 246.85 0 0.00 

12. Himachal Pradesh 15 37.73 0 0.00 

13. Jammu & Kashmir 22 257.06 0 0.00 

14. Jharkhand 8 88.97 0 0.00 

15. Kamataka 630 484.78 25 100.10 

16. Kerala 23 142.52 2 19.68 

17. Madhya Pf'IIde8h 79 310.88 7 27.81 

18. Maharuhtra 202 542.55 18 41.11 

19. Manlpur 4 13.45 4.57 

20. Meghalaya 4 19.56 1 4.29 

21. Mizoram 5 11.97 4 38.45 

22. NagaIand 4 16.24 4 39.47 

23. Orlaa 41 169.99 9 47.27 

24. Pudducherry 2 5.45 0 0.00 

25. Punjab 23 93.48 0 0.00 

26. Rajasthan 328 542.80 13 30.10 

27. Sikkim 7 6.94 9 88.50 

28. Tamil Nadu 168 286.23 13.42 

29. Tripura 3 20.40 7.53 

30. Uttar Pradesh 60 620.32 7.34 

31. Uttarakhand 6.00 1 4.85 

32. West Bengal 14 221.80 4 53.60 

Total 2103 5132.12 148 667.65 
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43 WnYIIPn Al'I.SHIenr 

Srm.ment " 2 3 4 

Allocslion snd rfIItNIs. of fund from Ctlntrsl ROIId 24. Sikklm 21.43 14.10 
Fund snd Economic Importsf1Ct!l & Inhlr-StIIM 
ConfNlCtivily Sc~ for IhtJ IIIst thIN jlfMnr 25. Tamil Nadu 290.47 259.02 

(20()4-OS to 2006-07) 
26. Tripura 12.22 9.09 

(Rs. in Crorea) 27. Uttarakhand 68.81 35.88 

SI.No StatalUTa Allocation Rei .... 28. Uttar Pradesh 443.80 389.78 

2 3 4 29. West Bengal 184.01 167.93 

1. AncIhra PradeIh 365.23 246.40 Union Territory 

2. Arunachal Pradesh 59.72 45.80 30. Andaman and NIcobar Island 6.45 1.33 

3. Assam 10~50 68.22 31. Chandigarh 7.75 4.04 

4. Bihar 112.06 51.02 32. Oadra & Nagar Havell 4.76 0.41 

5. Chhatlilgarh 102.46 47.43 33. Daman & Diu 5.09 0.00 

6. Deihl 112.66 22.27 34. Lakshadweep 0.28 0.00 

7. Goa 19.51 3.09 35. Puducherry 9.22 1.84 

8. Gujarat 298.18 269.80 Total 4540.32 3565.03 

9. Haryana 160.63 128.89 Bherat Ohara Scheme 

10. Himachal PradeIh 48.31 34.70 -286. DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHI: 

11. Jammu & Kashmir 127.36 90.03 

12. Jharkhand 84.06 34.25 
Will the PRIME MINISTER be pleued to stat.: 

13. Kamataka 304.15 297.84 (a) wh.ther the Union Govemment hu formulated a 
new scheme called 'Bharat Ohara' with a view to conserve 

14. Kerala 117.58 102.33 the rivers; 

15. Madhya Pradesh 258.85 224.59 (b) If so, the details thereof; 

16. Maharashtra 483.11 374.96 (c) whether the Govemment propoae to hand over 
17. Manipur 15.41 11.34 the responsibility of river conservation to the State; 

18. Meghalaya 22.53 17.57 (d) H so, whether the Govemment has taken up tt)e 

19. Mizoram 19.16 14.25 
iuue with the State in this regard; and 

20. Nagaland 20.53 13.92 (e) If so, the details thereof? 

21. Orissa 156.60 127.98 THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

22. Punjab 174,46 120.43 MEENA): (a) and (b) No, Sir. The National River 

23. Rajasthan 340.99 337.10 
Conservation Plan (NRCP). a Centrally sponsored Scheme 
administered by the Ministry of Environment & Forests 
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presently covers pollution abatement works In 35 rivers 
spread over 164 towns in 20 States of the country at an 
approved coat of Rs. 4793 cror~. Conservation of rivers 
Is a dynamic activity. With the ever increasing pollution 
load due to increue in population, review of the strategies 
of conservation policy and Identification of additional towns 
and rivera Is a continuous process. 

(c) to (e) Water being a State subject, it Is the 
responsibility of State Governments to maintain the desired 
water quality by creating Inter alia proper sewerage 
infrastructure to prevent pollution from entering the rivers. 
Central Govemment only supplements the efforts of the 
State Govemments by providing technical and financial 
support. 

The pollution abatement works are Implemented 
through Implementinll, Agencies nominated by the State 
Govemments. A muHI·~ier monitoring mechanism at the 
Centre and State level reviews the policy issues, funding 
pattem and progress of works from time to time. The 
State have been advised to ensure coordination among 
various Departmentalagencies at the implementation level 
through holding regular meetings by Principal Secretary/ 
Chelf Secretary and to sort out Inter-sectoral issues like 
acquisition of land, power supply, mobilization of resources 
among others. 

DI.contlnuatlon of Centrally Spon.or.d Scheme. 

-289 SHRI MAHAVIR BHAGORA: 
SHRI KISHANBHAI V. PATEL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment proposes to discontinue 
various Centrally Sponsored Schemes in the Eleventh 
Five Year Plan; 

(b) if so, the reasons therefor; 

(c) whether the said schemes have been evaluated; 
and 

(d) if so, the outcome thereof, Scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) Plan 
Schemes are discontinued on the basis of Zero Based 
Budgeting (ZBB) exercise while preparing a plan. The 
Primary purpose of ZBB exercise is to ensure 
convergence, efficiency and efficacy of schemes according 

to Plan objectives & priorities and also the use of available 
resources in the most judicious and economically efficient 
manner. Such an exercise has been under1aken for the 
Eleventh Five Year Plan also. As a result, the number of 
Centrally Sponsored Schemes (CSS) has been reduced 
from 155 in 2006-07 to 82 in 2007·08. However, 17 new 
CSS were Included in 2007-08 taking the total to 99. 

{English} 

Working Group on Population Stabilization 

-290 SHRI K.S. RAO: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the details of the recommendations and proposals 
made by the Working Group on population stabilization 
targets for the 11th Five Year Plan; and 

(b) the action taken to implement the 
recommendations of the Working Group? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) Planning 
Commission has constituted the Working Group on 
Population Stabilisation for 11th Five Year Plan (2007·12) 
under the Chairmanship of Secretary, Ministry of Health 
& Family Welfare on 25th May, 2006. The major 
recommendations made by the Working Group are given 
in the enclosed statement. 

The Working Group recommended no specific target 
as it adopted the target set under both National Rural 
HeaHh Mission (NRHM) and National Population Policy 
(NPP), 200. The major goals of NRHM in respect of 
population stabilisation are-reduction of Infant Mortality 
Rate (IMR) to 30/1000 live births, reduction of maternal 
Mortality Rate (MMR) to 1001100,000 live births and 
reduction of Total Fertility Rate (TFR) to 2.1 by 2012. 

Under NRHM, the emphasis has been on proviSion 
of accessible, affordable, accountable, effective. reliable 
and quality primary health care through creation of a 
cadre of Accredited Social Health Activists (ASHA), 
improved hospital care measured through Indian Public 
Health Standards (IPHS), decentralization of programme 
to district level to improve intra and Inter-sectoral 
convergence and effective utilization of resources. As a 
part of NRHM, fixed day services both for terminal and 
spacing methods of family planning In all the upgraded 
Primary Health Centres, Community Health Centres, 
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District Hospitals and Sub-District Hospital has been 
recommended to all the statee/UTs. The RCH programme 
aims to reduce TFR, IMR and MMR in the country. Under 
NRHM & RCH programme, flexibility is provided to the 
States to devise need based Programme Implementation 
Plan (PIP) to address infrastructure & manpower gaps, 
unmet need for contraception, promotion of skilled Care 
at birth, increase coverage of immunization, enhance the 
availability of facilities for institutional deliveries and 
emergency obstetric care, skilled care to pregnant women 
at the community level, ante-natal and postnatal care and 
address other related reproductive, matemal and child 
care needs. 

In order to encourage acceptance of Family Planning 
services, Govemment has launched a Family Planning 
Insurance Scheme In November, 2005 to compensate the 
sterilization acceptors for failures, complications and deaths 
and also to provide indemnity insurance cover to doctors. 
The Govemment has Increased the compensation package 
for Sterinzation and also for accredited private providers. 
The initiatives like strengthening of quality health deHvery 
under NRHM, partnership with the non-governmental 
sector, presence of Accredited Social Health Activists in 
villages, expanding contraceptive choice for family weifare, 
skill upgradations and thrust on quality care would go a 
long way in achieving the goal of population stabHlzation. 
Planning Commission constituted the Working Group on 
Population Stabilisation for the formulation of 11 th Five 
Year Plan (2007-12) under the Chairmanship of Secretary, 
Ministry of Health & Family Welfare on 25th May 2006. 
The major recommendations made by the Woli<ing Group 
are given below:-

1. A large percentage of couples report unmet need 
for contraception. Even meeting half of the unmet 
need could make significant dent on the birth 
rate. As more than half of the unmet need is 
for limiting family size, meeting the unmet need 
would call for significant expansion of sterilization 
services, especially in the large north Indian 
states. ANMs and ASHAs could be asked to 
identify the couples with unmet need in their 
area, and address their concems. 

2. The Family Walfare programme placed heavy 
emphasize on steriHzation as the major method 
of family planning. Providing sterilization services 
requires well-trained medical personnel and wetl-
equipped facilities. A permanent method may not 
be preferred when levels of infant and child 

mortality are high, or becauee of religious beliefs. 
So there is a need to expand the range of 
choices of contraceptives as well as to improve 
the quality of services provided to couples, both 
in rural and urban areas. 

3. There is an urgent need to restructure the 
existing PHCs and SCs as per the framework 
of National Rural Health Mission (NRHM). 

4. There Is a need for specially focusing on poorly 
performing districts based on the available data 
from the DLHS and Facility Surveys. To bridge 
the gap In essential health Infrastructure and 
manpower, state should have a more flexible 
approach. Care should be taken to ensure the 
uninterrupted supply of essential drugs, vaccines 
an contraceptives of required quality and quantity 
to all the CHCs and SCs. 

5. The Panchayatl Raj Institutions should play a 
bigger role In the supervision and monitoring of 
PHCs. There is the n .. d to develop better co-
ordination mechanism between local self-
govemments and health care institutions. It Is 
necessary to orient the PRI members about their 
role. and responsibilities in providing better 
public health services as well as the need for 
assigning top priority to health issues among 
the activities of the PRls. 

6. Concerted efforts are necessary to Improve the 
coverage and quality of registration of births, 
deaths, marriages and pregnancies. A motivated 
ANM, Anganwadl Wo!1<er or ASHA can play an 
important role in this regard. The responsibility 
of ensuring the complete registration can be 
entrusted to the local bodies with clear·cut 
guidelines. 

7. Strict enforcement of the Child Marriage Restraint 
ACt, 1976, implying prevention of marriages of 
girls and boys below the legally permissible ages 
of 18 and 21, respectively, would facilitate not 
only reduction of high risk teenage pregnancies 
but also help in human resource development 
amongst these younger girls and boys during 
their formative years towards improvement in the 
quality of like In the long run. The Group 
recommends a national campaign against Child 
Marriages, sex selection against the girl child & 
for promoting institutional delivery by the Central 
& State Govemments. ' 
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8. Focused attention on antenatal and institutional 
delivery care would help towards reduction In 
neo-natal component of infant mortality as well 
as maternal mortality, which In turn has 
extemalitles towards better acceptance of the 
family welfare program interventions and thus 
accelerate the process of fertility transition and 
population stabilization. 

9. To Improve the operational efficiency of the 
programmes, the Health Management Information 
System (HMIS) needs to be strengthened. The 
timely and accurate Information gives the health 
managers the ability to monitor Inputs and 
outputs of the system and help them to assess 
the costs and retums from various procedures. 

10. The success of the Family Welfare Programmed 
depends to a great extent on the personnel 
working in various institutions. Regular in-service 
training to enhance their knowledge and skills 
and to familiarize them with the new programmes 
should become a part of regular activity of the 
health department. They should also be in a 
position to develop local level health plans taking 
into account the health conditions of the people 
and their requirements. 

11. It is important to periodically assess the utilization 
of health services and customer satisfaction. 
Regular surveys, both for clients as well as for 
health care providers, to be undertaken. The 
findings from these periodic surveys should 
provide feedback to the health department as 
well as to the local bodies. 

Dlabete. Cases 

'291 SHRI N. JANARDHANA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether AIIMS has conducted any study about 
the number of persons suffering from diabetes or running 
the risk of being affected by the disease; 

(b) if so, the outcome thereof; 

(c) whether the Government has made any study to 
find out the number of persons suffering from the disease 
in the rural and urban areas, separately; 

(d) if so, the details thereof and the details of age 
groups in males and females prone to this disease; and 

<e) the action taken by the Government in this 
'1'egard? 

THE MINISTER OF HEAL.H AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (e) Several studies 
on prevalence of diabetes have been condUCted by AIMS 
over the last four decades. The first pen· Indian study 
was conducted under the leadership of Prof. M.M.S. Ahuja 
in 1972. This Involved an assessment of diabetes in 6 
major Indian cities. Subsequently, another study was 
conducted by Prof. Ahuja and his research team asseSSing 
the Impact of migration and the prevalence of diabetes-
not only in India but also in migrant Indians in Malaysia 
and the West Indies. In more recent years, a study 
conducted by Prof. K.S. Reddy evaluated prevalence of 
cardiovascular risk factors, including diabetes in urban 
Delhi and adjacent rural Haryan •. The study showed that 
the prevalence of diabetes in adults in urban Delhi was 
approximately 10% while it was 4% in rural Haryena. In 
a more extensive study led by Prof. Reddy, the prevalence 
of diabetes and pre-diabetes was seen in 10 industrial 
populations all over the country. This study assessed 
35,000 people from across India and showed that the 
age-adjusted prevalence of diabetes was 8% in men and 
9% in women. A smaller study conducted in a slum in 
Delhi also showed a similar high prevalence. 

The ICMA has coordinated a multicentre study in 
early seventies which indicated the prevalence of Diabetes 
Mellitus in urban areas as 3%. ICMR's report entitled 
"Assessment of burden of Non-Communicable Diseases-
2006" has indicated Prevalence of Diabetes range from 
26 to 200 per thousand for urban females and 78 to 333 
for males for the age ranging from 30 to 89 years. It 
was low for rural population, age 30-89 years (8.6 to 
66.6 for females, 26.0 to 111.0 for males). It has estimated 
that there were 3,77,68,402 case of Diabetes mellitus in 
India. The break up is given in the table below. 

Area Cases 

Urban 2,14,04,225 

Aural 1,63,64,1n 

Total 3,77,68,402 

The Council has also initiated Task Force on "Registry 
of people with Diabetes with Young age of onset" 
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In a recently conducted National Urban Diabetes 
Survey by the Diabetes Emidemiology Study Group in 
India (DESI) in 2001 on 11,216 subjects over 20 years 
of age in six cities (viz Chennai, Sangalore, Hyderabad, 
Mumbai, Delhi and Kolkata) indicated prevalence of 12.,~ 
with a variation from 9.3% for Mumbai, 11.7% in Kolt<ata 
to 16.6% for Hyderabad. 

A National Programme for Prevention and Control of 
Diabetes, cardiovascular and Stroke Is approved for launch 
during the Xlth Five Year Plan. The Pilot phase of this 
Programme will extend to six States. 

Propoul for Four Laning of NH 

"292. SHRI G.M. SIDDESWARA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government has received 
proposals from various State Govemments for conversion 
of stretches of National Highways Into four lanes; 

(b) if so, the details thereof, stretch-wise and state-
wise and 

(c) the action taken by the Government thereon? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) The 
Central Govemment is responsible for development of 
National Highways (NHs) including four laning of NHs, 
which are not included in any programme of National 
Highways Development Project (NHDP) is decided based 
on the traffic denSity, availability of funds, inter-se priority 
and provisions in the Annual Plan. The State-wise details 
of the proposals and estimates received from various State 
Govemments for the Annual Plan 2007-08 for conversion 
of stretches of National Highways (NHs) into four lanes 
and the action taken in this regard are given in the 
enclosed Statement. These stretches of NHs are other 
than the stretches of NHs being developed to four/six 
lane standards under different phase of NHDP. 

Statement 
Oetsi/S of the proposals and eshmates received from State Govsmment under Annual Plan 2007-08 for conversion 

of stretcMs of National Highways into four Illnes lind acllon /liken ttlfflOl 

S.No. State NH No. Stretch/Section Length Amount Status 
(km) (Rs.Crore) 

1. Bihar NH 98 km 0 to km 3.25 (patna Town) 3.25 7.56 Under examination 

2. Haryana NH 10 km 224.6 to 226.06 (Oariyapur) 2.00 3.03 Sanctioned 
NH 64 km 0.0 to km 0.48 (PunjablHaryana 0.48 1.34 Sanctioned 

border 10 Oabwati) 

3. Kamataka NH 206 km 194.5 to 202.0 Bhadrvati Town 7.50 13.80 Sanctioned 
NH 206 km 102.1 to 105.6 (Arskire Town) 3.50 7.68 Sanctioned 

4. Manipur NH 39 km 321.17 to 323.33 (Imphal) 2.15 10.00 Retumed to State Government 
for modifications. 

NH 39 km 323.33 to 326.66 (Imphal) 3.33 8.54 Under examination 

5. Punjab NH 15 km 312.0 to 317 (Gidderbaha Town) 5.00 10.19 Sanctioned 

NH64 km 119 to 120 (Sangrur Barnala 1.00 2.04 Sanctioned 
section near Gurdwara Mastuana) 

NH 21 km 11.4 to 15.54 (Desumajra to Kurali) 4.14 13.00 Under examination 

NH 64 A km 5.37 to 11.37 (Bathinda Town) 6.00 3.00 Under examination 

6. Rajasthan NH 11 km 557.8 10 563.3 (Bikaner City) 5.70 7.59 Returned to State Government 
for modificationa 

7. Uttar Pradesh NH 91 km 418.0 10 422.0 (Kanpur City) 4.00 6.29 Sanctioned 

8. Uttarald1and NH 73 km 0.0 to 6.50 (Roorkee Town) 6.50 13.75 Retumed to State Govemment 
for modifications. 
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-293. SHRI TEK LAL MAHTO: Will the PRIME 
MINISTER be pIeued to state: 

<a) whether the Govemment has reeerved some coal 
blocks for power generation; and 

(b) If eo, the details of the reserved coal blocks along 
with the production of coal therefrom during the last three 
years, years-wlee, book.ne? 

SI.No Name of Coal block 

1. Sarshatali 

2. TaJabra -1 

3-4. Tara (East), Tara (West) 

5. Panchwara Central 

6·7. Gare Palma IVI2 & IVI3 

Strike by Chemlet. 

Name of company 

RPG 
InduetrieslCESC 
Ltd 

Hlndaico 

WBPDCL 

Punjab State 
Electricity Board 

Jindal Power Ltd 

-294. SHAI RAMDAS ATHAWALE: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleMed to state: 

(a) the number of occasions the cheMists supplying 
medicines under the Central Govamment Health Scheme 
has been on IItrike during the last three years; 

(b) if so, the details thereof; 

(c) the reasons for repeated strikes by these 
chemists; 

(d) the Impact of repeated strikes by the said 
chemists on the CGHS beneficiaries; and 

(e) the steps taken by the Government In this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (8) Chemists at 
the CGHS, Delhi, had resorted to strike during the last 3 
years on the dates as mentioned beIow:-

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAVAN RAe): (a) and (b) 1111 
date, 172 coal blocks have been allocated to public and 
private sector companies for apedfled end UMS. Out of 
these, 78 coal blocks with 24319.65 million tonn .. of 
reserves have been allocated to 62 Companies (44 public 
sector and 18 Private Sector companies) for generation 
of power. 

The details of coal production during the Iaat three 
years from the coal blocks allocated for power generation 
are given below: 

Year wise Production In Million toMes 

2004-05 2005-06 2006-07 2007-08 

2.247 2.524 

0.491 0.922 

3.799 4.189 

0.021 

8.3.2004 to 4.4.2004 

26.8.2004 to 31.8.2004 

17.2.2005 to 28.2.2005 

26.3.2005 to 18.4.2005 

24.11.2005 to 14.12.2005 

16.01.2007 to 17.01.2007 

(uplo Oct. 07) 

2.570 1.622 

1.164 0.764 

4.681 2.402 

1.488 1.724 

0.096 

The reasons tor the strike was mOldy due to non-
payment of their bills due to paucity of funds near the 
end of the financial year and It took time to leek 
additional funds for clearing the bills of the Chemists. In 
March, 2005, the C!lemiets had ateo ralaedthe raised 
the i8sue of introduction of VAT by the Government of 
NCT of Delhi. 

Authorised Local Chemists in CGHS, 
-ThiNvananthapuram, had stopped supply of medicines to 
dIspensariea In that city due to non-payment of bills w.e.f. 
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29.10.2007. Now the Chemists have resumed supply of 
medicine to the dispensaries in Thiruvananthapuram on 
7.11 .2007. During February-March, 2005, two out of the 
three authorized local chemists with the CGHS, Patna, 
stopped suppty of medicines due to non-payment. 

Whenever Chemists resorted to strike, the 
beneficiarise were allowed to purchase the same from 
the open market and claim reimbursement. 

/English} 

Development of Inland Waterways 

"295. SHRI SUGRIB SINGH: 
SHRI HANSRAJ G. AHIR: 

WUI the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of the proposals for the developmenV 
upgadation of inland waterways in the country during the 
11 th Five Year Plan along with the funds allocated for 
purpose; 

(b) the action taken by the Union Govemment in this 
regard; 

(c) the length of inland waterways created during the 
Tenth Plan; and 

(d) the funds sanctioned for the purpose during 10th 
pian and utilised therefrom? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) In the 
Report of the Working Group on Shipping and Inland 
Water Transport (TWT) for 11th Five PI~ (2007-12), 
several proposals have been suggested for the 
development of IWT sector in an integrated manner. These 
components are given in statement enclosed. For 
implementation of these proposals an outlay of As. 9,000 
crore has been suggested Working Group. This includes 
Rs. 5,580 crore for Govemment Budgetary Support (GBS) 
and As. 3,420 crore of Extra Budgetary Resources (EBR). 
11th Plan outlay for IWT sector will be known only after 
the said Plan is approved by the National Development 
Council. 

(c) During 10th Plan, no new National Waterway had 
been declared. However, various projects for development 

and maintenance of inland water transport infrastructure 
on the three National Waterways i.e. the Ganga, the 
Brahmaputra and the West Coast Canal (total length-
2716 km), were taken up. 

(d) The approved budget (BE and RE) and the 
expenditure of IWAI during the 10th plan is given below: 

B.E 

R.E 

Rs. 659.14 cr 

Rs. 496.27 cr 

Expenditure (IWAI) Rs. 384.83 cr 

Statement 

The important components for development 01 iWT 
sector in the Report of the Working Group on Shipping 
and Inland Water Transport for 11th Five Year Plan (2007-
12) are as under: 

Throughput oriented trategy 

Ii. Quantum Jump in public funding 

iii Institutional Capacity Building of IWAI and State 
level Institutions 

iv. Organic integration of IWT and Coastal Shipping 

v. Composite transportation projects to be the 
mainstay 

vi. ImprOving Productivity 

vii. Coverage of National Waterways (NWs) 

viii. Setting up of a Committee to study Integrated 
Transport Planning 

ix. Connecting remote areas by adopting fish bone 
model & Development of State Waterways 

xi. Reaching threshold level of IWT development 
by Public investment during 11 th Plan 

xii. Training on STCW 95 pattern & Network of 
Training Institutes 

xiii. Fleet Augmentation 

xiv. Brining about uniformity in legal regime for IWT 
operations 

xv. Promoting passenger transport on Rivers 
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xvI. New emphasis on co-operation with Bangladesh 

xvii. Encouraging Modal Shift through close ended 
Incentives 

/TI'Bns/lll1anj 

Inve.tm.nt In Co.. Mine. AbrOild 

*296. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH -LALAN-: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has taken a decision to 
invest in coal mines in foreign countries; 

(b) if so, the detalis thereof and the reasons therefor; 
and 

(c) the details of availability of coal from domestic 
reserves and Ita adequacy to meet the domestic demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes, 
Sir. Govemment has approved formation of a Special 
Purpoee Vehicle (SPV) with Steel Authority of India limited 
(SAIL), Raahtriya Ispat Nigam limited (RINL), Coal India 
Limited (CIL), National Mineral Development Corporation 
(NMDC) and National Thermal Power Corporation (NTPC) 
as constituents for acquiring coal properties abroad. This 
is to ensure security of supply of coking coal and high 
quality (lOW ash) thermal coal to meet the coal demand 
of steel ind~ry, power sector and other industries. The 
approved initial authorised capital of the SPV is 
Rs. 10,000 crore and the initial equity capital is Rs. 3500 
crore which is to be contributed by the Central Public 
Sector Undertaking in the following manner: 

1. SAIL Rs. 1000 crore 

2. RINL Rs. 500 crore 

3. CIL Rs.1000 crore 

4. NMDC Rs. 500 crore 

5. NTPC Rs. 500 crore 

CIL through it's ·Coal Videsh" department has also 
been exploring opportunities for acquisition of coal 
properties in Mozambique, Zimbabwe, South Africa, 
Canada and Australia. 

(c) The total coal ..... rves in the country are 255.17 
billion tonnes (Bt) (222.90 Bt of non coking coal +32.27 
Bt. of coking coal), out of which proved reserves are 
97.92 Bt, Indicated reserves are 118.99 Bt and Inferred 
reserves are 38.26 Bt. Of the non COking coal, about two 
third is of high ash content. Due to limited availability of 
coking ooal and low aah non coking coal, a part of the 
demand of slJCh coal is met through imports. The actual 
coal imports in 2006-07 were 45 million tonnes (Mt.). 
For the terminal year 2011-12 of the XI Plan, the 
projected gap between demand and indigenous supply is 
51.10 Mt. 

Production of Heavy Water 

*297. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the PRIME MINISTER be pleased to 
state: 

(a) whether production of heavy water from the plants 
in the country Is far below Its target; 

(b) if so, the details thereof and the reasons therefor; 

(c) the details of the installed capacity and the actual 
production of each plan during the last three years, year-
wise and plant-wise; and 

(d) the steps taken or proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): 
(a) No, Sir. 

(b) Not applicable. 

(c) Heavy Water being a strategic material, the figures 
of actual production are not disclosed. 

The capacities of the operating Heavy Water Plant 
are given below: 

Plant Capacity 

Manugul\l 185 MT 

Kota 80 MT 

Hazira 80 MT 

Thai 78 MT 

Tuticorin 49 MT 

Baroda 17.7 MT 

(d) Not applicable. 
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Pollution Control Equipment In Sponge 
Iron Indu.ree. 

"29B. SHRI OEVWRAT SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether It is mandatory for the sponge Iron 
Industries to inetaIt poUution control equipment; 

(b) If so. the details thereof; and 

(c) the action taken/proposed to be taken by the 
Govemment against those sponge Iron companies which 
violate the poUutlon norma in the last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The sponge iron plants are required 
to install pollution control equipments for abatement of 
pollution and to comply with the standards prescribed by 
the State Pollution Control Boards (SPCBs). To comply 
with standards, majority of the sponge iron plants have 
installed pollution control facilities such as Elec:tro8tatic 
Precipitator (ESP). Bag Alters, Wet Scrubbing system etc. 
In addition, for control of fugitive emission from raw 
material and product handling units, Industries have been 
advlaed to provide adequate water sprinkling faollHlea. 

• The action Initiated for control of pollution from 
sponge iron plants include: 

• Inventorlzation of sponge iron plants for 
a .... slng pollution load; 

• Directing the sponge iron plants to inatan 
adequate poHution control me88U1'88; 

• Regular monitoring of sponge Iron pants for 
compliance of standards; 

• In ceM of non-compIIanoe, lniliatlon of neceuary 
legal action including Issuance of ahow-cau8e 
notices. 

{English/ 

environmental C ...... nce tor Porta 

"299. SHRI P.S. GADHAV1: Wli the PRIME MINISTER 
be plea'Md to atate: 

(a) the number 01 propouIe for eetabliahlng porta 
received from various State Governments for 
envtronmentaI ctearance In the last three Y88fS; 

(b) the details of the projects cleared/pending 
clearance along with the reasons therefor; and 

(c) the detaII8 of the pr0jed8 pending clearance along 
with the re880ns thereofr; and 

(d) the time by which the proposals would be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMO NARAIN 
MEENA): (a) The Government had received 13 Port 
projects Including fishing harbours In the last three years. 

(b) Of the above 13 projects 12 have been accorded 
clearance from environmental angle. 

(c) One project pertaining to Shlpyard-cum-mlnor prot 
at KattupaHI, Ennore, Tamil Nadu was received on 1st 
November, 2007 and has been considered in the meeting 
of the Expert Com,nlttee for Infrutructure Development 
& Miscellaneous Projects held on 30." .2007. The 
Committee has suggested additional Terms of Reference 
for preparation of Environmental Impact Aueument (EIA) 
report for the project and Public: Coneultalton to be carried 
out by the proponent as per EIA Notification, 2006. 

(d) Does not arise. 

[TflII7$/ationj 

Dumping of Urban Wa.. by Developed Countrl •• 

"300. SHRI N.N. KRISHNADAS: Will the PRIME 
MINISTER be pleaeed to state: 

(a) whether certain Developed Countries have 
dumped their urban waste by dispatching them in 
containers to certain Indian Ports recently; and 

(b) If 80, the details of steps taken by the Government 
to check such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FOAESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) As per infonnation made available 
by the Keraia State pollution Control Board and the Chief 
Commie8ioner Customs (Preventive), Chennai, incidents 
have come to light of imports of a banned item namely 
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urban waste, faleely classified as paper wute which 18 
on Open General license. The incidents occurred at Koehl 
(September-October, 20(7) and Tutlcorln port (September, 
2005). The cargo has been recommended for re-export 
by a team of officials in the shifting of the containers 
and re-examination of the contents for deciding on the 
re-export or proper disposal. 

The Ministry on 10.2.2006 and 23.6.2006 
communicated the following detailed guidelines in respect 
of contaminants in waste paper Imported:-

1. A maximum of 8% content of recyclable material 
could be permitted. 

2. Recyclable materials may conalst upto 8% by 
weight of High Density polyethylene (HOPE) Low 
Deneity Polyethylene (LDPE)lAcryllc waste! scrap 
(except halogenated polymer scrap) 

3. The waste paper Imported shall not consists of 
any putrefiable organic matter. 

4. The maximum content of 8% of recyclable 
material shall be verified by custom authorltie •. 

6. The Importers would ensure that all recyclable 
materials are actuaHy recycled, either by them 
or by other firms in the buslneas of recycling. 
There should be no disposal of materials other 
than by recycling. Further that adherence to this 
condition would be verified by the concemed 
State Pollution Control Board (SPCB) and 
Pollution Control Committee (PCC) and the 
Mlnlatry and the Ministry of Environment and 
Forests (MoEF) Regional Offices. 

Lo .... due to Aryan Coal Company 

2670: SHRI DHARMENDRA PRADHAN: 
SHRI KIREN RIJIJU: 

WiD the PRIME MINISTER be pleased to state: 

(a) whether the State Govemment of Gujarat 18 
suffering Ioeses due to Aryan Coal Company aa published 
in 08inik BhsskiIr dated September 20, 2007. 

(b) if so, the details thereof; and 

(c) the action taken by the Government in thII regard? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) The 
Govemment of Gujarat have Informed that It Is not 
incurring any 1088. 

(b) and (c) Do not arise in view of reply given to 
part (a) above. 

{English/ 

Introduction of .... na-Cum-Mertt 8choa.rahlp 

2671. SHRI KULDEEP BISHNOI: Will the Minister of 
OVERSEAS INDIAN AFFAIRS be plealed to atate: 

(a) whether the Govemment proposea to introduce 
means-cum-merlt scholarship for the wards of Indiana 
living abroad for study in the country; 

(b) If so, the details thereof; and 

(c) the ItepI taken by the GCMtmment In thIa regMf? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) A SchoIarah/p Programme for 
Dlupora Children (SPDC) for warde of people of indian 
OriginINon-Realdent Indiana hu been started since 2006. 
Selection of eligible atudents for the lChoIanhip Ie bued 
on a test conducted through Education ConauItanla India 
Ltd. Presently there ia no means-cum-merit baia for the 
scholarship. 

(b) Does not arlae. 

(c) Does not arise. 

ONp Vein Thrombo.l. DI .... 

2672. SHRI L. RAJAGOPAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Leiden University Medical Centre, 
Nethertanda has conducted a study, according to which 
regular air travelers are more likely to develop deep vein 
Thrombosis, a formation of blood clot In vein; 

(b) if so, the de&alla thereof; and 

(c) the stepa taken by the Government in this 
regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) According to the Directorate General 
of Civil Aviation, in order to avoid Deep Vein Thrombosis, 
that directorate has directed airlines operating long flights 
to Introduce announcements on the subject of medical 
advice and light exercises etc. Which includes legs with 
up and down movements of feet and stretching lags while 
seated. Passengers are advised to avoid wearing tight 
clotheslsocks/shoeslbelts etc., Keep hydration of body by 
consuming enough fluids. Expectant mothers are 
recommended not to undertake travel in the last month 
of pregnancy or within seven days after the delivery. 

/Tmns/sHonj 

National Highway. Act, 2002 

2673. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether all the provisions of National Highways 
(Land and Traffic Control) Act, 2002 have been 
Implemented; 

(b) If so, the details thereof; 

(c) whether the updation of land records of National 
Highways has been completed; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The Control of National 
Highways (Land and Traffic) Act, 2002 provides for the 
establishment of National Highway Administrations for 
Implementation of the provisions of the Act, Accordingly, 
the constitution of 192 National Highway Administrations 
has been notified. The Act also provides for establishment 
of Tribunals for the redressal of the grievances arising 
out of the orders or action taken by the Highway 
Administrations. The constitution of 8 National Highway 
Tribunals has also been notified. 

(c) and (d) The work relating to the preparation of 
Land Registers has been taken up by the Highways 
Administrations, but the desired level of success could 
not be achieved due to bottlenecks in retrieving the 
original updated land records from the local revenue 
authorities in the StatelUTs. 

[English} 

Setting up of MedI081 Parka 

2674. SHRI S.K. KHARVENTHAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has any proposal to set 
up -Medical Parks" in the country; 

(b) If so, the details thereof; and 

(c) the State-wise locations identified for the same 
and the time by which such parks are likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Ministry of Health and Family 
WeHare is considering to set up a state of art vaccine 
manufacturing facility and a "Medical Park" at Chengalpattu 
near Chennal. Hindustan Latex limited, a Public Sector 
Enterprise under the Ministry of Health and Family Welfare 
has been entrusted with the task of preparing detailed 
project report. The "Medical Park" may include 
manufacturing industries for medical diagnostics, 
equlpments, disposables and devices alongwith facilities 
for Research & Development. 

Proposal. for Sport. Facllltl •• 

2675. SHRI G. KARUNAKARA REDDY: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the details of the proposals regarding sports 
facilities received from the State of Kemataka during the 
last three years; 

(b) the number of proposals pending so far; and 

(c) the time by which these proposals are likely to 
be cleared? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): <a) to (c) Till \ 31.3.2005, the 
Ministry was supplementing the efforts of State 
Govemments for creating sports facilities in various places, 
including rural areas, by providing assistance under the 
Centrally Sponsored Sports Infrastructure Schemes. But 
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with effect from 1.4.2005, the Sports Infrutructure 
Schemes have been transferred to the State Governments. 
In view this, no fresh projects have been conelclered after 
1.4.2005. During 2004-05, 4 propoaala were received from 
the State Govemment of Kam.taka but none of the88 
was found viable for consideration for assiatance under 
the uScheme of Grants for Creation of Sports 
Infrastructure .• 

Apart frort:l this, details of financial assistance provided 
to the State Govemment of Kamataka during the last 3 
years towards the committed liabilitle& in respect of already 
approved projects, under the afore-mentioned Scheme are 
given below: 

(Rs. in lakh) 

2004-05 20()5.()6 2006-07 

Amount No. 01 Amount No. of Amount No. 01 
released projec:t8 reIeeud projects released projects 

101.3 9 0.00 o 42.60 2 

[Transltllion/ 

Role of Nehru Youth Centre. In Implementation 
of NREG8 

2676. SHRI PUNNU LAL MOHALE: WID the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether Nehru Youth Centre/Nehru Yuva Kendra 
have been entrusted with the responsibility of Swam. 
Jayanti Gram Swarojgar Yojana in some of the districts 
of the country; 

(b) if so, the details of the programmes organized by 
the centres and the amount allocated for the purpose 
during the last three years; 

(c) whether the programmes have been discontinued 
in some of the districts; 

(d) if so, the detalls thereof and the reasons therefor; 
and 

(e) the steps takerVproposed to be taken to revive 
the other actMtIes of the Nehru Yuva KendralNehru Youth 
Centres all over the country? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Yes. Sir. The Ministry 
of Rural Development has entrusted the Nehru Yuv. 
Kendra Sangathan with the implementation of 4 Special 
projects under the Swaranjayanti Gram Swarojgar Yojana 
in 14 districts of the country. In all these 14 districts. the 
project activities such as (i) Training for Project 
Implementation, (ii) Training of Motivators /National Service 
Volunteers. (iii) Motivational Campaigns. (Iv) Participatory 
Learning Apprisal on Self Help Group. (v) Orientation 
Training. (vi) Grading of Self Help Group (vii) 
Disbursement of Revolving Fund and (viii) Preparation of 
Project Proposal have already been completed. A total 
allocation of Rs. 22.72 Crores was sanctioned in 2000-
01 for the implementation of these 4 projects. 

(c) No, Sir. 

(d) Does not arise. 

(e) The Nehru Yuva Kendra Sangathan (NYKS) is in 
the midst of launching campaigns at district and block 
levels to strengthen youth clubs and enable them to 
identify sports and social issues for achieving convergence 
between Youth & Sports. The other programmes of NYKS 
include: (i) Youth Leadership and Personality Development 
(YLDP). (II) National Integration, Communal Harmony. 
Sadbhavna and peace. (iU) Enterpreneurship Development. 
(Iv) Launching of Panchayat Yuva Shaktl Abhlyan in a 
phased manner In various states. (v) Youth Exchange 
Programme for North-Eastem. Tribal and J & K Youth 
(vi) Know India programme. (vli)Red Ribbon Express 
Project and (viii) Adolescents Empowerment and 
Development Project etc with support from other Ministries 
and organizations. 

/English/ 

NH Aero.. the Core Area of Project Tiger 

2677. SHRI VIJAYENDRA PAL SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of National Highways running through 
the core area of 'Project Tiger'. 

(b) whether any action has been taken in this regard; 

(c) if so, the details thereof; and 

(d) the number of tigers who have lost their lives 
due to accidents during the last five years. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
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(a) Del. of major roadIIhlghwaya. patlSlng through Tiger 
Reserves In the country are given In the enclosed 
statement I. 

(b) and (c) Thie Ministry provides funding support to 
tiger Stat. based on their proposals, under the Centrally 
Sponsored Scheme of Project Tiger. for providing tiger 

reeerve specific managerial inputs to conserve tigers. 
which. InteraUe. Includes diversion of roadslhighways 
paning through tiger l'888t'Ves. 

(d) The details relating to death of wild animals and 
tigers due to accidents Including road hits. In tiger l'888f'Ves 
and other areas during the last five y...... as reported 
by States. are given In the encloled statement II. 

Stat."..nt I 

SI.No. 

1. 

2. 

3. 

4. 

s. 

6. 

7. 

8. 

9. 

10. 

0tItIIIIs of mlljor trJIId8A1Ighwsys passing through T9Ir RSSt1fVeS 

Name of the 
tiger reserve 

2 

Indravati 

Pench (Macllya Pradesh) 

Pench (Maharalhtra) 

Bandipur 

Corbett 

Dampa 

Melghat 

Naga~unasagar 

Palamau 

National Highway 
(NH) 

3 

NH No.31 C 

NH No. 16 

NH No. 7 

NH No. 7 

State High 
(SH) 

4 

1. Myaora-Ooty 
2. Gundupet-8uttanbathery 

SH No. 4 Moradabad-Tellri 

1. Weal Phailen~ Tripuibarl 
(Nor1hwest) 
2. West PhalIeng-Marpara 
(Eat-Nort) 

1. Paratwada-Burhanpur 
2. Akot-Harisal 

1. Mamanur-Domal 
2. Nallaguntala-Bail1utty 

DaJtonganj-Ranchi 

Remark 

5 

PUlIng through the butler zone 
along southern fringe of the 
reaerve 

Pa.... through the southern 
boundary of the Reserve. 

P8888I through the border of 
the Pench Sanctuary in the 
buller zone 

P ..... through the Reserve 

Pasaes through the reserve 

Puaes on the eutem boundary 
of Corbett fig8/' Reserve from 
Ramnagar to MarchuIa for about 
3S kin. 

Runs along the boundary of the 
Reserve. 

Passes ihrough the reaerve 

Passes through the reserve 
and on lilt IOUIhem boundary 
of It1e I8IIM 

Passes through the northern 
fringe of the reearve 
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2 3 

11. Panna 

12. Sariska 

13. Kanha 

14. Bandhavgerh 

15. TadobI-Andhari 

16. Valmik1 
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4 

SH No. 6 Jhanei-
Chhatarpw.panna-Rewa 

2. State HigtIwayI 

BllllemM' " 

70 

5 

P ..... through the reserve and 
malt.. the reHrve boundary 
(MIdIa range) 

P .... through the heart of the 
reserve. 

A public highway between 
Ba/har and ChHpl runs 28 km 
Inside the NP and 20 km 
through the buffer zone 

Two highways namely; Umaria· 
Rewa and Katnl·Parasl· Tala 
pass through the TIger Reserve 
for a considerable length 

Few metalled roads of PWD go 
through the tiger reserve. 

2 public roads with a total length 
of 26 km pass through the 
buffer area 

Delll/l$ 01 dtMth 01 tnIIjor wild "';""/8 dIM to sccIdtInlS (including IOIId hilS) during IhtI 111$1 
fiVfI )'fHIIZI 118 trIJ)OfttNJ by SItIItIs in TigtIr R-.,.,. .nd othsr ."'8 

Vear location Date of incidence Species 

2 3 4 

2003 Bandipur TIger Reserve, Kamataka. 01.09.2003 1 Tiger 

2003 Vlnage Nakrondha, Dehradun. 11.11.2003 Panther 

2003 National Highway, Kuppam range, Andhra Pradesh. 27.12.2003 1 Panther 

2004 Chlntagura beat. Andhra Pradesh. 15.01.2004 Panther 

2004 Corbett Tiger Reserve, Uttaranchal. 16.09.2004 Elephant caH 

2005 Katemiaghat Wildlife Division Beharatch (Dudhwa Tiger Reserve) 22.3.2005 Panther 

2005 8andhavgartt Tiger Reserve, M.P. 23.11.2006 Tiger 

2005 8andhavagartt Tiger ResetVe, MacI1ya Pradesh 23.11.2005 Panther 

2006. Plot No.2, Rudrapur, Hatdwani. 1.2.2008 Panther 

2006 Dudhwa TIger Reserve, U.P. 15.4.2006 1 Tiger 
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2 3 4 

2006 Dudhwa Tiger Reserve, U.P. 17.4.2006 Panther 

2007 Haldwani, DiBtt. Nainital, Uttaranchal. 8.4.2007 Tiger 

2007 Ghoksadanga railway station, Coochbehar District, West Bengal. 18.6.2007 TIger 

2007 Corbett Tiger Reserve. 

2007 Dehradun Forest Division, Uttarakhand. 

2007 National Highway Dehradun Haridwar. 

N.tlonal DJ.clpline Scheme 

2678. SHRIMATI JAYABEN B. THAKKAR: WiH the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the Union Govemment has not released 
As. 19,04,47,8791-uncier the National Discipline Scheme 
to the State Govemment as yet; 

(b) if so, the reasons therefor; and 

(c) the time by which the Union Govemment of India 
is likely to release the grant? 

S.No. Name of the State Government 

1. Govemment of Gularat 

2. Government of Madhya Pradesh 

3. Government of Uttar Pradesh 

4. Government of Haryana 

5. Government of Rajasthan 

6. Government of Kerala 

7. Government of Maharashtra 

8. Government of Punjab 

9. Govemment of Hirnachal Pradesh 

lota/ 

28.1.2007 Elephant 

28.7.2007 Leopard 

7.10.2007 Leopard 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPOATS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIVAR): (a) to (c) The Ministry had 
received proposals from 21 State Govemments amounting 
to Rs. 258.86 crore towards reimbursement of pay and 
allowances of NOS Instructors (NDSI) for the period so 
long as they remained in service. A. per the terms of 
transfer of NDSls, the Central Govemment will meet the 
expenditure on the pay and allowances of those NDSls, 
who were absorbed in the State Govemment services. In 
view of this, reimbursement claims of the state 
GovemmentlUT Administration are asaeased only upto the 
date of retirement of the last NOS!: During the current 
financial year, the following grants have been released to 
varloua S .. te: 

Amount sanctioned 

Rs. 7,30,000/-

Rs. 14,37,000/-

Rs. 20,90,000/-

As. 5, 62,000/-

Rs. 16,80,0001-

Rs. 3,35,0001-

Rs. 16,50,0001-

As. 10,16,000/-

As. 5,00,0001-

As. 1,00,00,000/-
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/TfSIIM/ionJ 

Development Pro~ for Punjab 

2679. SHRI AVINASH RAI KHANNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Planning Commission has sanctioned 
certain development projects for Punjab; 

(b) if so, the location-wise details thereof; and 

(c) the protect-wise amount releaaed during the last 
three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, the 
following projects were sanctioned by Planning 
Commission for Punjab between 2005-06 and 2007-08: 

(i) Improving Health and Education Facilities In the 
Border Block8 of Punjab. 

(II) Integrated Development of Urban Infrastructure 
in Bath/nda City. 

(iii) Rashtriya Sam Vikas Yojana (RSVY) now 
replaced with Backward Regions Grant Fund 
BRGF. 

(b) Respective location of these projects is as under: 

(i) Eighteen Border Blocks abutting the Intematlonal 
Border located In the Border Districts of Amristar, 
Ferozepur, Gurdaspur and Taran Taran i.e. 
AJuala, Chowgawan, Bhikhlwlng, Oandlwlnd, 
Valtoha, Fazilka, Ferozepur, Guru Harshai, 
Jalalabad, Khuian Sarvar, Mamdot, BamlaI, Dera 
Baba Nanak, Dina Nagar, Dorangla, Gurdalpur, 
Kalanaur & Narot Jaimal Singh. 

(ii) Bathinda City. 

(iii) Dlstt. Hoshiarpur. 

(c) Project-wise amount released between 2005-06 
and 2007-08: 

(Rs. crore) 

2005-06 2006-07 2007-08 

(i) 0.00 137.00 0.00 

(ii) 20.00 0.00 0.00 

(iii) 7.50 15.00 7.50 

/Engli$hJ 

Elected Membere In P8nchavatl Raj Inetltutlona 

2680. SHRI SURESH ANGADI: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) the total number of SC, ST and women elected 
members in the Panchayatl Raj Institutions In the country 
'Stat.wiae' particularly in Kamataka; 

(b) whether the Government propo ... to conalder 
training programme for members belonging to weaker 
eections and women in particular; and 

(c) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (a) The requisite Information Is 
enclosed as statement. 

(b) and (c) A Scheme entitled Panchayti MaIllla Evam 
Yuva Shaaktl Abhiyan has been launched by the Ministry 
of Panchayatl Raj for empowering the Elected Women 
and Youth Representatives (Including those of the weaker 
sections of society) in a systematic manner. The 
components of the Panchayat Mahlla Shaktl Abhlyan 
Include: 

(I) State-level, divisional and ~evell8mmelans 
of EWRs which provide a platform for the EWRs 
to articulate their experiences and their problems. 
After deliberations during the Sammelan the 
EWRs would formulate a charter of issues to 
be mainstreamed into policy and advocacy 
support so that their concerns are addressed by 
the process of development In the State. 

(Ii) Training and sensitization programmes for EWRs 
to equip them with the knowledge and skills 
required for effectively discharging their functions. 
These training programmes would coyer aspects 
like participatory skills, record-keeping and 
accounts, legal rights etc. 

(iii) Setting up of State Support Centers either NGO 
based or Government affiliated to support the 
elected associations of EWRs which would serve 
as knowledge support and resource institutions. 
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The States of Rajasthan, Punjab, Karnataka, Mahlla Shaktl Abhlyan. The other States are likely to 

UHrancha/, Manipur, Goa, Slkklm, Chattlsgarh, West hold similar Samme/an In near future. States which have 
Bengal, Arunachaf Prade8h and Madhya Pradesh have already held the PMSA Samme/ans are shortly due to 
already organized the State Sammelan of the Panchayat commence training programmes for EWRs. 

StlItlIm.nt 

No. 01 EItIcI«I R.",.."IIIHIIW Including IhtI TDIJII Numbtlr of SC, ST, lind Women E/tlCltHi ~m In thtJ 
Pllnchil}'6li RBj Il78t1Mions In IhtI Counhy (Stsle/lJ7$-Wlssj InclJJdlng "'- 5161(1 of Kmnal6kll 

SI.No StateIUT No.of Total for Pancha~ats al all levels Number 01 eiecled representatives 
Panchayall General SC ST Total Women 

(Non-SCIST No. % No. % No. % 
categories) 

2 3 4 5 6 7 8 9 10 11 

1. Andtn P1'IdeIh 22945 172138 34025 15.2 17842 8.0 224003 74019 33.0 

2. Arunachal Pradesh 1789 0 0 0.0 8260 100.0 8260 3183 38.5 

3. ~ 2431 23206 1344 5.3 888 3.5 2S436 9903 38.9 

4. Bihar 9040 109767 19440 14.9 884 0.7 130091 70400 54.1 

5. Chhattlsgart\ 9982 76013 17540 1'0.9 88833 41.7 160386 54102 33.7 

6. Oot 191 1372 0 0.0 187 11.99 1559 1116 71.58 

7. Gujarat 14068 83982 7970 7.0 22235 19.5 114187 38068 33.3 

a. Haryana 6325 54508 14965 21.5 0 0.0 69473 24994 36.0 

9. Himachal Pradeah 3330 16793 8724 32.0 1753 6.4 27270 9128 33.5 

10. JharkhInd 397& 

11. Kamataka 5856 67920 17859 18.6 10311 10.7 96090 41210 42.& 

12. K8I8ia 1166 16246 2005 10.8 232 1.3 18483 6515 35.2 

13. Madhya Pradesh 23412 222836 61103 15.4 112938 28.5 3968n 134388 33.& 

14. Mahatuhtra 281J7 114823 25269 15.06 27597 18.45 167889 76581 45.86 

15. ~ 169 1884 43 2.4 41 2.3 1768 648 38.5 

16. Orilla 6678 27667 16036 17.34 24114 26.08 92452 33669 36.4 

17. Punjab 12600 59434 28436 32.36 0 0.0 87870 31900 36.30 

18. Rajuttlan 9457 73030 25364 21.2 21410 17.9 119804 42402 35 .• 

19. Sikkim 170 639 57 6.7 309 30.7 1005 384 38.2 

20. Tamil Nadu 13031 91958 23653 20.3 an 0.8 118488 39364 33.8 
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2 3 4 

21. Tripura 540 3914 

22. Uttar Pradesh 52890 578984 

23. Uttaflkhand 7335 <44450 

24. West Bengal 3713 372n 

Union Territories: 

25. A & N Islands 75 856 

26. Chandigarh 14 105 

27. 0& N Haveli 12 7 

28. Daman & Diu 15 71 

29. Laklhadweep 11 

30. Puducheny 108 784 

Total 239508 1880463 

General (Non-SC/ST) categories. Males & Females; 
SC: Scheduled Caste Males & Females; 
ST: Scheduled Tribes Males & Females; 
Women: Combined SC, ST and General categories. 

Allotment of Coal BlocD 

2681. SHRI SUNil KHAN: Will the PRIME MINISTER 
be pleased to state: 

<a) the number of coal blocks allotted to Private 
parties in E.C.L; 

(b) jf so. the company-wise details during the last 
three years; and 

5 

1509 

191950 

110n 

17158 

0 

20 

3 

4 

0 

237 

335794 

6 7 8 9 10 11 

26.3 310 5.4 5733 1986 34.6 

24.9 727 0.1 n1661 299025 38.8 

19.3 1973 3.4 57500 21517 37.4 

29.2 4314 7.3 58749 21428 36.5 

0.0 0 0.0 856 296 34.6 

16 0 0.0 125 42 33.6 

2.4 115 92.0 125 49 392 

4.1 22 22.7 97 37 38.1 

0.0 100 99.0 101 38 37.6 

232 0 0.0 1021 370 36.2 

12.2 327570 11.9 2755759 1038730 37.82 

(c) the revenue earned by Coal India Ud. due to 
allotment of coal blocks? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) 03 coal blocks 
with geological reserves (GR) of about 316.72 million 
tonnes have been allocated to private parties in the 
command area of E.C.l. 

(b) The company-wtae details in respect of allocation 
of coal blocks to private prtiea in E.C.L command area 
during the last three years are given .. under:-

SI.No. Name of the party Date of Allotment Name of block GR (MT) 

1. MIs Bankura DRI Mining 
ManUfacturers Co. Pvt. Ud. 

2. MIs Jindal Steel & Power Ud. 

20.02.2007 

20.02.2007 

Biharinath 

Jitpur 

(e) Coal India limited does not earn any revenue from allotment of coal blocks. 

95.16 

81.09 
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Improvement of NH In J Ir K and Pond/cheny 

2682. SHRI MADAN LAL SHARMA: 
PROF. M. RAMADASS; 

Will the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the National Highways projects taken up/llkely to 
be taken up In J & K and the Union Territory of 
Pondicherry for last three years and current year, project-
wise; 

(b) the states of the worb undertaken; and 

(e) the funds spent on the project till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The detailalstatus of National 
Highway projects taken up/ likely to be taken up in the 
State of J & K and Union Terrttory of Pondlcherry during 
the last three years including the current year are 
enclosed as statement I & II. 

5r.tement I 

S.No. Name of work 

Projects taken up in Jammu & Kashmir 

1. 

2. 

3. 

4. 

5. 

6. 
7. 

8. 

9. 

Pathankol to Jammu & Kashmir Border 
Km 110.45 to km 117.6 and km 4.0 
to km 16.5 

V~aypur to Pathankol km 50 10 80 

Vtjaypur to Pathankot Km 16.35 to SO.OO 

Jammu to Kunjwanl (Jammu Bypass) 
km 0.00 10 km 15 

Srinegar Bypass (Bridge portion) 
km 286 to km 303.8 
Srinagar-Baramulla-Uri 

Batote-Kiahtwar-Slnthinpass-Anantnag 

DomeI-katra 

Srinagar-Kargil-Leh 

Projects Ukely to be Taken up in Jammu & Kashmir 

S.No. Name of wort< 

2 

1. Srinagar to QUabgund 

2. Srinagar to Quazigund 

3. 0uIzigund to Bannihal 

4. Ouazigund ot Bannihal 

5. Ramsu to Banihal 

NH No. 

IA 

IA 

IA 

IA 

IA 

IA 
IB 

Ie 
10 

NH No. 

3 

IA 

IA 

IA 

IA 

IA 

Length 
(in km) 

19.65 

30.00 

33.65 

15.00 

1.23 

94 

265 

15 

430 

Cost Expenditure 
(As. in crore) (As. in crore) 

97.73 50.59 

186.27 34.92 

193.09 48.5 

85.34 46.18 

62.96 34.92 

439.39 195.83 

703.30 114.70 

34.00 25.96 

807.03 80.60 

STATUS 

In progrea 

In ProgrIII 

In prograA 

In progI88I 

In progress 

In progress 

In progress 

In progress 

In prog .... 

Length (in km) COlt (AI in CfOI'8) 

4 5 

30.00 km 633.00 

36.00 km 475.80 

31.00 km 130.4 

15.25 km including two tunnel 1629.4 
(8.45 km+o.69km) 

12.90 km 320.4 
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2 3 4 5 

6. Ramban to Ram8uIcm IA 19.20 !em 727.8 

7. Nashri to Rambankm IA 19.31 kin 453.2 

8. Udhampur to Chenanni IA 20.76 !em 452.7 

9. Chenani to HuM IA 12.00 kin 1963.4 
Main Tunnel • 9Icm. 

EIc:Ipe Tunnel = 9 kin. 

10. Jammu Bypass & Nagrota Bypua IA 17.40 kin 481.7 

11. Nandan! Wild Lif. Sanctuary IA 5.80 !em 34804 
and Ramnagar Sanctuary 

12. Khanpur Nagrola·PUata (Gamaij IA 23.10 !em 488.2 

13. Udhampur 8ypaas IA 18.50 kin 334.0 

"temen, II 
S.No. Name of WOI1t NH No. lengIh Cost ExpencfIkn Statui 

(in kin) (RI. In crora) (Ra. in CI'OI8) 

project Taken up in PondIcheny 

1. Construction of paved shoulderI 7.88 2.33 2.33 compIeIed 
from kin 481500 to 541180 

2. Widening .xiIIing two lane pavement 1.64 1.84 compleled 
to 4 lane from Ian 381400 to 39/400 

3. Conslruction of new bridge AI'8IIIar 7.09 3.50 In prograsa 
al kin 1761300 

4. Improvement of riding quality In 3.57 3.075 2.08 In progrtII 
kin 0.00 to 3.57, inckdng paved 
IhouIdefs in Ian 0154 to 1/40, 
conatrucIion of Chainage and 
widening of existing cross 
drainage structures 

5. Improvement of riding quality in 13.4 4.61 2.35 In progr8II 
km 1731400 to 1861800 

projects Ukely to be Taken in Pondlcheny 

S.No Name of wort NH No. Length Coat 
(in Ian) (As. in crora) 

2 3 4 5 

1. Four lining of Pondicheny- Tildivarwn on BOT bail 66 4.0 25.30" (8ppIOl() 
(41) (280.00) 
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2 

2. Construction 01 paved shoulders from km 411600 to 431180 

3. Conslruction 01 paved shoulders from km 221100 to 241000 

4. Reconstruction of 8 Nos. of culverts in km 1661BOO 
1711900, 1781400, 1781600, 1811900 and 1841300 

6. Reconstruction of Uppanar bridge al km 1761500 al 
MeIaoduthural in Karaikal region 

6. Raconstruction of Mullaiyar bridge at km 1781000 at 
Karalkll region 

·the total length of Protect Is 41 km at the cost of Rs. 260.00 crore. 

Import of Mercury 

2683. SHRI NAVE EN JINDAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the cost and quantity of mercury imported during 
the last three years, year-wise; 

(b) whether it Is proposed to phase out the use of 
mercury in medical instruments as It Is a hazardous 
substance; 

(c) if so, the details therefor; 

Quantity in thousands kg. 

HS Code 2004-05 2005-06 2006-07 

28054000 174.82 155.43 220.42 

(b) to (e) At present, there Is no proposal for phasing 
out of use of mercury In medical instruments. However, 
some of the units have started manufacturing digital 
thermo-meter baaed on sensors. 

New Scheme for Deaerted Indian Women 

2684. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of OVERSEAS INDIAN AFFAIRS be pleased to 
state: 

(a) the number of cases sponsored under the New 
Scneme for Deserted Indian Women f«?r giving legaV 
financial assurance to women deserted by their overseas 
Indian spouse; and 

3 4 5 

45A 1.58 1.00 

45A 1.90 1.25 

45A 8 Nos. O.SO 

45A 1 No. 3.64 

45A 1 No. 1.60 

(d) whether any aHematlves to mercury have been 
developed; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (8) As per Information received from Ministry 
of Commerce & Industry, Directorate General of Foreign 
Trade, the cost and quantity of mercury imported during 
the last three years is given below:-

Value in Rs. Lakhs 

2004-05 2005-06 2006-07 

929.02 1,165.40 11,382.59 

(b) the names of Indian Women's Association/ 
NGO's empanelled with the Indian Missions under the 
Scheme? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) The Indian Missions abroad 
have sponsored 13 cases under the scheme to provide 
legaVfinancial assistance to Indian women deserted by 
their overseas Indian spouses. 

(b) A list of Indian Women's, Organizations/Indian 
Community Associations and NGOs empanelled with the 
Indian MissionIPosts abroad is enclosed as statement. 
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List of IndiI1l7 Wom6l1~ Otgllniz8llonsllndilln Community Associ6t1ons1NGOs tII11pIII7tJIII wilh tn. /ndI8n Missions/Posls 
A/no6d to providtJ /tIgIIJIfimIncial 6ss1stancs 10 Indian womtrn dtlsBtftId by tn.ir OIlrlIStNlS spoUSBs 

Sr.No. Indian Mission 

1. Embassy of India Washington DC, USA 

2. Consula1a General of India San FrlllCi8co USA 

3. Consulate General of India, New YOItt, USA 

4. Consulate General of India Chicago, USA 

5. Embassy of India, Qatar 

6. HIgh Commillion of India, Canberra, Australia 

7. High Commission of India, Ottawa Canada 

8. Indian Embasay, New Zealand 

/T,.ns/8Honj 

Supply of UrMlum to india by AuatnIIIII 

2685. SHRI KIREN RIJIJU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Australia intends to review the matter 
relating to supply of Uranium to India; 

(b) if 80, the reasons therefor; 

(c) whether India has conducted any negotiations with 
Australia in thle regard; and 

Indian Women's AssociationINGOs empanelled 
with the Indian Mission 

ASHA (Asian Women's Self-help Association), Post Box 2084, 
Rockville, MD 20847-2084 

(i) MAIRI, 234 East Gish Road, Suite 200, San Jose. CA gsl12 
(ii) NARIKA Post Box No. 14014, Berkeley, CA 94714 
Oil) Seva Legal Aid 37053 Cherry Street " 207 Newark. CA 94560 

(i) SAKHI, New York 
(il) AWAKE, (Asian Women's Alliance tor kinship and equality) 
(iii) MANAVI, New Jersey 
(iv) SERVICE AND EDUCATION FOR WOMEN AGAINST ABUSE 

9 SEV) PHILADELPHIA 
(v) INTERNATIONAL INSTITUTION OF BUFFALO 

Apna Ghar INC (Our Home) Chicago 

Indian Community Benevolent Fund (ICBF) , Doha, Qatar 

The Indian Welfare & Resources Centre (IWAC) , 1he Welfare wing 
of Federation of Indian Aaaociation of Victoria, Melbourne. 

(i) Indian Canada AsSociation 1301 Prestone Drive, Ottawa, ON 
K 1E, 272 

(ii) Ottawa Community immigrant Services Organization, 959 
WelHngton Street West, Ottawa, ON K1Y 2x5. 

(iii) Ndonal Association of Canadians of Indian Origin, 24 Saint-
Paul East, Suite 201. Montreal, QC H2Y 1 G3. 

(iv) AWIC Community & Social Services 3030 Don Mils Road, 
Peanut Plaza, North York. ON M2J 3C1. 

Shaktl Community Council INC, Auckland. 

(d) If so, the outcome therof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
to (d) The then Prime Minister of AustraHa Mr. John 
Howard called Prime Minister Dr. Manmohan Singh on 
16.8.2007 to Infonn him of the decision of the AustraHan 
Government regarding sale of uranium to India. The Prime 
Minister thanked Mr. Howard. " was agreed that the 
matter would be discussed further at the official leVel. 
Such discusaions have not yet taken place. 
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[English} 

Tele medicine Unit. In the Country 

2686. SHRI K.C. PALLANI SHAMY: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of tele-mediclne units presently located 
in the country and Its functions thereof, State-wise; 

(b) whether the ISRO has any proposal to set up 
more tele-medicine unit3; 

(c) If so, the details thereof; and 

(d) the time which the above units are likely to be 
set up? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): <a) 
Presently, 258 tele-medicine centres consisting of 215 
remote/ruraVdistrict hospitals (Including 8 Mobile units) 
connected to 43 speciality hospitals, are located all over 
the country covering most of the States. The State-wlae 
list Is enclosed as statement. These Telemediclne Centres 
are used for tele-consultation and continuing medical 
education. 

(b) Yes, Sir. 

(c) and (d) It i. planned to .et up 30 more 
tetemedlein. centres covering the States of Madhya 
Pradesh, Maharashtra, Gujarat and North Eastem Region 
by middle of 2008. 

brement 

Detsils of Tsltl-msdicins Csnll'SS sstsbIlshtId in 
VllriOUS slslss & U1$ 

SI.No 

1 

1. 

2. 

StatelUT 

2 

Andhra Pradesh 

A & Nisland 

3. Bihar 

4. 

5. 

West Bengal 

Chhattisgarh 

No. of Telemedicine 
Centres 

3 

12 

4 

7 

16 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

2 

Gujarat 

Himachal Pradesh 

Haryana 

Jharkhand 

Jammu & Kashmir 

Kamataka 

Kerala 

Lakshadweep Islands 

Madhya Pradesh 

Maharashtra 

New Delhi 

Orissa 

Punjab 

Pondicherry 

Rajasthan 

Tamilnadu 

Uttar Pradesh 

Uttaranchal 

Service. 

Army 

Air Force 

26. Navy 

27. 

28. 

29. 

30. 

31. 

North-eastern State. 

Assam 

Sikkim 

Manipur 

Arunachal Pradesh 

NagaJand 

32. Meghalaya 

33. 

34. 

Mizoram 

Tripura 

to Queslfons 

3 

1 

1 

2 

12 

44 

26 

5 

12 

4 

7 

5 

5 

39 

16 

3 

6 

5 

4 

1 

4 

2 

4 

4 

88 
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{Trsnslllfion} 

Joint Uechanlam to Combet Terrorism 

2687. SHRI BAlESHWAR YADAV: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) the details of progress made by the joint 
mechanism between India and Pakistan to deal with 
terrorism; and 

(b) the issues on which a consensus was reached 
during the joint meeting held recently between the two 
countries? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) In pursuance of the 
decision of the Prime Minster of India and President of 
Pakistan in Havana, Cuba on 16th September 2006, the 
second meeting of the Joint Anti-Terorism Mechanism was 
held in New Delhi on 22nd October 2007. The Two sides 
reviewed the follow up steps taken on the Information 
shared during the first meeting of the Joint Anti Terrorism 
Mechanism held in Islamabad on 6th March 2007 and in 
the intervening period. Both sides shared new information 
on terrorist incidents including those which have occurred 
since the last meeting. They agreed to continue to work 
to identify measures, exchange specific information and 
assist in investigations. 

Cargo ShIpping Sarvlce with Pakistan 

2688. SHRI RAJNARAYAN BUDHOllA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government proposes to re-start 
Cargo Shipping Service with Pakistan; and 

(b) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) A Joint 
Shipping Agreement dated 14th December, 2006 has been 
entered into between India and Pakistan. Cargo Shipping 
Service between the two countries will be governed under 
the said agreement. 

[English} 

By-Pa"8 along NH-S2 and NH-37 

2689. DR. ARUN KUMAR SARMA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the present status of construction of by-passes at 
Mongoldoi and North Lakhimpur Town along NH-S2 as 
well as TlI1sukia and Dlbrugarh town along NH-37; and 

(b) the time frame fixed for completion of the 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The alignments of all the four 
bypasses are being explored. There is, however, no firm 
proposal for construction of these bypasses, at present. 

(b) Does not arise. 

{Tmnsllltionj 

Aequnt to Augment the C..,.clty of 
Aryan Coal Waahery 

2690. SHRI FAGGAN SINGH KULASTE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government has received any request 
for augmenting the existing capacity of Aryan Coal 
Washery, Diplka from 7 million to 12 million; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (c) Yes, Sir. 
A request from Mis Aryan Coal Beneficiation Private 
limited (ACBPL) was received in the Ministry of Coal in 
August 2006 for expansion of capacity of their existing 
Dlpika washery from 7million lonnes per annum 10 
12 million tonnes per annum. Accordingly, a committee 
headed by Shri K.K. Saran, Director (Technical/Operation), 
Western Coalfields limited was constituted by Coal India 
Limited on capacity assessment of Dipika Washery of MI 
s Aryan Coal Beneficiation Private Limited and others. 
The Committee in its il"\terim report submitted in January 
2007 has assessed the capacity of Mis ACBPl as 
9 million tonnes as per which the coal company has 
commenced dispatches of coal to the linked consumer 
tor washing. However in the final report submitted by the 
Committee in April 2007 to Coal India Umited, the capacity 
of Mis ACBPl has been recommended as 12 million 
lonnes per annum which is under consideration of CIL. 
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/English} 

robecco F,.. Cempua for Unfveraftlea 

2691. SHRt PRATIK P. PATIL: WI" the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the World Lung, Foundation (WLF·SA) 
has formulated a two years project to make Delhi 
University campus a tobacco free zone; 

(b) If so, the details thereof; 

(c) whether the Government proposes to encourage 
such projects in other Universities and Hospitals also; 
and 

(d) If so, the details thereof and action taken by the 
Government in this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) Word Lung 
Foundation (WLF-SA) has formulated a two years project 
to make DeIhl University Campus a tobacco free zone. 
The details of the project are as under:-

1. Mass Scale intensive ACSM (Advocacy 
Communication Social Mobilisation) IEC 
(Information, Education and Communication) 
activities. 

2. Formation of tobacco free brigades in the 
colleges of DeIhl University. 

3. Sensitization of Teachers, Karamcharl, Students 
and Tobacco Venders against the negative 
impact of tobacco use and the existing legal 
provisions. 

4. Holding the street shows. 

5. Putting of hoarding and other educational 
material in the colleges/campus of Delhi 
University. 

(c) and (d) Section 4 of the Tobacco Control Act, 
2003 prohibits smoking in public places, which include 
Hospitals and Educational Institutes. 

The State Government are the implementing agencies 
and they are being repeatedly impre~8ed upon to 
effectively enforce the provisions of the ActIRuies framed 
thereunder. 

Government of India has launched National Tobacco 
Control Programme for effective enforcement of the 
tobacco control legislation with a focus on; 

(i) building awareneea about HI effects of tObaCCO 
at the community level. 

(ii) Building enforcement capacity of the State 
Governments. 

Dec ..... tng G ........ 

2692. SHRI DALPAT SINGH PARSTE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the number of Ghatials Is reducing day 
by day in the country; 

(b) If so, the details thereof, State-wise; 

(c) if so, whether the Government has conducted 
any survey regarding the'lr number at present in 
comparison to the last survey; 

(d) if so, the detaHs thereof; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S, REGUPATHY): 
(a) to (d) The population of Ghanals has been fairly stable 
as per the population estimation carried out by the State 
Governments of Madhya Pradesh and Uttar Pradesh. The 
estimated number of Gharlals in the current survey has 
been about 1654 as against tha number of 1555 during 
the previous survey. 

(e) The Steps taken by the Government to protect 
Gharial include the following: 

(i) Gharial has been included in the Schedule-I of 
the Wildlife (Protection) Act, 1972 thereby 
affording them highest degree of protection. 

(ii) Breeding of Gharials in captivity has been 
successfully standardized and as and when 
required, captive bred Gharials are released in 
wild also. 

(Iii) Financial & technical assistance is provided to 
State Governments under Centrally Sponsored 
Schemes for conservation and protection of 
witdlife including Gharial and their habitats. 
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(iv) All efforts have been made by the State 
Governments to stop illegal sand mining thus 
avoiding any damage to the habitat of Gharials. 
Further, the States of Madhya Pradesh, 
Rajasthan and Uttar Pradesh are collaborating 
for the conservation and management of Gharials 
and their habitats. 

Carbon Credit Scheme 

2693. SHRIMATI MANORAMA MADHAVRAJ: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government has Introduced a 
scheme regarding carbon credit; 

(b) If so, the details thereof; 

(c) the modalities for implementation of the scheme 
with reference to purchaae and sale of cari>on credit; 
and 

(d) the implication for India in the context of 
environment protection and conservation of nature? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Central Government has 
constituted a National Clean Development Mechanism 
(COM) Authority for the purpose of protecting and 
improving the quality of environment in terms of the Kyoto 
Protocol and with a purpose to assist developing country 
parties in achieving Sustainable Development. The 
purpose is also to contribute to the ultimate objective of 
the United Nations Framework Convention on Climate 
Change (UNFCCC) and to assist developed country 
Parties in achieving compliance with their quantified 
emission limitation and reduction commitments; 

(c) The National COM Authority evaluates the COM 
project for grant of host country approval and confirms 
that the project activity assist the country in achieving 
Sustainable Development. The AuthOrity also ensures that 
the market environment of the COM project is not 
conducive to under-valuation of Certified Emission 
Reduction (CERs). 

(d) The COM projects are in accordance with National 
Sustainable Priorities and other related environmental 
issues. 

Treatment of Spinal Injury Through Stem Cell 

2694. SHRI N.S.V. CHITIHAN: Will the Minister of 
HEAlTH AND FAMILY WELFARE be pleased to state: 

(a) whether Stem-Cell treatment for spinal injury 
patients are available in the country; 

(b) if so, the details thereof; 

(c) the number of piaceslhospitals in the country 
where Stem-Cell treatment have already started; 

(d) whether the Govemment servants are allowed for 
free treatment for such treatment, particularly the retired 
Government servants; and 

(e) If so, the details thereof? 

THE MII-IISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Indian Council of Medical Research 
(ICMR) has noted claims of autologous bone marrow stem 
cell In patients with spinal cord injury which was presented 
to the media on the 12th June, 2007 in Chennai by the 
NCRM (Nichi-in centre for regeneration- under HOPE)-
Life line team. The Manlpal hospital's regenerative 
medicine department also claimed to have carried out 
clinical trials in stem cell therapy in 15 spinal cord Injury 
patients. However, presently there is no approved 
indication for stem ceO therapy as a part of routine medical 
practice, other than Bone Marrow Transplantation. 

rr,.nsllltionj 

Pictorial Warning on Junk Food Packets 

2695. SHRt RAKESH SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is contemplating to print 
statutory waming on the packets of the junk food in view 
of its adverse effect on health; 

(b) if so, the time frame by which the packets are 
likely to carry the statutory waming; and 

(c) the steps taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) At present there is no proposal to 
print any statutory waming on the packets of junk food. 
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Government is making efforts to discourage 
consumption of Junk foods Including carbonated beverages 
and make people aware of nutritious and healthy foods. 

The Union Minister of Health & Fllmily Welfare has 
written to Health Ministers of all States & UTs and Union 
Minister of Human Resource Development to consider 
issuing instructions for withdrawal of junk food and 
carbonated drinks from school and college canteens. 
Letters have also been written to Chief Ministers of all 
States & UTs to seriously consider issuing instructions to 
the Vice Chancellors of all Universities including Medical 
and Agricultural Universities of their respective States for 
withdrawal of Junk food and carbonated drinks from 
canteens of educational institutes. 

[English} 

NH Project In Daman and Diu 

2696. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the details of the RoadlBridgelBy-passllnter State 
Roads under various schemes/projects of National 
Highways implemented/proposed to be implemented in 
the Union Territory of Daman and Diu; 

(b) the funds allocated for the purpose during the 
last three years, scheme and year-wise; and 

(c) the present status of the each project alongwith 
the time frame fixed for the ongoing projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) There is no National 
Highways passing through Union Territory of Daman & 
Diu. However, the details of the Road/Bridge projects 
under Centrally Sponsored Schemes of this Ministry taken 
up during the last three years and proposed to be taken 
up during the current year in the Union Territory of Daman 
& Diu are as under: 

Amount in Rs. lakhs 

SJ.No. Name of work Sanctioned 
Cost 

Funds 
Released 

Present 
Status 

Likely date of 
completion 

Year 2004-05 

Year 2005-06 

1. 

2. 

Rer.onstruction of bridge across rive 
connecting Daman with Gujarat State. 

Reconatruction of bridge acrosa Tad 
Diu connecting Gujarat State. 

Year 2006-07 & 2007-08 (till date) 

Loss Du. to Forest Fire 

2697. SHRI MILIND DEORA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the loss of Rs. SOO annually is suffered 
due to forest fires in the country; and 

(b) if so. the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 

334.38 

316.27 

Nil 

Work not awarded 

210.00 Work in progress March. 2008 

Nil 

(a) and (b) The information is being collected and will be 
laid 011 the Table of the House. 

Pollution Free Transport System 

2698. SHRI MANORANJAN BHAKTA: Will the 
Minister of SHIPPING. ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: , 

(a) whether the Govemment proposes a pollution free 
transport system between the stretch of Jhelum from 
Khamabal in South Kashmir to Khadinyar in the North; 
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(b) if 80, the details thereof; and 

(c) the steps taken by the Governrner.t to utilize the 
navigation potential of Jhelum and other rivers In the 
State. 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BALLU): (a) to (c) As per 
information provided by the Government of J & K the 
proposed pollution free transport system between 
Kharanabal and Khadinyar on river Jhelurn Mainly 
comprises of navigational lock and gated structure for 
augmenting draft in the river during October to February 
(Winter months) when required draft (1.22 meters) for 
navigation is not available. Construction (on the navigation 
lock) started in 1984. Pakistan objected to the project 
alleging that storage is prohibited in river Jhelum. This 
resulted in suspension of work since 1987 when 
Government of India went for Government level dialogue 
instead of Commisaioner level talks. l&Sue continues to 
be unresolved despite several rounds of Secretary level 
talks held since 1998 as part of composite dialogue. 
Periodic dlacussions are being held by Ministry of Water 
Resources (Indus Wing) with the State Government 
officials In this regard. So far as other rivers in the State, 
rivers flowing in Jammu province have a steep gradient 
and are not suitable for navigation. In Kashmir valley, for 
practical purposes, the development of water transport is 
confined to certain stretches of river Jhelum and various 
lakes. 

NACO Programme. 

2699. SHRI VIJOY KRISHNA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the National AIDS Control Organisation 
(NACO) could not provide treatment to 5000 patients 
affected with HIV due to financial crunch; 

(b) if so, the reasons therefor; and 

(c) the action taken/proposed to be taken by the 
Government In this regarded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) No, Sir. Eligible patients attending 
ART centres are being provided free treatmer.t. As on 
31 .10.2007, a total of 1,12928 patients are receiving 
treatment at 136 ART centres in the country. 

Setting up of Medicinal Plante Board 

2700. SHRI P.C. GADDIGOUDAR: 
SHRI K. VIRUPAKSHAPPA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of States who have constituted 
National Medicinal Plants Board to ensure protection & 
promotion of Medicinal Plants; 

(b) whether the work of such Board has been 
reviewed; 

(c) if so, the details thereof; 

(d) whether subsidy amount of Rs. 3 crores was 
taken back which was due to Kamataka Farmers; 

(e) if so, the reasons thereofr; and 

(f) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 'MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) None of the States have constituted 
National Medicinal Plants Board. However the National 
Medicinal Plants Board has been set up by Central 
Government vide Resolution notified on 24th November, 
2000. The National Medicinal Pants Board has facilitated 
setting up of state level Boards in 35 States/UTs called 
the 'State Medicinal Plants Boards (SMPBs), to coordinate 
matters relating to development of medicinal plants and 
to implement and monitor the schemes, 

(b) and (c) Performance of these Boards is 
periodically reviewed by organizing national and regional 
level workshops and meetings of SMPBs. The last national 
workshop was held at New Deihl on 18th, 19th April, 
2007. The working of SMPBs is also reviewed by senior 
officers while on tours to the States, So far the 
performance of these StatelUT Boards has not been up 
to desired level for want of required Infrastructure, officers, 
staff and' funds from StatelUT governments. 

(d) to (f) No, Sir. However, some projects sanctioned 
under Contractual Farming Scheme of National Medicinal 
Plants BoarcJ.o in the State of Kamataka had to be 
cancelled fo~ non compliancA by the beneficiaries with 
guidelines of the scheme. Matter has already been taken 
up with State government of Kamataka to strengthen the 
Board for better implementation and monitOring of the 
scheme. 



99 WtitMn Answsrs DECEMBER 5, 2007 100 

COft'ImittH to Review ICS Syll ..... 

2701. SHRI RASHEED MASOOD: 
SHRI ANANTA NAYAK: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has constituted a 
Committee to review the syllabus of Indian Civil Services 
(ICS) examination; 

(b) if so, whether the Committee has submitted its 
report; 

(c) If so, the salient features of the recommendations 
of the Committee; 

(d) the time by which the reommendations of the 
Committee are likely to be implemented; 

(e) whether the Government has a proposal to 
revamp the recruitment process and examination system 
of the civil services; 

(f) if so, the changes proposed to be brought about 
in the existing system; and 

(g) the steps taken in this regard? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBliC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) No, Sir. 

(b) to (d) Do not arise in view of above. 

(e) to (g) At present, there is no proposal to revamp 
the recruitment process and examination system of civil 
services. However, the Union Public Service Commission 
(UPSC) had constituted a Committee headed by Prof. Y. 
K. AJagh to review the existing scheme of Civil Service 
Examination. The recommendations made by this 
Committee have been referred to Administrative Reforms 
Commission for their views. 

Launch of Space Craft to Mars 

2702. SHRI BALASAHEB VIKHE PATIL: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether India is capable to send Space Craft to 
Mars; 

(b) If so, the details of the scientific objectives to be 
achieved by sending the space craft to Mars; and 

(c) the total expenditure involved in the whole process 
for launching space craft to Mars? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) The scientific objective is to understand the 
evolution of the planet Mars through studies of Martian 
atmosphere and ionosphere, duat storms, interaction of 
solar radiation and particles with Mars, magnetic field 
and plasma environment around Mars, surface topography, 
composition and distribution of water-ice. 

(c) The approximate cost of sending a spacecraft to 
Mars is about Rs. 500 crares. 

Fund. Allocated to Maharaehtra 

2703. SHRI PRAKASH B. JADHAO: Will the PRIME 
MINISTER be pleased to state: 

(a) the allocation of funds during 2007-08 for 
Maharashtra; 

(b) the various schemes/projects for which the funds 
have been allocated; and 

(c) the progress made so far in the implementation 
of work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to· (c) 
Outlay for the Annual Plan of Maharashtra 2007-08 was 
approved at Rs. 20,200 crore. Details of the sector-wise 
allocation are given below: 

SI.No. Sectors Approved Outlay 

2 3 

1. Agriculture & Allied Activities 775.82 

2. Rural Development 1519.15 

3. Special Areas Programmes 1093.53 
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2 3 

4. Irrigation & Rood Control 4144.16 

5. Energy 1930.55 

6. Industry & MInerals 110.79 

7. Transport 1994.05 

8. ScIence, Technology & Envlronrna'1t 16.50 

9. General EconomIc Services 555.82 

10. Social ServIces 7832.03 

11. General Services 227.60 

Total 20200.00 

Progreae of the projects/schemes covered under the 
Plans of the States is monitored on regular basis both at 
central & state level. 

CommfttH for PrHemItIon of Ur. Form. 

2704. SHRI GANESH SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a> whether the Govemment is contemplating to 
constitute a Committee for preservation of like forms in 
the Mannar gulf: 

(b) if so, the deteils thereof; and 

(c) the modus ops,."di and main objectives of the 
said Commfttee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Govemment has not constituted a Committee 
for preservation of like forms in the Mannar gulf. 

(b) and (c) Does not arise. 

(English] 

AOIId Traneport Act 

2705. SHRI ASADUDDIN OWAISI: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJtRAO: 
SHRI RAVI PRAKASH VERMA: 

WID the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Govemment proposes to enact a 
new Road Transport Act In place of the Carriers Act, 
1965: 

(b) If so, the details thereof alongwith provisions 
therein; 

(c) whether any working group has been constituted 
in this regard; 

(d) if 50, the outcome thereof; and 

(e> the time by which the said Act is likely to be 
enacted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The Carriage by Road Act, 2007 
has been notffied in the Gazette of India on 1.10.07 
which would replace the Carriers Act, 1865. 

(b> The Act has 22 Sections covering verious aspects 
such as mandatory registration of common carriers, liability 
aspects of common carrier, requirement of goods 
forwarding notes and goods receipts, scope for an 
agreement between the consignor and the common carrier 
for transportation of the consignment at a higher risk rate 
in retum for higher liability, empowering common carrier 
to dispoee of the consignment to recover Its dues in the 
event of faHure of the consignee to take the delivery of 
the consignment, requirement of insurance for 
transportation of hazardous/dangerous goods, force 
majeure provision to exonerate common carrier from his 
liabilities under certain circumstances, penalty for violating 
the provisions of the Act, etc:. 

(c) and (d) A worl<ing group under the chairmanship 
of Shri S.K. Dash Joint Secretary (Transport), Department 
of Road Transport & Highways has been constituted on 
15.11.07 for the purpose of framing of rules under the 
Carriage by Road Act, 2007. The working group has been 
asked to submit its report within a period of 6 months. 

(e) Keeping in view the procedural requirements 
involved in the framing of rulea under the Act, it is not 
possible to envisage a specific date for enforcement of 
the Act at this stage. 

Punlehment for Denial of Emergency treatment 

2706. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 
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(a) whether the Law Commission has recommended 
a legislation to stipulate punishment to the doctor or 
person running the hospital, if an emergency treatment is 
denied; 

(b) if so, whether the Government has accepted the 
recommendation of Law Commission; 

(c) If so, whether the Government proposes to bring 
a legislation in this regard; and 

(d) if so, the time by which it is likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The Law Commission of India in 
the 201 st report on "Emergency Medical Care to Victims 
of Accidents and during Emergency Medical Condition 
and Women under Labour" have suggested a model law 
which, Inter-alia, provides for punishment for the Doctor 
or persons running the hospital if an emergency treatment 
is denied. The said report of the Law Commission of 
India has been laid on the Table of the Lok Sabha on 
7.9.2007. Health being a State subject, it is for the State 
Governments to get enacted legislation based on this 
model law. 

Sat.lllt. Technology for Curing 01 ..... 

2707. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Ministry is aware of the plan of the 
Gujarat Government to cure diseases by using satellite 
technology; 

(b) If so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Govemment to use this technology all over the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The State Government of Gujarat is 
implementing Telemedicine Pilot project to connect 

Community Health Centres to higher level institutions via 
satellite for seeking technical advice. The VSAT 
connectivity, for this purpose, is provided by ISRO and 
the project is proposed to be extended to 25 units. The 
State of Gujarat is also implementing Hospital 
Management Information System in 25 District Hospitals 
and six teaching hospitals. 

The Global Positioning System (GPS) is being used 
in Gujarat to monitor movement of Mobile Medical Units. 
At present, 40 MHUs are being monitored through GPS. 
The State is also using satellite-based technologies for 
disease surveillance and monitoring. 

The Government of India is supporting telemedicine 
projects being managed by various stakeholders and 
funding for continuation/scale up are given on case to 
case basis after evaluation. 

GOP of Blmaru Stat •• 

2708. SHRI JYOTIRADITYA M. SCINDIA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government has decided to rid the 
State of Madhya Pradesh of the tag of "BIMARU" 

(b) if so, the specific factors taken into account in 
this regard; and 

(c) the comparative performance of Madhya Pradesh, 
Rajasthan, Bihar and other States comprising the BIMARU 
group of States and other States, on the scale of 
Gross Domestic Product during the last three years, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The term BIMARU States is not part of official 
nomenclature. It is used as an abridged form of reference 
to the State to the States of Bihar, Madhya Pradesh 
Rajasthan and Uttar Pradesh. 

(c) A Statement showing State ~ise estimate of Gross 
State Domestic Product (GSDP) at constant (1999-2000) 
prices alongwith percentage growth over previous year 
for 2003-04 to 2005-06 is enclosed. 
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Statement 

GI'088 State Domestic Product (Rupees Crore) (% Growth over previous year) 

SI.No StatelUT 2003·04 2004-05 2005·06 2003·04 2004-05 2005-06 

2 3 4 5 6 7 8 

1. Andhra Pradesh 164213 174375 188623 9.3 6.2 8.2 

2. Arunachal Pradesh 2146 2408 2510 10.6 12.2 4.2 

3. Assam 41595 43806 48393 6.0 5.3 5.9 

4. Bihar 59386 65909' 65956 -4.2 11.0 0.1 

5. Jharkhand 36564 46401 49528 7.5 28.9 6.7 

6. Goa 7329 8076 8596 7.5 10.2 6.4 

7. Gujarat 140598 150979 169354 14.8 7.4 12.2 

8. Harvana 86176 71880 77666 8.4 8.8 8.0 

9. Himachal Pradesh 17925 19279 20919 8.1 7.6 8.5 

10. Jammu & Kashmir 18278 19234 NA 5.2 5.2 NA 

11. Karnataka 114604 127664 138784 3.4 11.4 8.7 

12. Kerala 85253 92075 96817 6.2 8.0 7.3 

13. Madhya Pradesh 85530 88254 94158 11.4 3.2 8.7 

14. Chhattisgarh 34465 37457 42065 16.8 8.7 12.3 

15. Maharaahtra 286904 310837 339425 7.0 8.3 9.2 

18. Manipur 3598 4477 4982 10.8 24.4 10.8 

17. Meghalaya 4551 4846 5106 7.3 6.5 5.4 

18. Mizoram 1974 2056 NA 3.2 4.2 NA 

19. Nagaland 4349 4638 NA 10.2 8.6 NA 

20. Orissa 51675 58192 NA 14.7 12.6 NA 

21. Punjab 77260 81081 84851 5.2 4.9 4.6 

22. Rajasthan 103982 101527 105135 26.7 ·2.4 3.6 

23. Sikklm 1204 1297 1401 7.9 7.7 8.0 

24. Tamil Nadu 150915 167775 180120 6.0 11.2 7.4 

25. Tripura NA NA NA NA NA NA 

26. Uttar Pradesh 198394 206941 219494 5.0 4.3 6.1 
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2 3 4 

27. Uttaranchel 1n96 19180 

28. West Bengal 165406 176393 

29. A & N Islands 1152 1104 

30. Chandigarh 6020 6819 

31. Delhi 69825 77010 

32. Pondicherry 4530 4044 

All-India GOP 2222591 2389660 
(1999-2000 base) 

Source: Central Statistical Organisation. 

Banneraghatta Biological Park 

2709. SHRI M. SHIVANNA: Will the PRIME 
MINISTER be pleased to state: 

(8) whether the Banneraghatta Biological Park (near 
Bangalore) has been elevated to intemational standards; 

(b) if 80, whether under this project many new 
animals like Jaguars (from Singaproe), Raccoons and 
Squirrel, Monkeys (from South Africa) and Hyenas from 
Jharkhand will be added to the park; 

(c) if so, the details thereof; 

(d) whether other changes that are being envisaged 
to bring this park to intemational standards; and 

(8) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (e) A project is under implementation to develop 
Banneraghatta Biological Park upto international standards. 
It includes introduction of new animal like jaguars, 
raccoons, monkeys and hyenas etc. Other changes like 
better civic facilities to visitors, and improved infrastructure 
in the park are also part of the project. 

Allocation of Cael Blocka 

2710. SHRI CHANDRA BHUSHAN SINGH: WiN the 
PRIME MINISTER be pleased 0 state: 

5 6 7 8 

21152 7.7 7.8 10.3 

190728 5.7 6.6 8.1 

1223 11.3 -4.2 10.8 

7743 11.3 13.3 13.6 

84078 7.3 10.3 9.2 

4295 5.1 -10.7 6.2 

2604532 8.5 7.5 9.0 

(a) whether the Govemment has offered to jointly 
aRocate two coal blocks to six companies; 

(b) if 80, the details thereof; 

(c) whether the Govemment is consldaring to allot 
more coal blocks in future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes, 
Sir. The Govemment has decided to allocate Rampia 
(geological reserves of 275.24 million tomae) and Dipslde 
of Rampla (geological reserves of 360 million tonnes) 
coal blocks, located in the State of Orissa to the following 
six companies for generation of power: 

i) MIs Sterlite Energy Ltd. 

ii) MIs GMR Energy Ltd. 

iii) MIs Lanco Group Ltd. 

Iv) Mis Navbharat Power Pvt Ltd. 

v) MIs Mittal Steel India Ltd. 

vi) Mis Reliance Energy Ltd. 

(c) and (d) Yes, Sir. The Screening Committee in the 
Ministry of Coal will consider the applications received 
for allocation of 23 non-power coal blocks. 
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CI .. n Development Strategy For Climate Change 

2711. SHRI RUPCHAND MURMU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has proposed to the 
Planning Commission to Incorporate clean development 
strategies into the sectional plans in the proposals for 
the Eleventh Plan and make climate change an intrinsic 
part of the Eleventh Plan strategy; 

(b) if so, the details thereof; 

(c) whether any meeting of the Prime Minister's 
Council on Climate Change was held recently; 

(d) If so, the details thereof; 

(e) whether any major programme has been taken! 
proposed to be taken for afforestation programme In view 
0) climate change; and 

(fi jf so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) and (b) 
In the first meeting of the Prime Minister's Council on 
Climate Change held on 13th July, 2007, various decisions 
were identified for follow up. Major decisions were 
preparation of National Document compiling action taken 
by India for addressing the challenge of climate change 
and the action that it proposes to take, incorporate climate 
change- related research agenda, strengthening 
institutional capacity and other areas of sectoral action to 
be built Into the Eleventh Plan and promotion of Clean 
Development Mechanism (COM) opportunities for the 
public sector entitles who are currently not utilizing/under-
utilising the facility, etc. 

(c) and (d): Yes, Sir. As stated above, the first 
meeting of the PM's Council on Climate Change was 
held on 13th July, 2007 and the second meeting was 
held on 26th November, 2007. While the major decisions 
taken in the first meeting have already been highlighted 
in paras (a) and b) aboYe, the minutes of the second 
meeting are awaited from the Prime MInister's Office. 

(e) and (f) In the first meeting of the said Council, 
it was decided that a major afforestation programme called 
'Grectn tncla' tor greening 6 mltlion hectares of degraded 

land may be finalized for Cabinet clearance which is under 
consideration of the Govemment. 

Indian Worker. In Gulf Countries 

2712. SHRI M. RAJA MOHAN REDDY: 
SHRI PRALHAD JOSHI: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state: 

(a) the estimated number of Indian workers illegally 
working In the foreign countries, particularly In the Gutf 
countries; 

(b) whether the passport and other document of the 
workers of India are being seized by their employers; 

(c) if so, the details thereof; 

(d) whether such WOtkers have beenIbeing deported 
by these countries; 

(e) if so, the details thereof; and 

(f) the steps taken by the Govemment to render 
necessary assistance and project such workers from 
deportation/harassment? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI YAYALAR RAYI): (a) There are no official figures 
available with regard to the number of Illegal Indians 
working in these countries. 

(b) and (c) It is reported that in Gulf counties, the 
passport of the Indian workers are normally kept by their 
employers till the time the employment contract Is 
completed. The Indian Missions have requested the local 
authorities from time to time for retention of the passports 
by the workers concerned and also for penalizing the 
employers retaining the passports of workers without their 
consent. 

(d) and (e) Gulf countries deport foreign workers 
including Indians from time to time for violation of local 
laws, non-possession of valid visaalresidence permits etc., 
as part of the normal law enforcement process. During 
the year 2007 (till October, the number of such workers 
deported/EeS issued are as under from Gulf countries: 
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Kuwait Bahrain UAE Saudi Arabia Oman Qatar 

8234 1481 40088 28904 1086 2050 

(f) The Indian Missions organize smooth issue of 
Emergency Certificates by making special drives involving 
the local Indian communities. The complaints of ill 
treatment, harassment, breach of contracts etc., received 
from the Indian wOrXers are taken up by the Mission with 
the sponsors I employers, Labour Department and local 
police authorities for appropriate action. 

To protect the various rights of the wOrXef8, the 
Ministry has also entered into bilateral labour agreements 
with the UAE and Kuwait. These MOUs provide for a 
Joint Committee consisting of representatives of both 
countries to meet periodically to discuss and resolve 
grievances of workers. An additional protocol has also 
been signed with Qatar recently. MOU with Malaysia and 
Oman has been initiated. Dialogue has been initiated for 
similar agreements with KSA and Bahrain. 

[Trans/stion} 

Implementation of The Recommendation. of 
8th World Hindi Conference 

2713. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether any monitoring mechanism has been 
evolved for the implementation of the recommendations 
of 8th World Hindi Conference; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) No. 

(b) Does not arise. 

/English} 

Scraping State Level Common Entrance Te .. 

2714. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI JASUBHAI DHANABHAI BARAD: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the National Knowledge Commission has 
asked the Centre to scrap State-level common entrance 
testa and conduct all India entrance teet for admission to 
medical colleges as reported in the 'Times of India' dated 
November 12, 2007; 

(b) if so, the details thereof; 

(c) whether the National Knowledge Commission has 
called for overhauling of the present system; 

(d) if so, the response of the Govemment in this 
regard; 

(e) whether the working group sent by the National 
Knowledge Commission has submitted Its report; 

(f) if so, the details thereof; and 

(g) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (g) The 
National Knowledge Commission has recently presented 
a compilation of Its recommendations on education which 
includes medical education. It Intsr s/Is mentions • ... there 
should be only one All India Common Entrance Test for 
all students who would like to get admission to Self-
Financing Medical Colleges. Since the CSSE conducted 
examination for 15 per cent All India quota in Govemment 
Medical Colleges Is taken by a very large number of 
etOOents, this would appear to be the ideal examination 
whose ambit can be expanded.- The recommendation are 
being examind. 

[Translslion} 

A ... n Conference 

2715. SHRI MOHAN SINGH: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether an Indian delegation led by the Prime 
Minster has participated in the ASEAN Conference held 
in Singapore recently; 

(b) If so, the details of the iasues dlacussed therein 
and agreements singned by India with various countries 
during the said Conference; , 

(c) whether India urged all the ASEAN member 
oountries to adopt parliamentary democratic systems; and 



113 AGRAHAYANA 14, 1929 (SUa) 114 

(d) if so, the reaction of the member countries there? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes, Hon'ble PM attended 
the 6th India-ASEAN Summit held in Singapore on 21 st 
November 2007. 

(b) Hon'ble PM discussed measures with ASEAN 
leaders to further strengthen and deepen multi-faceted 
ties India has with ASEAN countries. The Statement made 
by Hon'ble PM at the Summit is enclosed. No agreement 
was signed by India at the Summit. 

(c) No. 

(d) Does not arise. 

sr.tement 

Staft!lmenf by Prime MlnlstM' lit the 6th India-ASEAN 
Summh 21/11/2007 

Your Excellency Prima Minister Lee, 
Your Majesty, 
Excellencies, 

I thank you for your warm welcome. the friendly 
atmoaphere and your generous hospitality. I am very 
happy to be here in Singapore. a country that epitomizes 
the qualities of courage, strength and excellence. 

It is always a pleasure to be among friend.. India is 
privileged to be part of a process that is contributing to 
ever widening circles of prosperity. Our relationship with 
the ASEAN countries is the pUiar of our -Look Easr policy. 
Ever since we became Sectoral Dialogue partners of 
ASEAN 15 years ago, we are determined to take this 
process forward because we are convinced that it is win-
win formula for both of us. 

India is now on a growth trajectory, where sustained 
economic growth of 9-10% per year seem possible. Our 
expanding market, human resources and strengths in S 
& T and the knowledge economy are what we contribute 
to the process of economic integration. 

Since our last Summit, we have made concrete 
progress. 

The most striking achievement of our engagement 
so far is that the target of bilateral trade of 30 billion US 
doUars that we had set for ·ourselves for the year 2007 
has already been achieved. 

Exports of ASEAN member countries to India have 
grown at a phenomenal rate of over 65% last year. This 
shows that India is a willing partner in the integaration of 
our economies. and is committed to free trade. Our 

. officials have been engaged in active negotiations to 
conclude the India-ASEAN Free Trade Agreement. I have 
no doubt that we all share a common political will to 
reach an agreement at the earliest. I want to assure you 
that on its part India has shown, and will continue to 
show, the necessary flexibility and determination to achieve 
this objective. We will work together with you to conclude 
the negotiations, the negotiations, as agreed, by March 
next years. 

We have achieved progress in the key area of 
connectivity. Today, there are over 215 direct and indirect 
flights every week between India and Singapore. 115 
flights with Thailand and 50 with Malaysia. But we seek 
much more from our Open Skies Policy with ASEAN. We 
are also keen to join the Open Skies regime amongst 
the ASEAN countries. when it Is finalized. 

I would like to commend our hosts for organising the 
exhibition ·On the Nalahda Trail: Buddhism in India, China 
and Southeast Asia" and a conference on the subject 
"Early Indian influences in Southeast Asia" We would 
welcome proposals that revive interest In our ancient 
clvilisatlonal links and common heritage. 

In Cebu, I had proposed the early operalionalisation 
of the India-ASEAN Science and Technology Fund. I am 
happy to announce that we have created this Fund with 
an Initial corpus fund of I million US dollars. This Fund 
should be used to encourage collaborative R&D and 
technology development so that we can harness 
knowledge for the creation "t wealth. 

Our exchange programmes for students and diplomats 
from ASEAN have receiwd enthusiastic responses. I am 
happy to aMounce that we will make the training courses 
for ASEAN diplomats a yearly feature. I would further 
suggest that we organize seminars for such trainees with 
their peer groups from India in ASEAN capitals. 

This year we have concluded Memorandums of 
Understanding for the establishment of Centres for English 
Language Training in Cambodia, Lao PDR and Vietnam. 
Together with Entrepreneurship Development Centres in 
these countries, this initiative will contribute to capacity 
building and empowerment of youth in these countries. 
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As we look ahead, we need to closely monitor the 
implementation of the ABEAN-India Partnership for Peace, 
Progress and Shared Prosperity. I seek your support. 

Given the results so far, I propose that we set a 
bilateral trade target of 50 billion US dollars by the year 
2010. 

To facilitate this, we should agree on. a process to 
simplify the visa regime for businessmen to travel from 
India to ASEAN and vice-versa. I propose that our 
authorities in consultation with industry representatives 
formulate simple criteria for Issue of visas to bona fide 
businessmen the same day. 

India-ASEAN cooperation in the important area of 
health has focused on challenge posed by avian Influenza. 
India will be hosting an International Conference on the 
subject in December. I propose that the India-ASEAN 
Working Group dealing with health be directed to prepare 
a Klndla-ASEAN Working Health Care Inltiative-. The focus 
will be on providing basic drugs at low cost to our public 
health systems through steps such as jOint production of 
medical formulations. A second focus could be to develop 
a framework for cooperation in traditional medicine 
systems, which are popular in all our countries. 

Climate change has emerged as a major challenge, 
especially for developing countries. We can gain from a 
knowledge partnership in this area. Our individual 
approaches to this global issue must be based on strong 
scientific foundations and on our respective local 
experiences and needs. In India we are already In the 
process of Indentifying a centre of excellence for climate 
change. I would propose the setting up of an India -
ASEAN Network on Climate Change that would pool and 
share expertise, exchange best practices and submIt 
recommendations for common positions taking into account 
national priorities. 

To give a boost to this cooperation, I propose to set 
up an India-ASEAN Green Fund with and Initial 
contribution of US$ 5 million for pilot projects to promote 
adaptation and mitigation technologies. Once the Fund is 
establish I invite other countries to make contributions as 
well. 

In the final analylis, if the India-ASEAN process is 
to take root, it must become a ~ple. movement. 
Encouraged by our succesa with exchange programmes 
for students and diplomats, I propose that we have a 
S~ial Programme for Regular Exchanges among our 
Parliamentarians. 

I am happy that our tourists are increasingly lOOIdng 
eastward and more than 2 million tourists from India are 
expected to travel to ASEAN holiday destinations this 
year. The number of toursist arrivals form ASEAN 
countries to India has gone up to 280,000 but It /. evident 
that there is huge scope tor expansion. I would theretore 
propose that we agree to work towards a target of one 
million tourist arrivals from ASEAN to IndIa by the year 
2010. 

On earlier occasions, I have shared with you India's 
vision of an Asian economic community consisting of an 
integrated market and linked by efficient road, rail, air 
and shipping services. The creation of this Marc of 
advantage" will be possible If we can successfully create 
a robust institutional architecture for regional cooperation 
and action. The elements I have outlined earlier are the 
building blocks of this architecture. 

I am extremely optimistic about the future of our 
partnership. The multi-sectoral approach towards our 
cooperation is the right one. I want to usure you that 
you will find an enthusiastic partner in India. 

India has a stake in ASEAN's stability and prosperity 
just as we believe ASEAN has a stake In the 
transformation that India experiencing. 

Thank you. 

c .... DI.poNd by CSI 

2716. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI TUKARAM GANPAT RAO RENGE PATIL: 

Will the PRIME MINISTER be pleased to state: 

(a) the number of cases Investigated and disposed 
by the CBI during the last three years; and 

(b) the number of persons convicted in sald cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) Year-wise number of cases registered, investigated 
and disposed off from Investigation during last three years 
and current year upto 31.10.2007. is under: 
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Year Number of cases 
registered 

2004 1193 

2005 1267 

2006 1156 

2007 750 
(upto 31.10.2007) 

(b) Year·w188 number of cases ended In conviction 
and number of persons convicted in these casas during 
the last three years and current year upto 31.10.2007. is 
as under 

Year 

2004 

2005 

2006 

Number of cases 
ended In 
conviction 

329 

341 

436 

Number of persons 
convicted In 
these cases 

583 

710 

719 

2007 (upto 
31.10.2007) 

328 516 

Demolition of Lord Buddha Stlltue In Pakistan 

2717. SHRI PANKAJ CHOWDHARY: 
SHRI DHARMENDRA PRADHAN: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI KIREN RIJIJU: 
DR. LAXMINARAYAN PANDEY: 

Will the MiniMer of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the terrorists have attempted to blow up 
an ancient statue of Lord Buddha In the violence-hit swat 
valley In the north-west part of Pakistan; 

(b) If so, the details thereof; 

(c) whether the issue has been taken up with the 
Govemment of Pakistan in this regard; and 

(d) if so, the response of Pakistan In this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. 

Number of cases 
Investigated 

2628 

2621 

2558 

2167 

Number of cases dIaposed 
off from Investigation 

1282 

1231 

1143 

883 

(b) According to reports, the Image has been badly 
damaged. 

(c) No. 

(d) Does not arise. 

/EnglitlhJ 

Central SponlOred Scheme 

2718. PROF. M. RAMADASS: 
SHRI PRAKASH B. JADHAO: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the details of Centrally sponsored health schemes 
formulated and Implemented In various States including 
Maharashtra during the Iut three years and the current 
year till date; 

(b) the details of the funds allocated, released and 
actually utilized under the schemes during the said period. 
district-wise, year-wise in each State; 

(c) the details of the achlevementa made in this 
regard, Stat.wi8e; and 

(d) the action taken or propoled to be taken by the 
Union Govemment against the States which failed to 
utilize the funds allocated under the acheme and to bridge 
the gap tetween the funds allocated and apent thereform? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The information is being collected 
and wiD be laid on the Table of the House. 
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Decreasing Population of ngera 

2719. SHRI ADHIR CHOWDHURY: 
SHRI KINJARAPU YERRANNAIDU: 
SHRI UDAY SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Conservationists have wamed against 
the decreasing tiger population in the country; 

(b) if so, the detaila thereof; 

(c) whether the 'Project Tiger' launched by the Central 
Government has proved completely ineffective in 
controlling the fall in population of tigers in the country; 

(d) if so, the details thereof and the reasons therefor; 

(e) whether any new strategy has been made to 
protect the tigers in the country with the help of foreign 
countries; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHR S. REGUPATHY): 
(a) and (b) This Ministry is aware of the concerns 
expressed from several quarters, including 
conservationists, regarding decrease in tiger population. 

(c) and (d) No, Sir. Project Tiger has put the 
endangered tiger on a course of recovery. Recent tiger 
estimation figures relating to four States (Rajasthan, 
Chattisgarh, Madhya Pradesh and Maharashrta) as per 
the refined methodology endorsed by the Tiger Task 
Force, indicated a decline in tiger population in areas 
outside tiger reserves and protected areas. However, the 
tiger population in tiger reserves and protected areas of 
such States do not show a significant change. 

(e) and (f) The Govemment of India has taken several 
initiatives to reinforce tiger conservation In the country, 
as indicated in atatement enclosed which interalia include 
the urgent recommendations of the Tiger Task Force, 
constituted by the National Board for Wildlife. Further, 
India, along with the United States of .America and United 
Kingdom has joined the 'Coalition Against Wildlife 
Trafficking' which is a global coalition of govemments and 
international business and conservation organizations 

working together to support each others efforts to end 
the illegal trade in wildlife and wildlife products. 

S"""'nt 

The steps taken by the Govemment to protect wild 
animals including tigers are as below:-

Legal atepa 

1. Amendment of the Wild Life (Protection) Act, 
1972 for providing ena~ling provisions for 
constitution of the National Tiger Conservation 
AuthOrity and the Tiger and Other Endangered 
Species Crime Control Bureau. The punishment 
in cases of offence within a tiger reserve has 
been enhanced. The Act also provides for 
forfeiture of any equipment, vehicle or weapon 
that has been used for committing any wild like 
offence. 

Admlnlatratlve steps 

2. Strengthening of antipoaching activities including 
special strategy for monsoon patrolling, by 
providing funding support to Tiger Reserve 
States, as proposed by them, for deployment of 
antlpoaching squads involving ex-army personnel! 
home guards, apart from 1'IOf'kforce comprising 
of local people, in addition to strengthening of 
communication/wireless facilltiea. 

3. Constitution of the National Tiger Conservation 
Authority with effect from 4.09.2006, for 
strengthening tiger conservation by, interalia, 
ensuring normative standards in tiger reserve 
management, preparation of reserve specific tiger 
conservation plan, laying down annual/aUdit 
report before Parliament, constituting State level 
Steering Committees under the Chairmanship of 
Chief Ministers and establishment of Tiger 
Conservation Foundation. 

4. Constitution of a multidisciplinary Tlger and Other 
Endangered Species Crime Control Bureau 
(Wildlife Crime Contrell Bureau) with effect from 
6.6.2007 comprising of officers from police, 
Forest, Customs and other enforcement agencies 
to effectively oontrol illegal trade in wildlife. 
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5. In principle approval accorded for declaring eight 
new Tiger Reserves. 

6. The All India estimation of tigers and other wild 
animals, including habital status evaluation, is 
ongoing as per the revised, enhanced 
methodology endorsed by the Tiger Task Force 
from November, 2005. Estimation relating to four 
States (Madhya Pradesh, Maharashtra, Rajuthan 
and Chattlsgarh) has been completed, and the 
country level figures are expected to be available 
by December, 2007. 

7. The independent evaluation of tiger reserves 
carried out by a panel of experts has been peer 
reviewed by the International Union for 
Conservation of Nature and Natural Resources 
(IUCN). The report as well as the review have 
been placed before the Parliament. 

8. Action has been taken for initiating the process 
for enhancing the relocation rehabilitation 
package for villages in the core areas of tiger 
reserves, apart from developing related norms, 
based on the report of a professional agency 
mandated with the task. 

9. Action has been taken for providing eco-
developmental inputs in the buffer areas of tiger 
reserves to foster coexistence with local people. 
The States having Tiger Reserves have been 
asked to prepare a plan for coexistence with 
local people by delineating a buffer zone, with 
cross sectoral eco-development inputs in such 
areas. 

10. Action has been taken for preparing eco-tourism 
guidelines to benefit local people. 

Financial stepa 

11. Financial and technical help is provided to the 
States under various Centrally Sponsored 
Schemes, viz. Project Tiger and Development 
of National Parks and Sanctuaries for enhancing 
the capacity and infrastructure of the States for 
providing effective protection to wild animals. 

International Co-operatlon 

12. India has a Memorandum of Understanding with 
Nepal on controlling trans-boundary illegal trade 
in wildlife and conservation, apart from a protocol 
on tiger conservation with China. 

13. A Global Tiger Forum of Tiger Range Countries 
has been created for addressing intemational 
issues related to tiger conservation. 

14. During the 14th meeting of the Conference of 
Parties to CITES, which was held from 3rd to 
15th June, 2007 at The Hague, India introduced 
a resolution along with China, Nepal and the 
Russian Federation, which contains directions to 
Parties with operations breeding tigers on 8 

commercial scale, for restricting such captive 
populations to a level supportive only to 
conserving wild tigers. This was adopted as a 
decision with minor amendments. Further, India 
made an intervention appealing to China to 
phase out tiger farming, and eliminate stockpiles 
of Asian big cats body parts and derivatives. 
The importance of continuing the ban on trade 
of body parts of tigers was emphasized. 

Surgery for Diabetic Patients 

2720. SHRI REWATI RAMAN SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has made any 
assessment with regard to the number of diabetics who 
undergo surgery for gangrene or amputations of any kind; 

(b) if so, the details thereof; 

(c) whether any research has been conducted on 
methods to clean diabetics wounds and spur new skin 
growth and heal up Peripheral arterial disease (PAD); 
and 

(d) if so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (8) and (b) Health being a State subject, no 
such Information is maintained centrally. However, a multi-
center study published in 2005 reported over all 3.9% 
Diabetics underwent minor or major amputation. This rate 
was varying from center to center. 

(c) and (d) According to ICMR, a study done from 
Chennai has shown that about 5% of diabetic patients 
have peripheral arterial diaease. The risk factors for 
gangrene are smoking and long duration of diabetes. 
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When severe peripheral arterial diaease ia present, the 
treatment options are either angloplasty or bypl88 surgery. 
Management of Diabetic foot ulcers have undergone a 
lot of research and have tried different modalities like 
honey, maggots, fibroblast cells, stem cells, new surgical 
correction methods and antibiotics, traditional molecules, 
oxygen. Various researchers and clinicians in India as 
well as outside have tried these modalities of treating 
wound and ulcers in diabetic patients with varying 
success. Researchers in Egypt have tried the use of 
Maggot debridement therapy (MDT) in management of 
diabetic foot ulcer unresponsive to traditional treatment 
and surgical intervention. Researchers in Greece have 
demonstrated that Protease-modulating dressing act 
synergistically with autologous growth factors and enhance 
their efficacy in diabetic foot ulcers. Researchers in Cuba 
have shown that local injection of recombinant human 
epidermal growth factor enhances advanced diabetic foot 
uicer healing and reduces the risk of major amputation. 

Rate of Growth of Various Sectors 

2721. SHRI MOHAN RAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) the rate of growth of various sectors in the 
economy during the last three years; 

(b) whether low growth rate was registered in some 
of the sectors; and 

(c) it so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): <a> Baaed on 
the latest available estimates of the Central Statistical 
Organisation, Ministry of Statistics and Programme 
Implementation, the rate of growth of growth of agriculture, 
industry and services sectors during the last three years 
is given below. 

Sectors 2004-05 2006-07 

Agriculture & AHIed (-) 0.04 6.02 2.68 

Industry 9.75 9.58 10.92 

Setvices 9.55 9.83 11.02 

(b) and (c) In agriculture sector, the realised growth 
rate in 2004-05 and 2006-07 has been lower than the 
Tenth Plan target. Deficient rainfall is the main reason 

behind low growth rate In agriculture sector for the year 
2004-05 

MIIndatory Tnt for Soft Drink Water 

2722. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has laid down any 
mandatory tests for use of water In soft drinks; 

(b) If so, the details in this regard; 

(c) whether the Government has any monitoring 
methods to check the compliance of such standards by 
the soft drink companies; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The standards of carbonated water 
laid down under PFA Rules, 1955 prescribe that water 
used in the manufacture of carbonated water shall conform 
to the standards prescribed for packaged drinking water 
laid down under PFA Rules, 1955. Quality of water used 
in the manufacture of carbonated water is checked by 
the StatelUT Govemment who implement the PFA Act, 
1954 and the Rules made there under. 

/Trsnslstionj 

Scrap at Porta 

2723. SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether large quantities of scrap are lying at 
certain ports in the country; 

(b) if so, the details thereof, Port-wise; 

(c) whether it has been a big hindrance in loading 
and unloading of ships; and 
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(d) if so, the details thereof and action taken 
thereon? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (d) None of 
the major ports have large quantities of scrap lying in 

their area. A limited quantity of scrap is lying at the 
Kandla Port. However, this is not causing any hindrance 
to either loading or unloading of ships as the Kandla 
prot has sufficient storage space. 

{English} 

Hurdl.. In The Impl.mentatlon 
of MPLAD Scheme 

2724. SHRI BALASHOWRY VALlABHANENI: Will the 
Minister of STATISTICS AND PROGRAMME 

IMPLEMENTATION be pleased to state: 

(a) the details of the hurdles encountered In the 
smooth implementation of MI LAD Scheme; and 

(b) the efforts made by the Govemment to overcome 
the hurdles? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) and (b) The performance of the 
MPLAD Scheme is commendable. The cumUlative 
percentage utilization of funds over release since Inception 
of the Scheme Is as high as 89.31% as on 31-10-2007 
and the percentage of works completed to sanctioned Is 

91.97"10. Various proactive policy Initiatives have been 
undertaken by the Ministry, including the revision of 
MPLADS Guidelines in November, 2005, which have 
resulted in further streamlining the implementation of the 
Scheme. There are as such no major hurdles or problems 
which require any major policy interventions by the 
Ministry. Local hurdles and boHlenecks such as non· 
submission of Audit Certificates, Utilization Certificates, 
eligible Monthy Progress Reports etc., which delay the 

process of release of funds, are taken up with the State 
Govemments. Review meetings are also held regularly 

with the StateslUTs Government officials. 

rrtaMl6l1on} 

Arrest of Indians by Kuwaiti Government 

2725. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Govemment of Kuwait has arreeted 
more than 200 people of Indian origin; 

(b) If so, the details thereof and the re880ns therefor; 

(c) whether the government of India has taken up 
the matter with the government of Kuwait; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes. 

(b) The Kuwaiti police authorities, in th" course of 
raids conducted by them at several places in Kuwait 
during 11·13 September 2007, detained over 200 Indian 
nationals, apart from nationals from other countrl ••. 
According to the local lawa, a domestic worker (under 
Visa No. 20) is not supposed to work or stay outside the 
housft of his sponsor. The detained India nationals were 
in Kuwait as domestic workers under Visa No. 20, and 
they were detained when they were found staying/Working 
outside their sponsor's residence. 

(c) Yes. The Embas8y of India In Kuwait took up the 
matter with the Kuwaiti Government authorities at various 
levele both In writing and verbany. The Embaaey was 
Informed that the raids were a part of the kuwalti 
Government's drive againet violatora of realdency IaWl of 
the country. 

(d) All the detained Indian nationaJa have since been 
deported to India in batches. Their deportaion was 
completed by the end of October 2007. 

{English} 

Acceptance of China-Taiwan Relationehlp 

2726. SHRI TAPIR GAO: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 
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(a) whether Government of India proposes to accept 
One-China theory in the context of China-Taiwan 
relationship; 

(b) if so, the details of the India's Policy In this regard; 

(c) whether there is any policy to have a separate 
trade and commerce ties with Taiwan; and 

(0) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) The Joint Declaration 
issued during the visit of Chinese President Hu Jintao to 
India in November 2006 states, "The Indian side recalls 
that India was among the first countries to recognize that 
there is one China and that Its one China policy has 
remained unaltered. The Indian side states that it would 
continue to abide by its one China policy. The Chinese 
side expresses its appreciation for the Indian position." 

Government of India do not have diplomatic or official 
relations with Taiwan. There exist non-governmental trade, 
economic, cultural, S & T, educational and people-to-
people contacts between the two sides. 

Ingredients Permitted In Beverages 

2727. DR. ARVIND SHARMA: 
SHRI AJOY CHAKRABORTY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether there are a number of additives and 
ingredients permitted for use in beverages in .most 
countries which are yet to be considered for use in India 
by the Central Committee on Food Standards (CCFS); 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Consideration of requests for 
permitting food additiveslingredients for use in various 
food products, including beverages, is an on~ing process. 
These are considered, as and when such requesets are 

received, by the technical sub committees of CCFS taking 
Into consideration the codex guidelines, the regulatory 
provisions in other countries wherever available, the 
technological necessity and consumer safety. 

/TrsnslslionJ 

Modernization of Ports 

2728. SHRI KASHIRAM RANA: 
SHRI V.K. THUMMAR: 
SHRI RAJ NARAYAN BUDHOLlA: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Union Government proposes to 
modernize the India Ports to make their functioning 
efficient and smooth; 

(b) if so, the details thereof alongwith the work 
undertakenllikely to be undertaken at each of the port, 
port-wise; 

(c) the fund spent for last three years in the 
development of ports, port-wise; and 

(d) the scheme-wise funcf allocated/likely to be 
allocated for the same, port-wise? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) 
Modernisation of the 12 Major Ports which are under the 
control of the Central Government is an on going process 
keeping in view the demands of maritime trade. Under 
the National Maritime Development Programme (NMDP) 
launched in December, 2005, a total of 276 projects have 
been identified in the Major Ports to be taken up for 
implementation upto 2011-12. The projects cover the entire 
gamut of activities in the ports including deepening of 
channelalberths (25 projects), construction/reconstruction 
of berthsljetties (76 projects), procurement of equipments 
(52 projects), rail and road connectivity wot1<s (45 projects) 
and other associated projects (78 projects). Port-wise 
status of the NMDP projects as also the actual 
expenditure on development in the Major Ports during 
the last three years is given in the table below: 
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SI.No. Name of the Port Name of Projects No. of 
under Projects 
NMDP Completed 

1. Kolkata 40 4 

2. Paradip 28 3 

3. Vizag 38 2 

4. EMora 14 

5. Chennai 14 

6. Tuticorin 24 2 

7. Coch/n 14 

B. New Mangalore 20 

9. Mormugao 12 

10. Mumbai 14 

11. IN Port 32 6 

12. Kandla 26 6 

Total 276 26 

Non-Major Porta are under the overall jurisdiction of 
the respective State Government in whom the 
responsibility for their development vests. 

Financial Aaet"anee to NGO. and 
Medical Colleges 

2729. PROF. RASA SINGH RAWAT: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Central Government has provided 
financial assistance to NGOs and medical coUeges In 
Rajasthan for effective implementation of various health 
schemes; 

(b) if so, the details thereof during the last three 
years; 

(0) the details of financial aasIstanoe provided to each 
NGO and medical college during the said period; 

(RI. in crores) 

No. of No. of Outlay Actual expo 
Projects Projects to under last three 
Under be taken NMDP years 

execution up 

5 31 6494.45 167.21 

13 12 2402.83 96.16 

6 30 2621.00 240.96 

4 10 6466.00 69.42 

4 10 2247.14 225.41 

4 18 4571.25 85.52 

5 8 7920.00 712.52 

4 16 7148.00 66.41 

10 B08.00 205.96 

2 11 2766.00 79.31 

6 20 7278.00 1220.04 

9 11 5081.00 1331.22 

63 187 55803.67 4500.14 

(d) whether the Government has reviewed utilisation 
of funds allocated to the NGOs and the medical colleges; 
and 

(e) If so, the details thereof and the action taken 
against any discrepancy found thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes Sir, the funds are provided through 
State Health Society, Rajasthan under RepoduClive Child 
Health Programme of the Centre for NGOs only. 

(b) The total year wise funds provided is as 
follows:-

2004-05 Rs. 150 Lakh; 

2oo5.()6 As. 310 Lakh 

2006-07 Nil 
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(c) Centre only provides a lumpsum funds to State 
Health Society Rajasthan and further disbursement is 
carried out by it. which alao maintains the records. 

(d) The review Ie done by the State Health Deptt. 
Gov!. of Rajasthan. 

(e) No discrepancy has been reported by the State 
Gov!. of Rajasthan. 

{English] 

Non-Availability of Vaccines In 
CGHS Dllpen .. rlel. 

2730. DR. THOKCHOM MEINYA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether vaccines for Typhoid. Rabies. Hepatitis 
B etc. are not regularly available in the CGHS 
Dispensaries; 

(b) if so. the reasons therefor; and 

(c) steps taken to ensure regular supply of such 
vaccines In the Dispensaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Anti Rabies Vaccine are made avaHable 
to the beneficiaries regularly through CGHS dispensaries. 
So far as Typhoid & Hepatitis B vaccines etc. are 
concerned. these vaccines under National Immunisation 
Programme are provided to various agencies in Delhi 
from Directorate of Family Welfare. Government of Deihl 
including CGHS through Medical Store Depot, CGHS. 
These vaccines are mostly available in the CGHS 
dispensaries. For dispensaries outside Delhi. these 
vaccines are made available to beneficiaries on 
prescription and are either purchased locally or are 
indented. 

(b) Occasional no-availability of vaccines in the CGHS 
dispensaries in Delhi is mainly due to non availability 
with Government 01 Delhi. 

(c) Constant monitoring Is done by Family WeHare 
Cen of CGHSIMSD. to ensure regular supply of.approved 
vaccines in the dispensaries. 

{TfBnslstlon] 

Non-Availability of Medical Booke 
In Hindi Medium 

2731. DR. DHIRENDRA AGARWAL: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether medical books in Hindi Medium are not 
available due to which medical education could not be 
imparted In Hindi medium; 

(b) If so, the reasons therefor; and 

(c) the steps taken/likely to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Since medical books are available 
in English language & most of the books are from the 
foreign authors and teachers in medical college have 
obtained their medial education in English medium, It is, 
therefore. not possible at present to impart medical 
education in Hindi medium. 

Maintaining the standard of medical education is the 
prime resposibility of Medical Council of India (MCI). The 
issue of introduction of Hindi medium In medical education 
was taken up with MCI. The Council Is of the view that 
in a country with a variety of languages. it is essential 
that medical education should be conducted in a common 
language throughout the country for mobility 01 students, 
teachers. doctors and examiners etc. 

Outsourcing of Work by ell 

2732. SHRI HEMLAL MURMU: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of work executed through outsourCing 
agencies and consultancy service in Coal India Limited 
and Its subsidiaries during the last three years; 

(b) the details of profits or losses Iflcurred to Coal 
India Umited and each of its ancillary companies as a 
result thereot; 
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(c) the details of works entrusted and Project-wise 
allocation of funds made to each outsourcing agency by 
Coal India Limited and each of its ancillary companies; 

(d> whether the such scheme are being profitable for 
coal companies and Its subsidiaries; and 

(8) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (e> 
Information is being collected and win be laid on the 
table of the House. 

/English} 

Collection of Funds for Afforestation 

2733. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI JASUBHAI DHANABHAI BARAD: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has planned to use funds 
collected through a Supreme Court directive for 
conservation to fund afforestation; 

(b) if so, the details of the scheme prepared by the 
Union Government in this regard; 

(c) whether the State Government and private 
companies have opposed the move on the collection of 
such a fund; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (e> Yes, Sir. The money received towards 
Compensatory Afforestation (CA), Penal Compensatory 
Afforestation (PCA), Net Present Value (NPV), etc. 
received in lieu of diversion of forest land for non-forestry 
uses under the Forest (Conservation) Act, 1980 is to be 
used for afforestation of degraded forests besides taking 
up Compensatory Afforestation, natural assisted 
regeneration, forest management, protection, infrastructure 
development and wildlife protection etc. The programme 

is at an advanced stage of 'approval. As such, no State 
Govemment or private companies except the State of 
Jammu & Kashmir have opposed it as the State of 
Jammu & Kashmir has its own Forest (Conservation), 
Act. 

{Tf1lnsMtion} 

Expired Polio Drops 

2734. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether in many parts of the country. children 
were given Polio drops after its expiry dates during the 
last few years; 

(b) If so, the details thereof; 

(c) whether the Union Govemment has asked the 
State Governments to submit a report In this regard; and 

(d) the amount of money spent on Pulse Polio 
campaign during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) No, Sir. 

(c) Does not arise. 

(d) The amount spent on Pulse Polio campaign during 
the last three years. 

Year Amount 

2004-05 Rs. 925.00 Crores 

2005-06 Rs. 918.08 Crores 

2006-07 Rs. 1064.61 Crores 

2007-08 (BE) Rs.1341.48 Crores 

/English} 

NH Projects In North-East 

2735. SHRI SARBANANDA SONOWAL: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

" 



135 DECEMBER 5,2007 to QlJS$tion.s 136 

<a) the status of four-Ianing of east-west corridor in 
Nort-Eaat, Particularly in Assam; 

(b) the details of by-passes and bridges constructed! 
proposed to be constructed in the region, location-wise; 

(c) whether the whole NH-37 and 52 in the region 
has been converted into two-lane under SARDP and are 
in traffic worthy conditions; 

(d) if not, the steps taken in this regard; 

(e) whether the Government proposes to extend the 
four-Ianing of NH upto the border of Bordumsa, Margherita 
and from Dibrugarh to Jalrampur; and 

(f) If so, the details thereof and time-frame fixed for 
the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The entire 678 km of National 
Highway (NH) leng1h of east-west corridor In Nort·East 
lies In Assam. The four laning project has been awarded 
to various contractors, except 31 km and construction is 
in progress. Overall progress of the project is 7.3%. 

(b) The information in respect of NHs is being 
collected from concerned agencies and will be laid on 
the Table of the House. 

(c) and (d) The entire stretch of NH-37 is already 2· 
lane except for 8.92 km, which is less than 2-lane. 2-
laning of the remaining portion of NH-37 is not included 
in SARDP-NE. Baihatacharli (kmO) to North Lakhimpur 
(km 345) section of NH52 is already 2-lane and the 
portions from North Lakhlmpur to Jonai (km 510) and 
Dirak (km 845) to Rupai (km 876) in Assam have b&en 
sanctioned under Special Accelerated Road Development 
Programme for North East (SARDP-NE) for 2-lane with 
paved shoulders and target date of completion Is march, 
2009. Widening to 2-lane of Jonal-Dirak section of NH 
52 in Arunachal Pradesh is included in Phase 'B' of 
SARDP -NE which has been approved by Government 
for preparation of Detailed Project Reports only. NH-37 
and NH·52 are maintained in traffic worthy condition within 
the availability of limited funds. 

(e) No, Sir. 

(f) Does not arise. 

O •• tructlon of Mangrove. 

2736. SHRIMATI C.S. SUJATHA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether it is a fact that large scale destruction of 
mangroves is taking piace in the country; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS <SHRI NAMO NARAIN 
MEENA): (a) to (c) As per the State of Forest Report 
2003, published by Forest Survey of India (FSI), the 
mangrove cover which was 4482 km2 in 2001, has 
reduced to 4461 km2 in 2003. There was increase in the 
mangrove areas during this period in West Bengal from 
2081 sq. km. to 2120 sq. km. in Gujarat form 911 sq. 
km to 960 sq. km. in Goa from 5 sq. km. to 10 sq. km. 
In Kerala from 0 sq. km. to 8 sq. km. and in Tamil Nadu 
from 23 sq. km. to 35sq. km. There has been reduction 
in the area In Andaman and Nicobar islands from 789 
sq. km. to 671 sq. km. In Andhra Pradesh from 333 sq. 
km. to 329 sq. km. and Orissa from 219 sq. km. to 207 
sq. kms. It is primarily because of decrease of 118 sq. 
km. in Andaman and Nicobar Islands that net area has 
reduced by 21 sq. km. According to FSI this net decrease 
is not loss of mangrove cover but is an interpretational 
correction. Coastal Regulation Zone Notification, 1991 has 
been issued by Government for the purpose of protecting 
the coastal areas which inter alia also aims at 
conservation of mangroves. The said notification prohibits 
developmental activities in the mangrove areas other than 
those essential activities specified in the same notification. 
Besides, the Ministry also has a Scheme on Conservation 
and Management of mangroves. 

Resurfacing of Tigers 

2737. SHRIMATI JHANSI LAKSHMI BOTCHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether some tigers have resurlaced in Forests 
of Maharashtra as appeared in the Financial Express 
dated September 12, 2007; 

(b) if so, the facts of matter reported therein and the 
reaction of the Government thereto; 

(c) whether Government proposes to declare 
Sahyadries a protected tiger reserve; 
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(d) if so, the time by which It is likely to be declared 
a protected tiger reserve; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (e) Information in this regard is being collected 
from State and would be laid on the table of the House. 

Introducing Smart Card 

2738. SHRI ANWAR HUSSAIN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Planning Commission has received 
a proposal for the Eleventh Five Year Plan to introduce 
smart cards to buy subsidized food grains, COOking gas, 
kerosene etc; 

(b) if, so the details thereof and action taken thereon; 
and 

(C) the method by which it would safeguard the 
interest of the poor people particularly in the remote and 
backward region like North-East? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): <a) and (b) 
Planning Commission had set up a Working Group on 
Integrated Smart Card System in the context of 
formulatioon of the Eleventh Five Year Plan. The Working 
Group submitted its Report in January, 2007. The Working 
Group has, infer-s/is, recommended that the Government 
may initiate steps for the introduction of Integrated Smart 
Card System for the major entitlement schemes. The 
Smart Cards can be used by the beneficiaries of the 
Targeted Public Distribution System, National Rural 
Employment Guarantee Scheme, Integrated Child 
Development Service, and other welfare programmes. 
Planning Commission has sought the views and comments 
of the concerned Departments on the recommendations 
contained in the Report of the Working Group. 

(c) The introduction of Smart Cards is expected to 
solve many of the problems, particularly that of targeting 
errors and spurious beneficiaries. in the implementation 
of various welfare/subsidy programmeS/schemes of the 
Government. BeSides, Smart cards would help in 
enhanCing the efficiency of delivery of various welfare 
programmes of the Government. As a consequence. the 
interest of the poor people in the country, including in 

the North-East would be safeguarded in a more effective 
manner. 

Special LTC Packages for employees 
of North east Region 

2739. DR. H.T. SANGLIANA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any special package in terms of grant of 
air travel etc is proposed to be provided to the 
Government employees from the North East Region in 
view of poor connectivity to that region; 

(b) If 10, the details thereof; 

(c) whether the Government has received any 
proposal from the Ministry of DONER in this regard; and 

(d) If 80, the details thereof and the re8ction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) No such special package under LTC Is 
proposed. 

(c) and (d) With a view to promoting tourism in NER. 
a proposal was received from the Ministry of Development 
of North Eastern Region to allow Government servants 
to travel by air to visit North Eastem Region for the next 
2 years In relaxation of LTC Rules. The proposal was 
examined in consultation with Ministry of Finance but not 
approved. 

Dlfffcultles Faced by Foreigner. in GettIng VIsa 

2740. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the foreign tourists are facing difficulties 
in getting visas from our embassies/consulates in their 
countries; 

(b) if so, the details thereof and the steps taken in 
this regard; 

(c) whether the Government is conSidering to issue 
visas to the tourists on arrival at all the major intemational 
airports in the country; and 

., 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
No. 

(c) and (d) Issue of visa to tourists on arrival at 
intemlltional airports has not been founds feasible to 
implement at present. 

Sulci d.. Death. and InJurl.. to the 
Indian National Abroad 

2741. DR. K.S. MANOJ: 
SHRI RAGHUVEER SINGH KOSHAl: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state: 

(a) whether the information relating to the accidents, 
deaths, injuries and suicides Involving Indian workers 
working abroad has come to the notice of the 
Government; 

(b) If so, the details of such Incidents during the last 
three years including current years; and 

(c) the action taken or proposed to be taken by the 
Government In this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYAlAR RAVI): (a) to (c) The information is being 
collected and will be laid on the Table of the House. 

Development Plan of eastern Coastal 
Part of Mumbal 

2742. SHRI HARIBHAU RATHOD: 
SHRI MOHAN RAWAlE: 
SHRI MILIND DEORA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government of Maharashtra has sent 
any proposal to the Union Government for advising the 
authorities of Mumbai Port Trust to jointly work with 
Maharashtra Government for preparing development plan 
of Eastern Coastal part of Mumbai; 

(b) if so, the present status of the proposal: 

(c) whether the Government has advised Mumbai 
Port Trust to jOinty work for this development project; 

(d) if so, the viewpoint of the Mumbai Port trust; and 

(e) by when the Mumbai Port Trust will work jointly 
for this project? 

THE MINISTRY OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAAlU): (a) to (e) Yes, Sir. 
It has been decided to set up a Standing Committee 
under the Chairmanship of Chief Secretary, Maharashtra 
with Chairman, Mumbai Port Trust and other state-holders 
as members to sort out various Issues of Mumbal Port 
vis-a-vis development of Mumbai city. 

/Trsnslationj 

Protected Fore.t Land 

2743. SHRI CHANDRABHAN SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether pavements on either sides of NH-26 
passing through lalitpur district in U.P came under the 
protected forest area; 

(b) If so, whether the Govemment of India has Issued 
No-Objection Certificate for forestry use of forest land 
meant for widening of said NH-26 by NHAI; 

(c) If so, whether protected forest land has been 
transferred to NHAI for widening of the said NH; 

(d) if not, whether NHAI has widened the said NH 
on protected forest land without transfer of said land; 

(e) if so, whether the Government propose to take 
action against persons/bodies/organization and forest 
officers for carrying out road widening work on protected 
forest land; 

(f) If so, the time by when It is proposed to be 
taken; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (g) Yes, Sir. The areas on both sides of Highways 
have been declared as Protected Forest by the State 
Govemment of Uttar Pradesh. The proposals received 
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under the Forest (Conservation) Act, 1980, for widening 
of National highway-26 in Lalitpur District are at various 
statge& of processing in the Central Govemment. However, 
violation of the Forest (Conservation) Act, 1980, has come 
to the notice of the Central Government. Penal 
compensatory afforestation has been stipulated in the in-
principle approval issued by the Central Govemment in 
respect of one stretch of the National Highway-26. Further, 
the State Govemment has been requested to fumish the 
details of persons/organizations responsible for the 
violation of the Forest (Conservation) Act, 1980, and to 
take necessary action against them. 

{English/ 

Afforeatatlon Project 

2744. SHRI MANI CHARENAMEI: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of Afforestation proJecte nnc:tion in 
the country during the last three years, State-wise; 

(b) whether the Government provide any assistance 
to the Non-Government Organisations under these 
projects; 

(c) if, so, whether the Govemment has received any 
complaints against the Non-Govemmental Organisation for 
missing the funds; 

(d) if so, the details thereof; 

(e) the action taken by the Government thereon; and 

(f) the number of Project sanctioned under NAP for 
the year 2007-08, State-wise and area-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) The Ministry of Environment and Forests is 
implementing the National Afforestation Programme (NAP) 
Scheme for regeneration of degraded forests and adjoining 
areas through a two-tier setup of Forest Development 
Agency (FDA) at division level and Joint Forest 
Management Committees (JFMCs) at village level. During 
the last three years (2004-05 to 2006-07), 214 new FDA 
projects were approved under the NAP Scheme. In 
addition to NAP scheme, the Ministry is implementing the 
Grants-in-Aid for Greening India Scheme under which 
funding assistance is provided to various organizations, 

including Non-Govemmental Organizations. The State-wise 
number of projects approved under the two scheme is 
given in the enclosed statement-I. 

(c) to (e) No such complaint has been received in 
this Ministry. 

(f) The number of projects sanctioned under NAP 
scheme including projects continuing from the Tenth Five 
Year Plan during 2007-08 (upto 19.11.2007) State-wise is 
given in enclosed statement-II. 

Stlltement I 

Slals-wise numbsr of nilw projl1cl$ SIIncliontHi undtJr 
Nlltionlll AHotrlS/stion Progl7ll17mtl (NAP) SchtllTltl 8I1d 
Gl1lnls-in-Aid for Gl'tHm/ng Indill Schtlmtl· during luI 

thrtltl )'filiI'S (2004-05 to 2006-07) 

S.No. State 

2 

1. AncI1ra Prade8h 

2. Chhattlsgarh 

3. GuJarat 

4. Harayana 

5. Himachal Pradesh 

6. Jammu & Kashmir 

7. Kamataka 

8. Madhya Pradesh 

9. Maharashtra 

10. Orissa 

11. Punjab 

12. Rajasthan 

13. Tamil Nadu 

14. Uttar Pradesh 

15. Uttarakhand 

NAP Scheme Grants-In-Aid 

3 

8 

6 

9 

3 

11 

0 

10 

21 

12 

12 

6 

20 

7 

4 

18 

for Greening 
india Scheme· 

4 

23 

22 

0 

3 

7 

3 

16 

9 

34 

0 

22 

19 

37 

27 

"During 2004-05 Ih8 Scheme was Implemented as Granta-ln-Aid 
to Voluntary Agencies. The Scheme was modified and 
implemented as Grants-in-Aid for Greening India Scheme in 
2005-06. 

"' ,-
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2 3 4 2 3 

16. Goa 0 0 10. Oriaea g 

17. Jharkhand 11 4 11. Punjab 6 

18. Bihar 5 0 12. Rajasthan 2 

19. Kerala 11 5 13. Tamil Nadu 5 
20. Wast Bengal 4 13 14. Uttar Pradesh 18 

Sub-Total (Other States) 178 245 
15. Uttarakhand 10 

21. Arunachal Pradesh 6 18 
16. Goa 0 

22. Assam 12 11 

23. Manipur 3 21 
17. Jharkhand 19 

24. Nagaland 2 31 18. Bihar 6 

25. Sikklm 0 19. Kerala 

26. Tripura 4 0 20. West Bengal 14 

27. Mizoram 2 14 Sub-Total (Other States) 176 

28. Meghalaya 7 16 21. Arunachal Pradesh 11 

Sub-Total (North 36 112 22. Assam 3 
East States) 

23. Manlpur 11 
Grand Total 214 357 

24. Nagaland 3 

Stetement 1/ 25. Slkklm 7 

Staltl-K'i8tI num"-r of FOI'fISts DtI~t Agsncy 26. Tripura 

Projflcts SIInctiontJd under Nllti()f7lll AlIoM.station 27. Mizoram 12 
ProgrBmme SchtNT1fJ (NAP) duIing 2{)()7..(J8 

28. Meghalaya 2 
S.No State No. of project approved 

Sub-Total (North East States) 50 
2 3 

Grand Total 226 
1. Andhra Pradesh 9 

2. Chhattisgarh 19 Autonomy to 118jor Porta 

3. Gujarat 13 2745. SHRIMATI NIVEDITA MANE: 

4. Haryana 5 SHRI EKNATH MAHADEO GAIKWAD: 

5. Himachal Pradesh 3 WiU The Minister of SHIPPING, ROAD TRANSPORT 

6. Jammu & Kashmir 12 
AND HIGHWAYS be pleased to state: 

7. Kamataka 6 (a) whether the Union Govemment proposes to give 
financial and function autonomy to major ports as reported 

8. Madhya Pradesh 7 in the Busif'll/lSS StIIndIIrd dated October 22, 2007; 

9. Maharashtra 12 
(b) If so, the details thereof and the reasons therefor; 
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(c) the time by which the proposal is likely to be 
cleared; and 

(d) the limit of FII investment in this sector? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BMLU): (a) to (c) A Bill 
was earlier Introduced in the Lok Sabha on 31.08.2001 
to amend the Major Port Trusts Act, 1963 by bringing In 
enabling provisions to facilitate corporatlsation of Major 
Ports. The Bill was referred to the Department Related 
Parliamentary Standing Committee on Transport, Tourism 
& Culture for examination. The report of this Committee 
was submitted to the Parliament in February, 2003. While 
the Govemment was formulating its response to the 
observationa and recommendations given in the report, 
the 13th Lok Sabha was dissolved. Consequently, the 
Bill lapsed. The Govemment decided to conduct an 
evaluation of the performance of Ennore Port Limited 
(EPL), which Is a company, by a Committee of Experts. 
The Committee has submitted Its Report, which is under 
examination of the Ministry. 

(d) Foreign Direct Investment upto 100% under 
automatic route is permitted in projects for construction 
and maintenance of ports and harbours. 

Tropical Dry Fo,..t 

2746. SHRI LAKSHMAN SINGH: Will the PRIME 
MINISTER be pleased to atate: 

(a) whether about 75% of India's forest are tropical 
dry forest; 

(b) If 80, whether the fire, grazing, weed, infection 
and encroachment continue to create problems for 
sustainable forest development in the country; and 

(c) if so, the steps being taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) As per the information provided by Forest Survey of 
India, Dehradun, area of tropical dry forests is 35.6% of 
the total forest cover of the country; 

(b) it is a fact that forest fires, grazing, weed, 
infestation by peats and diseases and encroachments do 
adversely affect the sustainable forest management. 

(c) Under the Centrally Sponsored Integrated Forest 
Protection Scheme, finanCial aSSistance is being provideci 
to StateslUTs to take up effective measures for protection 
and management of existing forests. In addition, various 
StateslUTs Govemments also take up protection measures 
under the respective schemes of the StateJUT plan. 

Setting up of Independent National Comml •• 'on for 
Naturopethy and Yoga 

2747. SHRI KULDEEP BISHNOI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment proposes to set up a 
statutory regulatory council on the lines of the Medical 
Council of India to provide registration of Naturopathy 
and Yogic Practitioners; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govemment to constitute 
National Commlaslon for Naturopathy and Yogic sciences? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) No, Sir. Govemment does not 
propose to set up a statutory regulatory council on the 
lines of the Medical Council of India to provide registration 
of Naturopathy and Yogic practitioners. 

(c) There does not seem to be any justification to 
constitute a National Commission for Naturopathy and 
Yogic Sciences and, therefore, no steps towards this have 
been taken. 

Procedure for Appointment of Agent. In SCI 

2748. SHRI KISHANBHAI V. PATEL. Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: _ 

(8) whether the procedure for appointment of Agents 
in the Shipping Corwration of India require any bank 
guarantee fonn such agents; 

(b) if so, the details thereof; 

(c) the number of agents with SCI during 2006 and 
2007 and the number of agents who have submitted 
their bank guarantees to the company; and 

(d) the action taken by the Govemment in this 
regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) Yes, 
Sir. The procedure followed by Shipping Corporation of 
India (SCI) for appointment of agents provides for 
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. "'.' ........ . . , ~ \" • .~. , ..... '.. . '.,;' " ,', I- ., ' •.. ' ,., ".: ' .. , . 

O1?~",!"",g b~~~"~a~a,:,t!8,,!r~m,a~nta.,, I~ J~~, ~9Q9~ 
.,paret,., gu'~I'~e~, ;;~'? ~.~~en framed" foro,l;It~l1Ing 
b~k .,,~ __ rant ... a. EJ~, o~, ,the;~ve, bank ~~~,el8 
are; qbtalned from agents taking Into account the following 
factors: 

Bank guarantee are to be obtained from thoae 
agents, having annual freight collection exceeding 
U.S $ 1 million. 

The quantum of bank guarantee 18 to be deCided 
b~ , th" ,SCrs Standing, Cqm~ittee ~n Agents, 
equivalent to 4-6 weeks freight collection. 

In cue of tramp agents, bank guarantee may 
be taken on the basis of estimated volume of 
disbursement. (Trlij'l'lp Agents are ~ose who 
attend to the vessels husbanding/servicing 
requirements of vessels) (Bulk Carriers ~nd 

Tankers) which call at various ports as per the 
Shlpor'ne.....,Charters requirement. They d,O no 
attend to any liner vescs818 hence they are not 
involved ,jn, marketing and soUcitatlon of o.argo. 
rhey~r connecting and coordinating ,with 
the ... ,of stores, spares, bunkers, fresh 
water, personnel and meet the medir.ai 
requirements of the officers and crew). 

.' (c) The numbe" of agents registered during 2006 & 
~OO7 (so, far) are 5 and, 4 respectively. Out ot this, a 
bank ~uarantee of USS 50,000 has been obtained from 
one aOfnt, MIs Ocean Masters, LL,C., ,Agen~ at Dubai 
and U.A.E ports. The other agents did not fall within the 
pijrvlew of the guldeilnes l7Ientioned at <a> & (b) above. 
The total number of 8~.nt8 registered with sci is 128 

. l' I 

and out of tftis bank guarantees have been obtained 
f~om)8 a~w,:~ p'r the guidelines mentioned at <a) & 
(~) above. .Bank gu.rantees have not been 18ken from 
the agents who are collecting freight cheques in the name 

of sci and dePositing ffie~ sami' In ttMt c..atCatiKi· SCI 
bank accounts. 

(d) Government hai :~ SCi· to .. view. ~ .rev_ 
the .gency agreement ex~~uted, with .Its ~ents and to 
"pen separate bankac~~unts for c,9U.ctlon and 
disbursement. the prOg"'8' in this regard Is being 
monitored. 

/TflIMl8tionJ 
~ -;... l ..' , . ." .~.:_: ,." '1' ,..1-.1, ' :. . >I ,,;.~ " • • ._ 

Curtailment 01 Staff Strength In CIL Subaldlarl ••• 

2749. SHRI HANSRAJ G. Afm~: Wlil the PRIME 
MINISTER be pleased to state: 

(a) whether staff strength in the Coal india Ltd. and 
its subsidiaries is being curtailed; 

(b) if so, the reasons therefor; and 

(c) the detailS of curtailment In staff strength during 
the last three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): <a) to (0) No, Sir, 
However, the total strenQth of Coal India Umlted and Its 
subsidiaries coai comPanies is being reduced on account 
of superannuation retirements, medical unfitness, death, 
dismissal/termination of services etc. In those Coal 
subsidiary companies, where manpower is surplus mainly 
in certain unskilled categories; reducllon Is also taking 
piace, due to Voluntary Retirement Schem.. HoMver, 
recruitment of the staff from outside and selection from 
within is being continued for tilling of statutorY and 
essential posts, wherever required. The above reduction 
in manpower is not elfecling the Coal production 
Company-wise details of the nl,fnib.r of posts vactad due 
to various reasons as stated aboll8 during the last three 
years and the result8nt redUction ,in manPower position 
is indicated in the statement enclosed. 

St.tement 

Conij,sny-wise details of Posts vacated and fflSuhant reduction in manpo~r. 

Factor of Decrease (2004-05) ECl BCCl CCl WCl SECL MCl NCl NEe CMPDIL DCC CIL(HO) Total 

2 3 4 5 6 7 8 9 10 11 12 13 

RetIrement 2954 2943 1558 852 1m 3(1~ 206 48 53 4 37 10132 

Ae8iption 31 73 11 11!:1 180 49 4 15 3 0 0 485 
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HowIvIr. net IIducIlon hu bien oM/ • 16.253 
or· .• , ' . ,". _';'0{" '. l;.,· 

Factor of Decrease (2006-06) 
.. , 

ReBrement 984 1129 416 287 

Medical Unfttneu 

Death 

SPediI F8miJ. vA SCheme 
VRS(DP~j' 

" DismissItiTemiiniiiOn . 

Total o.a.Ue' 

41 93 3 as 198 

o 3 8 50 12 

no 588 582 • 474 

o 0 0 21 0 

720 1118 792 507 14 

178 661 101 124 363 

However, net reciuCilon hl8 be8ri ontY~ 16.163 

Factor of DecrUS8 (~,.j 

38 

o 
" 

114 

o 
54 

67 

8132 3988 1811 1092 1339 354 

Resignation 
. .' .. (,., 

Medical Unfitneis 

Death 

SpediJ Femlle VA SChImt 
VAS (OPE) 

'':'':!',1, - . 

OlsmisslVTerminIIion 

22 108 8 97 184 45 

3 0 6 33 32 o 
766 800 530 379 484 

o o o o o o 
" 

sSs' 51 6~6 546 3 132 
,1,_, 

183 
,,' 

130 283 74 109 218 

5 

2 

n 

o 
o 

11 

/ ,~', 

220 

4 

4 

67 

o 

5 
", I. 

Total DecIeUi 4'101 4408 3155 2256 2238 812 301 
.,1,.. 

However, net I8CiiCtion has been onIy= 12,944 
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o 
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o 
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o 

13 

o 
12 

2 

83 

42 

o 
12 

o 
7 

I 

83., 63 

19 

o 
14 

o 

79 

8 

192 

7 

o 
25 

o 
7 

o 
101 

150 

11 12 13 

o 96 

2 4 2906 

o o 265 

o 8 4192 

o 2 1487 

7 51 19563 

4 43 10400 

o o 473 

o o 75 

5 8 3020 

o o 21 

o 8 3220 

o o 1501 

57 ,18710 

'" 

2 47 11597 

o o 494 

o o 78 
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o o 1008 
C. I? 

3 64 18221 
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rrrsl7$lIItionj 

Uniform Regl.tmlon for Tran.port Vehlel .. 

2750. SHRI S.K. KHARVENTHAN: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government proposes to compute rise 
all RTOs in the country and introduce Zonal permit/uniform 
registration series tor Transport Vehicles (TVs) across the 
country; 

(b) if so, the details thereof; 

(c) whether the PAN Card number has been made 
mandatory for registration of vehicles; and 

(d) if so, the details thereof alongwith the vehicles 
exempted from It? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPP~): (a) and (b) With a view to inducting 
information techrlology in Road Transport Sector through 
issuance of Driving Licence and Registration Certificate 
in Smart Card mode, the Government has already 
developed a software and made it available to all States! 
U.Ts free of cost. Computerisation of the offices of R.T.Os 
in the country is an essential pre-requisite for this purpose. 
There is , however, no proposal to introduce zonal permltl 
uniform registration series for transport vehicles across 
the country. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

/Tllll7$lIIfionJ 

Inerea.. Fore.. Cover 

2751. DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI KIREN RIJIJU: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government is cont,emplating to 
formulate any scheme to increase forest cover in the 
northern States and to bring uniformity in forest policies; 

(b) if so, the details thereof; 

(c) whether the Government has received any 
proposal from various State Government to increase their 
forest cover; 

(d) if so, the details thereof; and 

(e) the State-wise details of the assistance provided 
to the States for increasing the forest cover? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) The Ministry of Environment and Forests, 
Government of India has mooted a scheme namely, Gram 
Van Yojana for afforestation on non-forest lands to 
increase forest and tree cover including in the northem 
States, by involving the Panchayatl Raj Instltutions(PRls). 
The National Forest Policy 1988 envisages a national 
goal to have a minimum one-third of the total land area 
of the country under forest or tree cover. The policy also 
envisages that in the hills and in mountainous regions, 
the aim should be to maintain two-third of the area under 
such cover. 

(c) to (e) The Ministry is already implementing 
National Afforestation Programme Scheme aimed at 
regeneration of degraded forests and adjoining areas. The 
scheme is being implemented through Forest Dovelopment 
Agencies (FDAs) at forest division level and Joint Forest 
Management Committees (JFMCs) at village level. During 
2007-08 (upto 19.11.2007), proposals for financial 
assistance to 486 FDA projects have been received in 
this Ministry from various States, against which 226 
proposals have been approved and Rs. 193.23 crores 
have been released. A statement showing State-wise 
details is enclosed. 

Stllts-wiss ""fllils ollhe lI.s.si.slllnce ptovidtld uplo 
19.11.07 during 2007-tJ8 under NlltIoMl AHOI'fI8/lllion 

Progrsmme (NAP) Sch6mtJ 

S.No. State Amount Released 
(Ra. In crore) 

2 3 

1. Andhra Pradesh 5.10 

2. Chhattiagarh 25.10 

3. Gujarat 19.89 

4. Haryana 6.50 
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2 

5. Himachal Pradesh 

6. Jammu & Kashmir 

7. Kamataka 

8. Madhya Pradesh 

9. Maharashtra 

10. Orissa 

11. Punjab 

12. Rajasthan 

13. Tamil Nadu 

14. Uttar Pradesh 

15. Uttarakhand 

16. Goa 

17. Jharkhand 

18. Bihar 

19. Kerala 

20. West Bengal 

Sub-Total (Other States) 

21. Arunachal Pradesh 

22. Assam 

23. Manipur 

24. Nagaland 

25. Sikkim 

26. Tripura 

27. Mizoram 

2B. Meghalaya 

Sub-Total (North East State) 

Grand Total 
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3 

2.17 

8.66 

4.-OS 

4.47 

15.96 

4.52 

4.26 

0.62 

2.73 

12.03 

6.44 

0.00 

17.70 

6.0B 

0.64 

5.67 

152.69 

2.B5 

1.86 

12.46 

2.66 

B.88 

0.40 

9.B3 

1.70 

40.64 

193.23 

{English} 

Mandlltory Pennl •• lon From NHAI 

2752. SHRIMATI JAYABEN B. THAKKAR: WiD the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether NOe to get a permission from the 
National Highways Authority of India is necessary for 
laying water supply pipelines and also use of NHAI land 
for approval of Petrol Pump across the National Highways; 

(b) If 80, the details thereof; 

(c) the details of such proposals pending for clearance 
during the last three years State-wise; and 

(d) action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) Yes, Sir. For the stretches 
entrusted to the National Highways Authority of India 
(NHAI), the user agency Is required to get permiaalon 
from NHAI wherever the water supply pipeline i. required 
to be lald within right of way (ROW) of National Highway. 
Permisalon for access to Petrol Pumps Is accorded by 
Ministry as per relevant guidelines. 

(c) and (d) The details of proposals pending for 
clearance during the last three years, State-wise and the 
action taken thereon, are being compiled. 

[Tl'llnsllllion} 

Promotion of VaeectomylTubectomy 

2753. SHRI SUBHASH MAHARIA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(8) the names of the schemes being implemented by 
the Govemment to promote Vasectomyltubectomy; and 

(b) the numbers of VasectomylTubectomy operated 
during the last three years and the detal" of the amount 
given as an Incentive in various States, especially in 
Rajasthan. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (8) The names of the schemes being 
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implemented by the Govt. to promote Vasectomyl 
Tubectomy are: ., , 

In8Ur/lnce §ch~me (~~l~~r Niyojan .,~ima 

S,No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17, 

Vojan.). . 
~ . _ .. 

(1 ) Revised Compensation package to acceptors of 
Sterilization and'· tUOin .. ttIOti8 at public health 
facilities' and private 8C:credt8d heatth' ~8. 

, ',. .., •• ,...,:,' ~:., ." l. , ','.'; • 

(b) The Information on number of Va8ectomyl 
Tubectomy operated" during the "I.lt three years Is 
enCtbaediaa .~t /.'" ','r, \~ 

(2) Special Contingency policy Family Planning 
ThedJtalla of the compensation amount given during ,.... . .' . ... .~., . 

the last three years enclosed as statement II. 

2 

Andhra Pradesh 

B~r 

Gujaral 

Ha'Yana 

Jharkhand 

Kamataka 

Kerala 

Maharuhtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Weal Bengal 

St.t.ment I r .... , ..... 

StBItJ-wIH V.tHCIomy III1d Tubtlctomy Outing 1881 3 ytMIB 

YaecIDmy TuIamy" 01 Ta:tomy YIIecDIIy TubIctomy .. 01 TubIcIomy Yaamy TubIcIDmy" 01 Tubectilmy 

3 4 

2~,808 707,609 

366 39,189 

916 87,210 

~,~~ 

1,587 

577 

881 

1,683 

15,091 

41,341 

1,498 

4,012 

8.611 

876 

10,000 , 

120,8~ 
.. 

276,548 

87,903 

41,044 

376.Z?9 

149,488 

3$3,848 

648,406 

99,819 

98,456 

~~6,351 

493,599 

287,432 

to toIII to !DIll .. 10 IOIIJ 
IIeIIzIIIonI &IIIIzatIana alerllzltlons 

5 6 7 

96.1 26,683 717,588 

99.1 84 24,117 

99.0 

97.0 

99.4 

97.8 

98.6 

99.8 

99.0 

95.9 

94.0 

98.5 

96.1 

97.4 

99.8 

98.0 

99.5 

555 95,788 

8,899 

1,448 

12,779 

2,869 

995 

1,456 

30,825 

29,795 

951 

15,762 

18,048 

629 

4,568 

117,800 

278,888 

80,171 

81,944 

375,313 

336,305 

829,762 

82,098 

91,829 

299,259 

379,399 

445,863 
t" " 

827 ~~,168 

8 9 10 

96.4 26,266 741,327 

99.7 110 17,172 

99.4 

94.8 

99.5 

86.3 

96.8 

99.7 

98.9 

91.7 

95.5 

98.9 

85.4 

94.3 

99.8 

99.0 

99.6 

1,134 118,8439 

8,322 126,772 

1,032 288,517 

10,968 74,783 

6,481 94,836 

786 374,537 

976 128,725 

10,972 355,870 

21,425 574,303 

790 92,9419 

5,615 88,143 

6,386 281,723 

734 ~8,202 

2,669 426,772 ,....... .,' 

1,828 134,929 

11 

96.6 

99.4 

99.1 

95.2 

99.6 

87.2 

93.6 

99.8 

99.2 

97.0 

96.4 

99.2 

94.0 

97.8 

99.8 

99.4 

98.7 
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2 3 4 5 6 7 8 9 10 - 11 

II. ~~r~~~ 

1. Arunadlal Pradesh .' . 2,100 100.0 3 1,414 99.8 12 1,934 99.4 

2. Delhi 2,080 37,581 94.8 1.816 32,552 95.3 1,320 27,582 95.4 

3. Goa 25 5,171 99.5 20 5,331 99.6 39 5,286 99.3 

4, Himachal Pradesh 2,956 30,575 91.2 2,880 25,503 89.9 3,144 23,301 88.1 

5. Jammu & Kashmir 482 21,115 97.8 322 21,144 98.5 455 18,826 97.6 

6. Manipur 23 495 95.6 133 1,610 92.4 4 402 99.0 
(':, :' 'l~.· !..:' 

7. ~ya 16 2,189 99.3 5 2,259 99.8 45 2,488 98.2 
, ", 

8. ~ 0 2,140 100.0 7 2.313 99.7 ~~2 100.0 

9. NapIand 19 735 97.5 12 1,183 99.0 11 861 8&.9 

10. Sllddm 167 1,006 85.8 372 1,146 75.5 1,471 100.0 

11. Trlpura 24 2,250 98.9 1B 3,860 99.5 13 3,290 99.6 

12. Uttaranchli 1,718 33,081 95.1 217 34,763 99.4 1,417 31,350 95.7 

In. Union 1'IrrItorIes 
, I ~.'" : . f. i .• ,' , 

1. ~~ 3 1,415 99.B 11 1,100 99.0 9 979 99.1 . '. 

2. Chandlgarh 53 2,340 97.B 30 2,172 88.8 41 2,344 
. . ~ ~ 

~.3 

3. DIN Havell 11 932 98.8 3 927 99.7 9n ~.9 

4, Daman & Diu 3 576 99.5 5 464 98.9 6 484 98.6 

5, Lakahadweep 0 22 100.0 3 20 87.0 40 100.0 

6. Pondicheny 
: ' ~ 1" ~ .... ~ :.. " 

17 11,915 99.9 19 10,1~ 99.8 24 10,458 99.8 

IV. _r~ 
: . \ • .,; f. ...., ~ 

1. MIo [)efence 5,082 12,587 71.2 4,587 11,617 71,7 2,705 10,~S4 79.9 

2. Mlo ~aJIwa)'8 588 6,295 91.5 508 5,186 91.1 446 4,476 91.0 

Alllnd'18 136,«.6 4,7~,6~9 97.2 165,342 4,526,890 96.5 114,125 4,~2.139 97.5 

.FIgures .... provided 
Nil 
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Statem.nt 1/ 

Expenditure Under Family Planning 

SI.No Name of StaleIUT 2005-06 (Rs.) 2006-07 (Rs.) 2007-08 (April-Sept'2007) (Rs.) 

2 3 4 5 

1. Arunachal Pradesh 778636 672900 63000 

2. A&N Island 217334 501744 141000 

3. Anclhra Pradesh 102837724 295883000 116145000 

4. Assam 4901000 159000 

5. Bihar 0 57415217 6359000 

6. Chandigarh 152100 0 840000 

7. Chhattisgarh 32700860 50338000 12809000 

8. D&N Haveli 242997 334603 102000 

9. Daman & Diu 35485 294439 30000 

10. Delhi 8949701 7211141 3909000 

11. Goa 482213 1101997 193000 

12. Gujarat 2034597 50390023 16699000 

13. Haryana 2086366 24647251 15637000 

1·4. Himachal 5474000 2607000 

15. J&K 1491532 6320969 992000 

16. Jharkhand 883690 40130000 9224000 

17. Kamataka 112099000 28555000 

18. Kerala 202164 14162533 3626000 

19. Lakahac:tweep 0 0 

20. Madhya Pradesh 216507819 56618000 

21. Maharashtra 90842770 95321231 16906000 

22. Manipur 0 0 0 

23. Meghalaya 0 8229000 0 

24. Mizoram 972660 916857 37000 

25. Nagaland 0 0 

26. Orissa 20683118 32492700 14336000 
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2 

27. Pondicherry 

28. Punjab 

29. Rajasthan 

30 Sikkim 

31. Tamil Nadu 

32. Tripura 

33. Uttar Pradesh 

34. Uttaranchal 

35. West Bengal 

Grand Total 

Eye Don.lon 

2754. SHRI MAHAVIR BHAGORA: 
DR. K. DHANARAJU: 

3 

o 

33174002 

68874066 

757541 

86120 

17391260 

485959 

388122895 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether any survey has been conducted to 
ascertain the number of b11nd persons who need eye 
transplantation; 

(b) if so, the details thereof; state-wise; 

(c) the details of the eyes donated and eye transplant 
operations taken during the last three years in the country, 
State-wise; 

(d) whether the Govemment has formulated any 
special schemes to facilitate donation of eyes by the 
people; and 

(e) if so, the detalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) As per the survey 2001-04 
conducted under the National Programme for Control of 
Blindness (NPCB), there are around 12 million blind 
persons in the country, out of which around 1.5 minion 
are corneal blind. A statement-I showing State-wise blind 
population is enclosed. 

4 5 

0 0 

39023000 20217000 

105755000 37537000 

2169000 294000 

116295000 69881385 

243716 657000 

336708000 102325000 

14365282 3759000 

17943OQO 28969000 

1658827422 586626385 

(c) A at&tement II showing number of donated eyes 
(state-wise) for comeal transplantation operations during 
the last three years is enclosed. 

(d) and (e) Information Education Communication 
(IEC) is an on-going activity under the National 
Programme for Control of Blindneas. A warness among 
masses about Eye donation Is created through print and 
electronic media at central as wen as state and district 
levels as a part of IEC activity. 

The moat important event to promote eye donation • 
under NPCB is observance of -National Eye Donation 
Fortnight- in the country from 25th August to 8th 
September every year with a view to accelerate 
educational and motivational efforts amongst the public 
to donate eyes and make it a family tradition. During the 
fortnight, the following major activities are undertaken: 

I) Awareness campaign on Eye donation through 
NGOs, Senior Citizen Groups, Youth 
Auociations and Resident Welfare Associations 
etc. 

Ii) Invofve teachers and school chUdren In spreading 
the message on eye donation. 

iii) Involve corporate sector to participate and 
sponsor activities like sponsoring grief counselor I 
Medical Social Worker in major hospitals to 
motivate the family members of the deceased 
to donate eyes. 



iv) lnvoive cable .,-.0,. and cinema haIIa to flath 
me8s.a~8 on"eye donation. .' ., '.' . u. 

v) Involve influential persons such as po~tlclans, 

sports persons, celEtbritles etc. to promote' eye 
donation. 

vi) Enhance collection of donated eyes through 
"Hospitals Retrieval Programme- In Hospitals. 

Statement I 

E$/imBIst/ Blind PtlfSons in In. 2001-04 

S.No. State EstimetwBUnd Persona 

2 3 

1. Andaman & Nlcobar Island 3919 

2. Andhra Pradesh 1075331 

3. Arunachal Pradesh 24877 

4. Assam 812471 

5. Bihar 846455 

6. Chandigarh 9099 

7. Chhattisgarh 3~15 

8. D&N tiaveli 2359 

9. Daman & Diu 1691 

10. Delhi 155?~8 

11. Goa 20429 

12. Gularat 541~88 

13, Haryana 398468 

14. Himachal Pradesh 42541 

15. Jammu & Kashmir 162126 

16. Jharkhand 379423 
"', 

17. Karnataka 9~~64 

18. Kerala 178296 

19. Lakshadw.eep 667 

20. Madhya Pradesh 700467 

,f?.:~ .~ 

2 3 

21. Mahar~htra 919146 

22. Manipur 32963 
, .,' .. , 

23. Meghalaya 17065 

24. Mizoram 6950 

25. Nagaland 20881 

26. Orissa 51:3~97 

27. Pondlcherry 7596 

28. Punjab 245322 

29. Rajasthan 875333 

30 Sikkim 3513 

31. Iamil Nadu 484465 

32. Trlpura 24572 

33. Uttar Pradesh 1560897 .. 
34. Uttaranchal 47486 

35. Weet e.tngal 
. " I' 

~54632 

Total 12143952 

. ~tfIrJ.nt II 

No. of Oonllftld EytIS CoIItJcttKI 

State 2004-05 2005-06 2006-07 

2 3 4 

MIJor Sta~ 

Andhra Pradesh 2,929 ~ 3437 

Bihar 31 38 38 

Chhattlsgarh 44 303 108 
')J" j 

Goa 

Gujarat 5.~ .6686 6161 

~ary.~ ~?3 , 401 206 

Hlmachaf Pradesh 
~ ! \ . 

, . :: ~ . , 

.Jammu . & ~mlr 100 
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Kamataka 

Kerala 

~adhya .. Pf~ah 

Maharaahtra 

1,315 

688 

246 

2,853 

Orissa 8 

Punjab 204 

Rajasthan 324 

Tamilnadu 5,~1 

Uttar Pradesh 329 

Uttaranchal 

west Begal 790 

22 

1481 

727 

208 

3946 

42 

239 

955 

5862 

320 

1128 

28 

2143 

786 

312 

3989 

18 

611 

757 

6938 

336 

1574 
-----------------------Sub total 21.,880 

North ~Itern Ita.,. 
Arunachal Pradesh 

Manipur 

Meghalaya 

Mizoram 

Nagal~ 

Sikkim 

Trlpura 

Sub total 

UTs 

A&N Nicobar 

ChandiQam 

DiN Haveli 

Daman & Diu 

Delhi 

Lakshadweep 

1.,453 

155 

155 

1792 

27432 -, 

192 

125 

2 

319 

2 

432 

1552 

, ,. 

PondIcherry 

Sub total 

Grand Total 
, . ~ , 

. , .. 2"" .... 

14 170 

1,789 2,361 

23,553 28,007 

Arre.t of Indian. In Frence 
';'-' .~ . 

.. 
297 

2,283 

30,034 

2755. SHRI AVINASH RAI KHANNA: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: ' 

(a) whether lome Indians have been arrested in 
Franee re~ently; 
, r " " 

(b) if so, details thereof alongwlth the reasons 
therefor; and 

(c) the measures taken/being taken by the 
Government In this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) A group of 30 people 
reported to be frOm India, drtVtm In a 1rUck by an Indian 
natIonal stayIng In Italy, wu Intercepted by the French 
polICe on 28th October, 2007 near Mont Blanc tunnel on 
tHe·Frencf'l·Itl1lan border, 'trying to enter France without 
Vls.s. The IndIan dtlver has been detalned by the Fr.nch 
police for further Investigation, and theothtr;pereona were 
sent back to Italy from Where tt\eyhad entered >French 
terrftory: The Indian Mission in' France gought to Interview 
the detainees but in the meantime, they had been sent 
back to Italy. . 

/Engllsh] 

Environmental Degradation 

2756. SHRI G.M. SIDDESWARA: Will the PRIME 
MINSTER be pleased to state: 

(a) whether the level of environmental degradation is 
on the rise In the country; 

(b) If 10, the details thereof during the I.st three 
yearl; 

(c) whether the large scale dependency on fossil fuel 
Is a major cause of environmental degradetlon; 

(d) if so, the details thereof; and 
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(e) the measures taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) Environmental degradation is caused 
by rapid growth of population, industrial pollution, 
unplanned urbanization and unsustainable production and 
consumption patterns. Area under forest and tree cover, 
quality of water resources, air quality, etc; are sorne of 
the parameters for perceiving the level of environmental 
degradation. The State of Forest Report 2003 reveals 
that the forest cover in the country is 678,333 km2 and 
constitutes 20.64 per cent of its geographic area. A 
comparison with the forest cover assessment of 2001 
reveals an overall increase of 2,795 km2 or 0.41 per 
cent in forest cover of the country. The Central PoUution 
Control Board (CPCB) is monitoring air quality at 339 
locations under the National Air Quality Monitoring 
Programme (NAMP). The monitored data reveals that the 
level of sulphur dioxide (S02) and nitrogen dioxide (N02) 

are within 1he prescribed air quality standards in residential 
areas of most of the cities. However, the levels of 
respirable suspended particulate matter (RSPM) exceed 
the prescribed norms. The Biochemical Oxygen Demand 
is considered as the pollution indicator for any river in 
the country. Out of total riverine length of approximately 
45,000 kms in our country, CPCB study Indicates that 
14% 0' Iverine length Is severely polluted with biochemical 
oxygen demand (BOD) more than 6 mg/liter, 19% is 
moderately polluted with BOD 3-6 mg/llter. In order to 
improve the water quality of the rivers, the Ministry is 
implementing the National River Conservation Plan by 
providing assistance to the State Governments. 

(e) The existing legal framework and policies, such 
as Air (Prevention & Control) Act 1980 & 1988, Water 
(Prevention & Control) Act 1974, Wildlife (Protection) Act 
1972, and National Environmental Policy 2006 and various 
programmes of the Government address the concerns 
regarding environmental degradation. 

AIDS Control Programme 

2757. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has received any 
complaints regarding misuse of the financial assistance 
provided the Union Govemment to KarnBtaka for the AIDS 
Control Programme in the State during the last two years; 

(b) if so, the details thereof; 

(c) whether any inquiry has been conducted in this 
regard; and 

(d) if so, the details thereof and the action taken by 
the Government theron? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) to (d) Does not arise. 

Review of the Functioning Atomic Power Plants 

2758. SHRI ANANTA NAYAK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has reviewed the 
performance of the Nuclear Power Plants in the country; 

(b) if so, the details thereof; 

(c) whether the Government has any proposal to set 
up Nuclear Power Plants during the Eleventh Plan; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) The performance of nuclear power plants in the 
country is reviewed periodically by the Government. The 
performance, both In terms of operation and safety, has 
been good and comparable to performance of nuclear 
power plants world over. 

(c) Yes, Sir. 

(d) XI plan proposals envisage commencement of 
work on eight indigenous Pressurised Heavy Water 
Reactors of 700 MWe each and ten Light Water Reactors 
of 1000 MWe each and above based on foreign co-
operation 

Introduction of E-Emlgratlon Facility 

2759. SHRI K.C. PALLANI SHAMY: Will the Minister 
of OVERSEAS INDIAN AFFAIRS" be pleased to state: 

(a) whether the people are facing a lot of difficulties 
due to lack of modern facilities in the emigration offices 
in the country; 
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(b) If so, whether the Govemment has any proposal 
to introduce 8-emigration to make the clearance proce88 
faster and easier; 

(c) if 80, the details thereof and the time by which 
the proposal is likely to come into effect; and 

(d) if not, the reasons therefore? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (c) To bring in greater 
transparency, efficiency and accountability in the emigration 
process, the Ministry has undertaken comprehensive 
computerization of all the 8 offices of Protector of 
Emigrants (POE). The on-line emigration processing has 
already started in 6 POE offices at Delhi, Chandigarh, 
Hyderabad, Thrluvanathapuram, Mumbai and Kolkata. The 
computerization in the remaining 2 offices at Kochl and 
Chennal is underway. 

(d) Does not arise. 

Shukla Commission Report on NE Region 

2760. DR. ARUN KUMAR SARMA: Will the Minister 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether the Government has reviewed the 
implementation of the Shukla Commission report on 
economic development of North East Region; 

(b) if so, the detaila thereof; sector-wise; 

(c) if not, the reasons therefor; and 

(d) the action taken for implementation of the 
recommendation? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION 
(SHRIMATI MANI SHANKAR AIYAR): (a) to (d) Following 
up on the Shukla Commission's recommendations dated 
7 March 1997, Government created a Central Resouces 
Pool called the 'Non-Lapsable Central Pool of Resources 
(NLCPR),. The unspent balances out of the mandatory 
minimum provision of 10% of the Gross Budgetary 
Support made by varous Central Ministries! Departments 
for the North Eastern Region (NER) are credited to 
NLCpR. The Ministry of Finance provide a Budgetary 
provision to the Ministry of Development of North Eastern 

Region (MDONER) through this Pool to creat 
infrastructure, including that for Basic Minimum Services, 
in the region. As on 30 September 2007, 859 projects in 
various sectors have been sanctioned. Their sector-wise 
allocation, in terms of cost, Is as follows: 

Sector No. of Cost 
Projects (Rs. In Crore) 

Agriculture & Allied 05 23.60 

Power 170 1324.81 

Roads & Bridges 266 1838.26 

Irrigation & Flood Controi 151 397.20 

Education 089 814.27 

Water Supply 069 704.61 

Health 037 465.54 

Miscellaneous 072 522.82 

Grand Total 859 6091.11 

It was £ubsequently decided in April, 2005 that a 
Vision 2020 document be prepared which would, inter-
alia, take into account the sector-wise findings of the 
decade old Shukla Commission and update them as also 
add new dimensions in the light of contemporary 
developments. The next ple~ry session of the North East 
Council, due to be held on 17-18 December 2007, will 
be considering the draft Vision 2020 document. 

Recommednatlons of NKC on 
Survey Outcome. 

2761. DR. M. JAGANNATH: 
DR. K.S. MANOJ: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the National Knowledge Commission 
(NKC) has submitted its findings and recommendations 
of the first every survey conducted by it; 

(b) If so, the salient features of the findings of the 
survey; 

(c) whether the Government has accepted the findings 
of the survey; and 
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(d) if SO, the action taken by the GoVernment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNLNG (SHRt M.V. AAJASEKHARAN): <a) to (d) The 
National Knowledge Commission (NKC) till November, 
2007 has submitted r~ommendations relating to: 

• Libraries 

• Translation 

• Language 

• Knowledge Network 

• Right to Education 

• Health Information Network 

• Portals (Water, Energy) 

• Vocational Education 

• Higher Education 

• Legal Education 

• Medical Education 

• Management Education 

• Open and Distance Education 

• Open Educational Courseware 

• National Science and Social Science Foundation 

• Intellectual Property Rights 

• Innovation 

• E-governance 

The recommendations are under examination. 

Promoting Various Sport DIsciplines 

2762. SHRI DALPAT SINGH PARSTE: 
SHRI REWATI RAMAN SINGH: 
SHRI BALASHOWRY VALLABHANENI: 
SHRI PRALHAD JOSHI: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whltther the Government proposes· to enquire into 
allegation of discriminatory treatments 9IVen· to the winning 
Cricket team and the Hockey team when they retumed 

to rndlaaft.rWrnnin~ tt$lntemational't5ompetttion Ir"';'elr 
respective games; 

(b) it so, the details thereof; and 

(c) the steps taken or proposed to be taken by the 
Government to promote and popularize other sports In 
the country? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The reception and 
other Incentives to winning cricket and hockey teams have 
been given by the National Sports Federations (NSFs) 
concerned. Government have had no role in this regard. 
However, Government gives Cash Awards to the medal 
winners of international events and their coaches a& 

incentives under Its scheme of 'Special Awa.rds to wi~ners 
in Int~rnatlonal Events and their Coaches' This Award is 
not applicable to cricketers. 

(c) The primary responsibility for the development 
and popularization of various sports disciplines vests in 
the NSFs concerned. Government supplements their 
efforts through financial assistance for holding nationall 
international events in India, participation of Indian sports-
personsiteams in International sports events abroad, 
training and arrangements for coaches, both Indian and 
foreign, procurement of equipment and consumables etc. 
as per agreed Long Term Development Plans. In addition, 
Government is also providing assistance to meritorious 
sportspersons for purchase of eqUipment, provision of 
scientific support and training and participation within the 
country and abroad, under the 'Scheme relating to Talent 
Search & Training' and through 'National Sports 
Development Fund'. 

No financial assistance is provided by the Government 
to thE! Board of Control for Cricket in India (BCCI) or any 
indi~dJal cricket player under these schemes. 

Study of ICRi~R 

~763. SHRI N. JANARDHANA REDDY; Will the 
MiniSter of HEALTH AND FAMILy WELFARE be pleased 

" , ....... 
to state:· 

(sf whether ttie' Indmrf COl.lnCJt for ReSearch and 
IntemaflOoat Econorriic Relations -(ICRiER) has, in a study, 
found that llizable number of blue collar workers in 
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compaRiei .,. more prone to acut. chronic dI ...... 
like AIDS and T8··...teport.d In the Times of India, 
dated September, 13, 2007; 

(b) H 80, the detail. thereof; 

(c) whether the Government has mad. any 
Independent ·stUdy to find out the reasons for thie malady; 
and 

(d) If so, ,the steps taken by the Govemment to 
control theae diseases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI. PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. In order to assess the 
impact of preventive health care on the Indian Industry, 
a survey of some of the best performing companies was 
undertaken during 2006 by the Indian Council for 
Research and International Economic Relations (ICRIER). 
The study obaerved lhat White collar workers were found 
to be more prone to streis and lifestyle related health 
conditions while the blue collar workers with low Income 
were more afflicted with Infectious diseases such as 
malaria, dlarrho.a, Influenza, Tuberculosis and HIV 
infection. Further, six percent of Blue-collared workers 
were reported to have, chronic infectious diseases such 
as Tuberculosis and HIV/AIOS In comparison to 1 % of 
senior level officers (White Collared). 

(c) and (d) Separate study covering the employees 
of industries has not been done. The Gov~r~ment of 
India is s~pporting. t/:le stat~ government f()r the co"trol 
of infectious diseases ". s~ch as tuberculosis, malaria. 
Healthy lifestyles are promoted through health educational 
programes. 

." 
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ConlJtructlonIReplac.ment of Bridge on NH 

2.764. SHRtP.C. GAOOtGOUOAR: Will the, tviinister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government has received 
proposals 'rom various State Government for construction! 
elevation and replacement of Bridges on National 
Highways; 

(b) if so, the details thereof, location-wis., state-wise; 

(c) whether the Union Government proposes to 
construct/replace the Bridge at Bennehalla and at Kerur 
vi/lage on NH·218 in Karnataka and Bailey Bridge at km. 
393/0 of NH-67 extention In Tamil Nadu; 

(d) if so, the details thereof; and 

(e) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. The details of 
the proposals received from various State Governments 
for construction and replacement of bridges on National 
Highways. Location-wise and State-wise are enclosed as 
statement. 

(c) to (e) There is no proposal for ,reconstruction of 
the bridge at Beonehalla in the State .. of Karnataka. The 
preparation of detailed project report (OPR) for the 
construction of new bridge at Km 1151600 on NH·218 
near K"rur village in the State of Karnataka. ,\l$ i,~ progress 
and the work for construction of. a new bridge at Km. 
3931000 of NH-67 extension in the State of Tamil Nadu 
has already commenced on 22.11.2007. 

St.tement 

SI.No State Details of proposals for new construction DelaOs of proposals for replacement. 

National Highway Location National Highway Location 
Number Number 

2 3 4 5 6 

1. Andhra Pradesh 16 Km 1351200 16 Km 190100 & 1911000 
J8 Km gs,I6OO & km 1221800 

202 Km 197/600 & Km 2011400 

2. Arun8cha1 Pradesh Nil Nil 

3. Assam Nil Nil 
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2 3 4 5 6 

4. Bihar Nil 288 Km 831000 & Km 44100 

30A Km 41818. 71066, 81149, 211957, W 
315 & 251013 

80 Km 1231000 & 1 S5.O)O 

82 Km 1101000, 114/000 143/000 & 
1451000 

104 Km 211100 231100 & Km 951000 

105 Km 51000, 71000, IWOO & 431000 

106 Km 1181000 

5. Delhi Nil Nil 

6. Chhattisgarh 217 Km 121200 43 Km 2701200 

200 Km 1781100 

7. Gujarat 8A Ext. Km e8/OO & Nil 
Km 781020 

8. Goa Nil Nil 

9. Haryana Nil Nil 

10 Himachal Pradesh Nil Nil 

11, Jammu & Kashmir NIl Nil 

12. Jharkhand 33 Km 130KlOO Nil 

13. Kamataka NIl 63 Km 288/400 

14. Karala 17 Km 1721100 Nil 

15. Madhya Pradesh Nil Nil 

16. Maharuhtra Nil 6 Km 3201600 

69 Km 71951J & KIn 18100 

17. Manlpur Nil Nil 

18. Meghalaya Nil 62 Km 1411800, 1421400, 1861500, & 
1791201J 

19. Mizoram Nil Nil 

20 Nagaland Nil Nil 

21. 0rIIaa Nil NI 

22. PoncIcherry 45A Km 180l000 Nil 

23. Punjab Nil NI 
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2 3 4 5 6 

24. Rajasthan 11A Km 49/000 & Nil 
Km 60lO0O 

15 Km 120l000 
116 Km 151000, 161000, 231000, 

311000, 32/000, 38JOOO & 391000 

25. 

26. 

27. 

28. 

29. 

30. 

Sikkim 

Tamil Nadu 

Tripura 

Uttarakhand 

Uttar Pradesh 

West Bengal 

{Tl'lInslBlionJ 

Banning of P ..... Natai Diagnostic TNt 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

2765. SHRI RAMDAS ATHAWALE: Wilt the Miniater 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(8) whether the Union Govemment has In compliance 
of the instant order of the Supreme Court of India, issued 
directives to all the States to ban pre-natal diagnostic 
test and to seize all those unregistered and unlicensed 
ultrasound machines being used In the clinics; and 

(b) if so, the details of the action taken by the 
Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Having regard, infer 8/i8, to the 
directions of the hon'ble Supreme Court of India in Writ 
Petition (Civil) No. 301 of 2000-CEHAT & Ors. Va. 001 
& Ors. The Pre-Natal Diagnostic Techniques (Regulation 
and Prevention of Misues) Act, 1994 and the Rules framed 
thereunder were amended as 'Pre-conception and Pre-
natal Diagnostic Techniques (Prohibition of Sex Selection) 
Act, 1994' (PC & PNDTAct, 1994) are Pre-Natal 
Diagnostic Techniques (Regulation and prevention of 
Misuse) Amendment Rules, 2003. 

4 
208 
209 
210 

76 
119 

60 

Nil 

Km 1121200 
Km 1231400 & 181/400 
Km 331200 
Km 1161800 

Nil 

Nil 

Km 3301200 
Km 931000 

Km 213/100 

In terms of the Amended Act and the Rules, sex-
selection is prohibted. Similarly, sale or hiring, etc., 
ultrasound machine or any other equipment capable of 
detecting sex of the foetus to any Genetic Counselling 
Centre, Clinic or Genetic Laboratory or any other person 
not registered under the Act is prohibited, vide Section 3, 
3A, 3B, 4, 5, and 6 of the Act and 3A of the Rules. 

Under Section 30 of the Act, Appropriate Authorities 
are empowered with powers of a Civil Court for search, 
seizure and sealing the machines, equlprnents and records 
of the violators of law including sealing of permises of 
the Genetic Counseling Centre, Genetic Clinic, Genetic 
Laboratory or any other place found flouting the norms 
and commlssioing of witnesses. It has been made 
mandatory to maintain proper records in respect of the 
use of ultrasound machines and other equipments capable 
of detection of sex of foetus and also in respect 01 tests 
and procedures that may lead to pre-conceptIOn selection 
of sex. 

Stringent punishments are prescribed in the Act as 
under so as to serve as a deterrent for mlnrmlslng 
violations of the Act, ~ Section 22 to 28 of the 
Act. 

• Imprisonment up to 3 years and fine up to 
As. 10,000. 



179 DECEMBER 5, 2007 180 

• For any subsequent offences, he/she may be 
imprisoned up to 5 years and fined up to Rs. 
50,000/ 100,000. 

• The name of the registered medical practitioner 
is reported by the Appropriate Authority to the 
State Medical Council concerned for taking 
necessary action including suspension of the 
registration if the charges are framed by the 
court and tiil the case is disposed off. 

As on 23.11.2007, there were 403 ongoing cases in 
the Courts/Police for various violations of the law. 132 
ultrasound machines were sealed and seized for violation 
of the law. Though most of the cases relate to non-
registration of the centre/clinic, 65 cases relate to 
detennlnatlon and disclosure of the sex of the foetus. 37 
cases have been filed against people who have given 
advertisement about facilities of pre-conception/pre-natal 
sex selection. State government are requested to take 
effective measure for speedy disposal of ongoing cases. 

(English} 

Sele of Fore.t Land 

2766. SHRI P.C. THOMAS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether cases of sale and plantations in forest 
land by private persons has come to notice of the 
Government; 

(b) If so, the details thereof, State-wise;· and 

(c) the action taken/proposed to be taken by the 
Govemment against the guilty persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (c) The Infonnation is being collected and will be 
laid on the Table of the House. 

Female Worker. In Coal Sector 

2767. SHRI MADAN LAL SHARMA: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of female wor1ters in coal sector as 
on 31-3-07, sector-wise, grade-wise; 

(b) whether the number of female workers has 
declined In the subsidiaries of Coal India limited; 

(c) if so, the details thereof during the last three 
years; 

(d) the corrective steps taken by the Government in 
this regard; 

(e) whether some companies have stopped employing 
female candidates on compassionate ground; 

(f) If so, the details thereof; and 

(g) the steps being taken by the Government to 
ensure to provide employment to such female candidates? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) A total of 29411 
female employees are employed in Coal India Limited 
and Its subsidiaries as on 31.3.2007. Category-wise 
company wise details of the strength of female employees 
are given in the statement enclosed. 

(b) and (c) The details of female wor1ters employed 
for last three years is given AS under. 

As on 

1.4.2007 

1.4.2006 

1.4.2005 

Total 
Manpower 

439343 

452287 

468450 

No. of female %of females 
employees 

29411 

29420 

29797 

in total 
manpower 

6.69 

6.50 

6.36 

It could be seen that there Is no reduction in the 
percentage of female employees over the total manpower 
during the above years. 

(d) Does not arise in view of reply to (b) & (c) 
above. 

(e) No, Sir. Employment o~ compassionate grounds 
Is being given as per the provisions of the National Coal 
Wage Agreement (NCWA) in operation. 

(f) and (g) Does not arise in view of reply to (e) 
above. 
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CIIltIgoty w1ss/compsny Slfflnglh of Ftlf1IIIls EmpIoytJt1S ss on 1.4.2007 (Provisions/) 

Categoly brat 
Coking 
Coal 

LimIIed 

Central 
CoeIIiekI 
Umiled 

western South MWnacii NoIthem Nor1h DhankIIli 
Coal 

Complex 

Coal 
Incia 

LimlIed 
(HOI 

Total 
CIL CoaIIieIds Ealtem CoaIfitkIs CoaIfieIda Eutem 

UmUd CoaIfiekII UmIted Urnhd CoeHIeIds 
Umiled UmIted 

Executive 

MonlhlylRelated 

DaMyIRalld 

PiecelRaIed 

Casual 

63 

1290 

3719 

3057 

86 

1299 

4088 

1263 

101 

859 

2695 

1535 

97 

91 73 

1073 917 

1830 2352 

87 127 

o o 
2 

184 

o 0 

BadIi 

Company Trainees 
(apprentices) 

267 

o 
53 

o 
22 

o 
60 

Total 8397 8902 5340 3103 3529 

[Trsnst.lionj 

ConlUm.r Price Index 

2768. SHRI RAJIV RANJAN SINGH MLALAN" 
SHRI RAMJI LAL SUMAN: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

<a) whether the Gov.mment has conducted any study 
regarding auesernent of Conaumer Pric. Index rate of 
59 ulban cent.... In the country during Jaunary to July, 
2007 as stated by the central Statistical Organisation; 

(b) If so, the details of the findings thereof; and 

28 

300 

620 

39 

o 
o 

988 

25 

191 

318 

o 
o 
o 
o 

534 

4 

92 

167 

o 
o 
o 
o 

263 

25 

65 

69 

o 
o 
o 
o 

158 

3 

13 

18 

o 
o 
o 
o 

34 

26 

128 

8 

o 
o 
o 
o 

182 

505 

6227 

15884 

6108 

97 

3 

587 

29411 

(c) its position In comparison to the National 
Wholesale Price Ind.x? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) and (b) The Central Statistical 
Organisation r.Ie.... monthly Consumer Price Index 
numbers for Urban Non-Manual Employeee [CPI (UNME)] 
on bu. 1984-85.100 In ntapect of 59 centres every 
month. CPI (UNME) numbers from January ot July 2007 
and percentage change In the Indices as compared to 
the corresponding month of the pntvloua year are glv.n 
in the enclosed .tat.menta I and II respectively. 

(c) The National Wholesale Price Index numbers on 
baH 1993-94-100 from January to July 2007 along with 
the percentage change in the Indicea .. compared to 
corresponding month of the previous year are given in 
the statement III enclosed. 

sr.temenl I 

SI.No 

1. 

2. 

Consul71t1r PrictI Intt.x Numbt1r for Utlmn Non-M.f1II8l EmpIo)IfHIIS ElMs 1!/8t1-85=100 

Centre 

2 

Hyderabad 

Kumool 

Jan 

3 

542 

503 

Feb 

4 

545 

493 

Mar 

5 

541 

489 

2007 
Apr 

6 

545 

492 

May 

7 

551 

497 

Jun 

8 

556 

501 

July 

9 

557 

507 



183 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

2 

Vijayawada 

Vlsakhapatnam 

Warangal 

Guwahatl 

Patna 

Muzzaffarpur 

Ranchl 

Ahmedabad 

Bhavnagar 

RaJkot 

Surat 

Rohtak 

Shimla 

Srinagar 

Jammu 

Bangalore 

Gulbarga 

Hubli 

Mangalore 

Trivandrum 

Callcut 

Bhopal 

Gwallor 

Indore 

Jabalpur 

Mumbal 

Aurangabad 

Nagpur 

Pune 

3 

546 

508 

528 

488 

463 

503 

498 

432 

475 

440 

428 

530 

499 

485 

489 

525 

490 

532 

520 

518 

454 

459 

539 

491 

451 

489 

563 

476 

521 
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4 

552 

511 

532 

492 

465 

505 

496 

435 

476 

456 

427 

531 

502 

488 

492 

528 

491 

531 

520 

515 

452 

460 

536 

492 

455 

489 

563 

474 

520 

5 

550 

509 

529 

493 

466 

511 

498 

435 

475 

456 

423 

534 

506 

496 

492 

527 

489 

527 

517 

512 

452 

461 

546 

490 

452 

490 

569 

473 

617 

6 

550 

510 

532 

496 

464 

511 

500 

436 

479 

454 

432 

535 

508 

497 

500 

527 

492 

530 

522 

516 

453 

462 

553 

491 

452 

491 

5n 

475 

531 

7 

550 

512 

539 

499 

461 

514 

503 

437 

482 

449 

435 

536 

510 

497 

498 

529 

493 

534 

524 

517 

453 

465 

549 

493 

453 

493 

579 

475 

533 

8 

554 

515 

547 

503 

463 

516 

509 

440 

489 

448 

440 

532 

508 

502 

499 

532 

501 

535 

525 

527 

455 

468 

553 

492 

457 

496 

578 

4n 
538 

9 

557 

523 

559 

507 

475 

520 

517 

448 

503 

459 

447 

539 

507 

510 

507 

541 

509 

545 

531 

536 

464 

480 

557 

504 

464 

502 

578 

485 

541 

184 
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32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

2 

Solapur 

Imphal 

ShUlong 

Kohima 

Cuttack 

Sambalpur 

Amrltsar 

Jalpur 

Ajmer 

Jodhpur 

Gangtok 

Channai 

Coimbatore 

Madurai 

Salem 

Tiruchirapalll 

Agartala 

Lucknow 

Agra 

Allahabad 

Kanpur 

Meerut 

KoJkata 

Asan801 

Kharagpur 

Siliguri 

Chandigarh 

Delhi 

AII·lndia 

AGRAHAYANA 14. 1929 (&tk.t) 

3 

459 

479 

514 

587 

489 

417 

408 

483 

516 

471 

513 

586 

590 

524 

527 

518 

570 

496 

496 

552 

453 

459 

444 

480 

495 

504 

649 

504 

4 

484 

477 

518 

588 

489 

417 

411 

485 

517 

472 

520 

588 

592 

525 

525 

518 

587 

469 

501 

553 

459 

462 

444 

481 

500 

506 

649 

506 

497 

5 

484 

474 

528 

591 

492 

415 

412 

491 

525 

476 

521 

585 

591 

526 

530 

518 

570 

471 

507 

554 

462 

464 

449 

484 

508 

510 

649 

508 

498 

6 

467 

477 

539 

594 

495 

419 

412 

495 

527 

478 

520 

590 

592 

529 

531 

521 

572 

473 

510 

557 

466 

467 

455 

485 

512 

511 

651 

510 

501 

7 

487 

477 

544 

598 

497 

421 

413 

494 

528 

476 

520 

595 

595 

532 

535 

523 

576 

476 

511 

559 

469 

471 

481 

491 

518 

511 

651 

511 

503 

8 

470 

484 

552 

602 

501 

424 

414 

493 

528 

474 

520 

599 

599 

539 

544 

628 

575 

481 

514 

580 

478 

474 

484 

498 

522 

516 

651 

513 

506 

9 

477 

497 

557 

609 

511 

431 

417 

605 

532 

487 

529 

605 

602 

540 

537 

627 

584 

491 

524 

572 

488 

479 

479 

508 

637 

522 

665 

518 

514 

186 
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Bmtem."t-II 

~ Percsnlllgtl chllngtl in CPI (UNME) lor Jllnullty..July 2007 over corrsspondlng month of 2006 

SI.No Centre Percentage change in 2007 over 2006 

Jan Feb Mar Apr May Jun July 

2 3 4 5 6 7 8 9 

1. Hyderabad 9.9 10.8 9.3 9.4 8.7 8.8 7.7 

2. Kurnool 8.6 8.6 7.2 7.2 5.5 5.3 7.4 

3. Vljayawada 4.2 6.0 5.8 5.8 4.2 4.5 4.5 

4. Visakhapatnam 6.9 8.0 7.8 7.4 7.1 6.2 7.2 

5. Warangal 8.6 9.9 9.3 9.7 8.7 9.2 10.0 

6. Guwahati 6.6 7.9 6.9 7.1 5.5 5.2 5.2 

7. Patna 9.7 9.9 9.4 8.9 7.2 5.9 8.4 

8. Muzzaffarpur 9.1 10.3 10.8 10.6 9.4 8.2 5.9 

9. Ranchi 9.7 8.5 9.0 8.5 7.5 6.5 6.2 

10. Ahmedabad 7.5 9.0 8.7 7.4 6.6 5.8 5.9 

11. Bhavnagar 8.9 8.9 9.4 9.1 8.3 6.1 9.6 

12. Rajkot 10.3 14.0 13.2 11.5 6.9 5.4 6.7 

13. Surat 9.7 8.9 7.1 8.3 7.7 7.3 6.9 

14. Rohtak 9.7 8.8 8.8 9.6 8.7 5.6 5.3 

15. Shimla 6.6 7.0 7.2 7.2 7.4 6.1 5.0 

16. Sri nagar 6.6 7.5 8.8 8.5 8.3 9.1 9.7 

17. Jammu 7.0 7.4 7.0 7.8 7.6 5.5 7.4 

18. Bangalore 7.1 8.2 7.8 6.7 6.0 5.8 6.9 

19. Gulbarga 7.2 7.7 7.5 7.9 6.5 7.3 7.8 

20. Hubli 6.0 6.0 5.4 5.4 4.5 3.9 6.7 

21. Mangalore 7.7 7.9 7.3 7.9 7.2 6.7 6.0 

22. Trivandrum 5.1 5.1 4.7 4.7 4.4 5.0 5.1 

23. Calicut 4.8 4.6 4.9 4.9 2.0 1.8 4.3 

24. Bhopal 8.0 7.0 7.0 6.0 5.0 3.3 3.9 

25. Gwalior 9.6 8.5 10.3 11.7 9.4 8.6 7.7 
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26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

2 

Indore 

Jabalpur 

Murnbai 

Aurangabad 

Nagpur 

Pune 

Solapur 

Imph" 

ShUlong 

Kohlma 

Cuttack 

Sambalpur 

Amrlt8ar 

Jalpur 

Ajmer 

Jodhpur 

Gangtok 

Chennal 

Coimbatore 

Madurai 

Salem 

Tiruchlrapalli 

Agartala 

Lucknow 

Agra 

Allahabad 

Kanpur 

Meerut 

Kolkata 
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7.4 

11.9 

7.9 

11.5 

7.9 

10.1 

6.5 

7.6 

7.3 

6.1 

8.4 

7.5 

5.7 

7.3 

8.6 

7.3 

6.7 

6.0 

8.3 

3.4 

5.6 

4.9 

6.9 

6.4 

6.9 

6.6 

7.9 

7.5 

8.5 

4 

6.0 

13.2 

7.7 

11.7 

7.0 

9.2 

8.7 

7.7 

8.6 

6.9 

8.2 

7.5 

6.2 

7.3 

8.2 

7.3 

8.3 

6.9 

8.6 

4.0 

5.8 

5.9 

7.2 

6.8 

7.5 

6.3 

9.0 

7.2 

6.7 

5 

5.4 

11.1 

7.7 

12.9 

7.0 

7.7 

9.2 

7.0 

10.9 

7.3 

8.6 

6.4 

6.2 

8.1 

9.4 

7.9 

8.8 

6.8 

9.0 

5.0 

7.3 

5.9 

6.9 

8.3 

8.8 

4.9 

7.9 

7.2 

7.2 

6 

5.6 

10.2 

7.2 

13.6 

6.0 

9.3 

8.4 

4.4 

12.1 

7.6 

9.0 

7.2 

6.9 

8.8 

8.7 

6.9 

7.9 

6.9 

8.4 

5.0 

6.6 

6.1 

6.7 

6.3 

9.0 

6.3 

9.6 

7.4 

7.8 

7 

4.9 

8.4 

6.7 

12.9 

5.1 

8.8 

6.4 

3.9 

12.4 

8.1 

8.3 

6.0 

6.2 

7.8 

7.5 

5.8 

7.0 

6.8 

7.6 

4.1 

6.7 

5.0 

6.9 

5.8 

8.3 

5.7 

9.1 

7.5 

7.7 

8 

2.9 

6.3 

6.0 

9.7 

3.2 

7.4 

8.3 

5.9 

12.9 

7.7 

8.0 

5.7 

6.6 

5.8 

6.5 

4.4 

5.5 

7.5 

8.3 

4.9 

7.1 

5.8 

3.8 

4.1 

6.2 

4.1 

8.4 

7.0 

7.2 

9 

6.1 

7.7 

6.6 

7.0 

4.1 

7.3 

7.9 

8.3 

13.9 

7.4 

7.8 

6.9 

6.6 

6.1 

6.0 

5.9 

6.7 

7.8 

7.9 

5.9 

6.1 

5.6 

4.1 

5.8 

7.2 

5.0 

9.2 

7.6 

9.4 
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2 3 4 

55. Asansol 3.4 3.7 

56. Kharagpur 8.1 9.6 

57. Siliguri 5.9 6.1 

58. Chandigarh 5.5 5.4 

59. Delhi 6.1 6.3 

AII·lndial 7.4 7.8 

WhoIssaM p~ 1nd9x (WPI) numbelS (s8 comrnotllliss) 
on bus 1993-94=100 snd psnxmfllgtl 
change 8S compslfJd to colTllSpOnding 

Year·2007 

Month 

January 

February 

March 

April 

May 

June 

July 

[English} 

month 01 pnilvious ytNIr. 

Wholesale Price 
Index (WPI) 

208.8 

208.9 

209.8 

211.5 

212.3 

212.3 

213.6 

Percentage 
Change 

6.4 

6.4 

6.6 

6.3 

5.5 

4.5 

4.7 

VI.lt of Thailand'. Prime Mlnl8ter to Indle 

2769. SHRI SUGRIB SINGH: Win the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government has held discussions 
with the Thailand's Prime Minister during his recent visit 
to Inaia; and 

(b) If so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS <SHRI 
PRANAB MUKHERJEE): <a) Yes. 

5 6 7 8 9 

4.1 2.8 2.5 3.6 4.5 

11.4 11.1 9.3 8.5 9.4 

6.3 6.5 6.2 6.8 7.4 

5.0 5.7 5.3 4.0 5.6 

5.6 6.0 5.8 3.8 4.6 

7.6 7.7 6.8 6.1 6.9 

(b) The Prime Minister of Thailand General Surayud 
Chulanont paid a State Visit to India from June 25·27, 
2007. He was accompanied by a 14·member official 
delegation that included the Thai Ministers of Foreign 
Affairs, Commerce and Energy. 

The two Prime Ministers discussed proposals for 
enhancing bilateral trade and investment, defence and 
security ties, connectivity and cultural cooperation. 

Two agreements were signed during the visit Including 
an MoU on Enhanced Cooperation In the Field of 
Renewable Energy and an Executive Progr.amme on 
Cultural Exchange for the years 2007·2009. A Joint Press 
Statement enclosed was released at the end of the visit 
on June 26, 2007. 

The State visit of the Prime Minister of Thailand to 
India in June 2007 helped maintain the momentum of 
bHateral ties. Both sides reiterated their strong commitment 
to engaging with each other and to utilise all available 
opportunities for mutual benefit. 

1. His Excellency General Surayud Chulanont 
(Ret.), the Prime Minister of Thailand paid a 
State Visit to India from 25-27 June 2007. The 
Prime Minister of Thailand was accompanied by 
the Minister of Foreign Affairs, the Minister of 
Commerce and the Minister of Energy during 
his visit to India. 

2. During the visit, he held bilateral talks with Prime 
Minister Dr. Manmohan Singh, the Prime Minister 
of the Republic of India, on 26 June 2007 who 
hosted a banquet in honour of the visiting 
dignitary on the same day. The Minister of 
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External Affairs, the Minister of Commerce and 
Industry and the Minister of State for New and 
Renewable Energy called on the Prime Minister 
of Thailand on June 26, 2007. The Leader of 
the Opposition, Lok Sabha will call on the Prime 
Minister of Thailand on June 27, 2007. The 
Prime Minister of Thailand also addressed a 
Business Summit hosted by the CII, FICCI and 
the ASSOCHAM on 26 June 2007. 

3. On 26 June 2007, the Prime Minister of the 
Kingdom of Thailand called on the President of 
the Republic of India. 

4. On 27 June 2007, the Prime Minister of Thailand 
will visit Varanasi and Samath. 

5. During the visit of the Prime Minister of the 
Kingdom of Thailand two important Agreements 
were signed in the presence of the two Prime 
Ministers, namely the Memorandum of 
Understanding on Enhanced Cooperation in the 
Field of Renewable Energy and Cultural 
Exchange Programme. 

6. During their discussions, the two Prime Ministers, 
expressed satisfaction at the progress achieved 
in bilateral relations. They acknowledged that 
relations between the two countries which were 
based on age old historical, civillzational and 
cultural links had evolved beyond traditional 
areas of culture and commercial interaction to 
cooperation in all key areas, namely security, 
defence, civil aviation, science and technology, 
greater people to people interaction and a 
movement towards free trade. They emphasized 
the importance of utilizing and expanding the 
existing bilateral institutional frameworks to 
diversify and deepen the relationship between 
the two countries. 

7. The two Prime Minister expressed satisfaction 
that the bilateral trade volume between the two 
countries had orossed the US$ 3 billion mark 
with the implementation of the Early Harvest 
Scheme of the India-Thailand FT A. They 
expressed confidence that negotiations on the 
Free Trade Agreement would conclude at the 
earliest during the current year. They were also 
convinced that the target of US$ 4 biUion bilateral 
trade volume by the end of 2007 was 
achievable. 

8. Both Prime Minister expressed satisfaction with 
the growing cooperation between the two 
countries in the area of defence and security. 
In this context, they acknowledged with 
appreciation the good work that was being done 
by the Joint Working Group on Security 
Cooperation. They also encouraged the 
concerned authorities to expedite negotiations of 
pending defence and security related Agreements 
and Memorandums of Understanding with a view 
to achieving their early conclUSion and 
implementation. Recognizing that terrorism 
constitutes one of the most serious threats to 
international peace and security, the two leaders 
condemmned terrorism in all Its forms and 
manifestations as criminal and unJustifiable, 
Irrespectlve of the motives. They resolved to 
strengthen bilateral cooperation to combat 
terrorism and to coordinate measures in a 
comprehensive and sustained manner. 

9. The two Prime Ministers also discussed other 
promiSing areas of enhanced cooperation. In this 
context, they agreed to Intensify efforts to further 
strengthen civil aviation cooperation. They 
encouraged concerned authorities and the private 
sector to look Into possible methods of fisheries 
cooperation in accordance with domestic rules 
and regulations. 

10. The two Plme Ministers agreed that relations 
between the two countries are poised and ready 
for a new level enhanced partnership. Thailand's 
Look West' policy and India's 'Look East' policy 
had become a perfect complement to one 
another and the relations between the two 
countries had grown both bilaterally and in the 
context of enhanced interaction with and within 
regional frameworks such as the ASEAN, ARF, 
BIMSTEC, MGC, ACD and the East ASia 
Summit. 

11. The Indian Prime Minister expressed appreciation 
for the efforts made by the Royal Thai 
Government in response to the invitation of the 
Government of India to seek to develop closer 
economic and societal ties with the Northeastern 
States of India. In this context, the visit of the 
Minister of Commerce of Thailand to New Deihl 
to partiCipate in the 3rd Northeast Business 
Summit and his visit to the Northeastern states 
of India from June 21-24, 2007 was referred to 
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in the discussions between the two Prime 
Ministers. 

12. The Prime Minister of India announced a 
contribution of Baht 10 million towards the 
construction budget of the new building of the 
Sanskrit Studies Centre In the Silpakorn 
University in Aangkok. The Sanskrit Studies 
Centre of the University has made significant 
contributions to the study of Sanskrit, Indian 
culture and historical and cultural links between 
India and Thailand. In this regard, the Prime 
Minister of Thailand noted with appreciation the 
aforementioned contribution from the Govemment 
of India which is a testament to the significant 
and valuable historical and cultural ites between 
the two countries. 

13. The State Visit of the Prime Minister of Thailand 
took place during the 60th anniversary of the 
establishment of diplomatic relations between 
India and Thailand and was symbolic of the 
importance that both countries attached to their 
close and cordial relations with each other. The 
two countries will be organizing a series of 
events as part of the celebrations to mark the 
60th anniversary year. 

14. The Prime Minister of Thailand expressed his 
appreciation to the Prime Minister of India for 
the warm welcome and gracious hospitality 
extended to him and members of his delegation 
and for all the excellent arrangements ma,de for 
this State Visit. 

New Delhi 
26 June 2007. 

Achievements of National Knowledge Commission 

2770. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI G.M. SIDDESWARA: 

Will the PRIME MINISTER be pleased to state: 

(a) the achievements of the National Knowledge 
Commission during the last three years; 

(b) the allocations made during the said period till 
date; and 

(c) the manner in which the Commission has helped 
in spreading knowledge across the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M V. RAJASEKHARAN):(a) The 
National Knowledge Commission (NKC) has submitted till 
November 2007, recommendationa relating to the 
following: Libraries, Translation, Language, Knowledge 
Network, Right to Education, Health Information Network, 
Portals (Water Energy), Vocational Education, Higher 
Edcuation, Legal Education Medical Education, 
Management Education, Open and Distance Education, 
Open Educational Courseware, National Science and 
Social Science Foundation, Intellectual Property Rights, 
Innovation, E-govemance. 

(b) During the past three years, Rs. 105.57 crore 
has been allocated for the National Knowledge 
Commission. 

(c) The role of the National Knowledge Commission 
Is not to spread knowledge in the country. 

Physiotherapy and Occupational 
Therapy Graduate. 

2771. SHRI VIJOY KRISHNA: Will the Minister of 
HE~LTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is contemplating to 
introduce a bill in respect of physiotherapy and 
occupational therapy graduates; 

(b) If 80, the details thereof; 

(c) whether the Government proposes to treat PT 
and OT graduates at par with NIBBS graduates; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes Sir, Ministry of Health & Family 
Welfare will be Introducing the Paramedical and 
Physiotherapy Central Council Bill, 2007 during the current 
session of Parliament for coordinated development In the 
education of paramedical and physiotherapy with a view 
to regulating and maintaining standards of such education, 
maintenance of Register of Paramedic. and 
Physiotherapists. 

(c) and (d) As per the Bill there is no such provision 
to grade PT and OT graduates with respect to graduates 
of other streams. 
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De-contamlnatlon Kit by BARe 

2n2. SHRI BRAJA KISHORE TRIPATHY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Bhabha Atomic Research Centre 
(BARe) has designed and developed a portable personnel 
de-contamination kit; 

(b) if so, the details in this regard; 

(c) whether this kit has been designed for the use of 
the general public; and 

(d) if so, the locations in the country where the said 
kit is likely to be available? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) The Portable Personnel Decontamination Kit 
(PPDK) is designed for removal of external contamination 
of people affected In case of any nuclear/radiological 
emergency. Its tubular structure can be Inflated/deflated 
within 20 minutes by 4 persons. It is equipped with 
batteries" inverters and pumps to work even in the 
absence' of electrical supply. It requires water supply that 
will be provided by first responders (such as fire brigade). 
The whole PPDK gets packed and can be transported in 
eight rucksacks. Total weight of the packages is 150 kg. 

(c) Yes, Sir. The PPDK is designed to be portable 
for providing basic decontamination services In public 
domain. 

(d) Currently, one such system is available with BARC 
and is under evaluation by user agencies. Subsequently 
more units will be kept at selected locations for 
deployment, as needed. 

Genetically Modified Organisms 

2n3. SHRI K.S. RAO: Win the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a> whether the Government has notified guidelines 
for according approval for marketing of processed food 
containing Genetically Modified Organisms (GMOS); 

(b) if so, the details thereof and the reasons therefor; 

(c) whether any study/research has been conducted 
on the impact of the processed food containing GMOs 
on the health of humans before the Issue of said 
notification; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) A draft notification for labelling of 
Genetically Modified Foodslingredients under PFA Rules, 
1965 was published vide GSR no. 152 (E) dated 10.3.06 
for Inviting objections & suggestions from the public within 
60 days from the date of Its publication In the gazette of 
Government of India. Since the draft rules could not be 
finalized, the provisions to regulate Genetically Modifield 
Foods have been made under the Food Safety & 
Standards Act. 2006 and would be taken up by the Food 
Safety Authority. which is under process of constitution. 

(c) and (d) Does not arise. 

Cadaveric Transplantation. 

2n4. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Cadaveric transplantations are being 
conducted in the country; 

(b) if so, the details thereof; and 

(c) the percentage of Cadaveric transplants conducted 
in the country in comparison to other developed countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Section 3 (5) of Transplantation 
of Human Organs Act, 1994 (No. 42 of 1994) provides 
for removal of human organs from the body of a deceased 
person and Section 5 (1) provides for removal of organs 
from a dead body lying in the hospital or prison and not 
claimed by any of the near relatives of he deceased 
person within 48 hours from the time of the death of the 
concerned person. 

Health being a state subject, it is for the state 
Govemment to provide health care service. 
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(c) Such detai" are not maintained in the Ministry of 
Health and Family Welfare. 

Allocation of Funds for Sports 
during Eleventh Plan 

2775. SHRI SUGRIB SINGH: 
SHRI BALASHOWRY VALLABHANENI: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(8) the total amount allocated by the Govemment for 
the development of sports during the Eleventh Ave Year 
Plan; 

(b) the details of ultra modem facilities available for 
sports persons for their training for Intemational events 
including Commonwealth Games in Delhi in '2010; and 

(c) the details of the new stadia being built across 
the country in this regard, especially in the NCT? 

THE MINISTER OF PANCHAYATI. RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (a) The Planning Commission 
has communicated a tentative outlay of Rs. 4,237 erore 
for the development of sports in the country during the 
Eleventh Five Year Plan. 

(b) The following five stadia under the Sports Authority 
of India are being upgraded to intemational standards for 
the Commonwealth Games to be held in Delhi in 2010:-

(i) Jawaharlal Nehru Stadium 

(ii) Major Dhyan Chand National Stadium 

(iii) Indira Gandhi Stadium Complex 

(iv) Dr. Syama Prasad MookherJee Swimming Pool. 

(v) Dr. Karoi Singh Shooting Ranges. 

(c) There is no proposal at pr!tsent for the 
construction of new stadia for the Commonwealth Games, 
2010. 

UN Convention Against Corruption 

2776. SHRI M. SHIVANNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether India -has signed the United Nations 
Convention against corruption; 

(b) if so, the salient features of the convention; 

(c) the time by which the Government is likely to 
ratify the same; 

(d) whether the inter-ministerial Joint Working Group, 
which was constituted for addressing all relevant issues 
in this regard, has given its suggestions; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
J\ND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
<a> to (e) India has signed the United Nations Convention 
against Corruption on 9th December, 2005. 

The Convention prescribes a series of measures for 
preventing corruption and mandates the parties to consider 
criminalizing certain conducts in their domestic law such 
as bribery of national public officials. foreign public oHioiaIs 
and officials of public international organizations; 
embezzlement etc. By a public official. abuse of functions 
by public offiCials, bribery and embezzlement of property 
in the private sector, laundering of proceeds of crime, 
obstruction of justice, and participation in an offence 
established in accordance with the Convention etc. The 
Convention also mandates the parties to provide for 
sanction against the commission of offences established 
under the Convention, appropriate prosecution and 
adjudication measure, confiscation of the proceeds of 
crime; measures In accordance with its domestic legal 
system for the protection of withness. experts, victims 
and reporting persons. measure for addressing the 
consequences of corruption, compensation for damage. 
The Convention also requires cooperation between 
national authorities and private sector in investigation and 
prosecution of offences, and mechanism to overcome 
obstacles of bank secrecy laws. iThe Convention also 
mandates the parties for prevention and detection of 
transfers of proceeds of crime, mechanisms for recovery 
of property through international cooperation in 
confiscation, retum and disposal of assets and establishing 
financial intelligence units to monitor suspicious financial 
transaction. The Convention also provides for extensive 
international cooperation. 
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India Is amongat the countries who have signed the 
United Nations Convention against Corruption but have 
not yet ratified the same. No fixed time frame has been 
prescribed for ratification of the convention. 

The Joint Working Group has examined various 
provleions of the Convention, which may not be covered 
under various laws in force in order to confirm whether 
the existing laws already in place adequately meet the 
requirementl, which may have to be met by a State 
Party after it deoIdes to ratify the Convention. On the 
baels of discussions in the Joint Working Group, the 
concemed MlnistrieslOepartments have been requested 
to examine the provisions of the laws administered by 
them in detail so as to see whether requirements under 
UN Convention against Corruption are already covered 
or any amendments would be required. 

{TrBnsMlIonj 

Hindi a. an UN OffIcial Language 

27n. SHRI BHUVANESHWAR PRASAD MEHTA: Win 
the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the effective measures taken or proposed to be 
taken to make Hindi as an official language of the United 
Nations Organisation; 

(b) whether the permanent Secretariat of the Vishwa 
Hindi Sammelan and the Hindi Secretariat located at 
Mauritius have started their work in this regard; 

(c) If so, the details thereof; and 

(d) the efforts made or proposed to be made to use 
Hindi in the Indian embassies abroad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) A high 
level Committee under the Chairmanship of ExtemaI Affairs 
Minister was constlMed on 26th February, 2003 followed 
by a sub-Committee under the chairmanship of Miniater 
of State for Extemal Affairs in August. 2003 and a core-
group headed by the Additional Secretary (Administration) 
in the Ministry of External Affairs In September, 2003 to 
look into this maner and take necessary measures. An 
Advocacy Paper to present the Indian case with regard 
to introducing Hindi in the UN was prepared. The 
procedure for genlng any language recognised as one of 
the Official Languages of the UN Involves obtaining 

approval of the General Assembly to amend Rule-51 of 
the Rules of Procedure. Such a proposal has to be 
approved by more than half of the members of the 
General As8embly. In addition, recogni8lng any expenditure 
of the UN neoeeaitating an enhanced contribution by every 
member country, which is why many members remain 
reluctant to support such a propoaal. 

(b) and (c) A meeting of the Executive Board of the 
Secretariat was held In Mauritius on 24-25 May 2007. 
The Secretariat will start functioning formally only after 
the Budget of the Secretariat is approved by the 
Governing Council. The Secretariat would be responsible 
for organising World Hindi Conferences. There is no 
separate Secretariat for World Hindi Conference. 

(d) Indian Embassies/High Commissions abroad make 
use of Hindi in their official work to the extent possible, 
given the fact that they have to deal mostly with the 
local governments. Hindi i8 generally used during 
interaction with people of Indian community. Indian 
Missions abroad also organise Hindi related activities from 
time to time in association with local educational 
institutions and voluntary organisations. In addition, they 
also celebrate Hindi Dlwas on 14th September and Word 
Hindi Day on 10th January every year. 

Ar .. nlc Pollution 01 ...... 

2778. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state; 

(a) whether there has been a repid Increase in the 
diseases caused by arsenic pollution in the country, 
particularly in the tribal and backward areas of the country; 

(b) if so, the details thereof and the reasons therefor; 

(c) the concrete measures taken by the Union 
Government to check the dlseaaes caused by arsenic 
pollution including the measures taken with foreign 
assistance, if any, received In this regard; 

(d) whether the State Govemment had requested the 
Union Government to allocate funds for the above 
purpose; 

(e) if so, the details thereof; and 

(f) the action taken by the Union Government in this 
regard Including the funds provided to the State 
Govemment during the last three years, State-wise? 
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THE MINISTEA OF HEALTH AND FAMILY WELFAAE 
(DR. ANBUMANI AAMADOSS): (a) to (f) Incidents of 
arsenic contamination of groundwater are increasingly 
coming to light due to Increased awareness and 
investigation. The cause of arsenic contamination is 
geogenlc only. Arsenic contamination has been reported 
from West Bengal, Chhattlagam, Jharkhand, Bihar, Uttar 
Pradesh and Assam. The year-wise details alongwith the 
names of affected districts are enclosed as statement. 
Prolonged use of arsenic contaminated water for drinking 
causes diseases like arsenicosls, dermatosis, keratosis, 
conjuctlvities, bronchitis and gastro enteritis etc. Measures 

have been taken by the State Govemment for diagnosis 
and treatment of patients affected by such diseases. 

Drinking water supply Is a State subject and the 
Central Govemment Is providing technical and financial 
assiatance under Accelerated Rural Water Supply 
Programme. 15% of these funds allotted to State 
Government under the programme are specifically 
earmarked for tackling water quality problems. Since 1998, 
the State Government of West Bengal has reported 
sanction of 10 SUb-mission projects at the cost of Rs. 
4479.49 lakh with Central share of As. 33598.62 lakh. 

Statament 

Dstllils of incldtmts of IIl'SlN1ic contllmination, )l6ar-wiS6 in thtI counfty 

S.No 

1. 

2. 

3. 

4. 

5. 

6. 

Name of the State Year of the Incident 

West Bengal 1983+ 

Chhattisgam 1998+ 

Bihar 2002+ 

Jharkhand 2002+ 

Assam 2004+ 

Uttar Pradesh 2004+ 

Damage to the Hou.. of Indian High 
Commissioner In Islamabad 

2n9. SHAI PANKAJ CHOWOHAAY: Will the Minister 
of EXTr:ANAL AFFAIAS be pleased to state: 

District moat affected No. of Blocks affected 

Murshidabad 19 

Nadia 17 

North 24 Paraganas 19 

South 24 Paraganas 9 

Maida 7 

Burdwan 5 

Howrah 2 

Hooghly 

Aajnandgaon 3 

Bhojpur, Buxar NA 

Patna, Chhapra, 

Vaishali 

Sahebgunje 

Karimgunje, NA 
Hallakhandl, Dhemajl 

Ballia 3 

(a) whether the house of the Indian High Commission 
In Islamabad was broken Into recently; 

(b) if so, the details thereof; 



205 Wdthrn AnsWflfS AGRAHAYANA 14, 1929 (Ssks) 206 

(c) whether the Govemment of India has lodged any 
protest in this regard; and 

(d) if so, the reaction of the Pakistan Govemment 
thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) The Residence of the 
High Commissioner of India in Islamabad was broken 
into on the night of 12 November 2007. A strong protest 
has been lodged with the Govemment of Pakistan in 
Islamabad and with the High Commission of Pakistan in 
New Deihl. The Govemment of Pakistan have said that 
the matter Is being investigated. 

[English} 

UN Report on Health and Family Welfare 

2780. SHRI ASADUDDIN OWAISI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the recently released reports of the United 
Nations and the Asian Development Bank have pointed 
out that India has lagged behind in meeting some of the 
Millennium Development Goals (MDGs) Identified in 2002, 
especially in the health and family welfare field; 

(b) If so, the details thereof; 

(c) whether the spending by the Union and the State 
Govemment on health sector account for just 1.37 percent 
of the GDP; 

(d) if so, the reasons therefore; and 

(8) the remedial steps taken or proposed to be taken 
by the Govemment in this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) Yes, Sir. The 
Report has Indicated that India is lagging behind in 
achieving the Millennium Development Goals respect of 
child mortality and maternal mortality. In the case of child 
mortality, the Report has stated that India has 1.9 million 
children dying annually before reaching the age of 5 and 
in the case of maternal mortality has shown an MMR of 
540 per lakh live births as of 2000. In respect of child 
mortality, as per official estimates released by Registrar 
General of India (RGI), the child Mortality Rate (CMR) is 
17.3 per 1000 live births. Data in respect of MMR given 

in the Report Is dated. As per the RGI e8tlmates, 
according to SRS 2006, MMR was at a level of 301 per 
lakh live births during 2001-03. 

(c) to (e) Public spending on health as a percentage 
of GOP is in the vicinity of 1 % However, if public 
expenditure is taken In respect of health and other 80cial 
determinants including Inter-alia drinking water and 
nutrition, public expenditure constitutes 1.39% of GDP 
according to the Economic Survey 2006-07. The National 
Common Minimum Programme has mandated that the 
Govemment will raise public spending on health to alleest 
2-3% of GDP over the next five years with focus on 
primary healthcare. The strategy being adopted in the 
11th Plan is likely to be enhance the levels of public 
health spending as a % of GDP. This strategy aims at 
promoting comprehensive primary healthcare under the 
National Rural Health MiSSion, develop tertiary healthcare 
facilities under Pradhan Mantri Swasthya Suraksha Yojana 
(PMSSY) and concrete measures to arrest HIV/AIDS and 
other communicable and life style diseases. 

Delay In East-Weet Corridor ProJect 

2781. SHRI ADHIR CHOWDHURY: 
SHRI NAVEEN JINDAL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether there has been considerable delay in 
the implementation of East-West Corridor Project as 
reported In Ollinlk JlI{lflIn dated September 23, 2007; 

(b) If so, the present status of the said Corridor 
Project, State-wise, alongwlth the Stretch-wise length 
approved and completed till date; 

(c) whether the delay In the project has resulted in 
cost escalation; 

(d) if so, the details thereof alongwith the funds 
allocated and spent on the project till date; and 

(e) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) The status of projects 
implementation under East-West Corridor alongwith dates 
of completion/anticipated dates of completion, Is given in 
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statement enclosed. The East-West Corridor Ie Ukely to only after completion of the project. The cumulative 
be substantially completed by 2009 excepting few projects expenditure on the projects as on 31st October, 2007 Is 
which may be completed In 2010. given in the enclosed statement J. 

(c) and (d) In view of the prOvision of cost escalation (e) The steps taken for early completion of the project 
clause In the contracts, the cost of construction may 
Increase and final cost of construction can be ... 88eed are given In the enclosed statement II. 

SNtement I 

OtIf.ils of E.st-WtJSf Corridor (Stsf6-wise) 

(As on 31 at October, 2007) 

SI.No Contract NH No Total Length Compl. Project Cum. Present status 
length Comp. Antici. Cost exp 
(Jan) (km) Compl. (Rs in (Rs. 

Date crore) In CfOf8) 

2 3 4 5 6 7 8 9 

stale-Assam 

1. SIchar·UdaIband 54 32.20 0.00 Dec-2OO8 154.57 47.19 Under ImpIemeIUtion 

2. Udarband to HnIgIjo 54 31.00 0.00 155 BaIne for aWlld 

3. HaIwlgejo to MaIbang 54 26.00 0.00 ~2009 212 22.34 Under implemellIItiorl 

4. Hatangajo 10 MaIbang 54 24.00 0.00 JuI·2009 196 19.99 Under ImpIemenIaIion 

5. HnIgajo to MIibIng 54 16.00 0.00 Fab-2009 280 49.02 Under Implemantation 

6. MIIbeng to L1rndiI1g 54 21.00 0.00 Apr-2009 200 14.1 Under mpIamenIIIIon 

7. MIibang to lIInIiIg 54 23.00 0.00 Nov-2008 167.64 13.13 Under ImpIamenIatIon 

8. Maibang to lIInditg 54 ·28.00 0.00 Apr·2009 199.81 4.18 Under Implementation 

9. Maibq to LIIIIditg 54 15.00 0.00 Nov-2OO8 155.04 12.76 Under ImpI8menIIIIon 

10. UrncIng to Daboka 54 18.50 0.00 130 3.88 Under iInpIameIUtIon 

11. Lanka to Daboka 54 24.00 0.00 Dec-2008 225 20.24 Under lmpIemenIation 

12. DIbIja to Nagaon 36 30.50 0.00 [)ec.2008 225 21.47 Under JmpementaIIon 

13. Nagaon bypaaa 37 23.00 0.00 [)ec.2OO8 230 63.08 ~~ 

14. Nageon to DtIannaJI 37 25.00 0.00 Dec-2008 264.72 9.83 Under IrnpIamerUIion 

15. 0hnntuI to SonapII 37 25.00 0.00 1»2008 200 31.88 , lbIer IqIIamariIIion 

18. ~ to Sor\apIw 37 22.00 0.00 [)eo._ teO 19.67 Under ImpIameftIIian 

17. SonIpIr to GuwahaIi 37 19.00 0.00 Qeo.2OO8 245 76.76 Under JmpIemenIation 
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2 3 4 5 8 7 8 9 

18. GUWIhIIi ~ 37 8.00 8.00 Dec-2003 54.87 85.34 4 lined 

19. Guwft(I .",.. 37 10.50 10.50 JIII.2OO4 63.89 71.07 Had 

20. BII/ImtII*I BIIdge 31 5.00 0.00 Apr-2010 217.81 12.84 Under ImplemelIIaIlon 

21. GuwfttI toNllberi 31 28.00 0.00 Deo-2008 175.96 22.31 lhtIr lmpIamenIation 

22. GuwIhIIi 10 NIIbari 31 m.oo 0.00 Dec-2008 198.18 20.96 Under Implementation 

23. NaIbari to BIjnI 31 25.00 0.00 Dec-2008 22S 38.97 Under knpIamentaIion 

24. NIIbIrI toBljni 31 27.30 0.00 Dec-2008 208 13.77 Under /mpllmenlation 

25. Naibarl to Bijni 31 30.00 0.00 Deo-2008 200 25.75 Undar ImpI8menIIIion 

26. NIIbIrI to 8ijni 31 21.50 0.00 Dec-2008 142 17.41 Under ImpIImInIation 

27. 8ijini to ~ BonIer 31C 33.00 0.00 Dec-2008 237.8 32.43 Under~ 

28. Bijini to AIIInitIB BonIer 31C 30.00 0.00 Dec-2008 195 28.18 Under~ 

29. Bijni to AIIfIrVWB Border 31C 30.00 0.00 1»2008 230 33.79 Under IrnpIemerUIion 

SfIIe.Bihar 

1. PulMa-GayakoIa 31 15.15 13.30 Dec-2OO7 82.88 78.29 Under """""ntalion 

2. PlJnea.Gayakola 31 28.00 5.00 MIr-2008 205.73 180.45 Under ImpIenIeIUIion 

3. Pumea·F-" 57 41.00 10.00 Aut2008 278 123.48 UndIr~ 

4. fUnla-FaIbIIgaJ1 57 38.00 0.00 Aug-2OO8 310 120.2 Under /mpIImerUIion 

5. foItleagartSImr 57 40.00 0.00 Dec-2008 332.84 88.19 Under ImpIemenlation 

6. Sinnhi 10 Ring build (niuing lilt) 57 15.00 0.00 Dec-2OO8 100.5 37.37 Under ImpIemerUIion 

7. Koai BridgI including l/IPIOaches 57 10.00 0.00 Mer·2010 418.04 81.78 UndIr Implemerution 
and Guide Bond & All Bond 

8. Ring IuIds to .... harpur 57 45.00 0.00 Dec-2008 340 41.47 Under ImpIementIIion 

9. .lhar;lalpur to DaItIanga 57 40.00 0.00 Dec-2OO8 340 19.87 Under ImpIemenIItion 

10. Oalbanga to MumllaJpur 57 40.00 0.00 Dec-2OO8 305 21.78 Under IqJIemerdation 

11. Darbanga to t.Wafarpw 57 30.00 0.00 Dec-2008 291.8 93.34 Under Implementation 

12. MuzzaIIIpur to Mehai 28 40.00 0.00 Mer·_ 275 56.95 Under ImpIemerUlion 

13. Mehsi to Kotwa 28 40.00 0.00 Mar-2009 238 54 Under ltnpIenIenaIion 

14. Ko1wa to Dawapur 28 38.00 0.00 Mar.2CJ09 240 49.87 Under Implemenlation 

15. IleewIpIJ to UPIBiIIr BonIer 28 41.09 0.00 Mar·2009 300 83.86 Under ImpIemerUIiOn 
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2 3 5 6 7 8 9 

StaIe~ 

1. Abu Road Della Seeton 14 10.00 10.00 Apr-2001 18.39 22.93 4 laned 

2. PaIIqu-o.a 14 22.70 22.70 Feb-2003 53.73 57.79 4 Laned 

3. Deesato~ 14 85.40 71.SO Mar-2008 479.74 319.1 liIder IIIIpIemIration 

4. ~ to GIgocIIIf 15 106.20 97.00 Nov-2007 410.24 303.71 Under ImpIemeIUtion 

5. GegocIw to GarlmOll 15.8A 90.30 62.00 Jun-2008 479.54 253 Under ImpiemelUtion 

8. Gnnort to BImncIIt SA 71.40 53.00 .lIIl-2008 380.7 224.11 Under IqIIemenIIIion 

7. BImnaborr-Rljkot 88 31.00 31.00 4 I.InecI 

8. ~&GondII. 8B 36.00 32.00 Mer-2008 388.09 322.44 Under Implementation 

9. RIjkot-AIIda 88 15.00 15.00 Haned 

10. Ribda to GandaI II8CIian 88 17.00 17.00 0cI-2002 40.44 42.43 4 Laned 

11. JeIpur 10 BhiIadi 88 64.SO 35.00 Jun-2008 SOB.5 227.28 Under Implementation 

12. BtiIadi to POIbandar 88 SO.SO SO.50 May-2007 276.07 206.08 4 Laned 

13. ~r to Swaroopprt (~ 14 76.00 0.00 Mer-2009 498 75.16 Under ImpIerner'ation 
42 kin & ~raI -34 Km) 
Gl41111 (34) RajasIhIn (42) 

Stllt-Macllya Pradeah 

1. JInI.SIivpII' 25 35.00 0.00 Jun-2008 213.69 95.2 Under IInpIImardation 

2. ~ 8ypIIa & I4Jlo MPIRJ Border 25.76 53.00 25.00 Feb-2008 360.34 236.92 Under ImpIImentation 

S1att-RajIIIhIn 

1. lUMP BonIer to Kola 76 70.00 39.00 Mar-2008 349.59 194,41 Under~ 

2. R.UMP Border to Kota 76 59.85 26.00 Dec·2008 430.21 186.99 Under ImpIemerdIIIon 

3. lUMP Border 10 Kola 76 43.15 10.00 Dec-2008 359.43 107.16 Under~ 

4. Kota 8ypIa 76 25.00 0.00 Jun-2009 2SO.39 35.24 Under ImpIImeraIIon 

5. ChImbaI Bridge 76 1.40 0.00 Fab-201 0 281.31 33.74 Under~ 

6. Kate 10 CtiItDrgIIh 76 65.00 12.00 Dec-2008 528.44 162.62 Under IInpIeIndtion 

7. Kate 10 ChItIorgarh 76 63.00 15.50 JIrl.2008 503.66 187.15 Under ImpIementIItion 

8. CIiIIorgBIh Bypass 76 40.00 12.00 Jun·2008 447.9 170.79 Under Implementation 

9. ChiIIoIgIIb-UdIipur 76 106.00 106.00 Hanad 

10. GogInIIIo Udaipur 76 31.00 0.00 Jli.2008 288.06 1n.53 Under Implementation 
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2 3 4 5 6 7 8 9 

11. BIkaIII to Gogunda 76 44.00 5.00 May-2OOB 530.9 249.7 Under ImpIemenIItion 

12. 8wIroopgII~ to 8IkariI 76.14 43.00 0.00 Jlll.2OOB 243.11 108.85 lkIder Implementation 

SIaIe-UItar PradIIIh 

1. UPII!IIIr BoIdIr to Kala 28 41.12 0.00 0ec-2008 227 90.88 Under Implementation 

2. Kaaia 10 Go~ 28 40.00 0.00 Deo-2OOB 242 128.59 Under Implementation 

3. ~aw- 28 32.80 0.00 Oct·2009 80024 82.08 Under I!npIemerUtion 

4. GoIIIcI1XI-A)'OIIrta 28 43.70 0.00 Oct·2008 239 95.99 Under ImpIemenIation 

5. ~-AyocI!ya 28 44.00 0.00 Oct·2OOB 227 71.74 UncIII ImpIImenIaIion 

8. ~ 28 29.00 0.00 N0v02008 205 122.58 Under Implemenlallon 

7. AyocIhyI-I.udIno 28 41.93 0.00 Nov-2O(I 212 109.9 Under lmpIementaIion 

8. Ayodhya-L.uc:know 28 47.00 0.00 Oct.20Q8 217 109.57 Under Implementation 

8. AyocIhyI-I.udIno 28 38.00 0.00 Oct-2OOll 183 95.26 Under Implementation 

10. Lucknow Bypa 56A&8 22.85 10.00 0ec.'l!.'JJ7 185.52 251.69 !bier lmplemenlalion 

11. L.uc:know KII1U SedIon 25 10.42 10.42 Aug-2002 32.85 38.8 Hnd 

12. L.ucknow-KaI1U section 25 22.20 22.20 Feb.2OOB 94,81 86.29 4 laned 

13. LucIcnow·Kanpur I8dIon 25 15.SO 15.SO MIr·3lO5 SO.02 45.47 4 Laned 

14. ~ 25 18.00 5.00 Dec..2D07 51.28 38.54 Under ImpIemenIItion 

15. Gqa Bridge to IWna Devi 25 5.80 0.00 Sep-2008 201.88 24.22 Under ImpIemeIUtijon 
CIOIIing 

16. ~.Bho\Jipur IIdion 2 43.00 0.00 4 laned 

17. BaratoOrli 225 62.80 0.00 ~·2009 486 15.79 lkIder rmpemenIaIion 

18. 0IIi to JhnI 25 SO.OO 0.00 0ec-200I 340.88 41.1 Under ImpItmenIation 

19. CIIaI to JIwIII ' 25 88.00 0.00 Dec-2008 451.87 188.31 Under ImpIemInIaIion 

20. JI8nIi 8)1)l1lI 25 15.00 0.00 010-2008 158.08 47.26 UndIr~ 

21. .IIan8i-Shivpur (upIMP·I) (up. 25 41.00 15.00 Jlll.2008 220.31 78,84 Under IInpItme!Ution 

II Ian & UP·30 Ian) UIIar PIad8Ih [IIV 
u.I1ya PYa.!)) 

Slale-We8I BqII 

1. Aasanv'W8 BonIer to GaiUIta 31e 32.00 0.00 Nov-2IIOI 221.82 26.95 Under Implementation 

2. GhoIIW (Ian 351 to NH 31) 31,31e 201.00 0.00 1200 BIIne for awanl 

to SIIsaIabIrI (Ian 226 01 NH 
31e) • fuIbIri.MainIP-
~ 
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2 3 4 

3. Siliguri 10 lllampur 31 25.00 

4. Siliguri to lUmpur 31 26.00 

5. Dalkola IaIampur SIb section 31 23.85 

6. ~ 31 23.00 

Bmtem.nt" 

The following steps have been taken to ensure early 
completion of the project : 

(a) The Contracts are regularly monitored at various 
levels such 88 by Supervision Consultant, Project 
Directors, Senior Offieers of National Highways 
Authority of India (NHAI). Progress reviews are 
al.o held at the level of Chairman, NHAI, 
Secretary, Department of Road Transport & 
Highways and Minister, Shipping, Road Transport 
& Highways. 

(b) State Government have appointed Senior 
Officers as nodal officers for resolving problems 
associated with implementation of the National 
Highways Development Project (NHDP) .uch as 
land acquisition, removal of utilities, forestl 
pollution/environment clearances etc. These 
nodal officers hold periodic meetings to review 
the projects and take action to resolve the 
problems. 

(c) A Committee of Secretaries has been constituted 
under Cabinet Secretary to address inter-
ministerial and Centre-State issues such as land 
acqui8ttlon, utiflty shHting, environment approvals, 
clearance of Road Over Bridges (ROBs) etc. 

(d) The procedure of issue of land acquisition 
notHieation has now been simplHied. 

(e) To expedite the construction of Road Over 
Bridges (ROB), an officer of the Railways has 
been posted to NHAI to coordinate with ministry 
of Railways. Memorandu~ of Understanding 
(MOU) has also been signed with MIs. IRCON 
Intemational Limited for construction of some of 
the Road Over Bridge (ROBs). 

5 

0.00 

0.00 

23.85 

23.00 

6 7 8 9 

Oct·2008 155 106.08 Under Implamentation 

Dec·2008 225 34.08 Under Implementation 

Nov-200S 90.06 BO.81 4 Laned 

Mar·2004 72.56 68.87 4Laned 

(f) Action has been taken agalnat non-performlng 
contractors and they are not allowed to bid for 
future projects unless they Improve the 
performance In existing contracts. 

(g) Steps have been taken to improve cash flow 
problems of contractors by granting interest 
bearing discretionary advance at the request of 
contractor, release of retention money against 
bank guarantee of equal amount, deferment of 
recovery of advances (on intere.t basis) and 
relaxation in minimum Interim Payment Certfficate 
(IPC) amount. 

Poaching of Tigers In Dudhwa National Park 

2782. SHRI KINJARAPU YERRANNAIDU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether some tigers were killed in Dudhwa 
National Park in Lakhimpur Kherl District of Uttar Pradesh 
and their skin, bones and claws were sold to the 
prof ... ional traders in China; 

(b) if so, the details thereof; and 

(c) the action taken against the poachers and 
measures adopted to save tigers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) As reported by the State, a case of tiger 
poaching has come to light during January, 2007 in the 
Kishanpur Sanctuary, adjoining Dudhwa National Park. 
However, only some decomposed carcass of the poached 
animal was found at the site. Further, it has been reported 
that a tiger skin has also been seized in the nearby 
South Kheri Division during transit this year. 

(c) Steps taken by Government of India for 
conservation of tiger are enclosed 8S statement. 
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The steps taken by the Government to protect wild 
animal Including tigers are as below:-

Legal steps 

1. Amendment of the Wild Life (Protection) Act, 
1972 for providing enabling provisions for 
constitution of the National Tiger Conservation 
Authority and the Tiger and Other Endangered 
Sp~ies Crime Control Bureau. The punishment 
in cases of offence within a tiger reserve has 
been enhanced. The Act also provides for 
forfeiture of any equipment, vehicle or weapon 
that has ben used for committing any wild life 
offence. 

Administrative steps 

2. Strengthening of antipoaching activities, including 
special strategy for monsoon patrolling, by 
providing funding support to Tiger Reserve 
States, as proposed by them, for deployment of 
antipoaching squads involving ex-anny personneV 
home guards, apart from workforce comprising 
of local people in addition to strengthening of 
communication/wireless facilities. 

3. Constitution of the National Tiger conservation 
Authority with effect from 4.09.2006. for 
strengthening tiger conservation by, interalia, 
ensuring normative standards in tiger reserve 
management preparation of reserve specific tiger 
conservation plan, laying down annual/audit 
report before Parliament, constituting State level 
Steering Committees under the Chairmanship of 
Chief Minister and establishment of Tiger 
Conservation Foundation. 

4. Constitution of a multidisciplinary Tiger and Other 
Endangered Species Crime Control Bureau 
(Wildlife Crime Control Bureau) with effect from 
6.6.2007 comprising of officers from Police, 
Forest, Customs and other enforcement agencies 
to effectively control illegal trade in wildlife. 

5. In principle approval accorded for declaring eight 
new Tiger Reserves. 

6. The All India estimation of tigers and other wild 
animals, including habitat status evaluation, is 
ongoing as per the revised, enhanced 
methodology endorsed by the Tiger Task Force 

from November, 2005. EstImation relating to four 
Stat .. (Madhya Pradesh, Maharashra, Rajasthan 
and Chandigarh) has been completed, and the 
country level figures are expected to be available 
by December, 2007. 

7. The independent evaluation of tiger reserves 
carried out by a panel of experts has been peer 
reviewed by the International Union for 
Conservation of Nature and Natural Resources 
(IUCN). The report as weil as the review have 
been placed the Parliament. 

8. Action has been taken for initiating the process 
for enhancing the relocation/rehabilitation 
package for villages in the core areas of tiger 
reserves, apart from developing related nonns, 
based on the report of a professional agency 
mandated with the task. 

9. Action has been taken for providing eco-
developmental inputs In the buffer areas of tiger 
reserves to foeter coexistence with locai people. 
The State having Tiger Reserves have been 
asked to prepare a plan for coexiatence with 
local people by delineatlng a buffer zone, with 
cross sectoral aco-development inputs in such 
areas. 

Financial steps 

11. Financial and technical help is provided to the 
Statea under various Centrally Sponsored 
Schemes, viz. Project Tiger and Development 
of Nationai Parks and Sanctuaries for enhancing 
the capacity and infrastucture of the States for 
providing effective protection to anlmats. 

International Cooperation 

12. India has a Memorandum of Understanding with 
Nepal on controlling trans-boundary Illegal trade 
in wildlife and conservation, apart from a protocol 
on tiger conservation with China. 

13. A Global Tiger Forum of Tiger Range Countries 
has been created for addresaing international 
issues related to tiger conservation. 

14. During the 14th meeting of the Conference of 
Parties to CITES, which was held from 3rd to 
15th June, 2007 at the Hague India introduced 
a resolution along with China, Nepal and the 
Russian Federation, which contains directions to 
Parties with operations breeding tigers on a 
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commercial scale for restlrctlng such captive 
populations to a level supportive only to 
conserving wild tigers. This was adopted as a 
decision with minor amendments. Further, India 
made an intervention appealing to China to 
phase out tiger farming, and eliminate stockpiles 
of Asian big cats body parts and derivatives. 
The importance of continuing the ban on trade 
of body parts of tiger was emphasized. 

Implementation of Programme of 8harat Nlrman 

2783. SHRI SURESH ANGADI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment has decided to step up 
for timely implementation of the programme Bharat Nlrman 

Component 

Irrigation-Accelerated Irrigation Benefit Programme 

Rural electrification-Raj Iv Gandhi Grammen 
Vidhyutikaran Yolana 

Rural water supply-Acceleralted Rural Water 
Supply Programme 

Rural Roads-Pradhan Mantri Gram Sadak Yojana 

Rural Housing-Indira Awuz Yojana 

and push for speedy environment clearance for rural road 
projects; and 

(b) if so, the concerete steps taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Bharat Nlrman remains the cornerstone of the 
Government's policy. For Bharat Nirman, as against 
Budget Estimate 2006-07, the Budget Estimate for 2007-
08 has been enhanced by 31.6 per cent." The Budget 
provisions made for the individual components under 
Bharat Nlrman during the year 2006-07 and 2007-08 are 
as under. The allocations for the individUal components 
have been stepped up from 24% to 52%. 

Budget Budget Per cent increase 
Allocation Allocation 
2006-07 2007-08 

2350.00 3580.00 52 

3000.00 3983.00 33 

5200.00 6500.00 25 

5225.62 6500.00 24 

2950.00 4040.00 37 

Rural Telephone Connectivity Outside !he Budget through 
Universal Service Obligation Fund 

The Ministry of Environment and Forests have issued 
a notificalion in September 2006 dispensing with 
the requirement of environmental clearance for 
construction of rural roads in forest areas and In 
Himalayan areas. 

Coal Production from Undergroundl 
Open-cast MI~ 

2784. SHRI BALASHOWRY VALLABHANENI: Will the 
PniME MINISTER be pleased to state 

(a) whether the coal production from underground 

mines is more than that of open-cast coal mines; and 

(b) if so, the details of the coal production from 
underground open-cast mines separately during the last 
3 years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (8) No, Sir. 

(b) The detalia of production of coal from underground 
and opencast mines during the last 3 years are given 
below:-



221 AGRAHAYANA 14, 1929 (~k8) 222 

~ 

~ Opencut TrAIl ~ 

CIL 47.04 276.53 323.57 45.82 

SCCL 12.97 22.33 35.30 12.71 

Others 2.33 21.40 23.73 2.43 

Total 82.34 320.26 382.60 60.96 

Cil CollI India Umlted 

SCCl SlngvWll CoIllertee Company L.ImIWd. 

[T1'II178/s/ion} 

Environment Cle.nmce 

2785. SHRI PUNNU LAL MOHALE: Will the PRIME 
MINISTER be pleased to state 

(a) whether proposals relating to development of 
for ... conHrvtion and foreet villages have been received 
from various State particularly Chhatiagath; 

(b) If so, the details thereof including the pending 
proposals; 

(c) the reasons for the pendency in this regard; 
and 

(d) the action taken by the Govemment thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (d) The Ministry of Environment and Forest have, 
so far, received 57 proposals for conversion of forest 
villages Into revenue villages Including 19 proposals from 
the state of Chattlsgarh. Of these 57 proposals, 
15 proposals have been accorded approval under the 
Forest (conservation) Act, 1980, while 5 proposals were 
closed and 1 was rejected. 18 proposals were returned 
to the State Govemment 8$ they were not coming under 
the purview of the Forest (Conservation) Act. At present 
one proposals is at an advance stage of consideration in 
the Ministry and 17 proposals are lying with the concerned 
State Government for furnishing additional information. 

Million Tonnes 

2005-06 2006-07 

Opencat Total \JndeIgIoIftI Opencat Total 

297.57 343.39 43.32 317.59 360.91 

23.42 36.13 11.87 25.83 37.70 

25.07 27.50 2.55 29.65 32.20 

346.06 407.02 57.74 373.07 430.81 

[English} 

A.eam Government'. Propoeal for NH-52 

2786. SHRI TAPIR GAO: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether a proposal has been received from the 
Govemment of Assam to take back NH·62 from the 
Border Road Organisation (BRO); 

(b) H 80, the details therof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) 345 km length of NH·62 
from Balhatachartl to North Lakhlmpur has been taken 
back form Border Roads Organisation and entrulted to 
Government of Assam. 

Umlt. on U .. of Pntlclde. 

2787. DR. ARVIND SHARMA: 
SHRI AJOY CHAKRABORTY: 

Will tl:le Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Sub Committee on Pesticide Residue ot 
the Central Committee on Food Standards (CCFS) has 
recommended for fixing limits for the use of pesticides; 
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(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (sHRIMATI PANABAKA 
LAKsHMI): (a) Yes Sir. The Sub-Committee on Pesticides 
Residue constituted by the Central Committee for Food 
Standards (CCFS) recommends the Maximum Residue 
Limits (MRLs) for different pesticides in various food 
articles. This is a continuous procedure and is a moasure 
of safety. 

(b) and (c) The recommended Maximum Relidue 
Limits (MRLs) are incorported In rule 65 of Prevention of 
Food Adulteration Rules, 1955. 

{Transilltion] 

Eduaat Scheme of ISRO 

2788. sHRI RAKESH SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of 'Edusat' scheme of Indian Space 
Aesearch Organisation, (ISRO); 

(b) whether the per Institute fee being charged for 
obtaining Satellite Interactive Terminal Is more than the 
fee previously prescribed as a result of which middle-
level colleges are facing hardships; 

(c) If so, whether the Government proposes to reduce 
the said fee in the interest of students; and 

(d) the criteria for selecting colleges for granting 
rebate by the ISRO under the said scheme? 

THE MINlsTEA OF STATE IN THE PAIME 
MINISTER'S OFFICE (SHRI PAITHVIRAJ CHAVAN): (a) 
ISRO has launched an exclusive satellite for education 
called 'Edusat'. Under EDUSAT scheme, it is planned to 
provide 1 hub and 10 terminals to each state (upto 50 
terminals to each state in the North Eastern Region), 
Iree of cost, as start up configuration. IsRO is also 
assisting each state to expand the network. Under this 
scheme, there are 46 operational networks in the country 
to beam live programs for 2600 interactive classrooms 
and 27000 receive only classrooms. 

(b) No, Sir. 

(c) Does not arise. 

(d) Authority to choose the colleges for Implementing 
EDUSAT terminals Ue. with the user agency/State 
Government. 

Mini Rlltn. Award to CCl 

2789. sHRI HEMlAl MURMU: Will the PRIME 
MINISTEA be pleased: 

(a) whether there has been qualitative improvement 
in the performance and management of Coal India Ltd. 
and Its ancillary companies as a result of which various 
ancillary companies especially Central Coal Fields Ltd. 
have been awarded Mini Ratna status; 

(b) if so, the details of the various honours/awards 
received by Coal India Limited and each of its ancillary 
for better performance during the last three years and 
current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. OASARI NARAYAN RAO): (a) Coal India 
limited (Cll) and its following profit making subsidiary 
companies have been conferred "MIni Aatna (Category-I) 
Status" after meeting the eliglblltty and classification 
conditions laid down by the Department of Public 
Enterprises (OPE): 

(i) Mahanadi Coalfield Ltd. (MCl), 

(ii) Northern Coalfield Ltd. (NCl), 

(Iii) South Eastern Coalfield (Ltd. (sECl). 

(iv) Western Coalfield Ltd. (WCl). and 

(v) Central Coalfields Limited (CCl) 

In pursuance of the policy objective to make the 
public sector more efficient and competitive. Government 
has decided to grant enhanced autonomy and delegation 
of powers to the profit making public sector enterprises, 
subject to the eligibility criteria and guidelines as laid 
down by OPE. The main eligibility criteria for granting of 
such status is: 

Mini Aatna- Category-I: PSEs should have made profit 
in the last three years continuously. the pre-tax 
profit should have been As. 30 crores or more in at 
'east one of the three years and should have a positive 
net worth. ' 
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(b) The details of various honours/awards received 
by Cil and its subsidiary companies for better 
performance during the last three years and current years 
are as under: 

has been awarded 'Six Sigma Quality 
Management Certification? 

2. South Eastern Coalfields Ltd. (SECl). 

1. The Indian Institutes of Coal Management (ItCM) 
The following Awards have been received by SECl 

during last three years: 

S.No. Award 

1. Infraline Energy Black Diamond Award to SECl 

2. (WIPS) Third prize in the Best Enterprise Category 

3. "Green Tech Safety Silver Awarr!' 

4. Excenence Award 2006 by IES 

5. Corporate Award 2006 for Top Indian Company in Mining Sector 

6. Green Tech Environmental Excellence Silver Award 

7. Kunwar Yudhvir Singh Afforestation Award 

8. Excellence Award by Indian School of Economic Studies 

9. Green Teach Excellence Award for Environmental Protection 

3. Northern Coalfield. Ud. (NCL): 

1. Teli Corporate Award for Environmental Excellence-June 2006 (2nd Prize) 

4. Mahanadl Coameld. Ltd. (MCL): 

1. Greentech Environment Excellence Award 

2. Excellence Award for Productivity, Quality, Innovation & Management 

3. National Safety Award (Mine) for the year 2002, 2003 

5. Central Coalfield. Ud. (CCl): 

1. National Safety Award 

2. 3rd prize of Rajbhasha Karyanavan Award for best performance in Eastem Zone 

6. We.tern Coalfield. Ud. (WCL): 

1. 

2. 

3. 

Greentech Environment Excellence Silver Award 

Excellence Award-conferred by The Institute of Economic Studies, New Delhi 

Indira Gandhi National Memorial Award Gold Medal for Environmental 
& Ecological Implementation 

Year 

2007 

2007 

2006 

2006 

2006 

2005 

2005 

2004 

2004 

2006 

2005 

2005 

2007 

2006 

2006 

2006 

2006 

2004 
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A..structure of National Population Commission 

2790. SHRI BALESHWAR YADAV: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to restructure 
the National Population Commission; constituted in the 
year 2000; 

(b) if so, the details thereof; 

(c) whether the work of the Commission is being 
hampered as a result of reconstitution; and 

(d) if 80, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The National Commission on 
Population (NCP) was reconstituted on 11th April 2005 
with 40 members under the Chairmanship of the Hon'bla 
Prime Minister. Minister of Health & Family Welfare and 
the Deputy Chairman of the Planning Commission are 
Vice Chairmen of the Commisaion. The membership also 
includes the Chief Ministers of the States of Uttar Pradesh, 
Madhya Pradesh, Rajasthan, Bihar, Jharkhand, Kerala and 
Tamil Nadu apart form a number of experts 

(c) No, Sir. 

(d) Does not arise. 

{English} 

Inv •• tm.nt In A .... rch .nd Dev.lopm.nt 

2791. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI JASUBHAI DHANABHAI BARAD: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission has admitted 
that India's investment in Research and Development 
(R&D) remains far below the required level as reported 
in the 'Times of India' dated November 12, 2007; 

(b) if so, the details thereof; 

(c) whether there is a need for building an 
infrastructure facilities in cClllegesiunversitiesllnstitutions to 
promote basic science research in academic and research 
institutions; 

(d) if so, the response of the Government thereto; 
and 

(e) the step taken by the Government to increase 
the investment in R&D up to the required level? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The 
Eleventh Five Year Plan document referred to in the 
'Times of India' dated 12th November, 2007 has not been 
finalized yet. 

(b) to (e) 00 not arise. 

Impact of Polio on Tourlam Sector 

2792. SHRI NAVEEN JINDAL: Will the minister of 
HEALTH AND FAMILY WELFARE be pleased to stata: 

(a) whether the reported rise of polio cases have 
adversely affected tourism .nd India's image abroad; 

(b) if so, the details thereof; 

(c) whether the World Health Organisation and other 
Intemational organizations have issued advisories asking 
people not to visit India; 

(d) If so, the details thereof; and 

(e) the steps taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SH~IMATI PANABAKA 
LAKSHMI): (a) and (b) No, Sir. 

(c) to (a) No such advisory has been issued by World 
Haalth Organisation (WHO) or any other Intemational 
Body. 

Nooa In H .. 1th Sector 

2793. SHRI PRAKASH B. JADHAO: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the Non-Governmental Organisations 
engaged in Health related programmes in Maharashtra; 

(b) the amount provided by Central Govarnment to 
aach of these organization during last three years, year-
wise; 

(c) whether this amount has been fully utUized and 
If so, the complete details therefo; 
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(d) whether there are reports regarding misuse of 
this amount; and 

(e) If 80, the action taken/proposed to be taken by 
t~e Govemment against the organizations found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The details are given in the statement 
enclosed. 

(b) Centre provides lumpsum Grant-in aid to State 
Health SocIety, Maharuhtra for disbursement to these 
NGOa as per Mother NGOIService NGO Scheme. The 
Grant-In Aid provided to State Health Society, Maharasthra 
during lut 3 years la:-

2004-05 

2005-06 

2006-07 

Rs. 120 Lakhs 

Rs. 631 Lakhs 

Nil 

(c) This amount 18 yet to be fully utilized. 

(d) and (e) No such report has 80 far been received. 

District 

Aurangabad 

Ahmednagar 

Sholapur 

Kolhapur 

Puna 

Raigarh 

Name and Addreu of MNGO 

2 

Pravara Medical Truet, 
Lonl (BK), 413, 736, Taluka Sri 
Rampur, Ahmednagar. 

00 

Sevadham Trust, 
1148, Sadashiv path, Pune. 

00 

Society for Service to Voluntary 
Agencies, 
Shardham Park, A-Wing, 3rd Floor, 
Near Jahanglr Nuraing Home, Pun .. 
411001 

00 

JaJgaon 

Naslk 

Wardha 

Bhandara 

Mumai 
(Sub-urban) 

Nagpur 

Osmanabad 

Satara 

Buldana 

Amravatl 

Chandrapur 

Washim 

2 

Godavari Foundation 
Godavari Hospital Building, 

230 

MG College Road, Near Bhaskar 
Market, Jalga0n-425001. 

Do 

Shri Rajlv Yuvak Vikas Sanatha, 
Kelkarwadi Arvi Road, 
Dlst. Wardha-442001, Maharashtra. 

Bharatiya Aushadhl Anusandhan 
Sanstha, 
At-Mundi Kota, DIRODA, 
Olstt. Gondla, Maharasthra 

Centre for Study of Social Change, 
Plot No.6, F-Block, 
Opp. Government Colony Building 
No. 326, Bandra (Eaat) Mumbal-
400061. 

Matru Seva Sangh, 
Mahal Maternity Home, Kothi Road, 
Mahal, Nagpur-Maharashtra-440002. 

Halo Medical Foundation, 
Reg. OffIce-44O, South SIDCO N-3, 
Aurangabad-431 003 
Admn. Office-At Post Anadur, Taluka 
Tuljapur, 
Distt. Oamanabad-413 603, 
Maharashtra. 

Shramjlvl Janata Sahayak Mandai, 
127/1-A, Mangalwar Path Opp. 
Municipal School No.6 Satara-415 
002, Maharashtra. 

Vlvekanand Ashram, 
Vivekanand Nagar, Hiwara Ashram, 
Taluka Mehkar, Dist.-Buldhana-443 
301, Maharashtra. 

Apeksha Homeo Society, 
Gurukunj Mozeri, Taluka Twosa, 
Oist.-Amravati-444902, Maharasthra. 

Bhartlya Adlm Jatl Sevak Sangh 
Nagpur 
Mr. N.B. Choudhari, Malviya 
Nagpur, Khamala. Nagpur-440225. 
Mahar88htra 

Mahila Utkarsh Pratishthan, 
Civil linea, Risod, Dist. Washlm-" 
444506, Maharashtra. 
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Dhule 

Gondia 

Yavatmal 

Beed 

Jalna 

Nanded 

Latur 

Hlngoli 

Mumbal 

Ratnagiri 

Sangli 

Sindhurg 
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2 

Shrlram Ahirrao Memorial Trust, 
At+Post-Betawad, Tal. Sindhkheda 

Shri Ganesh Gramin Vikas Sansth, 
Gondia-441 614, Maharashtra. 

Saiprem Gramin Vikas Sanstha, 
Yavatmal-445001, Maharashtra. 

Manavlok, (Marathwada Navanirman 
Lokayat), 
P. Box No. 23, Dhadpad Office, Ring 
Road, Ambejogai, Dlst.Beed-431517, 
Maharashtra. 

Karmavir Pratishthan, 
Ramnagar, Post-Savargaon, Tal+Dlst. 
Jalna-431203, Maharashtra. 

MGM Medical College and Hospital, 
N-6, CIDCO, Aurangabad Mahatma 
Gandhi Mission, 12 Bhagyanagar 
Nanded 
431802, Maharasthra. 

Shri Ganesh Shikshan Prasarah 
Mandai, 
Khatgaon Road, Dist- Latur-415531 
Maharashtra. 

Ujwal Shikshan Prasarak Mandai, 
MUjwar Vldya Nagar 
Tal+Dlst.-Hlngoli-431513 Maharashtra 

Vanavasl Kalyan Kendra, 36 Plroja 
Mension, Grant Road (E), Mumbai-
07 

Matru Mandlr, 
At & Tal.-Devrukh, Dist.-Ratnagiri, 
Maharashtra. 

Yerala Projects Society, 
Yerala Bhavan, Near Guest House, 
Sangli-416415, Maharashtra. 

Foundation for Health, Education & 
Cultural Activities, 
Banda. 8indhurg 

Akola 

Parbhani 

Gadchiroll 

Nandurbar 

2 

Virdharba Vikas Mahila Bal Kalyan 
Shlkshn Sanstha, 
Akola Clo Mr. Genesh Borkar, 
Anusaya 
Building near Tathok Mangal 
Karyalaya, 
Govt. dairy road, Shastri Road, Akola 

Lokdeep Manav Vikas Sanstha, 
Parbhani 
Clo Dr. Arun B Engale, Plot No. 79, 
Parvatl complex kokmanyanagaf, 
Parbhanl-431401. 

Indian Institute of Youth WeHare 
Mr Manohar Hepat Vikas Bhavan, 
Talao Aoad, Gandhi Chowk, 
Gadchiroli 

Late Shrlram Ahirroa Menorial 
Charitable Trust, 
Clo Dr. Nilesh Ahirrao, At/Po 
Betawad Tal. Sindhkheda, Distt. 
Dhule. 

List of Service NGOs in Maharashtra 

1. Lokmanya Medical Foundation, Pune 

2. Dalta Meghe Institute of Medical Sciences Wardha 

3. Dattatry Prabhu Buhuuddeshiya Shikshan, Gondiya 

4. Ashray Mahila Samudaya Vlkas Sanstha, Akola 

Dec ...... In Medical Seats 

2794. SHAI L. AAJAGOPAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Medical Council of India has recently 
cancelled 1800 medical seats in various medical coHages 
in the State of Andhra Pradesh from the academic year 
2007-08; 

(b) If so, the reasons therefor; 

(c) whether the Government has received any request 
from Andhra Pradesh Government for restoring the seats; 
and 

(d) if so, the response of the Union Government's? 
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THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (d) The Medical 
Council of India did not recommend to Central Government 
large reduction In MBBS .. ats in vari0\.8 Medical Colleges 
in Andhra Pradesh for 2007-08 academic session. The 
total intake capacity of Medical Colleges in Andhra 

Pradesh for 2006-07 academic year was 3875 MBBS 
students whereas the Intake capacity of all Medical 
Colleges in Andhra Pradesh for 2007-08 academic year 
is 4075 MaBS students. The intake capacity of each of 
the Medical Colleges in Andhra Pradesh has been given 
in the enclosed statment. 

Statement 

Inflllrtl C6pscily 01 MtIdicBI CoI/tIgtI8 In Andhl'll Pl'lIdtiIsh for Admi68Ion 
for 1M AC«ItImIc StlSSion 2006-07 & 2007-08 

S.No. Name of Medical College Recognized! GovtJ Intake 
Permitted Private capacity 

for 2006-07 

2 3 4 5 

1. Andhra Medical College. Visakhapatnam Recognised Govt. 150 

2. Rangaraya Medical CoIlega. Guntur Recognised Govt. 150 

3. Guntur Medical College, Guntur Recognised Govt. 125 

4. Siddhartha Medical College Vijayawada Recognised Govt 100 

5. Osmania Medical College, Hyderabad Recognised Govt. 200 

6. Gandhi Medeal College, Hydarabad Recognised Govt. 150 

7. Kakatlya Medical College, Warangal Recognised Govt. 150 

8. Kumool Meclical College, Kumool Recognised Govt. 150 

9. S. V. Medical College, Tlrupati Recognised Govt. 150 

10. Deccan College of Medical Sciences, Recognised Pvt. 150 
Hyderabad 

11. Mamta MecIcaI College, Kh8mmam Recognised Pvt. 150 

12. Kaminenl lnatituta of Medieal ScIences, Recogniled Pvt. 160 
NarketpalH, Nalgonda 

13. S. V.S. Medical College. Mehboobnagar R8CC9l1sed Pvt. 100 

14. Narayana Medical College, Ne/Iore Recognised Pvt. 100 

15. Govt. MecIcal College, Apur Recognised Govt. 100 

16. Aal'lm Medical College, Eluru Recognised Pvt. 100 

17. MNR MedcaI College, Sarlgareddy, Permitted u/s Pvt. 100 
DIatt. Medak 10 A of the Act 

Intake 
capacity 

for 2007-08 

6 

150 

150 

125 

100 

200 

150 

150 

150 

150 

150 

150 

150 

100 

150 

100 

100 

100 
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2 3 4 6 8 

18. Prati:lima Institute of Permitted uII Pvt. 100 150 
Medical Sciences, Nagunur, 10 A of the Act 
Karimnagar Distt. 

19. PES Institute of Medical Selencee & Permitted uls Pvt. 100 150 
Research, Kuppam, Chittor District 10A of the Act 

20. Medlclty Institute of Medical Sciences, Permitted uJs Pvt. 100 100 
Ghanpur, Range Reddy District 10 A of the Act 

21. Keturl Medical College Guntur Recognised Pvt. 100 100 

22. Christian Medical College, Dlchlpally Permitted uJl Pvt. No No 
10 A of the Permlsaion PennI,1ion 
Act 

23. Dr. Pinnamaneni Siddhartha Permitted uls Pvt. 100 150 
Institute of MedIcal 10 A of the 
Sciences & Research Act 
Foundation, Chinoutpally 

24. GSL Medical College, Rajamundry Permitted uJs Pvt. 150 150 
10 A of the 
Act 

25. Mharaja's Institute of Medical Sciencee, Permitted ull Pvt. 100 100 
Nellimaria, Vizianagaram 10 A or the Act 

26. NRI Medical College, Pennltted U/S Pvt. 150 150 
Chinnakakani 10 A of the Act 

27. Cheimada Anand Rao Instt. Permitted U/S Pvt. 150 160 
of Medical Sciences, 10 A of the 
Karimnagar Act 

28. Shadan Instt. of Medical Permitted U/S Pvt. 100 100 
SCiences, Peeranchuru 10 A of the 

Act 

29. Bhaskar Medical College, Permitted uJs Pvt. 100 100 
Yenkapally 10 A of the 

Act 
-j 

30. Konaseema Insni of Medical Permitted U/S Pvt. 100 100 
Sciences and Research, 10 A of the 
Amalapuram Act 

31. Santhiram Medical College, Permitted uls Pvt. 100 100 
Nandiyal 10 A of the 

Act 

32. Rajiv Gandhi Instt. of Medical ScIences, Permitted U/S Govt. 150 150 
Kadappa 10 A of the Act 

Total 3875 4075 
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__ to Check Depl8tlon of 020ne uyer 

2796. SHRI JYOTIRAOITYA M. SCINOIA: WiN the 
PRIME MINISTER be pIeaaed to etat.: 

(a) whether the aome countries have signed any 
agreement to check emilslon of harmful chemicals and 
greenhouse gases which deplet. the Ozone Layer; 

(b) II 80, the dataila of the agreement ligned; and 

(c) the m ... ures taken or likely to be taken by India 
and other developing and the developed countries under 
the agr .. ment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. 191 countri .. have aIgned 
Vienna Convention for the protection of the ozone layer 
and the Montreal Protocol on substanc.. that deplete 
the ozone layer. India became a party to the Vienna 
Convention for the protection of ozone layer on 19th June, 
1991 and the Montreal Protocol on substancee that 
deplete the ozone layer on 17th September, 1992. 

(c) A detailed Country Programme for phaseout of 
Ozone Depleting Sub8tances (OoSs) was prepared in 
1993. The regulatory and fIacaI measures have been taken 
to ensure phase out of OOSs as per the schedule 
specified in the Montreal Protocol with financial and 
technical support received from the Multilateral Fund 
(MLF). Similarty, developing countriee are also phasing 
out OoSs 88 per the Protocol. 

Developed countri .. have phased out production and 
consumption of Chlorofluorocarbons (CFCI). 
Carbontetrachloride (CTC) and Haldon. on 1.1.1996 and 
will ph .. e out Hydrochlorofluorocarbon (HCFC) by 2030. 

NHRC Report on HMIth 

2796. SHRI IQBAL AHMED SARAOGI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(8) whether the NHRC stressed that health and 
education are two basic human rights and both are part 
of the fundamental righta; 

(b) If 80, the main recommendations made by the 
NHRC; and 

(c) the number of recommendations that have been 
accepted by the Union Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The information Is being collected 
and will be placed on the Table of the House. 

Hornl In Captivity 

2797. SHRIMATI BOTCHA JHANSI LAKSHMI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Assam Rifles personnel have seized a 
huge quantity of homs and hides of a rare deer and 
other animals, in North East Region; 

(b) if 80, the details thereof; 

(c) whether the headlesa deers are openly sold In 
the markets In Nagaland and Manlpur; 

(d) II 10, the details thereof; 

(e) whether it Is also a fact that on.horned rhinos 
found in Assam are also Ilaughtered by professionel 
armed poachers; and 

(f) if 10, the details thereof and the action taken by 
Govemment against the professional armed poachers to 
save rare animals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Based on the reports received from the State 
Governmentl, two lelzures (on 20·07·2007 and 
09.09.2(07) of wildlife 8IticI8I have been made by Aasam 
Rlflea near Moreh In Manlpur. The .elzurM conllsted of 
antlers of Sambar and barking deer, horns of Serow, 
otter .kInI, claws & Inc:Iaors of wild boar and body parll 
of bear. 

(c) No, Sir. No such Incidents have come to the 
notice of the Central Govemment. 

(d) Does not arise. 

(e) and (f) Yes, Sir. Details of rhinos killed by 
poachers in Assam during the last three years are given 
below:· 
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Year 

2005 

2006 

No. of rhinos kHIed 
by poachers 

7 

5 

2007 (up to 28.11.2007) 16 

The measures taken by Government of India against 
the professional armed poachers, inter alia, include the 
following: 

1. Important species of wildlife has been included 
in the Schedules the Wildlife (Protection) Act, 
1972, thus according them legal protection. 

2. Wildlife Crime Control Bureau, with a network 
of five Regional and three Sub Regional Offices, 
has been set up to control wildlife crimes. 

3. Financial support is being provided under the 
Centrally Sponsored Schemes- Development of 
National Parks and Sanctuaries, Project Tiger 
and Project Elephant to the StatelUT 
Governments for the conservation and 
development of wildlife and Its habitats. 

4. India Is a signatory to the Convention on 
International Trade In Endagered Species of Wild 
Fauna and Flora (CITES) that regulates 
international trade In wildlife and Its derivatives. 

In addition, the StatelUT Governments have also 
taken the following meaaurs to protect wildlife. 

1. Development of wildlife habitat to Increase the 
population of wild animals. 

2. Intensive patrolling in sensitive areas. 

3. Coordination with other law enforcement 
agencies/Government Departments. 

4. Provision for arms & ammunition, and 
communication facilities to field units. 

5. Training to frontline staff. 

6. Conducting nature awareness c8mpa1gns for the 
public. 

GDP Growth Rate In North ealt RegIon 

2798. SHRI ANWAR HUSSAIN: Will the PRIME 
MINISTER be pleased to state: 

(a) the GOP growth rate during the Tenth Plan period 
in the North Eastern (NE) States In comparison to all 
India GOP growth rate, State-wise; 

(b) whether any priority sector has been identified in 
the proposed Eleventh Plan for the North Eastern (NE) 
States; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government for faster 
Socio-Economlc growth In the Eleventh Plan Period for 
North Easter (NE) Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The GSDP 
growth rate of the North East.em States during first tour 
yeals of the Tenth Plan Period and the all India GOP 
growth fate is indicated below:-

Growth rills (filSl lour ysBrs 01 10th plan) 

States Growth rate 

Arunachal Pradesh 5.6 

Assam 6.1 

Manipur 11.3 

Meghalaya 5.6 

Mlzoram 5.9" 

Nagaland 8.S-

Sikkim 7.7 

Tripura NA 

All India 7.2 

'GSDP Data in respect of MLzoram, Nagc1land Is available for 
first thr •• years only. For Trlpura date not available). 

(b) to (d) The 11th Plan document is presently under 
finalization. During the 11 th Plan emphasis would be on 
the critical parameters for faster growth of NE Region. 
These are creation of infrastructure in the major sectors 
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of connectivity (Road, Rail Air, Inland Waterways, 
telecommunication) and Power; thrust on major social 
infrastructure (Health, Education Tourism); capacity building 
and skill development; emphasis on Primary Sector 
(agriculture end horticulture, Animal Husbandry) etc. 

Study on Chlkungunya 

2799. DR. K.S. MANOJ: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has conducted any 
scientific study on the after effects of Chlckungunya which 
is prevalent in various parts of the country; 

(b) if 80, detalls thereof; 

(c) whether the Governrnent will consider Mass Drug 
Administration for the eradication of Chlckungunya; and 

(d) if 80, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Chikungunya is transmitted by the 
bite of Aedes mosquito. InCubation period of the virus is 
from 4 to 7 days. The main symptoms of the disease 
are high fever with skin rashes. The infected person 
suffers from muscular and joints pain which continue for 
a considerable period even after the acute phase is over. 

The first case of Chlkungunya was recorded In India 
in 1963. Subsequently a few outbreaks have occurred 
and have been associated with disease. Thereafter only 
a few sporadic cases were recorded till 2005, followed 
by a massive outbreak in 2006. Due to its quiescence 
for nearly 32 years not many studies have been taken 
up on different aspects of Chikungunya during this period. 
However, currently Indian Council of Medical Research 
(ICMR) is funding an extrarnaural project entitled M A rural 
population ba84Pd study of Chlkungunya infection with 
special reference to presistent reheumatlc musculoskeletal 
disorders". The study is being carried out at Centre for 
Rheumatic Diseases, Pune. The main objective of the 
study Is to evaluate the long term Clinical, serological 
and immunological profile of Chlkungunya infection with 
special reference to presistent 'rheumatic musculoskeletal 
disorders'. For this study a total sample size of 400 
pttients of Chikungunya infection will be enrolled from 
Pune district. The study has been initiated w.e.f. July 
2007 and the final report will be available by the end of 
2008. 

(c) and (d) No, Sir. There is no drug that acts on 
Chikungunya virus Infection. The cases are treated 
symptomatically. 

Commonwealth Youth Games 

2800. SHRI HARIBHAU RATHOD: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the proposed Commonwealth Youth 
Games is likely to be held at Pune in October, 2008; 

(b) if so, the progress made so far in this regard; 

(c) whether the Government has received a proposal 
from Government of Maharashtra for grant of amount of 
Rs. 110 crore for creating additional sports facilities; 

(d) if so, the reaction of the Government in this 
regard; 

(e) the present status of the above proposal; and 

(f) the time by which the requisite fund would be 
sanctioned? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Yes, Sir. The CommonweaHh 
Youth Games, a sub-event of the CommonweaHh Games, 
2010, will be held from the 12th to the 18th October, 
2008 in Pune, Maharashtra. 

(b) Ali the Competition Venues and the Althletes 
Village for the Games will be located at the 
Shivchhatrapatl Sports Complex. Work related to the 
development of sports infrastructure In this Complex 
started In February, 2007 and Is expected to be completed 
by May 2008. A Statement showing the present status of 
the sports infrastructure work for each discipline of the 
Games is er.closed. 

(c) to (f) The Government of Maharashtra had initially 
projected a budget of Rs. 192.50 crore for the creation/ 
improvement of sports infrastructure in pune for the 
Commonwealth Youth Games, 2008 which was later 
revised to Rs. 285.09 crore and further to Rs. 355.00 
crore. An amount of Rs. '10.00 crors has been approved 
by the Planning Commission for the purpose, as Additional 
Central Assistance to the Govt. of Maharashtra under 
State Plan and has advised the Govt. of Maharashtra to 
meet the additional costs out of their considerably 
enhanced Annual Plan Outlay for the year 2007·08. 
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SUt.",.nt 

Status Rspott 

S.No. Discipline 

1. Athletics 

2. Badminton 

3. Boxing 

4. Shooting (50 m & 10 m) 

S. Shooting (25m) 

6. Swimming 

7. Table Tennis 

8. Tennis 

9. Welghtllftlng 

10. Werestllng 

/Trsnslah'on} 

Date of 
Commencement of 
construction works 

31.01.2007 

04.02.2007 

25.01.2007 

14.01.2007 

14.01.2007 

01.02.2007 

10.02.2007 

31.01.2007 

01.06.2007 

lS.02.2007 

'Landa for Lalltpur·Slngraull Rail Line' 

2801. SHRI CHANDRABHAN SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the area of the forest land being used In Lalltpur 
district of U.P for construction of Lalltpur-Slngraull rail 
line and the area of land on which works related to 
railway lines construction have been completed; 

(b) whether the Government had Issued No-objection 
certificate for carrying out non-forest work on forest land 
and whether the land was transferred to the Railways; 

(c) If not, whether the Government proposes to take 
action against the persons/officials responsible for 
unauthorised construction of railway line on forest land; 

(d) If 80, the time by which action is likely to be 
taken; and 

(e) if not, the reason therefor? 

Date of 
Completion 

31.0S.2008 

31.05.2008 

31.05.2008 

31.05.2008 

31.05.2008 

31.05.2008 

31.05.2008 

31.0S.2008 

31.05.2008 

31.05.2008 

Progress as on 
31.10.2007 

65% 

36% 

55% 

52% 

68% 

47% 

25% 

58% 

20% 

58% 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (e) The information Is being collected and will be 
laid on the Table of the House. 

{English} 

Mega Project. 

2802. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of STATICS AND PROGRAME 
IMPLEMENTATION be pleased to state: 

(a) whether at least seven of the 11 mega projects 
being executed by India in the neighbouring counries were 
suffering from cost and time overruns; 

(b) if so. the details thereof; 

(c) the names of the countries where these projects 
are executed; 

(d) the cost of these projects; 
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(e) the original time schedule for their completion; 
and 

(f) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) to (f) According to the definition 

adopted for monitoring of Central Sector Projects, projects 
costing Rs. 1000 crores and above are classHied as mega 
projects. According to the Ministry of External Affairs, 7 
projects which are not mega projects, but are under 
implementation in the neighbourlg countries, have time 
and cost overruns. The country-wise details of these 
projects including cost, completion schedule, reasons for 
time and cost overruns and action taken is given In the 
Statement enclosed. 

sgrem.nt 

PI'Dj«Is lII1dtIr /mpItJmtlf7111lion in /he neighboun'ng counffiss 

S.NoJ 
Country 

1 

Name of the 
Project 

2 

Afglwlletan 

1. 

2. 

218 Kms. Road from 
ZaranJ to Delaram by 
Border Roadl 
Organieatlon (BRO) 

Reconstruction and 
completion of SaIma 
Dam Power Project 
In Herat Province being 
executed by MIs Water 
and Power Consultancy 
Services (WAPCOS) India 

Cost (Rs. in Crore) 
Original Revised 

3 4 

3n.O 746.79 

361.58 734.74 

Remart<s 

5 

• The project which was earlier scheduled to be 
completed In December, 2007 Ie expected to be 
completed in December, 2008 at the revised cost. 

• Revised e8t1mate. .re under proceaa by MEA. 
• Project Review Committee (PRC) will closely 

monitor to avoid further time and cost overruns. 

R_eon. for coatltlme overrun. 

• Sharp increase in prices of major inputs 
• Volatile market, price fluctuation and erratic 

supplies in Afghanistan. 
• Security problems 
• 1400 security local guards deployed at higher 

prices against the original 88tlmates. 
• No provision of departmental charge8 in Cabinet 

approval. However, BRO has Incorporated 
departmental charge8 0 7% In the revised 
estimates. 

• e.tIer !he completion date of project was JanuaIy. 2009, 
which has now been revI8ad to January, 2010. 

• MEA Is processing revised c08t estimates for 
approval by the Committee on Non-Plan 
ExpendIture, Ministry of Anance & Cabinet. 

• The Project Review Committee (PRC) will monitor 
closely to avoid further slippage. 

Reuona for time and coat overrun. 

• Sharp Increase In prices of major inputs and civil 
& electro-mechanical works 
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2 3 4 5 

• Heavy floods in early 2007 caused damaged to 
Coffer dams and other infrastructure. 

• Problems relating to transit 0' material and 
personnel through Pakistan and Iran. 

• Worsening security altuatlon·two attacks on project 
sites recently on 27.7.2007 and 9.8.2007 

3. Construction of Afghanistan's 296.45 338.58 • The project is expected to commence In May, 2008 
Parliament building by and is likely to be completed by April, 2011 
CPWD India • Increase in cost is due to change in sc:ope 

requested by Afghan Govemment, 
• Building design incorporating additional 'eatures 

has been finalized 
• Enabling works are in progress 
• PRC to monitor closly to stick to the time and 

cost schedule except in circumstances beyond 
control. 

Napal 

4. 2QO.Bed Emergency and 54.11 61.39 • The construction work started In end October, 2006 
Trauma Care Centre in and the project is tentatively scheduled to be 
Kathmandu 88 part of completed by October, 2008 
Blr Hospital Expansion • As per Detailed Project Report, the project has a 

completion period of around 28 months. The 
construction work started In the end of October, 
2006. 

• The prevailing political & security situation in Nepal 
to some extent are responsible for increase In 
cost. 

• Bandh & Shutdowns in Kathmandu and in Teral 
Region of Nepal have adversely affected the 
supplies in past and might delay the completion. 

Bhutan 

5. Tlntibi· Tongsa Bumthan 34.38 61.70 • The project is expected to be completed by May, 
Transmission Une 2008. 

• Contract awarded to MIs. UtkaI Galvanisers. Oriesa 
in joint venture with Mis Bhutan Engineering 
Company is expected to be completed in May, 
2008. Another contract has been awarded to 
Mis POWERGRID on 28.07.06 

• Cost was increase based on competitive bidding 
process 

• Aaisted projects are reviewed each year as per 
the agreement signed by GOI & Bhutan Gavt. 

• Reviewed by PRC regularly. 
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2 3 4 

6. Jigme Dorjl Wangchuck 65.69 71.60 
National Referral Hospital 
(JDWN~ Expansion 

7. Pasakha·Manitar Road 54.01 55.60 

Uranium Produced In the Country 

2803. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWD: 

Will the PRIME MINISTER be pleased to state: 

(a) the total quanitlty of uranium produced in the 
country during the last three years, year-wise; 

(b) whether the Govemment proposes to double the 
production of Uranium in the country; 

(c) If so, the details thereof; and 

(d) the stepe taken by the Government in this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
It Is not the public Interest to disclose information on the 
quantity of uranium produced in the country. 

(b) In order to meet the enhanced requirement of 
uranium for the country's nuclear power programme to 
augment its production capacity substantiaHy. 

5 

• Construction works was initially to be completed 
by June, 2007, whcIh is now expected to be 
completed by June, 2008 

• Cost revised in April, 2006. Estimates are vetted 
by AIMS, New Deihl 

• Assisted projects are reviewed each year as per 
the agreement signed by GOI & Bhutan Govt. 
Reviewed by project Monitoring Committee (PMC) 
regularly. 

• The road was initially to be completed by April, 
2007. The Road Involves coMtructlon of three 
bridges, and the completion would now be possI)Ie 
only by April, 2008 

• Project delayed on account of inclement weather 
and difficult geological formations. 

• Project DANTAK (Border Roads Organization) had 
given fresh projection for costs 

• Revised estimate Is based on the approved 
detailed project report 

• Assisted projects are reviewed each year as per 
the agrement signed by GOI & Bhutan Govt. 
Reviewed by PMC regulatty 

(c) and (d) UCll, a public sector undertaking under 
the Department of Atomic Energy besides operating five 
mines at jaduguda, Bhatln, Narwaphar, Turamdlh & 
Banduhurang and two processing planta at Jaduguda and 
Turarndlh proposes to set up two mines at Bagjats and 
Mohuldlh all in Jharkhand. Construction IICtivltlee have 
commenced for setting up a mine and prOCessing plant 
at Tummalapalle In the Kadpa district of Andhra Pradesh. 
In addition pre-project activities have commenced for 
taking up projects at lambapur·Peddagattu in Andhra 
Prade8h and Mawthabah In MeghaJaya and Gogi In 
Kamataka. These projects will be taken up after receipt 
of all statutory clearances and after the Investment 
deciSion is taken by the Government. 

fTral18lslion/ 

Environmental R.storatlon Projects 

2804. SHRI HANSRAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the pollution control and environmental 
restoration projects of ponds pertaining to Maharashtra Is 
pending for want of approval with Union Govemment; 
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(b) If so, the details thereof and the reasons therefor; 
and 

(c) the action taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHIR NAMO NARAIN 
MEENA): (a) to (c) The Govemment of Maharashtra had 
submitted a number of proposals on conservation of lakes 
to this Ministry, for consideration under the National Lake 
Conservation Plan (NLCP). Out of these, 5 proposals for 
conservation of 13 lakes have already been approved at 
a total estimated cost of Rs. 24.25 crore. The remaining 
proposals on examination in this Ministry were found either 
technically deficient or not falling within the mandate of 
NLCP. The State Government has been asked to 
scrutinize the remaining proposals at their level, keeping 
the NLCP guidelines in view and also to explore the 
possibilities of inclusion of some of these lakes In the 
State Conservation Plan through the state budget available 
for purpose. 

The proposals for new lakes are considered under 
NLCP subject to their admissibility as per guidelines, 
prioritization, pollution status and availability of funds under 
the Plan. 

{English} 

Uranium Proceliing Plant 

2805. SHRI S.K. KHARVENTHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has any proposal to set 
up Uranium Ore Processing Plant in the country;' 

(b) if 80, the expected of the project, the locations 
identlgied for setting up of the same and the number of 
persons likely to get employment opportunities with the 
commissioning of the same; and 

(c) the time by which the above Plant is likely to be 
set up? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): <a) 
Yes, Sir. 

(b) and (c) Uranium Corporation of India Umited 
(UCIL) a public sector undertaking under the Department 
of Atomic Energy, proposes to set up uranium ore 

processing plant at Tummalapalle in the Kadapa district, 
Andhra Pradesh, The estimated cost of the plant Is Rs. 
694.59 crore. About 384 personnel are likely to be 
employed in the processing plant and it is expected to 
be commissioned 38 months 

In addition, pre-project activltes for processing plants 
at Seripally in the Nagonda district, Andhra Pradesh and 
Mawthabah in the West Khasi Hills District of Meghalaya 
have been taken up. However the projects will be taken 
up only after all statutory clearances are obtained and 
investment decision Is taken by the Government. 

Leech Therapy 

2806. SHRI KULDEEP BISHNOI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is contemplating to 
recognize leech therapy for various diseases; 

(b) if so, the details thereof alongwith its side-effects; 
and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) and (c) Do not ariae. 

Promotion of Sport. 

2807. SHRI G. KARUNAKARA REDDY: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the State-wise details of programmes sponsored 
by the Union Government to promote sports, particularly 
in Kamataka; 

(b) the number of sportsperaons from Kamataka who 
represented at the National and International level in 
various sports; 

(c) whether any scheme Is being run under the 'Rural 
Sports Programme' in the State; 

(d) if so, the details thereof; and 

(e, the funds aHocated and achievements made as a 
result thereof during the last three years? 
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THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (a) The Minister was 
supplementing the efforts of State Govemments including 
that of Karnataka till 31.03.2005 for creating sports 
facilities In various places, Including rural areas in the 
country by providing assistance under the Centrally 
Sponsored Sports Infrastructure Scheme, which hu been 
transferred to' State w.e.f. 01.04.2005. 

(b) The data base with regard to State-wise 
representation of sportspersons in National and 
Intematlonal sports events i8 not maintained In the 
Ministry. 

(c) and (d) Yes, Sir. Rural Sports Programmes are 
run by the Ministry through Neta;i Subhas National Institute 
of Sports, Patlala in all States/Union Territories. 

(e) While Financial Assistance of Rs. 8,00,0001- was 
given for organizing Rural Sports Progammes In the State 
of Kernataka during the year 2004-05, no proposals were 
received during 2005-06 and 2006-07. 

Legislation of HIVIAIDS 

2808. DR. ARUN KUMAR SARMA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether a special legislation on HIVIAIDS Is under 
consideration of the Govemment; 

(b) if so, the details thereof; and 

(c) the time by which it Is likely to be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

(b) The salient features of the HIVIADIS Bill are given 
in statement enclosed. 

(c) The Bill is under consideration, and will be 
introduced after it has been vetted by Legislative 
Department. 

Thll SaliMI Flla/u1'N 01 1116 HIVIAIDS BIll 2007 

The main objectives of the legislation are to prevent 
and control the spread of HIVIAIDS and protect the rights 

of those Infected and affected by HIV/AIDS. The main 
chapters of the law Include: 

i. Prohibition of discrimination related to HIVIAIDS 
within the public and private spheres. This 
chapter addresses discrimination in employment. 
education, healthcare, travel, residence, 
accommodation, lnaurance etc. It also addr8888s 
the Issue of hate and discriminatory speech in 
the HIV context. 

il. Requirement of Informed consent for HIV- related 
testing. HIV-related treatment and HIV-related 
research. This chapter statutorises existing 
standards of Informed consent and the 
exceptions to It. 

iii. Guarantee of confidentiality of HIV-related 
Information (Including HIV+ status) and 
exceptions to It. 

Iv. The right to acce .. treatment related to HIVI 
AIDS as part of the right to health recognized 
under the Indian Constitution and the 
Intematlonal Covenant on Economic, Social and 
Cultural Rights to which India is a signatory. 
The chapter provides for access to 
comprehensive HIV-related treatment Including 
diagnostics, ARVs, nutitional supplements etc. 

v. The right to a safe working environment for 
health care workers and other persons whose 
occupation may put them at risk ·of exposure to 
HIV. 

vI. Protection of strategies for risk reduction, which 
are otherwise subject to criminal sanction under 
various laws that have severely impeded risk 
reduction work with sex workers, Injecting drug 
users and men who have sex with men In the 
past. 

vii. Norms for Information, Education and 
Communication programmes and materials. 

viii. The creating of innovative Implementation 
mechanisms Including institutional grievance 
redressal machinery. Health Ombudapersona and 
HIV/AIDS Authorities. This witl be supported by 
Special Procedures to be foHowed In courta, 
including suppression of identity, apeedy tri ... 
and proceeding etc. 
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ix. Special provisions for those who are 
disproportionately affected by the epidemic, 
particularly women, children and young persons 
and persons in care and custody of the State 
who due to social, economic, legal and other 
factors find themselves more vulnerable to HIV. 

~dlcal Facilltle. to Zoo. and Wildlife Wing. 

2809. SHRI BRAJA KISHORE TRIPATHY: Will the 
PRIME MINISTER be please to state: 

(a) whether the Government proposes to provide 
medical care and health investigation facilities to India 
Zoos and Wildlife Wings of various State Government in 
the country; 

(b) if 80, the details thereof; 

(c) the details of the assistance provided by the 
Government for strengthening diagnostic facilities in the 
existing centres during 2006-07; 

(d) whether the number of veterinary institutions/ 
universities providing disease diagnostic facilities are 
sufficient to meet the requirement of the country; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to increase 
such veterinary institutions/universities in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (f) Central Zoo Authority provides funds for creation 
and improvement of veterinary facilities Including disease 
diagnostic facilitieS across the country in recognized· public 
sector Zoos and Veterinary departments/institutes, viz at 
Bhubaneswar (Orissa), Anand (Gujarat), Bareilly (Uttar 
Pradesh), Guwahati (Assam), Jammu (Jammu and 
Kashmir), Kolkata (West Bengal) and Chennai (Tamil 
Nadu). The Central Zoo Authority has provided financial 
assistance to the Tamil nadu Veterinary & Animal Sciences 
University, Chennai to the tune of Rs. 1,19,693/- during 
the financial year 2006-07 for strengthening the diagnostic 
facilities. In addition, the Central Zoo Authority has also 
established a National Referral Central at the Indian 
Veterinary Research lnetitute, Bareilly for providing super 
speciality servicee and diagnostic facilities. to aU Indian 
Zoos. 

The above facilities are adequate to meet the current 
requirements. 

Permanent Seat In UNSC 

2810. SHRI P'C. THOMAS: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRI RAJNARAYAN BUDHOLIA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the present status of India's bid for a permanent 
seat in UN Security Council; 

(b) the total number of countries alongwith their 
names who have extended thell" support on the issue; 

(c) the stand taken by France in this regard; and 

(d) the effort made/proposed to be made by the 
Govemment to mobilise support in the regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) There continues to be 
wide support for India's candidature for a permanent seat 
on the UN Security Council. This support has been 
expressed In the UN and bilaterally. France has publicly 
expressed its firm support for India's candidature for 
permanent memeberahip of Security Council. The 
Government continue to mobilise support for India 
becoming a permanent member of the UN Security 
CouncH. Besides actively partiCipating in UN debates on 
Security Council reforms, Govemment continue to follow 
up this with various countries. 

{T~IionJ 

By""" Road. Around Jelpur City 

2811. SHRI SUBHASH MAHARIA: 
SHRIMATI SUSHEELA BANGARU LAXMAN: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether there is any proposal for construction of 
by-pass roads around Jalpur city in view of heavy traffic 
on the National Highway; 

(b) if 80, the details thereof; and 

(c) the time by which the Go~t is likely to 
approve the project? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPfNG, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Ring roadlbypass for Jalpur 
has been included in the tentative list of cities for stand 
alone Ring Roads, Bypasses, Elevated Roads, Grade 
Separted Intersections and Flyovers under National 
Highway Development Project (NHDP) Phase VII. 
However, NHDP Phase VII is yet to be approved by the 
Government. 

Fundi Saved Due to DIscontInuatIon of Schem .. 

2812. SHRI MAHAVIR BHAGORA: Will the PRIME 
MINISTER be pleased to state: 

(a) the funds likely to be saved and the number of 
posts likely to be abolished due to the discontinuation of 
some of the Centrally Sponsored Schemes in the Eleventh 
Plan; 

(b) the sectors where the said funds are proposed 
to be utilized; 

(c) Whether arrangement have been made for the 
adjustment of posts likely to be abolished; 

(d) if so, the details thereof; and 

(e) if not, the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (e) Plan 
Schemes are discontinued on the basis of zero 'based 
Budgeting (ZBB) exercise while preparing a Plan._ The 
primary purpose of ZBB exercise is to ensure 
convergence, efficiency and efficacy of schemes according 
to Plan objeCtives & priorities and also the use of avanable 
resources in the most judicious and economically efficient 
manner. Such an exercise has been done for the Eleventh 
Five Year Plan also. There is no is saving as such. 
Further, the Centrally Sponsored Schemes are 
implemented by the State concerned through their 
mechanism. 

/English} 

Genetically Modified Organl.ml In 
Proce.aed Food 

2813. SHRI K.S. RAO: Win the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment proposes to regulate 
the manufacture, marketing .nd consumption of proceaaed 
food containing Genetically Modified Organisms (GMOs) 
as per the Prevention of Food Adulteration Act and Food 
Safety and Standard Act, 2005 to address health concerns 
and to work out measures to fix liability in case of 
problems affecting the health of consumers; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) A Draft notification for labelling of 
Genetically Modified Foods/ingredients under PFA Rules, 
1955 was published vide GSR no. 152(E) dated 10.3.06 
for inviting objection & suggestions from the public within 
60 days from the date of Its publication in the gazette of 
Govemment of India. Since the draft rules could not be 
finalized, the provisions to regulate Genetically Modified 
Foods have been made under the Food Safety & 
Standards Act, 2006 which would be taken up by the 
Food Safety Authority, which is under the process of being 
set up. 

Survey Regarding Cancer c .... 

2814. SHRI G.M. SIDDESWARA: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has conduted any survey 
regarding the cancer cases/deaths in the country; 

(b) if so, the outcome thereof, category-wise; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (c) As per data 
collected through National Cancer Registry Programme 
(NCRP) by Indian Council of Mec:flCal Research (ICMR), 
an estimated 4.4 lakhs people die of cancer every year 
and about 7-9 lakhs new cancer cases are detected every 
year. At any given point of time there are 2.5 million 
cancer patients in the country. However, no survey has 
been conducted regarding the cancer cases/deaths in the 
country. 
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Health being a State Subject, it is for the State 
Governments to ensure that adequate facilities for early 
detection, diagnosis and treatment of cancer are made 
available. Central Government under the scheme of 
National Cancer Control Programme lays special emphasis 
on 9arly detection of Cancer through screening, promoting 
health education, creating awareness etc. Under District 
Cancer Control Programme. There are 25 Regional 
Cancer Centres in the country providing comprehensive 
cancer care treatment. 

{Translation] 

High CommissIoners and Ambassadors 
Posted In IndIan Missloni 

2815. SHRI RAMDAS ATHAWALE: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the details of the High Commissioners and 
Ambassadors including those belonging to Scheduled 
Castes/Secheduled Tribes/Other Backward Castas 
category posted in various countries as on date, category-
wise; 

(b) the number of posts of Ambassadors lying vacant 
and the time since when these posts are lying vacant 
and are likely to be filled up, country-wise: 

(c) the number of High Commissioners and 
Ambassadors belonging to the Indian Foreign Service, 
Indian Administrative Service, other Central Service or to 
persons from public life; 

(d) the criteria fixed for selection of High 
Commissioners/Ambassadors; 

(e) the number of IFS officers belonging to SC/ST/ 
OBC category working in the Ministry as on date; and 

(f) the steps being taken or proposed to be taken by 
the Government to appoint officers of the said category 
in the Indian missions in proportion to their number? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) 115 High C<:>mmissionerst 
Ambassadors have been posted by India in various 
countries as on date. Of them, 12 belong to Scheduled 
Castes (SC) and 8 belong to Scheduled Tribes (ST) 
category, Recruitment of Officers on the basis of Other 

Backward Clasais (OBC) category commenced from the 
year 1994 and consequently officers of OBC category 
have not yet attained the requisite seniority for being 
appointed as High Commissioners/Ambassadors. 

(b) The posts of High Commissioners/Ambassadors 
are vacant in Cote D'ivoire (from August 2007), Czech 
Republic (from October 2007), Iraq (from December 2004), 
Madagascar (from June 2007), Jamaica (from July 2007) 
and Zimbabwe (from October 2007). It is expected that 
these posts, excluding the post of Ambassador to Iraq, 
would be filled in near future. No decision has been 
taken regarding the apPOintment of the next Ambassador 
to Iraq. 

(c) There are 107 serving Indian Foreign Srvice 
Officers posted as High CommissionersiAbmassadors. In 
addition, there are 3 retired Indian Foreign Service 
Officers, 1 Indian Administrative Service Officer, 1 retired 
Indian Administrative Service Officer, and 3 persons from 
Public life as High Commissioners/Ambassadors. 

(d) Indian High Commissioners/ Abmbassadors are 
apPOinted by the President of India on the 
recommendations of the Prime Minister. These 
appointments are decided on the basis of a number of 
criteria, which Include, inter alia, their seniority, 
background, relevant experience and overall suitability to 
the tasks and the post. 

(e) As on date, the number of IFS officers in the 
Ministry belonging to SC, ST and OBC are 81, 42 and 
59 respectively. 

(f) The percentages prescribed for reservation in SC, 
ST and OBC categories ar strictly followed at the 
recruitment stage. There Is no policy of reservation in 
postings in Missions abroad, including at the level of 
Ambassadors/High Commissioners. However, conscious 
efforts are made towards appointment of officers belonging 
to SC/ST/OBC categories who have the requisite 
baCkground, experience and seniority, as Ambassadors/ 
High Commissioner. 

[English] 

Special SuicIde Prevention Programme 

2816. SHRI ASADUDDIN OWAISI: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of HEALTH AND, FAMILY WELFARE 
be pleased to state: 

(a) whether any survey has been conducted regarding 
the number of persons committing suicide in the country 
every year; 



261 AGRAHAYANA 1., 1929 (Ssk.t) 282 

(b) if 80, the details thereof alongwlth the number of 
p91'801l8 who have committed suicide during each of the 
last three y .. ,. state-wise; 

(c) whether the Govemment proposes to launch 
special suicide prevention programme; 

(d) if so, the details thereof; 

(e) whether the National Institute of Mental Health 
and Mental Sciences, Banglore has been urged to make 
recommendations regarding the first suicide prevention 
programme; and 

(f) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) No survey Is 
conducted but the National Crime Records Bureau (NCR B) 
compiles data received from the StatelUTs. A statement 

containing StatelUT-wi8e number of suicides during the 
period 2004 to 2006 as reported to Nation Crime Records 
Bureau is enclosed. 

(c) to (f) Under the National Mental Health 
Programme, efforts are made to provide mental health 
services as part of general health system. In this regard, 
Central Govemment supplements the State Govemment's 
efforts through District Mental Health Programme, 
Strengthening of Psychiatric Wings of Medical Colleges! 
General Hospitals and Modernisation/upgradation of 
Mental Hospitals to make them therapeutic units. The 
Govt. Proposea to re-strateglse the National Mental Health 
Programme with input from National Institute of Mental 
Health & Neurosciences, Bangalore, during 11th Plan to 
expand District Mental Health Programme to cover the 
areas of suicide prevention, stress management, School 
Mental Health etc. and also to creat infrastructure for 
production of quality manpowerltraining of personnel etc. 
for effective delivery of mental health services. 

Statement 

SIIlMlllT wistl Number 01 Suicidtls duting 2004-2006 

2004 2005 2006" 
SI.No StatelUT No.of Suicides No.of Suicides No. of Sueides 

2 3 • 6 

1. Andhra Pradesh 13526 13442 13276 

2. Arunachal Pradesh 79 70 129 

3. Assam 2839 2846 3031 

4. Bihar 351 543 618 

5. Chhattlsgarh 4495 4881 4626 

6. Goa 314 282 275 

7. Gujarat 4778 4766 5035 

8. Haryana 2082 2046 2316 

9. Himachal Pradesh 371 359 457 

10. Jammu & Kashmir 112 294 262 

11. Jharkhand 417 808 856 

12. Kamataka 11937 11557 12212 

"ProvIaIoneI data. 
Source: AcdclentaJ dea1hs and suicides In India. 
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2 3 4 6 

13. Kerele 9053 9244 9026 

14. Madhya Pradesh 6795 5448 6435 

15. Maharaahtra 1<4729 14426 15494 

16. Manipur 41 27 36 

17. Meghalaya 55 71 92 

18. Mizoram 60 55 70 

19. Nagaland 31 27 28 

20. Orissa 4215 4208 4065 

21. Punjab 645 588 772 

22. Rajasthan 3725 4178 4263 

23. Sikkim 98 109 145 

24. Tamil Nadu 12839 12076 12381 

25. Trlpura 770 715 765 

26. Uttar Pradesh 3637 3449 3099 

27. Uttaranchal 237 273 326 

28. West Bengal 13424 15015 15725 

Total (States) 111653 111802 115815 

Union Territories 

29. A&N Islands 122 139 133 

30. Chandigarh 76 89 80 

31. o & N Haveli 39 69 42 

32. Daman & Diu 13 32 22-

33. Delhi (UT) 1256 1245 1492 

34. Lakshadweep 0 0 2 

35. Pondicherry 539 538 526 

"J:ot,J (UTs) 2044 2112 2297 

Total (All India) 113697 11391<4 118112 
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Ind0-8ulprla AgI'HI'Mnt on Atomic Energy 

2817. SHRI GANESH SINGH: 
SHRI RAJNARAYAN BUDHOLlA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Bulgaria is going to co-operate with India 
in the field of atomic energy; 

(b) if so, the details thereof; and 

(c) the progress made so far in this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
to (c) During the visit of Bulgarian Prime Minister Sergei 
Stanishev to India from 10-15 September 2007, only 
preliminary discussions were held regarding the possibility 
of exploring cooperation between India and Bulgaria in 
R&D in clvU nuclear energy. 

[English} 

Coding Scheme for Kale-Aur 

2818. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 
SHRI JASUBHAI DHANABHAI BARAD: 

WID the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

<a) whether the Union Government h.. decided to 
introduce a coding scheme for kala-uar patients whereby 
the system will be able to track the patient right down to 
the primary health sub-centre at the viUage level; 

(b) if 80, the details thereof; 

(c) whether the National Health Policy (2002) has 
set the goal for eliminating the disease by 2010; 

(d) if so, the details thereof; and 

(e) the extent of success achieved in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The concept of patient 

coding scheme was Introduced to line list all the conflnned 
Kala-Azar cues. The objective of the patient conding 
scheme Is to ensure complete treatment compliance and 
avoid duplication of cases at different institutions like sub-
centre, Primary Health Centre (PHC) and districts. 

(c) and (d) Yes, Sir. The National Health Policy (2002) 
envisages to achieve the goal for elimination of Kala-
Azar by 2010 by bringing down the numbers of Kala-
Azar cases less than 1 case per 10,000 population at 
sub·district level. 

(e) After the Introduction of patient coding scheme, 
all the cases are being traced to ensure complete 
treatment so that cases are properly cure and do not act 
as parasitic reservoir. This will be definitely heip in 
eDmination of Kal-Azar disease. 

[Trsnsllltion} 

Import of Food Item. WHhout P .... crlbed Chaco 

2819. SHRI KASHIRAM RANA: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: . 

(a) whether the food items are being imported in the 
country without prescribed checks; 

(b) if so, the details thereof; and 

(c) the corrective measures taken/proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) No, Sir. The import of any food 
article is govemed under Sections 5 and 6 of the PFA 
Act, 1954 and section 6(2) of PFA Act provides that such 
clearance of any imported food articles is the responsibility 
of the Customs Collectors or their authorized officers. 
For clearance of consignments of imported foods, the 
Central Board of Excise and Customs. Department of 
Revenue, has framed the procedure for 100% testing 
before clearance. In cases where the samples are found 
to be confonning to the standards for first five consecutive 
consignments of each food items imported by individual 
importer there is a provision for clearance of consignment 
of food articles on the basis of 5 to 20% random testing. 
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[English} 

Collaboration on Surv.UJance of 01 ...... 

2820. SHRI KINJARAPU YERRANNAIDU: Will the 
Minieter of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has entered into any 
agreement with any countries to collaborate on 
surveillance of dreaded diseases; and 

(b) if so, the details thereof including the role of the 
NGOs in regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The Government of India has 
Signed a Joint Statement with USA, bilateral Agreements! 
Memoranda of Understanding (MoU) with the Govemments 
of FIJi Islands, Saudi Arabia and Turkmenistan on a 
number of issues including surveillance of diseases. In 
addition to the above, the Indian Council of Medical 
Research has similarly signed MoU with France and 
Canada. The Joint Collaborative research projects in the 
identified areas 0'- cooperation are undertaken by Indian 
and foreign scientists after necessary approval from the 
competent authority/committees. Under "Call for Proposals' 
scheme of ICMR, any Research Institute, whether Public, 
Private or NGO, can submit research proposals to be 
implemented in collaboration with any other country, 
subject to review by Indian and Foreign agencies and 
scrutiny by Health Ministry's Screening Committee., before 
approval. As the primary focus is on early reporting of 
epidemic prone diseases, reporting from all the sectors 
including private hospitals, practitioners and NGOs is 
encouraged under Integrated Diseases Surveillance Project 
of the Govemment. 

Blu. Print for Sea TI'IIn'portatlon 

2821. SHRI BALASHOWRY VALlABHANENI: WiD the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Shipping Corporation of India Ltd. 
(SCI) has prepared a blueprint to meet the growing 
demanl1s of sea transportation in the liberalized scenario; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHAI T.R. BAALU): (a) and (b) The 
Shipping Corporation of India (SCI) has planned to acquire 
62 vessels during the Eleventh Five Year Plan (2007-
2012) to replace Its existing ageing feet and to augment 
the fleet of SCI. 

(c) The Government has already approved the 
proposals of SCI for asquisltion of 18 vessels of various 
categories during 2007-08. 

Setting up of Vehicle. In.pectlon Centre 

2822. DR. M. JAGANNATH: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether Union Government proposes to set up 
specialized state-of-the-art vehicle inspection and 
maintenance centres in all the State/Union Territores; and 

(b) if so, the details thereof alongwith vehicle 
inspection centres proposed to be set up, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) The proposal is at nascent stage and the details 
have not been finalised. 

Delegation of Financial Powers to Panchayata 

2823. SHRI TAPIR GAO: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) the names of States which have still not delegated 
the financial powers to the Panchayats; 

(b) the names of States which have fully delegated 
such powers to the Panchayats; 

(c) whether there is any proposal for Constitutional 
Amendment to transfer the subject of Panchayati Raj from 
the Directive Principles section to the Fundamental Rights 
section; 

(d) if so, the details thereof; and 
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(e) the steps taken/proposed to be taken to ensure 
implementation of the provision of Panchayati Raj Act In 
letter and spirit in the State of India? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIR AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Devolution of 
financial powers to Panchayats requires a number of steps 
to be taken by the State Government. These Include, 
Inter alia the following: 

(a) Activity mapping for each devolved function tier-
wise matched by similar mapping of finances 
and functionarieS; 

(b) Inclusion of a PRI component in the budget of 
each State/Central Government department 
based on activity mapping; 

(c) Provision of progressively larger untied funds, 
tier-wise, to the Panchyats by State/Central 
governments; 

(d) A schedule, of time within which State Finance 
Commissions should prepare their reports and 
submit recommendations for Action Taken 
Reports; 

(e) Steps to encourage PRls to raise their own 
resources. 

Inclusion of a Panchayat Sector window in State 
Budget is the single most essential element of 
institutionalization of the transfer of funds to the 
Panchyats. The system of creating a Panchayat Sector 
window In the budgets of States has been adopted by 
several State including Chattlsgarh, Kamataka, Kerala, 
Madhya Prade8h, Maharashtra, Gujarat and Rajasthan. 
However, the efficacy of the system varies from State to 
State. 

(c) No, Sir. 

(d) Does not arise. 

(e) The Ministry of Panchayati Raj organized 7 Round 
Table Conferences of State Ministers of Panchayati Raj 
between July and December 2004 at which the road 
map for the empowerment of Panchyatl Raj Institutions 
(PRls) was agreed upon. These covered the effective 
devolution of functions, finances and functionaries to PRls, 
planning by Panchayats, capacity building and training of 
elected Panchayatl Raj representatives and IT enabled 

e-governance among others. The devolution of functions 
to PRls through the assignment of activltle. to each level 
of Panchayats with concomitant transfer of funds and 
functionaries Is the key to the empowerment of PRls. 
The Ministry of Panchayati Raj has constantly followed 
up on these with the States through the institutional 
mechanism of the Meetings of the Committee of state 
Scretaries of Panchayati Raj and the Council of State 
Ministers of Panchayati Raj and the Joint Statements of 
Conclusions (MoUs) signed by the Union Minister of 
Panchayati Raj with Chief Ministers of State and the 
appropriate authorities in Union Territories. 22 Joint 
Statement of Conclusions have so far been signed. 

Onlnt. to NOO. tor enlc:llClitlon of 
Cancer and AIDS 

2824. SHRI MADAN LAL SHARMA: Win the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government provides grants 
to the Voluntary Organisations engaged in the eradication 
of 'Cancer' Bnd 'HIV'; 

(b) if so, the details of the grants provided to these 
organizations during the last three years; atat.wlse, NGO-
wlee; 

(c) whether Bny monitOring is being done by the 
Government for the utilization of the grants provided to 
such organizations; 

(d) If so, whether any discrepancies have been 
revealed during the last three years; and 

(e) if 80, the details thereof and the action taken! 
proposed to be taken against them? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) Yes, Sir. The 
details In respect of grant-in-aid releued under National 
Cancer Control Programme (HCCP) 18 enclosed as 
statement. The Information for the National AIDS Control 
Organisation is being compiled and will be laid on the 
lable of the House. 

(c) Under the NCCP, the voluntary organizations are 
required 10 submit the utilization certlflcale under provisions 
of GFR a10ngwlth audited accounts after actual utilization 
of funds for the purpose for which it was released. 

In addition, as per NACO guidelines the voluntary 
organizations have to submit monthly activity reports, 
autdlted statement of expenditure and UIIIIzatIon certificate 
on half yearly and annually basis. 
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(d) No, Sir. 

(e) Does not arise. 

StlItement 

Detsils 01 NGOs IIssisted under the Nlltionsl Cancer 
Control Programme during the Isst three yesrs 

2004-05 

1. RCC Ahmedabad 

2. RCC Channai 

3. RCC Allahabad 

4. RCC Gawallor 

Rs. in Lakh 

300.00 

300.00 

300.00 

300.00 

The scheme for sanctioning grant-In-aid to NGOs 
under the Cobalt scheme has been discontinued and 
merged with Development of Oncology Wing scheme 
hence no grant-in-aid to NGOs for setting up of Cobalt 
therapy unit was Issued during the year. 

2004-05" Rs. in Lakh 

1. Malabar Cancer, Calicut (Through RCG) 2.00 

2. Maulana Saliad, Palna (Through RGC) 2.50 

3. Sarvajan Kalyan, Allahabad (Through RCC) 2.50 

4. LAMP, Koikata (Through RGG) 1.50 

5. Lokmanya Hospital, Pune (Through RCe) 2.00 

6. Dr. Venkatrao Dawle Fdn., Lalur (Through RCC) 2.50 

'The grant-In-aid was the 2nd and final Installment for completing 
the project "Health Education and Early Detection of Cancer" 
under NCCP to NOOs. The scheme was discontinued and 
merged with District Canoer Control Programme. 

2005-06" 

Rce, Ahmedabad 15,00,7481-

For Implementation of the Dlatrlct Cencer 
Control Progl'llmme 

2006-07 

1. RCC Ahmedabad 

2. RCC Allahabad 

Rs. in Lakh 

500.00 

500.00 

"grant-In-aid was provided under the new scheme namely 
"Upgradatlon of the Existing RCCs Into Centre of ExceUence" 

2006-07 

"RCC, Anmeclab.cl 6,99.2521-
"Balance of first Installment of grant-tn-.uct for DCCP Project. 

Study on Autopale. of AIDS Death. 

2825. SHRI L. RAJAGOPAl: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the revelation of a study based on 
autopSies of AIDS deaths by Grant Medical College is 
correct that virulent forms of contagious diseases are 
emerging through wakened immune systems of AIDS 
patients; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) At Sir J.J Hospital and Grant 
Medical College Mumbal a study based on autopsies of 
HIVIAIDS patients showed the presence of diseases such 
as TB, CMV infection, toxoplasmosis, cryptococcosis, 
Pneumocystis carinii (Jeroveci) Pneumonia and 
cryptosporldiosls etc among them. 

(c) The Gov!. is providing financial assistance to 
states to procure and supply drugs required for treatment 
of opportunistic infections in Govemment hospitais. Grant-
In-aid Is also provided to Community Care Centres for 
treatment of opportunistic Infections. 

Reconstitution of UN Security Council 

2826. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of EXTERNAL AFFAIRS be plealed to state: 

(a) whether there is any move for reorganisation and 
reconstitution of the UN Security Council to make it more 
effective; and 

(b) if so, the reaction of the Govemment therto? 

THE MINISTER OF EXTERNAL AFFARIS (SHRI 
PRANAB MUKHERJEE): <a) and (b) There is a 
widespread feeling among UN memeber states that reform 
and expanaion of the UN Security Council in both 
permanent and non-permanent categories of membership 
is central to the process of UN reform. The composition 
of the UN Security Council must reflect contemorary 
realities and have greater representation from developing 
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countries. India remains actively engaged in UN debate. 
and with other member states to pursue genuine reform 
of the Security Council. 

Agreement for Diagnostic and 
Therapeutic Technologies 

2827. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether India and USA have signed an agreement 
to collaborate on medical research for developing low-
cost diagnostic and therapeutic technologies to treat 
diseases like malaria, tuberculosis and HIV; 

(b) if so, the 'details thereof; 

(c) the salient features of the said agreement; and 

(d) the extent which it will be helpful for both the 
countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Govt. of India has signed a 
Joint Statement with USA on June 7, 2005. The terms of 
reference inter-alia include collaboration in capacity 
building in the operation of high containment laboratories 
and safe handling of high hazard viruses and bacteria, 
developing and refining repositories and strengthening 
capacity to Identify new pathogens. The Implementation 
plans on cooperation between the US, Deptt. of Health 
and Human Services and the ICMR, signed on 16th 
October, 2007 provide for cooperation between the two 
countries on emerging and re-emerging infectious diseases 
and diseases surveillance. These plans envisages 
cooperation in the fields of basic and applied research, 
planning and design of Infectious disease laboratory 
facilities, collaboration on avian influenza research, training 
exchanges, and collaboration research between bio-
medical research organization in India and the United 
States. 

(d) The partnership between both the countries will 
increase joint activities In scintific discovery, research 
Innovation and reinforce existing research cooperation, 
scientific training and capacity development efforts which 
will be helpful in investigationS/studies related to emerging 
and re-emerging infectious diseases. 

Life Style 01 ...... 

2828. DR. K.S. MANOJ: 
SHRI NIKHIL KUMAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment has conducted any study 
on the rise in the incidence of Lifestyle diseases in the 
country; 

(b) if so, the details thereof; 

(c) whether the Government has evolved any policy 
under the National Health Policy to look Into the various 
aspects of this problem; 

(d) if so, the details thereof; and 

(e) the measures taken by the Government to combat 
this emerging public health problem? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) According to 
Indian Council of Medical Research (ICMR) there is no 
authentic data in the country regarding time trends for 
non-communicable diseases. Various reports estimate that 
10-15% of the adults suffer from hypertension; 
approximately 8 lakh die from coronary heart disease 
and more than 6 lakh people die from stroke. There are 
about 20 lakh cases of cancer in India at any given 
point of time and approximately and Incidence of 7 lakhs 
new cases every year. Over the past decades ICMR's 
research programs have addressed the major lifestyle 
related non-communicable diseases. It was estimated that 
about 22.4 million cases of IHD would have occurred in 
India in 2004 and 16 million disability adjusted life years 
would have been lost due to Ischemic Heart Disease 
(IHD). It was also estimated that 9.3 lakhs cues and 9.3 
lakhs deaths would have occured due to stroke. 37.8 
milHon diabetics were estimated to have occorred during 
2004 and about 2.3 million years of potential life lost to 
diabetes. 8 lakhs of cases of cancer were estimated 
during 2004 and about 2.5 lakha were estimated to have 
died due to cancer. The informelion on incidence rate of 
cancer is available through the Population Based Cancer 
Registries fuctioning under the National Cancer Regist~ 
Programme of ICMR. An exercies to assess the trends 
in cancer occurrence in these registries areas is being 
undertaken. The preliminary results of this exercise 
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indicate increase in cancer Incidence rate in Chennai and 
Bhopal. Two studies of ICMR relate to various aspects of 
lifestyles In mental health problems In urban areas. The 
task force study on ·Urban mental health problems and 
service needs" carried out in three major cities in northem 
and southern India i.e. Chennal, Delhi and Lucknow, has 
highlighted problems relating to stress, alcohol and 
adolescent abuse. 

(c) to (e) The Govt. of India is administering national 
programs relating to Cancer, and Mental Health. Recently, 
a National program on Prevention and Control of CVD, 
Diabetes and Stroke has been formulated for 
implementation In pilot phase in current year (2007-08) 

Joint exploration of Coal 

2829. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the State Govemment of Gujarat has 
Signed any agreement to float special purpose vehicle 
for joint exploration of coal; 

(b) If so, the details thereof; and 

(c) the details of the Investment likely to be made by 
the State for said joint venture? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (c) Two 
coal blocks, namely, Machhakata and Mahanadi with 
approximate coal reserves of 750 million tonnes and 
located in the State of Orissa were allocated jointly to 
the Maharashtra Power Generation Corporation Limited 
(MAHAGENCO) and the Gujarat State Electricity 
Corporation limited (GSECL.) in the year 2005. As per 
the terms of allocation letter, the Maharashtra Power 
Generation Corporation Limited and the Gujarat State 
Electricity Corporation Limited have formed a joint venture 
company Idz. the Mahaguj CoHeries Limited which would 
pian for development of these blocks. Coal so extracted 
would be shared in the ratio of 60% for MAHAGENCO 
and 40% for GSECL. The Mahaguj Collieries Limited, the 
Joint v.tture Company, would arrange the capital required 
for development of above blocks. 

Two more coal blocks viz Baitaml West and Nalnl 
have been ailocated recently to the public sector 
undertakings (PSUs) of the Govemment of Gularat jointly 
with other allocatees as per the details given below and 
these coal blocks would also be developed by joint 
venture companies to be formed by the aJlocattee PSUs: 

Name of Blocks Name of allocattees 

Baltami West (i) Gujarat Power Corporation Limited. 

Naini 

(Ii) Orissa Hydro Power Corporation 
limited. 

(iii) KeraJa State Electricity Board. 

(i) Gujarat Mineral Development 
Corporation. 

(ii) Pondicherry Industrial Promotion 
Development and Investment 
Corporation Ltd. (PIPSDCIL) 

Int.r-laland Connectivity 

2830. SHRI S.K. KHARVENTHAN: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the poor Inter-island connectivity is 
creating problems to the people; 

(b) if so, the details thereof; 

(c) the steps taken by the Govemment to improve 
the same; 

(d) whether the Govemment proposes to start ferry 
links service with neighbouring countries; and 

(e) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAlLU): (a) to (c) Presently, 
the inter-island connectivity in the Union Territory of 
Lakshadweep is maintained with 2x1oo pasaenger vessels. 
The 5 vessels operating in the island-mainland sector 
are also being utilized for inter-island connectivity during 
the voyage. During monsoon period from May to 
Septemeber all fair-whether and inter-Island vessels are 
withdrawn from service and hence the inter-island 
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passegers mainly depend on the two all-weather vessels. 
Due to non-availability of any other transport, helicopter 
service connecting Capital island, KavaraHi with aU 
inhabited islands is also put into operation during the 
monsoon period. During fair-weather season aU the 
vessels operate and accordingly, the movement of 
passenger in the inter-island sector do not suffer much. 

Keeping in view the long term shipping requirement 
in Lakshadweep sector, 6 passenger vessels of different 
sizes under 15 Years Perspective Plan and 4 passenger 
inter-island high speed vessels under PMGSY Scheme 
have been recommended for acquisition. Out of these, 
3x150 and 1 x15 passenger vessels have been delivered 
this year. The construction of the 3x50 passenger vessels 
has been completed and the delivery is expected in 
December, 2007. Contracts have been signed for 
construction of 2x250 passenger-cum-100 M.T. cargo 
vessel with MIs. Colombo Dockyard Limited and as per 
the contract the vessels are to be delivered by 2nd 
January, 2010 respectively. One more 400 passenger 
vessel Is also being considered for asquisition by the 
Government. 

As regards Andaman and Nicobar islands, presently, 
there are 5 vessels plying in inter-island sector. The 
frequency to the southern group of islands has increased 
from an flverage of 3 times a month in the past to 6-9 
times a month at present. The foreshore sector is serviced 
by 16 vessels and the frequency has Increased as 
compared to the past. 

Govemment is aware of the need for augmentation 
of the fleet size to meet the requirement of increased 
passenger traffic flow on this sector. 4 new vessels are 
under conetruction at various shipyards out of which two 
vessels are at advanced stage of construction and likely 
to be inducted sometime in 2008. In addition, acquisition 
of 4 vessels In the Inter-Island sector and 3 vessels In 
the for shore sector has been recommended recently to 
meet the increased traffic flow. 

(d) and (e) No such proposal is under consideration 
at present. 

[Tf1JnsI8tion] 

Smuggling of Bellra 

2831. SHRI HANSRAJ G. AHIR: 
SHRI DALPAT SINGH PARSTE: 

Will the PRIME MINITER be pleased to state: 

(a) whether Bears are being smuggled to foreign 
countries, particularly to China and Pakistan at a large 
scale as reported in 'Lokmat' Newspaper dated August 
20, 2007. 

(b) if so, the details thereof and action taken by the 
Govemment in this regard? 

THE· MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) No, Sir. such cases of bears being smuggled out to 
foreign countries have come to the notice of the Centre 
Government. 

(b) Does not artse. 

/English] 

PSUs In North eastern Region 

2832. DR. ARUN KUMAR SARMA: WID the Minister 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state that the present status of the proposals 
for making the regional PSUs operating in the NER like 
North Eastern Regional Marketing Corporation Limited 
(NERAMAC) and North Eastern Handicrafts and 
Handlooms Development Corporation (NEHHDC) 
commercially viable organizations and the achievement 
made so far in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): The Public Sector Undertakings 
(PSUs) under this Ministry, viz. North Eatern Regional 
Agricultural Marketing Corporation limited (NERAMAC) 
and North Eastern Handicrafts and Handloom. 
Development Corporation (NEHHDC) have been incurring 
losses since inception. The steps planned and being taken 
up by these Corporation and the Ministry to make them 
viable are as fallows: 

NERAMAC 

• Increase in number and quantity of itema of 
procurement by NERAMAC to get rneonabIe 
returns and the adoption of a proactive role by 
Its management With the acttve cooperation of 
the State Government of North Eutem RegIon. 

• Strengthening of backward linkages for trading 
Items as well as for raw materials required for 
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processing activities, through entering into 
Memoranda of Undertaking (MoU) with self help 
Groups, farmer cooperatives/societies etc. 

• Strengthening of forward linkages with the buyers 
of raw agri-horticulture produce and the 
processed products through MoUs. 

• Rationalisation of existing manpower and 
induction of professionals and experts in the 
Corporation. 

• Diversification of the Pineapple Juice Concentrate 
Plant at Nalkata to produce other products, 
apart from pineapple juice concentrate. to make 
the unit operational for as many days as the 
raw material can be available in sufficient 
quantity. 

• Full operationalisation of Ginger Processing Plant 
at Byrnihat in Meghalaya. 

• Setting up of a Cashew Nut proceSSing unit at 
Mankachar in Assam. 

• Working capital requirement of NERAMAC (for 
smooth functioning of their activities) has been 
arranged. 

NEHHDC 

• Emphasis on aggressive marketing of North 
Eastern Handicrafts & Handlooms through 
various means, including launching of a web-
site, development of designs, arranging buyer-
seller meets and a more proactive approach on 
the part of the management of NEHHDC. 

• Renovation of existing showrooms. 

• Activation of the Common Facility Centre for 
Bamboo and wood-based products at Guwahati 
with assistance from the Export Promotion 
Council for Handicrafts. 

• Rationalisation of existing manpower and 
induction of professionals and experts in the 
Corporation. 

All these steps in these PSUs have been initiated 
recently and would take some time before the 
Corporations show appreciable results. 

fTmnsllltionJ 

CBI Inquiry Against' Off!cer8 

2833. SHRI HARISINH CHAVDA: 
DR. DHIRENDRA AGARWAL 

Will the P~IME MINISTER be pleased to state: 

(a) the number of officers above the rank of Deputy-
Secretary against whom the CBI had sought permission 
for inquiry during the last three years, till date; 

(b) the number of cases in which permission has 
been granted; 

(c) the number of case in which permission has not 
been granted. Ministries/Department-wise; and 

(d) the reasons for not granting such permission for 
inquiry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (c) During the last three years i.e. 2004, 2005, 
2006 and 2007 (upto 31.10.2007) the CBI has sought 
permission under section 6A of the DSPE Act in respect 
of 103 officers of the rank of Joint Secreatary and above. 
The permission has been granted in respect of 77 officers. 
and declined in respect of 13 officers. The details of the 
cases in which permission has not been granted are 
given in the statement enclosed. 

(d) Each case Is examined by the competent authOrity 
and decided on merits. 

SI.No 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

St.t.ment 

MinistrylDepartment 
from which 

permission was 
sought 

Mlo Coal 

Mlo Finance 

Mlo Health 

Mlo Textile 

Mlo Steel 

Mlo Shipping, Road transport 
& Highways 

Mlo Heavy Industries & 
Public Enterprise 

Mlo Home Affairs 

Number of officers 
in respect of 

whom permission 
was sought 

2 

4 

2 
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... SAARC Summit 

2834. SHRI MAHAVIR BHAGORA: WiU the Minister 
of EXTERNAl AFFAIRS be pleased to state: 

(a) the detaIa of the decision taken and agreements 
signed by India during the 14th SAARC Summit concluded 
in April, 2007; 

(b) the benefits likely to accrue as a result thereof; 

(c) whether India proposes to set up a South Asian 
University; and 

(d) If so, the details thereof alongwith the names of 
the countries which supported the proposal, the location 
for the said University and the time by which it is likely 
to be set up? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) The 14th SAARC 
Summit held In New Delhi on April 3-4, 2007 was a 
landmark Summit in many respects, Salient outcomes of 
the 14th SAARC were: 

For the first time in its history, SAARC expanded its 
membership to welcome Afghanistan as its eighth member. 
Again, for the first time, five Observers-China, Japan, 
ROK, EU and US attended the Summit. The leaders also 
decided to give observer status Iran. 

The Summit adopted a comprehensive and a forward-
looking Declaration, to promote regional co-operatlon. It 
underlined the collective vision of the Heads of State! 
Government of SAARC countries of an interconnected 
South Asia where there was a free flow of people, goods, 
service and ideas. 

There was a recognition that In Its third decade of 
existence, there was a need to move SAARC from a 
declaratory to an implementation phase. The focus of 
SAARC would be on implementing collaborative projects 
that would bring concrete benefits to the people of the 
region. In this context, SAARC countries committed 
themselves to early operationalisation of the SAARC 
Development Fund (SDF). 

• It was agreed to improve intra-regional 
connectivity, particularly physical economic and 
people-ta-people connectivity. The full benefits 
of an integrated regional multi-modal transport 

system were recognised. It was agreed that the 
SAARC Regional Multimodal Transport Study 
would be extended to Afghanistan. It was also 
agreed that pilot projects for improving 
connectivity would be identified and implemented. 

• During the Summit, two important Agreements 
on the establishment of the South Asian 
University and the SAARC Food Bank were 
signed. The Food Bank is an elCemplary model 
of regional cooperation to meet collectively the 
region's food shortages in times of emergencies 
and natural calamities. The South Asian 
University will be developed as a centre of 
excellence in higher education for the entire 
region. 

• The was agreement that SAFT A was one of 
the most successful outcomes of SAARC's 
collective efforts. To realise its full potential, 
SAFT A should integrate trade in services. The 
importance of implementing trade facilitation 
measures was also underlined. 

• The SAARC countries agreed to work together 
on a roadmap, inter alia, in the fields of poverty 
alleviation, food security, energy, water, 
enVironment, climate change trade and transport, 
information and communication technology 
tourism, education, culture and counter-terrorism. 

• The SAARC countries committed themselves to 
combat terrorism and agreed to consider India's 
proposal to work towards finaliSing an Agreement 
on Mutual Legal Assistance in Criminal Matters. 

2. Implementation of the decisions taken at the 14th 
SAARC Summit will move SAARC from the declaratory 
to the implementation phase especially after the 
operationalisatlon of the SAARC Development Fund and 
South Asian University. Theee decisions are also intended 
to boost Intra-regional trade and investment; increase co-
operation in issues relating to trans-national crimes, 
particularly terrorism, narcotics & psychotropic substances 
and on trafficking in women and children: enhance 
understanding through increased peOple-ta-people contact 
and promote cultural exchanges and travel within the 
region. As a follow up of the Summit, the three Ministerial 
Meetings on Transport, Home and Finance hosted by 
India have enhanced cooperation in these crucial areas. 
The SAARC Cultural Festival and the SAARC student 
exchange programme being organised by India will 
Increase people-ta-people connectivity. 
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[English} 

Iron and Iodin. Deficiency Problem 

2835. SHRI G.M. SIDDESWARA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether more than 300 minion peopl'3 are suffering 
from Iron deficiency as compared to about 170 mllHon 
people with Iodine related problems in the country; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the Union 
Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Anemia Prevalence among the 
population of the country, as per NFHS-III (2005-06) Is 
as below: 

Children (EJ.S9 months) 69.5% 

Women 55.3% 

Men 24.2% 

With regards to Iodine Deficiency Disorders, it has 
been estimated that 71 million people are affected with 
Goitre & other Iodine Deficiency Disorders. 

(c) Measures taken with regards to iron deficiency 
and Iodine Deficiency Disorders are given in the statement 
enclosed. 

Statemant 

Msssutrls to improve the Anemia and Iodine 
Otlliciency O/sorr/tltS 

1. The Government of India has launched the 
National Rural Health Mission (NRHM) in order 
to improve the availability of and access to 
quality health care. Under this Mission, the 
Reproductive and Child Health Programme 
(RCH-II) for Anemia Control, provides iron and 
folic acid tablets to ail pregnant and lactating 
women and pre-schooVchildren. Now it has been 
decided that infants, school going children and 
adolescent girls would also be given these 
supplements. 

Under the National Rural Health Mission, the 
states have been advised to org3nlze monthly 
health and nutrition days where anemia 
prevention measures are also discussed. Further, 

measures for controlling other micronutrient 
deficiencies such as Iodine deficiency and 
Vitamin A are also highlighted. 

Nutrition Education to increase the awareness 
and bring about desired changes in the dietary 
practices including the promotion of breast 
feeding and dietary diversification are advocated 
through health & nutrition programmes. 

2. National Iodine Deficiency Disorder Control 
Programme (NIDDCP)- The programme 
envisages supply of iodated salt in place of 
common sah. In order to overcome the problem 
of nutritional iodine deficiency among the 
population, the Government of India has 
restricted the sale of salt other than Iodated salt 
for direct human consumption. To ensure the 
consumption of iodated salt by the population, 
information, Education and Communication 
activities are being carried out through different 
media agencies. To ensure effective 
implementation of the programme, financial 
assistance is provided to all State/UTs for 
establishment of 100 control ceils, 100 
monitoring labs, surveys, health education and 
pUblicity. 

[Translation} 

Governance of Re .. rvatlon Policy 

2836. SHRI RAMDAS AT HAW ALE: 
SHRI HARIKEWAL PRASAD: 
SHRI GIRIDHARI YADAV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the reservation policy is being governed 
by the official directives issued from time to time by the 
Department of Personnel and Training; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to Implement 
the reservation policy effectively? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) The policy of reservation in services under 
the Government of India is administered through executive 
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instructions issued by the Government from time to 
time. 

(c) liaison Officers have been appointed in a/l the 
Ministries/Departments and offices under the control of 
Heads of Departments to ensure due compliance of 
reservation policy. 

(English) 

Targets and AchIevements under AfforestatIon 
Progremme 

2837. SHRI ASADUDDIN OWAISI: Will the PRIME 
MINISTER be pleased to state: 

(a) the funds spent by the Government on 
afforestation during the last three years; 

(b) whether afforestation target of 18.60 lakh hectare 
during 2006-07 hu been achieved; and 

(c) if so, the details thereof, State-wise, and If not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) The Ministry of Environment and Forests is 
Implementing the National Afforestation Programme (NAP) 
Scheme through a two-tier setup of Forest Development 
Agency (FDA) at forest division level and Joint Forest 
Management Committees (JFMCs) at village level. During 
the last three years (2004-05 to 2006-07). funds 
amounting to Rs. n3.87 crores were releued under the 
NAP Scheme, Including for maintenance of plantations 
raised during the Ninth Five Year Plan. 

(b) and (c) The target for tree planting under the 
Item 16-B of Twenty Point Programme-1986: "Area 
Covered (Under Plantation) Public and Forst lands· was 
fixed as 18.70 Iakh hectares during 2006-07, against which 
the achievement was 16.56 lakh hectares. The State and 
Union Territory-wise targets and achievements, u per the 
Progress Report published by Ministry of Statistics and 
Programme Implementation, are given in the statement 
enclosed. Some State and Union TerrltorJea could not 
achieve the targets for varioUl reason" Including timely 
availability of funds and seedHngs, and landa Identified 
for tree planting. 

Statement 

PfO{ll8$S undtlr IttIm 168 of Tiwlnly Point PfO{ll1llT1mt1-1986: "n;o8 Covsl'tld 
(UndtJr PllII7t81ion)-Public & Fol'IJ$/ lands" duting 2006-07 

SI.No. StatealUTs Target Achievements Percent 
2006-07 2006-07 Achievement 

2 3 4 5 

1. Andhra Pradesh 275000 418479 152 

2. Arunachal Pradesh 10000 10116 101 

3. Assam 10000 9663 97 

4. Bihar 10000 8758 88 

5. Chhattiagarh 125000 131209 105 

6. Goa 1000 479 48 

7. Gujarat 100000 109456 109 

8. Haryana 30000 "17553 59 
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1 2 3 4 5 

9. Himachal Pradesh 30000 30071 100 

10. Jammu and Kaahmlr 35000 12630 36 

11. Jharkhand 100000 33233 33 

12. Kamataka 75000 59761 80 

13. Kerala 20000 4353 22 

14. Madhya Pradesh 230000 233104 101 

15. Maharaehtra 100000 39844 40 

16. Manlpur 10000 5369 64 

17. MeghaJaya 6000 107 2 

18. Mizoram 8500 5197 61 

19. Nagatanet 25000 5556 22 

20. Orissa 75000 48021 64 

21. Puducherry 100 192 192 

22. Punjab 25000 3065 12 

23. Rajasthan 80000 83863 105 

24. SIkkim 15000 3550 24 

25. Tamil Nadu 150000 148812 99 

26. Trtpura 17000 7589 45 

27. Uttarakhand 145000 149702 103 

28. Uttar Pradeeh 50000 59218 118 

29. Weet BegaJ 110000 15382 14 

30. Andaman and Nioobar IIIenda 2000 1081 64 

31. Chandigarh 150 181 121 

32. Dadra and Nagar Haveli 200 216 109 

33. Daman and Diu 30 15 50 

34. Lalcshadweep 20 0 0 

Grand Total 1870000 1666727 89 
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Central Pool Fund for Doner 

2838. SHRI TAPIR GAO: Will the Minister of 
DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether the Ministry of Development for North 
East Region is dependent On the Central Pool funds being 
controlled by the Ministry of Finance; 

(b) if so, the details thereof; and 

(c) if not the nature of budgetary allocation for various 
development schemes in NE Region, State-wise? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYER): (a) to (c) The main Plan 

Name of the Scheme 

1. Schemes of North Eastern Council 

2. Special Package for Bodoland Territorial Council 

Scheme of the Ministry of Development of North Eastem 
Region (DoNER) 'Non-Lapsable Central Pool of 
Resources' (NLCPR) is funded from the notional Central 
Pool of Resources for North-Eastem Region. The Ministry 
of Finance provide budgetary allocation for the scheme 
from this Pool. For 2007-08, Rs. 600 Cr have been 
allocated under this scheme by the Ministry of Finance. 
In the inhial 4 years of the the creation of the Pool, i.e., 
for 1998-99 to 2001-2002, the funds provided for the 
Schemes of North Eastern were also deducted from the 
Pool. This practice has been discontinued from 2002-
2003. 

For the current financial year, the total Plan budget 
provided by the Ministry of Finance for the Ministry of 
DoNER is Rs. 1380.00 Cr. 

Budgetary provisions for the other Plan Scheme of 
the Ministry are made from the regular budget. The names 
of theae other schemes and provielons for 2007-08 are 
given as under: 

Allocation In 2007-08 (BE) 
(in Rs. Cr) 

600.00 

100.00 

3. Loans to North Eastern Development Anance Corporation Ltd (NEDFI) 60.00 

4. Technical Assistance & Capacity Building 12.00 

5. Advertising & Publicity 6.50 

6. 

7. 

Development of Inland Water Transport in North East 

Development of cities & Roads In North Eaatem States 

1.49 

0.01 

No State-wise allocation are made under any of the Schemes. 

Plan for ImprovIng Infraatructure 

2839. SHRI JYOTIRADITYA M. SCINDIA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government envisages a 
comprehensive plan for improvement of Infrastructure 
costing about Rs. 20,18,709 crore for expanding roads, 
railways, ports, airports, telecom and information; 

(b) if so, the constituent sector-wise details thereof; 
and 

(c) the allocations made for each constituent 
infrastructure under the Eleventh Five Year Pian? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) The 
investment requirement and allocation for improvement of 
infrastructure like roads, railways, ports, airports, telecom, 
information, etc; in the Eleventh Five Year Plan has not 
been fixed. 

eve on Corruption 

2840.SHRI IQBAL AHMED SARADGI: Will the 
PRIME MINISTER be pleased to state: 
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(a) whether the Central Vigilance Commission is 
planning to set up independent experts In the Govemment 
departments to deal with cases of corruption; 

(b) if so, the details thereof; and 

(c) the extent which it is likely to help in checking 
corruption in Govemment departments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SUAESH PACHOURI): 
(.) to (c) The Central Vigilance Commission, In Its draft 
CVC Regultlons referred to the Govemment In terms of 
section 21(1) of the CVC Act, 2003 has included a 
provision to enable the Commission to entrust certain 
complaints/cases Involving complex technical matters for 
an Inquirylinvestlgation to an expert or a Committee of 
Experts. Such an expert or Committee of Experts would 
be chosen on the strength of their specialization and 
expertise in the field of vigilance or the subject matter of 
the complaint requiring inquiry/investigation. 

StatefUT 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Geographic Area 

2 

275,069 

83,743 

78,438 

94,163 

135,191 

1,483 

3,702 

190,022 

44,212 

55,673 

222,236 

79,714 

Syatem to A ..... Degraded Fore .. 

2841. SHRI BRAJA KISHORE TRIPATHY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government has any system to 
assess the area of the degraded forest land in the 
country; 

(b) H not, the reasons therefor; and 

(c) the details of the degraded forest land in the 
country; State-wise? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) Forest Survey of India (FSI) doea not 888888 degraded 
forest land but assesses biennially the forest cover broken 
down to different density Clas88S. As per the latest State 
of Forest Report (2003); the open forest and scrub of 
the country constitute 287,768 km2 and 40,269 km2 

respectively, with total of 328,038 km2 which can be 
categorized as degraded forest. 

(b) Not applicable in view of (a) above. 

(c) The State-wise open forest and scrub figures as 
per State of Forest Report, 2003 is given as under: 

Open Forest 

3 

20,040 

14,508 

14,784 

2,531 

17,018 

118 

901 

8,601 

997 

5,377 

10,770 

11,035 

Scrub 

4 

9,748 

116 

219 

150 

88 

o 
1,743 

68 

389 

2,947 

807 

(Area In km2) 

Open Forest+Scrub 

5 

29,788 

14,624 

15,003 

2,681 

17,106 

119 

901 

10,344 

1,065 

5,766 

13,717 

11,842 
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2 3 4 5 

Kmataka 191,791 13,988 3,141 17,129 

Kerata 38,863. 5,949 72 6,021 

Madhya Pradesh 308,245 34,586 2,378 36,964 

Maharaahtra 307,713 18,478 4,175 22,653 

Manipur 22,327 10,681 74 10,755 

Meghalaya 22,429 10,348 169 10517 

Mizoram 21,081 10,942 274 11,218 

Nagalnd 16,579 7,902 231 8,133 

Ori88a 155,707 20,196 5,346 25,542 

Punjab 50,362 837 22 859 

Rajasthan 342,239 11,330 4,584 15,894 

Sikkim 7,096 900 360 1,260 

Tamllnadu 130,058 10,838 2,040 12,676 

Tripura 10,486 3,047 3,048 

Uttar Pradesh 240,928 8,122 749 8,871 

Uttaranchat 53,483 8,043 320 8,363 

West Bengal 88,752 8,298 75 6,373 

Amdaman & Nlcobar 8,249 680 681 

Chandlgarh 114 8 1 7 

Dadra & Nagar Havell 491 80 80 

Daman & Diu 112 6 6 

Lakshdweep 32 11 11 

Pondicherry 480 23 23 

Total 3,287,263 287,769 40.289 328,038 

Comple. Overhaul of Accounting Syatem (b) If 80, the detaiI8 thereof; and 

2842. SHRI KISHANBHAI V. PATEL: WHI the PRIME (c) the time by which the proposal is Hkely to be 
MINISTER be pleased to state: finalized? 

(a) whether the Govemment proposee to completely 
overhaul the accounting system of the country 88 reported THE MINISTER OF STATE IN THE MINSTRY OF 
in 'The Times of India,' dated November 17, 2007; PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) 
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Proposals for reform of the Plan Accounting System to 
make it more effective would be included in the draft 
Eleventh Plan document that will be placed before the 
National Development Council. 

Seettlng up of Environment Statl.tlcs Cell 

2843. SHRI S.K. KHARVENTHAN: Will the PRIME 
MINISTER be plaeased to state: 

(a) whether all the states in the country have setup 
environment statistics cell; 

(b) if 80, the detalis thereof; 

(c) whether all the states have submitted 'State of 
Environment' (SoE) reports; 

(d) if 80, the details thereof; and 

(e) if not, the time by which the reports are likely to 
be submitted by all the states? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Seven states nameiy, Andhra 
Pradesh, Karnataka, Madhya Pradesh, Mizoram, 
Nagaland, Orissa and Uttarakhand have 80 far established 
environment statistics cell. 

(c) to (e) So far, thirty three states and Union 
Territories except Jammu & Kashmir and Arunachal 
Pradesh have submitted 'State of Environment (SoE) 
report. 

{Trans/a/ion} 

Sumuggllng of Bamboos 

2844. SHRI HANSRAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether revenue loss has been caused to the 
Government due to large scale smuggling of bamboos 
from the forest areas as reported by the Nagpur edition 
of 'Dalnik Bhaskar' dated October 13, 2007; and 

(b) if so, the details of the action taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) The information is being collected and will be 
laid on the Table of the House. 

{Eng/ish} 

Completion of Nuclear Power Projects 

2845. SHRI G. KARUNAKARA REDDY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there have been cost and time over runs 
in the completion of nuclear power projects; 

(b) If so, the details thereof; and 

(c) the steps taken by the Government for timely 
completion of these project? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
No, Sir. TAPP-3&4 nuclear power project has been 
completed in the year 2006 ahead of approved schedule 
and with savings in approved cost. 

(b) Does not arise. 

(c) Does not arise. 

Auto and Food Cluster Project In Kemataka 

2846. SHRI IQBAL AHMED SARADGI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the State Government of Karnataka has 
urged the Union Government to clear a proposal on auto 
and food cluster; 

(b) if 50, whether the proposal has been approved 
by the Union Government; and 

(c) if so, the details of assistance proposed to be 
provided in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Yes Sir, the proposal has been approved by the Union 
Govemment. 

(c) 1. Establishment of Food Cluster for Woman 
enterpreneurs in Gubarga. 

(i) GOI aS8i8tance 

(ii) State Government and Spy 
Contribution 

(iii) Total Project eost 

15.70 lakh 

7.30 lakh 

23.001akh 
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2. Establi8hment of CFC in Hubli, Dharwad Auto 
Cluster. 

(i) GOI U8istance 

(ii) State Government and SPV 
Contribution 

(iii) Total Project Cost 

339.60 lakh 

145.50 lakh 

485.00 lakh 

Navigation Facliltle. at JNPT 

2847. SHRI KISHANBHAI V. PATEL: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whetehr the Union Government proposes to 
develop deeper navtgatlon facilities at Jawaharlal Nehru 
Port (JNP); 

(b) If so, the details thereof; 

(c) the estimates expenditure likely to be incurred 
therein; 

{d) the extent to which JNPT will be able to handle 
vessels after the development of such facilities; and 

(e) the time by which the project Is likely to be 
completed? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) The 
Government has approved the project 'Deepening and 
Widening of Mumbai Harbour Channel and IN Port 
Channel' at an estimated cost of Rs. 800 crores. 

(d) and (e) The project is expected to be completed 
within a period of 27 months from the date of issue of 
work order. On completion of the project, the Port will be 
able accommodate container vessels requiring a draught 
up to 14 metres of 6000 Twenty teet Equivalent Units 
(TEUs) capacity. 

[Trsnsl8tion} 

VlglI.nce C .... Against Bureaucrats 

2848. PROF. PREM KUMAR DHUMAL: Will the 
PRIME MINISTER be pleased to state: 

(8) the number of vigilance/corruption casee registered 
against the top bureaucrats during the last three years; 

(b) the number of charge sheets filed 80 far against 
such bureaucrats during the said project; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY (SHRI SURESH PACHOURI): (a) 
During the last three years I.e. 2004,2005,2006 and 2007 
(upto 31.10.2007), the Central Bureau of Investigation has 
registered cases under the Prevention of Corruption Act, 
1998 against 86 officers of the level of Joint Secreatry 
and above in the Central Govemment, Its PSUslBanks 
etc. 

(b) During the same period, charge sheet has been 
filed against 42 OffIcers. 

(c) Depending on the outcome ot investigation in 
individual cases, appropriate action as per law and/or 
relevant disciplinary rules are taken against the concerned 
officers. 

[English} 

Mand.tory Uploading of Information In Web.lte. 

2849. SHRI PRABHUNATH SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether it is mandatory for every public authority 
to publish their details as mentioned in Section 4(b) within 
on hundred and twenty days from the enaelment of Right 
to Information Act, 2005 on their department's website; 

(b) if so. whether Kendriya Bhandar has not published 
the said details on its website as mandatory under the 
RTI Act, 2005; and 

(c) the reasons therefor and the action proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) Section 4(b) of the Right to Information Act, 2005, 
mandates very public authority to publish the particulars 
of its organization functions and duties; the powers and 
duties of its officers and employees etc. within one 
hundred and twenty days from the enactment of the Act. 
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(b) and (c) The Kendriya Bhandar has published 
information with regard to section 4(1)(b) of the Right to 
Information Act, 2005 on its website. 

Operation Ga,a 

2850. DR. BABU RAO MEDIYAM: Will the PRIME 
MINiTER be pleased to state: 

(a) whether two Elephants died after the 'Operation 
Gaja' at Lakhari Sanctuary in GaJapathi Districts of Orissa; 

(b) if so, the details thereof; and 

(c) the steps taken to prevent such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) As per report of the Government of Orissa, 
death of one elephant took place after two of them were 
captured and translocated from Andhra Pradesh and 
released in Lakharl Sanctuary in Orissa. The enquiry 
conducted by the officials of the Government of Orissa 
ascribed the doath due to trauma caused to the elephant 
in the course of capture and translocation. 

(c) Since then the process of capture and 
transportation of elephants has been suspended. 

Eradication of TB 

2851. SHRI NIKHIL KUMAR: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the assistance provided by the World 
Bank for eradication of TB has been found to be 
inadequate as reported in The Hindu dated November 
12, 2007; 

(b) If so, the details thereof; 

(c) whether there is substantial increase in the 
number of TB patients in the country inspite of huge 
investments; 

(d) if so, the details thereof; 

(e) the extent to which the percentage of TB patients 
have been cured in the country vis-a-vis the target fixed 
for eradicating TB; and 

(f) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) The amount requested by the RNTCP in their 
Project Implementation Plan for RNTCP Project submitted 
to the World Bank has been approved by the World Bank 
and total outlay of the RNTCP II Project amounts to US$ 
170 million for a period of 5 years from October, 2006 
to September 2011. 

(c) and (d) No Sir, on the country the Incidence and 
prevalence of TB cases In the country Is showing a 
declining trend. 

The ARTI has come down from 1.7% in 2000 to 
1.5% in 2003 (National ARTI survey). 

The estimated Incidence of all cases per lakh 
population has come down from 1841Jakh In 2001 to 
16811akh in 2006 (WHO Global TB report). 

Tuberculosis Reserch Centre (TRC) Chennal, has 
demonstrated that DOTS results in repld reduction of 
TB prevalence compared to previous 30 years. In 
their local survey area, there was an annual decline 
of approximately 12% in prevalence of TB. Mortality 
rates due to TB have declined from 42J1akh population 
in 1990 to 2911akh population in 2005. 

(WHO Global TB report) 

(e) and (f) The Revised National TB Control 
Programme (RNTCP) widely known as DOTS, which is 
WHO recommended strategy, Is being implemented as a 
100% Centrally Sponsored Scheme in the entire country. 
The objective of RNTCP Is to achieve cure rate of 85% 
of new sputum positive cases and to detect at least 70% 
of such cases. 

The Revised National TB control programme has 
adopted and is Implementing all the components of the 
new global Stop TB Strategy to control TB, including 
enhancement and expansion of quality DOTS services 
by means of effective supervision and monitoring; 
expansion of TB-HIV collaborative activities to the entire 
country in coordination with the National AIDS Control 
programme; introduction of DOTS Puis services to 
diagnose and manage MDR TB; Involvement of all health 
care providers through pUblic-private partnership schemes 
under the programme and Increasing awareness through 
need based targeted IEC activities. 

Under the programme, diagnosiS and treatment 
facilities including a supply of anti TB drugs are provided 
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free of cost to all TB patients. Medicines/Drugs are 
provided to the TB patients In patient wise boxes to 
ensure that all drugs for full course of treatment are 
earmarked the day one a patient Is registered for 
treatment under the programme. Drugs are provided under 
direct observation of a DOT provider and the patients 
are monitored so that they complete their treatment. 

For quality diagnosis, designated microscopy centres 
have been established for every one lac population in 
the normal areas and for every 50,000 populatioil in the 
tribal, hilly and difflcuH areas. More than 12250 microscopy 
centres have been established in the country. 

Treatment centres (DOT centres) have been 
established in all govemment hospitals, CommunHy HeaHh 
Centres (CHC), Primary HeaHh Centres (PHCs) and Sub-
centres. In addition, NGOs, Private Practitioners (PPs) 
CommunHy Volunteers, Anganwadi workers, Women Self 
Groups etc. also function as DOT Providers/DOT Centres 
to take the services as close to the residence of patient, 
as possible. 

State TB Cells and District TB Centres have been 
strengthened by providing key personnel on contract basis 
and necessary infrastructure such as four wheelers, two 
wheelers, fax machine, photocopier, computer and Intemet 
facilities. For effecttve supervision of microscopy centres 
anCii DOT centres, at the sub-district level a TB Units 
(TUs) have been setup at sub-district level for every five 
lakh population (for 2.5 lakh people In tribal and hilly 
areas). At the TU level one Senior Treatment Supervisor 
(STS) and one Senior TbercUI08is Laboratory Supervisor 
(STLS) have been provided on contractual basis who 
work under designated Medical Officer TB Control (MOTC) 
responsible for all TB control activities at sub-district level. 

To make the programme more accessible to larger 
segments of the population, and to supplement the 
Govemment efforts in this direction, emphasis i8 being 
given to also Involve medical colleges, all general 
hospitals, Corporate hospitals, private practitioners and 
NGOs In the programme. 

The programme is consistently achieving a treatment 
success rate of over 85% and the new smear positive 
case detetion rate in 2nd quarter of 2007 was 78"10 Till 
date, the RNTCP has placed more than 78 lalch patients 
on treatment thus averting more than 14 lakh deaths. 

Recruitment of Group 'C' • 'D' Po," 

2852. SHRI M. APPADURAI: Will the PRIME 
MINISTER be plea&ed to state: 

(a) whether Reservation Policy has been strictly 
Implemented while recruiting group 'C' & '0' posts In the 
Union Govemment establishments; and 

(b) If so, the number of persons appointed in Group 
'C' and '0' posts from general and reserved category 
separately during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) Yes, Sir. 

(b) Information Is being complied. 

Survey on LeprolY Patient, 

2853. SHRI ABU AYES MONDAl: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any survey has been conducted regarding 
leprosy patients in the country; 

(b) If so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) leprosy Is a disease which Is 
more predominant among Illiterate people and people 
belonging to lower 8Ocio-economic status. Under National 
Leprosy Eradication Programme, Information Is collected 
from the etate on the number of female cases, SC and 
ST cases detected among the new cases which Is further 
compiled at national level. 

Data shows that during last 3 years the proportion 
of female cases among new cases were 34% SC cases 
were 18.6% and ST cases were 11.7% However no 
information Is collected from the 8tates on illiteracy and 
unemployment among leprosy patients nor any survey 
hu been conducted in this regard. 

(e) Govemment of India is implementing the National 
Leprosy Eradication Programme with following 
components-
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a. Decentralized Integrated Leprosy Services 
through General Health Care System. 

b. Timely diagnosis & prompt treatment with Multi-
Drug Therapy. 

c. Intensified Information, Education & 
Communication (IEC) using local & mass media 
with emphasis to vulnerable populations. 

d. Training of General Health Care Staff in 
management of Leprosy. 

e. Prevention of Disability and Medical 
Rehabilitation care. 

f. Intensified Monitoring & Evaluation of programme 
through Management Information System & 
Independent Evaluation. 

Death of Endangered Deer In Deihl Zoo 

2854. SHRI RAGHUNATH JHA: 
SHRI MILIND DEORA: 

Will the PRIME MINITER be pleased to state: 

(a) whether some endangered Manipuri dancing deer 
have died at Delhi Zoo recently; 

(b) if so, the details tnereof and the reasons thereof; 

(c) the total number of Manipuri dancing deer in the 
country; 

(d) whether any probe has been ordered for enquiring 
into the causes of death of these animals; 

(e) if so, the outcome thereof; 

(f) the action taken by the Government against the 
guilty persons; 

(g) whether several endangered animals have been 
reported missing from Delhi zoo recently; 

(h) if so, the details thereof; and 

(i) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Nine Manipuri dancing deer have died on 
06.11.2007 in National Zoological Park, Delhi. As per the 
Post Mortem report death was due to biological shock 
and stress. 

(c) Manipuri dancing deer is endemic to Manlpur 
State. As per the available information there are only 
about 180 Manlpuri deer In wild and about 168 in different 
Zoos of the country. 

(d) to (f) An Inquiry has been Instituted in the matter 
and report is awited. 

(g) No, Sir. 

(h) and (i) Does not arise. 

Inc ..... lng P..tlrement Age 

2855. SHRI ALOK KUMAR MEHTA: 
SHRI RAM KRIPAL YADAV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has any plan to Increase 
the retirement age of the Central Government employees; 

(b) if 80, the details thereof; 

(c) whether different departnw'lta have aet different 
age for retirement; and 

(d) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS. (SHRI SURESH PACHOURI): 
(a) No such proposal, at present, is under consideration 
of the Ministry of Personel. 

(b) Does not arise. 

(c) and (d) retirement age for the Civilian employees 
of Central Government is 60 years but in respect of 
specialists Included in the Teaching, Non-Teaching and 
Public Health SUb-cadres of Central Health Service (CHS) 
retirement age is 62 years due to shortage of specialists 
and late entry into service, etc. 
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rrmnsklHonj 

Sri Lanka'. Concern over Sethuumudnun Project 

2856. SHRI RAGHUVEER SHIGN KOSHAL: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the neighbouring country Sri Lanka hu 
expressed Ita concern over Sethusamudram canal project 
as reported In USeema Sandesh", Jaipur dated October 
10, 2007; 

(b) if 80, the details thereof and reaction of the 
Government thereto; 

(c) whether the risk involved in the construction of 
the Sethusamudram project has been highlighted in the 
report of Lanka Hydraulic InstiMe; and 

(d) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (d) The 
Sethusamudram Ship Channel Project is an Indian Project 
and is located within the Indian side of the International 
Maritime Boundary Line. Certain issues have been raised 
by the Governrnent of Sri Lanka, particularly on the 
environmental implications of the project. Consistent with 
the cordial and friendly relations between the two 
countries, the Government of India's endeavour is to 
address the genuine concerns of the Government of Sri 
Lanka through mutual discu88iona for which a mechanism 
has been put In place. 

/Engilsh} 

RTf Act, 2005 

2857. SHRIMATI MANORAMA MADHAVRAJ: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the RTI Act. 2005 has resulted In the 
welfare of the common man in the rural India; and 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 

PARUAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
<a) to <c) By enacting the RTI Act, 2005, the Government 
has empowered aU sections of society including the rural 
and marginalized people to get information from the ·public 
authoritl .. •. 

Train tor AIDS A .. ren ••• 

2858. SHRI MILl NO DEORA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

<a) whether there is a proposal to run "Red Ribbon 
Express·, a special train to spread awareness on AIDS; 
and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Y .. Sir. The special train to spread 
awareness on AIDS will cover 180 statluns and will 
traverse over 27,000 kms In one year. The Red Ribbon 
Express consists of 7 coaches which Include 3 coaches 
with educational material display, one coach for orientation 
and sensitization of selected groups such as Panchayati 
Raj Institutions, Anganwari workers, self-help groups, youth 
and women. Counselling services will also be provided 
on the train. The train has outreach activities including 
cycle caravans and bus caravans to cover 50,000 villages. 

Indiana Detained In UAE 

2859. SHRI N.N KRISHNADAS: 
SHRI M.P. VEERENDRA KUMAR: 
SHRI RUPCHAND MURMU: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state: 

(a) whether hundreds of Indians were detained in 
UAE due to some labour problems recently and are 
waiting to return to India; 

(b) If 50, the details thereof; 

(c) whether the Government of India has taken up 
the Issue with the Government of UAE for their rescue; 
and 

(d) if so, the outcome thereof? 
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THt: MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAVALAR RAVI): (8) to Cd) As per reports received 
from the CGI, Dubal, two instances occurred recently in 
Dubal, where wort<ers, with majority of them being Indians, 
went on strike against their employers, in demand of 
increase of their wages etc. In first case, 4300 wort<ers 
of MIs. Pauling Middle East Company went on strike on 
28.10.2007 and were detained by police autl1orities. Out 
of these 4141 wort<ers have ben released and rejoined 
work. The remaining 159 workers, including 90 Indians, 
detained for Indulging in violence by the local authorities, 
have since been deported. The Indian Ml8Slon officials 
were in conatant touch with UAE authorities for the 
releaselretum of the Indian workers. 

In the 2nd case about 35000 workers of MIs. Arabtec 
Construction Company went on strike from 1.11 .2007, 
most of whom have resumed wort< after the company 
announced increase in salary. Around 500 wort<ers from 
various nationalities, Including 230 Indians, who tried. to 
stop others from going to work, were arrested. AU the 
detained wort<ers have been sent back to their respective 
countries. The Indian Mission in the UAE have taken up 
the issues of reasonable minimum wages and 
comprehensive medical Insurances of Indian workers with 
the Government of UAE. 

Dlaplay of Pe.tlclde. Umlt on Food Items 

2860. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

<a) whether Government is conSidering to make 
mandatory to display the limit of pesticides on the lables 
of food Items under the Prevention of Food Adulteration 
Act; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) As per rule 32 of the Prevention of 
Food Adulteration Rules, 1955, the names of ingredients 
used in the product in descending order of their 
composition by weight or volume as the case may be 
are provided on the lable. Since, pesticides are 
contaminants and not ingredients of the food products; 
hen;.;e mention of their limit on the label has not been 
prescribed. However, Maximum Residue Limits (MRLs) 
for different pesticides in various food articles have been 

prescribed under rule 65 of the Prevention of Food 
Adulteration Rules, 1955. 

The implementation of. the Prevention of Food 
Adulteration Act, 1954, & Rules, 1955 is carried out by 
the StateslUTs. Governments which take action In case 
of any violation of the Prevention of Food Adulteration 
Rules. 

/TI'B"/IIIion} 

Marketing of H .. lth Care Producta 

2861. SHRI SANTOSH KUMAR GANGWAR: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the health care products are being 
marketed by various companies of Direct Selling 
Association (DSA); 

(b) if so, the details thereof; 

(c) whether any complaint has been received In this 
regard; 

(d) if so, the details thereof ; and 

(e) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Various kinds of huIth care products 
are sold In the country which includes dietary 
supplements, nutritional products etc. However, MoH & 
FW is concemed only where those health care products 
which faU under the category of 'Drugs'. All such products 
are manufactured under valid manufacturing licence and 
distributed through wholesalers having valid licences. As 
per the provisions of Drugs & Cosmetics Act only retail 
sale of drug is done to consumers and a licence is 
required for the same. 

{English} 

Cargo Handling by Porta 

2862. SHRI M. APPADURAI: 
SHRI RAYAPATI SAMBAS IVA RAO: 

WiD the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 
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(a) the total number of porta in Tamil Nadu, A.P., 
Kerala and Kamataka which are handling cargo and the 
quanltity of cargo handled by them during the last three 
years and In 2006-07, port-wise; 

(b) the target fixed for the cargo handling for the 
current year and achievement 80 far, port-wise; 

(c) whether worM,. of 80me ports have gone on 
strike8 during the last three years: 

(d) if 80, the details thereof and the reasons therefor; 

(e) the 10.... incurred due to the.. .trik.. during 
the laid period, port-wise; and 

(f) the action taken by the Govemment In this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BALLU): (a) The details of 

cargo handled by ports of Ennore, Chennal, Tutlcorin, 
Visaktlapatnam, Cochln and New Mangalore during the 
last three years i.e. from 2003-04 to 2005-06 and for the 
year 2006-07 18 a. tollow.: 

(In MHlIon Tonnes) 

Year Ennore Cochln Visakhapatnam Chennal New Mangalore TutIcorin 

2603-04 9.23 13.57 47.74 36.71 26.67 13.68 

2004-05 9.48 14.10 50.15 43.80 33.89 15.81 

2005-06 9.17 13.88 55.80 47.25 34.45 17.13 

2006-07 10.71 15.30 56.39 53.41 32.04 18.00 

(b) Port-wi8e details of the target fixed for the cargo handling for the current year and achievements are as under:-

Port Target fixed by 
the Ministry 

Ennore 11.70 

Cochln 16.93 

Vlsakhapatnam 84.24 

Chennai 55.86 

New Mangalore 34.34 

Tuticorin 13.63 

(c) to (I) Information 18 being collected. 

AItemIde Medical .,..,.,.a 
2863. SHRI M.P. VEERENDRA KUMAR: Will the 

Minister of HEALTH AND FAMILY WELFARE be pIeaeed 
to state: 

(In mUUon tonn •• ) 

Actual Traffic handled 2007-D8 
(upto October, 2007) 

6.698 

9.23 

40.27 

35.98 

21.34 

13.48 

(a) whether the trend towards altematlve medicines 
Europe Is growing as reported in 'The Hindu' dated 
October 15, 2007; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to promote 
a1temate therapies in the country? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. There is a marked 
reaurgence of intere.t In traditional and alternative 
medicine including Ayurveda in European countries. This 
was also observed In the International Conference-cum-
Exhibition on Ayurveda in Budapest, Hungary on 29th 
September, 2007 organized by Deparment of AYUSH In 
collaboration with Indian Embasay and a local NGO. 

(c) Department of AYUSH is promoting and 
propagatIng Ayurveda, Yoga and Naturopathy, Unanl, 
Siddha and Homoeopathy within the country by providIng 
financial aupport under various Central Sector and 
Centrally Sponsored Schemes for upgradation of AYUSH 
educational Institutions, promotion of research in these 
system and druv standardization and quality control of 
theae systems. Malnstreaming of AYUSH Is a cor. 
strategy under National Rural Health MISSion. Financial 
assistance Is being provided to States for creation of 
AYUSH facilities In District hospitals, Community Health 
Centre. and Primary Health Centres and assistance is 
also provided for supply of essential AYUSH medicines 
In the .. ~n .. rIes. Several inltlatlV88 have been taken 
for promotIon of the.. ayatem. at the National and 
International level. AROGYA fairs have been organized 
aince 2001 In Delhi and other regional centre. to develop 
awarene.. within the country. The First International 
Conclave of Traditional Medicine was organized at Delhi 
In NoVember, 2008 and an International Meet of Traditional 
Medicine Regulators and Industry was organized on the 
sideHnea of AROGYA, 2007 at Delhi In October, 2007. 

/T,..".lionj 

Unu .. d Coal 

2884. SHRI TEK LAL MAHTO: Will the PRIME 
MINISTER be pleased to state: 

(a) wh.ther huge quantity of coal are lying unused 
invarious wash.ries; 

(b) If so, the details thereof; 

(c) whether there Is any proposal under consideration 
of the Government to give the unused'coal to MIs. Indian 
Power Umited to eet up 100 MW Megawatt capacity 
power generation plant; 

(d) if so, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Coal 
rejects are lying at Kargali Swang, Kathara and Dugda 
coal waheerles and details in this regard are given below:-

(fIgUres In million tonnes) 

Name of washery Stock of rejects 

Kargali 

Sawang 

Kathara 

Dugda 

2.84 

0.29 

8.49 

0.03 

(c) to (e) Government has received a proposal from 
MIs. India Power Umited to set up 100 Megawatt Capacity 
Power generation plant based on coal rejects. No final 
decision hal been taken In the matter ao far. Standing 
Linkage CommIttee has been asked to examine the 
proposal. 

Sale of High Grade Coal In Lower Prices 

2865. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI HARIKEWAL PRASAD: 

Will the PRIME MINISTER be pIeaNd to state: 

(a) whether high grade coal produced by NLC 
SlngrauU, has been sold by the NLC at throw-away prices 
causing loss to the Government 

(b) H so, the detail8 thereof and the reaeona therefor; 

(c) whether any Inquiry hae been conducted by the 
government in this regard; 

(d) if so, the outcome thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) There is no 
company in the name of NLC located at Singarauli 
engaged in coal mining. Northern Coalfields Limited, 
Singrauli is engaged in coal production and this company 
hae not sold high grade coal at a lower price. 

(b) to (e) Do not arlee in view of (a) above. 
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Inviting tender tor NLC In 81"-, 

2866. SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 
SHRI GIRIOHARI YADAV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Neyven Lignite Corporation hu 
recently invited tender for undertaking work in Rajuthan; 

(b) if so, the details thereof including the terms and 
conditions finalized for submitting the tender; and 

(c) the number of compainas who have submitted 
the tender alongwith the number of companies who do 
not fulfil criteria laid-down for the above tender? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) Yes, Sir. 

(b) and (c) A tender (No. Co. CONTSIOO361K1RP/ 
Tele Cable/Cont. MinesI2oo7) was issued by the Neyvell 
Lignite Corporation (NLC) for 'Supply, trenching, laying of 
PIJF telephone cable and supply, fixing of DPs " wiring 
etc. to NLC township at aaraingsar, Rajasthan. Initially, 
tender bids were invited on 2810412007 and opened on 
06l06I2007. 5 companies submitted the bids, out of which 
4 companies did not fulfil the conditions laid down in the 
tender. The same was cancelled and retendered on 01/ 
11/2007. The bids are to be opened on 07/1212007. 
Following terms and conditions were stipulated for 
submitting the above tender (qualifying requirements): 

(i) The Bidder should have supplied or laid not 
I88S than 8.4 km. of communication cables! 
power/control cables with associated works in a 
single agreement. 

(ii) A bidder who not meet the abvoe qualifying 
requirement also participate if he can furnish an 
evidence that he has carried out the work fully 
meets above qualifying requirement stipulated as 
in (i) as a sub contractor 10 EPC (Engineering, 
Procurement, Construction) contractor. 

(iii) The bidder shall furnish documentary evidence 
in the form of work order/agreement along with 
completion reportlfinaJization certificate for having 
carried out the work from the user or main 
contractor. 

[English] 

Indo-Auula CoIa.bonItIon tor ...... on to Moon 

2867. DR. THOKCHQM MEINYA: WI" the PRIME 
MINISTER be pleased to ata.: 

(a) whether India and Russia has signed any 
agreement to collaborate with regard to India', Million 
to Moon; 

(b) If so, the details thereof; 

(c) the primary objectives/goals of Chandrayan-I and 
Chandrayan-II; 

(d) the estimated coat of th ... two project&lmlNlona; 

(e) whether India propoH8 to exploit the minerai 
relOurces of Moon; and 

(f) if 50, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) A Memorandum of Underalanlng (MOU) haa been 
signed on 12th November, 2007 between Indian Space 
Research Organisation and Federal Space Agency 
(Russia) on cooperation in the field of Joint Lunar 
Exploration. 

(c) The Chandrayaan-I miaalon Is primarily aimed at 
high-resolution remote sensing of the moon in visible, 
near Infrared, low energy X-ray and high-energy X-ray 
regions. 

The objective of Chandrayaan-II Mlsaion Is to design, 
realize and deploy a lunar Lander-rover capable of 10ft 
landing on a apec:Ified lunar alte to enable in 6IIu detection 
of chemicals, maximally using the data gathered during 
Chandrayaan-I mission. 

(d) The estimated cost of Chandrayaan-I and 
Chandrayaan-/I missions Is Rs. 386 crores and Rs. 425 
crores, respectively. 

(.) and (f) Yes, Sir. This wi. depend on the outcome 
of Chandrayaan-II mission's in 8itu detection of minerals 
on the surface of the Moon. 
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{Transllllionj 

Generation of NucIMr Pow.r 

2868. SHRIMATI KIRAN MAHESHWARI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether targets fixed for the period 2006-07 have 
beer1 achieved; 

(b) if so, the details thereof; Plant-wise; and 

Unit 

Kalga Generating Station (KGS) 

Kakrapar Atomic Power Station (KAPS) 

Madras Atomic Power Station (MAPS) 

Narora Atomic Power Station (NAPS) 

Rajasthan Atomic Power Station (RAPS) 

Tarapur Atomic Power Station (TAPS) 

(c) the details of plant-wile targe18 fixed for generation 
of nuclear power during the eleventh five-year plan? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Vea, Sir. 

(b) The total generation of nuclear power, in the year 
2006-07 was 18801 million Unite (MUs) against a target 
of 18408 MUa. The station wise detall8 ani. 

Target Generation 
(MUs) (MUs) 

2485 2541 

2325 2446 

2603 2822 

324 1024 

3877 3888 

8992 8501 

(c) The generation target fbced the XI plan period is 163,395 MUs. Plant-wise details are 88 follows: 

Units 

KGS (Units 1 to 4- 4x220 MWe) 

KAPS(Units 1 & 2-2x220 MWe) 

MAPS (Units 1 & 2-2x22O MWe) 

NAPS (Units 1 & 2-2x220 MWe) 

RAPS (Units 2 to 6-200+4x220 MWe) 

TAPS (Units 1 to 4-2x160+2x540 MWe) 

Kudankulam (KK) Project 1 & 2-2x1000MWe 

Prototype Faat Breeder Reactor (500 MWe) 

The above targets are subject to availability of 
indigenous fuel in adequate quantity for which actions 
are on hand and poaltive developments on international 
cooperation. 

fEf1IIishJ 

Target (MUs) 

24367 

10422 

12853 

10717 

32953 

40108 

29784 

2190 

Project Snow l.eopard 

2869. SHRI DALPAT SINGH PARSTE: Will the 
PRIME MINISTER be pleased to state: 
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(a) whether the Planning Commission has not 
allocated any money for the 'Project-Snow Leopard' 
conservation project for the high altitude Himalayan 
landaqape, for the year 2007-08; 

(b) ff so, the reasons thereof; 

(c) the names of the State in which there is need to 
protect the wild 'Snow Leopard'; 

(d) whether these States have approached the CentraJ 
Government in this regard; 

(a) If so, tha datails thareof; and 

(f) the reaction of Central government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Though no allocation with particular refarence 
to Snow Lepoard has baen made by the Planning 
Commission, but tha umberella schema of 'Devalopment 
of National Parks & Sanctuaries covars the conservation 
of Snow Lepoard. 

(c) to (f) Snow Lepord is an important flagship species 
of the mountainous region and is found mainly in the 
high altitude mountains of Jammu & Kashmir, Himachal 
Pradesh, Uttarakhand, Sikkim and Arunachal Pradesh. 
Both State and Central Governmant have been involved 
in developing strategies and action plan for protection 
and conservation of snow Leopard. 

[TfBnslslion} 

C8fegrla Model System of Medicine 

2870. SHRI HEMLAL MURMU: win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whethar the Govemment proposes to introduce 
the 'Cafetaria Model' system of medicine in the major 
hospitals of the country; 

(b) if so, the details thereof and the effective 
maasures taken by tha Government in this regard; 

(c) if so, the details thereof; 

(d) whether the Govemment propoees to promote 
allopathy syete.". of medicine in the country particularly 
In Jharlchand and Bihar; and 

(e) if so, the datalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WelFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) This Ministry have not formulated 
any such systam of medicine for hospitals In the country 
and have no information about the same. Allopathy system 
of madicine is already in vogue throughout tha country 
including Jhari<hand and Bihar. 

Supply of Food to Patleng In 
Government Ho.plgls 

2871. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleued to etale: 

(a) whethar tha food Items and other Items meant 
for the indoor patients in the Govarnment hospitals in 
Delhi are not reaching the beneficiaries; 

(b) if so, the details thereof; 

(c) whathar any departmantal anquiry has been 
conducted in this regard; 

(d) If so, the outcoma thereof; and 

(e) the steps taken by the Govemment to check 
such malpractices in Govemment hoapltals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAl.TH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (a) Tha food is prepared and distributed 
to the patients under the supervision of Head Cook, 
Steward and Diatician. To prevent and avoid any 
malpractices IIka theft/misappropriation of food items by 
employees, regular check and vigil are maintained by 
dieticians under the over-all supervision of senior doctors. 
Vigilance surprise checks are made on food trollays 
leaving the kitchen for warda and on the lockar of kitchen 
staff. Whanever any such complaint is received, it i8 
enquired into. 

[English} 

01 ...... Due to Depleting Ozone Layer 

2872. SHRI P.C. GADDIGOUDAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 
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(a) whether diseases like insane births, disabled 
children etc. have been caused due to depleting Ozone 
layer; 

(b) if so, whether any committee has been constituted 
by the Govemment to know the eHeet of Ozone on public 
health; 

(c) if so, the details thereof; and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILLY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) No, Sir. 

(b) to (d) Does not arise. 

(Trans/ation} 

Protection 01 Wildlife 

2873. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether tigers have been put in some of the 
forests in Jharkhand for conservation of forest and wildlife; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Funding support, under the Centrally 
Sponsored Scheme of Project Tiger, Is provided to the 
State for in-situ conservation of tiger in the Palamau Tiger 
Reserve. 

Allocation of Funds from PUSSY 

2874. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the details of the funds allocated under the 
Pradhan Mantri Swasthya Suraksha Yojana to set up 
AIIMS like institutions in the country; 

(b) ,whether Rs. 500 crore out of this funds has been 
diverted towards National Rural Health Mission; 

(c) if so, the details thereof and the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Out of the total outlay of Rs. 3976 crores 
for Pradhan Mantri Swasthya Suraksha Yojana (PMS5Y), 
Rs. 2716 crore (including recurring expendltute of Rs. 
708 crore) was earmarked for setting up of six AIIMS-
like institutions and Rs. 1260 crore for upgradation of 13 
existing Govemment medical college Institutions. 

(b) and (c) No, Sir. 

[English} 

New Initiatives for Orl ... 

2875. SHRI SUGRIB SINGH: WIll the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to give a fresh 
look in view of several new lnltIatives taken by the state 
Government of Orissa; 

(b) if so, the details in thereof; 

(c) the details of the growth rate achieved by the 
State during the Tenth Plan and proposes to achieve in 
the eleventh plan period; and 

(d) the details of the steps taken or proposed to be 
taken to achieve the objectives of eleventh plan in Orissa? 

THE MINJSTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Most of 
the new initiatives of the State Government will 
supplement the centrally sponsored schemes and other 
schemes of the Central Government. 

(b) The new Initiatives of the State Govemment 
include schmes such as the Gopabandhu Gramin Yojana 
which has been launched with a view to providing 
infrastructure mainly electricity, road and water supply to 
the districts not covered by the Backward Regions Grant 
Fund; the Blju Gram Jyoti Scheme which has been 
initiated to provide electricity, to 'villages not covered by 
the Rajlv Gandhi Gramln Vldyutikaran Yojana; and the 
Biju KBK Yojana which hu been started to 8upplement 
the Centrally funded Special Plan for the KBK districts. 
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(c) In the first four years of the Eleventh Plan, the 
average growth rate of the State of Orin. was 7.26%. 
The State Governrnent have proposed a gtowth rate of 
9% for the Eleventh Plan. 

(d) The State Government have suggested a number 
of steps which win be taken to achieve the' objectlves of 
the proposed Eleventh Plan. These include, inter lilia, 
special attention to the marginalized sections of society, 
particular1y Scheduled Tribes, Scheduled Castes, Minority 
communities, adolescent girls, the, ~Iderly and the 
physically challenged; focus on outcomes rather than 
expenditure; creation of employment opportunities on a 
large scale; sustained efforts in govemance and fiscal 
reforms; devolution of powers to Panchayati Raj 
Institutions; doubling agriculture production; Industrialization 
coupled with measures to achieve environmental 
sustainabillty and reducing human suffering due to 
displacement; and stress on economic infrastructure. 

Improvement In Quality ot Medicine. 

2876. SHRI ADHIR CHOWDHURY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the data by which the Government can improve 
the quality of medicines; 

(b) the diHerence in various changes of GMP 
guidelines of WHO and Schedule M notified by the 
Government of India; 

(c) whether uniform guidelines for Inspection have 
been notified by the Government for the changes required 
uncler schedule M and GMP; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The Government proposes to improve the 
quality of medicines by introducing stringent conditions 
for manufacture and quality control known as Good 
Manufacturing Practics (GMPs) notified under Schedule 
M of the Drugs & Cosmetics Rules. The main objective 
of this requirement is to prevent cross contamination and 
ensure consistency. 

(b) The Government has not notified the differences 
that are observed between Schedule M and WHO GMP 
requirements. 

(c) and (d) No uniform guidelines for inspections have 
been notified. Inspections of manufacturing units have to 
be carried o ... t for compliance of GMP requirements as 
specified under Schedule-M which are statutory 
requirements under the Drug and Cosmetics Rules. 

(e) Inspections of manufactUring units are carried out 
as per the Schedule M (GMP) of the Drugs and 
Cosmetics Rules which are suHiciently adequate for 
ensuring proper quality of drug manufacture. 

Revl .. d Criteria for CSS Officer. Empanelment 

2877. SHRI P.C. THOMAS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any revised criteria for empanelment of 
CSS officers at the level of Joint Secretary has been 
introduced; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the CSS officers belonging to the SCaI 
STs with deemed years of entry into Group 'B' as on 
1982, 1983, 1964 and 1985 have been empanelled; 

(d) if so, the details thereof; and 

(e) If not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MiNISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (e) In February 2007, the Govemment has approved 
that eligibility for empanelment of officers of Central 
Secretariat Service (CSS) in terms of length of service 
from the deemed year of their entry Into Group 'B' Service 
of the CSS will be as under: 

Level SC/ST General 
(pre-78) 

Joint Secretary 22 Years 24 Years 

Generai 
(post-77) 

26 Years 

Further the CSS officers, for being considered, for 
empanelment as Joint Secretary, must fulfil other 
requirements viz. (i) completion of 8 years of service in 
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the Selection Grade and should have been assessed 
suitable for the post of Director for a minimum continuous 
period of three years; (ii) Having three years residual 
service; (iii) Availability of requisite ACRs in the CR dossier 
etc. 

As far as the CSS officers, belonging to the SCsi 
STs with deemed years of entry into Group 'B' in 1982, 
1983, 1984 & 1985 are concemed, their empanelment 
as Joint Secretary has not yet been taken up, mainly 
because a large number of CSS officers from earlier 
batches, empanelled as Joint Secretary, are yet to be 
appOinted as Joint Secretary. These batches of SCIST 
officers, wi" be taken up for empanelment, batch-wise, in 
order to avoid the situation where a large number of 
CSS officers, though empanelled as Joint Secretary, 
remain without an appointment. 

The empanelment of CSS officers, at the level of 
Joint Secretary is done as per the criteria mentined above. 

India-Myanmar-Thailand Highway 

2878. SHRI KINJARAPU YERRANNAIDU: 
SHRI MANORANJAN BHAKTA: 
SHRI ANWAR HUSSAIN: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
tos tate: 

(a) whether there is any proposal to open the India-
Myanmar-Thailand highway corridor through China upto 
Russia; 

(b) if so, the details thereof including the estimated 
expenditure; 

(c) whether there is also any plan to develop the 
traditional route from the North Eastern region of India to 
Singapore; 

(d) if so, the details thereof; and 

(e) the action taken so far by the Government in this 
regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No. 

(b) Does not ariae. 

(c) No. 

(d) and (e) Do not arise. 

/T,.nsllllion} 

Demand of Indian Worker. AbrOlid 

2879. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of OVERSEAS INDIAN 
AFFAIRS be pleased to state: 

(a) whether some foreign countries have shown 
Interest in calling labourers from India for their 
manufacturing industries; 

(b) if so, the details thereof; and 

(0) the steps taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (c) The Ministry was 
approached by the Government of Poland for developing 
a framework to facilitate migration of Indian workers for 
contractual employment in construction, road-building and 
agriculture. MOIA welcomed the initiative to expand the 
overseas employment market for indian workers and to 
evolve a model for bilateral cooperation for managed legal 
migration of workers. A draft MOU was sent to the Polish 
Government with a request for negotiation. The response 
of the Polish Govemment is awaited. 

[English} 

Pending NH Project. 

2880. DR. K.S. MANOJ: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether a large number of NH project are pending 
for want of approval from the appraisal committee; 

(b) if so, the details therof; 

(c) the steps taken by the Government for early 
clearance of these projects; 

(d) the present status of NHDP in the country, State-
wise; 

(e) whether all the State Government has'singed the 
Memorandum of Understandings for NHDP project; and 

(f) if so, the details thereof, State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) Does not arise. 

(c) Govemment haa ieeued guidelines for approval 
of projects within a given time frame. 

(d) The present status of National Highways 
Development Project (NHDP) (State-wise) is given In the 
statement enclosed. 

(e) and (f) No Memorandum of Understanding (MoU) 
is signed/proposed for signing by State Governments for 
NHDP Project. However, for the projects taken .up on 
Build, Operate and Transfer (BOT), a tripartite state 
support agreement amongst National Highways Authority 
of India (NHAI), State Government and the Concessionaire 
i8 required to be signed by State Govemments. Wherever 
reqUired, the State Govemments have signed the requlalte 
State Support Agreements and In few projects, the signing 
of Slate Support Agreement Is under process. 

PMSINI/ S/S/Us of NHOP: SMt. mH 

S.No 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

II. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

2 

Andhra Pradesh 

Arunac:haI Pradesh 

Assam 

Bihar 

Challisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jhal1chand 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

3 

1158 

19 

217 

18 

34 

13 

637 

301 

16 

185 

611 

42 

571 

NHDP Phue II NHDP Phue HI NHOP Phue IV 

4 5 8 7 8 10 II 12 13 

15 649 60 520 

22 

840 31 658 

32 10 448 890 

128 51 

21 20 

208 

401 137 523 148 

22 30 89 250 

11 7 100 

2 115 265 101 

7 265 

82 61 205 451 

10 40 88 881 

40 571 166 820 

14 140 95 30 238 549 

112 
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2 3 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orissa 380 141 

22. Pondicherry 

22. Punjab 197 

23. Rajasthan 742 

24. Tamil Nadu 505 72 

25. Tripura 

26. Uttar Pradesh 845 n 

27. Uttaranchal 

5 8 7 8 

74 20 

120 416 

66 889 82 

838 

8 10 

136 

95 

28 

553 

145 147 

130 806 

527 957 

195 

179 484 

170 

11 12 13 

28. West Bengal 54 83 201 60 

fTrsl7$lsllonJ 

Pollution In Deihl 

2881. SHRI RAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Governrnent has received any 
representatives from Members fo Parliament/Non-
Government Organizations and other people regarding 
adverse Impact as a reauH of pollution In Delhi during 
the lut three years; 

(b) If 80, the details thereof; 

(c) whether the Union Government and the Central 
Pollution Control Board have conducted any study in this 
regard; 

(d) If so, the outcome thereof; and 

(e) the adion taken/proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) A large number of representations 

have been received during last three years from Hon'ble 
Members of Pariiament. Non-Governmental Organizations 
(NGOs) and IndMduais expressing concems over pollution 
in Delhi and its impact. The representations have 
highlighted issues relating to industrial pollution, shifting 
of industires from non-conforming/residential areas, 
oparation of Diesel Generator (DG) 8ets wHhout acoustic 
enclosures, buming of garbage etc. 

(c) to (e) The steps initiated for mitigating and abating 
pollution in Delhi include. 

Monitoring of ambient air quality at seven locations 
in Delhi including residential areas, industrial areas and 
traffic intersection by the Central Pollution Control Board 
(CPCB): 

Introduction of Bharat Stage III norms at 
manufacturing stage for vehicles; 

Introduction of cleaner fuel in public transport; 

Use of beneficiated coal in thermal ,power plants; 
and 

A Source Apportionment Study initiated In Delhi for 
ascertaining contribution from various sources to air 
pollution. 
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/Eng/i$h} 

'ConMruction ActIvItJH In Fore.t Area for Soclo 
Economic Purpo .. • 

2882. SHRI ASADUDDIN OWAISI: Win the PRIME 
MINISTER be pleased to state: 

(a) whether construction activities In the forest area 
have been permitted for socio-economic purposes; 

(b) if so, the details thereof alongwith the nature of 
the activities Hkefy to be carried out in the forest areas; 
and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (c) The proposals for diversion of forest land for 
non-foresby uses Including the construction activities for 
socio-economic purposes such as buHdlng of schools, 
hospitalsldispenuries, community halls, co-operatives, 
panchayats, tiny rural industrial sheds of the Govemment 
of the Government are considered under the provisions 
of the Forest (Conservation) Act, 1980. 

Air Pollution Due to P •• lcld •• 

2883. SHRI ADHIR CHOWDHURY: 
SHRI NIKHll KUMAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the farmers using pesticides rich in 
carcinogenic poHutions like Endosultans are causing air 
pollution in Deihl air as reported in the Hldustan 11mes 
dated November 3, 2007; 

(b) If so, the details thereof; 

(c) whether the study conducted by the United 
Nations Environmen't Programme and United Nations 
Economic Commission for Europe has found heavy 
contents of peaticides in capital's air; and 

(d) H so, the reaction of the Govemment thereto and 
the steps taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) In the Hlndustan Times of November 
3, 2007, a news item had appeared about the use of 
pesticides causing air pollution in Delhi. No such 
Information Is available at preeent with the Government 
about the use of pesticides rich in carcinogenic pollutants 
like Endosulfans causing air pollution in Delhi and about 
any such study conducted by the United Nations 
Environment Programme and United Nations Economic 
Commission for Europe. 

Populetlon of Wild Elephant 

2884. DR. ARUN KUMAR SARMA: Will the PRIME 
MINISTER be pleased to state the details of ongoing 
programmes being implemented under project elephant 
stating the achievement made in North-Eastern region, 
particularly in Assam during last thrH years and the 
current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
Project Elephant Scheme is being Implemented since 1992 
in all the elephant States of the country Including North 
Eastem Region and Assam. Protection of elephant habitats 
and corridors, eliciting public cooperation, mitigation of 
human-elephant conflict, Improvement of support services; 
and monitoring, research and training are the important 
components of the Scheme for which financial assistance 
are being provided to all the Elephant States including 
Assam. The funds released to Assam In the last three 
financial years and current year are as follows:-

Year 

2004-05 

2005-06 

2006-07 

2007-08 

Funds released 
(Rs. in lakhs) 

130.00 

40.00 

75.00 

120.00 (as 1st 

instalment as 
on 30.11.07) 
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12.00 hr •• 

PAPERS LAID ON THE TABLE 

/English} 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Sir, I beg to lay 
on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under subsection (1) of section 
619 A of the Companies Act, 1956:-

(a) (i) Review by the Govemment of the working of 
the Hooghly Dock and Port Engineers Limited, 
Koikata, for the year 2006-2007. 

(ii) Annual Report of the Hooghly Dock and Port 
Engineers Limited, Kolkata, for the year 2006-
2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, SH No.LT-770612oo7) 

(b) (i) Review by the Government of the working of 
the Sethusamudram Corporation Limited, 
Chennai, for the year 2006-2007. 

(ii) Annual Report of the Sethusamudram 
Corporation Limited, Chennai, for the year 
2006-2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, SH NO.LT-770712007) 

(c) (i) Review by the Government of the working of 
the Cochin Shipyard Limited, Kochl, for the 
year 2006-2007. 

(ii) Annual Report of the Cochin Shipyard Limited, 
Kochl, for the year 2006-2007, along with 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(Placed in Library, SH No.LT-n08l2oo7) 

(d) (i) Review by the Government of the working of 
tne Shipping Corporation of India Limited, 
Mumbai, for the year 2006-2007. 

(2) 

(3) 

(4) 

(5) 
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(ii) Annual Report of the Shipping Corporation of 
India Limited, Mumbai, for the year 2006-
2007, along with Audited Account. and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed In Library, SH No.LT-7709I2oo7) 

(i) A copy of the Annual Accounts (Hindi and 
English versions) of the eochln Port Trust, 
Cochln, for the year 2006-2007, together with 
audit report thereon. 

(II) A copy of the Review (Hindi and English 
versions) by the Government on the audited 
accounts of the Cochln Port Trust, Cochln, 
for the year 2006-2007. 

(Placed in Library, SH No.LT-7710I2oo7) 

(I) A copy of the Annual Administration Report 
(Hindi and English versions) of the Tuticorin 
Port Trust, Tuticorin, for the year 2006-2007, 
along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Tutlcorln Port Trult, Tutlcorln, for the 
year 2006-2007. 

(Piaced in Library, SH No.LT-7711/2007) 

(i) A copy of the Annual Accounts (Hindi and 
English versions) of the Mumbai Port Trust, 
Mumbal, for the year 2006-2007, together with 
audit report thereon. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government on the audited 
accounts of the Mumbai Port Trust, Mumbai, 
for the year 2006-2007. 

(Placed in Library, SH No.LT-771212OO7) 

(i) A copy of the Annual Administration Report 
(Hindi and English versiOns) of the Mormugao 
Port Trust, Mormugao, for the year 2006-2007. 

(ii) A copy of the Review (HiAdi and English 
versions) by the Government of the working 
of the Mormugao Port Trust, Mormugao, for 
the year 2006-2007. 

(Placed in Library, SH No.LT-771312007) 
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(I) A copy of the Annual Administration Report 
(Hindi and English versions) of the New 
Mangalore Port Trust, Mangalore, for the year 
2006-2007. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the New Mangelore Port Trust, Mangalore, 
for the year 2006-2007. 

(Placed in Library, StHI No.LT-771412007) 

(i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Cochln 
Port Trust, Cochin, for the year 2006-2007, 
together with audit report thereon. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment on the audited 
accounts of the Cochin Port Trust, Cochin, 
for the year 2006-2007. 

(Placed in Library, StNI No.LT-771012007) 

(i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Kandla 
Port Trust, Kandla, for the year 2006-2007. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Kendla Port Trust, Kandla, for the year 
2006-2007. 

(Placed in Library, SH No.LT-771512007) 

(I) A copy of the Annual Accounts (Hindi and 
English versions) of the Mumbai Port Trust, 
Pension Fund Trust, Mumbal, for the year 
2006-2007, together with audit report thereon. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government on the audited 
accounts of the Mumbal Port Trust, Pension 
Fund Trust, Mumbai, for the year 2006-2007. 

(Placed In Library, SH No.LT-771612oo7) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Ship Design 
and Research Centre, Vlsakhapatnam, for the 
year 2006-2007, along With Audited Accounts. 

(11) 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Ship Design and Research 
Centre, Vleakhapatnam, for the year 2006-
2007. 

(Placed in Library, SH No.LT-771712007) 

(I) A copy of the Annual Administrative Report 
(Hindi and English versions) of the 
Vishakhapatnam Dock Labour Board, 
Vl88khapatnam, for the year 2006-2007. along 
with Audited Accounts. 

(II) A copy of the Review (Hindi and Engllst, 
versions) by the Government of the working 
of the Vlahakhapatnam Dock Labour Board, 
Vlsakhapatnam, for the year 2006-2007. 

(Placed in Library, SH No.LT-771812oo7) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
Sir, I beg to lay on the Table-

(1) A copy of the Annual Report (Hindi and English 
Veraiona) of the Central Vigilance Commission, New 
Delhi, for the year 2006 under sub-section (3) of 
Section 14 of the Central Vigilance Commission 
Act, 2003. 

(2) 

(3) 

(Placed In Library, SH No.lT-771912007) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Central Civil Services 
CuHural and Sports Board, New Delhi, for the 
year 2006-2007, along wHh Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Central Civil Services Cultural 
and Sporta Board, New Deihl, for the year 
2006-2007. 

(Placed in library, SH No.LT -772012007) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Grih Kalyan Kendra, 
New Deihl, for the year 2006-2007, along with 
Audited Accounts. 
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(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Grih Kalyan Kendra, New 
Delhi, for the year 2006-2007. 

(Placed in Library, See No.LT-7721 12007) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Civil Services Officers' 
Institute, New Delhi, for the year 2006·2007, 
along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Civil Services Officers' Institute, 
New Delhi, for the year 2006·2007. 

(Placed in Library, See No.LT-772212007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Civil Services Society, 
New Delhi, for the year 2006·2007, along with 
Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Civil Services SOCiety, New 
Delhi, for the year 2006·2007. 

(Placed in Library, S88 NO.LT-772312007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Public Administration, New Delhi, for the year 
2006·2007, along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Institute of Public Administration, 
New Delhi, for the year 2006·2007. 

(Placed in Library, S88 No.LT-772412oo7) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Kendriya Bhandar, 
New Delhi, for the year 2006-2007, along with 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Kendriya Bhandar, New Delhi, for the 
year 2006-2007. 

(Placed in Library, S88 No.LT-772512007) 

(8) A copy each of the followlog Notifications (Hindi 
and English versions) under sub-.. etion (2) of 
section 3 of the All India Servicee Act, 1951:-

(i) The Indian Administrative Service (Fixation of 
Cadre Strength) Eighth Amendment 
Regulations, 2007 published in NoIIficatIon No. 
G.S.R.553 (E) In Gazette of India dated the 
16th August, 2007. 

(iI) The Indian Administrative Service (Pay) Fifth 
Amendment Rules, 2007 published In 
Notification No. G.S.R.654 (E) In Gazette of 
India dated the 16th August, 2007. 

(iii) The Indian Forest· Service (Fixation of Cadre 
Strength) Amendment Regulations, 2007 
published in Notification No. G.S.R.702 (E) in 
Gazette of India dated the 12th November, 
2007. 

(Iv) The Indian Forest Servic:e (Pay) Amendment 
Rules, 2007 published in Notification No. 
G.S.R.703 (E) In Gazette of India dated the 
12th November, 2007. 

(v) The Indian Police Service (FIxation of cadre 
Strength) Third Amendment Regulations, 2007 
published in Notification No. G.S.R.359(E) in 
Gazette of India dated the 18th May, 2007. 

(vI) The Indian Police Service (Pay) Third 
Amendment Rules, 2007 published in 
Notification No. G.S.R.360(E) in Gazette of 
India dated the 18th May, 2007. 

(vii) The Indian Administrative Service (Fixation of 
Cadre Strength) Third Amendment 
Regulations, 2007 published in Notification No. 
G.S.R.362(E) in Gazette of India dated the 
18th May, 2007. 

(viii) The Indian Administrative Service (Fixation of 
Cadre Strength) Fourth Amendment 
Regulations, 2007 published in Notification No. 
G.S.R.391 (E) In Gazette of lnelia dated the 
26th May, 2007. 

(ix) The Indian Administrative Service (Pay) Third 
Amendment Rulea, 2007 published in 
Notification No. G.S.R.392(E) in Gazette of 
India dated the 26th May, 2007. 
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(x) The Indian Administrative Service (Fixation of 
Cadre Strength) Amendment Regulations, 
2007 published in Notification No. 
G.S.R.415(E) in Gazette of India dated the 
5th June, 2007. 

(xi) The Indian Police Service (Fixation of Cadre 
Strength) Fourth Amendment Regulations, 
2007 published In Notification No. 
G.S.R.424(E) in Gazette of India dated the 
13th June, 2007. 

(xii) The Indian Police Service (Pay) Fourth 
Amendment Rules, 2007 published in 
Notification No. G.S.R.425(E) in Gazette of 
India dated the 13th June, 2007. 

(xiii) The Indian Police Administrative Service 
(Fixation of Cadre Strength) Sixth Amendment 
Regulations, 2007 published in Notification No. 
G.S.R.438 (E) in Gazette of India dated the 
20th June, 2007. 

(xiv) The Indian Administrative St"rvice (Fixation of 
Cadre Strength) Seventh Amendment 
Regulations, 2007 published in Notification No. 
G.S.R.471 (E) in Gazette of India dated the 
5th July, 2007. 

(xv) The Indian Administrative Service (Pay) Fourth 
Amendment Rules, 2007 published in 
Notification No. G.S.R.472(E) in Gazette of 
India dated the 5th July, 2007. 

(9) Eleven Statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at item No. (v to xv) of item No. (8) 
above. 

(Placed in library, SH No.LT-772612007) 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): Sir, I beg to lay on the Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the National Statistical Commission, 
New Delhi, for the year 2006-2007. 

(Placed in Library, S8B No.LT -772712007) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Statistical 
Institute, Kolkata, for the year 2006-2007, 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Statistical Institute, Kolkata, for 
the year 2006-2007. 

(Placed in Library, SH No.LT-772812007) 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): Sir, on baha" of my 
colleague, Shrimatl PanabakaJakahmi, I beg to lay on the 
Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Homoeopathy, Kolkata, for the year 2005-
2006, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
vel1Jlona) by the Govemment of the working 
of the National Institute of Homoeopathy, 
Kolkala, for the year 2005-2006. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papal1J mentioned 
at (1) above. 

(Placed in Library, SH No.LT-772(12007) 

(3) A copy each of the following Annual Reports for 
the year 2006-2007 (Hindi and English vel1Jlons) 
along with Audited Accounts in reepeet of the 
following Centres:-

(i) Population Research Centre Gokhale Institute 
of Politics and Economics, Pune. 

(Placed in Library, SBtI NO.LT-773012007) 

(ii) Population Research Centre, 
Thlruvananthapuram. 

(Placed in Library, SH No.LT-773112007) 

(iii) Population Research Centre, Visakhapatnam. 

(Placed in Library, SH No.LT -7732/2007) 
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(Iv) Population Research Centre. Vadodara. 

(Placed in Library. St18 No.LT -773312007) 

(v) CRRID Population Research Centre. 
Chandigarh. 

(Placed in Library. St18 No.LT-n3412007) 

(vi) Population Research Centre. Patna. 

(Placed in Library. Sell No.LT-773512007) 

(vH) Popufatlon Research Centre. Delhi. 

(Placed In Library. Su No.LT-773612oo7) 

(viii) Population Research Centre. Srinagar. 

(Placed in Library. See No.LT-7737/2007) 

(ix) Population Research Centre. Locknow. 

(Placed In Library. See No.L T -773812007) 

(x) Population Research Centre. Udaipur. 

(Placed in Library. Sell No.LT-773912007) 

(Xi) Population Research Centre. Bhubaneswar. 

(Placed in Library. St18 No.LT-774012007) 

(xii) Population Research Centre. Dharwad. 

(Placed in Library. Sell No.LT-774112007) 

(xiii) Population Research Centre. Sagar. 

(Placed in Library. SH No.LT-774212007) 

(xiv) Population Research Centre. Gandhigram. 

(Placed in Library. See No.LT-774312007) 

(xv) Population Research Centre. Guwahati. 

(Placed in Library. SH No.LT-774412007) 

(xvi) Population Research Centre. Chandigarh. 

(Placed In Library. SH No.LT-7745I2oo7) 

()'Vii), Population Research Centre. Bangalore. 

(Placed in Library. SH No.LT-774612007) 

(4) A copy each of the Review (Hindi and English 
versions) by the Government on the working of 
the above Centres for the year 2006-2007. 

(Placed in Library. SH No.LT-Y74712007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): Sir, I beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act. 1956:-

(i) S.O. 1483 (E) published in Gazette of India 
dated the 29th August. 2007 regarding rates 
of fees to be recovered from the users of 
the Project facility on National Highway No. 
9 (Pune-Hyderabad Road) In the State of 
Andhra Pradesh. 

(II) S.O. 1471 (E) published In Gazette of India 
dated the 29th August. 2007 regarding 
acquisition of land for building (wideninglfour-
laning etc.). maintenance. management and 
operation of National Highway No. 47 
(Walayar - Thrissur Section) In the State of 
Kerala. 

(iii) 5.0. 1500 (E) published In Gazette of India 
dated the 7th September, 2007 regarding rate 
of fee to be recovered from the users of four-
laned stretch of National Highway No. 2 in 
the State of Uttar Pradesh. 

(iv) 5.0. 1635 (E) published in Gazette of India 
dated the 27th September. 2007 making 
certain amendments In the Notification No. 
S.O. 1096 (E) dated the 4th October, 2005. 

(v) S.O. 1522 (E) published in Gazette of India 
dated the 12th September. 2007 regarding 
acquisition of land for building (widening/four-
lanlr.g etc.). maintenance. management and 
operation of National Highway No. 5 
(Vijayawada-Visakhapatnam Section) in the 
State of Andhra Pradesh. 

(vi) S.O. 1555 (E) published in Gazette of India 
dated the 17th September, 2007 making 
certain amendments in the Notification No. 
S.O. 808 (E) dated the 9th July. 2004. 
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(vii) S.O. 1698 (E) published in Gazette of India 
dated the 4th October, 2007 regarding 
acquisition of land for building (wideninglfour-
laning etc.), maintenance, management and 
operation of National Highway No. 7 (Nagpur-
Hyderabad Section) in the State of Andhra 
Pradesh. 

(viii) S.O. 1803 (E) published in Gazette of India 
dated the 23rd October, 2007 regarding 
acquisition of land for building (wldeninglfour-
lanlng etc.), maintenance, management and 
operation of National Highway No. 7 (Nagpur-
Hyderabad Section) In the State of Andhra 
Pradesh. 

(ix) S.O. 1836 (E) published in Gazette of India 
dated the 26th October, 2007 authorizing the 
Officers mentioned therein to acquire land for 
building (widenlnglfour-Ianing etc.), 
maintenance, management and operation of 
National Highway No. 202, In the State of 
Andhra Pradesh. 

(x) S.O. 1834 (E) published In Gazette of India 
dated the 26th October, 2007 authorizing the 
Officers mentioned therein to acquire land for 
building (widening/four-Ianing etc.), 
maintenance, management and operation of 
National Highway No.1, in the State of 
Punjab. 

(xi) S.O. 1732 (E) published In Gazette of India 
dated the 10th October, 2007 regarding 
acquisition of land for building (wldenlng!four-
laning etc.), maintenance, management and 
operation of National Highway No. 10 
(Bahadurgarh-Rohtak Section) in the State of 
Haryana. 

(xii) S.O. 1430 (E) published in Gazette of India 
dated the 20th August, 2007 regarding 
acquisition of land for building (six-laning), 
maintenance, management and operation of 
National Highway No. 8 (Vadodara - Surat 
Section) in the State of Gujarat. 

(xiii) S.O. 1531 (E) published in Gazette of India 
dated the 13th September, 2007 regarding 
acquisition of land for building (six-Ianing), 
maintenance, management and operation of 

National Highway No. 8 (Bharuch - Surat 
Section) in the State of Gujarat. 

(xlv) S.O. 1532 (E) published In Gazette of India 
dated the 13th September, 2007 making 
certain amendments In the Notifications No. 
S.O. 621 (E) dated the 20th April. 2007. 

(xv) S.O. 1536 (E) and S.O. 1537 (E) published 
in Gazette of India dated the 13th September, 
2007 regarding acquisition of land for building 
(slx-lanlng), maintenance, management and 
operation of different stretches of National 
Highway No. 8 (Bharuch - Surat Section) in 
the State of Gujarat. 

(xvi) S.O. 1740 (E) published In Gazette of India 
dated the 12th October, 2007 regarding 
acquisition of land for building (six-Ianing), 
maintenance, management and operation of 
National Highway No. 8 (Bharuch - Surat 
Section) In the State of Gujarat. 

(xvii) S.O. 1731 (E) published in Gazette of India 
dated the 13th September, 2007 making 
certain amendments In the Notifications No. 
S.O. 1096 (E) dated the 4th August, 2007. 

(xviii) S.O. 1861(E) published in Gazette of India 
dated the 13th September, 2007 making 
certain amendments In the Notifications No. 
S.O. 1096 (E) dated the 4th August, 2007. 

(xix) S.O. 1887(E) published in Gazette of India 
dated the 7th November, 2007 regarding 
acquisition of land for building (wldeningltwo 
lining etc.), maintenance, management and 
operation of National Highway No. 154 (from 
Manacherra bazaar to Aenakhal) in the State 
of Assam. 

(xx) S.O. 1935(E) published In Gazette of India 
dated the 14th November, 2007 regarding 
rates of fee to be recovered from the users 
of four-laned different stretches of National 
Highway No. 8 (Gurgaon - Kotputli Section) 
in the States of Haryana and Rajasthan. 

(xxi) S.O. 1841 (E) published in Gazette of India 
dated the 29th October, 2007 containing 
corrigendum to the Notification No. S.O. 
1318(E) dated the 1st August 2007. 
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(xxII) 5.0. 1843(E) and 5.0. lB44(E) published in 
Gazette of India dated the 29th October, 2007 
regarding acquisition of land for building 
(widenlng/four-Ianing etc.) maintenance, 
management and operation' of different 
stretches of National Highway No. 26 (Jhansi 
- Lakhnadon Section) in the State of Madhya 
Pradesh. 

(xxiii) S.O. 1923 (E) published in Gazette of India 
dated the 13th November, 2007 regarding 
acquisition of land for building (widening/four 
laning etc.) maintenance, management and 
operation of National Highway No. 4 
(Bangalore - Nelamangala Section) in the 
State of Kamataka. 

(xxiv) 5.0. 1924 (E) published in Gazette of India 
dated the 13th November, 2007 regarding 
acquisition of land for building (widening!four 
laning etc.) maintenance, management and 
operation of National Highway No. 7 
(BangaJore - Hosur Section) in the State of 
Kemataka. 

(xxv) 5.0. 1424 (E) published in Gazette of India 
dated the 16th August, 2007 regarding 
acquisition of land for building (widening) 
maintenance, management and operation of 
National Highway No. 57 (Muzaffarpur-Pumea 
Section) in the State of Bihar. 

(xxvi) 5.0. 1739 (E) published in Gazette of India 
dated the 11 th October, 2007 regarding rates 
of fee to be recovered from the users of 
bridge on National Highway No. 57 
(Darbhanga-Sakarl Section) In the State of 
Bihar. 

(xxvii) 5.0. 1357 (E) published in Gazette of India 
dated the 6th August, 2007 regarding 
acquisition of land for building (four-Ianing) 
maintenance, management and operation of 
National Highway No. 7 (Hosur-Krlshnagiri 
Section) in the State of Tamil Nadu. 

(xxviii) 5.0. 1359 (E) published in Gazette of India 
dated the 6th August, 2007 regarding 
acquisition of land for building (wldening!four-
laning etc.,) maintenance, management and 
operation of National Highway No. 46 

(Krlshnagiri-Ranipet Section) in the State of 
Tamil Nadu. 

(xxix) 5.0. 1360 (E) published in Gazette of India 
dated the 6th August, 2007 regarding 
acquisition of land for building (widening/four-
laning etc.,) maintenance, management and 
operation of National Highway No. 7 (Athlpalli-
Krishnagirl Section) in the State of Tamil 
Nadu. 

(xxx) 5.0. 1397 (E) published In Gazette of India 
dated the 13th August, 2007 regarding 
acquisition of land for building (wldenlng!four-
laning etc.,) maintenance, management and 
operation of National Highway No. 7 (Salem-
Karur Section) In the State of Tamil Nadu. 

(xxxi) S.O. 1398 (E) published in Gazette of India 
dated the 13th August, 2007 making certain 
amendments in the Notification No. 5.0. 
279(E) dated 23rd February, 2007. 

(xxxii) 5.0. 1432 (E) and 5.0. 1433 (E) published 
in Gazette of India elated the 20th August, 
2007 regarding acquisition of land for building 
(four-Ianlng) maintenance, management and 
operation of different stretches of National 
Highway No. 7 (SaJem-Karur Section) In the 
State of Tamil Nadu. 

(xxxiii) 5.0. 1434 (E) published in Gazette of India 
dated the 20th August, 2007 making certain 
amendments in the Notification No. 5.0. 265 
(E) dated 2nd February, 2007. 

(xxxiv) S.O. 1459 (E) published in Gazette of India 
dated the 25th August, 2007 regarding 
acquisition of land for building (widening!four-
laning etc.,) maintenance, management and 
operation of National Highway No. 4 in the 
State of Tamil Nadu. 

(xxxv) 5.0. 1460 (E) published in Gazette of India 
dated the 25th August, 2007 regarding 
acquisition of land for ¢Onstruction of Flyover 
at Airport Junction on National Highway No. 
45 In the State of Tamil Nadu. 

(xxxvi) 5.0. 1461 (E) published in Gazette of India 
dated the 25th August, 2007 regarding 
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acquisition of land for construction of Grade 
S8p8fator at Kathipara Junction on National 
Highway No. 45 in the State of Tamil Nadu. 

(xxxvii) S.D. 1468 (E) published in Gazette of India 
dated the 29th August. 2007 regarding 
acquisition of land for building (widening) 
maintenance. management and operation of 
National Highway No. 47 including 
construction of bypasses (Salem-Coimbatore 
Section) in the State of Tamil Nadu. 

(xxxviii) S.D. 1469 (E) published in Gazette of India 
dated the 29th August, 2007 regarding 
acquisition of land for building (wldeninglfour 
laning etc .• ) maintenance. management and 
operation of National Highway No. 47 (Salem-
Colmbatore Section) in the State of Tamil 
Nadu. 

(xxxix) S.O. 1470 (E) published In Gazette of India 
dated the 29th August. 2007 regarding 
acquisition of land for building (wideninglfour 
laning etc .• ) maintenance. management and 
operation of National Highway No. 7 (Madura;" 
Kanniyakumari Section) in the State of Tamil 
Nadu. 

(xl) 5.0. 1479 (E) published in Gazette of India 
dated the 29th August. 2007 authorizing the 
District Revenue Officer. Dindigul, Tamil Nadu 
as the Competent Authority to acquire land 
for building (widening of existing National 
Highway No. 209. including construction of 
bypasses) maintenance, management and 
operation in the State of Tamil Nadu. 

(xli) S.O. 1515 (E) published in Gazette of India 
dated the 11 th September. 2007 regarding 
acquisition of land for building (wideninglfour 
laning etc .• ) maintenance. management and 
operation of National Highway No. 47 (Salem-
Coimbatore Section) in the State of Tamil 
Nadu. 

(xlii) 5.0. 1516 (E) published in Gazette of India 
dated the 11th September. 2007 regarding 
acquisition of land for building (widening/four 
laning etc .• ) maintenance. management and 
operation of National Highway No. 7 

(Krishnagiri-Thoppur Ghat Section) in the State 
of Tamil Nadu. 

(xliii) S.D. 1524 (E) published in Gazette of India 
dated the 12th September, 2007 regarding 
acquisition of land for building (widening/four 
laning etc .• ) maintenance, management and 
operation of National Highway No. 46 
(Krishnagiri-Ranipet Section) in the State of 
Tamil Nadu. 

(xliv) S.D. 1527 (E) and S.D. 1528 (E) published 
In Gazette of India dated the 13th September. 
2007 regarding acquisition of land for building 
(wideninglfour laning etc .• ) maintenance. 
management and operation of different 
stretch .. of National Highway No. 46 (Trichy-
Dindigul Section) in the State of Tamil Nadu. 

(xlv) S.D. 1533 (E) and S.D. 1534 (E) published 
in Gazette of India dated the 13th September. 
2007 regarding acquisition of land for building 
(widening/four lanlng etc.,) maintenance. 
management and operation of different 
stretches of National Highway No. 7 
(Krishnagiri-Thoppur Ghat Section) in the State 
of Tamil Nadu. 

(xlvi) 5.0. 1641 (E) published in Gazette of India 
dated the 13th September. 2007 regarding 
acquisition of land for building (construction) 
of Chennai Bypass (Phase-II) connecting 
National Highway Nos. 4 and 5 and widening 
of Chennai Bypass (Phase-I) connecting 
National Highways Nos. 4 and 45 in the State 
of Tamil Nadu. 

(xlvii) 5.0. 1542 (E) published in Gazette of India 
dated the 13th September. 2007 regarding 
acquisition of land for construction of Grade 
Separator at Kathipara Junction in the 
Kancheepuram District and Chennal District 
In the State of Tamil Nadu. 

(xlviii) 5.0. 1565 (E) published in Gazette of india 
dated the 18th October, 2007 authorising 
District Revenue Officer to acquire land for 
bui"lding (wideniniglfour-Ianing elc.). 
maintenance. management and operation of 
National Highway No. 7 in the State of Tamil 
Nadu. 
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(xlix) S.O. 1709 (E) published in Gazette of India 
dated the 8th October, 2007 regarding 
acquisition of land for building (widenlniglfour-
laning etc.), maintenance, management and 
operation of National Highway No. 4SB 
(Tlruchirappalll-Viralimalai-Madural Section) In 
the State of Tamil Nadu. 

(I) 5.0. 1711 (E) published In Gazette of India 
dated the 8th October, 2007 regarding 
acquisition of land for building (widenini~four­
laning etc.), maintenance, management and 
operation of National Highway No. 7 (Salem-
Karur Section) In the State of Tamil Nadu. 

(Ii) 5.0. 1712 (E) and 5.0. 1713 (E) published 
in Gazette of India dated the 8th October, 
2007 regarding acquisition of land for building 
(wideniniglfour-Ianing etc.), maintenance, 
management and operation of different 
stretches National Highway No. 7 (Bangalore-
Salem-Madurai Section). including construction 
of byp88S, in the State of Tamil Nadu. 

(Iii) S.O. 1714 (E) and 5.0. 1715 (E) publis"ed 
in Gazette of India dated the 8th October, 
2007 regarding acquisition of land for building 
(wideninig/four-Ianing etc.), maintenance, 
management and operation of different 
stretches of National Highway No. 7 (Madurai-
Kanniyakumarl Section) in the State of Tamil 
Nadu. 

(Iiii) S.O. 1716 (E) published in Gazette of India 
dated the 8th October, 2007 making certain 
amendments in the Notification No. 5.0. 118 
(E) dated 6th February, 2007. 

(liv) S.O. 1717 (E) published in Gazette of India 
dated the 8th October, 2007 regarding 
acquisition of land for building (wideniniglfour-
laning etc.). maintenance, management and 
operation of National Highway No. 7 
(Krlshnagiri-Thoppur Ghat Section) in the State 
of Tamil Nadu. 

(Iv) 5.0. 1718 (E) published in 'Gazette of India 
dated the 8th October, 2007 regarding 
acquisition of land for building (wideninlglfour-
laning etc.), maintenance, management and 
operation of National Highway No. 7 (Salem-
Karur Section) in the State of Tamil Nadu. 

(2) Three statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at It8m No. (i to iii) of (1) above. 

(Placed in Library. StHI No.LT-774B12oo7) 

(3) A Copy each of the following Notifications (Hindi 
and English versions) issued under section 11 of 
the National Highways Authority of India Act, 
1988:-

(i) S.O. 1634 (E) published in Gazette of India 
dated the 27th September. 2007 entrusting 
the stretches mentioned therein of National 
Highway Nos. 1 and 10 to the Highways 
Authority of India. 

(Ii) S.O.1730(E) published in Gazette of India 
dated the 10th October, 2007 entrusting the 
stretch mentioned therein of National Highway 
No. 6 to the Highways Authority of India. 

(iii) S.0.1860(E) published in Gazette of India 
dated the 1 st November, 2007 entrusting the 
stretch mentioned "therein of National Highway 
No. 2 to the Highways Authority of India. 

(Placed in Library, See No.LT-774912007) 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act. 1956:-

(I) Review by the Govemment of the working of 
the Indian Road Construction Corporation 
Limited, New Delhi, for the period from 
29.06.2006 to 28.06.2007. 

(ii) Annual Report of the Indian Road 
Construction Corporation Limited, New Delhi, 
for the period 29.06.2006 to 28.06.2007, along 
with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(Placed in Library, ~e6 No.LT-775012007) 

(5) A copy of the Notification No. S.O. 1570 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 18th September, 2007 appOinting the 
project Directors. mentioned therein. of the National 
Highways Authority of India in Highway 
Administration issued under sub-section (1) of 
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Section 20 of the Control of National Highways 
(Land and Traffic) Act, 2002. 

(Placed in Library, StItJ No.LT-7751/2007) 

(6) A copy each of the foHowing Notifications (Hindi 
and English versions) issued under section '6 of 
the Control of National Highways (Land and Traffic) 
Act, 2002:-

(i) S.O. 1571 (E) published In Gazette of India 
dated the 18th September, 2007 appointing 
Shrl Chaudhari Satish Kishan, ADJ, Nanded 
as the Presiding Officer in the National 
Highway Tribunal, Mumbal, subject to certain 
conditions. 

(ii) Notification No. F. No. NH-110141212004-P&M 
published in Gazette of India dated the 1 at 
November, 2007 assigning the Additional 
charge of the National Highway Tribunals, 
mentioned therein, to the Presiding Officer, 
National Highway Tribunal, Mumbai, with 
immediate effect. 

(Placed in Library, See No.LT-775212007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): Sir, I beg to 
iay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 

(2) 

English versions) of the Institute of Economic 
Growth (Development Planning Centre), Delhi, 
for the year 2006-2007, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Institute of Economic Growth 
(Development Planning Centre), Delhi, for the 
year 2006-2007. 

(Placed in Library, See NO.LT-77S312007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Construction Industry 
Development CounCil, New Deihl, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 

of the Construction Industry Development 
CouneU, New Delhi, for the year 2006-2007. 

(Placed In Library, Setl No.LT -775412007) 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): Sir, 
I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under subsection (1) of section 
619 A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working of 
the Indian Rare Earths limited, Mumbai, for 
the year 2006·2007. 

(ii) Annual Report of the Indian Rare Earths 
Limited, Mumbai, for the year 2006-2007, 
along with Audited Accounts and comments 
of the Comptroller and Auditor Gener.' 
thereon. 

(Placed in Library, Setl No.LT -775512007) 

(b) (i) Review by the Government of the working of 
the Bharatiya Nabhikiya Vldyut Nigam Limited, 
Chennal, for the year 2006-2007. 

(iI) Annual Report of the Bharatiya Nabhikiya 
Vidyut Nigam Limited, Chennai, for the year 
2006-2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, Setl No.LT -775612007) 

(c) (i) Review by the Government of the working of 
the Nuclear Power Corporation of India 
Limited, Mumbal, for the year 2006-2007. 

(ii) Annual Report of the Nuclear Power 
Corporation of India Limited, Mumbai, for the 
year 2006-2007, along with Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, See No.LT-775712007) 

(d) (i) Rew.w by the Government of the working of 
the Uranium Corporation of India Limited, 
Jaduguda, for the year 2006-2007. 
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(e) 

(f) 

(2) 

(3) 
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(II) Annual Report of the Uranium Corporation of 
India Limited, Jaduguda, for the year 2~ 
2007, along with Audited Accounts and' 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, SfIfJ No.LT-775812007) 

(i) Review by the Govemment of the working of 
the Antrlx Corporation Limited, Bangalore, for 
the year 2006-2007. 

(II) Annual Report of the Antrix Corporation 
Limited, Bangalore, for the year 2006-2007, 
along with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(Placed in Library, SfIfJ NO.LT-775912007) 

(i) ReY4ew by the Government of the working of 
the Semiconductor Complex Limited, S.A.S. 
Nagar, for the year 2006-2007. 

(Ii) Annual Report of the Semiconductor Complex 
Limited, S.A.S. Nagar, for the year 2006-2007, 
along with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(Placed in Library, SfJfJ NO.LT-776012007) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Atomic Energy 
Education Society, Mumbal, for the year 2006-
2007, along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Atomic Energy Education SOCiety, 
Mumbai, for the year 2006-2007. 

(Placed In Library, StHI No.LT-776112007) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Institute of Physics, 
Bhubaneswar, for the year 2006-2007. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Institute of Physics, 
Bhubaneswar, for the year 2006-2007, 
together with Audit Report thereon. 

(4) 

(6) 

(6) 

(7) 
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(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Institute of Physics, Bhubaneswar, for 
the year 2006-2007. 

(Placed in Library, StHI No.LT -776212007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Tata Memorial Centre, 
Mumbai, for the year 2006-2007, along with 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Tata Memorial Centre, Mumbai, for the 
year 2006-2007. 

(Placed In Library, SfIfJ No.L T -776312007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Tata Institute of 
Fundamental Research, Mumbal, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Tata Institute of Fundamental Research, 
Mumbai, for the year 2006-2007. 

(Placed In Library, Sss No.LT-776412007) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Institute for Plasma 
Research, Gandhinagar, for the year 2006-
2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Institute for Plasma Research, 
Gandhinagar, for the year 2006-2007. 

(Placed in Library, Sse No. L T -776512007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Saha Institute of 
Nuclear PhYSics, Kolkata, for the year 2006-
2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Saha Institute of Nuclear Physics, 
Kolkata, for the year 2006-2007. 

(Placed in Library, See No.LT-n66l2007) 
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(8) 

(9) 

(10) 

(11 ) 

(12) 
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(I) A copy of the Annual Report (Hindi and 
English versions) of the Institute of 
Methematical Sciences. Chennai, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Institute of Methematical Sciences, 
Chennal, for the year 2006-2007. 

(Placed in Library, 5H No.LT-7767I2oo7) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Harlsh-Chandra 
Research Institute, Allahabad. for the year 
2006-2007, along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versional by the Govemment of the working 
of the Harish-Chandra Research. Institute, 
Allahabad, for the year 2006-2007. 

(Placed in Librsry, 5tH1 No.LT-776812oo7) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Remote 
Sensing Agency, Hyderabad, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Remote Sensing Agency, 
Hyderabad, for the year 2006-2007. 

(Placed in Library, StHI No.LT-776912007) 

(i) A copy ot the Annual Repor1 (Hindi and 
English versions) ot the Semi-Conductor 
Laboratory, Chandigarh, for the year 2006-
2007, along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Semi-Conductor Laboratory, 
Chandigarh, tor the year 2006-2007. 

(Placed in Library, 5H No.LT -777012007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the North Eastern Space 
Applications Centre, Shillong, for the year 
2006-2007, along with Audited Accounts. 

(13) 

(14) 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the North Eastern Space Applications 
Centre, Shillong, for the year 2006·2007. 

(Placed in Library, 5H No.LT-7771/2007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Atmospheric 
Research Laboratory, Gadanki, for t~e year 
2006-2007. along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versiOns) by the Government of the working 
of the National Atmospheric Research 
Laboratory, Gadankl, for the year 2006·2007. 

(Placed in Library. 588 No.LT-777212007) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Physical Research 
Laboratory, Ahmedabad, for the year 2006· 
2007, along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Physical Research laboratory, 
Ahmedabad, for the year 2006·2007. 

(Placed In Library, 588 No.LT-777312007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
Sir, I beg to lay on the Table-

(1 ) 

(2) 

(i) A oopy of the Annual Report (Hindi and 
English versions) of the Indian Plywood 
Industries Research and Training Institute, 
Bangalore, for the year 2006·2007, along with 
Audited Accounts. 

(il) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Plywood IndustrieS Research and 
Training Institute, Bangalore, for the year 
2006-2007. 

(Placed in Library, SH No.LT-7774I2oo7) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
Forestry Research and Education, Dehradun, 
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for the year 2006-2007, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Council of Forestry Research 
and Education, Dehradun, for the year 2006-
2007. 

(Placed In Library, See No.LT-7775/2007) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Forest Management, Bhopal, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Institute of Forest Management, 
Bhopal, for the year 2006-2007. 

(Placed in Library, See No.LT -777612007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): Sir, I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for 
Environment Education, Ahmedabad, for the 
year 2006-2007. along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Centre for Environment Education, 
Ahmedabad, for the year 2006-2007. 

(Placed in Library. StN'I No.LT-777712007) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the CPR Environmental 
Education Centre, Chennai, for the year 2006-
2007, along with Audited Accounts. 

(ii) A copy of the Review (HintJi and English 
versions) by the Government of the working 
of the CPR Environmental Education Centre, 
Chennai, for the year 2006-2007. 

(Placed in Library, See No.LT -777812007) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Salim Ali Centre for 
Ornithology and Natural History, Coimbatore, 
for the year 2006-2007, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Salim Ali Centre for Ornithology and 
Natural History, COimbatore, for the year 2006-
2007. 

(Placed in Library, StN'I No.LT-7779/2007) 

(4) A copy of the Notification No. S.0.1677 (Hindi and 
English versions) published In Gazette of India 
dated the 28th September, 2007 making certain 
amendments in the Notification No. S.0.671 (E) 
dated the 28th September, 2007, issued under sub-
section (3) of section 3 of the Environment 
(Protection) Act, 1986. 

(Placed in Library, Sse No.LT-7780/2007) 

(5) A copy of the EnvIronment (Protection) Amendment 
Rules, 2007 (Hindi and English versIons) published 
In Notification No. G.S.R.704 (E) in Gazette of India 
dated the 121h November, 2007, under section 26 
of the Environment (Protection) Act, 1986. 

(Placed In Library, See No.LT -7781/2007) 

12.02 hr •• 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

33rd Report 

(English} 

SHRI CHARNJIT SINGH ATWAL (Phillaur): Sir, I beg 
to pt'esent the Thirty-third Report (Hindi and English 
versions) of the Committee on Private Members' Bills and 
Resolutions. 

12.02'1 hrs. 
a 

ESTIMATES COMMITTEE 

15th Report 

(English} 

SHRI C. KUPPUSAMI (Madras North): Sir, I beg to 
present the Fifteenth Report (Hindi and English versions) 
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of Estimalea Committee on action taken by Govemment 
on "the recommendations contained In the Twelfth Report 
of the Estimates Committee (Fourteenth Lok Sabha) on 
the Ministry of Finance (Department of Economic Affairs 
- Insurance Division) - 'Insurance Schemes for weaker 
sections of the society: 

12.03 hr •• 

COMMITTEE ON PUBLIC UNDERTAKINGS 

Action Taken Statement 

[English} 

SHRI RUPCHAND PAL (Hooghly): Sir, I beg to lay 
on the Table the Hindi and English versions of the Action 
Taken Statement of the Committee on Public Undertakings 
showing action taken by Government on the 
recommendations contained in Chapter I and final replies 
in respect of Chapter V of the Twelfth (Action Taken) 
Report of the Committee on Public Undertakings 
(Fourteenth Lok Sabha) on Power Grid Corporation of 
India Limited - Extra expenditure in construction of 
Kishenpur-Moga Transmission System-Additional 
Expenditure of Rs. 433.81 crores. 

12.031/ hr •. 
:I 

COMMITTEE ON ABSENCE OF MEMBERS 
FROM THE SlmNG OF THE HOUSE 

9th Report 

[Tmnslstion} 

SHRI RAJESH VERMA (Sitapurl): Sir. I beg to present 
the Ninth Report (Hindi and English versions) of the 
Committee on Absence of Members from the sittings of 
the House. 

12.04 h .... 

COMMITTEE ON PETITIONS 

35th end 36th Reports 

[Tmns/afion} 

SHRI PRABHUNATH SINGH (Maharaiganj-Bihar): Sir, 
I beg to present the following Reports (Hindi and English 

versions) of the Committee on Petltlons:-

(1 ) T~rty-flfth Report pertaining to the Ministry of 
Health and Family Welfare on the Petition from 
Shri Mohan Singh. MP requesting for recognition 
of BDS degree awarded by different dental 
colleges in Darbhanga, Bihar. 

(2) Thirty-sixth Report on the representations 
conceming with the Ministries of Coal, Home 
Affairs and Railways. 

12.0411 hr •. 
:I 

STANDING COMMITTEE ON HUMAN 
RESOURCE DEVELOPMENT 

201.t to 20Sth Report. 

[English} 

PROF. RASA SINGH RAWAT (A/mer): Sir, I beg to 
lay on the Table 8 copy e8ch (Hindi and English versions) 
of the following Reports of Standing Committee on Human 
Resource Development: 

(1) 201st Report on Action Taken by Government 
on the recommendations/observations contained 
in the Hundred Ninety-second Report on 
Demands for Grants 2007-2008 (Demand no. 
56) of the Department of School Education and 
Literacy. 

(2) 202nd Report on Action Taken by Government 
on the recommendations/observations contained 
in the Hundred Ninety-third Report on Demands 
for Grants 2007-2008 (Demand no. 57) of the 
Department of Higher Education. 

(3) 203rd Report on Action Taken by Government 
on the recommendations/observations contained 
in the Hundred Ninety-fourth Report on Demands 
for Grants 2007·2008 (Demand no. 103) of the 
Ministry of Women and Child Development 

(4) 204th Report on Action Taken by Government 
on the recommendations/observations contained 
in the Hundred Ninety-fifth Report on Demands 
for Grants 2007-2008 (Demand no. 104) of the 
Ministry of Youth Affairs and Sports. 

(5) 205th Report on Action Taken by Govemment 
on the recommendations/observations contained 
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in the Hundred Ninety-First Report on 
Implementation of Sarva Shiksha Abhiyan, Mid-
Day Meal Scheme and Integrated Child 
Development Services Scheme in Jammu & 
Kashmir and North-Eastem States. 

12.05 h .... 

STATEMENTS BY MINISTERS 

(I) Status of Implementation of recommendations 
contained In the 21st Report of Standing 
Committee on Rural Development on 
Demands for Grants (2006-2007) pertaining to 
the Ministry of Panchayatl RaJ* 

{English} 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): I beg to lay this Statement on 
the status of implementation of recommendations 
contained In the Twenty-First Report (14th Lok Sabha) of 
the Standing Committee on the Rural Development in 
pursuance of the direction 73A of the Hon'ble Speaker, 
Lok Sabha vide Lok Sabha Bulletin-Part-II dated 
September 1, 2004. 

The Twenty-First Report of the Standing Committee 
on Rural Development (14th Lok Sabha) was presented 
to the Lok Sabha on 18.5.2006. The report relates to 
examination of Demands for Grants of Ministry of 
Panchayati Raj for the year 2006-2007. 

Action taken statements on the recommendations! 
observations contained in the report of the Committee 
had been sent to the Standing Committee on Rural 
Development in December, 2006. 

There are 35 recommendations made by the 
Committee in the said report where action is called for 
on the part of the Government. These recommendations 
mainly pertained to allocation and utilization during 9th 
and 10th Plans, Panchayati Raj and National Common 
Minimum Programme(NCMP), Training of elected 
representatives and 'officials of PRls, Devolution of funds, 
functions and functionaries, Role of Ministry in the Bharat 

-Laid on the Table and also Placed In Library. See No. LT nS2J 
2007 

Nirman Programme, constitution of opes, Strategy for 
the Eleventh Plan and allocation to Panchayats by Tweffth 
Finance Commission. Further, the scheme-wise analysis 
of Panchayat Development & Training, Backward Regions 
Grant Fund, Rashtriya Gram Swaraj Yo/ana, Panchayat 
Empowerment Incentive Scheme. 

The present status of implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to my Statement which is laid on the Table 
of the House. I would not like to take the valuable time 
of the House to read out all the contents of this Annexure. 
I would request that this may be considered as read. 

(II) Status of Implementation of recommendations 
contained In the 54th Report of Standing 
Committee on Finance on Demands for 
Grants (2006-2007), pertaining to the Ministry 
of Statistics and Programme Implementation· 

{Eng/ish} 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): I beg to lay this statement on the 
Implementation status of the recommendations contained 
in the Fifty fourth Report of the Standing Committee on 
Finance in pursuance of Direction 73 A of Hon'ble 
Speaker, Lok Sabha. 

The Standing Committee on Finance examined the 
Demand for Grants of the Ministry of Statistics and 
Programme implementation for the year 2006-07 and the 
Fifty fourth Report was laid on the Table of the House 
on April 28, 2007. There are 15 recommendations made 
by the Committee in the said report where action is called 
for on the part of the Government. The major 
recommendations mainly relate to: 

(i) Under utilization of budgeted Plan funds. 

(Ii) Steps taken by the Ministry to setup the National 
Statistical Cornmlssion(NSC) as a statutory body 
and Action Taken by the Ministry to ensure 
passage of the ·CoIlection of Stal\stiCs Bill 2007" 
in Parliament. 

(iii) Role ptayed by the Infrastructure and Project 
Monitoring Division in highlighting performance 
slippages and taking corrective measures, 

"Laid on the Table and also placed in Library. See No. L T 77831 
2007. 
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(iv) Action taken by the concemed administrative 
minlstriea agal"'t those held to be responsible 
for Iapaes that contributed to cost escalation of 
projecta. 

(v) Status of implementation of India Statistical 
Strengthening Project. 

(vi) Action taken by the Ministry for holding of 
Conference of Central Statistical Organisation 
(COCSSO) at annual Intervals. 

(vii) Remedial measures taken by the Ministry to 
ensure that statistical reports are brought out 
without delay. 

(viii) Action taken by the Ministry to develop "All India 
Consumer Price Index· for Urban and Rural 
populations. 

(ix) Monitoring mechanism proposed under the 
restructured TPP 20063 vis-a-vis TPP-86 and 
the Improvements expected of the revised 
monitoring mechanism. 

The present status of Implementation of the various 
recommendations made by the Hon'ble Committee is 
indicated in the Annexure to my statement which is laid 
on the Table of the House. I would not like to take the 
valuable time of the House and read out the contents of 
the Annexure. I would request that this may be considered 
as read. 

12.07'/ hr •• • 
(III) Status of Implementation of recommendations 

contlelned In the 175th Report of Standing 
Committee on Science and Technology, 
Environment and Forests on Demands for 
Grants (2007-2008), pertaining to the 
Department of Space-

[English} 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): I beg 
to lay this statement on the status of implementation of 
recommendations contained in the 175th Report of the 
Parliamentary Standing Committee on Science and 
Technology, Environment and Forests on Demands for 
Grants 2007-2008 of Department of Space, in pursuance 

"Laid on the Table and also Placed In Llbraty. See No. LT 77841 
2007. 

of direction 73A of Hon'ble Speaker, Lok Sabha, issued 
under the provisions of Rule 389 of Rule8 of Procedure 
and Conduct of Business in the Lok Sabha vide Lok 
Sabha Bulletin-Part II (No.456) dated September 1, 2004. 

The Parliamentary Standing Committee took evidence 
of the repreaentativea of the Department of Space on 
2nd April 2007 while considering Demands for Grants tor 
the year 2007-2008. The Committee recommended the 
Demands for Grants of the Department of Space in its 
176th Report preaented to Rajya Sabha on 26th April 
2007 and laid on the table of the lok Sabha on 26th 
April 2007. 

The Standing Committee, in its report, made eight 
(8) recommendations in respect of 11 th Five Year Plan, 
Space Capsule Recovery Experiment, Planetary 
Exploration, Space Applications and HRD. The Action 
Taken Report (ATR) on the actions suggested in the 
recommendations has been fumished by Department of 
Space in August 2007, which is under the consideration 
of the Standing Committee. A statement showing the 
recommendations of the Parliamentary Standing 
Committee and the Action Taken Report on the same is 
also laid on the Table of the House. 

12.0~/ hra. 
4 

(Iv) Statu. of Implementation of recommendations 
contained In the 53rd Raport of Standing 
Committee on Finance on Demand. for 
grants (2007-2008), pertaining to the Mlnlltry 
of Plannlng.-

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): I beg to lay 
this statement on the status of implementation of 
recommendations contained In the Fifty-Third Report of 
the Standing Committee on Finance (14th Lok Sabha) in 
pursuance of the direction 73 A of the Hon'ble Speaker, 
lok Sabha. 

The Fifty-Third Report of the Standing Committee on 
Finance (14th Lok Sabha) was presented to the lok 
Sabha on 28-04-2007. The report relates to the 
examination of Demands for Grants of Ministry of Planning 
for the year 2007-oB. 

"Laid on the Table and also Placed in Ubrary. See No. L T 7785/ 
2007. 
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[Shrl M. V. Rajasekharan) 

Action Taken Statements on the recommendalionsl 
observations contained in the Fifty-third Report of the 
Committee had been sent to the Standing Committee on 
Finance on 9-08-2007. 

There are 6 issues examined by the Committee in 
their Fifty-third Report, which mainly pertain to 
Performance of the Economy (i) Growth Performance in 
the Tenth Plan-An Overview (iI) Irrigation and Agriculture 
Growth (iii) Identification of BPL Households (iv) Payment 
for Professional and Special Service under the Head 
'Tsunami Rehabilitation Programme' (v) Other 
Administrative Expenses under Tsunami Rehabilitation 
Programme (vi) Office Expenses under Planning 
Commission/Planning Board. 

The present status of implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to my Statement which is laid on the Table 
of the House. I would not like to take the valuable time 
of the House to read out all the contents of this Annexure. 
I would request that this may be considered as read. 

/Eng/ish} 

MR. SPEAKER: Now, the House will take up Item 
No.21-Calling Attention, Dr. Chinta Mohan. 

... (/ntenuptions) 

SHRI ARJUN SETHI (Bhadrak): Sir, I have given a 
notice that I should raise a question. 

MR. SPEAKER: You raised it yesterday. 

SHRI ARJUN SETHI: No doubt, I have raised it. But 
here the hon. Chief Ministers of five mineral producing 
States. ... (/ntenuptions) 

MR. SPEAKER: A~unji, I do not know what you are 
talking. This is not the time. Now, there is Calling 
Attention. If you have any matter, you raise it after the 
Calling Attention, subject to your having given notice. 

SHRI ARJUN SETHI: All right, I will raise. it after the 
Calling Attention. 

MR. S?EAKER: If you have not given notice, then 
no. If you have given notice, I will call you. If you have 
given n!>tice, you wait for your tum. 

12.09 hr.. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Situation arising out of shortage of fertilizers In 
various parts of the country and steps taken 

by the Government In this regard 

/Eng/ish} 

DR. CHINTA MOHAN (TIrupati): Sir, I call the attention 
of the Minister of Chemicals and Fertilizers to the following 
matter of urgent public importance and request that he 
may make a statement thereon: 

"The situation arising out of shortage of fertilizers in 
various parts of the country and steps taken by the 
Govemment In this regard.· 

[Tran.s/a/ion} 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
Mr. Speaker, Sir, Rabi season starts on 1.10.2007 and Is 
due to end on 31.3.2008. The Department of Agriculture 
& Cooperation, Ministry of Agriculture In consultation with 
State Govemments assessed the demand of fertilizers to 
be as follows: 

Urea 

Oi-Ammonium Phosphate (OAP) 

Muriate of Potash (MOP) 

140.02 Lakh 
Metric Tonne 
(LMT), 

49.13 LMT 

19.61 LMT 

As against the above requirement. the Department 
has made plans to supply 155.59 LMT of urea, 55.28 
LMT of DAP and 22.06 LMT of MOP. A statement showing 
availability and sales of these three products, as per 
information available, is enclosed at Annexure. As can 
be seen, the availability has always been more than the 
sales. 

Of the three products mentioned above, only Urea IS 

a controlled commodity, the other two products, namely, 
OAP and MOP are decontrolled. Nevertheless, 
Govemment continues to monitor the availability of all 
the three products keeping the farmers' interests in view. 
In so far as Rabl 2007-08 is concemed, the position in 
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all the States is very comfortable in respect of Urea while 
the stocks have been made available in sufficient quantity 
to sustain sales in respect of DAP and MOP, as can be 
seen from the statement. In so far as DAP is concerned, 
it must be pointed out that worldwide, there is stress in 
the availability in view of huge demand from countries 
like USA and Brazil where production of Ethanol from 
crops like com and sugarcane have increased its demand. 
Consequently, the world trade has witnessed a steep and 
unprecedented increase in prices of DAP as well as its 
intermediate - Phosphoric acid or its raw material-Rock 
Phosphate. Simultaneously, the shipping charges have 
also witnessed a sharp increase. Traditionally, Phosphatic 
fertilizers are imported by the companies and distributed 
though their normal trade channels. Contrarily this year, 
the imports by companies have been substantially less 
than normal. 

[English} 

MR. SPEAKER: I am sure, hon. Members have got 
the statement. The hon. Minister can lay It on the Table 
of the House. 

SHRI RAM VILAS PASWAN: Sir, I lay the remaining 
portion of the statement on the Table of the House. 

-Government stepped in and arranged for imports 
for the Rabi season. The State Governments were asked, 
as far back as May 2007, to either arrange for imports 
themselves or alternatively to nominate a suitable, agency 
to receive stocks from Central State Trading Agencies 
and arrange for their distribution within the respective 
States. States such as Punjab, Haryana, Madhya Pradesh, 
Rajasthan and Uttar Pradesh have made such 
arrangements and have been able to receive stocks 
comfortably. Although others did not do so, the Department 
of Fertilizers made arrangements to ensure that all States 
receive adequate stocks. 

Sensing the constraint in supply of DAP, Government 
have also brought Mono Ammonium Phosphate (MAP) 
under the subsidy regime/arranged for its Import and have. 
for this year, kept the MRP of MAP at the same level as 
that of DAP, although it contains a higher percentage of 
Phosphorous. 

My Ministry has also ensured that the original 
production schedule of DAP, by companies, 20.19 LMT 
was revised to 26.13 LMT for Rabi 2007-08. The 
production schedule is, by and large, being adhered to 
and has helped alleviate the pressure. 

State Governments have been asked to draw. each 
month, a district-wise and company-wise supply plan 
indicating the quantities of each of the three products, 
Urea, DAP and MOP to each of the districts. Contrary to 
the earlier practice of releasing subsidy bued on dispatch 
(in respect of urea), my ministry is ensuring that subsidy 
is released only on the stock reaching each and evety 
district as per supply plan. In respect of phosphatic and 
potassic fertilizers, subsidy continues to be made on the 
basis of actual sales. 

Government is fully alive and sensitive to the 
requirements of fertilizers by the farmers and is making 
every effort to ensure that they are supplied In time. It is 
not out of place, In this context, to mention that this 
Government have maintained the price line during its 
tenure despite increasing costs of productlonl import and 
consequently significant rise in Subsidy. While Government 
of India will continue its efforts to oversee that fertilizers 
are supplied to farmers in all Statea, the State 
Governments have a primary responsibility in ensuring 
their equitable distribution within the States and to ensure 
that malpractices are not resorted to by tradel'S. 

StIItement 

RABI 2007-08 

State 

SOUTH ZONE 

Andhra Pradesh 

Monlhwise IIVSilsbilily """ $II/N of IJISII 

Month 

2 

October 

November 

Availability 

3 

.431.95 

380.14 

........ This part of the speech was laid on the Tlible. 

UREA ('000 tonn •• ) 

Sales 

4 

183.54 

119.42 
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2 3 4 

Karnataka October 166.40 94.63 

November 124.13 32.89 

Kerala October 19.20 10.85 

November 23.99 12.84 

Tamil Nadu October 150.52 119.69 

November 157.17 111.40 

WEST ZONE 

Gujarat October 181.25 45.75 

November 291.95 98.65 

Madhya Pradesh October 235.19 166.17 

November 324.30 191.04 

Chhattisgarh October 50.32 5.68 

November 49.34 4.70 

Maharashtra October 243.80 68.30 

November 311.76 86.00 

Rajasthan October 190.15 118.56 

November 207.43 147.20 

NORTH ZONE 

Haryana October 350.00 145.00 

November 393.16 185.00 

Punjab October 270.25 164.90 

November 320.99 195.50 

Uttar Pradesh October 818.00 220.30 

November 973.70 332.49 

Uttaranchal October 21.79 7.00 

November 30.79 10.23 

EAST ZONE 

Bihar October 203.66 84.59 

November 261.36 122.47 
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1 2 3 4 

Jhar1<hand October 17.73 4.54 

November 20.n 8.87 

Orissa October 18.48 13.17 

November 83.80 3.04 

West BengaJ October 152.72 93.14 

November 148.72 130.71 

FIgure for the month of October i. Actual. 
Availability for the month of November is upto 30.11.2007 and aaleI are provisional. 

AA812007-G8 DAP (000 tonna) 

MonlhwIiN .v./I6bIIity MId ._ 01 DAP 

State Month Availability Salea 

1 2 3 4 

SOUTH ZONE 

Andhra Pradeah October 84.21 75.24 

November 46.45 41.88 

Kamataka October 42.37 42.31 

November 22.79 17.88 

Kerala October 4.50 2.74 

November 2.94 1.16 

Tamil Nadu October 39.92 35.82 

November 22.57 18.04 

WEST ZONE 

Gujarat October 104.34 59.83 

November 132.57 125.81 

Madhya Pradesh October 200.72 • 90.41 

November 208.44 18.33 

Chhattiegarh October 4.56 3.84 

November 6.56 4.17 
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2 3 4 

Maharashtra October 57.15 50.14 

November 48.78 31.93 

Rajasthan October 207.29 * 132.41 

November 145.87 75.06 

NORTH ZONE 

Haryana October 255.59 * 215.25 

November 116.70 95.00 

Punjab October 377.86 * 189.05 

November 274.83 86.67 

Uttar Pradesh October 341.00 * 164;99 

November 459.01 318.00 

Uttaranchal October 3.84 2.56 

November 3.48 2.94 

EASTZONE 

Bihar October 29.89 14.13 

November 94.16 63.16 

Jharkhand October 4.01 3.49 

November 6.81 5.23 

Orissa October 11.28 3.17 

November 16.48 5.21 

West Bengal October 41.71 27.49 

November 30.14 17.81 

Figure for the month of October Ie Actual. 
"Includes Stat. Federation Itock avaJlabUlty for the monlh of November Is upto 30.11.2007 and sale. are provlelonel. 

RABI 2007-08 

State 

1 

SOUTH ZONE 

Andhra Pradesh 

Monthwlstl SIlllIlslJllIIy and sslBs of MOP 

Month 

2 

October 

November 

Availability 

3 

60.58 

35.41 

MOP ('000 TONNES) 

Sales 

4 

SO.SO 

25.35 
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2 3 4 

Kamataka October 37.86 23.54 

November 32.09 9.97 

Kerala October 9.68 9.66 

November 15.95 14.16 

Tamil Nadu October 74.23 48.04 

November 66.19 41.55 

WEST ZONE 

Gujarat October 23.32 16.94 

November 22.12 15.54 

Madhya Pradesh October 14.74 12.40 

November 5.45 3.27 

Chhattisgarh October 2.97 0.67 

November 4.90 2.80 

Maharashtra October 27.28 9.80 

November 38.38 14.10 

Raiasthan October 4.48 2.26 

November 2.77 1.15 

NORTH ZONE 

Haryana October 6.54 4.94 

November 1.60 0.98 

Punjab October 8.58 7.22 

November 3.77 1.83 

Uttar Pradesh October 9.00 9.00 

November 6.00 3.00 

Uttaranchal October 0.96 0.96 

November 1.59 0.34 

Bihar October 15.45 11.39 

November 26.36 16.18 

Jharkhand October 1.86 1.38 

November 2.18 1.92 
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2 

Orissa October 

November 

West Bengal October 

November 

3 

26.33 

21.74 

32.51 

33.14 

4 

5.09 

1.33 

23.12 

24.07 

Figure for the month of October Is Actual. Avallabillty for the month of November Is upto 30.11.2007 and sales' 

/English} 

DR. CHINTA MOHAN: Sir, I have seen the statement 
given by the hon. Minister and also the reply he gave. 
Here I would like to seek a few clarifications from his 
own statement. The hon. MInister said that he made plans 
to supply fertilizers. I would like to know what plans he 
made to fill In the shortage of these fertilizers. The second 
clarification that I would like to know form his own 
statement Is this. He says - the position in all the States 
Is very comfortable. I do not see any comfort in the 
States. There is a huge demand. There is a big crisis. 
... (Intenvplions) 

MR. SPEAKER: Hon. Members, silence please. 

DR. CHINTA MOHAN: I do not want to use harsh 
worda. But there Is a huge demand and farmers are In 
big distress. 

The third clarification I would like to know from the 
hon. Minister from his own statement Is this. He says 
that the Govemment stepped in and arranged for imports 
for the RabI season. Sir, the Rabl season has already 
started two months back. I would like to know When did 
the Government step in to arrange the import of these 
fertilizers. 

The fourth clarification I would like to know from the 
hon. Minister is this. He says - the Department of 
Fertilizers made arrangements to enaure that all States 
receive adequate stocks. How are the States going to 
receive these stocks? 

MR. SPEAKER: Too much of private talks are going 
on in the House. I am sorry. Hon. Members, please 
maintain alienee. 

DR. CHINTA MOHAN: Sir, the fifth clarifICatIon I would 
like to H8k from the hon. Minister is this. In the Jut 

paragraph of his statement he says - Govemment is fully 
alive and sensitive to the requirements of fertilizers by 
the farmers. 

I do not know about the drafting of this statement. 
What does It mean that the Govemment Is fully alive? 
He could have used a better word. Today, conveniently, 
the hon. Minister said that there Is a shortage of fertilizers 
in the world and there is a steep increase of demand in 
Brazil and USA. That Is why the shortage has come in 
India. Here, today there is a big problem in every district, 
in every village and the farmers are not able to put their 
crops in and they are not able to go for the tranapJantation 
of the crops. 

I would like to know from the Minister what his short-
term strategy is and what his long-term strategy is. I 
would also like to know who is accountable for this chaos, 
for this problem today. I would like to go on record to 
say that today we are able to supply one bag of fertiliser 
to the farmer, but by next year, we will not be in a 
position to supply even one kHogram of fertiliser to the 
farmer because there Is a big shortage of fertilisers In 
the world and also in our country and we are not taking 
strong step. to come out of this problem. Fertilisers are 
going to be in big shortage; power ia going to be in big 
shortage; and food grains are also going to be in big 
shortage. I wanted to know what his strategy is to meet 
all these problems. 

MR. SPEAKER: 'Power' is not in his jurisdiction. 

DR. CHINTA MOHAN: Sir, he asn reply to matters in 
his jurisdiction. ... (Intenupfions) 

MR. SPEAKER: Certainly. 

... (Intsnvptions) 

SHRI UDAY SINGH (Pumaa): Sir, I also want to 
associate. • .. (/ntsmJptlons) 
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MR. SPEAKER: Atleast sometimes follow the rules. 

... (lnMITUp/idt1$} 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Speaker, Sir! this is an important issue. Today when we 
talk about the farmers, we find that they are facing 
problems in getting the required things. Despite all these 
problems and hurdles they produce foodgrains and provide 
them to the people as well as to the Central pool. The 
Government are not as much concerned about their 
problems as is required. Importance of the DAP is the 
foremost for the farmers as It strengthens the roots of 
the plants. If DAP Is not used, agricultural land will 
become Infertile. From the figures, provided by the hon'ble 
Minister In the statement, It seems that the farmers are 
not facing any problems in respect of shortage of 
fertilizers. If there Is no problem then why It has been 
reported in the newspapers published today in Punjab 
that farmers have resorted to street demonstrations for 
getting fertilizer. If the production is more and demand is 
less, then what is the problem? These figures have been 
given either to mislead the House or perhaps to please 
the farmers. If the production is more and there Is less 
sale then with whom the fertilizer is dumped? I would 
like to tell the hon'ble Minister that the month of December 
is very important for the farmers. They urgently require 
all the three fertilizers-Urea, DAP and MOP in this month. 
Whether the hon'ble Minister would assure the House 
that the farmers will not have to run from pillar to post 
in the time to oome for getting fertilizers or they will not 
have to resort to street marchas creating traffic jams on 
roads and will get fertilizers easily? 

I would like to ask one more Question. It is not a 
matter of a particular time in a year. Fertilizers are 
required for every crop. I would like to know whether the 
Government would formulate any such plan to ensure 
easy availability of fertilizers to farmers In future? The 
Govemment imported fertilizers, however, fertilizers are 
still lying at the port because they were not lifted for 
transportation. As per the available information, it will take 
another four months to lift the fertilizers from the port. I 
would like to know how the consumers and farmers could 
get fertilizers during these four months. Further, I would 
like to know from the hon'ble Minister whether the 
Government would formulate any long term plan to ensure 
that the farmers do not face any shortage of fertilizers? 

MR. SPEAKER: please, ask quastlon only. 

Shri Chandra Manl Trtpathi: not present. 

Dr. Laxmlnarayan Pandey. 

DR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Speaker, Sir, I have seen the statement given by the 
hon'bIe Minister. In his statement, the hon'ble Minister 
has stated that sufficient Quantity of Chemical fertilizers 
have been supplied to Madhya Pradesh, however the 
State Government has stated that it did not receive 
fertilizers in time due to which It had to face severe 
crisis. Even a delegation of that state had called on the 
Minister in this regard and had requested him to ensure 
timely availability of fertilizers to the farmers. At pre.ent 
around 56 big factories and 72 small factories are 
prodUCing SSP, DAP or Urea in the country. The 
Govemment directly provide subsidy to fertilizer produced 
in those factories. I would like to know whether the 
Govemment are making any efforts or are contemplating 
to give this subsidy directly to the farmers? It Is beneficial 
to give this subsidy directly to the farmers as burden on 
them has increased. You have been taking up single 
super phosphate and DAP, however, a mixture of the 
both ia not being properly used and no Inquiry In thle 
regard in being conducted? My first question Is that 
whether the quantum of fertilizers demanded by the 
Madhya Pradesh and other States has been made 
available to them, and if there ia any difficulty in making 
it BvaHabIe, then the nature of difficulty being felt in this 
regard. My second question is, whether the Government 
Intends to make available subsidy to the farmers directly 
and whether there is any controlling agency to exercise 
a check about the quality of fertilizer and to monitor that 
fertilizers In required quantity are being made available 
to them, because single super phosphate Is adulterated 
with other materials, due to which the quaUty of fertilizer 
declines, same is true about DAP and other materials. 
What is the mechanism available with the Govemment 
for checking its quality and whether its quality standards 
are checked from time to time and if so, whether any 
stringent action has been taken against the erring fertilizer 
manufacturers? 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Sir, the 
hon'ble Minister has himself accepted in his statement 
that the position of availability of urea is very good in all 
States of the country, this is a wrong statement. The 
supply of fertilizers received is not distributed properly. 
The hon'ble Minister has said only this in his statement, 
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[SM Girdharl Lal Bhargaval 
but If he wants to put the blame on the State Govemment, 
it is a different issue, but I would definitely like to say 
that even urea and DAP is not available and there is no 
proper arrangement for sale of these fertilizers. In the 
and you have stated that the Government have made 
and are going to make so and so arrangements. The 
Government is fully alive and sensitive about the 
requirements of fertilizers by the farmers, but it is your 
Government. If the Government wants to put the blame 
on the State Government or other Govemments, then it 
is a different thing, but I think it is the duty of the hon'ble 
Minister because for me he is the Government. The 
Government is making all efforts to ensure timely supply 
of fertilizers, but I would like to know the time by which 
the fertilizers would be supplied? Whether the supply 
wouid be made when the crops are destroyed. I am not 
talking about power, regular power cuts are taking place 
In Rajasthan. Union Government are not able to supply 
power to my State. At this time, the farmers of Rajasthan 
are In distress, they are neither getting fertilizers, nor 
power, therefore their crops are getting destroyed. The 
Rajasthan Government should get supply of both types 
of fertilizers. Rajasthan Government Is working and it is 
the duty of the Union Government to mend those State 
Governments which are not working properly. 

Therefore, I would like to submit that not only 
Rajasthan, but other States are aiso facing the shortage 
of fertilizers. The charge of the Department of fertilizers 
has been with the hon'ble Minister therefore, I would like 
to request him to make arrangement for the timely supply 
of fertilizers without making allegations against the State 
Governments. The fertilizers are perishing in the stores. 
Therefore, I would like to submit that the Government 
must ensure that fertilizers are supplied in time to all the 
States in the country. All other States alongwith Rajasthan 
should get the supply of fertilizers In time, this is my 
request. The hon'ble Minister may elaborate the steps 
taken by the Government to ensure in time supply of 
fertilizers to all the States. 

{English! 

I would not allow this . ... (lnttJrNptions) 

MR. SPEAKER: I will go to the next issue. 

... (InltJrruptions) 

MR. SPEAKER: What is this? Can you claim It as a 
matter of right? 

... (InltJl1fIP/ions) 

MR. SPEAKER: I would not give it. 

... (InttJnuptions) 

MR. SPEAKER: I cannot transform this into a debate. 
There are many Members who want to put questions. 

... (InttJnuptions) 

MR. SPEAKER: Will you take your seats? 

... (InttJnupHons) 

MR. SPEAKER: Please take your seats. You naver 
bothered to give any notice. You have never bothered. 
The other hon. Members have given notices, according 
to the rules; five names have been selected. I have 
already announced that I will not do this. Very well, the 
Minister need not reply, If you do not want to hear his 
reply. No, I will not give it. 

Shrl Uday Singh, you are behaving in a very 
unfortunate manner. 

... (InttJrruptions) 

MR. SPEAKER: You cannot raise anything as you 
like, at any time, without my permission. 

... (InttJrruptIons) 

SHRI UDAY SINGH: My State is in chaos and 'fIre', 
Sir. ...(lnttJrruptions) 

MR. SPEAKER: Why did you not bother to give a 
notice and come here? You never bothered to give any 
notice and you say that your State is in 'fire'. Sorry, I 
would not allow. 

... (InttJrruptions) 

/Trsns/ationj 

MR. SPEAKER: You people may get anmeyed but, 
I Will not allow you speak on this Issue any more . 
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/Eng/i8hj 

I will not give It. Pleue sit down; I would not give 
it, I have said. Shri Krlshnadas, you are defying the Chair. 
Do not defy the Chair. 

SHRI N.N. KRISHNADAS (Palghat): I have given a 
notice. . .. (Intsnupt/0n8) 

MR. SPEAKER: That Is not a proper notice. Only 
five Members are allowed on this. 

Now, the hon. Minister. 

... (InIBm.tp/ion$) 

MR. SPEAKER: Sorry, I would not aHow anybody • 
said that. I would not. I will not allow you, Shri 

Krlahnadu. You .... deliberately defying me. 

SHRI N.N. KRISHNADAS: No, Sir. 

MR. SPEAKER: You are defying me. 

SHRI N.N. KRISHNADAS: No, Sir. 

MR. SPEAKER: Saying 'No, Sir', doee not mean that 
you are obeying me . 

... (Inlflnuptions) 

rrrtll76Mtionj 

SHRI PRABHUNATH SINGH (MahareJganJ, BIhar): Mr. 
Speaker, Sir, PIeue, listen to my submlulon. 

/English} 

MR. SPEAKER: I would not allow today, Shrl 
Prabhunath JI. 

{1}wns/IItionj 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, please 
listen to .... 

MR.SPEAKER: No, today, I will not listen to you. 

/English} 

MR. SPEAKER: I have been inviting CallIng Attention 
notices. When I found that this Is an Important laue, I 

have admitted the CaUing Attention. I have never received 
.ny notice from anybody. Now, you are showing that you 
are eo-concerned. 

. .. (InMffUPlions) 

MR. SPEAKER: Do not Interrupt the Chair. It 18 a 
bad habit. 

rrrtl"'lfon} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir. I have 
only made a request to you . 

MR. SPEAKER: Making request wfH not serve any 
purpose. Please sit down. 

{Eng//8h} 

I am not bound by your notice. 

. .• (/nIwnJpIIDntI) 

/TIW16Mtion} 

SHRI HARIBHAU MADHAV JAWAlE (J.lgaon): Mr. 
Speaker, Sir, I have given notice • ..• (lnlflmJpllons) 

{English} 

MR. SPEAKER: You are .110 behaving In this 
manner. Sit down. You .re • new Member, you .... trying 
to compete with them. 

rrrtl"'lfon} 

I am requesting you. Sit down. I would like to say 
that none of the hon'bIa Members have given notioe for 
DIscussion under Rule 193. 

{El7fPIhj 

I would have been very happy. I announced at the 
first meeting In view of the Session th.t I will give as 
many .. calling Attentions u poeeible, which never was 
done in the past. How many I have given even In this 
Seuion? I am giving almost two every day. Today I have 
given one because for the other calling Attention, the 
han. Minister waa not PreHnt. Otherwise, there would 
haw been two CallIng Attention dlscuaalonl. I requested 
everybody. 
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There ia a procedure. When there il only one 
Member, I go up to five or 80methlng like that. But, ~ 
there are five hon. Members who have given notlcee; 
now, you want to take advantage of another hon. 
Member's efforts, to have a proper dlacullion under 
CaIIng Attention. I have .. lowed that, but now, you want 
to make a general dIacuuIon. Today, you are all 8heddIng 
teara for the people In your Constituencl ... 

Pi .... cooperate. Now, the hon. Mlnlater. 

/T,."../ionj 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, at 
Ieut listen to me. 

MR. SPEAKER: I would like to reqUMt you with 
folded handa that pIeue alt down. Tomorrow, you give 
the notice. I will give you lime to 8pMk. 

SHRI PRABHUNATH SINGH: Sometlm .. you .now 
even aeven eight Members. Today, not even nv. Members 
have spoken. 

{EngllMj 

MR. SPEAKER: That Is preciaeIy what I .. y. 

/T--liDnj 

WhK:h fifth Member ahouJd I allow? 

SHRI PRABHUNATH SINGH: Sir, Give me an 
opportunity to tpnk u fifth Member. 

MR. SPEAKER: Why ahaIl I give opportunity to you 
only? No, aorry. 

... (/ntwrupIIons) 

{El1(/Ii6hj 

SHRI N.N. KRISHNADAS: Sir, I have given a notice. 

MR. SPEAKER: Shri Kriehnadu, you may better take 
a copy of the rule book and read It. 

... (Intwrup11ons) 

SHRI N.N. KRISHNADAS: I have given a notice in 
the morning .... (/nIrImJpIItJfJs) 

/T,.,.tIonj 

MR. SPEAKER: No notioe Ie giv«l for calling attention 
motion. 

/Eng/llillj 

I have the namee of another nine hon. Membera. 
Now, onty the hon. Mlntater'a atatement will be recorded 
and nothing ..... 

(/ntwrupIIons). ... 

~liDnj 

SHRI PRABHUNATH SINGH: Mr. Speaker Sir 
80m.tlm88 you give opportunity to speak to 7·8 Members . 
... (/'*nup/ItJn6) 

MR. SPEAKER: It wu old time. I will not give you 
time to aepak. Give notice on tomorrow. I will allow you. 

... (/ntwrupIIons) 

/Ef1/IIItIh} 

MR. SPEAKER: No, I would not allow, Shri 
Krlshnadu. You are defying me deliberately. 

...(InlWnJpl/on8) 

~tIonj 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, let 
me uk only one queetIon. 

MR. SPEAKER: No, aorry. I am lOrry. I apologlae 
with folded handa. 

... (/nlMuplion6) 

{English} 

MR. SPEAKER: Thank you for your auggMIion. 
have rejected it. Let us behave In a responsible mannes. 

... (/nltlnuplions) 

MR. SPEAKER: I cooperate 80 mUCh, but you people 
do not reciprocate, and give no reaponae . 

... (/nltlmlplJons) 
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{EngIi8h} 

MR. SPEAKER: Shrl Prabhunathji, please take your 
seat. You are a leader of an important party. 

{Tmnslalion} 

I appeal to all of you to let me run, the House, 
otherwise whars the need of the chair. 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, I would 
like to thank the hon'ble Members Dr. Chlnta Mohan, 
Shrl Avlnash RaI Khanna. Shri Laxminarayan Pandey, ShrI 
Girdhari LaI Bhargava and all other Members who have 
given notice on this Important Issue and to you for having 
accepting this matter as Calling Attention Motion . 
... (lnltHnJplions) I do not have any objection, If Mr. Speaker 
gives permission for fun discussion on this subject, and 
I am alao ready for It, I do not have any objection. 
... (InltJl1ZIpIions) 

{English} 

MR. SPEAKER: Nothing will be recorded except the 
statement of the hon'ble Minister unless permitted by the 
Chair. 

... (InI6nuplions)' 

/Tmnslalion} 

SHRI RAM VILAS PASWAN: Most important thing Is 
that, if you permit me, I would try to reply in detail. 

This Issue is not of one year, every year the issue 
of fertilizer Is raised In respective of whose Govemment 
is in power. Many of the colleagues contended that I 
have levelled allegations on the State Govemments In 
my statement. Actually, I have not levelled allegations 
against anyone. One of my colleagues from Madhya 
Pradesh stated that there is a hue and cry in Madhya 
Pradesh, farmers are committing suicide . ... (lnltlnuplions} 

I put it on record that 20 days back the Chief Minister 
of Madhya Pradesh visited me only to say that he had 
no complaints in regard to the arrangement for fertiUzers 
made and that he had visited me only to thank me in 
this regard. He called on me, had tea with me and 
departed thereafter. The Chief Minister of Punjab has 
had the same thing to say. I have given the statement. 
Any hon'ble Member of any State who finds anything 
wrong in this statement can look into the statement which 

"Not NCOI'ded. 

is available for ready reference. You can go Into the 
quantum of availability and 18le of fertHizers in any of 
the State. I can be considered guilty if there has been 
more sale of 'ertHlzers or this has been equal to the 
availability. However, If there Is availability and ita sale 
has not been carried out and stili you are levelling 
allegations agaInSt me, then I think it ia not proper and 
In case my statement Is wrong . ... (lnltJrruplions) Please 
listen to me for a minute. 

{English} 

MR. SPEAKER: Dr. Pandeya, you can ask afterwards. 

{Ti'IInsIs/ion} 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, I have 
been the Member of Parliament since 19n. I have also 
remained In oppOSition, now I am In Govemment. As per 
the fertilizer monitoring system (FMS), nothing is secret 
as on date as everything i8 available on the website. 
Earlier, subsidy was being provided when fertilizer would 
reach the State, but now It Is being provided at the 
district level and the details are available with you. You 
have a right to introduce a privilege motion against me 
if this is not correct. I am ready to undergo any 
puni.hment. However, I do not agree if you say that 
whatever I have said is not true. 

We carry out monitoring. The way you people critically 
put questions before us, we also keep a tab on all things 
of our department. I would like to take your 10-15 minutes 
time in this regard as I would like that the House 
deliberate on this issue seriously. The production of urea 
as on date Is 200 4ac tonnes, the production of DAP is 
46 lac tonnes and the rest is imported. Whlle,durlng 2004-
05 the import of urea was of 6 lac tonnes, it has gone 
uplO 73 lac tonnes now. 7 lac tonnes DAP was Imported 
during 2003-04, now its import is to the tune of 30 lac 
tonnes, 25 lac tonnes MOP was imported during that 
period which is now being Imported to the tune of 36 lac 
tonnes. In regard to the sales, the figures are . 195 lac 
tonnes urea was being sold during the year 2003-04 
which is 264 lac tonnes now, sale of DAP was 55 lac 
tOMes which has gone upto 85 lac tonnes now, 16.47 
lac tonnes was the sale of MOP which Is now 33.78 lac 
tonnes. Complex is not under us, so it not being 
monitored by us. Its sale was 47.57 lac tonnes which 
has gone upto 74.82 lac tonnes now. 

Now I am telling you about our demand and how 
much It is going to rise. During the year 2011-12, the 
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demand of urea will be of 287 lac tonnes while we 
produce only 200 lac tonne. of urea. It means that we 
will import the rest of the requirement. Similarty, 95 lac 
tonnes DAP will have to be imported, now It is required 
79 lac. tonn... In the same way the import of complex 
will rise trom n to 93 lac tonn... Irrespective ot the 
Govemment in power, subsidy is being given to this 
88ctor. Rs. 45,000 crore is being given as subsidy. The 
MRP for the farmers has not been raised, be it in respect 
of urea, DAP or MOP. T~e farmers are being provided 
fertilizers at the same rate at which they were being 
provided 3-4 years back. You may observe that the 
international prices have gone up sharply. During the year 
2003-04, urea was available at the rate of 156 US $ per 
tonne which has gone upto 407 $ per tonne. DAP was 
at the rate of 203$ per tonne, the price of which has 
gone upto 600 $ per tonne, MOP was being sold at the 
rate of 123 $ per tonne which is now available at the 
rate of 325$ per tonne. It was being said from various 
quarters including the Finance Ministry that the prices of 
the fertilizers should be raised in view of the four fold 
increase of their intemational prices. In the interest of 
the farmers, we are Insisting that we will continue to sell 
DAP, MOP and urea at MRP at which they are being 
provided to the farmers and we are continuing to do so. 
In case of fertilizer subsidy, you may observe that during 
the year 2003-04, subsidy on urea was 8509 crores which 
has gone up to 25654 crores, on DAP it was 326 crores 
which has gone upto 20,005 crores. The total subsidy 
was 11835 crores which has gone upto 45659 crores, in 
the interest of the farmers. The cost of the Imported 
DAP comes at 27600 Rupees per tonne and the cost of 
the indigenous production stands at RS.18155 per tonne. 
However, the farmer is being provided at only Rs. 9350 
per tonne. We import MOP at the rate of Rs. 12323 and 
the farmers are provided at the rate of only Rs. 4455 
per tonne. The cost of imported urea is Rs. 17780 per 
tonne and the domestic production cost stands at Rs. 
11674 per tonne. However, the farmers are provided at 
the rate of only Rs. 4830 per tonne. This is factual. 

We are being asked about the system. In regard to 
the system, all the fertilizers, be n urea, DAP or MOP, all 
were under the control of the Government. Upto the year 
2003, urea was under the complete control of the 
Govemment. In the year 2003, urea iNas decontrolled 
50%. As on date, all the fertilizers are available under 
the decontrolled system. Decontrolled means that the 
same are available in the market like any other thing. 
The Government hIS control over 50% urea only which 

is moved. However, we have kept in place a monitoring 
system everywhere. We have got an FMS constituted. 
Earlier, subsidy was being provided once the fertfHzer 
would reach to the state level. We received a number of 
complaints from a number of places. We got a website 
opened for this purpose. In case people want the name 
of the website, I can give it also. The website for fertilizers 
is www.urvsrsk.co.in. Any body can look into this site to 
know how much fertilizers have been dispatched, when It 
has been dispatched, where and how It has been 
dispatched and to which station it has reached. You are 
talking about DAP. I had informed everyone in the month 
of May. It is not that there Is shortage of DAP anywhere. 
But, ye., I had written letters to the State Govemmenta 
in regard to the DAP. The problem Ie with the private 
companies. Prices are rising every day. The price of DAP, 
urea gets hiked tomorrow from what it is today. We reach 
into an agreement with them for an year. They think that 
the fertilizer department Is the least profitable department. 
That's why no new fertilizer factory hes been set up 
during the last 15 years. DUring the NDA Govemment, 
the fertilizer factories were closed down. • .• (lnltJnuptions) 
11K I was in the Government, they had not been closed 
down. I continued to fight for their sake. When I withdrew 
from the Government, those factories were closed. 
... (InIBtrUptions) 

{English} 

I do not want to indulge Into such things. 
... (InltJnupfictns) 

MR. SPEAKER: Do not interrupt. The Minister is 
replying. Only his statement wUl be recorded. 

... (lnIBnuplions) 

/Tl'Bnsmlion} 

SHRI RAM VILAS PASWAN: The Haldia factory In 
West Bengal is lying closed. The Durgapur factory is 
also facing the same situation. The Barauni and Sindry 
factory in Bihar got closed down. The factories of 
Ramagundam, Gorakhpur and Talcher also got closed 
down. ... (Interruptions). 

{English} 

MR. SPEAKER: What are you saying? Do not 
interrupt. 

... (InftlnupIIons) 
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MR. SPEAKER: This Is very Improper. The hon. 
Minister is replying and you do not want to hear him. 
Please take your seat. What is all this going on? 

... (In/tmuptions) 

/Translation} 

SHRI RAM VILAS PASWAN: I am merely saying that 
all the plants of FCI and HFC were closed down in the 
year 2003 . ... (Interruptions) You should thank the UPA 
Government for taking a decision to reopen all those 
plants ... (Intel1llptions) We shall be providing 10 lakh 
tonnes form each plant. ... (Int.nvptions) There would be 
production of 80 lakh tonnes in all the eight plants. 
... (Interruptions) 

Secondly, I would like to state that our job is to 
allocate the fertilizers to the states. Thereafter, we have 
no agency. The private sector maintained that they used 
to import 10 to 12 lakh tonnes. This time they said that 
the situation is such that they would not be able to import 
1 0 to 12 lakh tonnes. They have imported one point 
something lakh tonnes during the kharif season, 8.64 lakh 
tonnes during the Rabi season and have given assurance 
to import 3.6 lakh tonnes during Rabl crop. We asked 
the IPL to carry out imports but they lack the proper 
infrastructure. Private companies have a network of 
dealers everywhere but we do not have any. We asked 
the State Governments in the month of May to put in 
place their respective networks. We said that we were 
ready to provide them the required funds and even pay 
the transportation charges. After doing so much we 
presume that fertilizers would reach the states but If the 
supply reached Gaya but did not reach Aurangabad, then 
would the Minister be responsible for It? Is the Central 
Government responsible for It? They repeatedly raise the 
Issue of rakes. I found that there was no dearth of rakes. 
Rakes are provided by the Railways. There may be some 
little problem in lifting the supply . ... (Interruptions) 

{English} 

MR. SPEAKER: Do not record any interruption. 

... (Intel1llptions) .... 

MR. SPEAKER: Only the hon. Minister's statement 
will be recorded. 

... (Intenuptions). .. • 

·Not recorded. 

/Tmnsmb'on) 

SHRI RAM VILAS PASWAN: However. the fact 
remains that the fertlHzers do reach there and remain In 
queue at a particular station waiting to be lifted. The 
Stale Govemmenta reque.t the Railways for lifting the 
cement, foodgrains first. Why do not they ask for lifting 
fertilizers on priority basis. They have got every right to 
do that. ... (Int.I1'IIpIion$) Fertilizers are lying in Ghaziabad 
whereas Kanpur Is facing a crisis. The State Government 
has every right to request the Railways to divert It to 
Kanpur. . .. (/nt.nuptions) 

IEng/i$ll} 

MR. SPEAKER: Shrl Uday Singh, what are you 
doing? What is troubling you? Is this the way to behave? 

... (Int.rruptions) 

rr,.nm.tion! 
MR. SPEAKER: Please .It down. 

... (/nMmlplions) 

{Eng/i6II} 

MR. SPEAKER: Shrl Ram Klrpal Yadav, this Is not 
the way to behave. 

... (Int.nuptions) 

/T/'IlI1SMb'on} 

MA. SPEAKER: He should leave. I shall have to 
send him out. 

... (/nt.nuptions) 

{English! 

MR. SPEAKER: Shri Surendra Prakash Goyal. what 
are you doing? 

. .. (/I7ItImIp/Ion6) 

MA. SPEAKER: Hon. Members, I am giving a 
warning. If anybody does behave like this, , win ask him 
to go out. 
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[Translstion} 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Speaker, Sir, you do not take any action. 
... (Inltlrruplions) 

MR. SPEAKER: I will take action some day. One 
day I had asked a Member to leave the House and I 
really felt bad about that. Nobody appreciates my concem 
for maintaining decorum in the House. I felt very bad 
about it that day. I could not even sleep that night. 

[English} 

Now, It seems that the disease Is becoming more 
contagious. 

... (Inltlrrupllons) 

{Ti'IInst.tIon} 

MR. SPEAKER: What else can i do to you? You do 
not want to listen to the hon'ble Minister. When you put 
questions to the hon. Minister, would not he give replies? 

... (Inltlnuplions) 

[English} 

MR. SPEAKER: Now, I will adjoum the House. 

... (Int.nuplions) 

[Transl6lion} 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, Uday 
Babu is standing up time and again. I had gone to Patna. 
There I read somewhere about the shortage of DAP. 
After I returned from there, I inquired from my department 
about its demand there. My department Informed me that 
in October when they were supplying fertilizers, they were 
told that there were floods at that time and 20 districts 
were inundated, so they did not need fertilizers. Thereafter, 
they made a demand for 60 thousand tonnes of fertilizers 
in November, whereas 94 thousand tonnes of fertilizer 
has been supplied to them so far. They would have 
received one lakh 60 thousand tonnes of fertilizer till date. 
These are not my words, it has been said by an officer 
of the state whom I do not wish to name In the House. 
Their officer has certified it in writing. I went to Patna 
and challenged that If I were wrong I would resign . 
... (Inltlm.plions) ~ 

"Not recorded. 

MR. SPEAKER: Leave It. 

... (Inltlnuplions) 

[English} 

MR. SPEAKER: Please do not go into details. Do 
not go into State matters. 

... (Inltlrrupllons) 

[Translation} 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, 
whatever I am saying Is on record and on the basis of 
receipt. ... (Inltlm.plions) All the states which have been 
given. ... (InltltTUplions) 

MR. SPEAKER: Please conclude now. 

... (In/snuplions) 

[English} 

SHRI RAM VILAS PASWAN: I am concluding. Let 
me conclude. ... (Inltlrruplions) 

[Tfllnsl8lion} 

I would only like to state that who so ever got up 
from his seat here should ask their respective State 
Govemments. . .(Inltlm.p/lons) 

MR. SPEAKER: I will delete it. I will delete the 
reference to the Chief Minister. 

... (Inltlrrupllons) 

SHRI RAM VILAS PASWAN: All the hon'ble Members 
should ask their respective State Governments. If lesser 
supply has been made to the State Government, then 
Union Government is responsible for that. However, if 
proper supply has been made to the State Government 
and there is no proper distribution then the onus lies 
squarely on the State Govemment. ... (Inltlnupllons) The 
State Government should take proper action. 
... (Inltlnuplions) 

Mr. Speaker, I thank you for providing me an 
opportunity to speak. 
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/EngIIsh} 

MR. SPEAKER: 00 not mention any State. You have 
giVen the flgu ..... 

rrfBnslstionj 

SHRI ASHOK ARGAL (Morena): Sir, please give me 
an opportunity to speak. . .. (Interrupllons) 

/English} 

MR. SPEAKER: Now, the House will take up Item 
No. 2o-A. A Statement Is to be made by the han. Minister 
Shrl Prlya Ranjan Dumunshi. 

12.51 hr •• 

STATEMENTS BY MINISTERS-Contd. 

(v) ADdl Exp,... 

/English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): Mr. Speaker, Sir, I 
beg to lay a Statement on the 'Azadi Express' and the 
public response to it at different stations during the course 
of Its journey which is mentioned against my name and 
listed in the Supplementary List of Business today. 

I would like to thank the hon. Railway Minister Shrl 
Lalu ji to have organized this train to travel throughout 
the country with the execution of the Ministry depicting 
the entire struggle of 1857 and till 15th August, 1947. It 
has received the response of millions of students 
throughout the country. . .. (Inmnuptions) 

*THE PROJECT 

2007 is a memorable year for our nation. This year, 
the nation is celebrating the l50th Year of First War of 
Indian Independence, 1857 and 60th Year of Indian 
Independence. A National Committee under the 
Chairmanship of Hon'ble Prime Minister Shri Manmohan 
Singh and a National Implementation Committee under 
the Chairmanship of Hon'ble Human Resource 
Development Minister Shri Arjun Singh have chalked a 

....... Thi8 part of the speech was laid on the Table and also 
placed in Ubrary. See No. LT n8612OO7. 

host of programmes to celebrate this auspicious occasion. 
As part of the celebration a Special MobHe Exhibition on 
Train was Ct)nceptuallzed to inspire the countrymen In 
general and youth In particular with the spirit of our 
glorious freedom struggle and the selfless sacrifice of our 
freedom fighters and also of the pioneering achievements 
of the last 60 years. Mlo Information & Broadcasting has 
been. made responsible to implement the project in 
collaboration with MlO Culture and MlO Railways. 

CONTENT 

The 12 coaches of the Mobile Train depict the saga 
of popular upsurge leading to the first war of 
Independence 1857, the role of nationalist leaders and 
thinkers In the fight against colonial rule and Important 
events leading to achievements of freedom In 1947, and 
a jour.ley through post 1947 development. 

Coach 1 depicts the pre-1857 golden era. 

Coach 2·4 are about the 1857 First War of 
independence. 

Coach 0·7 advent of Gandhijl In the freedom 
movement leading to 1947. 

Coach 8-10 depict resurgent India and march to 
progreaa. 

Coach 11 is about development of parliamentary 
democracy. 

Coach 12 has a souvenir shop. 

COST 

The total cost of the project was eetimated originally 
at Rs 14.84 cr. However, Ministry of RaIlways has granted 
concession of their operational cost by 50% keeping In 
view the important nationa' objective envisaged by the 
project. The sanctioned project cost is Rs 9.27 cr as on 
date. 

THE FLAG OFF 

On the birth centenary day of one of the noblest 
sons of India Shaheed Bhagat Singhji, i 8. 28th September 
2007, the Special Mobile Train Exhibition, aptly named 
'Azadi Express' was flagged off by Hon'ble Human 
Resource Development Minister 8hr1 Arjun Singh from 
Safderjung Railway Station, New Deihl. 
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ITINERARY 

Over a period of eight months the 'Azadi Express' 
will travel to 21 states halting at 70 major stations. The 
'Azadi Express' is scheduled to come back to Delhi on 
11.05.2008 after concluding its historical joumey. 

STATES/PLACES COVERED 

Tili date, the Exhibition has covered 20 major places 
namely Safdarjung station (New Deihl), Porbandar, 
Sabarmati, Vadodara, Daurai(Ajmer), Gandhinagar(Jaipur), 
Lalgarh(Bikaner), Amritsar, Pathankot, Jammu Tawi, 
Chandigarh, Dehradun, Roorkie, Sahibabad, Agra 
Cantonment, Gwalior, Jhansi, Bhopal, Raipur and Nagpur 
covering nine states viz. Gujarat, Rajasthan, Punjab, 
Jammu & Kashmir, Uttaranchal, part of Uttar Pradesh, 
Madhya Pradesh, Chattisgarh and parts of Maharastra. 

RESPONSES OF THE PEOPLE Gujarat 

After flag off, the Train went straight to Gandhiji's 
Janambhoomi Porbander and Karambhoomi Sabarmati. 
The response of the people was so tremendous that 
they remained in long queue waiting for their tum to 
enter the train. Some of the members of the family of 
Father of the Nation also visited the exhibition. Mont 
than 4.5 lakh people Including I .... number of school 
children visited the exhibition. At Porbandar, the 
exhibition was opened for public viewing with a prayer 
session by school children followed by a skit on Mahatma 
Gandhi. Song and Drama division organized a programme 
on the occasion, All India Radio Rajkot presented Gandhi 
bhajans on Gandhi Jayantl day and prominent local 
families connected with Gandhlji and members of Kirti 
Mandir trust visited the exhibition. More than 2.5 lakh 
visitors visited the Azadl Express durtng Its 3 ~ays 
stay at Porbendar. 

At Sabarmatl, nearly 2 lakh visitors saw the 
exhibition. Election Commissioner Shri S. Y. Qureshi 
visited the exhibition. 

At Vadodara, freedom fighters who partiCipated in 
Quit India Movement were felicitated when they visited 
the exhibition. Hon'ble MOS Railways Shri V.J. Rathwa 
visited exhibition and appreciated it. 

RAJASTHAN 

In Rajasthan too, the response was overwhelming. 
Here also more than 4 lakh people vtslted the 

exhibition Including a large number 01 school children 
and veteran freedom fighters. 

At Jaipur noted freedom fighters, Mrs. Narangi Devi 
and Mr. Champalal Ranka were the distinguished 
dignitaries to board the train first on the opening day of 
the exhibition. DFP unit at Jaipur organized quiz 
competitions among visiting school children at Daurai and 
Jaipur. Over 2 lakh people visited the exhibition In 
Jalpur. 

At Lalgarh (Blkaner), more than one lekh people 
visited the exhibition with appreciation from one and 
aU. The response was so tremendous that opinion makers 
like Mr. Bulaki Das, MLA wrote in visitors book that the 
Mobile Exhibition inspires the new generation and it should 
be taken even to tehsil level. Visitors from Bikaner 
expressed the opinion that it was a beautiful attempt to 
unite the entire country. 

PUNJAB 

In spite of the Dussehra festival, the response in 
Punjab was equally good. At Pathankot a large number 
of families of Jawans visited the exhibition. More than 
on. lakh people visited the exhibition In Punjab. At 
Amrltsar, Song and Drama division organized a 
programme on the patriotic theme on the opening day 
while the Punjab Police Band enthralled the crowds on 
the clOSing day of the exhibition. 

CHANDIGARH 

At Chandlgarh during Its halt from 31st Oct. to 3rd 
Nov. 07, large crowds of school students visited the 
exhibition. On the opening day, Punjab Deputy Speaker 
Hon'ble Sat Pal Gosain complemented the authorities for 
organizing such an informative exhibition which he said 
should be taken to every corner of the country to educate 
the masses. The Mobile exhibition wa. vIelted by more 
than one lakh thirty thousand people at Chandlgarh. 

JAMMU & KASHMIR 

The exhibition was welcomed with fanfare and 
festivities in Jammu & Kashmir. State Government 
organized 8 cultural bonanza befitting with the theme of 
the exhibition. Around one lakh people visited the 
exhibition in J.K. The train halt at Jammu Tawi 
Railway station from 28th to 30th Oct. 07. The Academy 
of Culture, Jammu and Kashmir organized multi media 
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cultural events in the city coinciding with the arrival of 
Azadi Express there. Music and folk dance events were 
organized deplctlng the Jammu region on the first day in 
the presence of Hon'ble Govemor of Jammu and Kashmir. 
Hon'ble Chief, Minister Shri Gulam Nabi Azad accompanied 
by Min. of State for Industries, Shri Romesh Sharma and 
some other prominent leaders visited the exhibition on 
28th Oct. 07. Children from large number of schools 
visited the exhibition during its 3-day halt and evinced 
keen interest in the multi media exhibits. 

UTTARANCHAL AND PART OF UP 

The response was so positive in Uttaranchal and UP 
that In couple of places the opening time of the exhibition 
had to be pre-po ned and extended beyond scheduled 
closing time. More than 2 lakh people vlalted the train 
In Uttaranchal and parts of UP. At Dehredun and 
Roorkle prominent freedom fighters including Narayan 
Singh Negi and Dhruv Singh Thapa visited the exhibition 
on the opening day. The closing time had to be extended 
in view of heavy rush. At Roork .. , local coordinators 
decorated the Mobile Exhibition Train - Azadl Express In 
Deepavall festive mood on the eve of DiwaJi festival. The 
Exhibition waa WIItched by over 50,000 vlewere. At 
Sahlbabad, there was heavy public response, children 
from 27 schools visited the exhibition in groups. At one 
time, the queue was over 300 mtrs. long. More than 
50,000 vilitora saw the exhibition. 

At Agra Cantt. A Veteran freedom fighter Raja 
Rajendra Singh was the first entrant to the exhibition. He 
is descendant of Raja Mahendra Singh, a freedom fighter 
of 1857. The exhibition had to be opened earlier than 
the schedule time because of the heavy rush on 2nd 
day of its halt on 15th Nov. 07. DFP unit organized quiz 
contest for the students at the Railway platform. Studentl 
from more than 20 achools were among about SO,OOO 
visitors on the final day at Agra cantt. 

MADHYA PARDESH & CHATTISGARH 

In all the places of MP and Chattlsgarh there was 
fantastic response from general public, students, youth 
and freedom fighters. More than 3 lakh people visited 
the exhibition In Madhya Pradesh and Chattlegarh. At 
Gwallor, there was overwhelming response from schools 
and colleges. Nearly 65 Govt, and Private school 
children were among about 50,000 people who vlaIted 
the axhlbltlon on 20.11.07, the final day of Itl halt. 
Several local leaders and freedom fighters visited the 
exhibition. 

At Ralpur, on the opening day, Rotary club of Raipur 
organized a programme at adjacent railway platform 
coinciding with the Mobile Exhibition. State Chief Minister. 
Home Minister and aome other ministers and other 
leadera visited the exhibition and evinced keen 
Interelt. As on today the Train Is in Maharaatr •• It has 
received unprecedented response in Nagpur. On the 
opening day. at Nagpur, local freedom fighters came out 
in a big procession accompanied by a musical lazlum 
dance by school students to the beating of drums. It was 
a great festivity by non-political freedom fighters who were 
highly appreciative of the Government of India for 
organizing and bringing such an exhibition to their city. 
All India Radio Nagpur put out one hour live programme 
on reactions from the public, to the Mobile Train on the 
opening day of the exhibition at Nagpur on 1.12.07. 

CONCLUSION 

In conclusion, it seems, the very objective of Mobile 
Train Exhibition Project to enthuse the youth of India 
with a senae of paaaion for the motherland Is getting 
early success. 

MR. SPEAKER: Please walt. Shri Arjun Sethi, your's 
is not the only lsaue in the country. Please take your 
seat. I will call you according to the liat. 

SHRI PRIYA RANJAN DASMUNSI: Sir. may I submit 
this If you permit me for half-a-minute? ." (InftllTlJPtions) 

Today Is a very Important day. The Order Paper today 
shows that we have to discuss the Intemal Security issue. 
I am to submit, through you, Sir, to the House that 
because of your guidance and the cooperation of the 
entire House, we have been able to pass important 
Ieglslationa. Today, there are three legislations. We have 
to pass them. One of which, I have to take to the Rajya 
Sabha tomorrow because tomorrow the Rajya Sabha can 
discuss it and day after tomorrow ia the Private Members' 
day. Therefore, I will appeal to you, to cancel the recess 
or Lunch Hour, If possible today. We can continue the 
business. Again, at 2.30 p.m., we can take up the intemal 
Security issue. 

My only appeal Is this. The Bill of Shri A.K. Antony, 
which has been passed by the Rajya Sabha, has come 
to Lok Sabha. It can walt a little. But the Bill of Shrimati 
Melra Kumar Is very important. It has to go to Rajya 
Sabha tomorrow. Therefore, it could get the priority before 
the BIll of Shri A.K. Antony. That Is what I am requesting 
you and the House. 
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MR. SPEAKER: That will be taken up after finishing 
Item No.24. 

... (IntsfTlJplions) 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir. 
everyday, we are cancelling the Lunch Hour. 

SHRI PRIYA RANJAN DASMUNSI: Doctors say these 
days that If you take a less quantity of lunch. health will 
be good. ... (InftlfTlJplions) 

MR. SPEAKER: Let us get dispose of one of the 
matters before I come to the important matters. Item 
No.23 - Shri Lalu Prasad. You can move your Resolution. 

12.53 hr •• 

RESOLUTION RE : APPROVAL OF 
RECOMMENDATIONS OF RAILWAY 

CONVENTION COMMITTEE 

/English} 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): I beg to move: 

"That this House approves the recommendations of 
the Railway Convention Committee (2004) as 
contained in Paras 23 and 24 of their Third Report, 
which was presented to the Lok Sabha on 12th 
August, 2005." 

MR. SPEAKER: The question is: 

"That this House approves the recommendations of 
the Railway Convention Committee (2004) as 
contained In Paras 23 and 24 of their Third 'Report, 
which was presented to the Lok Sabha on 12th 
August. 2005." 

Ths Molion was 1IdopIsd. 

, TflInsllllionJ 

SHRI LALU PRASAD: Mamtaji has come to the 
House today. I welcome her. 

/EngIish} 

DR. K. OHANARAJU (Tindivanam): Mt Speaker, Sir. 
I thank you very much for allowing me to raise a very 

Important matter of public inter .. t relating to eye 
donations. . .. (Inlllnuplions) Oeeplte MYeral campalgne to 
promote eye donatioM, the country Ie yet to meet the 
requirement of at least two laJdl com .... ... (lnftlf1'llP/ion6) 
According to experts on the subject, so far, only 30,000 
eyes have been collected this year. 

SHRI ARJUN SETHI (Shadrak): Sir, I wanMo raise 
a very Important matter. ... (Inlllnuplions) 

MR. SPEAKER: You will be informed tomorrow. 

... (InftlfT'lJPflons) 

MR. SPEAKER: I am very much surpriaed. It is very 
unfortunate. 

DR. K. DHANARAJU: In India, It Is estimated that 
about 12 million people are blind. ... (InftlfTlJPlions) 

MR. SPEAKER: I have given an opportunity to one 
h::m. Member. He Is raising an important issue. 

DR. K. DHANARAJU: I would suggest to the 
Govemment to appoint one grief Counselor at each Eye 
Bank as part of the Eleventh Five Year Plan. The 
procedure for eye donations should be made very simple. 
... (lnmfTlJptions) A comprehensive database for corneal 
blindness should also be made. I urge upon the 
Government of India to give required priority and level of 
importance to meet the target of the eye bank by giving 
a wide propaganda/publicity to the donation campaigns 
and let India see with 100 per cent vision by fixing a 
target. 

{TflInslslion} 

SHRI ASHOK ARGAL (Morena): All right. Sir, 
... (InlsfTlJPIions) 

MR. SPEAKER: Please take your seat. 

... (Inlsnuplions) 

/EngIish} 

MR. SPEAKER: This is very unfortunate Shri Argal. 
Where is the rule that you must be called first? 

... (Inltlnllplions) 
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MR. ~EAKER: Please give a notice. 

/English/ 

MR. SPEAKER: Do not be misguided by others.,. 
... (InffJrtrJptIons) 

KUMARI MAMATA BANERJEE (Calcutta South): Sir, 
I am on a point of information. Just now, it has been 
stated that the CBI has rescued four dead bodies of 
kissns of Nandlgram . ... (Inl.rruplions) 

MR. SPEAKER: Nothing will be recorded. 

(InlBrrupfions)... * 

MR. SPEAKER: I do not know what he was saying. 
He was raising an important matter. If there is a notice 
given by you, I shall certainly look into it and decide it. 
It there is no notice, you cannot raise it like this. 

rr",nBlsHon/ 

Please, take your seats. 

... (InlBnupUons) 

/English/ 

MR. SPEAKER: It is my decision. I will decide it. 
What are you dOing? 

... (Interruptions) 

MR. SPEAKER: The House stands adjoumed till 1.30 
p.m. 

12.65 hr.. 

Thtl Lo/( SIIbhs thtIn .I1djoumtKf till IhIttymil~ 
psst Thiltstln of the Clock. 

·Not recorded. 

13.33 hr •• 

Th. Lo/( SsIJhs rtI-888tN1'Ibled .t thlt1y-thlH mInuftI6 
p8$I .",ittHn of thtI CIoat. 

[SHRI VARKAlA RAOHAKRISHNAN In Inti Cnalij 

SUBMISSION BY MEMBERS 

Re : Need to conlult minerai prodUCing StetM 
before finalll.tlon of the National Minerai Policy 

/English/ 

SHRI ARJUN SETHI (Bhadrak): Sir, five hon. Chief 
Minl&ters have asked for an audience with the Prime 
Minister of India before adopting the National Minerai 
Policy. The hon. Prime Mlntater of India should give them 
audience and have Interaction with them. ... (Inltlrruplions) 

MR. CHAIRMAN: It is for the hon. Speaker to decide. 

13.34 hrs. 

AI this stage, Shd Atjun Sethi and 80ms othsr hon. 
Members camtl Bnd stood on Ih6 floor IINr thtl TIIIIItI 

MR. CHAIRMAN: Nothing should go on record. 

(InlBrruptions)... • 

MR. CHAIRMAN:tf'othlng wm '10 -un- 1'800141. 

(InttlrruptiOll$j... • 

MR. CHAIRMAN: You please go to your seats . 

... (InlBrruplions) 

MR. CHAIRMAN: My hon. friends, there is a 
democratic way of doing things. You please resume your 
seats. 

... (InlBnuptions) 

MR. CHAIRMAN: My personal request Is that you 
resume your seats. 

... (Interruptions) 

MR. CHAIRMAN: There is a democratic way. You 
can go to your seats and then speak. This is not the 
PfQRCIr way. 

I would request you to '. resume your se.lS. That Is 
Illy personal request . 

... (Intel17lplir;Jns) 

"Not recorded. 
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MR. CHAIRMAN: You can write the matter to the 
Speaker and walt for his reaction. 

... (Inlenuptions) 

MR. CHAIRMAN: I would request you to resume your 
seats. We will conduct the remaining business. 

... (Inlenup/ions) 

MR. CHAIRMAN: Please cooperate to conduct the 
remaining business. 

... (Inlenuplions) 

MR. CHAIRMAN: There is a solution to every issue. 
You please resume your seats. Anything can be discussed 
in this House by giving notice. 

... (Inlenuplions) 

MR. CHAIRMAN: If you have given the notice, the 
Speaker would have taken it. 

... (In/enupllons) 

MR. CHAIRMAN: My hon. friends, this is just what I 
have told you; you please give a notice; the Speaker will 
take a decision. We can discuss it tomorrow with the 
permission of the Speaker. 

.. .(Inlenuplions) 

MR. CHAIRMAN: You please give a notice. We will 
discuss it tomorrow; there is no harm. 

... (Inlsnuplions) 

MR. CHAIRMAN: Now, It is time to take up the 
Matters under Rule 377. We are running the Houee as 
per the Rules of Procedure. We can discuss it only as 
per the rules. 

... (Inlenuplions) 

MR. CHAIRMAN: Now, you please tell me how I can 
help you. Now, it is time for us to take up the Matters 
under Rule 377. 

... (11I1e17llplions) 

MR. CHAIRMAN: There is no proviSion in the Rule 
for taking up a discussion on your Issue at this stage. 

Now, it is time for us to take up the Matters under Rule 
377. 

... (In/erruptions) 

MR. CHAIRMAN: I can do things only as per the 
rules. I can follow the rules oniy. Please cooperate . 

... (In/snup/ions) 

MR. CHAIRMAN: You please go back to your seats. 
The hon. Home Minister is present here. He wants to 
reply now . 

... (Inlenuplions) 

13.42 h .... 

At /his stll!J8, Shti Arjun Sethi lind some other hon . 
Members wtln/ back /0 /heir sellls 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, please 
allow us one minute . ... (Inlenuplions) We had given a 
notice for "Calling Attention" on this subject and it was 
admitted for today. The Minister deliberately avoided to 
respond this Calling Attention and he remained absent. 
Any Minister could have replied, and that Calling Attention 
could have been taken up. ... (Intenup/ion) 

MR. CHAIRMAN: Let the Home Minister speak now . 

SHRI BRAJA KISHORE TRIPATHY: Sir, our demand 
is that before the finalization of the National Mineral Policy, 
Govemment should share with the States. This is the 
Constitutional provision. How can the Central Govemment 
go ahead without the consultation of the States? Now, 
the Hooda Committee's recommendation is to take away 
the power of the States. ... (In/enuptions) 

MR. CHAIRMAN: Please take up your seat. The hon. 
Home Minister wants to speak. Please hear him . 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, the Government is in the process of 
formulating the Mineral POlicy. A Committee was appointed 
and that Committee had given its Report. On the basis 
of that Committee's Report, a Cabinet Paper on Mineral 
Policy was prepared and it was presented to the Cabinet . 
Now, the Cabinet decided that because the Policy is a 
very Important policy, it should be con~idered by a Group 
of Ministers. A Group of Ministers was constituted. I was 
sitting as the Chairman of that Group of Ministers and 
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there were other Mlnl8lel'l - Fmance Mlnlater and other 
four, five Ministers in that Group. Now, that Group of 
Ministers had to consider the paper which was prepared 
and presented to the Cabinet, the Report given by the 
Hooda Committee and the submissions made by the coal 
industry, steel Industry, labour and all those things. This 
Policy was communicated to the State Govemments and 
the State Govemments had given their statements with 
respect to this Policy in writing. So, those things were 
also considered. Not once, but five to six meetings of 
this Committee took place. Later on, the hon. Chief 
Ministers wanted to make their presentation In person. 
So, they thought that they could come to Delhi and make 
their statement. And because the matter was before the 
Cabinet and because the Cabinet had constiMed the 
Group of Ministers and the Group of Ministers had 
considered the views expressed by so many others, the 
Chief Ministers were Invited by the Group of Ministers. 

The hon. Chief Ministers of Orissa, Rajasthan, 
Chhattisgarh, Madhya Pradesh, Jharkhand, Kamataka and 
others came and presented their case. For nearly two 
hours, the meeting took place; and later on, they were 
told: "Look, you have given your views; if you want to 
give your views, In writing also, you would be moat 
welcome; your officers have already given the views of 
the State Govemments, In writing; and officers of the 
Govemment of India have been di8c:usslng this matter.· 

So, this matter was heard. Then, a Report was 
prepared and it was .. nt to the Cabinet. The Cabinet is 
going to discuss the views of all those who have 
expressed their views before the Committee. When the 
Cabinet takes a decision on the Mineral Policy, It will 
definitely come before the hon. Membe... also, and the 
hon. Members would be in a position to give their views 
on those things. 

Sir, all the industrie..."ubllc and private - have been 
consulted. The States, where the mines are there, have 
been consulted. The Chief Ministers have been given the 
opportunity to explain. The Govemment of India Is applying 
its mind with the help of the experts in all those things. 
Over and above that the views of the hon. Members 
also will be expreesed, and we will finalise the porIC)'. 
and then that policy will come into existence. This is the 
situation. 

They wanted to meet the hon. Prime Minister, who 
generally meets everybody, and we have been meeting 
the Chief Ministers. We have not only been meeting the 

Chief Ministers but whenever there II an occalion, they 
are .. king for something or they are telephoning to ut, 
we have been telephoning to them on certain Issues. 
and we have been talking to them. 

So, the Govemment of India, the hon. Prime Minister 
or any Minister of the Govemment of India is only pleued 
to meet the hon. Chief Ministers - not only hon. Chief 
Ministers but any Ministers of the State Govemments, 
any MP from any State, any MLA of the State, and any 
important persons of the State. We have been di8cuaalng. 

Sir, there appears to be a little bit of 
misunderstanding. The polley Is a very Important policy 
and we can understand the concerns expreaaed by the 
hon. Members. Before the policy Is finalised and It is 
adopted by the Govemment of India, there would be 
occuion for you also to consider It. That Is why I am 
making a submission that if there are any 
misunderstandings, misapprehensions on this, they lhould 
be dispensed. 

SHRI BRAJA KISHORE TRIPATHY: Sir, I have a 
clarification. .., (Inmnuplion8) 

MR. CHAIRMAN : No diacu88lon is allowed. 

.,. (Inmnupl/on8) 

SHRI BRAJA KISHORE TRIPATHY: Sir, whether the 
hon. Mlnlar will enaure that before the ftnallzatlon of 
the policy, the draft will be shared by the States. The 
Minister Ihould reply. ... (Inltlf1'llpf/tJM) Now, they are not 
submitting the Draft Report to Statee. How wi" the Statee 
know as to what II going on? So, the Draft Report should 
be shared with the Statel. That Is our request to the 
hon. Home Minister. 

MR. CHAIRMAN: Under the rule., no diecu88ion is 
perml881ble. 

.. , (InltltrUplions) 

SHRI BRAJA KISHORE TRIPATHY: But they are not 
doing It. For the last four to five monU-, the five Chief 
Ministers have been requesting. ... (Inttmuptions) 

MR. CHAIRMAN: I am sorry. No discusllon Is 
pennlselble. 

... (IntsnupIion8) 
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MR. CHAIRMAN: Nothing will go on record. 

1 (InltlrruptkJn8). ... .. t~:. CHAIRMAN: Han. M.m"". pi ....... ume YOU' 

.,. (Interruph'ons) 

SHAI SHIVRAJ V. PATIL: Sir, the Report given by 
the Hooda Committee is a voluminous Report. The 
statements made by the State Govemments are also 
voluminous. Then, the coal industry, steel industry and 
mining Industry have all given their views. The documents, 
which have been collected for this purpose are huge, 
they run Into a large number of pages . ... (Intenuph'ons) 

SHRI BRAJA KISHORE TRIPATHY: We are talking 
about the National Mineral Policy Draft Report. 
... (Inltlnuptions) 

SHRI SHIVRAJ V. PATIL: Let me complete. 

MR. CHAIRMAN: Hon. Members, let him speak. 

SHAI SHIVAAJ V. PATIL: These are voluminous 
things, and supposing, I jU8t read only a few pages, then 
It is not possible for me to understand it. But if I am 
sitting ina Committee, I am expected to go through all 
these dQc:umenta, di8CU88 theee matters with officers and 
the experts, and come to the conclusion. NaiuraHy, the 
hon. Prime Minister, has to look after so many things, 
that is why the matter goes to the Cabinet and that is 
why a Group of Ministers is appointed. 

Now, they are saying thai before It is finalized, they 
should be consulted. Definitely, it cannot become a policy 
without discussing this matter with all concemed. This 
will be discussed. . .. (Inlrlnupdons) 

SHAI BAAJA KISHOAE TAIPATHY: We want to know 
whether the Draft Aeport will be shared with the State 
Govemments. . .. (Interruph'ons) 

SHRJ SHIVAAJ V. PATIL: Please understand. All 
concerned people have been consulted. If they want" to 
discuss, they can again be given opportunity to disqJ88. 
There Is no difficulty. But do not create the problemt just 
by saying: -Look, they have different views.· Even the 
Chief Minist ... views are different. •.. (lnlflmlplion8) 

·Not recorded. 

SHAI BRAJA KISHOAE TAlPA THY: There are no 
different views. 

SHA! SHIVRAJ V. PATIL: There lie . ... (lnI4nuplions) 

MA. CHAIAMAN: Nothing will go on record. 
Jb /. 

(Interruptions)... • 

MR. CHAIRMAN: Now, we will take up Item No. 24 
- further discussion on the Indira Gandhi National Tribal 
University Bill, 2007. 

... (Interrupt/0n8) 

SHAI SHIVRAJ V. PAUL: It la a secret document. 
... (InttJrrul?tions) 

SHAI AAJUN SETHI : Sir, what is the harm, what is 
the difficulty if the Chief Ministers are given another 
opportunity to present their case before the hon. Prime 
Minister of India? ... (Interruptions) 

SHRI SHIVAAJ V. PATIL: If the Prime Minister has 
to hear and come to a conclusion, let me say that these 
are the voluminous reports. That is why a Committee la 
appOinted. More than five Ministers are sitting In the 
Committee. . .. (Inlrlrruptlons) 

SHAI BAAJA KISHORE TRIPATHY: Sir, five Chief 
Ministers have given only one memorandum. So, the 
views of the Chief Ministers are 1he same. ... (Interruptions) 

SHAI SHIVRAJ V. PATIL: It Is not correct. 

SHAI BAAJA KISHOAE TAIPATHY: It is correct. 
can ahow you a copy of the memorandum. I can lay It 
on the Table of the House . ... {lnIBnupIions) 

SHAI SHIVAAJ V. PATIL: Sir, It is not correct. 
... (InltJrrupllons) 

MR. CHAIAMAN: I am on my legs. Hon. Members, 
please be seated. . .. (Interruptions) 

SHRI BAAJA KISHORE TRIPATHY: What Is the 
problem with the Government of India in consulting the 
Chief Ministers? Are they not the hoad of the States? It 
ia the Statea' prerogative. It Is not the prerogative of the 
Government of India. Constitution has given those powe .. 
to the States. ... (Intenuptlons) 

-Not recordeJ:l. 
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MR. CHAIRMAN: Han. Membera, pIeue resume your 
seata. 

... (~ 
MR. CHAIRMAN: Nothing win, go on record. 

(l,*fIfI/JIkInS) .... -

MR. CHAIRMAN: Whatever you are speaking is not 
going on record. Please resume your seat. 

... (InlBmJpllons) 

SHRI DHARMENDRA PRADHAN (Deogarh): Sir, they 
are misleading the House. ... (In.nupOOM) 

13.55 hra. 

At this s/1IfJtI, Shfi Dhal11Nlndf'll Pf'IIdlNln IlI1d some 
othfJr lion. Msmt.ts CIIf1'N!I lind stood on lI1e floor 

nfJar II1fJ TIlbIIJ. 

... (Inmnuplions) 

13.55 hr •. 

MATTERS UNDER RyLE 3n* 

MR. CHAIRMAN: Now, we will go to Item No. 22-
Matters under Rule 377. Matters under Rule 377 may be 
treated as laid on the Table of the' House. 

... (InlfJlTrJpliol7$) 

(I) N .. d to revive the Sham Heavy Plate and 
V .... ,. Llmhed. Vlukhapetnam 

SHRI D. VITTAL RAO (Mahabub Nagar): I would Uke 
to invite the attention of Govemment of India for revival 
the prestigious Bharat Heavy Plate and Vessels Limited 
(BHPV), Vl88khapatnam. 

It was taken over by Bharat Heavy Electricals Limited 
(BHEL) long ago. The Govemment of Andhra Pradesh 
have already extended its support by waiving off dues to 
the tune of Rs. 47.00 crores. These dues are outstanding 
to varioUl local bodies and other Government Departments 
by BHPV. It 18 also commiUed to transfer the land deed 
in possession of the BHPV as gift title deed waiving 
registration and stamp duty. 

-Not recorded. 
*Treated as Laid on the Table. 

I request that the proposal is cleared by the Union 
Minister for Finance at the earlle.t a. per the 
announcement made by the Hon'ble Prime Minister during 
his recent ~it to Visakhapatnam. f 

(II) Need to provide loan. on ea.y ter"", to 
faniler. engaged In Anima' Huebandry +Ior 

SHRI N.S.V. CHITTHAN (Dlndlgul): In the Indian 
economy, 18.4% of GOP is coming from agriculture and 
balance 81.6% from manufacturing and service sectors . 
But agricultural employment is 57% out of the Indian 
population. Again, agriculture Is growing 0 2.7% per 
aMum In GOP while service and manufacturing eectora 
are growing 0 10% per annum. In agriculture sector, 
Dairy & Animal Husbandry is the only sector which i8 -
growing at more than 4% which accounts for 26% of 
agriculture. 

Since the agriculture depends on monsoon, the 
agriculturists are not able to get reasonable and fair prices 
for their produces, they are not able to repay the loans 
which leads to suicidal deaths. 

Focus on Dairy to help the farmer for better prosperity 
In agriculture will help the country and the farmers. Maln 
reason Mmg milk is the only commodity, wheret farmer 
can get H~idlty for ail 365 days In a year. P~rchase 
price of mitk is more or less stable. 

ThUS' dairying i8 the only sector In agricultu,~ which 
can pay better salaries and help increase productivity in 
agriculture. The farmer can plant varieties of fodder and 
reduce the cost of crude protein by better agrl practices. 

Hence, I urge upon the Hon'ble Prime Minister to 
initiate various measures like liberal advance with subsidy 
for the purchase of catties, fodder cutting machine. and 
appliances and catties shed at reduoed rate of interest, 
which will definitely be an altemate for agriculture and 
reduce the financial burden of agriculturists throughout 
the country. 

(III) N .. d to Include 'Sanwara' community of 
~hhattlagarh In the II.t of 8chectutr' Tribe 
c.tegory. r 

, 
[T1'6nSIII~1 I 

! 
SHRI GUHARAM AJGALLE (Sarangarh): Sir, the list 

of Scheduled Castes and Scheduled tribes which has 
been prepared under Madhya Pradesh Land Revenue 
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[Shri Guharam Ajgalle) 
Code 1959/sectlon 185(1) of the Chhattlsgarh Land 
Revenue code contains the names of communities Hke 
'Sanwar' or 'Sanwara' at serial numbers 42 'Saharia', 
'Seharia', 'Sosia' or 'Sor' at serial number 43 , Saur at 
SI. No. 44 and Saunr listed at SI.No. 45. 

Whereas this caste is known as Salnra Sanwra at 
many places in border areas of Orissa and Mahasamund, 
Ralgarh districts of Chhattlsgarh. Sainra, Sanwra are 
mentioned even In its revenue records and this group is 
the synonym of Sawar, Sawra, Saur, Sor. 

The Special Secretary, Department of Tribal and 
Scheduled Castes Development, Government of 
Chhattisgarh has sent a letter dated 24.6.2003 in this 
regard to the Joint Secretary. Ministry of Tribal Affairs, 
Govemment of India, Shastri Bhawan, New Deihl for 
iBBulng a notification to this effect. 

'Senwara' community came under the category of 
Scheduled Tribes before the creation of Jharkhand and 
used to avail benefits of reservation and other facilities 
extended to Scheduled Tribes In the field of education 
and employment. 

Owing to a clerical error, not amounting to malafide 
intention, In the spellings, the innocent Sanwara 
Community has to bear the brunt. It's a matter of great 
concem. 

Therefore, the hon'ble Minister Is requested to Include 
Sanwara community in the list of scheduled tribes and 
isaue proper Instructions to the State Govemments so 
that the sanwara community could avail the benefits of 
reservation for the scheduled tribes. 

(Iv) Need to modernize aelSiaum Airport In 
KIIrnatekll 

{E11IJIISh/ 

SHRI SURESH ANGADI (Belgaum): Belgaum is one 
of the important cHi.. in Kamataka State. It can be 
mentioned as the second capital of Kemataka after 
BangaIore. However, the 8elgaum Airport has not been 

. developed as per the importance of the city. 

Belgaum Airport is a very old one conetructed during 
the Britiah regime. It Is now neglected and not developed 
as per the ..... dard of the city. BelgIum Is one of the 
Important military bases of the country and a busy 
Induab1al area consisting Sugar and Foundry Industries. 

It borders with Goa and Maharuhtra. There are a large 
number of business visitors to the city and they are to 
use either road or rail only. This consumes a lot of time 
and energy of the busineBB community. If anyone has to 
catch flights, they have to reach Hubli which is 150 kms 
away from Belgaum. From Hubll also they have to fly 
either to Bangalore or Mumbai to catch the connecting 
flights for anywhere in the country. 

Belgaum is having tourism potential drawing hundreds 
of foreign and domestic tourists to Gokak Falls and 
Yellamma Devasthanam. Insplte of these attractions for 
tourists and other, the Belgaum Airport has not been 
developed. The runway Is required to be expanded to 
facilitate use of ATR flights. 

I, therefore, urge the Central Govemment to take 
necessary steps immediately to develop the Belgaum 
Airport keeping in view of the importance of the city on 
account of its business and tourism potential. 

(v) Need to give exemption of tu to Co-operetlve 
Banke In the country 

SHRI KASHIRAM RANA (Surat): While presenting the 
Finance Bill in the House on May 3, 2007, the Finance 
Minister made a statement that out of 1.11 lakh 
Cooperative Banks in the country, he has exempted 1.09 
lakh Cooperative Banks from Income Tax and taxed only 
2,000 Banks. 

I would like to submit that there are only 1,828 
Cooperative Banks in the country and not 1.11 lakh as 
he stated. In fact, exemption has been given only to 
primary and agricultural credit societies. Primary and 
Agricultural credit aocietiea are meant to support and aid 
financially to agricultural sector while Cooperative Banks 
are the way to help the weaker sections of society. 

The performance of Cooperative Banks has improved 
recently and if their profits are taxed, it would lower the 
moral of Cooperative Banks and the growth of the sector 
would be affected adversely. 

In these circumstances, I urge upon the Government 
to exempt the profits of all Cooperative Banks as ear1y 
as po88lble. 

(vi) Need to Introduce rail I8Mcu In MllharaJganJ 
ParillUllentary Con8tltuency, Uttar Pradeah. 

[Tf'llflSllllionsj 

SHRI PANKAJ CHAUDHARY (Mahara;ganj, U.P.): Sir. 
there are a number of such cities in this country even 
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today where there is no facility of railways. People of 
these cities have to travel miles of distance to catch a 
train. My parliamentary constituency Maharajganj is an 
example of it. Maharajganj is the district headquarters of 
my parliamentary constituency and the people of my 
constituency have to visit Maharajganj very frequently, 
but they have to face a lot of problems as there is no 
railway station at this place. Stations around MaharajganJ 
are located far away and are very old. About 15 years 
have passed since Maharajganj was declared a district. 
but it has neither any railway line nor any railway station. 
It is a matter of great regret. 

I, therefore, request the hon'ble Minister of Railways 
to allocate funds for laying a new broadgauge line from 
Siswa to Farenda via Maharajganj and to construct a 
railway station at MaharaJganj in the next financial year 
so that the benefit of this could reach all the people and 
traders of my constituency and the distance covered by 
the Gonda bound trains running from Nepal border or 
Bihar would also be reduced. This step will save fuel 
and there will be lesser rush at the Gorakhpur station. 

(vII) N .. d to .. t up a Mangane.. ore plant In 
Rewa district, Madhya Pradesh. 

SHRI CHANDRA MANI TRIPATHI (Rewa): Sir, my 
parliamentary constituency Rewa, Madhya Pradesh has a 
huge reserve of manganese ores In Semariya, which is 
extracted and transported on a large scale to Bihar and 
Jharkhand. If the Government of India takes initiative for 
the setting up of manganese ore plant near Semariya, 
the problem of unemployment not only in Rewa 
parliamentary constituency but in Rewa division also will 
be solved and the unemployed youths who have deviated 
from their path could be motivated for constructing work. 
Similarty, there are reserves of Silica sand also near 
Damaura. A State-manufacturing factory can be set up 
there. Two cement factories have been set up In Rewa 
district as this district alone has the lime stone reserves. 
They are not only earning profits but also contributing to 
the industrial development of Rewa. 

I, therefore, request the Government of India to take 
necessary steps for the setting up of manganese ore 
plants in Rewa district so that unemployment could be 
removed to some extent. Therefore, the Government 
should take effective and concrete steps at the earliest 
in this regard. 

(vIII) Need to reaolv. the I .. ue of conc .... onI 
subsidy claimed by IFFCO on purcha.. of 
surplus Ammonia from Oman India fertilizer 
Company Limited. 

{English} 

SHRI SUNIL KHAN (Durgapur): I draw the attention 
to the Minister of Chemicals & Fertilizer towards the 
request pending with the Department of Fertilizers IFFCO 
for allowing to get the gain accruing on account of the 
difference between the imported price of Ammonia and 
the fixed price of Ammonia from Oman at 100 Dollar MT. 

As it Is known that a Joint Venture Fertilizer Plant in 
the name of Oman India Fertilizer Co. Limited has been 
set up at Sur in Oman. The Joint venture partners are 
IFFCO, KRIBHCO and Oman Oil Company. The equity 
holdings are 25:25:50 per cent respectively and they have 
the rated capacity to annually produce 16.32 lakh MT 
ton of urea and 2.34 lakh ton of surplus Ammonia. 

The Govemment of India has entered Into a long-
term (15 years) agreement for off-take of 16.6 lakh ton 
urea annually under a long term price agreement. 
Similarly, IFFCO has entered into a long-term agreement 
(10 years) for purchase of surplus Ammonia to the tune 
of 2.34 lakh MT annually at a fixed price of 100 Dollar 
per ton. 

Amonla was allowed to be taken by IFFCO on the 
understanding that it will be bought for indigenous uae at 
Kandla. Since the cost of Oman Ammonia 18 100'Dollar 
MT. IFFCO's concession was rightly fixed at this prioe. 
The Government of India supported this Ammonia off· 
taka agreement which assured supply to the country and 
also due to the advantage side by side the price of 100 
Dollar per MT for 10 years would bring to the country. 
Due to these factors the CCEA had approved thE! 
agreement. 

But, aggrieved with this, IFFCO has filed a writ 
petition In Delhi High Court a few months ago, claiming 
concession/subsidy at market price of Ammonia. which is 
very high. So, if the Government agrees to this request 
of IFFCO. there will be extra financial burden on the 
Government of India to the tune of approximate Rs. 250 
crore annually. 

Therefore, I urge upon the Government to kindly 
direct the Department of Fertiliz8f"8 from reaching to any 
out of court settfement which will cause IOS6 to the 
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[Shrl Sunil Khan) 
Government of India to the tune of As. 250 crore per 
year. 

(Ix) Need to un~ak. measures to Incr.a •• the 
Intellectual Ptoperty Rights filings by india 

DR. BABU RAO rJEDIYAM (Bhadrachalam): As per 
the Annual Report,. 2004 of the Indian Patent Office there 
are only 6,857 patents that have been granted by our 
Patent Office. The World Intellectual Property Organisation 
(WI PO) states in its Patent Report, 2007 that the total 
number of patents in force across the whole world were 
a whopping 5.6 million at the end of 2005. In 2004, 
patent filings by residents per million population across 
the world was 148, India filed only 7. It has further fallen 
to 6 In 2005. Whereas China has increased its filings to 
71 from 51 per million residents. This shows the pathetic 
condition in the field of creation of Intellectual Property 
Rights (IPR) in India. In ground reality, there is a long 
way to go, for India to make it big in the real test of 
Intellectual economic power which lies in the ability to 
generate patents. In this situation what, is necessary is 
the financial support and a bigger effort to make IPR 
A.dministration effective by scaling up It's infrastructure 
and Increased manpower to meet the increased filings-
as there are huge vacancies. Strict vigilance should be 
maintained that Indian innovation/patents should not be 
sneaked to foreign co~trles. 

(x) Need to conduct a C.B.I, Inquiry Into the free 
of cost exce.s .pectrum allotted to private 
G.S.M. op.ratbr. 

PROF. RAM GOPAL YADAV (Sambhal): Private 
G.S.M. operators (Alrtel, Vodafone & Idea) have been 
gl.,.,n apectrum free of coat In axe... of their licence 
entitlement and In aggregate they have hoarded over 50 
MHz· of spectrum across different circles. The players are 
trying to prevent the entry of new players In the G.S.M. 
segment by cartelization and Indulging In anti-consumer 
actMtles by increasing tariff. Government has been lOSing 
several crores of rupees because these player have 
formed a cartel. These players should be Immediately 
compelled to surrender the excess spectrum. 

C.B.I, enquiry into the allotment of excess spectrum 
may be instituted immediately. 

(xl) Need to check the problem of recurring 
ftooda In KherI Partl8emntery constituency of 
un. Pradeah> by con8truCtlng cIem8 on rive ... 
originating from Nepal. 

(Tl'WlSllllionj 

SHRI RAVI PRAKASH VERMA (KherI): Sir, through 
you, I would like to draw the attention of the Government 

. towards rivers originating from Nepal. I would also like to 
, draw the attention towards heavy idamage caused to the 

Dudhwa National Park situated In district Kherl of Uttar 
Pradesh and to the agriculture in the border areas. 

Sir, there is an urgent need for the water 
h1anagement of these rivers so that proPf'l' utilization of 
this water could be made and the national calamity like 
floods could be checked. 

Sir, there is a need to construct dams on Indo-Nepal 
border and the roads on these dams. I, therefore, request 
the Govemment to make proper utilization of water by 
constructing dams on Indo-Nepal border and provide civil 
amenities by constructing roads on these dams. 

~xll) Need to embark on 'l(anhar Irrigation ProJect' 
In Jharkhand. 

SHRI GHURAN RAM (Palamu): Sir, there is a 
longstanding demand to embark on 'Kanhar Irrigation 
Project' by constructing dams on Kanhar river In the 
districts Garhwa and Palamu of Jharkhand State. With 
the launch of the aforesaid project, 50 thousand acres of 
land could be irrigated. At the same time, 125 MW of 

. electricity c01Jld also be generated. 

Through the House, the Governrn4t are requested 
to consider the aforesaid proJecJ so that the 

" unemployment, need for migration and poverty could be 
removed from the areas. "., 

(xIII) NHd to accelerate the growth In Agriculture 
aector 

/~nglishj 

SHRIMATI ARCHANA NAYAK (Kendrapara): More 
than 60% of our population is depended upon agriculture 
while the agricultural sector's contribution is only about 
18% of the G.D.P. Hence there is a low per capita Income 
In the farm sector. 82% of the total land holdings of the 
farmers is small and marginal. Poor market conditions, 
lack of cold storage facilities, lack of electricity and 
irrigation facilities, inferior quality seeds, vagaries of nature, 
unvlable economic conditions, crop failures etc. lead to 
our farmers to miseries. They get trapped in debts due 
to crop failures when drought or flood affects them. In 
some cases they are driven to com~it suicide. 

I, therefore, urge upon the Government to bring 
immediate measures to accelerate the overaft growth 01 
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the agricultural sector and Improve the well being of 
millions of farmers in the country. 

/English/f ! 

(xIII) .... d to monitor and augment Banking 
,,-rvlces In &lnthal Pargan .. , Jharkhand. 

(Translation} 

SHRI HEMLAL MARMU (Rajmahal): Sir, there is a 
great deal of inconsistency in the performance of the 
Banks in Bihar and Jharkhand. Appalling condition prevails 
in the Banks in Santhal Paraganas of Jharkhand on 
account of inadequate number of branches, circulation of 
fake currencies from their counters, realization of excess 
service charges for issuance of drafts and cheques, 
inordinate delay in clearing the chaques, lack of security 
arrangements In bank premises, dissatisfactory customer 
services, no payment of big amount as per demand of 
the customers from the counters of the rural branches, 
non-sanctioning and distribution of loans In consonance 
with the fixed targets to the customers, particular1y the 
target groups, the poor condition of distribution of loans 
to the small farmers under the various schemes like Kisan 
Credit Cards and so on. Bank loans are often distributed 
to unwanted elements due to which target groups remai~ 
deprived ~f Govemment's welfare programmes.~. 

The Central Govemment are, therefore, requested to 
regulate, monitor and augment the Banking services to 
the satisfaction of the customers, take action against the 
irresponsible personnel and take effective steps for the 
extension of the bank branches in the rural and the semi-
urban areas in the distr1cts of Sahibganj, Pakud, Dumka 
and Godda in Santhal Parganas of Jharkhand. 

(xv) N .. d to permit operation of International 
flight. from Callcut airport to Gulf Countrle. 
by foreign Atrllne. 

/English} 

SHRI M.P. VEERENDRA KUMAR (Calicut): In spite 
of the fact that Calicut Airport has been recognized as 
an international airport, foreign air1ines are not pewnitted 
to operate flights to outside destinations. People of 
Malabar region have to travel to Cochin to catch 
international flights which is time consuming and causes 
a lot of problems. Almost 61 percent of the air traffic 
generated at Cachin airport is from Malabar whose 
commercial and cultural capital is Calicut. People of this 

region have been demanding for aeveral years that foreign 
alr1lnes be allowed to operate from Calicut for the reason 
that the monopoly enjoyed by Indian Air1lneS/Alr India ,as resulted in tardy and deteriorating service to them. 
~ancellation and delay of the flights are regular 
phenomenon. But their genuine demand is being 
overlooked without any valid reason. The lacunae 
mentioned earlier In this regard like lack of handling 
facilities and short runways have since been resolved. 

I, therefore, strongly urge the Government to 
sympathetically examine the long pending demand of the 
people of Malabar region and allow foreign air1ln.. to 
operate to destinations outside the country especiaRy to 
guH region from Calicut airport. 

(xvi) Need to enhance the quota of rtca for 
Mlzoram 

SHRI VANLAL ZAWMA (Mizoram) I would like to draw 
the attention of the Central Govemment .. peclaUy the 
Han. Minister of Agriculture, Consumer Affairs, Food & 
Public Distribution towards the impending famine In the 
state of Mizoram due to the rampant flowering of 
bamboos. 

The local product of rice Is Inadequate to feed half 
of the population of the State even in the normal period. 
Due to flowering of bamboos, rats are Increasing 
enormously and have eaten up the rice and other 
agricultural products since 2006. The worse period is to 
come by 2008. 

The present allotment of rice which Is 4260 MT is 
not enough to meet our requirement. The total population 
of Mizoram Is 10,35,853 as per record of the ration cards. 
The Minimum requirement of rice Is 4 kg per week for 
an adult. Based on that calculation, the minimum 
requirement is 10,000 MT per month besides BPL and 
MY Quota. 

The additional requirement of rice in Mizoram is 5740 
MT per month to save the people from starvation from 
today onwards. If immediate action is not taken, the State 
is going to face serious problem due to famine. 

I, therefore, request the Central Govemment to give 
additional allotment of APL rice to the tune of 5740 MT 
to save the people of Mizoram from starvation deaths. 
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13.56 hr •• 

INDIRA GANDHI NATIONAL TRIBAL 
UNIVERSITY BILL, 2007-Conld. 

{English} 

MA. CHAIRMAN: Now, Prof. Basudeb Barman. 

... (Inltlnuptions) 

MR. CHAIRMAN: Prof. Basudeb Barman can speak. 

... (Inftlnuptions) 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): What we have said is also on the record . 
... (Inlsnuptions) 

PROF. BASUDEB BARMAN (Mathurapur): Mr. 
Chairman, Sir, I want to speak on the Indira Gandhi 
National Tribal University Bill, 2007 . ... (Inlsnuptions) Mr. 
Chairman, Sir, I rise to speak on the Bill and I want to 
make some points. . .. (Inhlnupllons) Sir, I appreciate the 
move by the Govemment to establish the Indira Gandhi 
National Tribal University . ... (Inlsnuptions) This will meet 
the need of the Tribal people all over the country. 
... (Inltlnupllon6) 

MR. CHAIRMAN: The hon. Home Minister gave his 
explanation. He explained the whole thing. 

... (Inltlnuptions) 

MA. CHAIRMAN: What does it mean? 

... (Inltlnuptions) 

MR. CHAIRMAN: If you do not allow me,l will 
adjoum the House. 

... (Inltlnuplions) 

MA. CHAIRMAN: The House stands adjoumed to 
meet again at 2.30 p.m. 

13.56" hr.. 
2 

The Lok Ssbhs th8l1 IldjoumiJd till /hilly minultlS pssl 
FourfHn of thtI Clock. 

14.32 hr •• 

Thtl Lok Ssbhll I1J-llSS8mb1t1d III /hitty-two minultls 
pIlSl Fourhltln of thtI QbQt 

(MR. DEPUTY-SPEAKER in thtI Chllir) 

{English/ 

MA. DEPUTY-SPEAKER : I want to know from the 
hon. Members whether we should take up Item no. 24, 
the Indira Gandhi National Tribal University BIll or Item 
no. 27, the discussion on intemal security under Rule 
193. 

[TrIlnsllllion/ 

What do you want to take up? 

. .. (Inltlnuptions) 

[TrIlnsllllion/ 

SHRI KHARABELA SWAIN (Balasore): It has been 
listed for 2 p.m. So it should be taken up ... (Intsnuptions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): It 
was postponed two three days back. Today momlng it 
was to be taken up at 12.00 hrs, then it was postponed 
till 2. p.m. and now you further postpone it beyond 
2.30 hrs . 

{English} 

after all, it is a very very Important discussion. How 
can it be postponed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, Is it possible to 
start the discussion under Rule 193 at about 3.30 p.m.? 
In the meantime we can dispose of the Bill. 
. .. (Inltlnuptions) 

PROF. VIJAY KUMAR MALHOTRA: Please take up 
the Bill tomorrow . ... (Inltlnuptions) 

SHRI B.K. HANDIQUE: Sir, this can be taken up at 
3.30 p.m. We can dispose of the Bill. ...(lnlBnuptions) 
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MR. DEPUTY·SPEAKER: We will take up the 
dlscu8aion under Rule 193. 

14.33 hr •• 

DJSCUSSJON UNDER RULE 193 

Internal Security 

{Tmnslstion} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Deputy Speaker, Sir, today the House Is taking up a 
very Important Issue like intemal security. For the last 
three days, there has been a lead news on all the T.V. 
channels and print media that the I.B. has alerted the 
Delhi Police and the Govemment about the possibility of 
occurrence of some terrorist incidents in Delhi. Such an 
incident can occur within two weeks or around 6th of 
December. 16 million people of Delhi are living under the 
threat of terrorist attack. Recently, a few days back, during 
an annual conference of DGPs, the hon'ble Minister of 
Home Affairs had stated that there was serious threat to 
our nuclear plants, power installations, defence 
establishments and all other establishments. He had also 
expressed his apprehension about the eventuality of 
terrorist attacks from land, water and air. 

Mr. Deputy Speaker, Sir, our security advisor has 
been giving constant wamings for the last two years that 
our four metropolitan cities are facing the threat. They 
are repeatedly saying that there are serious threats to 
important places in our country. Yesterday Shri. P. 
Chadambaram has also admitted in RaJya Sabha that 
large amounts of money owned by terrorists is being 
invested in the stock exchanges of our country due to 
which it is having an adverse impact on the stock 
exchanges. There is no outcome of all these warnings 
and the incidents of terrorism has been on the constant 
rise. People are living under the threat of terrorists, and 
there is no terror that can terrorize the terrorists. Terrorists 
do not get terrorized at all, but the life of the common 
people is becoming miserable due to which they have 
lost their faith in this Government because it is not in a 
position to deal with terrorists even after all the.e 
warnings. So, the Government is always apprehensive 
about the eventuality of terrorist incidents. 

Mr. Deputy Speaker, Sir, I would like to mention here 
the incidents of terrorism which have occurred during last 

two-three years. There were bomb blasts In Lucknow, 
Varanasi and in the Court premises of Falzabad on 23rd 
November of 2007 In which 14 people were killed and 
more than 59 were injured. All this happened after 
sounding of alert. There was warning that a prominent 
person of the House Shri Rahul Gandhi was likely to be 
abducted. Terrorists were hatching such a plan. 

Thore had been warning that 11har Jail, Delhi will be 
broken and terrorists will be freed, despite that this 
incident occurred in U.P. There was a bomb blast in a 
cinema hall in Ludhiana on 14th October 2007 in which 
6 persons were killed and 25 were injured. On 25th 
August 2007 there was a serial bomb blast in Hyderabad 
in which 42 persons were killed and 54 injured. On 18 
May 2007, there was a bomb blast In Mecca Masjid, 
Hyderabad in which 14 perlons were killed and 1 00 
injured. On 19th April, 2007 there was a bomb blast in 
Samjauta Express near Panipat In which 68 persons were 
killed and 125 injured. On 11th July 2006 there were 
bomb blasts in Mumbai metro rail in which 187 persons 
were killed and 700 injured. On 6th September 2006 
bomb blast occurred in Malegaon in which 27 persons 
were killed. On 7 March, 2006 there was a bomb blast 
in Sankat Mochan Hanuman Mandlr, Varanasi in which 
16 persons were killed and 100 Injured. On 29th October 
2005 in Deihl . ... (lntfJnupHons) 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I may be 
permitted to Intervene for a minute. 

Sir, I, on behalf of the Government, made a request 
in the presenoe of you, Sir, altting In the Chair and the 
entire House agreed, that today two Important Bills have 
to be cleared. One Bill ha. to go to ReJya Sabha 
tomorrow. In-between I was In Rajya Sabha. In the 
meanwhile, for any reason, it is obvious that the House 
was adjourned till 2.30 p.m. 

Let him speak, but If the passage of this Bill Is not 
ensured today, how can I take it to Ralya Sabha 
tomorrow? The Government busineaa cannot be a 
casuaHy, always like this. I have never seen It at any 
time. ... (InffJmJpIions) 

PROF. VIJAY KUMAR MALHOTRA : It was for you 
to bring it in time. . .. (lntfJnuptIons) It is written here. 
... (In/tJrnJptions) 
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[Prof. Vljay Kumar Malhotra) 

[Tnlf1slllllon} 

It has been mentioned here that the debate on it wilt be 
started at 2.30 o'clock. 

[English} 

SHRI PRIYA RANJAN DASMUNSI: No, it is not my 
fault. I did not hide It. I said It that 

/Tf8nslation} 

any business would take place after this. I had told It In 
the House. I had said so on behalf of the Government. 
At that time you were also present. ... (Intsnuptions) After 
that I went to Rajya Sabha. Then I came to know that 
the discussion on this subject was started. If you do not 
cooperate then how will it work, when will this Bill would 
be sent to Rajya Sabha after having been passed in this 
House? ... (Interruptlons) 

SHRI MOHAN SINGH (Dearia): Presently, you let it 
continue. . .. (InlrJrruptions) 

SHAI PAIYA AANJAN DASMUNSI: No, I am not 
making any complaint. My suggestion is that hon'ble 
Malhotraji ehould complete his speech, I will not interrupt 
him. Let this discu.sion continue, however, I only want 
that you should clear these two Bills any time by holding 
the discussion in between. 

SHRI MOHAN SINGH: Please continue discussion 
after six 0' clock. 

SHAI PRIYA RANJAN DASMUNSI: At six 0' clock 
any Member will ria. and say that there is no quorum, 
then how these BiDs will be passed. 

SHRI VIJAY KUMAR MALHOTRA: It is your 
responelbDIty to maintain quorum. 

[English} 

MR. DEPUTY SPEAKER: I asked it from the hon. 
Members of the House. 

... (Intsrruptions) 

SHRI PRIYA RANJAN DASMUNSI: I am not 
objecting. 

[Translation} 

I do not want to interrupt Malhotraji. 'He may continue 
hie speech, however, I would like to requlMft that today 

these two Bills should be cleared so that it may be 
referred to Aajya Sabha tomorrow. 

MR. DEPUTY SPEAKER: Let us continue this 
discussion up to 4 0' clock. Thereafter we will take up 
legislative business. 

f 
PROF. VIJAY KOMAR MALHOTRA: Mr. Deputy 

Speaker, Sir, tomorrow again please continue this 
discussion after 4 0' clOCk. 

{English} 

MR. DEPUTY SPEAKEA: That will continue. 

SHRI VAAKALA AADHAKAISHNAN (Chirayinkil): You 
continue. We have already taken up the topic. 
... (Intc9nuptiol1s) 

[Tf8nslation} 

PROF. VIJAY KUMAR MALHOTRA: With your 
permission I am continuing. 

Mr. Deputy Speaker, Sir, on 7th March 2006, there 
was bomb explosion in Sankat Mochan temple, Varanasi 
in which 16 persons were killed and 100 injured. On 
10th October 2005, 51 persons were killed and 153 
injured in Delhi. I have' given details about the maJor 
incidents that occurred during the last two years, however, 
the matter of concern about all' these incidents is that 
not even a single terrorist was killed in all these shocking 
and unfortunate incidents. There is also no information 
that any terrorist involved in these incidents have been 
caught or case is going on against any. The next day 
after every major incident, it was reported In screaming 
headlines that those involved in these incidents have been 
identified and arrested and the cases are being solved. 
However, not even a single terrorist involved in the terrorist 
incidents occurring during the last two years have been 
caught and tried nor killed in encounter. It is not the 
situation. When the Congress President went to Gujarat, 
she said that the terrorist incidents were also occurring 
during the NDA regime whether it is attack on Raghunath 
temple, Akshardham temple or the Parliament. She 
reiterated that such incidents did occur during that period 
as well. It is not the question whether such incidents did 
occur or not at that time. I accept that such incidents 
occurred during that period as well, however, in all those 
three four incidents, that she mentioned, all the terrorists 
who had come to execute the incidents were either kifled 
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and were later on nabbed or arrested and action was 
taken agalnet them under POTA and many of them were 
sentenced, hie they ware punished. However, no terrorist 
was klHed in the incldenta that occurred during the last 
two years. Not even a atngIe incident out 0' the incidents 
that I have mentioned was solved or detected. 

Initidy it w .. claimed that cues have been solved, 
calls were made to Karachi and the terrorists went to 
Bangladesh and Indore, however, after that the entire 
cases are lying In cold storage. Former director 0' the 
Intelligence Bureau is of the opinion that when a terrorist 
infiltrates In to India he does not have any fear or terror 
in his mind. He feels as if he is on some excursion here. 
He has several shelters in India. The security system 
inside the country is very lax and Inattentive and the 
Government is not committed to fight terrorism. The 
terrorists have the confidence that they can easily 
disappear after executing terrorist incidents or will easily 
return to Pakistan or Bangladesh. Even (, he is caught 
he can easily get bail, as now POTA is not in force. So 
now, getting bail has become easily. The allegation can 
be easily leveled against pOlice that it is committing 
atrocity against the people belonging to a particular 
community. If there is trial then there is more possibility 
that either he will be acquitted and in case he is 
sentenced there will be many people was masquerading 
as human right activists who will come forward to protect 
him. In nutshell, there is less risk and possibility of getting 
away is more. In this situation what problem is there with 
the terrorists to infiltrate into India. They can infiltrate 
inside India through any route. 

Mr. Speaker, Sir, there was a terrorist attack on 11th 
September in America. Seven years have elapsed since 
then but no such incident has occurred in America after 
that. Why did not such incidents recur because America 
considered it as attack on its own and tried to tackle 
terrorism on a war footing. They made their laws very 
stringent and the intelligence agencies became so strong 
that no such incident occurred during these seven years. 
Spain and England have also tried to make their laws 
more stringent and also nabbed and punished the 
terrorists, however, the unfortunate thing is that our country 
is worst affected by terrorism and 90 thousand persons 
have been killed till now In terrorist attacks where as we 
have fought four wars and in those 'our wars 8023 people 
were killed. However, the number of persons who were 
killed by terrorists was more than 90 thousand. So many 
persons were killed but what was done in this regard? 
What did we do to tackle terrorism? We had only one 

Act, POTA, that could have been used to tackle the 
problem of terrorism but instead of using it we have 
repealed this Act. Under the re8oIution 1373 United Nation 
have appealed the entire world to formulate Special Act 
to fight terrorism and block the financial assistance that 
terrorists are getting. But ours is the only unfortunate 
country, which has instead of formulating new laws, 
repealed the act that already existed. Our laws are very 
archaic and are not fit to tackle the emerging challenges. 
So, I would like to submit that the Government have 
betrayed the Interest of this country by repealing the Acts 
like POTA for the sake of politics of their vote banks. 
They have let the country in the hands of terrorists who, 
whenever anywhere, anyway want. ... (Inltlnuplions) 

SHRI MOHAN SINGH: Where Is vote bank In POTA. 

POTA. PROF. VIJAY KUMAR MALHOTRA: Vote bank 
is there in POTA. To give impression to the terrorists. 
.. (Inltlrruplions) To give Impression to Muslims. 
... (Ints!1UpliDn6) {English} 

MR. DEPUTY SPEAKER: Those hon. Members who 
speak without my permission, should not be recorded. 
Only the speech of Prof. Malhotra should be recorded. 

... (In/snuplions)· 

MR. DEPUTY·SPEAKER: Nothing il going on record. 

(Intsnuplions) ... • 

fTranslslion} 

PROF. VIJAY KUMAR MALHOTRA: The country lhas 
been betrayed for which the coming generations would 
never forgive. , .. (Inltlnupllons) 

{English} 

Mr. DEPUTY·SPEAKER: Please do not waste the 
time of the House. Please sit down. 

. .. (Inltlnuplions) 

MR. DEPUTY·SPEAKER: Nothing Is going on record. 

(InlenuptionsJ ..• 

MR. DEPUTY·SPEAKER: Nothing is going on record 
except what Prof. Malhotra Says. 

.. . (Intmruplionsr 

'Not recorded. 
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[Translillionj 

PROF. VIJAY KUMAR MALHOTRA: The United 
Nations has prepared a report on the preparedness to 
combat terrorism. Excerpts of that report were published 
in the Hindustan Times dated 11 th September. It has 
been stated in the report that they had submitted the 
report to the Government in the month of July. According 
to report published in Hindustan times. 

/Englishj 

• A confidential United Nations report has punched 
huge holes In India's anti-terrorism preparedness, after 
its first ever scrutiny of everything from national laws to 
border check posts to judiciary to banks to police work 
and passports. 

The draft report of the Counter Terrorism Committee 
of the UN Security Council, seen by HT, is a stinging 
indictment of how the country's counter-terrorism structures 
are in disarray. The report was given to the Indian 
Govemment in July. 

Terrorism In India, according to some estimates, has 
claimed 70,000 lives over the years. 

Many of the problems faced by India's current 
counter-terrorism regime could be tackled If India were to 
adopt comprehensive counter-terrorism legislation, the 
report said. Some of India's counter-terrorism legislation 
dates back to Independence, and the primary terrorism-
related law, the Unlawful Activities (Prevention) Act was 
passed in 1967 with successive amendments. Two anti-
terrorism laws, known as TADA and ~OTA by their 
acronyms, have been scrapped. Under the Prevention of 
Money Laundering Act, India set up a Financial 
Intelligence Unit in March 2006. 

It is a cause of concern that Indian law Etnforcement 
structures lack a national counter-terrorism database which 
would enable them to remain informed on a real time 
basis, of terrorist related events that occur from the 
country." 

(Transl8/ion} 

I am not reading the entire report in front of you but 
the indictment of govemment and the weaknesses of the 
Govemment exposed in this report reflects the failure of 
this Government in its fight against terrorism. Neither it 

has the Intemtion nor the will to combat terrorism and as 
I had said eariler on which objections were also raised, 
that this was done just to garner votes and convey a 
message. ... (Intsrruptlons) 

/English} 

MR. DEPUTY SPEAKER: Plese do not disturb. 

. .. (InllllTUp/lon6) 

MR. DEPUTY SPEAKER: Plese sit down. Next 
speaker is from your party. He could reply . 

(Translation} 

PROF. VIJAY KUMAR MALHOTRA: One of the major 
threat to our Intemal security Is that bomb blasts are 
being carried out In the entire country by lSI or other 
institutions. Besides, we are facing other threats like one 
in Jammu and Kashmir where terrorism is being 
sponsored by Pakistan as a part of its state policy, which 
they call as Islamic terrorism. Further, bomb blasts and 
other kinds of acts of terrorism committed by lSI 
sponsored Lashkar-e-Taiba, Jaisn-e-Mohammad. HUJI 
organisation, violent activities carried out in major parts 
of the country by Maoists and naxalite groups, particularly, 
the spreading network of Madrasa's on our border, Jehadi 
mantality of students, who have received education In 
those Madrasas, large supply of funds and weapons being 
received by terrorists from lSI, AI-Oaida and foreign Jehadi 
groups, large scale infiltration from Bangladesh and law 
and order sltutation, all these are posing threat to our 
internal security. 

With regard to the conditions prevailing in Jammu 
and Kashmir, it is being said that the condition has 
improved to some extent. The Internal situation of 
Pakistan. . .. (Interruptions) 

/English} 

MR. DEPUTY SPEAKER: Lal Singhji, when you will 
be on your legs, how will it possible for me to control 
them? 

(Transl8/ionj 

PROF. VIJAY KUMAR MALHOTRA: I have got all 
those press-cllppings. If I start reading as to how 16 
year old chNdren are being butchered, 'their eye-balls are 
taken out of their eye-sockets, their hearts are pierced 
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through, their livers are cut into pieces terming them es 
informers, their families are being ruined and by simply 
saying that the condition Is improving. ... (Inlrlnuptions) 

/English/ 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of Shri Malhotra. 

... (Inttlnuptions)· 

/Translation/ 

PROF. VIJAY KUMAR MALHOTRA: The Congress 
Pr.sident remembered Gularat riots but forgot the 
maaaacre of Sikhs in Delhi and 5 lakh Kashmlrl Pandlts 
who have been forced to migrate. About 70,000 people 
have been killed and she has not uttered even a single 
word about them . ... (lnlrllTllpfions) 

/English/ 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of SM Malhotra. 

... (Inltlnuplions) • 

/Tf1Inslsfion/ 

PROF. VIJAY KUMAR MALHOTRA: A little change 
can be seen in Jammu and Kashmir due to deteriorated 
internal conditions In Pakistan however terrorist camps 
are stili' exiellng in Pakistan. Shri Pranab Mukherjee, 
hon'ble Home Minister and SM Antony all have already 
admitted thIS fact. Everybody hu said that terrorist camps 
are still existing In Pakistan, hence we need to be 
cautious. . .. (Inlrlnuptions) 

{English/ 

MR. DEPUTY SPEAKER: Pleaae sit down. Nothing 
is going on record. 

... (1nr.trupIion$) 

{7iwU1Ion/ 

PROF. VUAY KUMAR MALHOTRA: Several attacks 
have been made on our army at the border and though 
attacks were IdrnIUed but they we,.. aIIrtbuted to be made 

eNot recorded. 

by intruders and not by Pakistani army. They resorted to 
firing from across the border. 20 such odd incidents were 
reported but it is being said that Pakistan army did not 
resort to firing. Our Jawans have been killed. Such kind 
of Incidents are taking place there. Hence We need to be 
very cautious, we should not think that the condition would 
Improve. There is no doubt that once the situation 
improves. such incidents will again increase. I would 
certainly like to say that the issue conceming Kashmiri 
Pandlts who had become victim of terrorism and are 
living in a miserable condition, has been raised in the 
House time and again. So far no comprehensive policy 
has been formulated for their rehabilitation or their safe 
retum and resettlement in Kashmir. There is a need to 
be considerate about them also. I had mentioned an 
issue. ... (Inlrlnuptions) 

{English/ 

MR. DEPUTY SPEAKER: Please sit down. 

... (Inltlnup/ions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded . 

'" (Inftlnupfions)' 

/Tf1Insllliton/ 

MR. DEPUTY SPEAKER: Goyal Ii, when members 
of your party apeak, then they will give reply to all these 
things. 

... (Inftlnupfions) 

MR. DEPUTY SPEAKER: Today he should be given 
an opportunity to apeak. The Whip of the party should 
say that today. only he wiD speak. 

... (InftlITlJPfions) 

MR. DEPUTY SPEAKER: All of you please resume 
your seats . 

... (Inftlnupllons) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speake" Sir, till now, I have not •• ked anything. 
... fIt*nJpI/tJM) 

eNol recorded. 
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/English] 

MR. DEPUTY SPEAKER: Please sit down. Do I'lOt 
waste the time of the House. Shrl La! Singh, Please sit 
down. 

.. , (InltlnupIiOl1$) 

fTrsnslslion] 

MR. OEPUTY SPEAKER: Lal Singhji, you pleaae sit 
down. 

..• {Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, the members sometimes mention Irrelevant 
things. . .. (Inltlrruplions) 

/English} 

MR. DEPUTY SPEAKER: Now there should be no 
disturbance. 

... (lfDrrupIIon8) . 
MR. DEPUTY SPEAKER: Please keep silent, Shri 

Goyal. 

... (Inlllrrupllons) 

fTrsnslsHon] 

PROF. VIJAY KUMAR MALHOTRA: If at all, I would 
have to ask a question, I would like. to know as to how 
many deactb8dies and killings of the people is required 
for enactnf&nt of POTA. 

MR. DEPUTY SPEAKER: Handlque jl, tell your 
Members that the Bill has got to be passed by four 
O'clock. 

... (lntsmJpllons) 

PROF. VIJAY KUMAR MALHOTRA: Mr: Deputy 
Speaker, Sir, the second thing which I would like to say 
Is that besidea the problem prevailing in Jammu and 
Kashmir, there exists the naxalite problem in the country. 
There are a tot.l of 604 dlstricta in the country, out of 
which they are having control over 160 to 180 cIi8tricta In 
a way. Judicial mechanism is In their h. They recover 
taxa, dietribute lands, Inc:I~ the Government lands --,. 

:, 

and indulge in racklers violence. They kill Innocent people 
and police forces. The situation has reached to such an 
extent that the CPI, the CPM which have had M9ry close 
relationship with the Maoists are being made to say that 
the incidents in Nandlgram have taken place due to 
Maoism and Naxalism. Earlier, they were busy in 
strengthening ties with them. Th-V went to Nepal, the 
CPM leaders held a lot of discussion with Maoists In 
Nepal. Now, Maoists have reached Nandigram. The 
situation is worsening in Bengal due to the Maoists. 
... (InltJrruplions) 

{English} 

MR. DEPUTY-5PEAKER: Md. Salim, you are the 
next speaker. 

... (InltJrrupllons) 

MR. DEPUTY-SPEAKER: You can reply when you 
will speak. Now, please keep silent. 

... (Inftlnuplions) 

MR. DEPUTY-SPEAKER: Nothing should be recorded . 

... (InlBl7llptlons) ... ~ 
'. 

fTrsnslslionJ 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, arms and funds are aupplled by the Maoists 
of Nepal. All things are smuggled from there due to which 
Naxali8m and Maoism is spreading across the country. 
Today, 160 to 180 districts ar, in their grip. The number 
of suc:h districts is gradually increasing, but it is not proper 
to swap it under the carpet by saying that this is a State 
matter. Unless and until the Union Government provide 
sufficient funds, required assistance to the States, naxalims 
will continue to rise. Developmental works are not being 
carried out over there, due to that also naxalism is 
spreading. However, contending thi' much will not serve 
the purpose that there are a few misguided people who 
are our own and dialogue with them should be held in 
a benevolent manner. There is a need to handle them 
with a carrot and stick policy. There is a need to deal 
with them in a strict manner. There is a· need to combat 
them as well as carry out developmental work over there. 

15.00 tn. 

Mr. Deputy Speaker, Sir, just assuming that terrorists 
are outsidet'a and they come from Pakistan, or Afganistan 
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or Sudan or they belong to the Tallben, will not be 
enough. AI-Qaida 18 gradually strengthening its roots In 
our own country .nd It Is spreading he... at varioLII 
places. They have set up their bases in this country 
also. There are Madruas In Pakistan and Bangladesh 
where Jehadi mlndaet Is Inpralned in the students' mind, 
but now there is • need tp be cautions in regard to the 
various Madraaas being run in our country, particularly 
along border ....... Sometimes beck, the Govemment 
had constituted a tMk force on border management. It 
had said in ita report th.t:-

{English} 

"The Task Force hu noted with concern the rapid 
spread of M.dr:: and Mosques in the border 
areas on almo .11 borders. Most of these 
constructions h ve come up without any formal 
approval of me competent authorities. In several 
cases, considerable foreign funds have become 
available to these institutions through non-banking 
institutions. Efforts at Talibanisatlon of Muslims and 
their education a ... matters of concem which should 
not be dismissed Iight-heartedly. The intriguing thing 
Is that these have come up where there Is very 
small or no population of minority community." 

{Trsnsllllion} 

Mr. Deputy-Speaker. Sir, this committee had also said 
in regad to them. 

{English} 

"Talibanisallon of Madraasas is taking place due to 
spread of fundamental Ideology In these institutions. 
Madrassas in some places are reported to be 
sheltering lSI agents and subversive elements." 

{Trsnslllh'on} 

Mr. Deputy Speaker, Sir, I am not reading out the 
entire report, but some excerpts which need immediate 
attention. At present, Madras.s are being registered in 
Pakistan, and they are being asked to comply with this 
direction so that they may be monitored. I have also got 
an opportunity to visit many other Muslim nations, they 
are also very apprehensive about their Madrasas and 
are keeping a watchful eye on them. But in our country, 
the Government have withdrawn even the little control 
over Madrasas, which it was having earlier. Earlier, 

registration of educational institutions was mandatory in 
our country, now that has also been withdrawn. Neither 
there is any procedure of registration for them nor any 
monitoring of their functioning Is done, nor are there any 
set of rules and laws for them. No efforts are made for 
Imparting modem education there and nor any initiatives 
are taken to Imbibe a sense of patriotism and loyalty for 
country. No such education Is given In madarsas. 
... (Inl8nuptions) 

SHAI RAM KAIPAL YADAV: No education against 
the interests of the country is given In madarsas . 
... (lnltmUp/ions) 

(English} 

MR. DEPUTY SPEAKE A: ShrI Aam Kripal Vadav, 
you are speaking without my permission. Please sit down. 

{Trsnsllllion} 

You can speak when it is the tum of your party 
members to speak. 

PAOF. VIJAY KUMAR MALHOTAA: Sir, Bangladesh 
is turning Into a hotbed of terrorism. Pakistan was al ... ady 
the hotbed of terrorism and still It Is one but now 
Bangladesh is turning into hotbed of terrorism. All the 
terrorist organizations be It Hujl, Jalsh-e-Mohammad, 
Laskar-e-Taiba, AI Qualda or Ulfa responsible for carrying 
out all terrorist activities In our country at present have 
their geneaia In Bangladesh. Hence, while holding any 
talks with Bangladesh, It is imperative to hold a 
comprehenSive discussion In this regard for dismantling 
various hideouts of terrorists therein. There Is a need to 
take a tough stand while talking to them but so far we 
have not been able to talk to them as firmly a. desired. 
The intrusion of Bangladeshis Into our country has been 
going on at a fast pace. The government had started the 
work of fencing along the border but 80 far the fencing 
of not more than 25 per cent area has been completed, 
which has made it difficult to check the Intrusion of 
Bangladeshis. it has been shown on various T. V. channels 
as how easy it is to cross the border even by spending 
as meagre an amount as As. 100. If it is possible for 
ordinary people to cross the border by spending As. 100, 
terrorist can easily cross the border without much difficulty. 
Such incidents from the Bangladesh are a matter of grave 
concern for us and there is a need to stop them. Intrusion 
from Bangladesh has been taking place in our country 
about which I have just mentioned. Owing to it, 
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approximately four crore Bangladeshis have arrived into 
our country and their number is more than four lakhs in 
Delhi alone. These figures have been quoted by the 
former Minister of Home Affairs. Four judgements by the 
Supreme Court and four by High Court, Delhi have been 
delivered In this regard in which it has been clearly 
stipulated that Intrusion from Bangladesh Is proving 
invasion on our country which should be stopped. The 
Supreme Court have gone so far as to state that the 
govemment that has failed to check the intrusion from 
Bangladash, it has no right to be in power. If one look 
at previous four years' record, there would not be even 
hundred persons who have been repatriated to their 
country. The High Court had asked the govemment to 
repatriate one thousand persons everyday while the 
Supreme Court had directed to repatriate all four crore 
intruders responsible for law and order problem in our 
country by launching terrorist attacks. Therefore, the 
Government needs to ponder over this important issue. 

Mr. Deputy Speaker, Sir, one of the issues of grave 
concem for us is the Intrusion of lSI in our forces. The 
then Minister of Defence Shri Pranab Mukherjee had 
made a statement in the House on 23rd October-I would 

{Engli8hj 

like to quote what Shri Pranab Mukherjee told reporters: 

~The Armed Forces would conduct Internal 
investigations to ascertain the extent of Pakistan's 
Inter Services Intelligence (lSI) penetration Into the 
Indian armed forces, and its likely impact. It is a 
matter of concern that the lSI is trying to Infiltrate 
and subvert our armed forces.-

/TrsnsIaitonj 

This issue has been raised even by our National 
Security Advisor. Two people have been caught in Jammu 
and Kashmir who were sending information outside the 
country. Then It was accepted that lSI has been intruding 
even into our armed forces. I would like to know from 
the hon. Minister as to what steps have been taken by 
the govemment in this regard and to check such intrusion 
of lSI our armed forces? It seems that in the recent 
past, announcement with much fanfare were made. 
Whether It Is Sachar Committee, Prime Minister's Fifteen 
Point Programme or the special ceU of the Prime Minister, 
all of them have expressed satlsafaf;:tion over the 
Increasing recruitment of the people belonging to the 
Minority communities especlal1y MusUms in the armed 

forces and the para-military fol'CN. We do not have any 
objection on the recruitment baaed on merit. However, 
appointing people without any quaJttlcatlon on the basis 
of religion or caste by making special recruitment drives 
for Increasing their proportion Is tantamount to Inviting 
terrorsim. This is tantamount to inviting them to get 
appointment in our armed forces and para-mlHtary forces. 
In one way, It is a carte blanche for the terrorists. If 
things go on like that the army win 8110 get divided and 
the lSI will get an opportunity to infiltrate it. To combat 
terrorism effectively there is a need to carry out certain 
things urgently. 

First of all, the terrorists who got the attack carried 
out on our parliament, the heart of the country and the 
teMple of the democracy, should be hanged. The verdict 
for this sentence has come from the Supreme Court, 
however, ten months have gone by and his death 
sentence is still on hold. It sends a message to the 
terrorists that first of an they would not be apprehended 
for their activities and in case, they are they can get out 
on ball. If they fall to get out of jail and are sentenced, 
they are not going to get the puni8hment. Therefore, first 
Of all Afzal should be hanged. This will send a message 
to other terrorists that this Govemment Is ready to fight 
against them and will not, at any cost, tolerate terrorism. 

Secondly, a more stringent law than that of POTA, 
be enacted. I had said earlier as well that terrorism is a 
betrayal with the country. You have taken oath to protect 
the constitution and only POTA can restrain the people 
who are bent upon damaging the constitution and can 
check the funds being invested In our markets by them. 
However, that law is no longer existing and If such funds 
are detected under common laws, the culprit gets out on 
bail. 

Therefore, there is a need for a more stringent law 
than POTA. Don't wait for more such Incidents in the 
country to make you think that such a law is required. 
The Finance Minister, too, had expressed apprehension 
that terrorists are investing in the stock market. As such, 
there is a need to have strict monitoring of the stock 
markets and other financial institutions. It is being said 
for the last several years that a large number of 
counterfeit currencies are being circulated in our country. 
These currencies are being pumped from outside and 
several times they have been s~ized. This is a big 
conspiracy to destroy the economy of our country by 
pumping counterfeit currencies. Our stock exchanges have 
witnessed a boom and the Sensex has crossed 19 
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thousand points. The investment in this regard has been 
from such elements. Yesterday, hon'bla Chidambaram 
Saheb acceded to thie fact and more strict action is 
required In this regard. A strict wamlng may be iseue to 
dismantle the terrorist bases of Pakietan and Bangladesh 
and till they carry out this demand, no talks be held with 
them • this is urgently required as wen. 

The Madarsas should be strictly monitored and they 
should be got registered. Strict action be taken to 
repatriate the Bangladeshi Infiltrators. 

/Engllsh} 

SHRI J.M. AARON RASHID (Periyakulam): You have 
to speak about the Godhre incident a180 . ... (lnltlI'Nptkms) 
00 not drag Madam Sonia Gandhi in this matter. 
... (InltlI'NpUons) Shri Modi has said in a public meeting 
that the Zorabudin muder is legal. But It Is wrong. Action 
has to be taken against the real culprits . ... (Inltlnuptions) 

MR. DEPUTY·SPEAKER: I know. Please sit down. 
He Is going to conclude now. 

SHRI J.M. AARON RASHID : He has been continuing 
his speech for more than 40 minutes, I have also to 
apeak. 

/Eng/isII} 

MR. DEPUTY SPEAKER: Please sit down. 

/Tmnsmlian} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, I am concluding and am not going to give 
him more trouble as my speech Is pinching him much. 
Mr. Deputy Speaker, Sir, it is my allegation that the 
Govemment is very soft on terrorism. In a way, our 
country is being invaded upon and instead of combating 
the invasion, we are behaving Uke an oetrich for the 
sake of our vote bank, our poHtIcs. If we continue to 
betray the interest of our country in this manner, the 
future generations will never pardon us. This is what I 
want to convey. 

/English} 

SHRI NIKHIL KUMAR CHOUDHARY (Katlhar): Thank 
you, Sir, for giving me this opportunity to speak on this 
subject. 

Sir, this august House is discussing the situation of 
Intemal security. I must begin, first, by saying that the 
condition of intemal security in the country has never 
been better. I say this with a full sense of responsibility 
and knowledge. 

I know there have been instances of terrorist nature. 
But H we were to go back in time, we will see that the 
number of such incidents has come down, the areas 
affected by such instances have also shrunk and there Is 
every indication that the administration Is fighting a winning 
battle against terrorism . 

I would just like to go back to the situation in Punjab 
in the 19808 and till the mld·1990s. It appeared that 
terrorism would tear this country apart. It waa a serious 
threat. Still, we were able to ride the wave of terrorism, 
restore normalcy in Punjab. If we did that, it was entirely 
because we followed a democratic process. We 
encouraged a democratic style of Government I remember 
that the Punjab Chief Minister became a martyr to the 
cause of restoring peace In the strife-tom State. He was 
assassinated. But his assalsinat/on proved to be a 
wonderful contribution to the cauae of peace in this 
country and In the State of Punjab. Even In Jammu and 
Kuhmlr, which has seen terrorism for a very long time 
• almost now two decadee • we are In a poeltion to win 
this war. If we are going to win this war, It is once again 
because of a process of democratic functioning that has 
been there for 80me time now. It Is this democratic 
functioning that gives the people of the State, the people 
of this country an inherent faith In the administration. 

It is commonly believed that terrorism feeds on 
causes of discontent. If these causes are addressed In 
time, then no amount of terrorist activities will mislead 
the public. People will have an Inherent faith In the quality 
of govemance and it is this feeling which will enable 
them to remain quiet and see how the events unfold 
themselves. When I say all this, especially with reference 
to the situation in Punjab in 1980& and now In the State 
of Jammu and Kashmir, I am conscious of the fact that 
no special laws had proved to be effective in controUing 
the situation. We have heard enough in this hon. House 
about how special laws will bring about this, will bring 
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about that improved in the situation. I am personally aware 
01 what laws can do and what special laws can do. So 
much is being said about special laws. 

It was the Government of 1984-89 that lirst thought 
that special laws would be an Important aid to combat 
t'3rrorism and TADA was passed. Then, unfortunately and 
tragically, TADA was enforced. At that time even, there 
were host of such terrorist acts that took place all over 
the country. They could not be brought under control; 
they could not be prevented. My question is what those 
special provisions were In a special law that could not 
help the administration to prevent terrorism. The 
administration could not control terrorism. Now, what are 
those provisions which are not available even now under 
any 01 our laws? It is this which has become a matter 
of question mark. That is why, there is no special law. 
Special law, if it is necessary, will most certainly be 
brought In. Special laws, however, have been found not 
to be of any great assistance In aiding or assisting the 
administration, in contrOlling and combating terrorism. 

There is one other matter about special laws that 
this House and the whole country should take notice of. 
It is because it is considered to be a special law, there 
Is a feeling among most of the law enforcing authorities 
that they can get away with it. It is this psychology that 
led to massive misuse of TADA. Therefore, at the time, 
when It needed to be renewed, It was allowed to lapse 
and It was in April, 1995, that the then Government 
decided not to renew, not to extend it and not to give it 
a fresh lease of life and TADA was allowed to lapse. Six 
years later POTA was brought in. I would only like to 
ask what POTA gave us. What has POTA contributed to 
combating terrorism in this country in a very ~ffective 

manner? What has POTA got in its provisions that, let us 
say, any other general law does not have. But, the law 
enforcing authorities are not in a position to use it to 
combat terrorism. Unless we address these questions as 
to what are the provisions in a special law which are 
helpful to the Government, to the administration and to 
the law enforcing authorities to combat terrorism effectively 
that we will get an answer. It does not quite help. If you 
just go on harping that there should the special law, 
after all, there were assassinations of so many people 
with even TADA. It was in the wake qf the assassination 
of our late Prime Minister, Shrimati Gandbi that this Act 
came so that such tragic incidents could never happen 
in the future. It did not do that. 

Let us once and for all settle this matter and .lIow 
It to rest In peace that special laws are not necessary. 
On the other hand, whatever provisions whieh are already 
available to us in our general laws are qUite adequate 
for any enforcing authority if it deals with this matter in 
a sinoere manner to combat terrorism and combat 
terrorism very effectively. 

Sir, only the other day, the hon. House was 
discussing the instances of bomb blasts in Uttar Pradesh. 
My dear colleague Shri Rajesh Verma is not here now. 
He mentioned that the Central intelligence agencies had 
not advised the Govemment of Uttar Pradesh about this 
Impending strike. I would like to remind our dear colleague 
that it Is in Uttar Pradesh that a wonderful piece of 
investigation and detection was done when some terrorist 
ofganisation was planning an assault on our young 
Member of Parliament Shri Rahul Gandhi and much was 
made of the ability of the CID and Intelligence Wings of 
'the UP Police in having been able to unearth this sinister 
plot. We all compliment the UP Govemment on this 
wonderful work and this work was done entirely by the 
UP Police Itself. It claimed credit for that and we are 
proud to give credit. In the case of these bomb bla8ts, 
I would like to make It clear that there are two types of 
intelligence collection. I am sorry I am veering around 
into some kind of professional dissertation, but this is a 
fact which needs to be understood by this hon. House. 

The Central intelligence agency is obliged to advise 
and alert the State Governments about an Impending 
strike. But any strike that takes place is brought about 
only with the assistance of local people. Unless there is 
local assistance, unless there is complicity or involvement 
of the local people, no terrorist strike can take place and 
so, which are the people involved and who are in 
complicity with these terrorist organisations is for the local 
intelligence agency to find out and the UP Government 
has an excellent arrangement in having a local intelligence 
unit in every district. It is this unit which identifies the 
people who are supposed to be in league with or in 
complicity with terrorist organisations. Once an advice 
comes from the Centre to be prepared and to be alert, 
it i8 these units which are supposed to work and collect 
intelligence that should go to prevent such strikes. So, I 
am not saying that the UP Government is to be blamed 
or the UP Government has failed or some such thing 
because I have already compllmen\ed and paid tributes 
to the UP Government for unearthing that sinister plot. 
Therefore, it is not necessary to blame the Central 
intelligence agency of the Central Govemment for what 
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is bulcally a job that has to be done at the local level, 
at the district level. 

The other point is something that was mentioned 
very rightly by Prof. Vijay Kumar Malhotra, that is the 
threat of naxalism. I really feel that the threat of naxal 
activities today Is even more serious and sinister than 
the threat posed by terrorism which is imported from 
across the border. I would like to go back to the time 
when India gained Independence. It was at that time that 
we chose to ourselves a parliamentary system of 
democracy, a parliamentary system of governance. We 
did that in the hope that we will be able to Identify 
people's grievances, sit down with them, obtain their 
views, obtain their difficulties and take suitable measures 
to redress them. It amounts to a question of govemance. 
This govemance has been lacking In this country and it 
is this lack of govemance which is being exploited in the 
form of ideology. The ideology does say that there should 
be socio-economlc equality, there should be removal of 
rural inequality and there should be removal of the divide 
between rural and urban areas. 

Prosperity must go to the countryside because, 
Indeed, India lives In Its villages and unless the villages 
of this country are prosperous, unless they are In a 
position to have' access to resources, India will never 
improve. It will never develop. So, it Is a lack of 
development in the rural countryside, which is the basic 
cause of Left Wing extremism in the country. 

Having said that we must also now see as to why 
it has not been possible to redress grievances of our 
people living in the rural countryside. It is not that we 
have not been able to identify measures to redress the 
grievances. It is not that the Centre, particularly, the 
pre.ent UPA Government has not identified socio-
economic, social security and other such welfare schemes. 
There are host of them. It Is also not that the Central 
Govemment has not been giving funds. 

Prof. Vijay Kumar Malhotra mentioned that there 
should be no hesitation in giving funds to the States 
regardless of the political colour and complexion of the 
State Govemment concemed. This has been done. I do 
not wish to cast aspersions on the State Govemment 
concemed, but I just cite one Instance. There is one 
very interesting' scheme, the Indira Awaas Yojana, which 
seeks to give a roof over the heads to all people who 
are below the poverty line. In my home State, Bihar, 
Rs.600 and odd crore were given. Why is it that less 

than 50 per cent ot that has been so far utilised in this 
entire financial year of 2006-077 

This Government conceived of an excellent scheme 
which If Implemented would have gone a long way, If not 
in removing poverty, In certainly reducing poverty In the 
countryside. I am speaking of the National Rural 
Employment Guarantee Scheme. Once again I cite the 
Instance of Bihar. In the whole financial year of 2006-07, 
more than adequate funds were given to the State, but 
by the end of the financial year less than 35 per cent of 
the funds have been spent. 

Now, this is something that needs to be understood 
and appreciated as to why thlt State Govemment is not 
in a position to spend the money that has been given to 
It by the Centre. We have been talking about there being 
a need, as was made out at the time of last election, of 
bijli, sadak, pani. Under the Prime Minister's Gram Sadak 
Yojana and the then Rashtriya Sam Vikas Yajana, which 
has now been renamed as the Backward Region 
Development Fund, hundreds of crores of rupees have 
been given to the States. Roads are being built by the 
Central agencies, for instance, IRCON, but still it is not 
enough. The roads will have to be made also by the 
State Govemments. Why is it that the roads which are 
supposed to be bulh by the State Governments are not 
being built? 

The question does not arise of the Centre giving 
funds to the State Govemments for building of roads 
which come under the purview of the State Govemments. 
If the State Govemments ask for it, perhaps, the Centre 
will immediately comply and provide the necessary funds, 
but whatever funds have been given, they are nol being 
used. 

I shall cite to you another very pathetiC Instance, 
extremely pathetic instance. People who live below the 
poverty line, who do not have enough means of livelihood 
to themselves a wonderful scheme has been conceived 
of giving them pension, pension for those who are under 
the old-age scheme and who are deserving of social 
security. Once again, hundreds of crores of rupees have 
been given to the State Government and I am aware 
and I say this with my personal knowledge of my own 
constituency. This money is not being spent. People are 
not being given the pension that are supposed to be 
given. Why is this? 

The question does not arise of what Prof. Vijay Kumar 
Malhotra said that funds should be given. Funds are being 
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given, but if the funds that are being given are not being 
. utilised to the maximum extent by the State Govemments, 
something is wrong in the State Governments concerned 
and it is a question of poor govemance. We need to 
improve this poor governance. We need to improve our 
quality of governance; we need to give our people good 
govemance. I would suggest that one Important aspect 
which has an impact on the public mind is the need for 
immediate redressal of their grievances. It could relate to 
any kind of dispute. It could be a dispute relating to 
land; it could be a dispute relating to money-lending; it 
could be a dispute relating to some crime. What happens 
Is that it Is In the Criminal justice syst&m that the people 
look for redressal and succour. This takes a lot of time. 
It is this which is being exploited by the Left Wing 
extremists. They hold jan ada/als. The impression that is 
given to the public at large is: "Do not go to the criminal 
justice system. It will not give you justice. Not only will 
it be very expensive, which you cannot afford; it will take 
a long time. Here we are. We will give you ready juatice." 
Indeed this is being done. Why cannot the Administration, 
why cannot this Government of the day itself do 
something resembling a jan /lda/als. I would suggest that 
the Government may consider holding local courts In a 
fast track mode at the level of at least subdivisions, if 
not prakhands meaning blocks. If It Is difficult to hold 
them at the prakhand level, hold them at the sub-division 
level. But, hold them, by turns in the prakhMlds. That is 
going to give a great deal of relief to the people, to the 
poor who have a lot of grievances. 

The second thing is that we keep talking of landless 
people. Why are these landless people not being given 
land that they should be given? There Is a regular scheme 
of being given, awarded, allotted land to the .landless. 
There is in my district, for instance, an Identification of 
people who are below the poverty line, who are landless 
and who should be given land. A number of these people 
exist on that list. But, why is it that the Government of 
the day In Bihar and the district administration is not in 
a position to distribute that land? I would suggest that 
this Is a serious matter and even though it happens to 
be within the ambit of a State Government, our Central 
Govemment should take the initiative and get the State 
Government to report progress in the question of 
distribution of land. 

I wanted to say some more things bUt. I think, these 
two suggestions regarding good govemance especially 
with reference to criminal justice system and holding of 

something akin to a jan IId6l8f at the sub-dlvlalonaflevel 
should be taken note of. The other thing Is about 
redistribution of land to the landless . 

I would now like to invite the attention, through you, 
to the Government to a problem that is developing in our 
North-Eastern State of Mizoram. I have been there. I 
spent time there. There is a peculiar phenomenon. It 
takes place almost every 60 years. It is called motham. 
There is a special brand, special quality of bamboos thai 
grows every 48-50 years. When rats, rodents, bugs feed 
on them, their reproductive powers increase and their 
population multiplies several times, several fold, and they 
eat up all the available food and crops. This happened 
in 1916; It happened in 1966; and it is now going to 
happen in 2007·2008. It happens almost 50 years. 
Already. I have found out that the crop in Mizoram is 
very poor. There has been hardly any cultivation in the 
past two years. It is time that the Central Government 
woke up to this very serious threat and redress people's 
grievances by making it possible for the Centre to provide 
whatever food, whatever foodgrains etc. are needed by 
the people. This supply of foodgrains to the State of 
Mizoram must be organised without any delay. It should 
be done effectively. If It is not done. then we will go 
back to the spectre in 1966 when a serious threat 
emerged with the formation of the Mizo National Front, 
an underground organisation, and for 20 years that 
organisation held the Central Govemment at bay. Had it 
not been for Rajiv Gandhi's foresight and commitment to 
integrity or maintaining Integrity of this nation, we would 
not have been able to sign a deal with Shri Laldenga. 

It was done in 1986. Thereafter, that State Is 
peaceful. Thereafter, that State has not been a threat to 
the Integrity of this country. That kind of threat is very 
likely to happen now and it 18 time that the Central 
Government woke up and saw to It that necessary steps 
for the redressal of people's grievances In Mizoram are 
taken. 

Sir, I am very grateful to you for having given me so 
much of time. 

/Translation} 

MD. SALIM (Kolkata. North east): Mr. Deputy 
Speaker. Sir. It is good that the Member speaking prior 
to me Shri Nikhil Kumarji is having professional experience 
as well as experience as a Member of Parliament. 
. •. (/nItmUpIions) 

MR. OEPUTY SPEAKER: That's why I gave him 
25-26 minutes to speak. 
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MD. SAUM: Mr. Deputy Speaker, Sir, I think that 
when the iS8ue of Internal security Is raised here, 
accusations are levelled by one side againsts the other 
side. We understand that internal security Is a matter of 
concern for our country. Internalinsecurity is rising as 
during elections we try to outsoore each other. However, 
we are concerned. 

Mr. Deputy Speaker, Sir, we are discussing this issue 
in a democratic manner In the Parliament after the month 
of July. For the first time, after 60 years of the country's 
independence, such an incident was witnessed in 
Chhattiagarh. You must have observed that proceedings 
of a special session was conducted of the Assembly over 
there and what to speak of in camera, but the media 
and even the employees of the assembly were kept out. 
This discuNion went on for around quarter to 8 hours. 
The IG, the Chief Secretary, the DG and the Home 
Secretary took part in this discussion. As the matter was 
of derious nature, I do not want to make any further 
comment thereupon. I am telling this because such a 
situation is not prevailing in the country that such a 
discussion could be necessitated. Though, there are 
epecial rules framed by the Speaker, such a rule can be 
framed any time by him as per the requirement, however, 
such a situation got evolved in the Chhattisgam Assembly. 
This Is not a matter of that State only, this is of the 
country at large. Today, there is a lack of security in the 
country. From Kashmir to Kanyakumari, Kachh to Kohlma 
this problem is being faced with varying degree from 
district to district and State to State at distinct time 
periods. I would like to submit that we may brand them 
as handiwork of distinct organizations. More often than 
not it's done by Maoist organisation and there are terrorist 
attacks, and bomb explosions as well. Sometimes back, 
bomb explOSions took place in Varanasl, Lucknow and 
Faizabad. I would not like to go into these figures. For 
years together, militancy is going on in the north·eastem 
States and Jammu-Kashmir. Lives are being lost. 
Whenever we raise the question in the parliament, the 
hon'ble Minister replies that the figures are rising or 
declining. The reason is, the one. side blames the other 
side contending that such Incidents have occurred during 
their regime. However, such incidents have been taking 
place for a very long time. I think that there should be 
a holistic: approach in regard to intemal security. It is 
easy to speak a lot in this regard but the problems are 
plenty that come In the way. Discussion should be held 
In this regard by the State Government, the Union 
Government and the various political parties. However, a 

holistic approach is a must. As has been said that several 
Slates of the country are witnessing Maoist incidents, 
that organization has got a unitary command system. Such 
incidents are taking place in the country In the States of 
West Bengal, Bihar, Jharkhand, Andhra Pradesh. Orissa, 
Chhattisgam, Maharashtra and some parts of Karnataka. 
Whatever strategy the Govemment may frame. would have 
to be made in totality. 

Second thing Is that the sense of security, I am not 
talking about the security of the WIP, through undoubtedly 
important. Our Parliament House has become more secure 
after the terrorist attack, but the sense of in security 
prevailing among the common man is an indicator for us. 
This is rising and falling as per the prevailing scenario. 
At times, we announce red alert on the occasion of Diwall 
Rath Yatra, led and during the month of Ramjan or on 
other festivals, whenever people feel less secure. There 
is a need to do risk analysis of the Indian citizens 
belonging to the different States and districts all across 
the country as is done in case of the analysis of threat 
perception to the VI P and security provisions 
corresponding adjstment. This mean that there should be 
a data. There is already a data but it's not a modem 
one. We are world leaders in the field of IT. However, In 
the case of real data collection, the actionable Intelligence 
on which we will have to take action, different agencies 
are active among which coordination Is urgently required. 
I would like to give an Instance. Bomb explosions take 
place In the north east, Jammu and Kashmir and in the 
naxal affected areas. At some places, there are land-
mine blasts, at other places powerful bombs explode. 
RDX and lED get smuggled into our country. However, 
when we look at the State police forces, they have got 
obsolete bomb disposal squads. 

Suppose they receive an information about a 
suspicious box placed somewhere, they reach the spot 
alongwlth their whole paraphemalla including sniffer dogs 
used to sniff and identify the object. Subsequently. they 
defuse It. But, now, the technology has undergone a 
paradigm shift. Some people are imparting training to 
them in the new technology. Someone Importing It from 
other countries whereas others are working on It in our 
own country. Today, we read In the newspapers about 
chemical explosions taking place using nitrates etc. The 
time has come when we shall have to ponder over how 
to deal with and check the Incidence of lED blasts taking 
place. There are isolated occasions when the culprit Is 
apprehended. What usually happens is that the police 



447 Olscussion vntf6r Rultl 193 DECEMBER 5, 2007 

[Md. Salim) 
receives the information after the blast has taken place 
like the one, for instance, in Faizabad. So the question 
is how effective is our post-blast mechanism? Why, at 
all, do we press Into service the bomb disposal squad of 
the police department? The pOlice are imparted training 
in defusing a bomb before it explodes but what after the 
explosion has taken place? Do they know what to do in 
a post explosion scenario? How to collect the data, how 
to collect the evidence, how to collect and analyze that 
In a scientific manner and how to establish the source 
thereof? In view of such explosions taking place for the 
past many years, we can the observe, after going through 
the newspaper and television reporting, that the television 
channels have their own experts in the field. The news-
readers take no time in naming the organization 
responsible for the blasts. Then, the reporters' report the 
incident. While collecting the data I observed that after 
every explosion, some kind of reports are reported by 
different names and published from different places. About 
the source, it is reported that it is the police in some 
cases, the Government in other, the intelligence reports 
or the hon'ble Minister in yet others. But, after every 
explosion it is claimed that we have pieced together the 
evidence, some people have been· apprehended, the 
investigation is In progress and yet, not 8 single culprit 
behind the explosions has been arrested, be it the 
explosion taken place at Mecca Masjid, or Malegaon, the 
Mumbai blasts or the one at Ajmer Sharif, Varanasi, 
Sankatmochan temple or Akshardham temple. 
... (InltllTllplions) I am only revealing the truth about the 
pravailing situation in our country in the capacity of a 
people's representative. One news may prompt other 
people to criticize Mohd. Salim and another news may 
prompt me to do so. ... (InltllTllplions) 

{English} 

MR. DEPUTY SPEAKER: Mr. Salim, please address 
the Chair. 

[Tnm.s/alion} 

SHRI MOHAN SINGH: He does not want to address 
the Chair. ...(lnltllTllplions) 

MD. SALIM: I was saying that one can make any 
kind of observation in a piecemeal manner guided by his 
own perception. ... (InttltnJplions) However, for ensuring 
the security of the people of the counby, we should come 
forward only after collecting the data. We should go 
through the national data on bomb explosions and find 

out where these explosions have taken place, what kind 
of explosives were used and what developments are 
taking place in this field. This Is the age of modem 
management. I am not playing polltiea. In order to 'ace 
a challenge, we shall have to mobilize all our sources 
and resources. The hon. Minister may say that he is 
leaving no stone unturned. There is an underlying 
perception that heroism works where one has to deal 
with Maoist, terrorist or militant activities or the organized 
crime. We have cops tuming into super cops in the police 
force and such gun totting, trlgger-happy super cops resort 
to indiscriminate shootout in Cannaught Place. The media 
eulogizes them as heroes. He is sometimes Invited by a 
T. V. channel for election campaigning. At times we 
eulogize the heroic deeds of a DGP or an IGP and 
believe that if he is transferred to a troubled area he 
would restore normalcy there~ This Is called mecholsm. 
Like it happens In Bollywood or Hollywood movies, this 
macholsm Is sometimes resorted to In real life too to 
deal with militants, terrorists or organized gangs and it 
has both a visual appeal as well as news value. At times 
It clicks and at others it may not. Uke in the case of 
Shri K.P.S. Gill. Agreed, that he is a very competent 
person. His contribution In Punjab has been remarkable. 
We have no hesitation in calling him a mochoman. We 
transfer him to Chhattisgarh in the hope that he would 
restore peace there. This Is the spirit of machoism. It is 
like a Bollywood flick which becomes a hit at the box-
office. The hero of the film 18 signed by one director 
after another to cash in on his popularity. ...(lnltllTllptions) 
Sir, this is a very serious issue. I am not targeting anyone. 
... (InttltrUp/ions) 

{English} 

MR. DEPUTY SPEAKER: Silence please. Please 
address the Chair. 

/TflInslstion} 

MD. SALIM: Secondly, machoism reflects a sense of 
devotion to duty, a spirit of service. Here, people opinion 
that it is a politically sensitive issue. The police believes 
that more stringent laws should be formulated. That again 
is the spirit of macholsm. The police say that they can 
better tackle the situation only If they are armed with 
more powers or have the leverage by way of laws 
allowing them to kill, resort to third degree torture, thrash, 
or send militants to the gallows. However, a sense 0' 
insecurity is increasingly gripping the people across the 
world and posing a great challenge. With this, terrorism 
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is also apreading its tentacles. There ia a growing 
tendency of terroriam in South Asian countries like 
Bangladesh, Paklatan, Nepal and Sri lanka and that is 
having Its ripple effect in India, too. This Is not a case 
in isolation. The entire geopolitical situation Is such. You 
will have to address this problem of internal security in 
the backdrop of the situation prevailing the world over in 
South Asian sub-continent, Including our country and not 
with an eye on the ensuing election and pOlitical 
parochialism. It is easier said than done. Allegations and 
counter allegations of engaging in vote bank politics are 
floating in the air. If issues like TADA and POTA were to 
be encashed for vote bank politica then the ruling 
Congress party which invoked TADA would not have loat. 
They would have won every election on TADA card. 
Similarly, th_ BJP Invoked POTA for cashing In on Its 
vote bank. Owing to POTA, they should not have lost 
the elections. On the contrary, they are blaming us of 
playing the vote bank politics since we are opposed to 
POTA or TADA. This vote bank is not like any SBI 
account or the A.T.M. card that you simply have to press 
a button and you can get as many votes as you like. 
We look at It very simply and level allegations. Thirdly, 
as I had mentioned at the outset that If we intend to 
provide a sense of security to the country, we need to 
develop a strategic mindset and make fundamental 
changes in our political approach and ideologies. Risk is 
involved and risk management would be done on the 
basis of risk analysis. We should not harbour the notion 
that the onus of risk management lies squarely on the 
police. We all shall have to contribute our Inputs be they 
political leaders, the executive or the police force. I 
appreciate the concern expressed by Nikhllji. The hon. 
Prime Minister also averred it. I am also echoing their 
views. Our mlndset and approach also matures. If we do 
not address the developmental Issues in the backward 
areas like Dantewada in Chhattisgarh, Andhra Pradesh 
or West Midnapur, Bankura or Purulia zone or the tribal 
belts. . .. (In/snuplions) There is nothing to laugh about it. 
.•• (InfBlTUplions) 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagaipur): 
You should name Nandigram as well . ... (Inltlnuplions) 

fEnglishj 

MR. DEPUTY SPEAKER: No disturbance please. 

15.50 hr •. 

[SHRI DeVENDRA PRASAD Y ADAV in 111" Chalij 

{Trtlnslllfionj 

MD. SALIM: If they think that you will make to the 
Assembly on the issue of Nandlgram, you are mistaken. 
It is not that easy. Our experience will help you combat 
with naxaUtes in Chhattisgarh and Maoists as well. We 
have learnt from experience. Today they are stretching 
issue beyond scams. That is why I am referring to 
Chhattlsgarh. I was saying that what is more important is 
that we shall have to change our strategic thinking. My 
words should not be taken lightly. Efforts should be made 
subsequently to execute that strategy. The onus of 
execution lies both on the Central and the State 
Governments. There is a need for coordination between 
the Union and the State Governments. If you allow 
Maoists have their way in Chhattisgarh or Jharkhand, 
would the adjoining borders of West Bengal and Orissa 
remain safe? Certainly not, because they are more active 
in border areas. 

{Trtlnslalionj 

Organized crimes occur In the border areas of two 
police stations or border areas of police stations along 
the border of two districts. Militants take advantage of 
border lines and il may be even international border. 
They are causing threats to internal security in the border 
areas of states. You may have the reason to be happy 
that the nuisance has been created In others' boundaries, 
not in ouI's. If you glance at Chhattlsgarh, you will have 
a feel of the situation. The Government has the figures. 
There is a district called Dantewada having a population 
of 65 thousand and most of the people are tribal there. 
They are away from villages migrating from the district. 
This Is all because of Internal migration. Due to internal 
security threats these 65 thousand people have taken 
shelter in Maharashtra, Andhra Pradesh and Orissa. Why? 
Because they were associated with the Salwlljudum. You 
said the tribal boys were given the job of pOlice by giving 
them the salary of Rs. 2'/2 thousand, then, the Maoists 
retaliated. Villagers fled away from the v~lages. This year 
there is no crop on 42 thousand hectares of land. I am 
quoting the figures of Chhattlsgarg Government. There is 
no crop at all in the district of Dantewada in Chhatlisgarh. 
It has 1354 villages. Out of them 600 villages have had 
no crops at all. That day I had read out the miniature of 
National Security advisor. You did not hear the strategy 
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which the Maoists, terrorists or the militants follow. I was 
speaking in response to what Shrl Nlkhil Kumar Singh ji 
has stated. First, they strive for no governance, by 
ensuring that no Government agency functions there. 
Everybody including the Prime Minister Security Advisor, 
my self and the Communist Party of India (Marxist) is of 
the opinion that the development works should also be 
undortaken. You also said that there should t-e a bilateral 
approach, but the first thing that they do is to see that 
there is no development, and then they exploit the lack 
of development. They would not allow construction of 
roads and return of people to their villages. It has been 
stated that there Is no crop in 42 thousand hectare of 
land. Leave apart eradications of poverty, poverty is rather 
increasing there. So, this is a dichotomy. Their strategy 
hinges on preventing implementation of Govemment's 
development schemes in the villages. Notwithstanding 
other intricacies Uke corruption their intention is to ensure 
the absence of even the minimum of development works 
even though we maintain that the Interests of the people 
will not be served unless work for development is done. 
So, they will have to change your strategic action, too. 

MR. CHAIRMAN: Now you conclude. 

MD. SALIM: Saheb, you may taken up second, third 
subject, but you cannot deviate from this subject. 

PROF. VIJAY KUMAR MALHOTRA: Do not conclude 
this debate today. 

MR. CHAIRMAN: I am not saying to conclude this 
debate, but telling the hon'ble Member to conclude his 
speech. Debate will continue. 

MD. SALIM: Sir, my submission to you is that if you 
ask me to speak on Nandigram, I will do so, but there 
has been such situation that during 11 months of this 
year, was compelled to go into further indepth study of 
it. So, I thought that I should share my feelings with my 
colleagues and the whole country as well. If you feel 
that I am trying to hush up the matter, of course, you 
have the full authOrity to ask; somewhere or the other 
we must have to give importance to this subject. That is 
why I am requesting the Govemment to give it importance. 
However, I have raised four pOints. I will speak on all 
these four points. The first one is the mlli~ancy aHected 
area which belongs to North-East and Jammu and 
Kashmir; the second one is the Maoist i.e. left extremism; 

the third one is terrorist attacks and the fourth one is 
religious bigotry, fundamentalism. I am speaking as a 
secularist. Younger generations are being deviated by 
exploiting all these things. So, theM are the threats to 
our country, whether they exist today or tomorrow, in thia 
district or that district. TIll now I was dealing with the 
Maoists alone. If you allow one, I will speak on other 
three points. I will not go into the details of the figures 
because the figures are complete. I would jue! say right 
from the beginning that you have to go with the 
development along with the requirement of massive 
system, super cops and good mechanism proper vehicles 
are also required. But some policemen are saying that 
the Government, keeping in view the Increasing 
challenges, are spending Re. 40-50 thousand crores per 
year through various sources Uke centre, stat.,. and other 
agencies for the Internal security In this poor country, 
and this expense will go up further, we have to increase 
it. But, I am saying that the amount of 40-50 thousand 
crores which we are spending [English] how much 
Intelligently, strategically, target-oriented, performance -
diiven [Translation] Now, It Is upto the Parliament to see 
as to how we can fix and achisve the goal. Parliament 
will recommended you to spend Rs. 60 thousand crores 
in place of the required amount of Rs. 50 thousand cror88, 
[English] but It should be result oriented [Translation] we 
are purchasing arms and equlpments and also sending 
them, If It Is necessary. It 8hould not be so. We have the 
figures. Shrl Advani ji had raised this Issue last time. In 
response to it our Minister had stated that the incidents 
of killing In the naxallte affected areas have been on 
decline all over the country, but it was Chhattisgarh due 
to which the figures have gone up. I do not want to see 
Chhattisgarh in isolation. If Chhattisgarh slips out of our 
hands, other states like Andhra Pradesh, Bengal, Orissa, 
Madhya Pradesh and so on will a180 follow the suit in 
future. There is a saying in Bangia that Implied that one 
laugthing at the fate of other should understand that hs 
is also going to meet the same fate In the coming days. 
I was telling Shri Shahnawaz ji not to do like that. 
... (Inkmvptions) 

SHRI SYED SHAHNAWAZ HUSSAIN: I was telling 
Salim Saheb to speak few words against terrorists also. 
... (lnMmJpIions) 

(English} 

MA. CHAIRMAN: Please take Your seat. 

... (InftJlT1.IpIion8) 
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MA. CHAIRMAN: Please take your seat, hon'ble 
Member is not yielding. 

... (Inlsnuptions) 

/English] 

MR. CHAIRMAN: I am not allowing. Shrl Shahnawaz 
HussaIn, please take your seat. 

... (InltlmJplionsj' 

MR. CHAIRMAN: Hon'ble Member, pi.... addrees 
the Chair. (Tranalatlon] You are not yielding, why you are 
on your legs? Mr. Salim, Are you yielding. 

... (Inlsnuptions) 

MD. SALIM: Many opinion this is command thinking. 
If I say something In joke, he reacts as a representative 
of the whole minority, which minority has appointed him 
Its representative, .,,(Inlsnuptions) 

SHRI SyeD SHAHNAWAZ HUSSAIN: He is telling 
this while lOOking at Shrf Malhotrap. Do I not understand 
his Indication? I very well understand the Indication he 
has made. ".(Inlsnuplions) 

MD. SALIM: See, he has become minority In the 
BJP and is asking M.lhotrajl to become a majority. 
.,,(lnlBrrupli0n8) At times we aneer on one another. 
". (Inlsnupti0n8) 

MR. CHAIRMAN: Sallmji, you may conclude now. It 
Is going to be 4 0' clock now, 80 I wIR take up another 
subject. I will have to take up another topic, as such,you 
may please conclude. 

MD. SALIM: I was telling that the geo-polltical. 
". (lnlSnuptions) 

MR. CHAIRMAN: You have got two minutes time 
within which you conclude your speech. At 4 0' clock, I 
wID have to take up another subject, 88 it has been 
decided so. 

Me. SAUM: If we do not keep In mind the geopoIiIIcaI 
situation of our country, we will not be able to fulfil the 
work whatever expenditure we may make. The objective 
of my speech Is to present the things in right perspective. 

·Not recorded. 

Whatever happened in Guwahati, Assam; b.ing a tribal 
area, the discontent, the commotion prevailing as a result 
of lack of development, being exploited. The demands of 
the tnbals were flared up and the subsequent retaliation 
that occurred, which was telecast on television that how 
a tribal girl was being subjected to brutal behaviour, to a 
rouse the sentiments of the people. We may be politically 
against one another or against the Government as a 
political party. But the .xtremlsm and mlUtancy are anti· 
stat. by their very nature . 

16.00 hr •. 

Those who are anti-government, anti-establishment 
are trying to replace the entire state, as an establishment. 
We should keep in mind that such a scenario should 
never ever be allowed to evolve where a party oPPosing 
the other can be exploited against the country as a whole. 
Fundamentalists, militancy, extremism and terrorism c~not 
be allowed to undennine the state. . .. (/nIM1upl/on$) 

MR. CHAIRMAN: You may conclude quickly. The Bill 
has to be taken up at 4 0' clock. 

SHRI ANIL BASU (Arambagh): Let him apeak out. 

MR. CHAIRMAN: You may conclude quickly. 

MD. SALIM: Sir, there is no question of concluding 
quickly. That is why they exploit that. Along with it, the 
question of finances Is al80 very Important. That's why, 
these were Included In the money laundering legislation. 
Just now, Malhotrajl read out a report. A report has been 
published of the UN in the 'Hindustan TImes' which 
touches many subjects. Malhotraji, talked about a law. 
There could be differences between him and U8 in that 
regard. I would like to tell about that subsequently, 
however, our financial Intelligence unit Is active in regard 
to carrying out intelligence for trapping the master-minds 
who move funds to create insecurity and carry out terrorist 
attacks. I observed that the Hawafa business that Is being 
carried out aero .. the countries for transmitting funds, Is 
done Internally in the country as well. For this purpose, 
instead of going for bank drafts etc. a saving deal is 
entered into and it could involve blaek as well as white 
money. . .. (lnlBrruplions) 

MR. CHAIRMAN: Please do not disturb. 
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MD. SALIM: The transaction which is undertaken 
under a shadow can be trapped by the Financial banks. 
As our finance Minister had stated that the remittances 
from bank accounts should be accounted for. The UN 
Report also states that the financial transaction should 
be trapped and the funding method should be detected. 
Unless we do that we cannot catch the route. The said 
report also states about the two-three books that have 
been recently published on expertise on intelligence 
gathering highlighting the way work is being carried out 
in our intelligence agencies such as RAW. Subversive 
activities are being carried out In our country, foreign 
elements and outside Intelligence agencies may be blamed 
for that, they must have got some hand as well. 
... (Inhlnupl/ons) 

MR. CHAIRMAN: You conclude please. 

MD. SALIM: There is no question of concluding, 
have started my speech just now. Alright, if there is 
something else on the agenda for today, I will speak 
tomorrow. I need twenty more minutes to speak. 

MR. CHAIRMAN: You conclude pleue. 

SHRI ANIL BASU: Sir, let him speak. 

MD. SALIM: If discussion will go on till tomorrow, 
will speak tomorrow. I have no problem. 

MR. CHAIRMAN: You have already spoken for 27 
minutes. You may please conclude now. 

MD. SALIM: Since last Saturday, I have been waiting 
to ensure that discusaion may be held on this subject 
without any interruptions. This had been introduced last 
Saturday. If you intend to take up this bill at 4 0'. clock, 
I am ready to conclude tomorrow. 

MR. CHAIRMAN: Arst you conclude, thereafter that 
wlH be taken up. 

MD. SALIM: You will have to give me ten minutes 
more. 

MR. CHAIRMAN: You have already spoken for twenty 
seven minutes, you conclude your speech In five minutes 
now. 

MD. SALIM: The way bomb exploalons e,tc. are taking 
place, you may find that the Muslim teenagers, the post 
92 generation has got a different thinking. This thinking 

is like a fodder to be utilized by the fundamentalist 
organizations and retlgious organisations when they come 
to understand that moderate voic.. have become 
ineffective. The Muslim Organisations and their reputed 
leaders are not being heeded to by the Muslim youth 
because the Hindu communalism grew rapidly during the 
decades of 80's and 90's. If anything crosses the 
moderate line, a counter response gets generated as It 
triggers the moderates to become hardliners and that is 
what is happening across the country. It Is a big threat 
for us. Not only the inside elements but also the outside 
forces would target them. You may observe that across 
the world, be It Malaysia, Indonesia, Thailand or in our 
neighbouring countries of Pakistan and Bangladesh, post 
9/11, Mr. Bush has created such a situation that a strange 
geopOlitical scenario has evolved creating a politico-
religious upsurge. What is happening in our country? 
Today is 5 December. After the bomb explosions of 1992, 
the Librahan Commission is stili being given extensions, 
but no reports have come out. India Is the only country 
in the world where reverse counting Is being carried out. 
Wt4 had invented zero. 1992 comes first, thereafter comes 
1993. There were bomb explosions in Mumbai, no doubt 
all the guilty should get punishment and after 16 years 
punishment is being given. However, punishment is being 
given to the guilty of 1993 and the guilty of 1992 are 
scot free. This creates a strange feeling among the 
people. This is creating a communal divide. The people, 
who want to carry on a communal politics among the 
minorities, the fundamentalist forces within the minority 
community, are getting strength. The liberal voice is getting 
squeezed and at times we support the above forces for 
our local political gains. Ultimately, this politics will get 
out of the communal leadership's hands and would go to 
the hands of the extremists and further again to a more 
dangerous hands. 

However what do we do on the other hand suppose 
there Is a bomb explOSion. There are some standard 
means. We make statement that so and so organization, 
terrorist organizations are behind this. Proper Investigation 
should be conducted regarding the incident and the guilty 
persons should be punished. The extremist organization 
whether they are left extremists, religious bigots or militant 
organizations, carry out terrorist incidents to get cheap 
publicity. They distribute leaflets to propagate what they 
are doing. They make telephone calls to newspaper office 
and make anonymous calls and e;mail to television 
chaMels because they want to terrorize common people 
and get cheap publicity. Even if they are following wrong 
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Ideology they try to propagate It through negative publicity. 
These days no organization takes the responsibility of 
the bomb expl08lon occurrtng in our country. When they 
are executing their tenoriats designs by investing money 
and .lmpartlng training to terrorista then they are also 
supposed to 80 make claim for carrying out terrorist 
incident. It Is a new tendency, a new trend. That is why, 
I said that the Govemment should further strengthen the 
information gathering system and the Govemment, police 
and media. . .. (Inl8nupfions) should go to the roots of the 
fact. We need It. It is possible that they might be adopting 
different tactics at different places as these days contract 
criminals are also hired. However, I would not like to go 
in its detail. I would like to request the Govemment to 
provide me figures regarding the explosions occurred 
during the last three years, number of persons initially 
arrested in this connection, number of persons against 
whom cases were filed, number of persons charge 
sheeted, number of persons released and the names of 
the terrorist organisations and the names of the head of 
the groups or gang behind the incidents. ... (Inltlrrupllons) 
It i~ a serious Issue. 

Along with this, at the end I would like to submit a 
word of caution. The terrorist activities are very Intense 
In Pakistan and Afganistan. It may be possible that 
presently there is lull In Jammu and Kashmir, however, 
the security Advisor of the Govemment of India has 
himself said that the militants who have infiltrated In the 
country will recruit some locals as I have already said 
that whenever such situation prevail they resort to local 
recruitment. Our position is not very secured. As long as 
there is disturbance in north frontier areas of Afganlstan 
and Pakistan, it can once again affect Kashmir. The 
Govemment will have to be cautious In this regard as 
well. Similar is the situation in Bangladesh. It Is on 
account of absence of democracy in Bangladesh that the 
charges of corruptions are levelled against the two 
established political parties. Though I would not like to 
speak on their Intemal politics but the way they are being 
tackled is paving way for the emergence of fundamentalist 
forces and they are getting unbridled. When the 
democratic forces, political parties do not perform, the 
political system ceases to function and then the extremist 
forces get opportunity to flourish. Their impact is visible 
in north-east area and Bengal. Besides, there may be 
danger along Bihar Bengal border which is called chicken 
neck and from where our Minister of Parliamentary Affairs 
has been elected. Nepal and Bhutan border is soft border 
which is not strictly guarded. Any person of the third 
country may use It as transit to enter Into our country 

and create intemal disturbance and the same persons 
are using it. 

Then there ia the i .. ue of red corridor. As far the 
Iuue of Maoist is concerned, we wUl have to decide 
whether we will provide them political support, we will 
use them for our petty intereat and use them against 
other party or we will have to adopt a political method 
for this. We can express our disagreement through 
democratic method and fight for this however, for deriving 
immediate political milage we for a long. ... (Inl8rruplions) 

/English} 

MR. CHAIRMAN: Mr. Chowdhury, I am not allowing 
you. Please sit down. Nothing win go In the record except 
the apeec:h of Md. Salim. 

... (Inlfl~r 

(Tmnslillionj 

MD. SALIM: At the end, I would like to submit only 
one thing that the Maoists, left extremists and mHltancy 
in north east and In Jammu and Kashmir are the major 
threat to our Intemal security. The fundamentalists forces 
whatever may be their religion are the organized crime 
syndicates. Maoist one, fundamentaHats two and militancy 
third . ... (lnl8rruplions) 

/EfI{/Il8hj 

MR. CHAIRMAN: Nothing would go on record. 

... (Inlflnvptions)' 

(TrIIl7$/altonj 

MD. SALIM: It Is only organized crime syndicates. I 
did not mention anyone by name . ... (Inlflrruptions) 

(T1'8I7$/alfonj 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. ChaIrman, 
Sir, at what time Rule 193 will be taken tomorrow. The 
Minister of Parliamentary Affairs is sitting here, he should 
teU us about this. 

MR. CHAIRMAN: You may know about It 'rom the 
liat of Business. 

... (lnlflrrupllons) 

"Not reoorded. 
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): I had said in the 
House that the discussion will continue tomorrow as well. 
The hon'ble Speaker will decide about the time after the 
Question Hour. Accordingly the discussion will be 
conducted. I cannot tell you about the time right now. 
Tho hon'ble Speaker has himself said that he would 
continue this discussion tomorrow as well. Now the hon'ble 
Speaker will decide about the time. When the list of 
Business is finalized in the evening then It wUI be printed. 
However, tomorrow you should cooperate with the Chair 
so that House may run. 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): 
They will create disturbance. Today he has announced, 
so tomorrow they will create commotion. When it Is our 
turn to speak they will disturb. What is its guarantee that 
tomorrow they will not disturb? ... (Interruptions) 

MR. CHAIRMAN: Now the discussion on it will be 
held tomorrow again. The time for the discussion will be 
decided in the evening. You may consult the List of 
Business. Presently we are taking up item no. 24 . There 
are three Bills in it. I would like to request all the hon'ble 
Members that each Member should take five minutes to 
express his views. Only then the Bill can be passed. 
Now we are taking up the Indira Gandhi National Tribal 
University Bill, 2007. 

16.14 hr •• 

INDIRA GANDHI NATIONAL TRIBAL 
UNIVERSITY BILL, 2007-Contd. 

/English/ 

PROF. BASUDEB BARMAN (Mathurapur): Sir, I 
welcome the Indira Gandhi National Tribal University Bill, 
2007. To me, this Bill is the fulfilment of the long standing 
requirement of our country. in my opinion, our tribal 
brethren were not properly looked after. And this Bill wHl 
be instrumental for fulfilling their aspirations through 
establishing the University at Amat1<antak to a great extent. 

While I appreciate certain provisions of the Bill, I 
would like to draw the attention of the Govemment to 
some points. I appreciate particularly the objects of the 
University - Section 4 (i) and (ii). I shall not be reading 
the sections as these are all with the hon. Members. 

I would like to highlight that this Bill provides avenues 
for higher education and research facilities primarily for 
the tribal population of India. The word 'primarily' is 
important and is consistent with Section 7 on page 5 
wherein it has been provided that the University shall be 
open to persons of either sex and of whatever race, 
creed, caste, etc. Therefore, this provision primarily is for 
the tribal population of India and the provisions under 
Section 7 are quite consistent. 

The second point which I want to make is that the 
jurisdiction of the University shall extend to the whole of 
India, which has been given under section 6. This is 
highly welcome and I would like to request my hon. 
colleagues to consider the provisions of this section with 
the provision of section 5 (xii) wherein it has been stated 
that the University will be having the power to establish, 
with the prior approval of the Central Government, such 
campuses, special centres, specialised laboratories, etc. I 
hope and I do believe that, when the University starts 
functioning with the aid of the Central Government. this 
Ur.iverslty will be establishing a number of campuses and 
centres in different regions and araas of the country where 
the tribal population dominates. This actually will be very 
good not only for the tribal population of our country but 
also for the whole of India. 

After saying this, I would like to point out certain 
small things which I do not move as amendments. I am 
drawing the attention of the Government to section 23 in 
page 9. It says about the constitution of the Court. the 
constitution of the Executive Council and the constitution 
of the Academic Council. You may kindly note that it has 
been said that the Court, the Executive Council and the 
Academic Council shall have adequate number of 
members from among the Scheduled Tribes. Now, in my 
opinion. the word 'adequate' is not adequate. The word 
'adequate' is inadequate. I would suggest that. in the 
case of the first Court which wili be having 31 members 
as has been provided under Section 50, we should specify 
that the Court should have at least 15 members from the 
tribal communities. For the first Executive Council where 
the total number of members is 11. in my opinion, 
'adequate' should be removed and we should write that 
at least five members of the community should be in the 
Executive Council. Similarly, at least ten such members 
should be in the Academic Council. 

Why am I saying this? By the word 'adequate', there 
may be certain designs meaning that the tribal people 
will not be having adequate or proper representation in 
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these bodies which will be constituted for making the 
basic rules and requlatlons for running of thIS University. 

Another important thing is in page 12, Section 32. It 
has been written that the first Ordinances shall be made 
by the Vice-Chancellor. I would very humbly suggest that 
there should be a time frame for this. The wordings ahouId 
be like 'the first Ordinances shall be made by the first 
Vice-Chancellor within a period of, say, six months or 
nine months or three months." Otherwise, the running of 
the University will be difficult. 

In page 21, Statute 9 (1), there is a small thing to 
be corrected. But I would like to point out that ali officers 
like the Registrar, the Controller, and others are salaried 
officers. In the case of Librarian, the word 'salaried' is 
missing. This may be correctod. 

Lastly, I would come to a point which, in my opinion, 
is important. It is about the constitution of Students 
Council and Its functioning. It has been provided In Statute 
38 of page 32. It is said that there shall be constituted, 
in the University, a Students' Council. It has been provided 
that 20 students may be nominated by the Academic 
Council. It is very good. 

In the last line, it has been stated: ·such number ot 
elected representatives ot students as may be specified 
by the Academic Council.· I do differ with this. I would 
like to suggest to the Government that the number should 
be provided. If there are 20 students to be nominated by 
the Academic Council on the Students' Council, in my 
opinion, the number of elected students on the Students' 
Council should be at least 25 or 30. This has to be 
specified. WhHe framing the rules this should be taken 
care of. 

Finally, in the same statute, it has been said: "The 
Students Council should meet at least once in an 
academic year.· If we see the responsibilities of the 
Students Council, you will tind that it has many functions, 
like making suggestions to the appropriate authorities ot 
the University in regard to programmes ot studies, 
students welfare and other matters ot importance. 

I wish to suggest to the Government that the 
Students' Council should meet at least thrice in an 
academic year and not once in a year. Otherwise, the 
Students' CouncH wHl be in existence only In name and 
not in its functioning. 

16.22 hr •• 

BUSINESS ADVISORY COMMITTEE 

Forty-fourth Report 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I beg to present 
the 44th Report of the Business Advisory Committee. 

16.25 hr •. 

INDIRA GANDHI NATIONAL TRIBAL 
UNIVERSITY BILL, 2007-Con/d. 

/Tl'lInsl8tion} 

·SHRI SUGRIB SINGH (Phulbani) : Thank you 
Chairman SIr, for giving rne this opportunity to speak on 
a very important BiH. Sir, we are diacuaeing the Indira 
Gandhi National Tribal University Bill 2007 which is meant 
to benefit the tribal youth of our nation. I welcome this 
Bill. The Bill seeks to set up an university exclusively for 
tribal students at Amarkantak in Madhya Pradesh. It has 
been said that this place offers good communication 
facilities, well-habitable and is conducive from every angle. 
The Government plana to spend Rs.SO crores for this 
project. Annually the Government will spend Rs.12 crores 
for the education of trIbal youths. 

While I welcome this Bill, I would like to point out 
here that, after coming to power the UPA Govemment 
has been giving a step-motherly treatment to Orissa. In 
different situations the UPA Government has taken 
decisions which are contrary 10 the interest of Orisaa. 
During the NDA regime the Government had consented 
for setting up an liT in Orissa, but the UPA Government 
changed that. The Ravenshaw college in Orissa was to 
be given the status ot a Central University but that was 
withdrawn. The NOA Govemment had taken a decision 
to set up AIIMS at different parts of the country Including 
Ori88a. Five years have passed but there is no progrese 
In this direction. Similarty regarding the .ettlng up ot 
National Science Institution the UPA Government has 
ahffted the venue from Orlaaa. Another example of the 
UPA Government's apathy towards Orissa In the proposal 
of setting up of the Nationel Marine Unlveralty at Tamil 
~, iOllead of the ..... r proposed Paradeep in Oriua. 

'EngIIsh Translallon of the speech ortgIneIIy delivered In Ortyt. 
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Sir a" these examples amply show how shabbily the 
UPA Govemment treats Orissa. 

Sir, now the new National Mineral Policy is being 
formulated. This policy will harm the interest of Oriasa 
severely. The Central Government in snatching away the 
benefits which should naturally go to Orissa. Orissa figures 
so low in the UPA's priority list that not a sh1gle leader 
from Orissa has a place In the Union Cabinet. It's a 
matter of regret and shame. Orissa has the maximum 
number of tribal population yet the Tribal University is 
being set up at Madhya Pradesh. The tribal students of 
Orissa also can excel in higher education and in the 
fields of science and technology if provided with the right 
environment. 

Sir, I would like to draw your attention to the following 
factor. The Government is setting up a Tribal University 
which Is well and good. But why should It be named 
after Indira Gandhi? Why cann't It be named after a 
tribal leader? Does It mean that trlbals have made no 
contribution for the cause of the nation? Sir there are 
many leaders from the tribal and backward communities 
who have sacrificed their lives for the cause of India's 
independence. Why they should be forgotten and why 
always the new Institution be named after either Indira 
Gandhi, Rajiv Gandhi, Sonia Gandhi and Rahul Gandhi? 
Why these institutions should always be located in their 
constituencies only? What Is the rationale behind It? All 
the Members present here should protest strongly against 
this injustice. The trlbals have given their blood for this 
nation too. 

Sir, now that the discussion to set up this university 
has already been taken, I would like to emphasize the 
following point. The few states with sizeable no of tribal 
students like Madhya Pradesh, Jharkhand, Chhatlsgarh, 
Orissa, Andhra Pradesh, Maharashtra and Gujarat etc. 
should be proportionally given seats in this new university, 
so that there is no injustice. This will mean giving a fair 
chance to each and every state with tribal population. I 
am hopeful that if a certain no of seats are reserved for 
the tribal student the people of my state will be benefited. 
And the students will get to study at Indira Gandhi 
National Tribal University. In the tim. to ,come, I urge 
upon you not to treat Orissa with a step-motherty attitude, 
because It will be a threat t~ national integration otherwise. 

[English} 

SHRI c'K. CHANDRAPPAN (Trlchur): Mr. Chairman, 
Sir, I would-ilke to thank you for giving me this opportunity. 

Sir, tbe UPA has made a lot of promises to the 
trlbals and in fuHllllng those promises - the Common 
Minimum Programme's assuranc:.-they have brought one 
of the most Important Bills on the trlbals which was called 
'the Scheduled Tribes and other Traditional Forest Dwellers 
(Recognition of Forest Rights) Act, 2006.' Now, It Is being 
followed by Indira Gandhi National Tribal University Bill. 

Sir, here I would like to draw the attention of the 
hon. Minister to the fate of the earlier Bill which was 
pass9d, viz, 'the Scheduled Tribes and other Traditional 
Forest Dwellers (Recognition of Forest Rights) Act. 2006' 
of the tribals and forest dwellers. That Bill was introduced 
in 2005 and a unanimous report was given by the Select 
Committee for having the Bill amended in such a way 
that It will go a long way to improve the livelihood etc., 
of the tribals. That is watered down and adopted. Now, 
eight months passed. The trlbals were sitting on a dhSm8 
in Jantar Mantar for a week. Why were they sitting there? 
It is because the rules have not been framed. It was a 
great betrayal of the tribal people by the UPA Govemment. 
The Bill had been passed half-heartedly. These rules are 
not framed and the provisions of the Bill, in effect, are 
not implemented. That happened once. I am speaking 
about the Forest Rights Bill. This is the second step in 
the form of the Indira Gandhi National Tribal University 
Bill. I support this Bill. We supported the earlier Bill a180. 

Sir, the Bill is very good. There is notl1lng to object. 
But the name could have been somewhat different. I am 
not against Shrimati Indira Gandhi. She was a great 
woman. By bringing forward this kind of a Bill, you are 
rather defaming her. If you have a historic approach, I 
think the hon. Minister will agree with me though she 
may agree to an amendment, why should not this 
University have been named after Blrsa Munda? Blrsa 
Munda was one of the leaders of whom the Indian History 
will be very proud. I say this because even before the 
Indian National Congress was fomled, even before the 
National Movement was there, the trlbals in India fought 
the British in the entire eastern part and tI1e northern 
part. The Portuguese were fought in Kerala by the tribals. 
They had their own leaders. Shri Antony w~1 remember 
that Pazhassy Raja was the leader of the tribals who 
fought against tI1e Portuguese in Kerala. 
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Now, I draw the attention of the hon. Mini,ter. 
... (lntBmptlonsj The hon. Mlnllter Ie engaged in some 
other diecU88ion. 

/TllInsilllion} 

MR. CHAIRMAN: The hon 'ble Minister is noting down 
your pOints. 

[English} 

SHRI C.K. CHANDRAPPAN : The Minister should 
hear my speech. What I am saying is that with all praise 
for Shrlmatl Indira Gandhi, with all appreciation for 
whatever she had done for the country, I would have 
liked this Bill to be named after Blrsa Munda. The entire 
tribal population of the country will be very happy. We 
are all freedom fighters and the patriotic sections of this 
country will be proud of this. So, this University should 
have been named after him. I am not moving a formal 
amendment. But, In its wisdom, If the Govemment accepts 
this suggestion, It can move an amendment. It will be a 
good service that you are rendering to this country and 
to the tribal people of India also. 

Coming to the Bill and its provisions, I would like to 
say that It Is a good Bill. It is for providing higher 
education and all that. What about the primary education 
of the tribals? After all, the tlibals should be given primary 
education, secondary education and then higher education. 
Otherwise, this Bill will be providing a tribal University 
but It will be educating the other people. So, please pay 
attention to this. Nowadays, you are saying that you are 
doing so. But there should be more concrete programmes 
for the tlibals to be made literate, educated at the primary 
and secondary levels, University level and then we should 
provide higher education. We are trying to reform them 
at the higher level where they will not be there to come 
to the University. So, you may have to assure this House 
that you will take sufficient steps so that tribals will be 
benefited by the services of this University. 

Now, I come to the last point. I am speaking only on 
this Bill. There are provisions. I would like to draw your 
attention to the concrete provision • that is • Clause 23. 
I am surprised about one thing. This is a new style that 
the Central Government Is following. They are making 
national institutes where this House is not represented. 
This was never done before. This House should be 
represented In those institutions so that those institutions 
will have accountability to the Pariiament. It is not that 

two MPe will go and sit there. Thl. que.tlon of 
accountability of those Institutions to Par1lament means 
that they are accountable to the country and to the 
people. So, I would suggest that 2 MPs from Lok Sabha 
and one MP from Rajya Sabha should be included In the 
university court. The,. is no provision like that. 

Lastly, another new invention of the Bill that has 
come from your Ministry is that the concept of student 
union has been denied. You yourself were a product of 
the student politics in your younger day.. I and Shrl 
Antony also came out from student unions. If you take a 
look at this Bill, there Is no provision of a students union. 
There is only the provision for a Welfare Committee 
headed by a Dean. What is that? In modem times, when 
we are giving right to vote to people at the age of 18, 
there is no reason for you to keep them away from 
politics, away from association. There must be a provision 
by which students will constitute student union In the 
university and the affiliated universities of the campuses 
also. There is no such provision. I am very Burprised. It 
is an undemocratic attitude. Theee things ahould be taken 
into account and also the will of the employees. In Section 
37, the provision Is very Inadequate. It is a very 
authoritarian provision that you are denying the etudents 
and the employees their rights and the name of the 
University given is Indira Gandhi University. By doing this, 
you are not bringing any credit to Shrirnati Indira Gandhi. 
So, I would requeat that that name should be changed 
to Birsa Munda National Tribal University. With these 
words, I support this Bill beeauae it has a great cause 
behind It. 

rrmnMtion} 

SHR1 MAHAVIR BHAGORA (Salumber): Mr. 
Chairman, Sir, I would like to extend my thanks to you 
for giving me time to speak. Indira Gandhi National Tribal 
University Bill 2007 has been moved in the House and 
today the discussion is being held on It. After 60 years 
of independence it came to the notice of the UPA 
Government that some bill should be brought for the 
educational upllftment of the tribal people. Whoaoever 
Minister has brought this Bill, I would like to extend my 
thanks to the Government. 

Regarding the objectives of the Bill, it has been 
mentioned that the work will be done to facilitate higher 
education and research facilities for the tribal population 
of India for their upllftment irrespective of regions. 
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As far the question of higher education Is concerned, 
after Independence till 1952, the Ministry of Tribal Welfare 
worked for the educational and economic development of 
tribal population. Thereafter the name of the Ministry was 
changed and It was renamed as the Ministry of social 
welfare. Now it has become the Ministry of Tribal Affairs. 
Thus the name of the Ministry has been changed thrice. 
The discussion on the Bill was held earlier also. Whatever 
may be the name of the Ministry but I want that whatever 
Bill is introduced in the House by the Govemment I would 
like to request the pr9sent Govemment that it should 
properly implement the Bill. The objective of the Bill is 
very noble. The Ministry of Tribal Welfare was constituted 
in the year 1952 and the tribal research and training 
Institutes were set up in the various states of India. 
Research and training work were assigned to those 
institutes. Crores of rupees were allocated for this 
however, did tribal people benefit from it? I would like to 
submit to the hon'ble Minister that though research work 
has been done and funds have been earmarked for 
conducting research on the tribals but the general category 
people have benefited on account of this and have 
acquired Ph.D. degrees. I would like to especially request 
the Government that it should evaluate the extent of 
contribution of the said research in formulating welfare 
schemes for tribals. 

The second point of the Bill is about the higher 
education. The bill deals with Management and 
administrative system. So more and more tribal scholars 
and academicians should be recruited for this purpose. 
Alongwith this, administrative officers who are tribals, 
whether they are lAS or IPS officers and other 
academicians should be associated with the administrative 
system so that the academic system may move smoothly 
and talented chikl;en of tribal community may come 
forwa, d and may guide the coming generation by 
conducting relevant research in this regard. The rough 
sketch has been given in the Bill. I was looking into the 
provisions in regard to the number of posts . There is no 
mention anywhere about the posts and also as to who 
will be appointed on these posts. I would like to know as 
to what has been the attitude of the persons sitting on 
these posts towards the tribal community till now and 
whether the same system will continue in future as well? 
If it is so then I would like to know whether the purpose 
for which the Bill has been introduced, will be fulfilled? 
I would like to know especially about this.' I want that the 
maximum number of people from tribal community should 

be given representation in the management Board and I 
do not have any objection if other p8l'1ona who are 
scholars, efficient academicians and able administrative 
officers are also associated with the Board. 

As far the name of the University is concerned, I 
would like to submit that there has been many scholars, 
leaders belonging to tribal oommunlts. who have fought 
for the Independence of the country, So the University 
should be named after such persons. I would especially 
like to mention about my area where Bhilu Rana Punja 
was bom who fought for the independence of the country. 
So the University should be named after him. I would 
like to extend my thanks to you for giving me an 
opportunity to speak. 

{English} 

SHRI GIRIDHAR GAMANG (Koraput): Mr. Chairman, 
Sir, I support the Indira Gandhi National Tribal University 
Bill because this university is being set up for the 
£'ducation of tribal students. 

Sir, the name given to this university Is definitely 
justified because the emphasis given to tribal development 
at all levels was started during Shrimatl Indira Gandhi's 
time. Now, whatever development is there In each and 
every level, it is due to the efforts taken by Shrimati 
Indira Gandhi. Some of the Members who spoke earlier 
mentioned that this name should be changed. I would 
like to tell them that when they keep their own leader's 
name In Orissa, there is no objection, but at the national 
level, when this name Is kept, they are objecting to It. 
The demand which the Govemment of Orissa or the MPs 
have made should be justified and that demand should 
be considered without any discrimination. But at the same 
time, I would like to remind this House as to what they 
have demanded when they were in power and what they 
got. That also should be taken into consideration here. 

Sir, I would definitely like to say that this is a new 
concept. 

Sir, when I was the Chief Minister of Orissa, I started 
three State level universities. One university is cultural 
university in the State of Orissa. But this concept is a 
very new concept and I think, whatever subjects which 
they have mentioned, wh~ther it wi" be only to give the 
education or it will link it with employment opportunities 
to be provided to the tribals. That will have to be 
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assessed whether the university will be like other State 
or Central universities or the university of their own, by 
the tribala, for the tribala, of the tribels. If that is so, then 
I think, the knowledge will Improve and the tribala will be 
benefiting out of this in employment opportunities. 
Otherwise, knowledge-wise, it is fine. 

Sir, I would say that all these areas which they are 
covering are for Fifth Schedule Area. For the first time 
we have this type of university in the Fifth SChedul~ 
Area, though there are a number of Central universities, 
not this type of tribal university, in North-Eastern Stat ... 
That Is either in the Sixth Schedule Area or in the Hill 
areas of the North-Eastern States. Therefore, this type of 
concept which the UFA Government has adopted, I think, 
will give a new dimension In education and employment 
which is propoMd in this Bill. 

Sir, the UPA Government, especially, the Prime 
Minister announced a number of i"stltutlons for education 
development where they have announced 30-centre 
university, one each of the State, which do not have any 
such university. That means, definitely, the State 
Government of Orl8sa deserve one or two such 
univeraltlea. But It should be confined only In the Schedule 
Area because It will be one of the components of the 
Tribal Sub-Plan Concept and whatever the money is there, 
that will have to be given as a Tribal-Sub-Plan Concept 
and whatever achemes of education development, which 
they have announced, each and every aspect of that 
should be demarcated or earmarked for the Fifth Schedule 
Area of this country. 

Sir, I belong to Koraput; the undivided Korapul is a 
larger Schedule Area, where I announced at that time 
that there will be a university by the Govemment of 
Ori88a. But I could not do that. The Schedule Area of 
Koraput does not have any university, though in the other 
Schedule Area of my State, I have started a university, 
that Is, the NOrthem University. 

Sir, I would like to say that I accept each and every 
provision of this Bill provided that it should give 
employment opportunities through education to the 
vulnerable tribal students, but you will have to start from 
down below so that the scheme for education 
development of the country, which the Government of 
India announced, benefit the poorest of the tribals. This 
can be done starting from 30 Central universities, 6,000 
new high quality schools, 370 new colleges in the districts 
and like that new industrial training institutes, 10,000 new 

vocational schools, SO,OOO new development centres .. 
all theae things will be linked with the Central university. 
If this i8 done, I think, the university will be a university 
providing employment through education. I think, this Is 
there In the Bill which we are Intending to pass. This Is 
to give education and employment to the tribal studenta 
who would get admissions In that. 

In conclUSion, I would say that It Is for the first time, 
from the Fifth Plan to the Ten Ptan I am here, except 
once, that the Govemment recognized the edUcation 
development in Fifth· Schedule Area. Therefore, definitely, 
it is best located and justifications Is aleo there. This 
may not be In each and every Schedule Area but the 
Central University deserves that out 30 at le .. t ten are 
In the Fifth Schedule Area. 

SHRI RUPCHAND MURMU (Jhargram): Mr. 
Chairman, Sir, I would like to speak In Santhall. 

MR. CHAIRMAN: Have you given a notice in advance 
for speaking in SanthaH. 

SHRI RUPCHAND MURMU: Mr. ChaIIman, Sir, the 
Govemment have included two tribal languages In the 
eighth schedule. But there is no Interpreter ...... for 
SanthaU and Bodo language. In the HoWIe. 

{EnglishJ 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(KOKRAJHAR): Sir, It is truth. It Is a very earious matter. 
I have raised this matter time and again. I also support 
him ....... (InIMupIion$) 

{TI7II76I8I1onJ 

MR. CHAIRMAN: Pie... sit down. 

... (IntelTllpl/onll) 

[EnglishJ 

MR. CHAIRMAN: Nothing else will go on record. 

·Not rec:orded. 
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/Trsnslstlonj 

SHRI RUPCHAND MURMU: Mr. Chairman Sir, my 
first demand is that Interpreters should be appointed. 

{Engli.shj 

MR. CHAIRMAN: Nothing will go on record except 
what Shri Rupchand Murmu says 

(InltJlTUptions/ 

MR. CHAIRMAN: Please take your seats. 

... (lntsnuplion8) 

/Tmnsllltionj 

SHRI RUPCHAND MURMU: Mr. Chainnan, Sir, on 
behalf of my party and on my own behalf I welcome the 
Indira Gandhi National Tribal University Bill, 2007. 
... (lnMnuptlon6) 

MR. CHAIRMAN: The hon'ble Member should get 
his blood pressure checked on time. You can put forth 
your views only, when your name is called. Whenever 
your blood pre88ure shoots you stand up. 

(Intsrruptions) 

{Englishj 

MR. CHAIRMAN: This Is not fair. You should 
cooperate 

... (InltJnupIions) 

MR. CHAIRMAN: Nothing will go on record except 
Shri Rupchand Murmu. 

... (Intsnuptions/ 

/TllInslationj 

SHRI RUPCHAND MURMU: Mr. Chairman, Sir, I 
welcome this bill and thank the Govemment for taking a 
decision to set up the first national tribal university. It is 
a welcome step. SM Beaudeb Barman has already dwelt 
upon the technical points of this Bill and I do not want 
to repeat that. The purpose of this BIll is to empower the 

°Not recorded. 

tribal youth and to provide higher education to them. The 
population of aborigins in this country is eight and a half 
crore. During pre-independence period, the tribal people 
never lagged behind others In waging a war against the 
British Imperlalism. All of us know that Brisa Munda, Tilka 
Murmu, Siddhu Kanu and others sacrifICed their lives In 
the struggle against British regime. At present also tribals 
are second to none In contributing their mite In the 
agricultural and industrial sectors. But even after 60 years 
of independence, the tribals are stili poor and backward 
and are considered untouchables. The country cannot 
progress by neglecting the tribals. You know that Shri 
Rabindra Nath Tagore had said In Bangia: 

"Niche Jare Rakho, Se Tomare Tanibe je Neeche, 
Paschate Rekhechho Jare Se Tomare Tanichhae 
Pashchate." The persons who are left behind, pull you 
from behind. I would like to say that all the Members 
shall rise above party politics and think for the upllftment 
of the tribals. The bill will definitely get passed and all of 
us will support it, but it should be implemented property . 
I. year ago, we had passed another tribal bill, the Forest 
Rights Bill. That Bill was passed one year ago, but so 
far it has not been implemented. Through you, I would 
like to request the Govemment to properly implement the 
earlier bill and also the current bill which Is being 
discussed. With these words, I conclude my speech. 

SHRI DHAN SINGH RAWAT (BANSWARA): Thank 
you, I rise to support the Indira Gandhi National Tribal 
University Bill, 2007 brought by the Govemment. Mr. 
Chairman, Sir, this university has been named after the 
former Prime Minister of the country, Shrimati Indira 
Gandhijl. Had this university been named after a tribal, 
the common tribals of the country would have been proud 
that a university has been named after a tribal. Many 
great men like Birsa Munda have come from tribal 
background but despite this fact tribals are not looked 
upon with respect. Stili we feel proud that this university 
is named after our former Prime Minister, Shrlmati Indira 
Gandhi. I would like that the Regional Centres of this 
university be opened in the entire country which should 
be named after the tribal leaders or social workers of 
that region. Through you, I would like to request the 
Govemment to open ita branches In Stat.. which have 
tribal dominated areas. For instance, I would like to draw 
the attention of the Govemment towardI my partIarnentary 
constituency, Banawara, Dungarpur, which II In IIOUthem 
Rajasthan. Rana Poonja had ~ in the ., of 
independence from this Mewar region. There Is eI80 a 
tribal pilgrim Centre, Beneshwar Dam, It would be better 
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If a university or Ita branch Is opened over there in the 
name of Rena Punja or Beneshwar Dham. 

Mr. Chalnnan, Sir, one definitely feels proud after 
going through the objects and reasons of this bill. For 
realizing these objec:t8 and reasons, I would like to draw 
the attention of the Government towards clause 2 of the 
bill whloh is about the teachers of the university what 
should be the percentage of trlbals in the teaching faculty 
of the university Is an important factor. If tribal teachers 
are not given priority in this university, it will serve no 
good because tribal students, even if they are intelligent 
are awarded less marks in practical exams in all the 
courses, whether it is B.Ed., M.B.B.S. or Ph.D. In theory 
these students score 75% marks but discrimination is 
made against them in practical exams, because their being 
scheduled castes or scheduled tribes category. Therefore, 
I want that there should be a proper teaching system in 
the university. If this system is not proper, the objective 
of the bill will not be achieved. While supporting this bill, 
I conclude my speech. 

[English/ 

DR. THOKCHOM MEINYA (INNER MANIPUR): Mr. 
Chairman, Sir, I rise to support the Indira Gandhi National 
Tribal University Bill, 2007 as passed by the Rajya Sabha 
on the 3n1 of this month. 

While supporting the 'Bill, I would like to take the 
indulgence of the hon. Members here on the basic 
objectives and reasons. We know that the accessibility of 
our tribal brothers and sisters to higher education is very 
much limited. 

17.00 hr •• 

At the same time, the tribal youth are equally 
disadvantaged while joining the higher educetlon and 
higher studies facilities in terms of research and further 
studies. But where is this tribal population? It Is the most 
Important question. The tribal population is scattered all 
over the country, and one of the most cluster areas is 
the North-Eastern Region where the tribal population is 
very large. At the same time, there are other areas in 
the country, viz., Madhya Pradesh, Chhattisgarh, 
Uttrakhand, Orissa, Jharkhand, Andhra Pradesh, 
Maharashtra, Rajasthan, Gujarat, where we have a good 
number of tribal population. There are many other States 
where we have a large number of tribal population. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 
What about Bodoland? 

MR. CHAIRMAN : Mr. Bwlswmuthlary. please do not 
disturb him. 

DR. THOKCHOM MEINYA : The North-East Include 
perhaps my friend's Bodoland also. 

Sir, in the Bill, while It is mentioned that the North· 
Eastem States have a good number of central universities. 
Anyway, it Is fine. But there, we aught to have central 
universities purely for tribal population. The present Indira 
Gandhi National Tribal University is going to be 
established. It is proposed that this University will be a 
teaching as well as an affiliated university Uke the other 
universities. It shall be located at Arnarkantak in the State 
of Madhya Pradesh because it Is the area where the 
tribal population is the largest at the moment, and 
moreover it is centrally located In the country. 

Here, I would like to draw the attention of the hon. 
Minister to Clause 2, which Is Definitions Clause. I would 
refer Clause 2(w) relating to definition of Regional C!tntres 
read with Clause 2(f) relating to definition of Campus. If 
at all we are going to have the Regional Centres under 
this University, I would prefer to have as many Regional 
Centres as possible because tribal population Is there 
everywhere In the country. For example, in the case of 
Sikkim, Arunachal Pradesh, Nagaland, Manipur, Mizoram, 
which are the International border areas, we have a large 
number of tribal population, but they are very much 
disadvantaged. When we sit here in Delhi or In Parliament, 
we do not actually understand the plight of those brothers 
in the countryside. They have a lot of problems. Therefore, 
I would suggest that we should try to have as many 
Regional Centres as possible so that when we take up 
these general curriculum of the general universilies, we 
should also think In terms of introducing some studies on 
their history, languages, cuHural heritage, customs and 
conventions of these trlbals, so that the rest of the country, 
our brothers here in the mainland do understand their 
practices. For the integrity and solidarity of the country, 
this is a must. 

Sir, in Clause 6, we have defined jurisdiction allover 
the country. It is fine. We most welcome H because it 
should be there. In the beginning, this University at 
Madhya Pradesh should have some arrangements 10 that 
we get students from all these areas before we start the 
Regional Centres. The moment we start the Regional 
Centres, perhaps we can go down there. 
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[Dr. Thokchom Melnya) 
Sir, Clause 8 relates to residence of students. About 

the residence of the students, I think, we can go in for 
a complete residential university for those who are coming 
from outside. This is very much necessary because they 
may not be having the faciilties to come and go frequently. 

So, these are some of my suggestions, which I have 
put forward. I wholeheartedly support the Bill. 

We have got certain reservations when the Members 
from the other side discussed the name of the University, 
I fully appreciate the stand of the Government saying 
that the name of Indira Gandhi was not less a personality 
to whom we can suggest such type of discussion. I do 
not agree with that. So, let us support the Bill and pass 
the Bill. 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkil): Sir, 
I rise to support the Bill. But at the same time I will be 
failing in my duty if I do not point out the difficuHies that 
may arise in future. 

The first thing which I have to mention is this. This 
is a National University which has jurisdiction throughout 
India, in all the States. So, the University itself in character 
is unique. It is unique in the sense that its activities may 
cover almost all the States in India where there are tribal 
people. In every part of the country, the cardinal principal 
to be followed in the functioning of the University shall 
be 'unity in diversity'. If that policy is not strictly followed, 
then the net result will be that this University will be 
reduced to a Madhya Pradesh University. It is because 
the tribal people follow different cultures. They follow 
different dialects. Some of their cultures are dying. Some 
of them are dying arts. We want to revive them. That is 
one of the purposes for which this University Is going to 
be established, and this purpose can be achieved only if 
we follow the principle, as I have already mentioned, 
'unity in diversity'. So, the fund allotment and all these 
matters wiH have to be looked into strictly according to 
this principle. 

The University provides for opening up of Regional 
Centres. So, there will be Regional Centres in almost all 
the States where the tribal people reside. These Regional 
Centres must be given due representation in the 
authorities c:onetituIed under the provisions of this Act. I 
will cite a slmpte example. Now, there is a provision for 
Students' Council. The Students' Council will meet once 
in a year at the beginning of each year. That is not 
enough. It must at least meet twice in a year. 

Secondly, the representation given in the Students' 
Council is that 20 students will be nominated by the 
Vice-Chancellor or Chancellor or Chairman. Twenty 
students are nominated, according to merit. It is all right. 
Then it is given, " .. and as such students may be elected 
as the Statute provides." The number is not fixed. So, 
when the statutes are framed, they must take care of 
that so that each and every region shall have 
representation in the Students' Council. There is no 
provision in the Statute. Otherwise, the tribal people, who 
will be residing in Andhra Pradesh or in Kerala or in 
many other places where the Naxallte activities are on 
the high, will not get representation. We must take 
abundant caution to see that the people of that section, 
which is within the jurisdiction of the University, shall 
definitely have a representation in the functioning of the 
University. 

These are some of the important matters which I 
would like to mention. Once again, before I conclude, I 
say that representation should be given. There is a 
provision that the President is the Visitor of the University. 
Every time he can visit but separate Vice-Chancellors 
are appointed. But at the same time this is open to all 
castes. irrespective of reHgion, creed or colour or anything. 
Everybody can seek admission to this University but the 
only thing is that It will give speclal attention or special 
provision for admission to the tribal students. 

Those who are taking distant education need not 
come; but all others should be residential students in a 
hall or a centre that is provided within the campus of the 
University. The important authority to control is the 
University court. Who constitute it, the representation of 
the court is not defined in this Bill. 

Sir, these are some of the difficulties that may arise. 
I think that when it comes into operation, these aspects 
may be considered and you should see that the University 
functions as a nationai university in the name of Shrimati 
Indira Gandhi. But this should not be reduced to a 
Madhya Pradesh University. This is my humble request. 

Diverse and composite tribal people are to come to 
this University. It is not an easy thing. Only a strenuous 
and unified system where unity in diversity is followed, 
that this will be a success. Otherwise, the name of 
Shrimati Indira Gandhi will also be got reduced to Madhya 
Pradesh. That should not happen. They must take double 
care to see that the University functions as an all-India 
University in its nature. 
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SHRI BRAJA KlSHORE TRiPATHY (Puri): Thank you, 
Mr, Chairman. W. are di8cuaalng this Bill, the Indira 
Gandhi National Trtbal University Bill, 2007. The objective 
of the BIH Is just to promote the entire tribal culture, their 
tradition, about all these thigs. 

But there is one thigh to which I would to draw the 
attention of the Government through you that they have 
decided to have this University in Amarkantak In lir1adhya 
Pradesh. The case of Orissa is also required to be 
considered. We have been demanding for such a 
University In the past. According to the 2001 census, 
22.13 per cent of the total population ot Orissa constitute 
as tribals and they are 9.66 per cent of the total tribal 
population of the country. Sir, there are 62 categories of 
Scheduled Tribes including 13 primitive tribal groups who 
are staying in Orissa. This is the highest In the country. 

The KBK region of the State, which has since 
1992-93 been divided into eight districts, has the highest 
concentration of tribal population. The place Amarkantak 
which has been decided for this University is in Madhya 
Praodsh. I do not have any objection. But as per the 
census, they are having onlY 20.3 per cent of the tribal 
concentration whereas Orissa has 22.13 per cent of tribal 
concentration which is the highest in the country 80 far 
as the tribal concentration in comparison to the total 
population Is concemed. 

My request is this. The Govemment allO should have 
considered, when they have decided a place, to consider 
KBK region which has the highest concentration of tribal 
population. When we are going for a tribal University It 
is well and good. The other hon. Members have told that 
it should be named after a tribal leader. Then It would 
have given them more self respect and the tribal people 
would feel proud out of all the.. things because of their 
contribution in the freedom movement. 

But, what has happened in the case of primary 
education and the secondary education? I am just giving 
one example. In KBK region, there is one district which 
is called Nowrangpur. Hon. Madam Minister is piloting 
the Bill. She Is a woman. In that district of Nowrangpur 
women literacy is only two per cent and something, leu 
than three per cent. You can imagine. Only two per cent 
of tribal women literacy Is there in that district. 

17.14 hra. 

[SHRI V M~ RAOHAKRISHNAN in Ih8 C1'I.tIIj 

" this is the eituation, the Govemment should alto 
take C8I8 for primary education and secondary education 
of the tribal people of the COWIby along with 88IabIiItmenI 
of this University. 

Sir, there Is a provlalon in the Bill which is very 
feudal in character and thinking. There wiI be no atudentI' 

union and there will be no scope tor the employees to 
have their organisation. This is feudal thinking. Then, there 
is no provision to have representation of the MPs in this 
university. Of course, that is not a good idea. In other 
Central Universities, MPs are also representing. So. in 
this particular university also, there should be a provision 
for MPs to represent. particularly the tribal MPs from 
both the Houses of Pariiament. It will be better also as 
they can pay more attention to the Improvement of the 
university. Why is there no scope for the students' union 
and employees' union? 

I would also request Govemment that they should 
come forward with an amendment to change the name 
of the university. I do not have 80 much of objection to 
the present name, but it would be better if it will be 
named after a tribal leader. I am supporting this Bill 
because of the good objectives of this Bill, but they should 
make some amendments so far as representation of MPs 
in the university Is concemed and the prOvision should 
be made accordingly. There should also be a provision 
tor the constitution of students' union and to have an 
organisational scope for the employees. 

SHRI TAPIR GAO (Arunachal East): Hon. Chairman, 
Sir, I rise here to support this Indira Gandhi National 
Tribal University Bill, but with half heart and with great 
regret that the UPA Govemment hu really hurt the 
sentimenta of the tribal people ot this country. Now I feel 
that this Congress Government, the UPA Govemment hal 
inherited this HI-treatment to the trtbala In this great country 
right from the days of the Maharuhtra when Eklavya's 
thumb was got cut by his guru In the name of guru 
d.lrshln. because he was a tribal. There were no 
monkeys at the time of the R.",.ylUlll, but all the tribals 
of South India were fighting for Lord Rama alongwith 
Hanuman, but In the history those tribal people have 
been made as the monkeys till today. That is why, I 
have got graatly hurt on going through this Bill and 
therefore, I would request . ... (lnMl'l'Up(lons) 

MR. CHAIRMAN : Pie ... conclude. 

(IntenuptionsJ 

MR. CHAIRMAN: I win tell you the dNflcuity. You 
pie ... hear me. 

... (InlrlmJpllons) 

MR. CHAIRMAN: The time allotted to the parties for 
speaking on the Bnl Is already over. All 0' you are 

. speaking on concesalonal time. So, I would request you 
to conclude your apeeche8 within the time allotted. 

SHRI TAPIR GAO : Sir, I wHI conclude. 

The.."., I have got a few .uggesttona on this issue. 
If the UPA Govemment is really serious to .. t&bUsh 
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regional Institutes all over the country, then it is my 
submission that we have got existing colleges in tribal 
States and they can directly adopt such existing colleges 
and affiliate them to this University from all over the 
country. 

Secondly, the tribal should not be made specimen of 
a museum to study in this university, as per your 
guideline. Vou should make all the Departments required 
in this university, including IT, petrochemicals, computers 
etc. so that this university is up to the mark and there 
are departments according to the present day needs of 
the eoclety where people can study. All the job-oriented 
8ubjects and departments should be opened in this 
University. 

Hon. Minister, I have got really hurt by the name of 
the university. I have got full respect for Madam Indira 
Gandhi. In this country, there are only four institutions 
which have been left without the trade mark of 'Gandhi' 

Rashtrapali Bhawan, Parliament House, North Block and 
South Block. If Shrimati Indira Gandhi's name has to be 
Included In the name of this university, the UPA 
Government could have called it The Tribal Appeasement 
University. If the name of one of the senior tribal leaders 
who fought the British fiercely and who dedicated his life 
for bringing social uplift is not given to this university, it 
would hurt the sentiments of the tribal people of the 
country. The Government would be known as the 
proponent of policy of tribal appeasement. Therefore, 
renaming of the university be kindly looked into. The 
sentiments of the tribal people in the country should be 
respected. Tribals of the country should not be treated 
as specimens of study in this university. 

With these words I conclude. 

SHRI S.K. KHARVENTHAN (PALANI): Mr. Chairman, 
I thank the hon. Minister of Human Resource Development 
for bringing this landmark amendment to set up this 
university named after our great leader late Indira Gandhi. 

Some hon. Members suggested that the name of 
the university should be changed to that of a tribal leader. 
Actually, establishment of such a university was the drea"" 
of Indirajl. On 4th September, 1970, Madam Indira Gandhi 
stated In this very House: 

"The advance in education has been considerable. 
We know It Is not enough. There aa:e still many 
difficulties which boys from the SCs and STs stili 

find in getting jobs and even getting the right kind of 
education. I believe if any of them is below standard 
It is not because of an inherent weakness but 
because their talents and capabilities have not been 
given the opportunity to bloseom. That opportunity 
we must do our best to provide.· 

This was the dream of Indlraji. Therefore, naming 
this university after her is a perfectly correct step. 

The national average literacy rate is 68.88 per cent. 
Rate of literacy among the tribal population Is only one 
per cent. In Clause 8 there is a mention of the students. 
It says that students who are not studying under distance 
education programme have to stay in the hostels. Who 
is going to bear the cost of those students? Secondly, 
regional centres are going to be set up in different tribal 
areas throughout the country. Who would be funding these 
centres? 

About 99 per cent of the seven per cent posts 
reserved for STs are lying vacant in different parts of the 
cnuntry. Is reservation for tribal students going to be given 
in this university or are the posts going to be filled from 
candidates belong to all castes? Not allowing students 
union elections in the university is undemocratic. Students' 
union elections must be allowed. 

With these words, , welcome the Bill. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): Mr. Chairman, Sir, I 
have a submission to make. I made this request many 
times today and once again , would make this request. 
Today I am in a critical situation because I have to take 
the Bill of Shrimati Meire Kumar to Rajya Sabha tomorrow. 
If I cannot send it to Rashtrapatl Bhavan and make the 
Secretary-General report it, the process cannot be 
completed. Therefore, with folded hands I appeal that 
after Shri Bwiswmuthiary's speech, the Minister may be 
aHowed to reply. I hope the Opposition has no problem. 

(TrsnslllliCif1j 

SHRI SHAllENDRA KUMAR (Chail): Sir, Please give 
two minutes each to speak . ... (/nftJrruptions) 

SHRJ PRIVA RANJAN DASMUNSI: You can go on 
speaking for ten minutes everyday .. ;.(lnlsnup!ions) You 
are, perhaps, not aware of the time constraint. 
... (lnttllTUplions) 
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(KOKRAJHAR): Respected Chairman, Sir, I th&nk you for 
having given me this chance to speak on the Indira 
Gandhi National Tribal University Bill, 2007. I rise to 
support thie Bill with some suggestions. 

If possible, Instead of Shrlmati Indira Gandhi, let this 
national central university be re-chrlstened after tha name 
of a great Bodo hero called 'Jaolia Dewan' who fought 
against the British. Secondly, In the university court, there 
should be adequate representation of trlbals corning from 
each and every tribal dominated region across the country. 

Thirdly, In the University's Student Council, there 
should be equal representation from among the students 
coming from each and every respective tribal-dominated 
region. This Central University should be purely residential 
Central University. In this Central University, more than 
75 per cent of the tribal students should get admission; 
more than 75 per cent of the professors, teachers -the 
teaching and non-teaching staff- should be appointed from 
the trlbals; that Is, more than 75 per cent of the tribal 
people should get employment in that very University. 

Apart from this Indira Gandhi National Central 
University, I would like to appeal to the Govemment of 
India to set up, on the same pattem, a National Tribal 
Medical University. Another National Tribal University for 
Information Technology also be set up in the country. 
Apart from this, i would like to urge upon the Govemment 
of India to set up a separate Bodoland National Central 
University at Kokrajhar for the people of Bodoland area. 
Let there be another Central Bodoland Agricultural 
University for the Bodoland area. Let there be one liT 
and one 11M for Bodoland territory. Let there be 10 
numbers of polytechnic institutes as wall as 10 numbers 
of ITls for the tribal people of Bodoland area. 

Here, I would like to raise a very serious matter 
which relates to the discriminatory approach adopted by 
both the State Govemment of Assam as well as the 
Govemment of India with regard to the Bodo Medium 
Education. Bodo language had been introduced as a 
Medium of Instruction since 1963; this language was 
recognized as one of the national languages under the 
provision of the 8th Schedule to the Constitution of India 
in 2003. 

Today, I wanted to speak in my mother-tongue '8ocIo 
language', but in vain.; the reason being that .... It is a 
great injustice. I am extremely sorry to remind you of 
this hard fact. 

Here, I would like to mention that as on today, there 
are 724 numbers of lower primary schools of Bodo 
Medium being run by the tribal people In Assam. These 
schools have not been provinciallzed or taken up by the 
State Govemment of Assam on the plea of lack of funda. 
The total number of Venture Middle English Schoole or 
upper primary schools of Bodo Medium Is 320. Theee 
schools also have not been taken up by the Govemment 
of Assam. Tens and thousands of students have been 
languishing like anything since long decades back. The 
Govemment of India always talk about SIIIYII Sikshll 
AblliYlln. universalization of education and so on and so 
forth. But they have not done anything for the uplittment 
of the Bodo Medium Education. 

In the high school level also, there are more than . 
180 numbers of Bodo Medium High Sohools which have ' 
not yet been taken up by the Govemment of India and 
the State Govemment of Assam. Why is this kind of 
discrimination being done against the Bodo.? 

A few days ago, I put a question during the Question 
Hour. This hon. lady Minister of State in Che Ministry of 
Human Resources Developmant, Shrimatl Purandeswari 
replied that the Govemment of India deals only with the 
Central Schools, Navodaya Vidyalayas, Central 
Universities, IITa and IIMI, and not the State Education 
8ubject. What will happen to the Bodo ltudente In such 
a situation? I, therefore, would like to appeal to the 
Govemment of India to mount tremendous pressure upon 
the Govemment of Assam to take up all these schools, 
and the Government of India also should allocate 
adequate amount of money from the Central Pool to the 
Govemment of Assam so that all thes. schools of Bodo 
Medium in Assam can be provinciallzed and the Bodo 
tribal students would get their due as is being given to 
the students of other advanced communities in the 
country. Then only you can expect unity and integrity of 
this great country - India. There is a lot of discrimination 
against Bodo tribal people in particular, and against all 
other tribal people in respect to overall developmental 
spheres across the country. It is a great Injustice. 

rrrllnsl8lionj 

The cup of Injustice has overflown, the trlbals ar. 
feeling exasperated how their exasperation would be 
pacified? ... (lntsnupl/on6) 

·Not recorded. 
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MR. CHAIRMAN: Before I say that nothing would go 
on record, please conclude. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
There are 15 numbers of venture colleges which are 
languishing like anything in Bodo Land. I met Mr. A~un 
Singh, the Union Minister of Human Resource 
Development on the 2nd of April and also on 5th of May, 
2007. He assured me of addressing many of the problems 
being faced by Bodos, but nothing has been done so 
far. 

Once again I would like to reiterate my demand that 
let there be a Bodo Land National central university for 
Bodo Land area, let there be one liT and let there be 
one 11M and let there be ten numbers of polytechnic 
institutes and let there be ten numbers of ITls for Bodo 
Land territory and all the venture English High Schools, 
Middle English Schools and lower primary schools of Bodo 
medium should be provincialised. 

·SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbill): Sir, 
first of ali, I rise to support the Indira Gandhi National 
Tribal University Bill, 2007 brought forward by the hon. 
Minister of Human Resource Development. Coming from 
Bobbili parliamentary, predominantly a tribal belt, I thank 
the hon. Minister, on behalf of the tribal people, for 
introducing this histOric piece of legislation. For the first 
time, since Independence, they are going to have a 
knowledge university for themselves. So far, they are 
being spoken as pre-historic people. Sir, tribal people are 
very simple. Not only that, they are very honest and their 
integrity, is completely above suspicion. Their society veats 
both men and women on equal footing. A number of 
commissions were set up to go into various issues 
concerning tribals and how these people were exploited 
and how their resources were plundered. The present 
conditions of their literacy, poverty situation, infant mortality 
rate are far below other non-tribal people. I am sure the 
UPA Government would take steps to improve their 
conditions so that they can come to the mainstream and 
become equal citizens in the SOCiety: Now through this 
Bill they are going to have a place for reflection, for 
thinking as well as for action. I am very grateful to the 

·The speech was laid on the Table. 

Minister for creating a new seat of leaming for tribals, to 
enable them to contribute to the country, to Its 
development and to its posterfty. In spite of globalization 
and liberalization, they have maintained their identity and 
survived. They have also maintained their ethnicity. 

Before I conclude, I would like to deal with their 
health problems. They live in forests. They are prone to 
malaria. The Government should set up primary health 
centers to take care of their health. Otherwise, their 
population will become extinct. They wili not make use of 
the facilities or opportunities provided by the new 
university. The hon. Minister may kindly enlighten the 
process of selection of faculty members; as well as 
admission of students. Will it be confined to tribal students 
or students from an; community can study? 

Adivasis were dear to the heart of the former Prime 
Minister, Mrs. Indira Gandhi and this Bill which has been 
named after her would really reflect her love for them. 

17.31 hr •• 

RE: POSTPONEMENT OF HALF-AN-HOUR 
DISCUSSION 

/English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): Sir, the HaH-an-Hour 
Discussion listed for today. may be taken up day after 
tomorrow. The Minister has also agreed that he will be 
available. 

17.32 hr •• 

INDIRA GANDHI NATIONAL TRIBAL 
UNIVERSITY BILL. 2007-Contd. 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir, at the outset, I would like to thank 
all my hon. colleagues Shri Ganesh Singhji, Shri Adhir 
Chowdharyji, Shri Basudeb Burmanji, and Shri Sugrib 
Singhji. . . (InftlfTIIIJIions) MR. CHAIRMAN: I think the 
Minister has approached you and told you the situation. 
It is none of my fault. . .. (Infsnup/ions) 
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SHRIMATI D. PURANDESWARI: I aJso thank Shri 
ChandrappanJI, Shri MahaYlrjl, 5hrl Glrldhar Gafl1lll'l9l. Shri 
Rupchand Murmuji. Shri Rawatji. Shri MelnyaJi. Shri 
Trlpathiji, Shri Tapir Gaojl, Shri Kharventhanji, and Shri 
Biewamuthlaryjl. 

MR. CHAIRMAN: Those hon. Members who have 
given their names, can lay their speeches, if they 10 

desire. Now the hon. Minister can reply. 

SHRIMATI D. PURANDESWARI: Sir, initially, I would 
like to thank all my colleagues for participating in the 
deliberations and for supporting the establishment of Indira 
Gandhi National Tribal University at Amarkantak, Madhya 
Pradesh. 

Sir, I also thank the Members for the unanimity with 
which this Bill has been supported on the floor of this 
House. The support had come from all the quarters cutting 
across party lines. This unanimous support Itself speaks 
of the importance and the necessity of establishing a 
very unique university of this kind. Education, as we all 
know, is fundamental for creating, applying and spreading 
new ideas and technologies which are critical for 
development and growth. It has always been our unstinted 
effort to ensure that such education is being Imparted to 
our children. Even as we have been trying to ensure 
that all our children are given education. we also stand 
committed to inclusive education. But it is a fact that a 
large section of the tribal youths do not have access to 
higher education facilities. This is a big disadvantage to 
the tribal youth. This has led to their low status In both 
economic and educational aspects. 

Apart from eight North-Eastern States which 
predominantly have a tribal population, there are eight 
other States all over the country which house almost 83 
per cent of the tribal population. Though, there Is a Central 
University that exists in almost ali the States, presently. 
in such States which do not have an existing Central 
University would be getting one sooner. . . (Interruptions) 

MR. CHAIRMAN: Nothing would go on record. 

... (Interruptions) ~ 

A specific university that has been dedicated to 
concentrate on the developmental activities of the tribal 
population has not been there till now. The House has 
already appreciated. across board, the fact that this has 
been a unique and a commendable endeavour of the 

°Not recorded. 

Ministry of Human Resource Development. This university. 
even as I mentioned earlier, Is a very umque university 
both in Ita location as well as in its objective. Amariwltak, 
the location of the university, is very unique. The plaoe 
besides being a tribal dominated area and besides being 
the place of origin for two rivers, namely, Sone and 
Narmada, one flowing East and the other flowing West, 
It is also very centrally located. This Is very e&llly 
accessible to the tribal dominated areas. The States that 
have predominantly a tribal population. actually encircle 
Amarkantak. So many hon. Members have raised 
apprehension about the' location of the place. But this Is 
the .... on as to why this place was chosen so that 
there is acceaalbllity. It Is centrally located for all those 
ten States which have a large tribal population. 

Sir, tumlng to the objectives. I would like to submit. 
this Is a university that would come Into existence and 
would provide avenues for higher education and research 
primarily 'or the tribal population and also would promote 
atudy and raeearch on tribel history. art. culture. sports. 
language. medicinal systems. forest based economic 
activities etc. to support tribal population. Besides having 
the headquarters at Amarkantak, the university also has 
an all India jurisdiction as has been mentioned by many 
of my colleagues here. Regional centres can be opened 
In all those areas which have a concentration of tribal 
population and In tum. thie university or even the regional 
cent,.. can networ1< with the university In the North· 
Eutem raglon and alao the tribal research institutions 
like the Anthropological Survey 0' India, the Cil. My.ore 
etc. The Bill also envisages that the university will 
establish at ieat one model echool at every regional 
centre to actually ensure that education Is provided to 
the children In that area aIeo. It Is because, for various 
reasons, sometimes the children do not step out of their 
periphery and their ar ... and the .. lChools can actually 
provide ac:cees to the tribal ohHdren and these children, 
in tum. can graduate Into these regional centres and the 
university. Therefore. this is a very unique university as 
has already been mentioned by my colleagues in this 
House. However, they also have .xpre.sed certain 
apprehensions and I would lik. to dispel those 
apprehensions to the best of my capacity . 

Sir. Shri Ganesh Singh jl raise the Issue of preserving 
the traditional knowledge of prec:llctlng disasters and so 
on and 10 forth. Clause 4, sub-section (vi) of the Bill 
provides that the university can take up any area of 
knowledge as it may deem fit. These areas could also 
be explored and these areas could also actuaHy be looked 
into and atrengthened. 
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[Shrimati D. Purandeswari] 
Shri Basudeb Burman spoke about adequacy of tribal 

members In each body of the university and he also 
talked about providing specific numbers in such bodies 
must be ensured. It Is for the university authorities to 
decide and specify the exact number of tribal 
representatives on such bodies and also on the Academic 
Committees and so on. 

There was an issue raised by Shri Sugrib Singh 
wherein he mentioned that step-motherly treatment has 
been meted out to the State of Orissa. Again, I would 
like emphasise here that any such State where there is 
no central university existing, Orissa is one such State 
that does not have a central university. A central university 
would be given to the State. There has also been a 
persistent demand for setting up of a university In the 
KBK region, I am sure this would answer that question. 

Sir, Shri Chandrappan had raised the issue about 
the name. There was so much of apprehension about 
the name of the university. There have been several tribal 
leaders who have dedicated themselves to the country, 
particularly during the tribal movement. In all humble 
respect to such great leaders, there has been a demand 
from various sections of the House about this. 

There has been a demand to be named the 
University after Birsa Mundaji; there was a demand to be 
named the University after Gundadurji; there was a 
demand to be named after Vir Narayanan Singhjl of 
Chhattisgarh and after A1lury Sita Ramraju from Andhra 
Pradesh. Taking into account the sentiments of the House 
and realising the sensitivity of the issue, It was then 
decided that it will be named after a national leader who 
had worked selflessly and who had great empathy for 
the tribal population. It has been just mentioned by my 
colleague, Shri Kharventhan • while he just read out his 
speech • about her empathy for the tribals and the 
Scheduled Castes. It was she who actually also initiated 
the Sub-Plan for the Scheduled Castes to assist the 
States in the development of the tribal population. So, 
keeping in view her empathy and commitment to the 
tribal people and the work she had done for them, it was 
then decided that it could be named after Shrimati Indira 
Gandhi whereas the Regional Centres definitely could be 
named after the local tribal leaders of that particular area, 
with all due respect to all the great tribal leaders. 

In every University Act, the UniveJ'8lty amends the 
statutes and Includes the representation of· the nominees 
of both the Houses. So, there is no necessity to really 

provide for that. It is only proper that this tradition of the 
University suggesting the representation of the Parliament 
should continue. 

Dr. Meinya has spoken about the regional campusus. 
The University can set up campusus at Regional Centres 
even In the tribal areas of the North-East and these can 
also affiliate colleges from the areas In and around the 
region. 

Sir, as regards the suggestions made by you yourse", 
we can no less agree with you that the proposed 
University is definitely a model In promoting unity In 
diversity. It has many campusus that may come up. Each 
branch campus could capture the ethos and uniqueness 
of that very region where it Is situated. Whereas the 
main campus could actually capture the spirit of 
convergence in the melting pot of harmony and unity. 

Shri Braja Kishore Tripathy has raised the issue of 
students' union. Students' union is actually not provided 
in the Bill of the University. But however, the University 
can provide for it in its statutes and ordinances. 

With this, I have tried, to the best of my ability, to 
address the apprehensions raised by most of the hon. 
Members. 

MR. CHAIRMAN: You need not cover point·by·point. 
Important points can be covered And given as a general 
reply. That is the reply required to be given for the 
discussion of the Bill. 

SHRIMATI D. PURANDESWARI: Sir, I have covered 
almost all the points. I seek the support of my colleagues 
in passing this Bill. . .. (In18rruptions) 

MR. CHAIRMAN: The question is: 

"That the Bill to establish and incorporate a teaching 
and affiliating University at Amarkantak in the State 
of Madhya Pradesh to facilitate and promote avenues 
of higher education and research facilities for the 
tribal population In India and to provide for matters 
connected therewith or incidental thereto, as passed 
by Rajya Sabha, be taken Into consideration.· 

The motion wss 8dop/«I. 

MR. CHAIRMAN: Shrl Hansraj Ahir, you may move 
your amendment. 
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Cleu .. 2 

Definition 

{Tmns18lion} 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. 
Chairman, Sir, I beg to move that 

Page 3, line 21 for "Indira Gandhi" Substitute 
"Bhagwan Biraa Munda" (2) 

Mr. Chairman, Sir, I had asked for time to apeak on 
this bill. The hon'ble Minister has given many good 
suggestions in this regard. I would only like to add one 
more suggestion that there should also be a medical 
college for providing Ayurvedic Health Services to the 
tribal brethren living in far-flung areas. There is shonage 
of doctors in our country and this shonage can be met 
only when Doctors will serve in the rural and tribal 
dominated areas. Doctors are not willing to serve in 
Adivasl dominated areas. If they go there then only the 
tribal people will benefit from their services. 

{English} 

MR. CHAIRMAN : I shall, now, put amendment no. 
2 moved by Shri Hansraj GangaramJI Ahlr to the vote of 
the House. 

Ths amsndmsnl was put and negatived. 

MR. CHAIRMAN: The question is: 

"That clause 2 stand pan of the Bill.· 

Ths motion W8S adopted. 

Clauss 2 was IIddsd /0 the Bill. 

Cleu .. 3 

Establishment of University 

{Tranlalion} 

SHRI HANSRAJ G. AHIR: Mr. Chairman Sir, I beg 
to more that page 3, line. 23 for -Indira GandhI" substitUte 
"Bhagwan Biraa Munda" 

{English} 

MR. CHAIRMAN: I shall now put. amendment no. 3 
moved by Shri Hansraj Gangaramji Ahlr to the vote of 
the House. 

MR. CHAIRMAN: The question Is: 

"That clause 3 stand pan of the Bill.-

The motion was MJoptsd. 

CIIIUStI 3 WAS IKfdtId /0 IN BIll. 

C1aUStl 4 _8 IIdd«I /0 ~ BIll. 

Cleu .. 5 

Powers of Unlv ..... ty 

{Translation} 

SHRI HANSRAJ G. AHIR: Mr. Chairman. Sir. I beg 
to move that. Page 5, line 16,-

"To set up and run colleges, institution and hostels", 
substitute '0 set up and run colleges, In8tltutions 
and hostels and provide free hostel facilities to the 
people belonging to tribal areas." 

/English} 

MR. CHAIRMAN: I shall now put amendment no. 4 
moved by Shrl Hansraj GangeramJI Ahlr to the vote of 
the House. 

The llmendmIJnl was put lind ntIgIIh·ved. 

MR. CHAIRMAN: The question is: 

"That clause 5 stand pan of the Bill." 

Thtl motion WAf IIdopMd. 

Clause 5 was added 10 /he Bill. 

ClaU888 6 10 28 wtlrtJ add«! /0 Ih8 Bill. 

Cleu .. 28 

Other Authorities of Unlverelty 

[Translation} 

SHRI HANS RAJ G. AHIR: Mr. Chairman, Sir, I beg 
to move that Page 11, line 15 and 16,-

for "adequate number of" 

subshlu18 "not less than 50 per cent or 

{English} 

MR. CHAIRMAN: I shall now put amendment no. 5 
moved by Shri Hansraj Gangaramji Ahir to the vote of 
the House. 

Amsndmsnf was put and nsgstivsd. 
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MA. CHAIRMAN: The question is: 

"That clause 29 stand part of the Bill.· 

Clause 29 WlI8 8de:I«I to IhtI BUI. 

Clausss 30 to 50 WtI/lf added 10 the Bill. 

The SChedule Wt/s added to the BHI. 

[Translation} 

SHRI HANS RAJ G. AHIR: Mr. Chairman, Sir, I beg 
to move that Page 1, line 3, tor "Indira Gandhi" 

Substitute "Bhagwan Blrsa Munda. "(I) 

[English} 

MA. CHAIRMAN : I shall now put amendment No. 1 
moved by Shri Hansraj G. Ahir to the vote of the House. 

The amendmt1l7t was put IV1d nBglltiVtld. 

MA. CHAIRMAN: The question Is: 

"That clause 1, the Enacting Formula and the the 
Long Title stand part of the Bill.· 

The motion was Mioptt1d. 

Clause " the Enscting Fonnula and thB long T1I1f1 
wem add6d to the Bill. 

SHRIMATI D. PURANDESWARI: I beg to move: 

"That the Bill be passed. 

MA. CHAIRMAN: The question is: 

"That the Bill be passed," 

The motion was adoptsd. 

17.51 hr •. 

MAINTENANCE AND WELFARE OF PARENTS 
AND SENIOR CITIZENS BILL, 2007 

[English} 

MR. CHAIRMAN: Now, the House will take up Item 
No. 26. Shrimati Metra Kumar. 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): Sir, I beg 
to move: 

"That the Bill to provide for more effective provisions 
for the maintenance and welfare of parents and senior 
citizens guaranteed and recognized under the 
Constitution and for matters connected therewith and 
incidental thereto, be taken into consideration." 

MR. CHAIRMAN: You can speak about the Bill. It Is 
a very important Bill conceming senior citizens of India. 
They are neglected and they will have to be protected. 
You can speak about the detail' of the Bill. There is a 
provision also in the Constitution and we are only 
implementing it. 

SHRIMATI MEtRA KUMAR: Sir, the Bill that, I am 
presenting for the consideration of the House Is in 
response to a new emerging social reality which is, on 
the one hand, very laudable, very satisfying, and, on the 
other hand, is also very challenging and, to some extent, 
disturbing. 

Sir, in our culture, in our civilization, in our revered 
tralition, we are brought up to obey our elders. We are 
taught, we are brought up to touch the feet of our elders 
and take their blessings not only on special occasions 
but also as a matter of routine. We take pride in serving 
our elders and taking care of them. This is the tradition, 
but the new realities are different. These new realities 
have necessitated that this kind of a Bill should be 
presented before the House for consideration and passing. 

Ageing has become a global phenomenon with 
amazing advancement in medical science, with 
improvement in standards of living. People all over the 
world are living much longer. Longevity has increased in 
India also. 

In India also, I am happy to report that more and 
more people are living much longer. In 2001 census, we 
found that there were 7.6 crore elders in our country, 
senior citizens who were 60 plus. This is the number. 
This number is increasing. By 2026, this number will 
increase to 17.3 crore. At the moment, the number of 
our senior citizens is 6.9 per cent of our population. In 
2026, It is estimated to be more than double this number, 
that is, 12.4 per cent of our population. 

There are certain interesting features about the elder1y 
people. A majority of our elderly people live in the rural 
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areas. Most of our elderly people are about 80 plus. This 
Is also an interesting phenomenon that the world over 
there is an increasing feminisation of the elderly. More 
and mor~ women are constituting a large number of the 
elderly the world over. In our country, by the year 2016. 
they will be 51 per cent. In our country, the elderly, the 
senior citizens constitute 30 per cent who are below the 
poverty-line. Theae are some of the facts and figures so 
far as the senior citizens of our country are concerned. 

I have mentioned right at the beginning that it is 
vary satisfying and it is a matter of great happiness that 
longevity has increased. We have a very large number 
of elderly people to bless us. But it is also very disturbing 
and It poses a great challenge before us that the joint 
family system is withering away, it is disintegrating. The 
beet place where the elderly should live Is their home 
and not the old-age home. They are being taken care of 
with great respect within the environment of their homes. 
But with the fading away of the joint family system, they 
find themselves neglected. marginalised and abandoned. 
This is the sad reality. This is the reason why we have 
brought forward this Bill. 

The senior citizens are those who are 60 and above. 
But In our family we have our parente who may not be 
60 years. There might be a widowed mother or a widowed 
aunt who might be lees than 60 years. There might be 
a father or an uncle who is 1888 than 60 years. 

1'.00 hr •• 

They need to be taken care of. ... (11'IIWnIption6) 

MR. CHAIRMAN : Just a minute. I would like to take 
the senae .of the Hou ... It Is alrNdy e o'clock. We have 
two BiUe posted for today. Thill one and the other one by 
the Dafence Minister. The time allotted for theN two BIle 
is 2 hours each. If we want to conclude it today, we will 
have to sit up to 10 0' clock. So, we wHl have to extend 
the time. 

fTnmsI8tionJ 

SHRI DEVENDRA PRASAD YADAV (JhanjhaIpW): Mr. 
Chairman, Sir, this Bill is really irnpol1ant, so pIeue aIot 
two hours for the Bill. ... (lnt.m.tplion) 

[EnglishJ 

SHRI BRAJA KISHORE TRIPATHY (PURl): W. 
should ~ this Bill today. The o1her BIll C8I1 be tIIIIn 
up tomorrow ..... (11'IIWnIption6) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Till both the Bills are 
passed, time of the House is to be extended. .. .. 
(Int6nuptions) 

SHRI PRABODH PANDA (MIDNAPORE): The other 
Bill can be taken up tomorrow. 

MR. CHAIRMAN: Is there an agreement? 

... (Inftlnuptions) 

SHRI B.K. HANDIQUE: It will be very difficult. There 
is more Government busin... for tomorrow. So. let us 
conclude today. If we can reduce the number of speakers, 
then It will be over soon .... (Inltlnup/loM) 

MR. CHAIRMAN: In the morning, it was decided that 
two Bills have to be passed today. 

... (Inlrlrrupl/ons) 

SHRI PRABODH PANDA : The puslng of thl. Bill 
will take time. The other BIll may be taken up tomorrow. 

(InlrJrruptions) 

SHRI B.K. HANOI QUE: We want to take both the 
BIlle beoauae there Ie no time. It Ie the Government 
bueine88, SO It has to be dlapoeed of. 

MR. CHAIRMAN: I will do one thing. We will ait up 
to 7 d clock. Afterwards, we will deoIde It. The time is 
extended up to 7 0' clock. Then at 7 0' clock. we will 
decide what Is to be done further. About Zero Hour. I 
cannot MY .nyIhIng. " thIe n.m Ie over till 7 0' clock, 
then the z.o Hour can be taken up. OtherwlM, it is not 
pouIbIe. Now, the Mlnteter may continue. 

SHRIMATI MEIRA KUMAR: I must clarify that the 
Bill Is for the maintenance and welfare of both the parent. 
who fMY be below 50, mother and father who may be 
below 60, or also for the senior citizens who are 6O-plus. 
Now, with the withering away of the joint family system, 
these parente who are in need of care and protection 
and the senior citizens are suffering. Moat of them are 
IUIfefIng from III health. There Is ablence of SOCial aecurtty 
lor them. There is absence of social role for them. They 
have no wott< to do. So, they feel very rejected. There 
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Is no 59nse of purpose and sense of belonging. There is 
no opportunity for them to engage themselves In any 
creative work during their free time. All these things are 
very important in our society. A number of Members on 
several occasions heve expressed their concern about 
the plight of the and also of parents in our society. In 
view of the concern that they have shown, from time to 
time, we thought of formulating a Bill in response to 
those concerns. 

~efore formulating the Bill, we held very wide 
consultations with the State Governments, with the stake 
holders, with the NGOs, "'ith the experts and with various 
organlsation8 which have elderly persons as their 
members. We also held regional conferences in various 
regions of the country to discuss the various provisions 
of this Bill and also to invite public opinion. After that. we 
formulated this Bill. It was introduced In the Lok Sabha 
on the 20th of March this year. The hon. Speaker referred 
the Bill to the Standing Committee relating to my Ministry 
on the 27th of April and the Standing Committee has 
given Its Report on the 7th of September. Most of the 
recommendations and the valuable suggestions of the 
Standing Committee have been taken into consideration 
by the Government and now the Bill has come to this 
final shape. 

Now, I would like to mention 80me of the salient 
features of the Bill. The target group for the benefit of 
whom this Bill is being brought are 8hort of two things. 
Being in the evening of their lives, they are short of time 
and they are also short of finance. In Section 125 of the 
Criminal Procedure Code of 1973, there Ie already a 
provision for maintenance of parents. But that means 
going to the court and engaging lawyers which would not 
only be a very cumbersome proceaa but also be ,!ery 
time consuming, needless to say that it would also be 
exorbitant. So. we thought that we would 8et up tribunals 
in every district of the country which would be presided 
over by the SOM (Civil) of the district. There will be a 
Conciliation Officer in the Tribunal, there will also be a 
Welfare Offlcer in the Tribunal and the Olatrlct Magistrate 
would be the Appellate Authority. 

The parents or the senior citizens can approach the 
tribunal by directly giving an application there or they 
can authorise someone to apply on their behalf or the 
tribunal can suo motu take cognisance of th~ plight of 
the .. nlor citizens. 

18.09 hr •• 

(MR. OEPUlY-SPEAKER in thtJ ehllir) 

The emphasis Is on conciliation. As I said earlier, 
because there will be emphasis on conciliation, there will 
not be advocates. The tribunal will follow summary 
procedure and the claims will be disposed of in a time-
bound manner. 

Now the maintenance order will be imposed with the 
same force and effect as an order passed under Chapter 
9 of CrPC. Maintenance order will be executed in the 
same manner as prescribed for execution of such order 
by CrPC. 

We see and so many times we get very disturbed. 
I got Ii report that In Godhara in Gujarat, one son had 
locked up his old father in a room for the last two years 
and had not taken care of that elderly man. I got a 
report once that in a certain part of the country. there 
was an elderly man of 90 years who was abandoned at 
the bus stop by his children. There was another case 
wh6re at the Railway Junction the elderly were 
abandoned. We keep hearing such cases of these elderty 
parents being abandoned either by their own children or 
by those who are supposed to take care of them. We 
have also provided for penal punishment for those who 
abandon the elderly, Another thing which happens is that 
sometimes some family member of the elderly or their 
own children or grand children, adopted children or step 
children or some other relative swept of these elderty 
into giving away or writing the pmperties of elderly in 
their names. They show them that once they are given 
the property, they will be looking after them and 
sometimes they threaten them to write the property in 
their names and theae ~ find themaetvea cut aside, 
nobody i8 there to look after them. In that C888, the 
property will revert to them. This is another provi8ion In 
the Bill. 

There are 80me elderty who do not have children or 
other people to lookafter them. 

{TnmsI6IIon} 

MR. OEPUTY-SPEAKER: Madam, I have to make a 
submission. 

/English} 

I have a long list of speaKers with' me. Pie... be 
brief. 
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fTmnslllllonj 

You also have to give a reply. 

/EngIi$I1j 

SHRIMATI MEIRA KUMAR: I am coming to an end, 
but I have to give the salient features. '" (InlrJnupIions) 

MR. DEPUTY-SPEAKER: Nothing should be recorded. 

(InlBrrupUons) ...• 

SHRIMATI MEIRA KUMAR: Sir, I am coming to an 
end. I was not giving the details, I was just giving the 
salient features. 

There are certain elderly people who do not have 
any children. They are indigent. They are destitute. So, 
we have made provisions for old age homes in every 
district for those. We have also made provisions for better 
medical facilities. We have also made provisions that the 
State Governments will institutionalize a mechanism to 
ensure the security and the protection of the life and 
property of the elderly. 

These are the various salient features of the Bill, 
which I thought I should briefly enumerate. Now, I present 
the Bill for the consideration of the House. 

MR. DEPUTY-SPEAKER: Motion moved: 

"That the Bill to provide for more effective provisions 
for the maintenance and welfare of parents and senior 
citizens guaranteed and recognized under the 
Constitution and for matters connected therewith and 
incidental thereto, be taken into consideration.· 

[Tmnslstlonj 

SHRI AVINASH RAI KHANNA (HOSHIARPUR): Mr. 
Deputy Speaker Sir, I am being given a chance to speak 
on the Bill presented in view of the hour. It Is a strange 
issue different from the Indian values and traits. Mr. 
Deputy Speaker, Sir If we recall the history of this country, 
we are descendants of those great men who went into 
exile at the instance of his father at a point of time when 
he was about to be crowned-I am referring to lord Shri 
Rama. 

The manner in which Shrawana Kumar roamed 
across the country carrying his blind parents on hie 
shoulders reflects our tradition. We have served our 

·Not recorded. 

elders. I read a story in which a person once thought of 
making someone his Guru, so he went to a Guru. The 
Guru asked him if he had parents and he replied in the 
affirmative. The Guru sent him back. The greateat human , 
beings on this Earth are parents and one who has parents 
is not in need of a guru. Such wu the Importance of 
our parents but due to some rea8008 the families started 
withering away and the importance of elders diminished 
gradually. 

Mr. Deputy Speaker, Sir, through you I would like to 
draw the attention of the hon. Minister towards the effects 
01 education on the present day society. An elderly person 
called me up and informed me that he had read in one 
of the books of his grand child that it was being taught 
in the CBSE second class that Joint Family system was 
not good. He asked me if I agree with it? I wrote a letter 
to the hon. Minister of H.R.D. immediately conveying him 
the sentiments of that elderly person and asked him to 
clarify if such things were being taught in books. i got a 
reply that there was no such book under H.R.D., which 
criticized the Joint Family System. I sent the copy of that 
reply to that elderly person', however, he called me up 
to say that the contents of the ietter were incorrect. He 
had a photocopy of the chapter which he wished to send 
across to me. He sent me the copy which contained the 
composition of single family that appeared to be quite 
happy and Joint family was shown to be fraught with 
bickering. The concluding line was that Joint Family 
System was not a good set up. I have sent entire things 
to the hon. Minister, however, I have not received any 
reply. Here we want to concentrate on the iasuea that 
we need to pay attention to our samakara. as well. If we 
have to get our elder ones respected then we will have 
to imbibe values in our children. 

Mr. Deputy Speaker, Sir, I through you I wish to 
draw the attention of the hon. Minister towards lome 
points aince the implementation of this Act would be very 
difficult after its enactment, there would be so much 
litigation. If we would be able to plug whatever lacunae 
are there In this BiU, and then present It, we would be 
able to do Justice with the elderty people and fulfil the 
aspirationa of the House. There Is a provision of 
maintenance in the CRPe aIongwIth aection-9 and section-
125, there is a provision of maintenance for Mother and 
Father under section 125-0, however, this maintenance 
is only upto Rs. Five Hundred. You will have to clarify 
the Impact of section 125-0 on this Act and the impact 
of this section on CRPe to avoid the growing intricacteS 
and the maintenance that you wi8h to provide so easily 
would not be available. Similarly there is section-11 
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[Shri Avinash Rai Khanna] 
relating to the enforcement of the order. This provision is 
quite vague. Kindly simplify it. Once the order relating to 
maintenance is passed, what would happen,if the 
enforcement would be on the lines of the courts? We 
daily come across thousands of pending cases. Hon. 
Minister should make some provisions for easy 
enforcement. Section-17 states that no legal representative 
advocate would be involved, however, this Act nowhere 
mentions that how it would be applied and whether court 
fee would be charged on it or not. 

Sir, i would like to cite an example before you. 
Supposing old parents are leading a dejected life in India 
whereas their children are staying abroad. So, how 
summons would be served on them, it cannot be done 
without publication. So, the provision in regard to serving 
summons should be amended, as to how these should 
be served, whether court fee would be charged or not, 
whether processing fee would be paid or not. This act is 
completely silent about it. So, Madam, there would be a 
lot of legal complications. 

There Is a very good provision in it that when parents 
are alive the children get the property transferred in their 
name by giving them false assurances. Be It a gift, sale 
or will. Will has Its impact after death however there 
might be some difficulty about gift or sale. It will not be 
void, as you have mentioned, since once property is sold 
or gifted, then it will go in litigation. If a clause Is added 
to the Bill that the sale or gift deed would be effective 
only If the child would serve the parent. And if he does 
otherwise it should be treated void. Do not leave any 
room for litigation. If you would make a provision for 
litigation then the son may give an evidence that he is 
serving his parents and they are lying. This would cause 
unnecessary harassment to the old parents they would 
neither get property nor money. So please simplify it a 
little. 

A provision of evidence has been made in this Bill. 
Consumer Protection Act Is a very simple Act. There is 
a provision by which one can send one's application by 
post, however, if an elderly person is lying sick in the 
house and is unable to move out of the house so how 
would he move the tribunal or the authority and file a 
complaint that he was not being looked after by his 
children. Since It Is a new act so we can think on all 
thea. possibilities. So such nry cases sho~ be avoided. 
He should send the application by simple post and then 
it should be the duty of the Govemment or the officer 

concerned to serve summons. If we make the proviston 
of giving evidence then such cases would linger on for 
years. So it is requested that it should be simplified a 
bit. 

Sir, another point can be raised about burden of 
proof. Certain changes were made in Section-304 (b) of 
I.P.C. and a clause was added which Is entirely different. 
Therein the burden was laid on the accused to prove 
that he was innocent. Similarfy if an elderly flies an 
application and tries to prove that his son does not look 
after him or his daughter-in-law neglects him or does not 
provide him maintenance then the poor fellow would keep 
on trying in vain to indicate his claim and would not get 
anything. So if any such application is received then the 
burden of proof should be on the respondent, the children 
to provide whether or not if they are maintaining their 
parents? Only then they would get some justice. 

Sir, if we make a provision for a compromise in any 
section and do away with litigation, it would be better. 
There should be a provision for reconciliation if an 
application is received by which the son would agree to 
give maintenance to his father. If we will put it in litigation, 
the procedure would become lengthy since a provision of 
appeal has been made. He will appeal against the 
Appellate order. 

Thus, it will turn into an endiess litigation. Suppose 
the parents are living in oid age home, shall the children 
have to pay maintenance to their parents in that case? 
The State Govemments have 8· number of policies to 
dole out oid age pension. Will the children have to pay 
maintenance to the parents who are receiving taking old 
age pension? There is no such provision in the Bill; or, 
otherwise it should be provided that the children shall 
have to maintain their parents if the latter do not have 
sufficient income for their maintenance. The Bill is also 
silent on the responsibility of the children in case the 
parents are getting Rs. 200 as old age pension. The 
children may say as to why they should maintain their 
parents when the latter are in receipt of pension. 

Thus, it will tum into an endless litigation. Suppose 
the parents are living in old age home, shall the children 
have to pay maintenance to their parents in that case? 
The State Govemments have a number of policies to 
dole out old age pension. Will the children have to pay 
maintenance to the parents who are receiving taking otd 
age penalon? There is no such provision in the Bill; Of, 

otherwise it should be provided that the chiidren shall 
have to maintain their parents if the latter do not have 



501 ~ & ......., 01 PwenIs AGRAHAYANA 14, 1929 (Stk.9) 502 

sufficient income for their maintenance. The Bill is also 
silent on the responsibility of the children in case the 
parents are getting Rs. 200 as old age pension. The 
children may say as to why they should maintftln their 
pare" whom the latter are in receipt of pension. 

Through you, I would like to make one submission. 
The people of Treasury Benches are sitting here. One 
person pays taxes the whole life. The Govemment runs 
with theae taxes, but he gets nothing in retum. If the 
Government wants to increase its revenue and provide 
security and protection to the aged persons by giving 
them some amount as old age pensions from the amount 
which they have paid as taxes, then I think the 
government will be able to discharge its great obligation 
because the govemment have imposed the burden of 
Old Age Home on the State Governments. In that case, 
the people will pay more taxes, because they will know 
that H they become old or their business get falld due to 
sorne reasons and H their children do not maintain them, 
the Government will do this since they have paid taxes 
to the Government. So, this obligation should also be the 
part of the Govemment. 

Suppose one person has no son and his daughters 
get married and he has paid taxes for the whole Ufe so 
what about his security? I would request the Government 
to rnake such a provision in the Bill so that the 
Government should bear the burden and responsibility of 
the aged persons for their maintenance as they constitutes 
seven percent of our total population as per figures 
furnished by you. Out of them figures regarding the 
number of aged persons who are living In Old Age Homes 
shourd also be showen. I have seen on a TV channel 
the plight of an aged person sitting outside his home in 
Deihl. He was turned out of his home by his chHdren. 
The TV channel was gMng live telecast. It is a matter of 
great shame that the children did not bother to bring him 
back to home. So, this Is the good reason of bringing 
this bill. 

I do understand that the time of childhood and youth 
simple flies away. In those days, hours and years are 
very short, but when the old age arrives, even hour 
become endless period. So, it becornes our duty to 
maintain and respect the old age people. I would like to 
say that keeping In view the intention with which this Bill 
has been brought, we should not put old age persons in 
some intricacy. In this Bill you have written one word 
'summary procedure'. There were lots of deliberations on 
'Summary Procedure' I am an advocate. I have seen the 

consequences. We have put the section 138 In summary. 
What was its result. We had It in negotiations Instrument, 
summary, but what was the result of it. By taking ad\catage 
of it appeal moves to the consumer forum. The Bill muat 
inplement the world Summary in spirit. 

I would request you some suggeatlons that you have 
done a commendable job by bringing thIa BID. Of course, 
the old age persona will feel relived that the Government 
is doing something for them. But at the same time, the 
the Government have to see that the benefits of it must 
reach them. 

With these words I extend many many thanks to 
you. 

/English} 

MR. DEPUT~SPEAKER: Hon. M~, I h.~ ~ 
a list of 15 speakers to speak on th.. very Bill. To 
accommodate them, I would, therefore, requeat them to 
be very brief. It would be better If they give only 
suggestions. 

SHRI S.K. KHARVENTHAN (PALANI): Sir. I would 
request you to permit me from this leat. 

MR. DEPUTY-SPEAKER: All right. You may speak 
from here. 

SHRI S.K. KHARVENTHAN : Sir, at the outset, I am 
thankful to the hon. MlnI8ter for bringing forward th .. 
landmark Bill. 

According to the present law, the aged parents and 
senior cltlzens can approach both the civil courts by way 
of maintenance suit and alao the criminal courts under 
Section 125 CrPC. According to th" piece of legislation, 
the State Govemment Is given power under Clause 7 to 
constitute a Tribunal. The Tribunal will be headed by a 
person not 1888 than the rank of a Sub Divisional Officer. 
Against the Tribunal Order, the Appellate Tribunal wUI be 
constituted under SectIon 15. 

Sir, even though this Bill is 8 very welcome measure, 
yet I have got some reservations. The senior citizens, 
old aged parents can approach the Tribunals by way of 
filing applications. Those who are not able to file 
applications, the Organisation can file applications. What 
is the meaning of the Organization? It is the NGOa. They 
can tile the applications to go to the Tribunals. 

In this Bill, I want to categorically mention about 
Clause 17. -Notwithstanding anything contained in any 
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[Shri S.K. Kharventhan) 
law, no party to a proceeding before a Tribunal or 
Appellate Tribunal shall be represented by a legal 
practitioner" Whenever in this country, we started 
constituting Tribunals like the Central Administrative 
Tribunal or the State Administrative Tribunal, the more 
the Tribunals are coming, the more the powers of the 
courts are shrinking. Even Section 30 of the Advocates 
Act has not yet been implemented to the lawyers to 
appear and all that. This is taking away the powers of 
the lawyers. This has to be modified. This is my humble 
request. 

Another thing is that if the lawyer is not appearing, 
what will happen? Now, we are giving power to the NGOS. 
The NGOs are only going to file the application before 
the Tribunal. For conducting the cases and giving 
evidence, we are going to appoint a Maintenance Officer, 
a Government servant. Either the NGO or the 
Maintenance Officer will coUect the money from the parties 
or from the depOSits of the Tribunals. What Is the 
accountability? What is tI1e guarantee? If a lawyer commits 
a mistake, there is a State Bar Council and there is an 
All-India Bar CouncH to control the lawyer. How the NGOs 
and the Maintenance Officer will be controlled? Now, we 
are seeing everyday that a large number of complaints 
coming against the misuse of funds by the NGOs. So, 
giving power to the NGOs will not serve the purpose. It 
will not help the senior citizens. This is one aspect. 

Another thing Is, according to Clause 14, the power 
Is given. Those petitions, which are pending In the 
Magistrate Court under Section 125C of Cr.P.C., the power 
is given to withdraw the criminal proceeding. What will 
happen to the suits that are pending in civil courts? If a 
senior citizen has filed a civil suit before the Munsif Court 
and he wants to withdraw it, How he will withdraw? It is 
not mentioned in this Bill. 

Another thing is that the Divisional Officer is ROO. 
In the Southern Region, he is called as ROO. He is the 
Tribunal's head. The District Collector is the Appellate 
Tribunal's Chairman. Now, we are seeing that the 
Divisional Officer and the District Collector are having a 
large number of works. They are working day and night. 
How can they spare the time to hear the senior people, 
call once In a week to the Collectorate and hear them? 
Undar the Head of the Divisional Officer or under the 
Head of the Collector, a separate Welfare Officer should 
be appointed to hear them. That is another suggestion. 

One other suggestion is that, now under·the present 
Act, accordng to Sec. 125 Cr.P.C., Rs.SOO Is permissible. 

It is a lesser amount. I agree that this lesser amount 
and this has to be Increased. According to this proposal, 
Clause 9, sub-clause (2), the Tribunal is empowered to 
grant up to Rs.1 0,000. How is it possible to pay monthly 
Rs.10,ooo/- by son or daughter. All are not rich people. 
If the Tribunal has awarded Rs.10,OOO per mensem, it 
will come to Rs.l,20,OOO per year. How is it possible? 
Then coming to the interest rate also, the interest Is five 
per cent and not more than 18 per cent for non-payment 
of the money within the stipulated period. In the rural 
areas, how IS it possible? This must be reduced. The 
amount of RS.10,OOO must also be reduced. The interest 
rate also must be reduced. 

Another important proposal is establishment of Old 
Age Homes, that is, Clause 19, sub-clause (1). It is a 
welcome one. MNo civil court shall have jurisdiction in 
respect of any matter to which any provision of this Act 
applies." In respect of any order passed by the Tribunal 
or Appellate Tribunal, the civil court Is having no power 
to pass any stay order. It Is another welcome step. These 
are all some welcoming steps. 

Except removing the Clause of non-appearance of 
lawyer, remaining portions are welcomeable steps. Also, 
the quantum of amount and the quantum of interest to 
be paid must be reduced. By altering these things, this 
is a welcomeable step taken for protecting the intereatf 
of the senior citizens and also oldage people. 

Another important one is CI~use 6, sub-clause (6), 
"Where a maintenance order was made against more 
than one person, the death of one of them does not 
affect the liability of others to continue paying 
maintenance." Suppose a father is having three sons. 
The Tribunal passed an award against the three sons. 
All the three sons are enjoying the property of the father. 
If one son died. I want to know whether the two sons 
have to pay the entire money. The power must be given 
to add the legal heirs. The son of the deceased or 
daughter or those who are going to enjoy the property 
must pay the maintenance to the senior citizen or aged 
parents. That has to be clarified in this Bill. 

With these words, I am welcoming and supporting 
the Bill. I am also congratulating the Minister for 
introducing this landmark Bill. 

(TfBnslstionJ 

MR. DEPUTY SPEAKER: New Shri Varkala 
Radhakrishnan will spoke. 

.•• (lnfNnlption) 
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SHRt RAM KRIPAL YADAV (Patna): Sir, I may also 
be allowed to speak. ... (Inltlnuption) 

MR. DEPUTY SPEAKER: Shri Radhakrishanan is a 
sear citizen that is way I have called him to speak. 

... (Intsnuplion) 

{English} 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
can I speak for five minutes? 

I rise to support this Bill. There is a proviSion in our 
Constitution towards maintenance of persons with some 
disability. After 60 years of Independence. we have now 
come to a stage to take up the responsibility of 
maintaining aged persons. When we became independent. 
the longevity of life was too short. Now, after the passing 
of years, the death rate has reduced and the longevity 
of human Hfe has Increased to a considerable extent. 
Now there are senior citizens above the above 70 of 80 
who are in lakhs of numbers. The percentage also has 
increased. I do not have the exact figures with me. But 
It Is quite certain that the number of people deserving to 
be maintained has considerably increased. Our 
constitutional obligation has now been taken up. The Bill 
is a laudable step in the right direction. 

Sir, we have some traditional values in India. As per 
the Hindu philosophy the K8msvsr or the Head of the 
family is considered to be the most respected member of 
the family. When we were following the joint family system, 
we were duty-bound by traditional values to maintain the 
aged head of the family and that is the main content of 
Hindu philosophy. Hinduism believed in such values. But, 
unfortunately. I do not know, how our new friends in the 
BJP have taken up this matter. But it is the bounden 
duty of every Hindu to maintain the Head of the family. 
It is not only in Hinduism but in all families it is now 
existing in India. 

The Hindutwa philosophy has been taken up. But 
nobody has taken up the philosophy of maintaining the 
senior citizens. Fortunately, they have taken up this matter. 
We aU speak about Hindu philosophy, Its kindness, Its 
greatness and all these things. We even propagate on 
political gains. We talk of vote bank. But the poor senior 
citizen is not a vote bank. So, he is duly neglected by 
the people who are propagating Hindu phlloeophy. The 

head of the family is the mCl8t Important person. That Is 
our traditional value and we will have to maintain it. 

After the Partition came, each and every member of 
the family got his share and gone away. The head of the 
family is lett unlocked, uncared and unwept. Not only 
that. It is so not only regarding aged male members but 
even the widowed people are also lett In darkness. Their 
condition has become miserable and there is nobody to 
look after them. It is the bounden duty of the society to 
take up the cause of senior citizens including widows. 

We have another provision In our law. I am a lawyer 
for a long time. We have the Criminal Procedure Code 
as amended in 1973. There Is a provision for maintenance 
in that Act also. But that is a cumbersome procedure. 
We have a bitter experience that widows or deserted 
wives, craving for maintenance, who are deserted are 
approaching the maintenance courts constituted under the 
provisions of the Criminal Procedure Code. It will take 
years to get the maintenance awarded. 

There occurs Inordinate delay in getting maintenance 
for the dlsserted wIfe and widowed woman. It 18 a matter 
of curse for the society. How to make It correct? How 
can we get easIer maintenance for these deBerted 
women? The Crimina' Procedure Code and subsequent 
functioning of the Family Courts did not proceed much. 
We have a plenty of Family Courts apart from Criminal 
courts which are dealing with the matter under the 
CrimInal Procedure Code. But these courts could not 
satisfy this aocial evil. Now we are taking up this matter 
in a legalised form and this BIll Is the resuh of that 
effort. I welcome It. 

At the same time, there are some points which have 
to be noted very eagerly. The first thing is that as per 
the provisions of this Act, a Tribunal will be appointed. A 
perBon who Is aggrieved that his sons and daughters or 
heirs are nol looking after him can apply to the Tribunal 
for getting maintenance. If he is still not happy with its 
decision, there will be an Appellate Tribunal for each and 
every district which will be presided by a District 
Magistrate. In the case of Tribunals, these will be presided 
by a Sub-Divisional Officer. The petition will have to be 
decided in three months by the Tribunal and time is also 
limited in the case of Appellate Tribunal. The decision of 
the Appellate Tribunal shall be final and there is no 
provision for second appeal. This is the position. I do 
appreciate it. But the question is how to work it. That is 
the major question. 
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Ther. Ia a provision for some punishment also in 
this Bill. It is for punishment of three months. If there is 
any default in payment of maintenance, there will be one 
month punishment. Let it be there. The question is not 
the punishment but how to get it. There Is another 
provision In this Bill which Is defective in many ways. 
Sons and children who are taking share from the guardian 
are the legal heirs and it will apply to them if they neglect 
the parents. Let It be. Only heirs are not dOing it. A son 
who is affluent and is an earning person, he is believed 
to be liable for maintaining his aged father whether he 
has inherited property or not is immaterial because being 
a son, he Is duty-bound to maintain his father during his 
old age. There is no dispute about that. But unfortunately. 
there Is a provision that if he is inheriting property of the 
father. then alone he will be liable. That is not correct. A 
son may not Inherit property. The father is maintaining 
his baby even at the time when he was born and the 
father has brought him up as a grown up man. After 
growing uP. he becomes a rich man in the society. Then, 
even though he has not inherited a pie from his father, 
he should be legally bound to maintain his father. He 
should also come within the purview of this Act. We 
should not let him go. There are sons, who are earning 
lakhs of rupees, but his father may not have been able 
to eam so much during his time, but he had maintained 
his son during his childhood. If that is the position, that 
is not good. All sons and children, and legal heirs Ihould 
maintain their parents irrespective of whether they Inherit 
any property or not. Only testamentary obligation is not 
enough. He must be made liable. 

With regard to establishment of old age homes in 
each and every district, the State Govemments should 
be helped. The Central Government should find funds to 
be given to the State Governments for establishing old 
age homes in each and every district. Without that, the 
State Govemments may not be able to do it and they 
will not do it. The Act will remain on paper unless the 
financing aspect of the matter is taken care offer 
establishment of old age homes. It is not good. 

So, there must be provision in the statute and the 
State Governments should be financed by the Central 
Government also towards the implementAtion of this Act. 

I now come to the health problem of senior citizens. 
Medical Department Is made liable now b~ that is not 
enough. It must be specified that every senior citizen will 
get physical aid whenever he approaches a Government 

medical hospital or a primary health centre. He shOUld 
get immediate assistance. There must be some 
arrangement so that treatment towards senior citizens is 
made a separate duty for each and every surgeon. That 
must be made specific. 

These provisions will have to be correctly 
implemented through the State Governments. The Central 
Government should take the initiative to see that this Bill 
is implemented In the true spirit of the word and senior 
citizens who are now uncared for do get some 
concessions and some relief at their old age. 

The Minister must be careful. Her speech Is not 
enough. She should take initiative to see that each and 
every word of the Bill is Implemented in the right sense 
and spirit. I think Minister Meira Kumari will take the 
Initiative and the old people will always remember her. 

I am doing one thing in my constituency. I have 
constructed old age home. for senior citizens in my 
constituency with the MPLAD Fund. MPLAD fund is being 
utilised for that purpose. I have constructed three or four 
old age homes in my constituency towards maintaining 
the senior citizens with the help of MPLAD funds. . .. 
(Interruptions,) 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): You will be rehabilitated there. 

SHRI VARKALA RADHAKRISHNAN : This is my 
experience. With these words, I support the Bill. 

[Tl7lnslationj 

SHRI RAM KRIPAL YADAV (PATNA): Mr. Deputy 
Speaker, Sir, I am thankful to you for giving me an 
opportunity to speak on Maintenance and Welfare of 
parents and Senior Citizens Bill, 2007. 

I am grateful to hon'ble Minister Shrimati Meira Kumar 
who has brought such an historical Bill in the House. 
Really. there was a need of it and as per that need he 
has brought a very good Bill which better late then never. 
The BiU is historic and commendable. 

Sir, India has its own civilization and culture and 
there has been its own history. I think, the people not 
only from our country but also from other countries have 
been learning about the civilization ,and culture of this 
country. I think, the way by which the condition of our 
civilization and culture is now deteriorating is a matter of 
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great concem. This is the India to which history is the 
testimony that son like Shrawan Kumar, who, while serving 
his parents, had attained the popularity as an obedient 
son, was bom here only Each person wants to t'tave a 
child like Shrawan Kumar who had got his parents enjoy 
the places of pilgrimage by canying them on his shoulders 
because there was no transportation facility at that time. 
This is the India where when Shri Ganesh, the son of 
God Shankar, was asked to take a round of the whole 
world, he did His course completed by saying that He 
has taken a round of His parents. It has been our 
civilization and culture that we are brought up and 
nourished In jOint families. Here have been the people 
who have honoured the parents more than God. Today, 
60 years have passed since the country became 
independent. We are going adopt the modem culture. 
Today there is no one to look after the parents. Not to 
speak of the concept of jOint family, even the children 
are not ready ot take care of their parents. It is the 
mother who nurtures her child in her womb till nine 
months, gives brith to him with great penance and pain, 
but the same child having grown up does not care of 
her. He does not want even to see that mother. The 
parents bring up and grow their children, but when the 
parents retire and are not in position to earn a liveihood 
In old age, they have the expectations from their children. 
In what conditions are they living now? Somewhere they 
are being kept In cowshed, near the door of the house 
'and hardly served loaves of dry bread in the tin platter. 
We aU coming from the rural background know this thing. 

Now the situation Is deteriorating very much. I am 
speaking with a great pain. Where we were and where 
we are going now? Due to greediness of wealth how our 
society is getting deteriorated. The result of it is that 
some of the children are even killing their parents. What 
kind of society is being formed? Definitely, it Is a matter 
of great concern for us. 

In our country the ratio of senior citizens' population 
is 30 percent of the total population. I would like to show 
It by giving the figures. The number of senior citizens 
associated with the unorganized sectors Is 90 percent. 
30 percent senior citizens are living below the poverty 
line, 50 percent senior citizens live in villages. Out of 
them, 13 percent are illiterate and unable to do physical 
labour. The number of female senior citizens is about 
55 percent. Out of this most of the aged women are 
disregarded In their families. This is the situation before 
us. People Uving below the Poverty line are the poor 
themselves, so are the conditions of their aged persons? 

You cannot Imagine it. By knowing this you will be 
horriplated., There was no provision tor them in law till 
date. 

I would like to give the figure In this regard that the 
number of aged person is growing day-by-day. Where 
the population of old aged persons was one crore and 
90 lakh in 1951, there this figure has gone up to 7 crore 
and 70 lakh In 2001. 

If the number of elderty persons goes on Increasing 
like this, it Is estimated that their number will reach 17 
crore 70 lakh by the year 2025. If we do not secure 
their future, then in coming days they will be ieft with no 
other option than committing suicide. That is why many 
elderly persons are compelled to commit suicide. 

MR. DEPUTY SPEAKER: Now, pleue conclude, 
because you have already spoken for six minutes. 

SHRI RAM KRIPAL YADAV: Mr. Deputy Speaker, Sir, 
am descrtbing the present situation of the SOCiety in 

plain words with great agony. I was not allowed to speak 
on the previous bill also. Therefore, kindly allot me some 
more time. 

While not taking much time, I would like to mention 
some points. The Government have Implemented Old Age 
Pension Scheme covering 50 lakh people, now it will 
cover 7 crore people. The Government have enacted a 
new legislation in this regard under which proviaion of 
pension has been made for the persons above 60 years. 
I would like to thank the Government for this. But the 
situation is getting grim and due attention II not being 
paid towards senior citizens. In the JOint family, the 
condition of mother-father, Aunt-Uncle Is very pathetic. 

They will definitely get a basic lupport after passing 
of this bill. The Government hu made previalons In the 
law. The hon'ble Minister hu said that Centre would 
provide funds for health services on demand by the State 
Govemments. But I would like to suggest that the 
Government of India should Itself take the initiative and 
give the ssld amount directly to the old people. When an 
elderly person falls sick, nobody cares for him, and it 
becomes difficult for him to get even two square meals, 
He must be convinced by your words, It has been stated 
that Old Age Homes win be· set up through one-two 
NGOs. It is a good thing that the Central Government is 
Itsetf taking the Initiative to eel up theM Old Age Homes. 
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But I understand that there is a need to further strengthen 
this law. 

What kind of arrangement for monitoring would be 
made? The Government would allocate funds is the 
mechanism being set up under the law proving effective 
or not? Who will ensure it? Law are enacted in abundance 
but scarcely abided by, so they should be complied with. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): You should speak 
briefly. If a prominent leader like you speaks for one-two 
minutes, It Is suffiCient, please cooperate. 

SHRI RAM KRIPAL YADAV: Last time, I sat down 
on your request. Sir, I was saying that there should be 
a mechanism for monitoring to ensure proper 
implementation of law and the benefit of provisions made 
In the law reach the parents. 

I will not take much time because again and again 
you are directing me to sit down. I would like to say that 
the percentage of octogenarians is 6.5 percent and in 
coming days It will be 13 percent. Therefore, there is 
urgent need to pay attention towards them. Through this 
bill he will make provision for their security and the 
shortcomings in this regard would definitely be removed 
and effective steps taken for the weHare of eldelty people. 
While thanking the hon ... Minister and UPA Government, 
I strongly support this Bill. 

/Eng/sih] 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, I rise 
to support this Bill. This is a very timely presented Bill. 
The UPA Govemment is taking steps to save the rights 
of the senior citizens. One year back also, it got passed 
a Bill against atrocities on women and today they are 
going to pass the Maintenance and WeHare of Parents 
and Senior Citizens Bill. Today, the life span has extended 
because of the treatment and medicines people get. The 
youngsters go outside the country for employment leaving 
behind their parents in the country. Therefore, for 
protecting the interest, rights and life of the senior citizens, 
this Bill has been brought for the consideration of the 
House and I support it. 

One of the very important issues is that they would 
get Rs. 10,000 .. maintenance and It is a welcome step. 
There is a provtelon in the CrPC under which the old 

parents and even the widows and dlstnl8aed women could 
not get more than Rs.500 and fli" getting Rs.500, they 
will have to challenge respondent for the years together. 

19.00 hr •• 

In this Bill there is a provision for payment of As. 
10,0001-. This is a welcome step. But at the same time 
there has been a provision made In the Bill, in clause 
17, that legal practitioners cannot participate In the event 
of a dispute. The lawyers and advocates have been 
discouraged, but in case of a legal problem, the only 
option left for the civil society Is to approach legal 
redressal. 

MR. DEPUTY·SPEAKER: You may please walt for a 
minute. 

Hon. Members, I have a list of eleven Members who 
want to speak oh this very Bill and the time of the House 
was extended till 7 P.M. What 18 the opinion of the 
Houae? 

SOME HON. MEMBERS: We would sit up to 8 P.M. 

MR. DEPUTY·SPEAKER: So, the time of the House 
is extended for one more hour. 

SHRI A. KRISHNASWAMY : Any man facing problem 
In his life, he knocks the door of an advocate to seek 
redressal. But clause 17 provides that the legal 
practttioners shall not participate and simultaneously It 
has al80 been provided that if anybody files case in a 
court of the Magistrate, they can withdraw their cases. If 
anyone want6 an order through the courts and if they 
take the legal course, then they would have to approach 
the criminal courts and can file cases under CrPC. 

SHRI B. MAHTAB (Cuttack): Then do not support 
the Bill. 

SHRI A. KRISHNASWAMY: I am only making 
suggestions to the hon. Minister. In Tribunals advocates 
are not allowed. It is a very "rious matter. Why would 
these people have to file a case only in the Tribunals? 
Moat of them do not know whether there exists something 
called a Tribunal or not. A year back this august House 
passed the Domestic Violence Bill regarding atrocities on 
women. Now, how many women have complaint about 
violence in the Tribunale? How many people have been 
convicted under this AI:t? There is already an all women 
poIloe station in every district. They are dealing with the 
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problems relating to the families. Affected women do not 
want to approach the courts, they nonnaJly do not want 
to file cues against their husbands. If such women seek 
legal redre ... 1 and if they go by the provisions as 
contained in that Bill, then their husband either would be 
fined or imprisoned. But if the Govemment considers 
allowing legal practitioners to participate in this, then they 
could provide them with the right kind of advice and they 
could take them through the Tribunal. 

SHRI B. MAHTAB : Are you asking for an assurance 
from the Minister? 

SHRI A. KAISHNASWAMY : The hon. Minister should 
respond to this point. 

Now, in every district there is an old age home. How 
many old age homes does the Government propose to 
set up in each district of the country? There could be a 
thousand old age people seeking shelter in an old age 
home In a district; in some districts there could be 2,000 
such people and In some districts the number could even 
be more. Would the Government provide only one old 
age home in every district? No mention of that has been 
made In thle BUI. ... (In/sIrUp/ions) 

MR. DEPUTY-SPEAKER: Nothing will be recorded. 

... (Intsrruptions) .... 

SHRI A. KRISHNASWAMY : Sir, I support this Bill. 
There are a few very good clauses in this Bill, however, 
It requires a little more improvement through the addition 
of a few new clauses. 

SHRIMATI ARCHANA NAYAK (Kendrapara): Sir, I 
thank you for giving me an opportunity to participate in 
the dlacus8ion on the Maintenance and Welfare of Parents 
and Senior Citizens Bill. 2007. This is a very important 
Bill as it seeks more effective provisions for the 
maintenance and welfare of parents and senior citizens 
guaranteed under the Constitution. 

Sir, senior citizens are the most neglected persons 
in our country. Their own children for whom they have 
spent so much money and worked hard throughout their 
life throw them on the streets when their parents become 
old and sick. In some cases, property and money are 
taken from the aged parents and then they are neglected 
and tortured. The joint family system is gradually 

°Not recorded. 

disappearing from our Society. Hence, there Is an urgent 
need to bring more stringent laws to punish the people 
who show disregard and neglect towards their parents. 
There are a number of aged parents who are victims of 
cruel treatment at the hands of their own sons and 
daughters-in-law. 

More old-age homes should be set up in every district 
in the country. The Central Government should allot more 
funds to the Stale Governments in this regard. Provision 
should be made in the Bill 80 that free medical facilities 
are available to senior citizen8 who do not have any 
other person to look aher them. Some old-age homes 
should be set up by the Govemment where the inmates 
can stay there giving payment for their food, security and 
medical facilities. 

Similarly, those elderly persons living alone in the 
houses are subject to theft and exploitation. law should 
be made more stringent to ensure the safety of such 
elderly citizens in the country. 

In some cases, the parents might have spent 
everything for their Children. They might not have any 
house or money to live. In such a situation, It is the duty 
of the children to look after the parents. They should not 
deny their duty to look after the parents on the pretext 
that they have not given property or money . 

Above all, a number of laws have been made by 
the Government which remain only in our statute book. 
Therefore, unless and until laws are implemented 
effectively, such laws have no use to the society. Hence, 
I urge upon the Government to ensure effective 
implementation of the law made by us. 

Another point is that the cases relating to the neglect 
of senior or old-age persons should be settled In a time-
bound manner. Justice delayed is justice denied. 

With these words, I support Shrlmati Melra Kumar, 
hon. Minister for Social Justice and Empowerment for 
bringing this important Bill which will bring comfort and 
help to the old as well as senior citizens of the country. 

SHRI PRABODH PANDA (Midnapore): Sir, I rise 10 
support this good piece of legislation, namely, the 
Maintenance and WeHare of Parents and Senior Citizens 
Bill, 2007. 

Sir, the hon. Minister. in her speech. made some 
important points which are helping us to understand the 
contents of the Bill. 
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Many good things are there. Many good things that 
have been said are like the Directive Principles of our 
Constitution. But I must say that there is a slip between 
cup and lip. 

In the Financial Memorandum of this Bill, no amount 
Is mentioned. Everything Is left to the State Govemments. 
The financial condition of the States Is known to all of 
us. I am talking about old-age homes. More than 600 
districts are there in our country. If we go to the sub-
divisional level, the number will be more. But it is not 
sufflelent if we construct old-age homes even at the sub-
divisional level. We are required to construct old-age 
homes at the block level. 

I appreciate this Bill as it will be helpful to the children 
of affluent parents, upper middle class parents and middle 
class parents. But what about the poor people? I would 
like to draw your attention to Clause 9. It provides: 

"If children or relatives, as the case may be, neglect 
or refuse to maintain a senior citizen being unable to 
maintain himself, the Tribunal may, on being satisfied of 
such neglect or refusal, order such children or relatives 
to make a monthly allowance at such monthly rate for 
the maintenance of such senior citizen, as the Tribunal 
may deem fh and to pay the same to such senior citizen 
as the Tribunal may, from time to time, direct. 

All these things are there. So many agencies have 
conducted surveys. It is known to us that poor people, 
like marginal farmers and laboureres, eam not more than 
Rs. 20 per day. How can a person who eams just Rs. 
20 per day on an average maintain his parents? He is 
not able to maintain himself. Nothing is said about it. 

My point Is that, if we want this legislation to be 
effective, then it should be translated into practice. We 
have to make serious efforts. Our hon. Minister should 
apply her mind so that all the poor families can be 
covered under the provisions of this Bill. 

More money should be given to the State 
Governments. Even panclulYlI1s should be involved. 
Otherwise, that cannot be done. 

The next pOint is about the time taken to settle the 
cases. The hon. Minister also mentioned this point. How 
long will applying to the Tribunals and puaing j4Jdgements 
take? This is a matter of concem. This is a very important 
thing. 

Coming to the Tribunals, the District MagIstrate is 
the Appellate Authority. It Is said that the SDOs or the 
officers of the rank of the SDOs will oonduct and monhor 
all these things. They are over loaded. My request Is 
that a separate mechanism should be constituted for this. 
Putting more load on the district administration or on the 
sub-divisional administration is not correct. 

There are so many Departments for the weHare of 
the people, like Department of Youth, Department of 
Children, etc. So, a Department to take care of the senior 
citizens should be constituted. This is most urgently 
needed. There is nothing new in this Bill. Only some 
good wishes are there. 

There are no clauses for the monetary allocations 
and for applications of these ideas. So, I am concerned 
about It. I express my apprehension in this regard that 
how far it will be implemented and how far this idea 
would be translated into practice. 

Sir, with these few words, I support the Bill. 

SHRIMATI KARUNA SHUKLA (Janjgir): Mr. Deputy 
Speaker Sir sticking to your orders, I will speak in brief, 
Hon'ble Minister Shrimatl Meira Kumar has brought the 
Maintenance and Welfare of Parents and Senior Citizens 
Bill, 2007. I welcome this Bill. We are honouring this Bill, 
and our sentiments are also attached with this Bill. No 
one had imagined that after 60 years of independence. 
our elderly persons, parents would be in this state and 
we aN honeatly accept that It is we people who have 
driven them to this condition. Today the country may have 
become independent, telecom revolution may have 
happened, we have become self reliant in food, we have 
made progress through various schemes, we have earned 
good name in foreign countries, but we have lost our 
values, culture and virtUOU8 conduct. We cannot hold any 
party reeponslble for it, all of us are responsible for it. 
Because after independence we did not pay attention In 
this regard. Why this issue arises ... (Intsnup/ions) Varma;i, 
you may also express your views. Probably, we have 
followed westem culture after the independence. We have 
started calling our 'ma' as Mom, 'Pita' as Dad and 
relations of 'Tau', 'Chacha'. 'Chachi', 'Bua'. 'Fufa' have 
got lost In Uncle and Aunti and probably due to this our 
elders are compelled to lead such a pitiable life. 

Mr. Deputy Speaker, Sir, hon'ble Meera~ has included 
many clauses in the Bill. An hon'ble Member was 
championing the cause of the poor. As far as I 
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understand, this bill has not been brought for the poor. 
Such anomalies do not exist in the poor families. They 
give similar respect to their parents, as Raja Ram had 
given to Dashrath and Kaushalya. They rel!lpect their 
parents like Shravan Kumar. This bill has been brought 
for rich Indians living in foreign countries. This bill has 
been brought for the welfare of parents of lAS and IPS 
officers in Government joba and persons of similar rank 
in non-government jobs. I am saying ail these things 
because I have seen such stories on TV and more over 
I have undergone such an experience with a family. I am 
taking care of parents of that family. They have three 
sons and a daughter. That mother would never had 
imagined this day as when her sons were born, she has 
celebrated their birth and now in old age her three sons 
have got registered the house in their names and are 
not giving maintenance to their parents. One can imagine 
that when they fall sick, their children get them admitted 
to the Govemment Hospital and give Rs. 100-200 to 
hospital for giving meal to them twice a day but what 
happens when the canteen remains closed on Sunday? 
Then that old woman sleeps empty stomach on that day. 
This bill has been probably brought for rich persons who 
do not take care of their parents. 

Mr. Deputy Speaker, Sir, I have two-three suggestions, 
after that I will conclude my speech. My first suggestion 
is that first of all TV aerials on family relations should be 
banned. If anybody has ruined our culture, it Is the serials 
based on the family relations. In TV aerial, 'Ghar Ghar ki 
Kahani', hatching of conspiracy Is being taught, and 'Seas 
bhi kabhl Bahu Thr serial is showing , how a mother-in-
law and daughter-in-law commit atrocities against each 
other. Unless these serials are banned, our culture, will 
not get preserved, the pride of the country will not be 
maintained and the ethics and behaviour of the people 
of country will not improve. I understand that these should 
be definitely banned. 

Mr. Deputy Speaker, Sir, the Government has left 
everything on the State Govemments. I do not doubt the 
intentions of the State Govemments, they have the will 
to work. Unless the Union Govemment makes funds 
available to the State Governments, this work will not be 
completed. Similarly, there is proposal to set up Old Age 
Homes. The person who has led his entire life in the 
village with his relations and neighbours, will not go to 
the Old Age Homes. The Govemment should implement 
this scheme at development blocks level, then only welfare 
of elderly persons will be possible. 

Mr. Deputy Speaker, Sir the Government has made 
a mention of Old Age Homes, and it appears that the 
Government thinks that these persons have grown very 
old. My suggestion is that this word should be replaced 
by 'Senior Citizen Home'. This 'Home' should have all 
facilities so that these people may not miss the support 
of their families, which have abandoned them and they 
may be able to live with this family in the Home. 

Mr. Deputy Speaker. Sir. our country has started 
following western culture and we are losing our culture 
due to the impact of western culture. The country where 
question mark is put on the name of Ram, the elderly 
people of country meet this kind of treatment, efforts are 
made to destroy the culture and history of the country. 
there the elderly people will not get respect by enactment 
of lew. but by following our tradition and culture. I welcome 
the Bill brought by the hon'ble Minister. 

/English} 

MR. DEPUTY-5PEAKER: Please be very brief. Please 
give your suggestions. 

SHRI ADHIR CHOWDHURY : Sir. our hon. Members 
have already spoken very little. 

At the outaet. I would like to say that the hon. 
Minister deserves to be applauded loudly for piloting this 
outstanding Bill whloh wtll ueher in an era of social 
security for the elderly people of our country. The SlII 
titled 88 Maintenance and Welfare of Parenti and Senior 
CItIzens Sill, 2007 wHI be a watershed in the history of 
our leglalatlon. One old man aaya: 

81 have no more thing to offer to the world as I am 
growing old. But if peace and security can be 
provided, I will be remaining youth and bold." 

Therefore. the social security net is an imperative to 
sustain the growth and development of our country. The 
founding fathers of our Constitution envisaged it and 
incorporated it in the Directive Principles of our 
Constitution. Article 41 seys that the State should provide 
social assistance to the aged people of our country. The 
aged people should not be treated as our burden rather 
they should be treated as wealth especially for the 
progeny because their experience and expertise that they 
gathered throughout their career will render very good 
service to our generations to come. It will help to enrich 
our moral values. 
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The Bill Is quite evident that we are heading towards 
an age of moral decadence. Therefore, the Govemment 
has been compelled to bring forward this legislative 
document so as to make it mandatory for the children of 
elderly people to provide maintenance. 

We should not expect that ovemight the Bill will start 
acting as an ambrozia for the elderly population. However, 
we must appreciate, everybody must appreciate, that 
already we have started a new joumey to the path of 
social security. Financial independence of our elderly will 
be a great contribution to OIJr country so that they could 
contribute, 80 that they could optimally U88 their free 
time. Then they should be provided part time jobs also. 
This legislative document aims at creating an enabling 
instrument 80 that the elderly person could eam their 
need-based requirements for their own liveUhood. Provision 
of maintenance, under Criminal Procedure Code 1913 is 
in vogue, but as the Minister has already stated that it 
is cumbersome, it is tlme-consuming and It is exorbitant. 
Therefore, the Bill Intends to simplify the entire procedure 
to make It more smooth and facile. 

MR. DEPUTY-SPEAKER: Thank you. 

SHRI ADHIR CHOWDHURY: I will take two or three 
more minutes. India is now heading towards a progressive 
demographic situation. In the wake of the eradication of 
communicable diseases, the life expectancy of our people 
has increased. I will refer to a few statistics. In the year 
1911·12, the life expectancy of Indian people was only 
20 years. At the time of Independence, our life expectancy 
was only 32 years, but now It has Increased to 68 years. 
In the year 1951, the number of aged population was 
only two crore. In the year, 2001, it is 7.6 crore. In 2026, 
it is anticipated that the aged population will be growing 
up to 13.7 crore and in 2030, it is anticipated to reach 
to 20 crores. The number of persons with 80 or more 
years of age Is also increasing. Himachal Pradesh has 
already introduced this kind of legislative document, but 
we ought to study the entire spectrum of the society. In 
the year 1995 under the Congress regime, National 
Assistance Scheme for the Aged People was introduced. 
You will remember that in earlier stages only Rs. 75 was 
given to the elderty population as a pension. But, now, 
it has been Increased by 200 Rs. with an appeal to the 
State Govemment that if they can provide a matching 
figure, then it could be Rs. 400. We are the country 
which Is poised to home the second largest aged 
population In the world. 

MR. DEPUTY·SPEAKER: Thank you. 

SHRI ADHIR CHOWDHURY : The elderly population 
needs physical, economiC, paychologloal and emotional 
support which they are deprived of. 

MR. DEPUTY-SPEAKER: Dr. K.S. Manoj. 

SHRI ADHIR CHOWDHURY : As far as West Bengal 
is concemed, thousands of widows are languishing In 
VaranBSi and other religious places without two square 
meals. So, I would request hon. Minister to take care of 
those widows who are languishing their lives in those 
religious places. 

Sir, these elderly persons die twice, once when they 
retire from the job and second when they retire from the 
life by saying good bye. So, it is the duty of their heirs 
to say them good bye at a later stage. 

DR. K.S. MANOJ (ALLEPPEY): Mr. Deputy-Speaker, 
Sir, I thank you for giving me the opportunity to speak 
on this very important Bill, namely the Maintenance and 
Welfare of Parents and Senior Citizens Bill, 2007. 

Sir, though I do appreciate the hon. Minister for 
having Introduced this Bill in this House, I fear that the 
intention of the Bill will not be served. In the Bill, even 
though there are measures to ensure maintenance and 
welfare of parents and senior citizens, the Minister has 
entrusted everything to the State Governments. The main 
purpose of this Bill is to constitute merely tribunals and 
appeHate tribunal •. 

Sir, out of my curiosity, I looked Into the Financial 
Memorandum of this Bill. In the Financial Memorandum, 
no money is provided from the ConscWidated Fund of 
India. For everything It is mentioned that the existing 
facilities would be utilized. The Sub Diviaional Magistrate 
wiH be the Chairperson of the Tribunals and the District 
Magistrate will be the Chairperson of the Appellate 
Tribunal. So, only by utilizing the existing facilities, the 
Minl8ter Is seeking to form all theae tribunals. I would 
like to submit that if the real intention of the Bill is to be 
served, there should be separate facilities and also those 
facilitlee should be empowered to function properly. 

Then, there are also provisions in this Bill to construct 
Old Age Homes, at least one in every district, in the 
country. I personally do not prefer constnK:tion of Old 
Age Homes. There should not be Old Age Homes, but 
there should be Day Care Centres because in the Old 
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Age Homes, the senior cltiZ8nl and all the elderly persons 
will remain .. destitute. They will not be looked after by 
their children. The children should look after them. 
Moreover, If Day Care Central are formed, when they 
spend last days of their life, during the day time like· 
minded persona can assemble and share their happineBS 
and sorrow. and they can also get mutual support by 
sharing their views with each other. Apart from constructing 
Old Age Homes, the Govemment ahould form mora Day 
Care Centres. In Malayalam, we call them Pagal VBSdu. 
So, I would request the Government to construct more 
such Day Care Centres in the country. 

Then, In our country there ia no Geriatric Policy. We 
have so many policies. We have the Health Policy, we 
have the Sports Policy and other such policies, but there 
is no Geriatric Policy. The Minister should pay attention 
to evolve a Geriatric Policy for senior citizens In future. 
The hon. Minister is aware that there Is no Geriatric 
Wing in either the Medical Colleges or Government 
Hospitals. So, in conSUltation with the Ministry of Health 
and Family Welfare, something should be done in this 
regard. Some research and development should be done 
because the health problems of senior citizens are very 
grave. 

It is because the life expectancy has increased and 
because of today's lifestyle diseases like diabetes, hyper· 
tension, etc. are there. So, at least, in every district 
hospital geriatric clinics should be there and proper 
attention should be given to the senior citizens. 

With these few words, I do support this Bill with the 
request to the hon. Minister that more attention and 
emphasis should be given to the problems of the senior 
citizens. 

[Translation] 

SHRI SHAILENDRA KUMAR (Chail): Mr. Deputy 
Speaker, Sir, I would like to extend my thanks to you 
that you gave me an opportunity to apeak on the 
Maintenance and Welfare of Parents and Senior CItizens 
Bill, 2007. It is a fact that this Bill has been the need of 
the entire country as has also been indicated in the Bill 
itself because elderly people are being neglected. Earlier 
there was a tradition of a joint family and all family 
members lived together and old parents had social 
security, as they were useful and important. However, 
with the spread and influence of western culture and 
tradition the neglect of aged parents kept on increasing. 

As hon'ble Karuna Shukla has said that many children 
after completing their study have migrated and their 
parents are being neglected here. This Bill has been 
primarily moved for them only. 

Sir, second thing that I would like to submit Is that 
whenever di3Cussion on this Bill is held it has been 
observed that the people especially young men and 
women laugh at the Bill as to what type of Bill it is, 
however, they forget this fact that tomorrow they will al80 
grow old. So, it is essential that they should take care of 
their aged parents and provide them security. If they do 
80 their childran will also take care of them in coming 
years when they grow old. 

Sir, the eariler provisions of maintenance under the 
Criminal Procedure Code, 1973 has been amended. The 
hon'ble Minister in this Bill has mentioned about Old Age 
Homes that will have 150 housing units. I support this 
proposal. However, It has been mentioned in the Bill that 
the old age homes will be set up at district level. I want 
that these homes should be set up at block level, because 
old parents from rural areas will not like to move away 
from their homes to other towns or districts. So, efforts 
should be to set up these homes at the block or Tehsil 
level. Only then the objective of the Bill will be fulfilled. 

Sir, there has been a mention about the medical 
treatment of the senior citizens in the Bill. i would like to 
submit to the hon'ble Minister that free medical treatment 
should be provided to our senior citizens in CHC or PHC 
of the districts or in CGHS hospitals. Secondly, regarding 
the senior citizens hon'ble Karuna Shukla said that when 
people grow old and become senior citizen their entire 
movable and immovable properties are usurped by their 
children. It should be protected. There should be a 
provision that if anyone inherits his parents' property then 
he should ensure that he takes care of aged parent tm 
they are alive. It should be made mandatory for the 
children to take care of their parents as long as they are 
alive if they inherit their movable and immovable property. 
Only then the purpose of this Bill will be fulfllled. 

Sir, as far the offence involving the abandoning of 
protected senior citizens is concemed; there is a provision 
of punishment of only three months imprisonment and a 
fine of five thousand rupees. It is not sufficient. There 
should be a punishment of at least three years 
imprisonment and a fine of about 20-25 thousands rupees. 
Only then it will be a deterrent. There is also a need to 
increase the amount of pension for senior citizens. 



523 DECEMBER 5, 2007 and Sllnior CitiztlllS 811/, 2(J(J7 524 

[SM Shallendra Kumar) 

Sir, through you, I would like to submit to the hon'ble 
Minister that we are fighting for this cause. So If each 
voter of India is given a pension of Rs. 1750 p.m., then 
I feel that it will not only fulfil the objective of the Bill but 
senior citizens and parents will also feel secured. Along 
with this I would also like to submit that recently I had 
gone to participate In the meeting of the Parliamentary 
Advisory Committee on Ministry of Rural Development. 
Earlier the Central Government used to release Rs. 75 
per senior citizen as the pension to the State 
Governments. On 19 November the said amount was 
increased to As. 200 on the occasion of birth anniversary 
of Shrimati Indira Gandhi. The Govemment of Goa is 
providing a penSion of Rs. 1000 p.m. by contributing on 
its behalf Rs. 800 and Delhi Govemment is paying Rs. 
600 p.m. as old age pension. Some State govemments 
pay only Rs. 200 which is provided by the Central 
Government while some states pay Rs. 275 or Rs. 300 
per month. I would like that in the Indira Gandhi Old Age 
Pension Scheme, it should be made mandatory for the 
State Governments that they provide at least Rs. 1 000 
to the poor people having BPL cards. The State 
Government should be compelled to do so only then the 
objective of the Bill will be fulfilled and our senior citizens 
would be looked after in a proper manner. 

With these words, I conclude. 

[Transla/ion! 

·SHRI MOHAN JENA (Jajpur): Sir, I thank you for 
giving me this opportunity to speak on a very important 
subject. I thank Mrs. Melrs Kumar for bringing "The 
Maintenance and Welfare of Parents and Senior Citizens 
Bill 2007" for discussion. 

Sir, SOCiety has undergone a sea-change. Both 
materialistically and emotionally there is a huge 
transformation. The traditionai value-system which was 
influencing us for centuries is no longer the same. It has 
eroded significantly. Nothing is static in this world and 
thus change in quite natural. But change is not always 
for the better. The negative aspects of a changed society 
is more visible now. The repercussions are being brunt 
by our aging parents, senior citizens and the old and the 
helpless. 

In this context, sir I am reminded of an Oriya short 
story which I had studied in my school days. The story 
is called 'Oaka Munshi" (Post Master), where a common 

• Engtlsh Translation 01 the speech origlnaHy delivered In Oriya. 

man wants his son to be a Bada Sahib (BIg officer) 
when he grows up. He, with his limited meanl gives 
higher education to his son and lacrlflces a lot to make 
him an officer. The son ultimately becomes a post-master 
but his mind changes with his changed status. 

He feels ashamed of his downtrodden father and his 
shabby attire. One day he drives him away from his 
posh home. This old story reflects the selfishness of the 
society then. Things have changed for the worst now. 
Our society is now full of such Oaka Munlhl8. Parents 
bestow all their love and care on the children, but when 
they are older, need care and attention, children shirk 
from their responsibility and betray them. Hence this Bill 
is very appropriate and timely which will offer protection 
to our senior citizens. 

Sir, as per the reports of the Wortd Economic and 
Social Survey 2007, the population of older people is 
likely to increase substantially by 2050 In developing 
countries as compared to the developed countries. The 
report implies that by 2050, 79 percent of tho.e aged 60 
or above will live in developing countries. The number of 
the aged in the country has rilen from two crores In 
1951 to 7.6 crores in 2001 . By 2030 India will have to 
take care of 20 crores of elderly people. 

Last October, when we were observing the 
'International Day of Older Persons', the Hon. Finance 
Minister Mr. P.Chidambaram had said that all the poor, 
helpless and old people will get old-age pension. How 
far have we progressed in this direction? Is there any 
systematic survey as to find out whether the existing 
pension amount is reaching the target population or not? 

Sir, it seems the officials, who Implement the policies 
of the Government have no Sincerity. In many families 
disputes relating to property is being observed. In many 
cases aged parents are being driven out of their own 
homes. They are either begging in the streets or lying in 
a forlorn geriatric ward. There Is nobody to look after 
their treatment or well-being. Sometimes they are being 
murdered. Ev-:try other day we come across these type 
of news. Especially in cities, this kind of apathy In 
rampant. We have nearly 75 million elderly persons in 
our country. We have to be concerned for them. If we 
don't care for the weaker sections of our population like, 
the old, the physically challenged, blind or women, how 
can we claim to be a welfare state? 1;he Govemment 
must take up such welfare measures. Its already too 
late. 
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Sir, I would like to draw the attention of the Minister, 
to some aspects of the Bill. Firstly in chapter 1, Section 
2(b), it has been mentioned that 'maintenance' Includes 
provision for food, clothing, residence and medical 
attendance and treatment. Sir, I want to tell you that old 
parents are not animals that they will be satisfied with 
the bare minimum needs. Everybody wants a life of 
dignity. Hon. Supreme Court has given the directive that 
the phrase Right to Life' under Fundamental Right Is to 
mean Right to Life with dignity. Thus the word dignity 
must find a place in this Bill. 

Secondly Sir, If we go through Section A of chapter 
II, it feels as If the atate has no responsibility. The word 
Govemment or State should find a mention here. 

Thirdly Sir, while going through the chapter IV on 
Offences and Procedure, It seems as if there is a lenient 
view towards the offender. There should be provision of 
exemplary punishment, In the form of Imprisonment and 
fine. 

Fourthly Sir, thle Bill mentions about establl8hment 
of Old Age Homes. Instead of districts every block should 
have a 'Old Age Home', which will really benefit the 
people. In thOM homes the Inmates should not be III-
treated and If they are neglected, the staff should be 
punished. The punishment should be severe. 

Lastly Sir, I want to draw the attention of the Minister 
to another important matter. It Is seen that the Homes 
are 80metimes managed by NGOs. Only those NGOs 
with very good track record should be given this 
responsibliity. NGOs with doubtful credentials who may 
embezzle fund should not be given the management of 
Old Age Homes. 

Sir, I thank you for giving me this opportunity to 
speak. 

DR. SATYANARAYAN JATIYA (UDain): Mr. Deputy 
Speaker, Sir, this Bill has been moved with a noble 
purpose. Its objective is noble, Its ultimate goal Is good, 
however, the required means, the financial management 
has been neglected. In fact, It Is a very important subject 
which the Govemment want to leave at the door of the 
State Govemments. Some newspapers have al80 made 
their observations from ThtI Indilln Expl'tlu dated 2 
December, 2006: 

"The proposed legislation for eenior citizens mlssas 
a major point: economic problems can best be solved 
with economic tools.· 

/Tmnslstion] 

Now if there is no means, then how will it work? 

October, 2007: 

/English] 

Now, I quote from the 'Telegraph' dated 4th October, 
2007. 

"Loving wisely and well: Instead of involving the State, 
the new Senior Citizens Bill makes relatively solely 
responsible for their elders.· 

/Tmnsllldon] 

Somat Bhosal has written like this 

/English] 

The Indian Express dated 5th May 2007 says: "Good 
idea, bad law. 

The Maintenance and Welfare of Parents and Senior 
Citizens Bill... 

/Tmnsllltion] 

It is to be note whatever has been said about it. 

/Engl6ih] 

It says: 

"The Bill neatly sidesteps the directive in the 
Constitution (Article 41), which directs the State to 
provide public assistance in cases of old age. The 
Bill does atate that, 'The State Government may 
88tabII8h and maintain auch number of old age homes 
at acceulble places, as It may deem necessary, in 
a phased manner, begiMing with at least one in 
each district to accommodate in such homes a 
minimum of 150 .. nIor citizens who are Indigent: ... " 

It further says: M... Note the use of 'may' instead of 
'shall'" 

/Tmnsllldon] 

It depends on their will whether they will do it or not. 
Till date, it has not been done. A nice Bill has been 
moved. Its objectives have also been mentioned. The Bill 
will put In place a system to provide need based 
maintenance to parents and senior citizens, however, 
where are necessary resources? The necessary inputs 
and other infrastructure required for the smooth functioning 
of the system has been left out. It has been mentioned 
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in the financial statement that since the project will be 
implemented In a phased manner so there will be no 
financial implication of the project on the consolidated 
fund of India. However, If there are no funds for this, 
then, how will it be Implemented? The hon'ble Minister 
has said that necessary arrangements are going to be 
made for the medical treatment. It has been mentioned 
in chapter four-that the Govemment hospitals, Govemment 
aided hospitals will provide beds to the senior cltlz9ns as 
far as possible. Hence, it is mentioned 'as far as possible' 
while it should have been ten percent, twenty percent or 
any fixed percentage because only then it could have 
become mandatory. There is a need to make it binding 
on them. The Bill that has been moved must contain 
binding provisions as without doing so the Bill will not be 
effective. There should be a provision of a separate queue 
for senior citizens. It is ok that there will be separate 
lines for them, however who will ensure it? All these 
things have been left out. Medical facility will be provided 
to senior citizens for the treatment of incurable diseases, 
but how much amount will be provided for this purpose? 
It is a good thing that research activities regarding 
incurable old age diseases are proposed to be expanded. 
The Government should do It. The research regarding 
the treatment of old age diseases is to be done to gain 
experience. How much money is to be spent-how much 
will be spent on the treatment of some one's ailment 
who will bear that cost? It is true that intention is good. 
Intention may be noble but where is the way and without 
the way, one cannot reach the goal. 

The Standing Committee has also pOinted out in its 
report. The moment the State Govemments adopt this 
act, it will be the responsibility of the State Govemment 
to implement Its provisions that includes setting up of 
necessary infrastructure and provision of facilities. WhaJ 
is being done to meet needs of required infrastructure? 
In short, it is a very good step. The Indian Express has 
written, 'Good idea, bad law'. The law is not bad, law is 
good, however, we should incorporate some mandatory 
clauses in it to make this law effective. 

Ours is Lok Sabha. You are here and some senior 
Members are also present here. 'Na sa Sabha Yatra na 
Santi Vridha'- It has been said that people should be 
everywhere. However, it is possible only when aged 
people survive. They will survive only when we protect 
them. 'Vrldha na te na Vadanti Dharmam"w About the 
elderly people it has been said that one who talk$ about 
Dharma, observe Dharma and talks about principles of 

Dharma is an old man. 'Oharmah 8a no Yatra na 
Satyamstl'- where there is no truth, there Is no Dharma. 
'Satyam na tad Yat Chhalem Abhiyupaltl'-where there is 
deceit, It cannot be truth. 

We should work for implementing aU these things 
that we have discussed here for the welfare of senior 
citizens. 'Their population In the country has been 
increasing constantly. In 1951, the population in the age 
group of 60 year and above was 2 crore which increased 
to 5. 7 crore in 1991. In 2007 their population has reached 
7.6 crore and in 2013 their population is likely to be 
increased to 19.8 crore. The population of India Is ageing 
but what will be done to utilize the services of those 
aged persons for the prosperity of India. The life 
expectancy of the people is increasing with the increasing 
medical facilities. In 1947 life expectancy was 29 years 
which is now 63 years. The population of old persons is 
increasing so we should think about their weHare. Every 
chapter of this Bill is very good, all the chapter are well 
thought and have been prepared with a good Intention, 
however, allocation is required to be made for this. So 
what measures are to be taken for this? The hon'ble 
Minister of Finance had made a statement in which too 
he has said that he Is going to make some arrangement 
in this regard. The Govemment should make arrangement 
and along with this It should enact laws.... (InlBlTlIpIions). 
The objective of this Bill is not going to be accomplished 
unless the resources that are required for this purpose 
are arranged. Whatever is said about aged persons is 
less. In fact, the words fall short to describe their 
contribution for the prosperity of the country. So the 
Central Govemment and the State Governments should 
certainly take measures to expl'8l8 their gratitude towards 
the old persons. 

19.53 hr. 

(SHRI V ARI<AI..A RADHAKRISHANAN In thtl ch6ir) 

The Minister of Parliamentary Affairs has alao come 
here. He will also be inclined to do all these things. 
However, how I! will be done and who will do, who will 
take lead? AU are silent on this issue. I am requesting to 
provide financial assistance for this. By the way It is said 
in our country-

Abhivadan Shalisya 
Nitya Vrldhopeevlnah 

ChabMlri T8IVa Vridhyanbt 
Ayuah Vldha Yashovalam 
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So, there are three thousand organizations in our 
country which are serving and providing treabnent to the 
aged people. It costs As. 10,000 to keep one old person 
In an old age home. Who will bear Rs. 1 0,000. Old age 
is in itse" a disease so what should be done to care this 
disease and to provide means of survival to the old 
people. Vou are also in this category, however, there are 
many people who are going to join this age group, 
because those who are bom will certainly grow old. So, 
I would Uke to request lhe hon'ble Minister that he should 
take into account all these measures. He has toiled a lot 
to prepare this Bill, however, in order to make this effort 
meaningful and effective the Govemment should take all 
necessary measures on Ita own instead of depending on 
the State Govemments. The measures have been taken 
in the financial provision for the said purpose and there 
should be no anomaly in it.... (/nMrruptions). 

At the end it has been said that the existing 
infrastructure will be used for this purpose and there is 
no possibility of additional expenditure in this regard. It is 
a noble act to say a good thing about old people and to 
work for their welfare. However, H this purpose Is served 
without providing required resources by saying only good 
things about them then it should certainly be done. But 
I know and you also know that for doing any work 
resources are also required. The Government ahould take 
the responsibility to arrange resources for meeting thOM 
requirements. I hope that In coming days the Govemment 
will certainly take necessary measures to fulfil those 
requirements. 

Sir, the Bill has been moved with a good Intension, 
so, I welcome this Bill. I will certainly like to request the 
Govemment that it should provide financial resources for 
the said purpose. 

{English] 

MR. CHAIRMAN : Mr. Shivanna, do not take much 
time. It is already late. 

SHRI PRIVA RANJAN DASMUNSI : Shivannajl, 
mysa" and yourse" will become senior citizens after so 
many years. 

We will have to send it to the Rashtrapati Bhawan. 
Please take one minute only. 

rrl1lnm.tion] 

·SHRI M. SHIVANNA (Chamarajnagar): Sir, the Hon. 
Minister Smt. Meira Kumar Ji has brought a very 
significant Bill regarding maintenance and we"are of senior 

·EngHsh Translation of Ihe Speech originally delivered In Kannada. 

citizens. So I would like to congratulate the Hon'bJe 
Minister for bringing the historic Bill before the House. 

Our country is known for joint family system but these 
days joint femiHes are disintegrating. All the members of 
the family·father, mother and children were Hving under 
the same roof. As it was already stated my colleague 
Smt. Karuna Shaukla Ji, parents of lAS, IPS officers and 
other high ranking officers are facing great difficulties. 
Many parents of these officers have sacrificed their lives 
for their children to make them officers and to give them 
a good life. Unfortunately, some parents of the .. children 
.... being III treated. I want to cite an example of my 
village a family of four members father, mother and two 
children. Now the two children have become officers, their 
parents have sacrificed every thing for them. But now 
both these parents are thrown out on the street by both 
the children. It Is a matter of great concem that the 
parents who have sacrificed to build the Mure of their 
children are neglected. 

Therefore, I would like to suggest only few things 
about this Bill. All the senior citizens Irrespective of cute, 
creed, sex should be given old age pension of atleut 
Rs.20001· per month. All the Govemment hospitals and 
private nursing homes should be made available for free 
treatment to all the senior citizens. The Govemment 
should bring an insurance scheme for the senior citizen. 
and the premium amount should be paid by the 
Govemment on behalf of the senior citizens. 

Sufficient funds should be provided to the State 
Govemments to set up old age homes at the Panchayat 
level. 

As coneesalon for senior citizens Is provided for Train 
and Bus joumeys the Airlines should also provide similar 
concession for the senior citizens. 

The Govemment should ensure safety and security 
of the senior citizens In all respects. With these worda, 
once again, I congratulate the Hon. Minister and I 
conclude my speech. 

20.00 hra. 

{English] 

MR. CHAIRMAN : Now it is 8 o'clock. We will extend 
the time of the House, with your consent, by ha" an 
hour. By that time, we will be able to pass this Bill. 

SEVERAL HON. MEMBERS: Ves. 
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{TfSnslstion} 

SHRIMATI SUSMITA BAURI (Vishnupur): Sir, I am 
thankful to you that you gave me an opportunity to speak. 
I support this Bill. I would like to extend my congratulation 
to the hon'ble Minister that she has moved this Bill today 
at the right time. Today, 60 years of our independence 
have been completed and we know the condition of old 
people. People do not take care of their parents these 
days and they consider them a burden. Parents bear all 
types of hardships and bring up their children by 
sacrificing their own pleasures and comforts. I S'Jpport 
whatever has been said by hon'ble Member Shrlmati 
Karuna Shukla that if parents file a case In the court 
under Section 125 against their children for the 
maintenance, they fail to pursue the case wholeheartedly 
as the adversary is also their own blood. Though they 
are their parents yet their children do not want to take 
care of them. I support this Bill about which all the hon'ble 
Members have expressed their views. Presently there has 
been a trend of nuclear family i.e. 'we two-our two' that 
does not have any place for old parents. The adverse 
impact of a nuclear family is being felt by the small 
children as well, because nobody is there in the family 
to tell them folk tales and so most of the time child 
sticks to television viewing. The impact of this is that 
criminal tendencies are developing in children. So it is a 
good Bill. Regarding the provisions made about the old 
age persons I would like to submit that the old age 
homes should be set up at the block level as well and 
the money required for this purpose should be provided 
by the State Govemment?: 

Since there Is paucity of time, so without saying 
anything more, I conclude and extend my thanks to the 
Minister for bringing this Bill. 

[Eng/ish} 

MR. CHAIRMAN: Hon'bla Members, I am sorry to 
intervene, but this Bill has to go to Rajya Sabha tomorrow 
and It has to be passed before the end of this session. 
That is the difficulty. I would only agree with you. 

... (Intenuph'ons) 

{TfSns/8/ion} 

SHRI HARIBHAU RATHOD (Yavatmal): Sir, I am 
pleased to see Maintenance and Welfare of Senior Citizen 
Bill, 2007 and I feel that my longstanding demand is 

being fulfilled. When I looked into Ita financial implication, 
I found that there Is no financial provi81on in it because 
there is no financial burden on the Government on 
account of this. The Govemment Intend to formulate laws 
to rein In those persons who do not take care of their 
parents and want to implement it through a tribunal; 
however, the purpose for which the law is being enacted 
is not going to be fuHllled by merely formulating the law. 

This objective cannot be achieved by law because 
our civilization, culture and traditions have been of the 
highest order in the world. As he has also said that even 
the mother-in-law was daughter-In-law at one point of 
time, so the daughter-in-law should also be conscious of 
the fact that she would also become mother-in-law one 
day. It is said that women are themselves responsible for 
the exploitation of women. I have seen that today the 
young people are more attached to their in-laws than 
their parents. I had a' foreigner friend. I have heard from 
him that he was in office when he received the news of 
his father's death and on receiving this news he gave 
the contract for the funeral of his father on the telephone 
itself. Such is the foreign culture. However, we have a 
thousands of years old culture of respecting our elders 
and aeeking their blessings without which we do not 
initiate any work. Saint Sewa Lalji Maharaj had once 
said that when a rupee would fetch only bowl of water, 
the son would find it a burden to take care of his mother. 
Such is the situation prevailing today. I would like to say 
that there should be some provision in the Bill for the 
propagation of the same through T.V. and Radio. 

SHRI PRIYA RANJAN DASMUNSI: This is already 
being Publicised on T. V. currently. 

SHRI HARIBHAU RATHOD: The preachings, of our 
saints should be shown on T.V. They tell good things 
and are making efforts to save our culture and values. 

This Bill Is merely window-dressing and is not going 
to make any Significant change. There is a need to 
increase the allocation under the Rajlv Gandhi Niradhar 
Yojana and the Indira Gandhi Niradhar Yojana. When we 
visit a village, It is commonly observed that everybody 
wants to talk to an elder person having good money as 
he is in possession of mean to survive. 

Supporting this Bill, I would like to say that if you 
give Rs. 1750 to every voter, then all prtlblems would be 
solved. 
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(English! 

MR. CHAIRMAN : The hon. Minl.ter can speak now. 
You have covered all the points in your introductory 
speeches. 

SHRIMATI MEIRA KUMAR : Mr. Chairman, Sir, there 
are sixteen hon. Members who have taken part in the 
debate. I am very grateful to them for having supported 
this Bill wholeheartedly. i am also grateful to them for 
their very valuable suggestions. 

I would have very much liked to go into all the details 
but, as you know, we are running short of time. So, I 
would say that all their suggestions are noted down very 
meticulously including yours, Mr. Chairman, and we will 
consider them when we implement this Bill. Of course, 
we will also be making rules and regulations and we will 
also be making various schemes. I would very much like 
to include all these valuable suggestions while doing that. 

I just want to say to you, Sir, and all the han. 
Members that the sense of the House says that we greaUy 
respect our elders and we appreciate and value the 
services they have rendered to our society and our 
country. Through this Bill, we want to give them the place 
and respect that we have in our hearts for them. We 
want to show them how much we care for them and 
how much we want to do for them. 

MR. CHAIRMAN: There is no controversy in this Bill. 

The question is: 

"That the Bill to provide for more effective provisions 
for the maintenance and welfare of parents and senior 
citizens guaranteed and recognized under the 
Constitution and for matters connected therewith and 
incidental thereto, be taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: The House shall now take up 
clause-by-clause consideration of the Bill. 

Clause 2 

Definition 

Am6ndrnents mllde: 

Page 2, line 16, -

omit "and includes parent whether or not a senior 
citizen". (1) Page 2, IIhsr line 19, insen, -

'(k) "WeHarew means provision for food, health care, 
recreation centers and other amenities necessary for the 
senior citizen". (2) 

(Shrimatl Meira Kumar) 

MR. CHAIRMAN : The question is: 

"That clause 2, as amended, stand part of the Bill.· 

The motion WIl$ lldopf«l. 

ClallS8 2, liS IImt1ndtHi, WIlS IltidtJd to IIHI Bill. 

CllIlISSS 3 and 4 wt9M 1Iddt1d 10 thtI BIll. 

Clau .. 5 

Application for Maintenance 

Psge ~ IIhsr line 14,-

omh"as far as possible". (3) Page 3, shsr line 15, 
Insen, -

"Provided that the Tribunal may extend the said 
period, once for a maximum period 0' thirty day. In 
exceptional circumstances for rauona to be recorded 
In writing.". (4) 

(Shrimati Meira Kumar) 

MR. CHAIRMAN: The question i.: 

"That clause 5, 88 amended, stand part of the Bill.· 

The motion WII$ MIop/Bd. 

CIIIlIStl 5, liS lImtN1dt1d, WlIS lidded to /he Bill. 

CllIlISS 6 WlIS IlddtId to IhtI BiN. 

Clau .. 7 

Contribution of maintenance tribunal 

Amendment mllde: 

Page 4, line 14,-

lor "may", subsU/lJ/e "shall within a period of sIx 
months from the elate of the commencement of this Act'. 
(5) 

(Shrimati Meira Kumar) 
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MR. CHAIRMAN: The question is: 

"That clause 7, as amended, stand part of the BUI. 

ThtJ motion wss adopted. 

ClallH 7. as amsndtld, was addtJd Ie thtJ Bill. 

CIIIustI$ 8 /0 30 ""1l!P IIddBd to thtI BiD. 

Motion R. : 8uapenelon of Rul. 80 (I) 

SHRIMATI MEIRA KUMAR: I beg to move: 

"That this House do suspend clause (I) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Government amendment No. 
6" to the Maintenance and WeHare of Parents and 
Senior Citizens Bill, 2007 and that this amendment 
may be allowed to be moved." 

MR. CHAIRMAN: The question is: 

"That this House do suspend clause (I) of rule 80 of 
Rules of Procedure and Conduct of Busineaa in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which It relates, 
In Its application to the Government amendment No. 
6" to the Maintenance and WeHare of Parents and 
Senior CItIzens BIN, 2007 and that thle amendment 
may be allowed to be mo\(ed." 

Vide Amendment Ust No. 1 circulated on 4.12.2007. 

Ths mob'on was aclop/tId. 

New Claua. 30A 

Power to review of the Centra' Government 

AfT1tH1dmsn/ mlld6: 

Page 8, IIltsr line 4, inssrt, -

"3M. The Central Government may make periodic 
review and monitor the progress of the Implementation of 
the provlsiQns of this Act by the State Governments.". (6) 

(Shrimatl Meira Kumar) 

(English} 

MR. CHAIRMAN: The question Is: 

"That new clause 30A be added to the Bill: 

Th8 motion was adoptsd. Nsw Clauss 3a4 WII$ 

aridBd to ths Bl71. 

Clauss 31 was addsd to thtI BUI. 

Ct.uss 1, /118 EnscJIng Formulll lind 1M long T1/IfJ 

""1l!P addiJd to thtI BUI. 

SHRIMATI MEIRA KUMAR: I beg to move: 

"That the Bill, as amended, be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill, as amended, be passed." 

Ths motion was IIdopItKI. 

(English} 

MR. CHAIRMAN: Now we will take up 'Zero Hour'. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, if the Members 
want to speak on the same subject, I think only 
association will be allowed. 

SHRI S.K. KHARVENTHAN (PALANI): Sir, after the 
assumption of office by the UPA at the Centre, 580 new 
line projects have been announced, out of which, for 
nearly 250 projects, positive survey results were submitted 
to the Ministry of Railways and they are kept pending for 
consideration. 

One such Railway project, which is pending, is Erode 
- Palani via Dharapuram new Railway line. It connects 
Chennlmaiai - Kangayam which are famous for textiles, 
modem rice mills and made-goods. From these places, 
rice is exported to various parts of the country and abroad 
through various modes of transport. Moreover, Chennimalal 
and Palanl are famous abode of Lord Karthlk and it 
attracts lakhs of devotees from within the country and 
abroad. 

Hence, I urge upon the Ministry of Railways to take 
up Erode • Palanj 1118 Dharapuram new Railway line 
project on priority basis. It should be approved as early 
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.. poaI)Ie 8nG nec .... ry funds have to be allocated In 
the comlng Budget for this project. 

/T"""tIon/ 
SHRI SANJAY DHOTRE (Akola): Sir, we have been 

demanding since long the gauge-conversion of Akola-
Khandwa railway line failing under the Central Railways. 
Thle railway line ia 50 year old, which used to connect 
Kachlguda-Ajrner. The work of gauge conversion from 
Kachlgucla to Puma has already been completed whUe 
the work upto Akola is likely to be completed by February, 
2008. Further, there la an urgent need to complete the 
work upto Akola-Khanc:twa station at the earliest. With 
the Implementation of thle Important scheme South and 
North India eQuid be brought closer and besides, it will 
also result In development of states like Tamil Nadu, 
Andhra Pradesh, Kamataka, Madhya Pradesh, Rajasthan, 
Uttar Pradesh to a great extent. 

My requeat to hon'ble Railway Minister is that 
necessary steps should be taken to complete the work 
of gauge conversion at the earliest. 

"SHRI LONAPPAN NAMBADAN (Mukundapuram): Sir, 
the Central Govemment has given a specHication that all 
roads constructed under the Prime Minister's Gram Sadak 
Yojana, should have minimum eight mtrs. Width. The 
Centre has also suggested that in order to evaluate the 
quality, and transparency in construction, the Members of 
Parliament along with other representatives, officlala, 
should examine the roads, once In six months. Kerele Is 
the southem most state in India. Due to high density of 
population, dHficulty In getting lands and high land price, 
the PMGSY Project Is facing many a difficulties. 
Considering the Geo-Soclal conditions in Kerala the 
minimum width of all PMGSY roads should be reduced 
from eight rntrs. to six mtrs. The Kerala Government has 
already made this request to the Centre. This is the 
ideal season for road construction In Kerala. Therefore, 
the Centre should Immediately issue orders reducing the 
minimum required width of Prime Minister's Gram Sadak 
Yojana roads from eight mtrs. to six mtrs. 

20.18 hr •• 

[MR. DEPUTY-SPEAKER in IhtI C!I';rj 

""SHRI M. SHIVANNA (Chamrajnagar) : Sir, my 
Parliamentary constituency, Chamarajanagar, is one of the 
famous places in South India. Nanjungud here known as 

"Engll.h translation of the Ipeech originally delivered In 
Malayalam. 

··EngUah translation of the speech originally delivered in 
Kannada. 

'Dakshina Kashi. The Lord Nanjundeahwara ia the deity 
of this holy place. Talkadu is famous for 'Panchallnga 
Darshanam'. Once in 12 years Panchallnga Darshan takes 
place here. Mudukutore is a famous pilgrim centre. Sri 
Malllkarjuna Swamy and Sri Bhramarambha Temple Is 
situated at the top of the hili. Somanthapura's 'Keshava' 
Temple Is one of the grandset of Hoysala monuments. 
Mahadeshwara Swamy Temple at malai MahadeBhwara 
Hill, Sri Ranganatha Swamy Temple at Blllgirl Rangena 
Hili are also famous pilgrim centres. Bandlpur bird 
sanctuary and Nagarahole are popular tourista centres. 
But the Irony Is that all these famous places are not 
having basic Infrastructures like roads, guesthous., 
bathrooms, toilets and transport facllltl... Ev.ry day 
pilgrims and tourists throng this place In huge numbers. 
But due to inadequate infrastructure like drinking water, 
lodging and boarding etc. pilgrims are faCing Iota of 
difficulties. Hence. I urge upon the Govemment to provide 
infrastructure facilities In order to promote tourism In theM 
places in my constituency. 

SHRIMATI SUMAN MAHATO (Jamshedpur): Sir, the 
Indian cable company located in Jamshedpur city of 
eastem Singhbhum district of Jharkhand State has been 
lying closed for the last seven y.ara. Thousands of 
employees were employed In this company. After cloeure 
of this company, the economic condition of employees' 
has deteriorated and many of them have died. Hence, I 
request that the company may be revived In public 
interest. 

·SHRI MANJUNATH KUNNUR (Dharwad South): 
Thank you Sir, I am very much greatful to you for giving 
me an opportunity to speak in Kannada. For the last 
three years people of Kamataka have been taking part 
in Rail Roko, Road Roko demonstrationa etc. demanding 
recognition of Kennada as a ·Claasical language". 

Sir, Karnataka is one of the four southem states. 
Kannada Is its language. It has a history of more than 
2000 years. The Government of India has already 
accorded classical status to Tamil language. Kannada like 
Tamil is alao one of the Dravidian languages. It has all 
the features to get a classical status. Through you I would 
like to bring these features of Kannacla to the notice of 
the Union Government. 

Sir, over 25,000 inacriptlons of Kannada language 
have been found in Maharastra, Andhra Pradhesh, Tamil 
Nadu. 1 st Kannada inscription 'Halmidl has been recorded 
during 450 A.D and the ancient book Kavlrajamarga was 
written In 850 A.D. 

·Engllsh treMletion of the speech originally delivered In 
Kannada. 
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[Shri Manjunath Kunnur] 
10th century poets like Pampa, Ranna, Janna, Ponna 

and 12th century Vachanakara's like Jaga/yoti· 
Basaveshwara, Akkamahadevi, Allama Prabhu have 
contributed a lot to enrich Kannada language and 
literature. In modem times, Kannada language has bagged 
seven Jnanapeeth Awards the highest award for literature 
in the country. Kuvempu, D.R.Bendre, Shivaram Karant, 
Mastt Venkatesh Iyengar, V. K. Gokak, U. R. Anantamurty 
and Girish Kamad are the awardees. Dr. D.Javarlllgowda, 
former vice Chancellor of Mysore University, poet, Ilterateur 
of Kannada language wu on hunger strike (unto death) 
demanding cIaaeicaI Btatus fl)r Kannada language. Original 
in Kannada. 

Sir, I breath In Kannada, it is in my blood. Hence, 
I urge upon the Govemment of India to take immediate 
steps to accord cl888lcal status to Kannada language 
without further delay. Otherwise it would affect the peace, 
law and order of the state. 

SHRI MADAN LAL SHARMA (Jammu): Mr. Deputy 
Speaker, Sir. through you, I would like to make a 
submlaalon before the Government particularly to the 
Ministry of Railways that there are 20 assembly segments 
In my Jammu, Poonch Partiamentary constituency which 
is the largest conatltuency In the country. All the assembly 
segments are situated along the actual line of control 
and intemational border. The work of laying of railway 
line Is being carried out expeditiously In the entire country 
partlcularty in Jammu-Kashmir where Jamrnu-Udhampur· 
Baramulla Kajlkund railway line Is being laid, however, 
the border districts Rajourl and Poonch are stili deprived 
of railway connectMty from Jammu. Many dMslons of 
army are stationed there and army personnel from all 
over the country are serving there. You are aware that 
several army Jawans have lost their lives in the various 
militant attacks involving IDs du~ng past few years. 

Therefore, I would like to request that a survey should 
be conducted for laying railway line from Jammu to 
Ra/ouri, Poonch via Akhnoor and provision of funds made 
in the ensuing budget so that the work could be started 
in a phased manner to fuHiI the long standing demand of 
the people. 

SHRI SURESH WAGHMARE (Wardha): Sir, there is 
an urgent need to take adequate safety measures for 
the villages, towns, which are In the vicinity of the 
Ordinance Depot of Defence Ministry to protect them from 
various incidents of fire. This issue has several times 

been raised but no action has been tllken 80 fa,. There 
is the Pullgaon Depot in my partlamentary constituency 
Wardha where bomb explosions have led to fire leading 
to evacuation call due to which ensuing stampede resulted 
in the death of 1 to 2 persons and no security 
arrangement has been made 80 far. Th8f'8fore, I request 
the Govemment and the concerned Department that It is 
very essential to take safety measures and provide 
facilities to such villages which are located In the vicinity 
of Ordinance Depot. Many villages do not have the 
facilities of electricity, road and water also. Hence I request 
that all these facilities should be provided in _II thOM 
villages, which are in the vicinity of Ordinance Depot and 
provide relief to them. 

SHRI RAM KRIPAL YADAV (Patna): Sir, more than 
two and a half crore cases are pending In various courts 
of the country. It is hard to imagine 88 to how many 
families have been 8ufferlng on this account. 

One can draw an inference from the fact that the 
case has not been decided even after 50 years. In 
another case, a woman spent 37 years in Incarceration 
and succumbed to her jail life, and, yet, her case is still 
pending. This reflects the State of procedural procratinatlon 
in the system of delivery of justice in the country. People 
are now losing faith and wonder H they can get justice 
on time or not? People have become disillusioned. This 
is an unfortunate and serious situation. The 
recommendations of the Law Commission are not being 
complied with so that the vacancies of judges are filled 
and their number raised five fold. There is another face 
of it. The number of P.I.L.s and other cases Is Increasing 
day by day and the Judiciary also takes interest in it 
since these are politically motivated cases. P.I.L.s consume 
one full day of the Court and hundreds of other cases 
remain pending. It is an important issue and the 
Government should take immediate steps after giving it a 
serious thought. 

{English} 

SHRIMATI JHANSI LAKSHMI BOTCHA (Bobblll): Mr. 
Deputy-Speaker, Sir, through you, I would like to bring to 
the notice of the Govemment a matter of urgent public 
importance. 

This is regarding the National Cadet Corps training 
in schools and colleges across thai c:o,.mtry. The NCC 
was conceived In 1917 when India Defence Act was 
promulgated with an object of making up the deficiencies 
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in the Armed FOfICeI by raleing the University Corps. The 
NCC WIle ..aabI68hed .. the beheet of Pandlt Jawaharlal 
NehN for training and motivating the youth of the country 
to t)ecome better citizens and leaders In all walks of life. 
It helps the youth to realise the intimate relationship 
between man and the community, between community 
and nature and their Inter-dependability. 

WIth Increulng anti-social activities, the role of the 
NCC h .. become more relevant. Of late, the role of the 
NCC h .. been diminishing in schools and colleges, when 
the need of the hour Is to strengthen it. The NCC should 
be made compulsory In all the Govemment schools and 
coHegee. But sa of now, the choice is given to the 
students whether to join or not. While It should be free 
in the Govemment educational institutions, in private and 
aided educational Institutiona, the cost of the NCC training 
8hould be bome In the ratio of 60:60 between the NCC 
and the private echooilicolleges. Special campaigns 
should be launched to create awareness about the NCC 
among the targeted group and the benefits that aeCNe 
to students after JOining the NCC. As In Defence forces, 
welghtage ahould be given to the NCC certificate holders 
in the aelection process for jobs In the Central and the 
State Govemmenta also. 

Therefore, I would urge upon the Central Govemment 
to Inc ...... funding for the NCC training to make It more 
popular and a lucceae for which It has been created by 
an Act of Partiament. 

/Tmnsl.ttion] 

RAVI PRAKASH VERMA (Kherl): Mr. Deputy Speaker, 
Sir, through you, I would like to apprise the Govemment 
that owing to financial compulsion, lalms of men, women 
and children earn their livelihood by picking rags and are 
leading a miserable life. In Delhi alone, nearly sixty 
thousand people pick up rags and dispose them off. They 
pick up approximately one thousand tonnes of rag in a 
lingle day. However, there are neither housing facilities 
nor medical faoilltie8 for them. There are no social security 
echemea for them. That is why, they are being exploited. 
They are all a pert of recycling industry. However, in the 
abaence of any suitable Nles and legislations they are 
becoming vIcIima of exploitation. Therefore, in view of 
their mileratJ'- condition, I request the Government to 
provide tt.n adequate facilities and frame laWi In this 
regard. 

SHRI HARIBHAU RATHOD (YAVATMAL): Mr. Deputy 
Speaker, Sir, I would like to raise the issue of denotified 
nomadic tribes before you. The right to citizenship adult 
franchise and right to freedom are available to all the 
people of the country. However, the people I am referring 
to number more than 15 crore in the country. As pointed 
out by my colleague right now, there are crores of such 
people Uke rag pickers, jugglers (madaris), snake charmers 
who have neither houses nor ration cards. Their names 
do not appear in the voting lists. The nandis who roam 
about here and there and crores of such people are a 
part of denotifled tribes. Nothing has been done for them 
so far. Once the moat reverent Baba Ambedkar ii asked 
Mahatma Gandhi ji- "Mr. Gandhi, where is my 
motheriand?" He did not ask him only a question. in the 
previlion made in Article 1 e, it has been mentioned-

/ElIflIiah} 

In article 16(4) It Is provided: 

"Nothing In this article shall prevent the State from 
making any provision for ..... rv.t1on of appointments 
or poste In favour of any backward cIaea of citizens." 

{Tmnsl8tion] 

MR. DEPUTY SPEAKER: Please say what do you 
want from the Govemment? 

SHRI HARIBHAU RATHOD: I would like to ltate that 
It has not been Interpreted, so far. The backward class 
therein. . . . (Intsrrupti0n8) 

Mr. Deputy Speaker, Sir, I 'am referring to those 15 
crore people. The Govemment ehoWi concem towards 
SCs, STe, OBCa and mlnortttea but no one talks about 
denotlfled nomadic trIbea. Pt. Jawaharlal Nehru, Sardar 
Patel .nd Baba Baheb Ambedkar knew about denotified 
nomadic tribel .. • (lm.rruptlontlj 

/Engllsh] 

MR. DEPUTY SPEAKER: Pie... put your question. 

{TmnsI6tkJn] 

SHRI HARIBHAU RATHOO: A ac:heme should be 
formulaled in thit regard. We are repeatedly demanding. 
Provl,lons should be made for them as well ... 
. (lnIImuptionsj 
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{English} 

MR. DEPUTY SPEAKER: What is your question? 
want to know what is yC'ur question. 

{Trsnslllfion} 

SHRI HARIBHAU RAHOD: Mr. Deputy Speaker, Sir, 
there should be some planning for them. Until it is done 
you cannot provide them justice. 

{English} 

DR. K.S MAN OJ (Alleppey): india is the world's 
second populous country. The density of population in 
our country is 274 per square kilometer. Out of 28 States 
and seven Union Territories, Kerala is the most densely 
populated State. Kerala has one per cent of country's 
area, but 3.44 per cent of total population. The density 
of population in Kerala is 819 per square kilometer. That 
is almost thrice that of the national average. 

Sir, my district Allappuzha Is the most densely 
populated district in the country with a density of 1496 
per square kilometer. It is almost six times that of national 
average. 

The guideline put forward by PMGSY is that land 
width Is eight meters for the PMGSY road. In a densely 
populated State like Kerala, this criterion is not consistent 
with the ground realities, viz, phYSical and geographical 
features of the State. So, the funds could not be utilized. 

Hence, the Government of Kerala has requested for 
relaxation of the land width from eight meters to six 
meters for PMGSY roads. So, I urge upon the 
Government to relax this criterion from eight kilometers 
to 8ix kilometers 80 that the funds can be properly utilized 
to provide all weather-proof roads to the rural poor. 

{TflII7Siafion} 

SHRI GIRDHARI LAl BHARGAVA (Jaipur): Mr. 
Deputy Speaker, Sir, India is our country with Its 
boundaries touching Pakietan and Bangladesh, but fencing 
has not been er.cted on the entire stretch of border. Our 
forctl are, of coy,.., deployed at the borders due to 
which we .... ..... In Pakillan people are being given 
training to epread teno"'" in India and arms are also 
supplied from there. Opium is also smuggled from there. 

People infiltrate from China too. So, there is an urgent 
need of fencing at the borders In order to check smuggling 
and ensure security of India. 

Mr. Deputy Speaker, Sir, terrorists are purchasing land 
in Barmer district of Rajasthan. There should be a check 
in this regard. If at all it is necessary to settle someone 
the borders, then, the farmers are there because their 
crops are getting destroyed there. Ex-.. rvicemen should 
be settled there and fencing should be carried out and 
compensation should be given to the farmers whose lands 
are acquired for fencing. My request is that ex-servicemen 
should be settled at the border of Barmer. This is the 
question of national .ecurity. So, the Central Govemment 
should urgently pay attention towards this issue. 

{English} 

SHRI P.C. THOMAS (Muvattupuzha): Sir, we are all 
proud that a few moments back, we have been able to 
pass the Bill to honour the senior citizens and our parents. 
But ~he Employees Provident Fund (EPF) pensioners are 
getting a small amount as penslo". Is It not hypocrisy? 
We say that we are going to honour them. But, at the 
same time, we are not respecting our elders and seniors 
who have given a lot of efforts for the country, for the 
places where they live and for their families. There are 
about 80 lakhs of people who come under this category. 
The EPF fund has exceeded to a large extent. It goes 
around Rs. 30,000 crore and the Govemment is trying to 
invest it into the stock market and trying to make more 
money. 

It is trying to make more money. It is good. But can 
we forget these poor people? They cannot make a living 
now. So, my humble submission to the Govemment, 
through you, Sir, Is that this has to be taken very seriously 
on this auspicious day when we have passed the great 
Bill which has become an Act. 

Hence, I urge upon the hon. Minister of Labour as 
well 88 the Government to see that pension is revI8ed 
urgently and also they are paid some interim relief 
immediately because they have been put to very ~t 
harassment for quite a long time. 

SHRI VARKAlA RADHAKRISHNAN (Chirayinkil): 
Sir, the Kerala legislative Assembly ,had unanimously 
adopted a Resolution requesting the Central Government 
to take steps towards the eatabUahment of • permanent 



AGRAHAYANA 14, 1929 (SakB) 546 

Bench of the Kerela High Court In the State Capital, 
Thlruvananthapuram. Though the Resolution was passed 
long ago, so far, nothing has materialized. I understand 
that the Kerala Govemment also had approached the 
Central Government and even given word that It would 
meet the entire expenditure. Stili, the matter did not 
materialize. 

I, therefore, request the Central Govemment to take 
steps towards the establishment of a Bench of the Kerala 
High Court at Thlruvananthapuram without further delay. 

DR. BABU RAO MEDIYAM (Bhadrachalam): Sir, thank 
you for giving me this opportunity. 

The Primitive Tribal Groups need protection and 
survival rights. There are about 12 Primitive Tribal Groups 
in Andhra Pradesh. They are now under threat of 
extinction, particularly the Chenchu community. The total 
population of PTG is decreasing day by day. If we see 
the census of 1961, their total population was 1,23,269. 
It rose to 1,95,264 in 1971. After a decade, in 1981, it 
became 1,89,968. In 1991, it became 1,86,078. So, their 
population decreased. They are living in Nallamalla Forest 
Reserve Area of Kurnool, Guntur, Prakasam and 
Mahaboobnagar districts on either side of river Krishna. 
There is the Nagarjuna Sagar TIger Reserve of about 
3600 sq. kms in these districts. About 2500 families from 
25 core villages of Chenchus were evicted without 
recognizing their rights of relocation. 

For instance, about 12 habitations of the Chenchu8 
were shifted to Appapur and another chenchu village In 
the plain was also shifted against their will. Further, the 
Forest Department Is threatening to evict them from there 
also because it falls under the reserve forest. 

Hence, I demand the Ministry of Tribal Affairs and 
the Ministry of Environment and Forests to protect their 
rights, consider their right to live there and extend the 
help. It was promised to provide Rs.10 lakh as fiX gt'II//a 
to these families and also two acres of land for cultivation 
for each family. 

SHRI KIRIP CHALIHA (Guwahati): I would like to 
draw the attention of the Govemment to a very Important 
matter. It is about the National Institute of Technology in 
Imphal. It is a welcome decision that this Institute is 
established in Manipur as a part of the Prime Minister's 

package. Unfortunately, so far as selection of site is 
concerned, earlier the site was selected in Kyamgei 
Loukon. But this has been changed and now the proposal 
they made is to have the site in Langol Patta Land areas 
and In the wet land at Lamphelpat. As a result of this, 
a large number of tribal population of those areas has 
become extremely apprehensive. A Joint ActIon Committee 
has been formed. The students, the tribal population have 
become so apprehensive that they are saying that there 
could a repetition of Nandigram in Imphal. Under the 
circumstances, people from Churachandpur, Bishanpur and 
all these areas have offered alternate site. So, I urge 
upon the Govemment to consider having the institute in 
those sites without displacing the tribal population which 
might lead to a lot of tension. 

MR. DEPUTY SPEAKER: Shri Hansraj Ahir ji. You 
can raise only one matter at a time. You are allowed to 
raise one matter only. 

[Trsnsl6lion) 

SHRI HANS RAJ G. AHIA (Chandrapur): Mr. Deputy 
Speaker, Sir, big industries are set up in the country at 
the special request of the State Governments. I would 
like to draw the attention of the Government towards the 
emerging practice of closing and shifting the industries 
after availing or for availing the benefits or facilities 
extended by the State Governments in the course of 
time. There are so many states where industries are set 
up at the request of State Government offering concession 
in taxes for bringing industries to their States and, of 
course, industries are set up there, but due to trend of 
winding up the industries atter the expiry of tax hoHday 
period, the labourers working in such industries face the 
problem of untimely retirement or unemployment. In my 
constituency there was a refrigerator-manufacturing unit 
owned by Voltas company in Varoda which was sold to 
Multinational Company Electrolux. Before the sell out, 
there were 1500 labourers working in this factory and 
now out of them 700· people have been giver. VAS. The 
number of labourers and employees has been curtailed. 
Now the Electrolux company also has sold it to Videocon 
Company. . .. (Interruptions) 

MR. DEPUTY SPEAKER: This is a State matter. 

SHRI HANSRAJ G. AHIR: Sir, this is not a State 
matter. I am speaking about the misdeeds of multinational 
companies. ... (Interruptions). 
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MR. DEPUTY SPEAKER: What is your demand? 

SHRI HANSRAJ G. AHIR: Mr. Deputy Speaker, Sir, 
I woul~ like to say that the State Govemment is helping 
them. I would like to tell the Central Government that the 
Videocon company to which the Electrolux company has 
been sold has now closed its whole plant and due to 
this about 700 people are facing untimely retrenchment. 
They have become jobless. I request the Government to 
check such a system of shifting Industries from onf! State 
to another State for seeking tax benefits from the later 
as the Vldeocon Is shifting its establishment to Kashipur 
Uttranchal so that it could avail tax benefits from 
Uttranchal Government. .... (Inlsrruptlons). 

Mr. Deputy Speaker, Sir, through you, I request the 
Government to intervene In this emerging system of 
setting up of industries in the States In this manner to 
save the poor from becoming unemployed. 

(English} 

SHRI R. PRABHU (NILGIRIS): I would like to bring 
to the attention of the Government, especially of the 
Minister of Commerce and the Minister ot Finance, to 
the pitiable plight of the small tea growers. In this country, 
we have nearly 2 lakh small tea growers who have less 
than one hectare or 1.5 hectares of land and they have 
small tea plantations. There are 65 thousand such people 
in my constituency and others are in Darjeeling and 
Assam. This is the true small scale industry of the tea 
sector. They have been getting unremunerative prices and 
they have been suffering for the last many years. For 
the last three years now, we have been requesting the 
Ministry of Commerce and the Ministry of Finance to 
give them a statutory minimum support price of Rs. 10 
per kilogram of green tea leaves. The break even point 
is around Rs. 8 and even today, they are getting five 
and a half rupees or six rupees per kilogram of green 
leaves. Now, they are suffering. They are committing 
suicides. They are facing many hardships. They are not 
able to send their Children to schools. They are not able 
to have medical facilities or anything. I would urge upon 
the Government, as they have the power under the Tea 
Control Order of 1953 to fix maximum or minimum price 
for tea, that they have to fix the minimum price of tea 
and tea leaves which they sell. 

You know, Sir, this Government has ~ed a very 
far-reaching National Rural Employment Guarantee 
Programme under the guidance of Madam S~nia Gandhi. 

Our traditional industries In this country are plantations, 
textiles, sugar and all agro-based industries. Here, by 
killing these industries, we are reducing employment. On 
the one hand, we are trying to give employment and on 
the other hand we are reducing It. So, I would urge 
upon the Government to look into this. Mr. Kamal Nath, 
Commerce and Industry Minister, while speaking ,at an 
UPASlfunction last September, had assured the small 
tea growers there that he would ensure a statutory 
minimum support price for them. 

(Translation} 

SHRI TEK LAL MAHTO (Glrldlh): Mr. Deputy Speaker, 
Sir, while drawing your attention through the House. I 
would like to state that a number of Scheduled Tribes, 
Scheduleci Castes, extremely backward class people from 
the weaker sections of the society of Jharkhand State 
have been living in Delhi for years together to earn their 
livelihood in the areas like Vasant Kunj, Kotla of South 
Delhi, Karampura, Janakpuri, Vlkaspuri of West Delhi and 
in various localities of East Deihl, but It is a matter of 
regret that they have not been issued the ration cards till 
date due to which they are deprived of the benefits 
extended by the Govemment. 

So, In public interest my demand is that the 
Instructions may be issued to the concerned department 
to issue ration cards to the people living In Delhi like 
other States. 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Mr. 
Deputy Speaker, Sir, through you I would like to bring to 
the notice of the Central Government a very important 
subject. There is a post offlce in Kaunch Nagar of my 
pcirliamentary constituency Jalaun Garotha. That post office 
has been there from British times. It is so old that it has 
come to a crumbling condition. Water leaks, from its 
ceiling. When the ataff of this post office sit and work 
there, then, It seems that there may be mishap any time 
with the coHapse of its roof. If the roof collapses, definitely 
there will be a major mishap. Through you, I urge the 
Central Government that the old building of this post 
office may be replaced by a new one so that any kind 
of accident could be avoided and the safety of employees 
of the post office could be ensured betore time. This is 
my demand. 

SHRI NAND KUMAR SAl (Sarguja):' Mr. Deputy 
Speaker, Sir, thank you very much. In my Parliamentary 
constituency, the National Highway No. 78 from Katni to 
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Gumla is is a very dftap/dated condition. It has extension 
from Ketni to Gumla ahead of Jaapur via Shactol, Anuppur, 
Kotma, Mahendragarh. Baikunthpur. Ambikapur. Sltapur 
and Patthar Gaon Kunkuri. The length of this higway is 
600 kilometres. It connects three States-Madhya Pradesh. 
Chhattisgarh and Jharkhand. It is also linked with the 
seven districts of the three States, such as Katni. Shadol. 
Anuppur. Korla. Sarguja, Jaspur and Gu~la. This highway 
affects the life of over 2 crore people out of which 80 
per cent population belongs to SCslSTs. It is very regretful 
that the condition of this highway is so bad and pitiable 
that it has large pitholes at places. If you walk on this 
road, it is difficult to imagine whether the potholes are on 
the road or the road is on the potholes. I want to draw 
the attention of the Minister of Surface Transport and the 
Government of India that the very Important highway in 
the densely populated tribal areas may be included In 

the budget at the earliest to make it motorable while 
making provision for the required funds. Adequate funds 
should be provided for this purpose and the work for its 
repair and improvement be initiated at the eartlest. I am 
very much thankful to you for giving me an opportunity 
to speak. 

[English} 

MR. DEPUTY SPEAKER: The House now stands 
adjourned to meet tomorrow. 

20.52 hr •• 

Thtl Lo/( s.bh8 IhtIn 8djoumtld HI! El6vtJn of Ihtl 
Ckx;k on Thursdlly, ~r 6. 20071 

Agrsh8Y8f18 15, 1929 (S8k8) 
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